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No I7.-CONVENTION ET STATUT SUR LA LIBERT DU TRANSIT.'
BARCELONE, LE 20 AVRIL 1921.

Textes olliciels anglais et Iran9ais enregistris le 8 octobre 1921 par le Secritariat de la Sociiti des
Nations, conformdment aux termes de t'article 4 de la Convention.

2 L'Albanie, l'Autriche, la Belgique, la Bolivie, le Br6sil, la Bulgarie, le Chili, la Chine, la
Colombie, le Costa-Rica, Cuba, le Danemark, l'Empire britannique (avec la Nouvelle-Z61ande
et les Indes), l'Espagne, l'Esthonie, la Finlande, la France, la Grace, le Guat6mala, Haiti, le
Honduras, l'Italie, le Japon, la Lettonie, la Lituanie, le Luxembourg, la Norv~ge, le Panama,
le Paraguay, les Pays-Bas, la Perse, la Pologne, le Portugal, la Roumanie, l'Etat serbe-croate-
slovhne, la Suhde, la Suisse, la Tch~coslovaquie, l'Uruguay et le Venezuela :

Ddsireux d'assurer la garantie et le maintien de la libert6 des communications et du transit,

Consid~rant qu'en ces mati~res, c'est par le moyen de conventions g n~rales, auxquelles
d'autres Puissances pourront adh~rer ult6rieurement, qu'ils seront le mieux h m~me de r~aliser
les intentions de l'article 23 (e) du Pacte de la Socit6 des Nations,

Reconnaissant qu'il importe de proclamer et de rdgler le droit de libre transit comme un des
meilleurs moyens de d6velopper la cooperation entre les Etats, sans pr6judice de leurs droits de
souverainet6 ou d'autorit6 sur les voies affect~es au transit,

Ayant accept6 l'invitation de la Socit6 des Nations de participer h une Conf6rence r6unie
h Barcelone le IO mars, et ayant pris connaissance de l'acte final de cette Conference,

Soucieux de mettre en vigueur, d~s h present, les dispositions du Statut applicable au transit
par voie ferrde et par voie d'eau qui a 6t6 adopt6,

Voulant conclure une Convention h cet effet, les HAUTES PARTIES CONTRACTANTES ont
nomm6 pour leurs plknipotentiaires

Le President du Conseil supreme de l'Albanie:
Monseigneur Fan S. NOLI, D6put6 au Parlement;

Le President de la Rdpublique d'Autriche :
M. Henri REINHARDT, Conseiller minist~riel;

Sa Majest6 le Roi des Belges :
M. Xavier NEUJEAN, Membre de la Chambre des Reprdsentants, Ministre des Chemins de

fer, de la Marine, des Postes et des T6l6graphes

Le President de la R6publique de Bolivie :
M. Trifon MELEAN, Consul g~n~ral de la Bolivie en Espagne;

1 La ratification de l'Albanie a &6 d~posde au Secretariat permanent de la Soci 6t des Nations
le 8 octobre 1921.

2 Ci-dessous, la liste des Etats repr6sent~s h la Conference de Barcelone; la liste des Etats signa-
taires figure ]a suite du texte de la Convention.
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No. 171. - CONVENTION AND STATUTE ON FREEDOM OF TRANSIT.1

BARCELONA, APRIL 20, 1921.

English and French official texts registered on October 8, X921, with the Secretariat of the League of
Nations, in accordance with Article 4 of the Convention.

2 Albania, Austria, Belgium, Bolivia, Brazil, Bulgaria, Chile, China, Colombia, Costa Rica,
Cuba, Denmark, the British Empire (with New Zealand and India), Spain, Esthonia,
Finland, France, Greece, Guatemala, Haiti, Honduras, Italy, Japan, Latvia, Lithuania,
Luxemburg, Norway, Panama, Paraguay, the Netherlands, Persia, Poland, Portugal, Roumania,
the Serb-Croat-Slovene State, Sweden, Switzerland, Czechoslovakia, Uruguay and Venezuela:

Desirous of making provision to secure and maintain freedom of communications and of
transit,

Being of opinion that in such matters general conventions to which other Powers may accede
at a later date constitute the best method of realising the purpose of Article 23 (e) of the
Covenant of the League of Nations,

Recognising that it is well to proclaim the right of free transit and to make regulations
thereon as being one of the best means of developing co-operation between States without
prejudice to their rights of sovereignty or authority over routes available for transit,

Having accepted the invitation of the League of Nations to take part in a Conference at
Barcelona which met on March ioth, 1921, and having taken note of the final Act of such
Conference,

Anxious to bring into force forthwith the provisions of the Regulations relating to transit
by rail or waterway adopted thereat,

Wishing to conclude a Convention for this purpose, the HIGH CONTRACTING PARTIES have
appointed as their Plenipotentiaries

The President of the Supreme Council of Albania:
Monsignor Fan S. NOLI, Member of Parliament;

The President of the Republic of Austria :
M. Henri REINHARDT, Ministerial Councillor;

His Majesty the King of the Belgians :
M. Xavier NEUJEAN, Member of the Chamber of Representatives, Minister of Railways,

Marine, Posts and Telegraphs ;

The President of the Republic of Bolivia:
M. Trifon MELEAN, Bolivian Consul-General in Spain;

1 The ratification of Albania was deposited with the Permanent Secretariat of the League of
Nations on October 8, 1921.Here follows the list of States represented at the Barcelona Conference ; the list of States which
have signed the Convention will be found at the end of the text of the Convention.
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Le Pr6sident de la R6publique des Etats-Unis du Br~sil:

Sa Majest6 le Roi de Bulgarie:
M. Lubin BOCHKOFF, Ing6nieur civil, adjoint au Directeur g~nral des Chemins de fer

et des Ports ;

Le President de la R~publique du Chili:
Sefior Manuel RIVAS VICU&IA, Envoyd extraordinaire et Ministre pl6nipotentiaire;

Le Prdsident de la R~publique Chinoise :
M. Ouang YONG-PAO, Envoy6 extraordinaire et Ministre pl~nipotentiaire;

Le President de la R~publique de Colombie:

Le President de la R~publique de Costa-Rica:

Le President de la R~publique de Cuba:

Sa Majest6 le Roi de Danemark et d'Islande:
M. Peter Andreas HOLCK-COLDING, Chef de bureau du Ministate des Travaux publics;

Sa Majest6 le Roi d'Espagne :
Sefior Don Emilio ORTUNO Y BERTE, Membre de la Chambre des d~put~s, ancien Ministre

des Travaux publics;

Le Prdsident de la R~publique Esthonienne:
M. Charles Robert PUSTA, Ministre plnipotentiaire;

Le President de la R~publique de Finlande :
M. Rolf THESLEFF, Envoy6 extraordinaire et Ministre pl~nipotentiaire;

Le President de la R~publique Franaise :
M. Maurice SIBILLE, D~put6, Membre du Comit6 consultatif des Chemins de fer franqais;

Sa Majest6 le Roi du Royaume-Uni de Grande-Bretagne et d'Irlande et des Territoires britanniques
au delh des mers, Empereur des Indes :
Sir Hubert LLEWELLYN SMITH, G.C.B., Conseiller 6conomique du Gouvernement,

et pour le Dominion de la Nouvelle-Z6lande :
Sir Hubert LLEWELLYN SMITH, G.C.B.

Pour l'Inde
Sir Louis James KERSHAW, K.C.S.I., C.I.E., Secrdtaire du D~partement des Finances et

de la Statistique de l'Office de l'Inde

Sa Majest6 le Roi des Hell~nes
M. Pierre SCASSI, Envoy6 extraordinaire et Ministre pl6nipotentiaire de Sa Majest6 hell6nique

en Espagne-;

Le Prsident de la R~publique de Guat~mala:
M. le Dr Norberto'GALVEZ, Consul g~n6ral de Guatemala h Barcelone;
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The President of the Republic of Brazil

His Majesty the King of Bulgaria:
M. Lubin BOCHKOFF, Civil Engineer, Assistant to the Director-General of Railways and

Ports ;

The President of the Republic of Chile:
Sehor Manuel RIVAS VICUNA, Envoy Extraordinary and Minister Plenipotentiary;

The President of the Republic of China :
M. Ouang YONG-PAO, Envoy Extraordinary and Minister Plenipotentiary;

The President of the Republic of Colombia

The President of the Republic of Costa Rica:

The President of the Republic of Cuba :

His Majesty the King of Denmark and of Iceland
M. Peter Andreas HOLCK-COLDING, Chef de Bureau in the Ministry of Public Works;

His Majesty the King of Spain :
Sefior Don Emilio ORTUIO Y BERTE, Member of the Chamber of Deputies, formerly Minister

of Public Works;

The President of the Esthonian Republic:
M. Charles Robert PUSTA, Minister Plenipotentiary;

The President of the Republic of Finland :
M. Rolf THESLEFF, Envoy Extraordinary and Minister Plenipotentiary;

The President of the French Republic :
M. Maurice SIBILLE, Deputy, Member of the "Comit6 consultatif des Chemins de fer franqais";

His Majesty the King of the United Kingdom of Great Britain and Ireland and of the British
Dominions beyond the Seas, Emperor of India :
Sir Hubert LLEWELLYN SMITH, G.C.B., Economic Adviser to the Government;

and for the Dominion of New Zealand:
Sir Hubert LLEWELLYN SMITH, G.C.B.;

For India:
Sir Louis James KERSHAW, K.C.S.I., C.I.E., Secretary in the Revenue and Statistics Depart-

ment in the India Office ;

His Majesty the King of the Hellenes
M. Pierre SCASSI, Envoy Extraordinary and Minister Plenipotentiary of His Hellenic Majesty

in Spain;

The President of the Republic of Guatemala
Dr. Norberto GALVEZ, Guatemalan Consul-General at Barcelona;
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Le Pr6sident de la R6publique d'Hati :

Le President de la Rtpublique de Honduras:

Sa Majest6 le Roi d'Italie
M. Paolo BIGNAMI, Ing~nieur, D~put6 au Parlement, ancien Sous-Secr6taire d'Etat;

Sa Majest6 l'Empereur du Japon :
M. MATSUDA, Ministre plnipotentiaire, Conseiller de l'Ambassade du Japon h Paris;

Le Pr~sident de la R~publique de Lettonie:
M. Germain ALBAT, Sous-Secr6taire d'Etat aux Affaires ktrang~res;

Le President de la R6publique Lituanienne:
M. V. SIDZIKAUSKAS, Charge d'Affaires h Berne;

Son Altesse Royale la Grande-Duchesse de Luxembourg:
M. Antoine LEFORT, Charg6 d'Affaires h Berne;

Sa Majest6 le Roi de Norv~ge:
M. le Dr Fridtjof NANSEN, Professeur h l'Universit6 de Christiania;

Le Prsident de la R~publique de Panama:
M. le Dr Evenor HAZERA, Consul g6n6ral de Panama pour l'Espagne, ancien Sous-Secr~taire

d'Etat ;

Le President de la R6publique du Paraguay:

Sa Majest6 la Reine des Pays-Bas :
M. le Jonkheer VAN PANHUYS, Ministre pl~nipotentiaire;

Sa Majest6 Impdriale le Shah de Perse :
S. E. MIRZA HUSSEIN KHAN ALAI, Envoy4 extraordinaire et Ministre pl~nipotentiaire

de Perse en Espagne ;

Le Prsident de la R~publique Polonaise:
M. Joseph WIELOVIEYSKI;

Le Pr6sident de la R6publique Portugaise:
M. Alfredo FREIRE D'ANDRADE, ancien Ministre des Affaires 6trang~res;

Sa Majest6 le Roi de Roumanie:
M. E. MARGARITESCO GRECIANO, Envoy6 extraordinaire et Ministre pl~nipotentiaire;

Sa Majest6 le Roi des Serbes, Croates et Slov6nes :
M. Ante TRESICH-PAVICHICH, Envoy6 extraordinaire et Ministre pl6nipotentiaire en

Espagne et au Portugal;

Sa Majest6 le Roi de Sude :
M. Fredrik V. HANSEN, Directeur g~n~ral des Forces hydrauliques et des Canaux de l'Etat;
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The President of the Republic of Haiti :

The President of the Republic of Honduras:

His Majesty the King of Italy :
M. Paolo BIGNAMI, Engineer, Member of the Chamber of Deputies, formerly Under-Secretary

of State.

His Majesty the Emperor of Japan
M. MATSUDA, Minister Plenipotentiary, Counsellor of the Japanese Embassy in Paris;

The President of the Republic of Latvia :
M. Germain ALBAT, Under-Secretary of State for Foreign Affairs;

The President of the Lithuanian Republic:
M. V. SIDZIKAUSKAS, Charg6 d'Affaires at Berne;

Her Royal Highness the Grand-Duchess of Luxemburg:
M. Antoine LEFORT, Charg6 d'Affaires at Berne;

His Majesty the King of Norway:
Dr. Fridtjof NANSEN, Professor in Christiania University;

The President of the Republic of Panama :
Dr. Evenor HAZERA, Consul-General for Panama in Spain, formerly Under-Secretary of

State ;

The President of the Republic of Paraguay:

Her Majesty the Queen of the Netherlands
Jonkheer VAN PANHUYS, Minister Plenipotentiary

His Imperial Majesty the Shah of Persia :
His Excellency Mirza HUSSEIN KHAN ALAI, Envoy Extraordinary and Minister Plenipo-

tentiary to Spain ;

The President of the Polish Republic
M. Joseph WIELOVIEYSKI;

The President of the Portuguese Republic:
M. Alfredo FREIRE D'ANDRADE, formerly Minister of Foreign Affairs;

His Majesty the King of Roumania:
M. E. MARGARITESCO GRECIANO, Envoy Extraordinary and Minister Plenipotentiary;

His Majesty the King of the Serbs, Croats and Slovenes :
Dr. Ante TRESICH-PAVICHICH, Envoy Extraordinary and Minister Plenipotentiary to

Spain and Portugal ;

His Majesty the King of Sweden:
M. Fredrik V. HANSEN, Director-General of Hydraulic Power and State Canals;
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Le President de la Confederation Suisse:
M. Giuseppe MOTTA, Conseiller f~dral, Chef du Ddpartement politique f~ddral;

Le Pr6sident de la Ripublique Tch~coslovaque :
M. le Dr Ottokar LANKAS, Conseiller ministdriel et Directeur du Service des Transports

au Ministate des Chemins de fer ;

Le President de la Rdpublique Orientale de l'Uruguay:
M. Benjamin FERNANDEZ Y MEDINA, Envoy6 extraordinaire et Ministre pl~nipotentiaire

en Espagne;

Le President des Etats-Unis de Venezuela:

Lesquels, apr~s avoir communiqu6 leurs pleins pouvoirs trouv~s en bonne et due forme,
sont convenus de ce qui suit:

A rticle premier.

Les Hautes Parties Contractantes ddclarent accepter le statut ci-annex6 relatif h la libert6
du transit, adopt6 par la Conference de Barcelone, le 14 avril 1921.

Ce statut sera consid~r6 comme faisant partie int6grante de la prdsente Convention. En
consequence, elles ddclarent accepter les obligations et engagements du dit statut, conform6-
ment aux termes et suivant les conditions qui y figurent.

Article 2.

La prdsente Convention ne porte en rien atteinte aux droits et obligations qui rdsultent
des dispositions du Trait6 de Paix, sign6 h Versailles le 28 juin I99, ou des dispositions des
autres trait6s analogues, en ce qui concerne les Puissances signataires ou bdn~ficiaires de ces
trait~s.

Article 3.

La pr6sente Convention, dont les textes franc(ais et anglais font 6galement foi, portera ]a
date de ce jour et pourra ftre signde jusqu'au ier d~cembre 1921.

Article 4.

La prgsente Convention est sujette h ratification. Les instruments de ratification seront
transmis au Secrdtaire g~n~ral de la Soci6t6 des Nations, qui en notifiera la rdception aux autres
Membres de la Societ6, ainsi qu'aux Etats admis a signer la Convention. Les instruments de
ratification seront d~posds aux archives du Secrdtariat.

Pour ddfrer aux prescriptions de l'article 18 du Pacte de la Soci~t6 des Nations, le Secr6-
taire g~n6ral procddera h l'enregistrement de la prdsente Convention, ds le d~p6t de la pre-
miere ratification.

Article 5.

Les Membres de la Soci~t6 des Nations qui n'auront passign6 la pr~sente Convention
avant le ier ddcembre 1921 pourront y adh~rer.
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The President of the Swiss Confederation
M. Giuseppe MOTTA, Federal Councillor, Chief of the Federal Political Department;

The President of the Czechoslovak Republic :
Dr. Ottokar LANKAS, Ministerial Councillor and Director of Transport in the Ministry of

Railways ;

The President of the Oriental Republic of Uruguay:
M. Benjamin FERNANDEZ Y MEDINA, Envoy Extraordinary and Minister Plenipotentiary

to Spain ;

The President of the United States of Venezuela

Who, after communicating their full powers found in good and due form, have agreed as
follows

Article i.

The High Contracting Parties declare that they accept the Statute on Freedom of Transit
annexed hereto, adopted by the Barcelona Conference on April 14th, 1921.

This Statute will be deemed to constitute an integral part of the present Convention.
Consequently, they hereby declare that they accept the obligations and undertakings of
the said Statute in conformity with the terms and in accordance with the conditions set out
therein.

Article 2.

The present Convention does not in any way affect the rights and obligations arising
out of the provisions of the Treaty of Peace signed at Versailles on June 28th, 1919, or
out of the provisions of the other corresponding Treaties, in so far as they concern the Powers
which have signed, or which benefit by, such Treaties.

Article 3.

The present Convention, of which the French and English texts are both authentic, shall
bear this day's date and shall be open for signature until December Ist, 1921.

Article 4.

The present Convention is subject to ratification. The instruments of ratification shall be
transmitted to the Secretary-General of the League of Nations, who will notify the receipt of
them to the other Members of the League and to States admitted to sign the Convention. The
instruments of ratification shall be deposited in the archives of the Secretariat.

In order to comply with the provisions of Article 18 of the Covenant of the League of Nations,
the Secretary-General will register the present Convention upon the deposit of the first ratifica-
tion.

Article 5.

Members of the League of Nations which have not signed the present Convention before
December Ist, 1921, may accede to it.
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I1 en sera de meme des Etats non Membres de la Socidt6, auxquels le Conseil de la Soci6td
aurait d~cidd de donner communication officielle de ]a pr6sente Convention.

L'adh~sion sera notifi~e au Secr~taire g6n~ral de la Socit6, qui informera toutes les Puissances
int6ressdes de l'adh~sion et de la date h laquelle celle-ci a 6t6 notifie.

Article 6.

La pr~sente Convention n'entrera en vigueur qu'apr~s avoir 6t6 ratifite par cinq Puissances.
La date de son entree en vigueur sera le quatre-vingt-dixi6me jour apr~s la r~ception par le
Secrdtaire g~n~ral de la Soci6t6 des Nations de la cinqui~me ratification. Ultgrieurement, la
pr~sente Convention prendra effet, en ce qui concerne chacune des parties, quatre-vingt-dix
jours apr~s la r6ception de la ratification ou de la notification de 1'adhdsion.

D~s l'entree en vigueur de la pr~sente Convention, le Secr~taire g~n~ral en adressera une
copie conforme aux Puissances non Membres de la Socidt6, qui, en vertu des Traitds de Paix,
se sont engag~es h y adh~rer.

Article 7.

Un recueil special sera tenu par ' e Secrdtaire gdn~ral de la Soci6t6 des Nations, indiquant
quelles parties ont sign6 ou ratifi6 la pr6sente Convention, y ont adh6r6 ou Font d6nonc6e.
Ce recueil sera constamment ouvert aux Membres de la Soci~td et publication en sera faite
aussi souvent que possible, suivant les indications du Conseil.

Article 8.

Sous r~serve des dispositions de l'article 2 de la pr~sente Convention, celle-ci peut *tre
d~nonc~e par l'une quelconque des parties, apr~s l'expiration d'un d6lai de cinq ans, h partir
de la date de son entree en vigueur pour ladite partie. La d6nonciation sera faite sous
forme de notification 6crite, adress~e au Secr6taire gdn6ral de la Socigt6 des Nations. Copie
de cette notification, informant toutes les autres parties de la date h laquelle elle a R6 reque,
leur sera immddiatement transmise par le Secr~taire gdn~ral.

La d~nonciation prendra effet un an apr~s la date h laquelle e!le aura 6t6 reque par le
Secrdtaire g~ndral et ne sera op6rante qu'en ce qui concerne la Puissance qui l'aura notifi6e.

Article 9.

La revision de la pr~sente Convention peut tre demand~e 5 toute 6poque par un tiers
des Hautes Parties Contractantes.
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The same applies to States not Members of the League to which the Council of the League
may decide officially to communicate the present Convention.

Accession will be notified to the Secretary-General of the League, who will inform all Powers
concerned of the accession and of the date on which it was notified.

Article 6.

The present Convention will not come into force until it has been ratified by five Powers.
The date of its coming into force shall be the ninetieth day after the receipt by the Secretary-
General of the League of Nations of the fifth ratification. Thereafter the present Convention will
take effect in the case of each Party ninety days after the receipt of its ratification or of the noti-
fication of its accession.

Upon the coming into force of the present Convention, the Secretary-General will address a
certified copy of it to the Powers not Members of the League which are bound under the Treaties
of Peace to accede to it.

Article 7.

A special record shall be kept by the Secretary-General of the League of Nations, showing
which of the Parties have signed, ratified, acceded to or denounced the present Convention. This
record shall be open to the Members of the League at all times ; it shall be published as often as
possible in accordance with the directions of the Council.

Article 8.

Subject to the provisions of Article 2 of the present Convention, the latter may be denounced
by any Party thereto after the expiration of five years from the date when it came into force in
respect of that Party. Denunciation shall be effected by notification in writing addressed to the
Secretary-General of the League of Nations. Copies of such notification shall be transmitted
forthwith by him to all the other Parties, informing them of the date on which it was received.

The denunciation shall take effect one year after the date on which it was notified to the Secre-
tary-General, and shall operate only in respect of the notifying Power.

Article 9.

A request for the revision of the present Convention may be made at any time by one-third
of the High Contracting Parties.
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En foi de quoi, les pl6nipotentiaires sus-
nomm~s ont sign6 la pr~sente Convention.

Fait h Barcelone, le vingt avril mil neuf cent
vingt et un, en un seul exemplaire qui restera
d6pos6 dans les archives de la Soci~t6 des
Nations.1

In faith whereof the above-named Plenipo-
tentiaries have signed the present Convention.

Done at Barcelona the twentieth day of
April one thousand nine hundred and twenty-
one, in a single copy which shall remain deposited
in the archives of the League of Nations.'

[AFRIQUE DU SUD]
[SOUTH AFRICA]

[ALBANIE]
[ALBANIA]

FAN S. NOLI..

[ARGENTINE]
[ARGENTINA]

[AUSTRALIE]
[AUSTRALIA]

[AUTRICHE]
[AUSTRIA]

[BELGIQUE]
[BELGIUM]

[BOLIVIE]
[BOLIVIA]

REINHARDT.

XAVIER NEUJEAN.

TRIFON MELEAN.

[BRI SIL]
[BRAZIL]

[BULGARIE]
[BULGARIA]

[CANADA]

L. BOCHKOFF.

MANUEL RIVAS VICURA.

[CHINE]
[CHINA]

1 Ci-dessous, la liste des Etats Membres de la
Socidt6 des Nations ayant sign6 la Convention ou
ayant le droit d'y adh~rer.

OUANG YONG-PAO.

1 Here follows the list of States Members of the
League of Nations which have signed the Conven-
tion or which have the right to adhere to it.

[CHILI]
[CHILE]
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[COLOMBIE]
[COLOMBIA]

[COSTA-RICA]

[CUBA]

[DANEMARK]
[DENMARK]

[EMPIRE BRITANNIQUE]
[BRITISH EMPIRE]

[NOUVELLE-Z]LANDE]
[NEW ZEALAND]

[INDE]
[INDIA]

[ESPAGNE]
[SPAIN]

[ESTHONIE]
[ESTHONIA]

[FINLANDE]
[FINLAND]

[FRANCE]

[GRtCE]
[GREECE]

[GUATtMALA]

A. HOLCK-COLDING.

H. LLEWELLYN SMITH.

Subject to the decla-
ration inserted in the Pro-
cds-verbal of the meeting
of April 19, 1921, as
to the British Dominions
which have not been re-
presented at the Barcelona
Conference.

H. LLEWELLYN SMITH.

KERSHAW.

E. ORTUNO.

C. R. PUSTA.

ROLF THESLEFF.

MAURICE SIBILLE.

P. SCASSI.

N. GALVEZ.

[HAITI]

[HONDURAS]

Sous riserve de la di-
claration insirde au pro-
cds-verbal de la Seance
du 19 avril 1921, relative
aux Dominions britanni-
ques non reprdsentjs ii la
Confirence de Barcelone.
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[ITALIE]
[ITALY]

[JAPON]
[JAPAN]

[LETTONIE]
[LATVIA]

[LITUANIE]
[LITHUANIA]

[LUXEMBOURG]
[LUXEMBURG]

[NICARAGUA]

[NORVtGE]
[NORWAY]

.[PANAMA]

[PARAGUAY]

[PAYS-BAS]
[NETHERLANDS]

[PItROU]
[PERU]

[PERSE]
[PERSIA]

[POLOGNE]
[POLAND]

PAOLO BIGNAMI.

M. MATSUDA.

GERMAIN ALBAT.

V. SIDZIKAUSKAS.

LEFORT.

FRIDTJOF NANSEN.

EVENOR HAZERA.

VAN PANHUYS..

HUSSEIN KHAN ALAI.

JOSEPH WIELOVIEYSKI.

[PORTUGAL]

[ROUMANIE]
[ROUMANIA]

[SALVADOR]

[IZTAT SERBE-CROATE-SLOVtNE]
[SERB-CROAT-SLOVENE STATE]

A. FREIRE D'ANDRADE.

E. MARGARITESCO GRECIANU.

ANTE TRESICH-PAVICIC.
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[SIAM]

[SUEDE]
[SWEDEN]

[SUISSE]
[SWITZERLAND]

[TCHt-COSLOVAQUIE]
[CZECHOSLOVAKIA]

[URUGUAY]

[VENEZUELA]

FREDRIK HANSEN.

MOTTA.

Dr LANKAS OTAKAR.

B. FERNANDEZ Y MEDINA.
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STATUT SUR LA LIBERTIZ DU TRANSIT

Article premier.

Seront consid6rds comme en transit h travers les territoires placds sous la souverainet6 ou
'autorit6 de l'un quelconque des Etats contractants, les personnes, bagages, marchandises, ainsi
que les navires, bateaux, voitures, wagons ou autres instruments de transport, dont le trajet par
lesdits territoires, accompli avec ou sans transbordement, avec ou sans mise en entrep6t, avec ou
sans rupture de charge, avec ou sans changement de mode de transport, n'est que la fraction d'un
trajet total, commenc6 et devant tre termin4 en dehors des fronti~res de l'Etat h travers le terri-
toire duquel le transit s'effectue.

Les transports de cette nature seront ddsign~s dans le pr6sent Statut sous le nom de (( trans-
ports en transit )).

Article 2.

Sous r~serve des autres stipulations du present Statut, les mesures de rdglementation et d'ex&
cution prises par les Etats contractants, en ce qui concerne les transports effectu~s h travers les ter-
ritoires places sous leur souverainet6 ou leur autorit4, faciliteront le libre transit, par voie ferr~e
et par voie d'eau, sur les voies en service approprides au transit international. I1 ne sera fait aucune
distinction, tir~e soit de la nationalit6 des personnes, soit du pavillon des navires ou bateaux, soit
des points d'origine, de provenance, d'entr~e, de sortie ou de destination, soit de toute considera-
tion relative It la proprit6 des marchandises, des navires, bateaux, voitures, wagons ou autres
instruments de transport.

En vue d'assurer 'application des dispositions du prdsent article, les Etats contractants auto-
riseront le transit h travers leurs eaux territoriales, conform6ment aux conditions et r~serves d'usage.

Article 3.

Les transports en transit ne seront soumis h aucuns droits ou taxes sp6ciaux h raison de leur
transit (entree et sortie comprises). Toutefois, pourront tre pergus sur ces transports en transit,
des droits ou taxes exclusivement affect~s h couvrir les d6penses de surveillance et d'adminis-
tration qu'imposerait ce transit. Le taux de tous droits ou taxes de cette nature devra correspondre,
autant que possible, h la d6pense qu'ils ont pour objet de couvrir, et lesdits droits ou taxes seront
appliques dans les conditions d'6galit6 d~finies h l'article pr6cedent, sauf que, sur certaines voies,
ces droits ou taxes pourront Otre r~duits ou m~me supprim~s, h raison de diffdrences dans le cofit
de la surveillance.

Article 4.

Les Etats contractants s'engagent t appliquer aux transports en transit, sur les voies exploi-
tees ou administrdes par des services d'Etat ou conc~ds, quels que soient les points de ddpart ou
de destination des transports, des tarifs dquitables, tant par leur taux que par les conditions de leur
application et compte tenu des conditions de trafic, ainsi que des consid6rations de la concurrence
commerciale entre voies de transport. Ces tarifs devront 6tre tablis de fagon t faciliter, autant que
possible, le trafic international. Nulle rdmun6ration, facilit6 ou restriction ne devra d6pendre,
directement ou indirectement, de la nationalitd ou de la qualit6 du propri6taire du navire ou de tout
autre instrument de transport qui aurait dt6 ou devrait'6tre employ6 pendant une partie quelconque
-du trajet total.
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STATUTE ON FREEDOM OF TRANSIT.

Article i.

Persons, baggage and goods, and also vessels, coaching and goods stock, and other means of
transport, shall be deemed to be in transit across territory under the sovereignty or authority of
one of the Contracting States, when the passage across such territory, with or without tranship-
ment, warehousing, breaking bulk, or change in the mode of transport, is only a portion of a complete
journey, beginning and terminating beyond the frontier of the State across whose territory the
transit takes place.

Traffic of this nature is termed in this Statute " traffic in transit."

Article 2.

Subject to the other provisions of this Statute, the measures taken by Contracting States for
regulating and forwarding traffic across territory under their sovereignty or authority shall facilitate
free transit by rail or waterway on routes in use convenient for international transit. No distinction
shall be made which is based on the nationality of persons, the flag of vessels, the place of origin,
departure, entry, exit or destination, or on any circumstances relating to the ownership of goods
or of vessels, coaching or goods stock or other means of transport.

In order to ensure the application of the provisions of this Article, Contracting States will
allow transit in accordance with the customary conditions and reserves across their territorial
waters.

Article 3.

Traffic in transit shall not be subject to any special dues in respect of transit (including entry
and exit). Nevertheless, on such traffic in transit there may be levied dues intended solely to defray
expenses of supervision and administration entailed by such transit. The rate of any such dues
must correspond as nearly as possible with the expenses which they are intended to cover, and the
dues must be imposed under the conditions of equality laid down in the preceding Article, except
that on certain routes such dues may be reduced or even abolished on account of differences in
the cost of supervision.

Article 4.

The Contracting States undertake to apply to traffic in transit on routes operated or admin-
istered by the State or under concession, whatever may be the place of departure or destination
of the traffic, tariffs which, having regard to the conditions of the traffic and to considerations of
commercial competition between routes, are reasonable as regards both their rates and the method
of their application. These tariffs shall be so fixed as to facilitate international traffic as much
as possible. No charges, facilities or restrictions shall depend, directly or indirectly, on the nationality
or ownership of the vessel or other means of transport on which any part of the complete journey
has been or is to be accomplished.
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Article 5.

Aucun des Etats contractants ne sera tenu, par le present Statut, d'assurer le transit des
voyageurs dont l'entre sur ses territoires sera prohib6e ou des marchandises d'une categorie dont
l'importation est interdite, soit pour raison de sant6 ou de s6curit6 publiques, soit comme pr&
caution contre les maladies des animaux ou des v~gtaux.

Chaque Etat contractant aura le droit de prendre les prcautions ncessaires pour s'assurer
que les personnes, bagages, marchandises, et notamment les marchandises soumises h un mono-
pole, les navires, bateaux, voitures, wagons ou autres instruments de transport, sont r~ellement
en transit, ainsi que pour s'assurer que les voyageurs en transit sont en mesure de terminer leur
voyage et pour 6viter que la scurit6 des voies et moyens de communication soit compromise.

Rien, dans le present Statut, ne saurait affecter les mesures qu'un quelconque des Etats con-
tractants est ou pourra tre amen6 h prendre en vertu de conventions internationales gdnrales
auxquelles il est partie, ou qui pourraient tre conclues ult~rieurement, en particulier celles conclues
sous les auspices de la Soci&td des Nations, relativement au transit, l'exportation ou -l'impor-
tation d'une categorie particuli6re de marchandises, telles que l'opium ou autres drogues nuisibles,
les armes ou le produit de p&heries, ou bien de conventions g~nrales qui auraient pour objet
de pr~venir toute infraction aux droits de propri&td industrielle, litt~raire ou artistique, ou qui
auraient trait aux fausses marques, fausses indications d'origine ou autres m&hodes de commerce
d6loyal.

Dans le cas oii des services de traction monopolists seraient 6tablis sur les voies navigables
utilisdes pour le transit, l'organisation de ces services devra tre telle qu'elle n'apporte pas d'entrave
au transit des navires et bateaux.

Article 6.

Le present Statut n'impose h aucun des Etats contractants une obligation nouvelle, du fait
des prsentes stipulations, d'accorder le libre transit aux ressortissants, ainsi qu'i leurs bagages,
ou au pavillon d'un Etat non contractant, ni aux marchandises, voitures, wagons ou autres instru-
ments de transport ayant pour Etat de provenance, d'entr~e, de sortie ou de destination, un Etat
non contractant, sauf les cas oti des motifs valables seraient invoqu~s en faveur d'un tel transit
par l'un quelconque des autres Etats contractants int~ress~s. I1 est entendu, pour l'application du
present article, que les marchandises transitant sans transbordement, sous pavillon d un des Etats
contractants, b6ndficient des avantages accordds ce pavilion.

Article 7.

I1 pourra 6tre exceptionnellement, et pour un terme aussi limit6 que possible, d~rog6 aux dis-
positions des articles pr&c dents par des mesures particuli~res ou g~n~rales que chacun des Etats
contractants serait oblig6 de prendre en cas d'6v~nements graves int~ressant la sfiret6 de l'Etat
ou les int6rts vitaux du pays, 6tant entendu que le principe de la libert6 du transit doit 6tre observ6
dans toute la mesure du possible.

Article 8.

Le present Statut ne fixe pas les droits et les devoirs des bellig~rants et des neutres en temps
de guerre. N~anmoins, il subsistera en temps de guerre dans la mesure compatible avec ces droits
et ces devoirs.

Article 9.

Le present Statut n'impose h aucun des Etats contractants d'obligation qui irait h l'encontre
de ses droits et devoirs en tant que Membre de ]a Soci~t6 des Nations.
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Article 5.

No Contracting State shall be bound by this Statute to afford transit for passengers whose
admission into its territories is forbidden, or for goods of a kind of which the importation is prohi-
bited, either on grounds of public health or security, or as a precaution against diseases of animals
or plants.

Each Contracting State shall be entitled to take reasonable precautions to ensure that per-
sons, baggage and goods, particularly goods which are the subject of a monopoly, and also vessels,
coaching and goods stock and other means of transport, are really in transit, as well as to ensure
that passengers in transit are in a position to complete their journey, and to prevent the safety
of the routes and means of communication being endangered.

Nothing in this Statute shall affect the measures which one of the Contracting States may
feel called'upon to take in pursuance of general international Conventions to which it is a party,
or which may be concluded hereafter, particularly Conventions concluded under the auspices of
the League of Nations, relating to the transit, export or import of particular kinds of articles,
such as opium or other dangerous drugs, arms or the produce of fisheries, or in pursuance of general
Conventions intended to prevent any infringement of industrial, literary or artistic property, or
relating to false marks, false indications of origin, or other methods of unfair competition.

Any haulage service established as a monopoly on waterways used for transit must be so
organised as not to hinder the transit of vessels.

Article 6.

This Statute does not of itself impose on any of the Contracting States a fresh obligation to
grant freedom of transit to the nationals and their baggage, or to the flag of a non-Contracting
State, nor to the goods, nor to coaching and goods stock or other means of transport coming or
entering from, or leaving by, or destined for a non-Contracting State, except when a valid reason
is shown for such transit by one of the other Contracting States concerned. It is understood that
for the purposes of this Article, goods in transit under the flag of a Contracting State shall, if no
transhipment takes place, benefit by the advantages granted to that flag.

Article 7.

The measures of a general or particular character which a Contracting State is obliged to take
in case of an emergency affecting the safety of the State or the vital interests of the country may
in exceptional cases, and for as short a period as possible, involve a deviation from the provisions
of the above Articles ; it being understood that the principle of freedom of transit must be observed
to the utmost possible extent.

Article 8.

This Statute does not prescribe the rights and duties of belligerents and neutrals in time of
war. The Statute shall, however, continue in force in time of war so far as such rights and duties
permit.

Article 9.

This Statute does not impose upon a Contracting State any obligations conflicting with its
rights and duties as a Member of the League of Nations.
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Article Io.

Les trait~s, conventions ou accords conclus par les Etats contractants en mati~re de transit,
avant la date du ier mai 1921, ne sont pas abrogs par suite de la mise en vigueur du pr~sent Statut.

En raison de-cette non-abrogation, les Etats contractants s'engagent, soit h l'expiration de
ces accords, soit ds que les circonstances le rendront possible, L apporter A ceux de ces accords
ainsi maintenus, qui contreviendraient aux dispositions du prdsent Statut, toutes modifications
destinies h les mettre en harmonie avec elles, que permettraient les conditions g~ographiques,
6conomiques ou techniques des pays ou r~gions qui sont l'objet de ces accords.

Les Etats contractants s'engagent, en outre, h ne pas conclure, h l'avenir, de trait~s, con-
ventions ou accords qui seraient contraires aux dispositions du present Statut et qui ne seraient
pas justifies par des raisons g~ographiques, 6conomiques ou techniques, motivant des d6rogations
exceptionnelles.

Les Etats contractants pourront, par ailleurs, conclure des ententes r~gionales relatives au
transit, en conformit6 avec les principes du present Statut.

A rticle ii.

Le pr~sent Statut ne comporte aucunement le retrait de facilits plus grandes que celles r~sul-
tant de ses dispositions et qni auraient 6t6 accord6es, dans des conditions compatibles avec ses
principes, aux transports en transit sur le territoire plac6 sous la souverainet6 ou sous F'autorit6
de l'un quelconque des Etats contractants. Il ne comporte pas davantage l'interdiction d'en accorder
Sl'avenir de semblables.

Article 12.

Conform~ment h l'article 23 (e) du Pacte de la Socift6 des Nations, tout Etat contractant
qui pourra invoquer valablement contre 'application de l'une quelconque des dispositions du pr6-

sent Statut, sur tout ou partie de son territoire, une situation 6conomique grave, r6sultant de d6vas-
tations commises sur son sol pendant la guerre de 1914-1918, sera considdr6 comme dispens6 tempo-
rairement des obligations rdsultant de l'application de la dite disposition, 6tant entendu que le
principe de la libert6 du transit doit 6tre observ6 dans toute la mesure possible.

Article 13.

A d~faut d'entente directe entre les Etats, tous diff~rends qui surgiraient entre eux, relati-
vement h l'interprdtation ou h l'application du prdsent Statut, seront port~s devant la Cour per-
manente de Justice internationale, h moins que, par application d'une convention spciale ou d'une
clause gdn~rale d'arbitrage, il ne soit procMd6 h un r~glement du diffdrend, soit par arbitrage, soit
de tout autre mani~re.

Le recours sera form6 ainsi qu'il est pr~vu h 1'article 40 du Statut de la Cour permanente de
Justice internationale.

Toutefois, afin de r~gler autant que possible ces diffrends h l'amiable, les Etats contractants
s'engagent, pr~alablement h toute instance judiciaire et sous rserve des droits et attributions du
Conseil et de l'Assembl~e, h soumettre ces diffdrends pour avis consultatif h l'organe qui se trou-
verait institu6 par la Soci6t6 deg Nations comme organe consultatif et technique des Membres
de la SocitY, en ce qui concerne les communications et le transit. En cas d'urgence, un avis pro-
visoire pourra recommander toutes mesures provisionnelles, destinies notamment h rendre au libre
transit les facilit6s dont il jouissait avant l'acte ou le fait ayant donn6 lieu au diff~rend.
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Article io.

The coming into force of this Statute will not abrogate treaties, conventions and agreements
on questions of transit concluded by Contracting States before May Ist, 1921.

In consideration of such agreements being kept in force, Contracting States undertake, either
on the termination of the agreement or when circumstances permit, to introduce into agreements
so kept in force which contravene the provisions of this Statute the modifications required to bring
them into harmony with such provisions, so far as the geographical, economic or technical circum-
stances of the countries or areas concerned allow.

Contracting States also undertake not to conclude in future treaties, conventions or agreements,
which are inconsistent with the provisions of this Statute, except when geographical, economic or
technical considerations justify exceptional deviations therefrom.

Furthermore, Contracting States may, in matters of transit, enter into regional understandings.
consistent with the principles of this Statute

Article ii.

This Statute does not entail in any way the withdrawal of facilities which are greater than
those provided for in the Statute and have been granted, under conditions consistent with its prin-
ciples, to traffic in transit across territory under the sovereignty or authority of a Contracting
State. The Statute also entails no prohibitions of such grant of greater facilities in the future.

Article 12.

In conformity with Article 23 (e) of the Covenant of the League of Nations, any Contracting
State which can establish a good case against the application of any provision of this Statute in
some or all of its territory, on the ground of the grave economic situation arising out of the acts.
of devastation perpetrated on its soil during the war 1914-1918, shall be deemed to be relieved
temporarily of the obligations arising from the application of such provision, it being understood
that the principle of freedom of transit must be observed to the utmost possible extent.

Article 13.

Any dispute which may arise as to the interpretation or application of this Statute which,
is not settled directly between the parties themselves shall be brought before the Permanent Court
of International Justice, unless, under a special agreement or a general arbitration provision, steps.
are taken for the settlement of the dispute by arbitration or some other means.

Proceedings are opened in the manner laid down in Article 40 of the Statute of the Permanent
Court of International Justice.

In order to settle such disputes, however, in a friendly way as far as possible, the Contracting
States undertake, before resorting to any judicial proceedings and without prejudice to the powers.
and right of action of the Council and of the Assembly, to submit such disputes for an opinion to
any body established by the League of Nations, as the advisory and technical organisation of the
Members of the League in matters of communications and transit. In urgent cases, a preliminary
opinion may recommend temporary measures intended, in particular, to restore the facilities for
freedom of transit which existed before the act or occurrence which gave rise to the dispute.
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Article 14.

Etant donn6 qu'il existe, h l'int~rieur ou sur les fronti~res m~mes des territoires de certainsEtats contractants, des zones ou enclaves d'une 6tendue et d'une population tr~s faible, par rap-port h celle des dits territoires, et qui forment des parties ddtach~es de ceux-ci, ou des 6tablisse-ments appartenant hL d'autres Etats m~tropoles et que, d'autre part, il est impossible, pour desraisons administratives, d'appliquer les dispositions du present Statut aux dites zones ou enclaves,
il est convenu que ces dispositions ne s'y appliqueront pas.

I1 en sera de m~me, lorsqu'une colonie ou d~pendance poss~de une fronti~re particuli.rementlongue par rapport h sa superficie, qui rend, en fait, impossible la surveillance de la douane et de
la police.

Toutefois, les Etats int6ress6s appliqueront, dans les cas vis6s ci-dessus, un r6gime qui, dans lamesure du possible, respectera les principes du present Statut et qui facilitera le transit et les com-
munications.

Article 15.

Il est entendu que ce statut ne doit pas &tre interpr6t6 comme r~glant en quoi que ce soit lesdroits et obligations inter se de territoires faisant partie ou places sous la protection d'un mtmeEtat souverain, que ces territoires, pris individuellement, soient ou non Membres de la Socit6
des Nations.
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Article 14.

In view of the fact that within or immediately adjacent to the territory of some of the Contract-
ing States there are areas or enclaves, small in extent and population in comparison with such
territories, and that these areas or enclaves form detached portions or settlements of other parent
States, and that it is impracticable for reasons of an administrative order to apply to them the pro-
visions of this Statute, it is agreed that these provisions shall not apply to them.

The same stipulation applies where a colony or dependency has a very long frontier in comparison
with its surface and where in consequence it is practically impossible to afford the necessary Customs
and police supervision.

The States concerned, however, will apply in the cases referred to above a regime which will
respect the principles' of the present Statute and facilitate transit and communications as far as
practicable.

Article 15.

It is understood that this Statute must not be interpreted as regulating in any way rights
and obligations inter se of territories forming part or placed under the protection of the same sove-
reign State, whether or not these territories are individually Members of the League of Nations.
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No. 172. - CONVENTION ET STATUT SUR LE RIGIME DES VOIES
NAVIGABLES D'INTP-RFT INTERNATIONAL 1. BARCELONE, LE
20 AVRIL 1921.

Textes ol/iciels anglais et [ranfais enregistris le 8 octobre 1921 Par le Secrdtariat de la Sociitd des
Nations, con!ormiment aux termes de t'Article 4 de la Convention.

2 L'Albanie, l'Autriche, la Belgique, la Boll vie, le Br~sil, la Bulgarie, le Chili, la Chine, la Colom-
bie, le Costa-Rica, Cuba, le Danemark, 1'Empire britannique (avec la Nouvelle-ZWlande et les
Indes), 1'Espagne, 1'Esthonie, la Finlande, la France, la Grace, le Guatemala, Haiti, le Honduras,
l'Italie, le Japon, la Lettonie, la Lituanie, le Luxembourg, la Norv~ge, le Panama, le Paraguay,
les Pays-Bas, la Perse, la Pologne, le Portugal, la Roumanie, l'Etat serbe-croate-slov~ne,
la Suede, la Suisse, la Tchdco-Slovaquie, l'Uruguay et le Venezuela,

D~sireux, en ce qui concerne le regime international de la navigation sur les eaux int~rieures,
de poursuivre l'6volution commenc~e il y a plus d'un si~cle et affirme solennellement dans de nom-
breux trait~s,

Considrant que c'est par le moyen de Conventions generales, auxquelles d'autres Puissances
pourront adherer ult~rieurement, qu'ils seront le mieux h meme de r~aliser les intentions de l'article
23 (e) du Pacte de la Socidt6 des Nations,

Reconnaissant, en particulier, qu'une consecration nouvelle du principe de la libert6 de la
navigation, dans un Statut 61abor6 par quarante et un Etats appartenant aux diverses parties du
monde, constitue une 6tape nouvelle et significative dans la voie de la coop6ration entre Etats,
accomplie sans porter aucun pr6judice & leurs droits de souverainet6 ou d'autorit6,

Ayant accept6 l'invitation de la Soci6t6 des Nations de participer ht une Conference, r~unie
h Barcelone le io mars 1921j et ayant pris connaissance de l'Acte final de cette Conference,

Soucieux de mettre en vigueur, ds h pr6sent, les dispositions du Statut concernant le regime
des voies navigables d'int6r~t international qui y a R6 adoptS,

Voulant conclure une Convention h cet effet, les HAUTES PARTIES CONTRACTANTES ont d~sign6
pour pl~nipotentiaires

Le President du Conseil supreme de l'Albanie:
Monseigneur Fan S. NOLI, D~put6 au Parlement.

Le President de la R6publique d'Autriche:
M. Henri REINHARDT, Conseiller minist~riel.

Sa Majest6 le Roi des Belges :
M. Xavier NEUJEAN, Ministre des Chemins de fer, de la Marine, des Postes et des T6lgraphes.

Le President de la R~publique de Bolivie :
M. Trifon MELEAN, Consul g6n~ral de la Bolivie en Espagne.

1 La ratification de l'Albanie a 6t6 d~pos~e au Secr6tariat permanent de la Soci6t6 des Nations le
8 octobre I92I.

Ci-dessous, la liste des Etats repr~sent~s h la Conference de Barcelone; la liste des Etats signa-
taires figure & la suite du texte de la Convention.
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No. 172. - CONVENTION AND STATUTE ON THE REGIME OF
NAVIGABLE WATERWAYS OF INTERNATIONAL CONCERN'.
BARCELONA, APRIL 20, 1921.

English and French official texts registered on October 8, 1921, with the Secretariat of the League
of Nations, in accordance witl Article 4 of the Convention.

2Albania, Austria, Belgium, Bolivia, Brazil, Bulgaria, Chile, China, Colombia, Costa Rica,
Cuba, Denmark, the British Empire (with New Zealand and India), Spain, Esthonia, Finland,
France, Greece, Guatemala, Haiti, Honduras, Italy, Japan, Latvia, Lithuania, Luxemburg, Nor-
way, Panama, Paraguay, the Netherlands, Persia, Poland, Portugal, Roumania, the Serb-Croat-
Slovene State, Sweden, Switzerland, Czechoslovakia, Uruguay and Venezuela:

Desirous of carrying further the development as regards the international regime of navi-
gation on internal waterways, which began more than a century ago, and which has been solemnly
affirmed in numerous treaties,

Considering that General Conventions to which other Powers may accede at a later date con-
stitute the best method of realising the purpose of Article 23 (e) of the Covenant of the League of
Nations,

Recognising in particular that a fresh confirmation of the principle of Freedom of Navigation
in a Statute elaborated by forty-one States belonging to the different portions of the world consti-
tutes a new and significant stage towards the establishment of co-operation among States, without
in any way prejudicing their rights of sovereignty or authority,

Having accepted the invitation of the League of Nations to take part in a Conference at Bar-
celona which met on March ioth, I92I, and having taken note of the Final Act of such Conference,

Anxious to bring into force forthwith the provisions of the Statute relating to the Regime
of Navigable Waterways of International Concern which has there been adopted,

Wishing to conclude a Convention for this purpose, the HIGH CONTRACTING PARTIES have
appointed as their Plenipotentiaries:

The President of the Supreme Council of Albania
Monsignor Fan S. NOLI, Member of Parliament.

The President of the Republic of Austria :
M. Henri REINHARDT, Ministerial Councillor.

His Majesty the King of the Belgians
M. Xavier NEUJEAN, Minister for Railways, Marine, Posts and Telegraphs.

The President of the Republic of Bolivia :
M. Trifon MELEAN, Bolivian Consul in Spain.

1 The ratification of Albania was deposited with the Permanent Secretariat of the League of
Nations on October 8, 1921.

I Here follows the list of States represented at the Barcelona Conference; the list of States which
have signed the Convention will be found at the end of the text of the Convention.
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Le Pr6sident de la R6publique des Etats-Unis du Brdsil:

Sa Majest6 le Roi de Bulgarie :
M. Lubin BOCHKOFF, Ing~nieur civil, adjoint au Directeur g~n~ral des Chemins de fer

et des Ports.

Le President de la R~publique du Chili:
Sefior Manuel RIVAS VICUNA, Envoy6 extraordinaire et Ministre pl6nipotentiaire.

Le President de la Rdpublique Chinoise :
M. Ouang YONG-PAO, Envoy6 extraordinaire et Ministre pl~nipotentiaire.

Le Pr6sident de la Rdpublique de Colombie :

Le President de la Rdpublique de Costa-Rica:

Le President de la R~publique de Cuba:

Sa Majest6 le Roi de Danemark et d'Islande:
M. Peter Andreas HOLCK-COLDING, Chef de bureau du Ministate des Travaux publics.

Sa Majest6 le Roi du Royaume-Uni de Grande-Bretagne et d'Irlande et des territoires britan-
niques au del des mers, Empereur des Indes:
Sir Hubert LLEWELLYN SMITH, G.C.B., Conseiller 6conomique du Gouvernement;

et pour le Dominion de la Nouvelle-Z6lande:
Sir Hubert LLEWELLYN SMITH, G.C.B.

Pour l'Inde :
Sir Louis James KERSHAW, K.C.S.I., C.I.E., Secr~taire du Ddpartement des Finances et

de la Statistique de l'Office de l'Inde.

Sa Majest6 le Roi d'Espagne :
Sefior Don Emilio ORTUNO Y BERTE, Membre de la Chambre des D~put~s, ancien Ministre

des Travaux publics.

Le President de la Rdpublique Esthonienne:
M. Charles Robert PUSTA, Ministre pl~nipotentiaire.

Le President de la R~publique de Finlande :
M. Rolf THESLEFF, Envoy6 extraordinaire et Ministre pldnipotentiaire.

Le Pr6sident de la Rdpublique Francaise :
M. Maurice SIBILLE, D~put6, Membre du Comit6 consultatif des Chemins de fer frangais.

Sa Majest6 le Roi des Hellnes :
M. G. CARADJA, Ministre pl~nipotentiaire.

Le Prdsident de la R~publique de Guat~mala :
M. le Dr Norberto GALVEZ, Consul g~n6ral de Guatemala h Barcelone.
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The President of the Republic of Brazil

His Majesty the King of Bulgaria :
M. Lubin BOCHKOFF, Civil Engineer, Assistant to the Director-General of Railways and

Ports.

The President of the Republic of Chile
Sefior Manuel RIVAS VICU-NA, Envoy Extraordinary and Minister Plenipotentiary.

The President of the Republic of China:
M. Ouang YONG-PAO, Envoy Extraordinary and Minister Plenipotentiary.

The President of the Republic of Colombia :

The President of the Republic of Costa Rica

The President of the Republic of Cuba

His Majesty the King of Denmark and of Iceland
M. Peter Andreas HOLCK-COLDING, Chef de Bureau in the Ministry of Public Works.

His Majesty the King of the United Kingdom of Great Britain and Ireland and of the British
Dominions beyond the Seas, Emperor of India:
Sir Hubert LLEWELLYN SMITH, G.C.B., Economic Adviser to the Government;

and for the Dominion of New Zealand :
Sir Hubert LLEWELLYN SMITH, G.C.B.

for India :
Sir Louis James KERSHAW, K.C.S.I., C.I.E., Secretary in the Revenue and Statistics De-

partment in the India Office.

His Majesty the King of Spain :
Seior Don Emilio ORTUNO Y BERTE, Member of the Chamber of Deputies, formerly

Minister of Public Works.

The President of the Esthonian Republic
M. Charles Robert PUSTA, Minister Plenipotentiary.

The President of the Republic of Finland :
M. Rolf THESLEFF, Envoy Extraordinary and Minister Plenipotentiary.

The President of the French Republic :
M. Maurice SIBILLE, Deputy, Member of the "Comit6 consultatif des Chemins de fer

frangais."

His Majesty the King of the Hellenes
M. G. CARADJA, Minister Plenipotentiary.

The President of the Republic of Guatemala :
Dr. Norberto GALVEZ, Guatemalan Consul-General at Barcelona.
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Le President de la R~publique de Haiti:

Le Pr6sident de la R6publique de Honduras:

Sa Majestd le Roi d'Italie
M. Paolo BIGNAMI, Ing~nieur, D~put. au Parlement italien, ancien Sous-Secrtaire d'Etat.

Sa Majest6 l'Empereur du Japon:

Le President de la R~publique de Lettonie:

Le President de la R~publique Lituanienne:
M. V. SIDZIKAUSKAS, Charg6 d'Affaires h Berne.

Son Altesse Royale la Grande-Duchesse de Luxembourg:
M. Antoine LEFORT, Charg6 d'Affaires h Berne.

Sa Majest6 le Roi de Norv~ge :
M. le Dr Fridtjof NANSEN, Professeur h l'Universit6 de Christiania.

Le President de la R~publique de Panama :
M. le Docteur Evenor HAZERA, Consul g6n~ral de Panama pour l'Espagne, ancien Sous-

Secrtaire d'Etat.

Le President de la R~publique de Paraguay:

Sa Majest6 la Reine des Pays-Bas:

Sa Majest6 le Shah de Perse:

Le President de la Rdpublique Polonaise:
M. Joseph WIELOVIEYSKI.

Le President de la Rdpublique Portugaise:
M. Alfredo FREIRE D'ANDRADE, ancien Ministre des Affaires 6trang~res.

Sa Majest6 le Roi de Roumanie

Sa Majest6 le Roi des Serbes, Croates et Slov~nes

Sa Majestd le Roi de Suede :
M. Fredrik V. HANSEN, Directeur g~nral des Forces hydrauliques et des Canaux de l'Etat.

Le Conseil f~dral de la Conf6dration Suisse :
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The President of the Republic of Haiti :

The President of the Republic of Honduras

His Majesty the King of Italy:
M. Paolo BIGNAMI, Engineer, Member of the Chamber of Deputies, former Under-Secretary

of State.

His Majesty the Emperor of Japan

The President of the Republic of Latvia

The President of the Lithuanian Republic
M. V. SIDZIKAUSKAS, Charg6 d'Affaires at Berne.

Her Royal Highness the Grand-Duchess of Luxemburg:
M. Antoine LEFORT, Charg6 d'Affaires at Berne.

His Majesty the King of Norway:
Dr. Fridtjof NANSEN, Professor in Christiania University.

The President of the Republic of Panama :
Dr. Evenor HAZERA, Consul-General for Panama in Spain, former Under-Secretary of State.

The President of the Republic of Paraguay

Her Majesty the Queen of the Netherlands

His Majesty the Shah of Persia :

The President of the Polish Republic
M. Joseph WIELOVIEYSKI.

The President of the Portuguese Republic
M. Alfredo FREIRE D'ANDRADE, formerly Minister of Foreign Affairs.

His Majesty the King of Roumania:

His Majesty the King of the Serbs, Croats and Slovenes

His Majesty the King of Sweden :
M. Fredrik V.. HANSEN, Director-General of Hydraulic Power and State Canals.

The Federal Council of the Swiss Confederation :
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Le President de la R~publique Tch~coslovaque:
M. Bohuslav MOLLER, Ing~nieur, Secrdtaire d'Etat au Minist~re des Travaux publics,

Envoy6 extraordinaire et Ministre pl~nipotentiaire.

Le Pr6sident de la R6publique Orientale de l'Uruguay :
M. Benjamin FERNANDEZ Y MEDINA, Envoy6 extraordinaire et Ministre pl6nipotentiaire

en Espagne.

Le President des Etats-Unis de Venezuela

Lesquels, apr~s avoir communiqu6 leurs pleins pouvoirs trouv~s en bonne et due forme, sont
convenus de ce qui suit:

Article premier.

Les Hautes Parties contractantes d6clarent accepter le Statut ci-annex6 relatif au r6gime
des voies navigables d'int6r~t international, adopt6 par la Conf6rence de Barcelone, le 19 avril 1921.

Ce Statut sera consid~r6 comme faisant partie intdgrante de la pr~sente Convention. En con-
s~quence, elles d~clarent accepter les obligations et engagements du dit statut, conform6ment
aux termes et suivant les conditions qui y figurent.

Article 2.

La pr~sente Convention ne porte en rien atteinte aux droits et obligations qui r6sultent des
dispositions du Trait6 de Paix, sign6 h Versailles le 28 juin 1919, oudes dispositions des autres trait~s
analogues, en ce qui concerne les Puissances signataires ou b~n~ficiaires de ces trait~s.

Article 3.

La pr~sente Convention, dont les textes fran~ais et anglais font 6galement foi, portera la date
de ce jour et pourra ftre sign~e jusqu'au ier d6cembre 1921.

Article 4.

La pr~sente Convention est sujette h ratification. Les instruments de ratification seront trans-
mis au Secr6taire g6n6ral de la Soci6t6 des Nations, qui en notifiera la rdception aux autres Mem-
bres de la Soci6t6, ainsi qu'aux Etats admis h signer la Convention. Les instruments de ratifica-
tion seront ddpos6s aux archives du Secr6tariat.

Pour d6f~rer aux prescriptions de l'article 18 du Pacte de la Soci6t6 des Nations, le Secr6-
taire g~ndral procddera h l'enregistrement de la pr~sente Convention, ds le d~p6t de la premiere
ratification.

Article 5.

Les Membres de la Socit6 des Nations qui n'auront pas sign6 la pr6sente Convention avant le
ier d~cembre 1921 pourront y adh~rer.
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The President of the Czecho-Slovak Republic :
M. Bohuslav MOLLER, Engineer, Secretary of State at the Ministry of Public Works, Envoy

Extraordinary and Minister Plenipotentiary.

The President of the Oriental Republic of Uruguay :
M. Benjamin FERNANDEZ Y MEDINA, Envoy Extraordinary and Minister Plenipotentiary

to Spain.

The President of the United States of Venezuela

Who, after communicating their full powers found in good and due form, have agreed as
follows

Article i.

The High Contracting Parties declare that they accept the Statute on the Regime of Navi-
gable Waterways of International Concern annexed hereto, adopted by the Barcelona Conference
on April i 9 th, 1921.

This Statute will be deemed to constitute an integral part of the present Convention. Conse-
quently, they hereby declare that they accept the obligations and undertakings of the said Statute
in conformity with the terms and in accordance with the conditions set out therein.

Article 2.

The present Convention does not in any way affect the rights and obligations arising out of
the provisions of the Treaty of Peace signed at Versailles on June 28th, 1919, or out of the provisions
of the other corresponding Treaties, in so far as they concern the Powers which have signed, or
which benefit by, such Treaties.

Article 3.

The present Convention, of which the French and English texts are both authentic, shall bear
this day's date and shall be open for signature until December Ist, 1921.

Article 4.

The present Convention is subject to ratification. The instruments of ratification shall be
transmitted to the Secretary-General of the League of Nations, who will notify the receipt of them
to the other Members of the League and to States admitted to sign the Convention. The instruments
of ratification shall be deposited in the archives of the Secretariat.

In order to comply with the provisions of Article 18 of the Covenant of the League of Nations,
the Secretary-General will register the present Convention upon the deposit of the first ratification.

Article 5.

Members of the League of Nations which have not signed the present Convention before Decem-
ber Ist, 1921, may accede to it.
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II en sera de mfme des Etats non Membres de la Soci&, auxquels le Conseil de la Soci&t6 aurait
ddcid6 de donner communication officielle de la pr~sente Convention.

L'adhsion sera notifi~e au Secr~taire g~nral de la Socit6, qui informera toutes les Puis-
sances int~ress~es de l'adhesion et de la date h laquelle celle-ci a 6t6 notifi~e.

Article 6.

La prsente Convention n'entrera en vigueur qu'aprbs avoir &6 ratifi~e par cinq Puissances.
La date de son entree en vigueur sera le quatre-vingt-dixifme jour apr~s la reception par. le Secr&
taire gn6ral de la Soci6t6 des Nations de la cinqui6me ratification. Ultdrieurement, la pr~sente
Convention prendra effet, en ce qui concerne chacune des parties quatre-vingt-dix jours apr~s la
r~ception de la ratification ou de la notification de l'adh6sion.

D~s 1'entree en vigueur de la pr~sente Convention, le Secr~taire gdn6ral en adressera une copie
conforme aux Puissances non Membres de la Socidt6, qui, en vertu des Trait6s de Paix, se sont
engag~es h y adh~rer.

Article 7.

Un recucil special sera tenu par le Secrdtaire gdn~ral de la Soci6t6 des Nations, indiquant
quelles parties ont sign6 ou ratifie la pr~sente Convention, y ont adh~r6 ou l'ont d~nonc~e. Ce
recueil sera constamment ouvert aux Membres de la Socit6 et publication en sera faite aussi
souvent que possible, suivant les indications du Conseil.

Article 8.

Sous r~serve des dispositions de l'article 2 de la prdsente Convention, celle-ci peut 8tre d6nonc6e
par l'une quelconque des parties, apr~s 1'expiration d'un d6lai de cinq ans, h partir de la date de
son entree en vigueur pour ladite partie. La ddnonciation sera faite sous forme de notification
6crite, adress~e au Secr~taire gdn~ral de la Soci6t6 des Nations. Copie de cette notification, infor-
mant toutes les autres parties de la date h laquelle elle a 6t6 reque, leur sera immddiatement trans-
mise par le Secrdtaire g~n6ral. La d6nonciation prendra effet un an apr~s la date h laquelle elle aura
6td reque par le Secr~taire g~n~ral et ne sera op~rante qu'en ce qui concerne la Puissance qui 1 aura
notifide. Elle ne portera pas atteinte, 4 moins d'accord contraire, h des engagements relatifs h un
programme de travaux contract~s avant la d~nonciation.

Article 9.

La revision de la pr~sente Convention peut tre demandde toute 6poque par un tiers des
Hautes Parties contractantes.
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The same applies to States not Members of the League to which the Council of the League
may decide officially to communicate the present Convention.

Accession will be notified to the Secretary-General of the League, who will inform all Powers
concerned of the accession and of the date on which it was notified.

Article 6.

The present Convention will not come into force until it has been ratified by five Powers.
The date of its coming into force shall be the ninetieth day after the receipt by the Secretary-General
of the League of Nations of the fifth ratification. Thereafter the present Convention will take effect
in the case of each Party ninety days after the receipt of its ratification or of the notification of its
accession.

Upon the coming into force of the present Convention, the Secretary-General will address a
certified copy of it to the Powers not Members of the League which are bound under the Treaties
of Peace to accede to it.

Article 7.

A special record shall be kept by the Secretary-General of the League of Nations, showing
which of the Parties have signed, ratified, acceded to or denounced the present Convention. This
record shall be open to the Members of the League at all times ; it shall be published as often as
possible in accordance with the directions of the Council.

Article 8.

Subject to the provisions of Article 2 of the present Convention, the latter may be -denounced
by any Party thereto after the expiration of five years from the date when it came into force in
respect of that Party. Denunciation shall be effected by notification in writing addressed to the
Secretary-General of the League of Nations., Copies of such notification shall be transmitted forth-
with by him to all the other Parties,- informing them of the date on which it was received. The
denunciation shall take effect one year after the date on which it was notified to the Secretary-
General, and shall operate only in respect of the notifying Power. It shall not, in the absence of
an agreement to the contrary, prejudice engagements entered into before the denunciation relating
to a programme of works.

Article 9.

A request for the revision of the present Convention may be made at any time by one-third
of the High Contracting Parties.
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En foi de quoi, les plnipotentiaires sus-
nomms ont sign la pr~sente Convention.

Fait A Barcelone, le vingt avril mil neuf cent
vingt et un, en un seul exemplaire qui restera
d~pos6 dans les archives de la Soci~t6 des
Nations. 1

In faith whereof the above-named Plenipo-
tentiaries have signed the present Convention.

Done at Barcelona the twentieth day of April
one thousand nine hundred and twenty-one,
in a single copy which shall remain deposited in
the archives of the League of Nations. 1

[AFRIQUE DU SUD]
[SOUTH AFRICA]

[ALBANIE]
[ALBANIA]

[ARGENTINE]
[ARGENTINA]

[AUSTRALIE]
[AUSTRALIA]

[AUTRICHE]
[AUSTRIA]

[BELGIQUE]
[BELGIUM]

[BOLIVIE]
[BOLIVIA]

FAN S. NOLI.

REINHARDT.

XAVIER NEUJEAN.

TRIFON MELEAN.

[BR] SIL]
[BRAZIL]

[BULGARIE]
[BULGARIA]

L. BOCHKOFF.

MANUEL RIVAS VICUIA.

OUANG YONG-PAO.

1 Here follows the list of States Members of the
League of Nations which have signed the Conven-
tion or which have the right to adhere to it.

[CANADA]

[CHILI]
[CHILE]

[CHINE]
[CHINA]

I Ci-dessous, la liste des Etats Membres de la
Socidtd des Nations ayant signd la Convention ou
ayant le droit d'y adherer.
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[COLOMBIE]
[COLOMBIA]

[COSTA-RICA]

[CUBA]

[DANEMARK]
[DENMARK]

[EMPIRE BRITANNIQUE]
[BRITISH EMPIRE]

A. HOLCK-COLDING

HUBERT LLEWELLYN SMITH.

Sous reserve de la dj-
claration insirie au pro-
cds-verbal de la siance
du 19 avril 1921, relative
aux Dominions britanni-
ques non reprisentis a la
Con/drence de Barcelone.

[NOUVELLE-ZgLANDE]
[NEW ZEALAND]

[INDE]
[INDIA]

[ESPAGNE]
[SPAIN]

[ESTHONIE]
[ESTHONIA]

[FINLANDE]
[FINLAND]

[FRANCE]

[GRiCE]
[GREECE]

[GUATIMALA]

Subject to' the decla-
ration inserted in the Pro-
cds-verbal o/ the meeting
of April 19, 1921, as
to the British Dominions
which have not been re-
presented at the Barcelona
Conference.

H. LLEWELLYN SMITH.

KERSHAW.

E. ORTUNO.

C. R. PUSTA.

ROLF THESLEFF.

MAURICE SIBILLE.

G. CARADJA.

N. GALVEZ.

[HAITI]

[HONDURAS]
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[ITALIE]
[ITALY] PAOLO BIGNAMI.

[JAPON]
[JAPAN]

[LETTONIE]
[LATVIA]

[LITUANIE]
[LITHUANIA]

[LUXEMBOURG]
[LUXEMBURG]

[NICARAGUA]

[NORVEGE]
[NORWAY]

[PANAMA]

V. SIDZIKAUSKAS.

LEFORT.

FRIDTJOF NANSEN.

EVENOR HAZERA.

[PARAGUAY]

[PAYS-BAS]
[NETHERLANDS]

[PtlROU]
[PERU]

[PERSE]
[PERSIA]

[POLOGNE]
[POLAND]

[PORTUGAL]

[ROUMANIE]
[ROUMANIA]

[SALVADOR]

[tTAT SERBE-CROATE-SLOVPNE]
[SERB-CROAT-SLOVENE STATE]

JOSEPH WIELOVIEYSKI.

A. FREIRE D'ANDRADE.
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FREDRIK HANSEN.

[SUISSE]
[SWITZERLAND]

[TCH1COSLOVAQUIE]
[CZECHOSLOVAKIA]

[URUGUAY]

ING. BOHUSLAV MOLLER.

B. FERNANDEZ Y MEDINA.

[VENEZUELA]

1921

[SIAM]

[SUP-DE]
[SWEDEN]
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STATUT'RELATIF AU RP-GIME DES VOLES NAVIGABLES

D'INTI1RP-T INTERNATIONAL

Article premier.

Pour l'application du present Statut, seront consid~r~es comme voies navigables d'intrft
international :

i. Toutes parties naturellement navigables vers et depuis la mer d'une voie d'eau qui, dans
son cours naturellement navigable vers et depuis la mer, s6pare ou traverse diff~rents Etats, ainsi
que toute partie d'une autre voie d'eau naturellement navigable vers et depuis la mer reliant h
la mer une voie d'eau naturellement navigable qui s6pare ou traverse diff~rents Etats.

11 est entendu que :

a) Le transbordement d'un navire ou bateau h un autre n'est pas exclu par les mots (( navi-
gables vers et depuis ]a mer ;

b) Est dite naturellement navigable, toute voie d'eau naturelle ou partie de voie d'eau natu-
relle faisant actuellement l'objet d'une navigation commerciale ordinaire ou susceptible,
par ses conditions naturelles, de faire l'objet d'une telle navigation ; par navigation com-
merciale ordinaire, il faut entendre une navigation qui, 6tant donn6 les conditions 6co-
nomiques des pays riverains, est commercialement et couramment praticable;

c) Les affluents doivent tre consideres comme des voies d'eau separees ;
d) Les canaux lat~raux, 6tablis en vue de supplder aux imperfections d'une voie d'eau rentrant

dans la d6finition ci-dessus, sont assimil6s h cette dernire ;
e) Sont consid~r~s comme riverains, tous les Etats s6par~s ou traversds par une m~me voie

navigable d'intrft international, y compris ses affluents d'intrft international.

2. Les voies d'eau ou parties de voies d'eau naturelles ou artificielles, d6signdes express~ment
comme devant 6tre soumises au r~gime de la Convention g~nrale concernant les voies navigables,
soit dans les Actes unilat~raux des Etats sous la souverainet6 ou l'autorit6 desquels se trouvent
les dites voies d'eau ou parties de voies d'eau, soit dans des accords comportant notamment le
consentement des dits Etats.

Article 2.

Parmi les voies navigables d'int~rt intefnational, constituant une cat~gorie sp~ciale en
vue de lapplication des articles 5, io, 12 et 14 du pr6sent Statut :

a) Les voies navigables pour lesquelles il existe une Commission internationale oil sont repr6-
sentds des Etats non riverains ;

b) Les voies navigables qui seraient ultdrieurement classdes dans cette cat~gorie, soit en vertu
d'Actes unilatdraux des Etats sous la souverainet6 ou l'autorit6 desquels elles se trouvent,
soit en vertu d'accords comportant notamment le consentement des dits Etats.

Article 3.

Sous rdserve des stipulations des articles 5 et 17, chacun des Etats contractants accordera,
sur les parties de voies navigables ci-dessus d~signdes qui se trouvent sous sa souverainet6 ou auto-
rit6, le libre exercice de la navigation aux navires et bateaux battant pavillon de l'un quelconque
des Etats contractants.



1921 League of Nations - Treaty Series. 51

STATUTE ON THE REGIME OF NAVIGABLE WATERWAYS OF

INTERNATIONAL CONCERN.

Article i.

In the application of the Statute, the following are declared to be navigable waterways of
international concern :

i. All parts which are naturally navigable to and from the sea of a waterway which in its
course, naturally navigable to and from the sea, separates or traverses different States, and also
any part of any other waterway naturally navigable to and from the sea, which connects with
the sea a waterway naturally navigable which separates or traverses different States.

It is understood that :

(a) Transhipment from one vessel to another is not excluded by the words " navigable to and
from the sea " ;

(b) Any natural waterway or part of a natural waterway is termed " naturally navigable"
if now used for ordinary commercial navigation, or capable by reason of its natural con-
ditions of being so used ; by " ordinary commercial navigation ". is to be understood
navigation which, in view of the economic condition of the riparian countries, is commercial
and normally practicable ;

(c) Tributaries are to be considered as separate waterways;
(d) Lateral canals constructed in order to remedy the defects of a waterway included in the

above definition are assimilated thereto.
(e) The different States separated or traversed by a navigable waterway of international

concern, including its tributaries of international concern, are deemed to be " riparian
States ".

2. Waterways, or parts of waterways, whether natural or artificial, expressly declared to be
placed under the regime of the General Convention regarding navigable waterways of international
concern either in unilateral Acts of the States under whose sovereignty or authority these waterways
or parts of waterways are situated, or in agreements made with the consent, in particular, of
such States.

Article 2.

For the purpose of Articles 5, 10, 12 and 14 of this Statute, the following shall form a special
category of navigable waterways of international concern :

(a) Navigable waterways for which there are international Commissions upon which non-
riparian States are represented ;

(b) Navigable waterways which may hereafter be placed in this category, either in pursuance
of unilateral Acts of the States under whose sovereignty or authority they are situated,
or in pursuance of agreements made with the consent, in particular, of such States.

Article 3.

Subject to the provisions contained in Articles 5 and 17, each ot the Contracting States shall
accord free exercise of navigation to the vessels flying the flag of any one of the other Contracting
States on those parts of navigable waterways specified above which may be situated under its
sovereignty or authority.
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Article 4.

Dans l'exercice de la navigation ci-dessus vis~e, les ressortissants, les biens et les pavilions
de tous les Etats contractants seront, sous tous les rapports, traitds sur le pied d'une parfaite 6galit6.
Aucune distinction ne sera notamment faite entre les ressortissants, les biens et les pavillons des
diff~rents Etats riverains, y compris l'Etat riverain sous la souverainet6 ou i'autorit6 duquel se
trouve la partie de voie navigable consid6r6e ; de mme, aucune distinction ne sera faite entre les
ressortissants, les biens et les pavilions des Etats riverains et ceux des non-riverains. II est entendu,
en cons6quence, qu'aucun privilkge exclusif de navigation ne sera accord6 sur les dites voies navi-
gables h des soci~t6s ou h des particuliers.

Aucune distinction ne pourra 8tre faite, dans le dit exercice, en raison du point de provenance
ou de destination, ou de la direction des transports.

Article 5.

Par d6rogation aux deux articles pr6c6dents et sauf convention ou obligation contraire

i. Tout Etat riverain a le droit de r6server h son propre pavillon le transport de voyageurs
et de marchandises chargds h un port se trouvant sous sa souverainet6 ou autorit6 et ddcharg~s h
un autre port se trouvant 6galement sous sa souverainet6 ou autorit6. L'Etat qui ne r~serve pas h
son propre pavillon les transports ci-dessus sp~cifi~s peut, n~anmoins, . l'gard d'un co-riverain
qui se les r~serve, refuser le b~n6fice de l'6galit6 de traitement en ce qui concerne ces dits trans-
ports.

Sur les voies navigables, vis~es h i'article 2, l'Acte de navigation ne pourra laisser aux Etats
riverains que le droit de rdserver les transports locaux de voyageurs et de marchandises indig~nes
ou indig6ndes. Toutefois, dans tous les cas oii une libertd plus complete de la navigation aurait d~jh
6t6 proclam6e dans un Acte de navigation ant6rieur, cette libert6 ne sera pas diminue.

2. Lorsqu'un r~seau navigable naturel d'int6r~t international, ne comprenant pas de voies
vis~es h l'article 2, ne s~pare ou traverse que deux Etats, ceux-ci ont le droit de rserver d'un commun
accord h leur pavilion le transport des voyageurs et des marchandises charges h un port de ce r~seau
et d~chargds h un autre port de ce mme r6seau, h moins que ce transport ne soit accompli entre
deux ports qui ne se trouvent pas sous la souverainetd ou I'autorit: d'un m6me Etat au cours d'un
voyage, sans transbordement sur les territoires de l'un ou i'autre des dits Etats, comportant un par-
cours en mer ou sur une voie navigable d'int6r~t international n'appartenant pas au dit r6seau.

Article 6."

Chacun des Etats contractants conserve, sur les voies navigables ou parties de voies naviga-
bles vis6es h i'article I et se trouvant sous sa souverainet6 ou autorit6, le droit dont il jouit actuelle-
ment d'6dicter des dispositions et de prendre des mesures n~cessaires h la police gdndrale du terri-
toire et h l'application des lois et r~glements concernant les douanes, la sant6 publique, les prdcau-
tions contre les maladies des animaux et des v~g~taux, F'6migration ou i'immigration et l'importa-
.tion ou 1'exportation des marchandises prohibees ; il est entendu que ces dispositions et ces mesures
ne d6passant pas les n6cessit6s et appliqu~es sur un pied de parfaite 6galit: aux ressortissants,
aux biens et aux pavilions de l'un quelconque des Etats contractants, y compris i'Etat contractant
qui les 6dicte, ne devront pas, sans motif valable, entraver le libre exercice de la navigation.

Article 7.

Sur le parcours, comme h l'embouchure de voies navigables d'int~rft international, il ne
pourra 8tre per~u de redevances d'aucune esp~ce autres que des redevances ayant le caract~re de
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Article 4.

In the exercise of navigation referred to above, the nationals, property and flags of all Con-
tracting States shall be treated in all respects on a footing of perfect equality. No distinction
shall be made between the nationals, the property and the flags of the different riparian States,
including the riparian State exercising sovereignty or authority over the portion of the navig-
able waterway in question : similarly, no distinction shall be made between the nationals, the pro-
perty and the flags of riparian and non-riparian States. It is understood, in consequence, that
no exclusive right of navigation shall be accorded on such navigable waterways to companies or
to private persons.

No distinction shall be made in the said exercise, by reason of the point of departure or of
destination, or of the direction of the traffic.

Article 5.

As an exception to the two preceding Articles, and in the absence of any Convention or obli-
gation to the contrary :

I. A riparian State has the right of reserving for its own flag the transport of passengers and
goods loaded at one port situated under its sovereignty or authority and unloaded at another port
also situated under its sovereignty or authority. A State Which does not reserve the above-mentioned
transport to its own flag may, nevertheless, refuse the benefit of equality of treatment with regard
to such transport to a co-riparian which does reserve it.

On the navigable waterways referred to in Article 2, the Act of Navigation shall only allow
to riparian States the right of reserving the local transport of passengers or of goods which are of
national origin or are nationalised. In every case, however, in which greater freedom of navigation
may have been already established, in a previous Act of Navigation, this freedom shall not be
reduced.

2. When a natural system of navigable waterways of international concern which does not
include waterways of the kind referred to in Article 2 separates or traverses two States only, the
latter have the right to reserve to their flags by mutual agreement the transport of passengers and
goods loaded at one port of this system and unloaded at another port of the same system, unless
this transport takes place between two ports which are not situated under the sovereignty or author-
ity of the same State in the course of a voyage, effected without transhipment on the territory
of either of the said States, involving a sea-passage or passage over a navigable waterway of inter-
national concern which does not belong to the said system.

Article 6.

Each of the Contracting States maintains its existing right, on the navigable waterways or
parts of navigable waterways referred to in Article i and situated under its sovereignty or authority,
to enact the stipulations and to take the measures necessary for policing the territory and for
applying the laws and regulations relating to customs, public health, precautions against the
diseases of animals and plants, emigration or immigration, and to the import or export of prohibited
goods, it being understood that such stipulations and measures must be reasonable, must be applied
on a footing of absolute equality between the nationals, property and flags of any one of the Contrac-
ting States, including the State which is their author, and must not without good reason impede
the freedom of navigation.

Article 7.

No dues of any kind may be levied anywhere on the course or at the mouth of a navigable
waterway of international concern, other than dues in the nature of payment for services rendered
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r~tributions et destinies exclusivement h couvrir d'une mani&re 6quitable les frais d'entretien de
la navigabilit: ou d'am6lioration de la voie navigable et de ses acc6s, ou l subvenir l des d~penses
faites dans l'int6r~t de la navigation. Ces redevances seront calcul~es sur ces frais et d~penses et
le tarif en sera affichd dans les ports. Elles seront 6tablies de mani~re h ne pas rendre n6cessaire,
sauf soupgon de fraude ou de contravention, un examen d~tai1l6 de la cargaison et de manire h
faciliter, autant que possible, tant par les conditions de leur pr~l~vement que par les tarifs eux-
m~mes, le trafic international.

Article 8.

En ce qui concerne les formalitds douanires, le transit des navires et des bateaux, des voya-
geurs et des marchandises, sur les voies navigables d'int~r~t international, s'effectuera dans les
conditions fix~es. par le Statut de Barcelone sur la libert6 du transit. Chaque fois que le transit
aura lieu sans transbordement, les dispositions compl6mentaires ci-apr6s seront applicables :

a) Lorsque les deux rives d'une voie navigable d'int~r~t international font partie d'un m~me
Etat, les formalit6s douani res impos~es aux marchandises en transit, apr~s la ddclara-
tion et une visite sommaire, se borneront la mise sous scellds, sous cadenas ou sous la
garde d'agents des douanes ;

b) Lorsqu'une voie navigable d'int6r~t international forme fronti~re entre deux Etats, les
navires et bateaux, les voyageurs et les marchandises en transit devront 6tre, en cours de
route, exempts de toute formalit6 douani~re, sauf le cas oh, pour des raisons valables
d'ordre pratique et sans porter atteinte h la facilit6 de la navigation, l'accomplissement des
formalit~s douani~res se ferait en un point de la partie de la voie navigable formant fron-
tire.

Le transit des navires ou bateaux et des voyageurs, ainsi que le transit des marchandises sans
transbordement, sur les voies navigables d'intr t international, ne pourront donner lieu h la per-
ception d'aucun des droits qui sont, soit prohib6s par le Statut de Barcelone sur la libert6 du
transit, soit autoris6s par l'article 3 du dit Statut ; 6tant entendu, toutefois, que pourront tre mis
h la charge des navires et bateaux en transit, le logement et la nourriture des agents des douanes
strictement requis pour la surveillance.

Article 9.

Dans tous les ports situes sur une voie navigable d'intert international et sous le rapport de
I'utilisation de ces ports, les ressortissants, les biens et les pavilions de tous les Etats contractants
jouiront, sous rdserve des dispositions des articles 5 et 17, notamment en ce qui concerne les droits
et redevances de ports, d'un traitement 6gal h celui des ressortissants, des biens et des pavillons
de i'Etat riverain sous la souverainete ou l'autorite duquel le port se trouve. I1 est entendu que les
biens auxquels s'applique le present alinda sont les biens ayant pour origine, provenance ou desti-
nation l'un quelconque des Etats contractants.

Les installations des ports situds sur une voie navigable d'intdrgt international et les facilits
offertes dans ceux-ci h la navigation ne pourront 6tre soustraites h l'usage public que dans une
mesure raisonnable et pleinement compatible, avec le libre exercice de la navigation.

Pour l'application des droits de douane ou assimilds, des droits d'octroi local et de consom-
mation, comme en ce qui touche les frais accessoires, percus a l'occasion de l'importation ou de
'exportation des marchandises par les dits ports, it ne sera fait aucune diffdrence en raison du pavil-

Ion du navire ou bateau ayant effectua ou devant effectuer le transport, que ce pavillon soit le
pavillon national ou celui de l'un quelconque des Etats contractants.

L'Etat sous la souverainet6 ou l'autorit6 duquel un port se trouve pourra retirer le bdndfice
de l'alinda prdcddent h tout navire ou bateau, s'il est prouv6 que son armateur ddfavorise systdina-
tiquement les ressortissants de cet Etat ou les socidtds contr61les par les dits ressortissants.

A moins de motif exceptionnel justifiant, pour des ndcessitds 6conomiques, une ddrogation,
les droits de douane ne pourront tre sup~rieurs h ceux qui sont perqus aux autres frontiresdoua-
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and intended solely to cover in an equitable manner the expenses of maintaining and improving
the navigability of the waterway and its approaches, or to meet expenditure incurred in the interest
of navigation. These dues shall be fixed in accordance with such expenses, and the tariff of dues
shall be posted in the ports. These dues shall be levied in such a manner as to render unnecessary
a detailed examination of the cargo, except in cases of suspected fraud or infringement of regulations,
and so as to facilitate international traffic as much as possible, both as regards their rates and the
method of their application.

Article 8.

The transit of vessels and of passengers and goods on navigable waterways of international
concern shall, so far as customs formalities are concerned, be governed by the conditions laid down
in the Statute of Barcelona on Freedom of Transit. Whenever transit takes place without tranship-
ment the following additional provisions shall be applicable :

(a) When both banks of a waterway of international concern are within one and the same
State, the customs formalities imposed on goods in transit after they have been declared
and subjected to a summary inspection shall be limited to placing them under seal or pad-
lock or in the custody of customs officers ;

(b) When a navigable waterway of international concern forms the frontier between two
States, vessels, passengers and goods in transit shall while " en route " be exempt from
any customs formality, except in cases in which there are valid reasons of a practical
character for carrying out customs formalities at a place cn the part of the river which
forms the frontier, and this can be done without interfering with navigation facilities.

The transit of vessels and passengers, as well as the transit of goods without transhipment,
on navigable waterways of international concern, must not give rise to the levying of any duties
whatsoever, whether prohibited by the Statute of Barcelona on Freedom of Transit or authorised
by Article 3 of that Statute. It is nevertheless understood that vessels in transit may be made
responsible for the board and lodging of any customs officers who are strictly required for super-
vision.

Article 9.

Subject to the provisions of Articles 5 and 17, the nationals, property and flags of all the
Contracting States shall, in all ports situated on a navigable waterway of international concern,
enjoy, in all that concerns the use of the port, including port dues and charges, a treatment equal
to that accorded to the nationals, property and flag of the riparian State under whose sovereignty
or authority the port is situated. It is understood that the property to which the present paragraph
relates is property originating in, coming from or destined for, one or other of the Contracting
States.

The equipment of ports situated on a navigable waterway of international concern, and the
facilities afforded in these ports to navigation, must not be withheld from public use to an extent
beyond what is reasonable and fully compatible with the free exercise of navigation.

In the application of customs or other analogous duties, local octroi or consumption duties,
or incidental charges, levied on the occasion of the importation or exportation of goods through
the aforesaid ports, no difference shall be made by reason of the flag of the vessel on which the trans-
port has been or is to be accomplished, whether this flag be the national flag or that of any of the
Contracting States.

The State under whose sovereignty or authority a port is situated may withdraw the benefits
of the preceding paragraph from any vessel if it is proved that the owner of the vessel discrimi-
nates systematically against the nationals of that State, including companies controlled by such
nationals.

In the absence of special circumstances justifying an exception on the ground of economic
necessities, the customs duties must not be higher than those levied on the other customs frontiers
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nitres de l'Etat int~ress6 sur les marchandises de m~me nature, de meme provenance et de m~me
destination. Toutes les facilit~s qui seraient accord6es, par les Etats contractants, sur d'autres
voles de terre ou d'eau, ou dans d'autres ports pour l'importation et l'exportation des marchandises,
seront 6galement conc~d~es h l'importation ou l'exportation effectues dans les mmes conditions
par la voie navigable et les ports vis6s ci-dessus.

Article Io.

i. Tout Etat riverain est tenu, d'une part, de s'abstenir de toutes mesures susceptibles de porter
atteinte h ]a navigabilit6 ou de diminuer les facilit6s de la navigation, et, d'autre part, de prendre
le plus rapidement possible toutes dispositions utiles, afin d'&arter tous obstacles et dangers acci-
dentels pour la navigation.

2. Si cette navigation exige un entretien r~gulier, chacun des Etats riverains a, h cet effet,
l'obligation envers les autres de prendre les mesures et d'ex~cuter les travaux n~cessaires sur son
territoire le plus rapidement possible, compte tenu, ht toute 6poque, de l'6tat de la navigation,
ainsi que de l'tat &onomique des regions desservies par la voie navigable.

Sauf convention contraire, chacun des Etats riverains aura le droit, en invoquant des motifs
valables, d'exiger des autres riverains une 6quitable participation aux frais de cet entretien.

3. Sauf motif lgitime d'opposition d'un des Etats riverains, y compris l'Etat territorialement
int~ress6, fond6 soit sur les conditions m~mes de la navigabilit6 en son territoire, soit sur d'autres
intdr~ts tels que, entre autres, le maintien du r~gime normal des eaux, les besoins de l'irrigation, l'uti-
lisation de la force hydraulique ou la n~cessit6 de la construction d'autres voies de communica-
tion plus avantageuses, un Etat riverain ne pourra se refuser h ex~cuter, h ]a demande d'un autre
Etat riverain, les travaux n6cessaires d'am6lioration de la navigabilit6, si celui-ci offre d'en payer
les frais, ainsi qu'une part 6quitable de l'excdent des frais d'entretien. NManmoins, il est entendu
que ces travaux ne pourront ftre entrepris tant que l'Etat sur le territoire duquel ils doivent 6tre
ex~cut~s s'y oppose du chef d'int6r~ts vitaux.

4. Sauf convention contraire, l'Etat tenu d'ex~cuter les travaux d'entretien pourra se libdrer
de cette obligation si, avec l'accord de tous les Etats co-riverains, un ou plusieurs d'entre eux accep-
tent de les ex~cuter h sa place ; pour les travaux d'am6lioration, l'Etat tenu de les ex6cuter sera
libdr6 de cette obligation s'il autorise l'Etat demandeur h les executer h sa place ; l'ex~cution des
travaux par des Etats autres que l'Etat territorialement intdress6, ou la participation de ces Etats
aux frais de ces travaux, seront assures sans prejudice, pour l'Etat territorialement int6ress6, de
ses droits de contr6le et d'administration sur ces travaux et des prdrogatives de sa souverainetd
ou autorit6 sur la voie navigable.

5. Sur les voies navigables vis~es b l'article 2, les dispositions du pr6sent article sont appli-
cables sous rdserve des stipulations des trait6s, conventions ou actes de navigation qui d&erminent
les pouvoirs et la responsabilit6 de la Commission internationale h 1'6gard des travaux.

Sous r~serve des dispositions sp~ciales des dits trait~s, conventions ou actes de navigation,
existants ou h conclure :

a) Les decisions concernant les travaux appartiennent h la Commission
b) Le r~glement, dans les conditions pr&vues h F'article 22 ci-apr~s, de tout diff6rend qui sur-

girait du chef de ces d6cisions pourra, dans tous les cas, tre demand6 pour motif d'in-
comp6tence ou de violation des conventions internationales rdgissant les voies navigables.
Pour tout autre motif, la requite en vue d'un rbglement dans les dites conditions ne
pourra tre form&e que par l'Etat territorialement intdress6.

Les d6cisions de la Commission devront 6tre conformes aux rbgles du prdsent article.

6. Nonobstant les dispositions du premier paragraphe du present article; un Etat riverain
pourra, sauf convention contraire, d6saffecter totalement ou partiellement une voie navigable
moyennant accord de tous les Etats riverains ou de tous les Etats reprdsentds h la Commission
internationale, dans le cas des voies navigables vis6es h l'article 2.
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of the State interested, on goods of.the same kind, source and destination. All facilities accorded
by the Contracting States to the importation or exportation of goods by other land or water routes,
or in other ports, shall be equally accorded to importation or exportation under the same conditions
over the navigable waterway and through the ports referred to above.

Article io.

i. Each riparian State is bound, on the one hand, to refrain from all measures likely to
prejudice the navigability of the waterway, or to reduce the facilities for navigation, and, on the
other hand, to take as rapidly as possible all necessary steps for removing any obstacles and dangers
which may occur to navigation.

2. If such navigation necessitates regular upkeep of the waterway, each of the riparian
States is bound as towards the others to take such steps and to execute such works on its territory
as are necessary for the purpose as quickly as possible, taking account at all times of the conditions
of navigation, as well as of the economic state of the regions served by the navigable waterway.

In the absence of an agreement to the contrary, any riparian State will have the right, on
valid reason being shown, to demand from the other riparians a reasonable contribution towards
the cost of upkeep.

3. In the absence of legitimate grounds for opposition by one of the riparian States, including
the State territorially interested, based either on the actual conditions of navigability in its terri-
tory, or on other interests such as, inter alia, the maintenance of the normal water-conditions,
requirements for irrigation, the use of water-power, or the necessity for constructing other and more
advantageous ways of communication, a riparian State may not refuse to carry out works neces-
sary for the improvement of the navigability which are asked for by another riparian State, if the
latter State offers to pay the cost of the works and a fair share of the additional cost of upkeep. It is
understood, however, that such works cannot be undertaken so long as the State of the territory
on which they are to be carried out objects on the ground of vital interests.

4. In the absence of any agreement to the contrary, a State which is obliged to carry out
works of upkeep is entitled to free itself from the obligation, if, with the consent of all the co-
riparian States, one or more of them agree to carry out the works instead of it; as regards works
for improvement, a State which is obliged to carry them out shall be freed from the obligation,
if it authorises the State which made the request to carry them out instead of it. The carrying
out of works by States other than the State territorially interested, or the sharing by such States
in the cost of works, shall be so arranged as not to prejudice the rights of the State territorially
interested as regards the supervision and administrative control over the works, or its sovereignty
and authority over the navigable waterway.

5. On the waterways referred to in Article 2, the provisions of the present Article are to be
applied subject to the terms of the Treaties, Conventions, or Navigation Acts which determine
the powers and responsibilities of the International Commission in respect of works.

Subject to any special provisions in the said Treaties, Conventions, or Navigation Acts, which
exist or may be concluded :

(a) Decisions in regard to works will be made by the Commission
(b) The settlement, under the conditions laid down in Article 22 below, of any dispute which

may arise as a result of these decisions, may always be demanded on the grounds that
these decisions are ultra vires, or that they infringe international conventions governing
navigable waterways. A request for a settlement under the aforesaid conditions based
on any other grounds can only be put forward by the State which is territorially interested.

The decisions of this Commission shall be in conformity with the provisions of the present
Article.

6. Notwithstanding the provisions of paragraph i of this Article, a riparian State may, in
the absence of any agreement to the contrary, close a waterway wholly or in part to navigation,
with the consent of all the riparian States or of all the States represented on the International
Commission in the case of navigable waterways referred to in Article 2.
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Exceptionnellement, une voie navigable d'int6r~t international non vis~e h l'article 2 pourra
tre d~saffect~e par l'un des Etats riverains, si la navigation y est tr~s peu d6velopp6e et si cet

Etat justifie d'un int~ret 6conomique manifestement sup~rieur h celui de la navigation. Dans ce
cas, la d~saffectation ne pourra avoir lieu qu'au bout d'une ann6e apr s pr~avis et sauf recours d'un
autre Etat riverain dans les conditions pr6vues h l'article 22. La d~cision fixera, le cas 6ch~ant,
les conditions dans lesquelles la d~saffectation pourra 6tre faite.

7. Dans les cas oi une voie navigable d'int~r~t international donne acc~s h la mer par plu-
sieurs bras situds dans le territoire d'un m~me Etat, les dispositions des paragraphes I, 2 et 3 du
present article s'appliquent seulement aux bras principaux jugs n6cessaires pour donner un plein
acc~s h la mer.

Article ii.

Dans le cas oil un ou plusieurs des Etats riverains d'une vole navigable d'int~rt international
ne sont pas parties au prdsent Statut, les obligations financires assum~es par chacun des Etats
contractants en vertu de l'article Io ne peuvent exc~der les obligations qu'ils auraient assum~es
au cas oii tous les Etats riverains seraient parties au Statut.

Article 12.

Sauf dispositions contraires d'un accord ou trait6 particulier, notamment des Conventions
existantes relatives aux mesures douani~res, ht la police et aux prdcautions sanitaires, l'adminis-
tration des voies navigables d'int&r t international est exerc~e par chacun des Etats riverains
sous la souverainet6 ou l'autorit6 duquel cette voie navigable se trouve. Chacun des dits Etats
riverains a notamment le pouvoir et est tenu d'6dicter la r6glementation de la navigation sur ladite
voie et de veiller h son application ; cette r~glementation devra ftre 6tablie et appliqude de telle
manire que soit facilit6 le libre exercice de la navigation, dans les conditions pr~vues au present
Statut.

Les r~gles de proc6dure touchant notamment la constatation, la poursuite et la r~pression
des d6lits de navigation devront tendre h des solutions aussi exp6ditives que possible.

Toutefois, les Etats contractants reconnaissent qu'il est hautement ddsirable que les Etats
riverains s'entendent pour ce qui concerne l'administration de la voie navigable et particuli&rement
pour l'adoption d'une r6glementation de la navigation qui soit aussi uniforme, sur tout le parcours
de cette voie navigable, que le permet la diversit6 des circonstances locales.

Des services publics monopolists de remorquage ou d'autres moyens de traction peuvent 6tre
tablis, en vue de faciliter l'exercice de la navigation, moyennant l'accord unanime des Etats rive-

rains, ou des Etats repr~sent~s h la Commission internationale dang le cas des voies navigables
vis~es h F'article 2.

Article 13.

Les traitds, conventions ou accords en vigueur conclus par les Etats contractants en mati~re
de voies navigables, avant la date de mise en vigueur du present Statut, ne sont pas abroges, en ce
qui concerne les Etats signataires des dits trait~s, conventions ou accords, par le fait de cette mise
en vigueur.

Toutefois, les Etats contractants s'engagent h ne pas appliquer entre eux celles des disposi-
tions des dits trait~s, conventions ou accords qui seraient oppos~es aux r~gles du prdsent Statut.

Article 14.

Dans le cas oh un des accords ou trait6s particuliers vis~s h l'article 12 aurait confi6, ou con-
fierait certaines fonctions h une Commission internationale, comprenant des repr~sentants d'Etats
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As an exceptional case one of the riparian States of a navigable waterway of international
concern not referred to in Article 2 may close the waterway to navigation, if the navigation on it
is of very small importance, and if the State in question can justify its action on the ground of an
economic interest clearly greater than that of navigation. In this case the closing to navigation
may only take place after a year's notice and subject to an appeal on the part of any other riparian
State under the conditions laid down in Article 22. If necessary, the judgment shall prescribe the
conditions under which the closing to navigation may be carried into effect.

7. Should access to the sea be afforded by a navigable waterway of international interest
through several branches, all of which are situated in the territory of one and the same State, the
provisions of paragraphs I, 2 and 3 of this Article shall apply only to the principal branches deemed
necessary for providing free access to the sea.

Article ii.

If on a waterway of international concern one or more of the riparian States are not parties
to this Statute, the financial obligations undertaken by each of the Contracting States in pur-
suance of Article io shall not exceed those to which they would have been subject if all the riparian
States had been Parties.

Article 12.

In the absence of contrary stipulations contained in a special agreement or treaty, for example,
existing Conventions concerning customs and police measures and sanitary precautions, the admi-
nistration of navigable waterways of international concern is exercised by each of the riparian
States under whose sovereignty or authority the navigable Waterway is situated. Each of such
riparian States has, inter alia, the power and duty of publishing regulations for the navigation
of such waterway and of seeing to their execution. These regulations must be framed and applied
in such a way as to facilitate the free exercise of navigation under the conditions laid down in this
Statute.

The rules of procedure dealing with such matters as ascertaining, prosecuting and punishing
navigation offences must be such as to promote as speedy a settlement as possible.

Nevertheless, the Contracting States recognise that it is highly desirable that the' riparian
States should come to an understanding with regard to the administration of the navigable water-
way and, in particular, with regard to the adoption of navigation regulations of as uniform a cha-
racter throughout the whole course of such navigable waterway as the diversity of local circum-
stances permits.

Public services of towage or other means of haulage may be established in the form of mono-
polies for the purpose of facilitating the exercise of navigation, subject to the unanimous agreement
of the. riparian States or the States represented on the International Commission in the case of
navigable waterways referred to in Article 2.

Article 13.

Treaties, conventions or agreements in force relating to navigable waterways, concluded by
the Contracting States before the coming into force of this Statute, are not, as a consequence of
its coming into force, abrogated so far as concerns the States signatories to those treaties.

Nevertheless, the Contracting States undertake not to apply among themselves any provisions
of such treaties, conventions or agreements which may conflict with the rules of the present Statute.

Article 14.

If any of the special agreements or treaties referred to in Article 12 has entrusted or shall
hereafter entrust certain functions to an international Commission which includes representatives
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autres que les Etats riverains, cette Commission devrait s'inspirer exclusivement, sous rdserve des
dispositions de 'article io, des int6rfts de la navigation et serait considdrde comme un des orga-
nismes pr~vus h 'article 24 du Pacte de la Socidt6 des Nations ; en consequence, elle 6changerait
directement avec les organes de la Socit6 toutes informations utiles et ferait parvenir un rapport
annuel h la Socift.

Les attributions des Commissions pr6vues ,i h'alinda pr6cddent seront d6termin6es dans 1'Acte
de navigation de chaque voie navigable et comporteront au moins les attributions suivantes :

a) La Commission aura qualit6 pour 61aborer les r~glements de navigation qu'elle jugerait
ndcessaire d'6laborer elle-mgme et recevra communication de tous autres r~glements
de navigation ;

b) Elle signalera aux Etats riverains les travaux utiles pour l'entretien des ouvrages et le
maintien de la navigabilit6 ;

c) Elle recevra de chacun des Etats riverains communication officielle de tous projets d'am6-
lioration de la voie navigable;

d) Elle aura qualit6, au cas oir 'Acte de navigation ne comprendrait pas une rdglementation
sp6ciale quant h la perception des redevances, pour approuver la perception de celles-ci,
en appliquant les dispositions de l'article 7 du present Statut.

Article 15.

Le prgsent Statut ne fixe pas les droits et les devoirs des belligdrants et des neutres en temps
de guerre ; n~anmoins, il subsistera en temps de guerre dans la mesure compatible avec ces droits
et ces devoirs.

Article 16.

Le present Statut n'impose h aucun des Etats contractants d'obligation qui irait h l'encontre
de ses droits et devoirs en tant que Membre de la Soci~td des Nations.

Article 17.

Sauf accords contraires auxquels 'Etat territorialement int~ress6 est ou sera partie, le pr6-
sent Statut ne s'applique pas h la navigation des navires et bhtiments de guerre, de police, de con-
tr6le ni, en gdn~ral, de tous bAtiments exertant, h un titre quelconque, la puissance publique.

Article 18.

Chacun des Etats contractants s'engage h ne pas conceder, soit par accord, soit de toute autre
mani~re, h un Etat non contractant, un traitement, relatif h la navigation sur une voie navigable
d'intrdt international, qui, entre Etats contractants, serait contraire aux dispositions du present
Statut.

Article 19.

I1 pourra tre exceptionnellement, et pour un terme aussi limit6 que possible, ddrog6 aux dis-
positions des articles precedents par des mesures particuli~res ou g~n~rales que chacun des Etats
contractants serait oblig6 de prendre en cas d'6v~nements graves int~ressant la sfiret6 de l'Etat
ou les intrts vitaux du pays, 6tant entendu que le principe de la libert6 de la navigation et sp6-
cialement la communication entre les pays riverains et la mer doivent ktre maintenus dans toute
la mesure possible.
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of States other than the riparian States, it shall be the duty of such Commission, subject to the
provisions of Article io, to have exclusive regard to the interests of navigation, and it shall be
deemed to be one of the organisations referred to in Article 24 of the Covenant of the League of
Nations. Consequently, it will exchange all useful information directly with the League and its
organisations, and will submit an annual report to the League.

The powers and duties of the Commissions referred to in the preceding paragraph shall be
laid down in the Act of Navigation of each navigable waterway and shall at least include the follow-
ing :

(a) The Commission shall be entitled to draw up such navigation regulations as it thinks neces-
sary itself to draw up, and all other navigation regulations shall be communicated to it ;

(b) It shall indicate to the riparian States the action advisable for the upkeep of works and
the maintenance of navigability ;

(c) It shall be furnished by each of the riparian States with official information as to all schemes
for the improvement of the waterway ;

(d) It shall be entitled, in cases in which the Act of Navigation does not include a special regu-
lation with regard to the levying of dues, to approve of the levying of such dues and charges
in accordance with the provisions of Article 7 of this Statute.

Article 15.

This Statute does not prescribe the rights and duties of belligerents and neutrals in time of
war. The Statute shall, however, continue in force in time of war so far as such rights and duties
permit.

Article 16.

This Statute does not impose upon a Contracting State any obligation conflicting with its
rights and duties as a Member of the League of Nations.

Article 17.

In the absence of any agreement to the contrary to which the State territorially interested
is or may be a party, this Statute has no reference to the navigation of vessels of war or of vessels
performing police or administrative functions, or, in general, exercising any kind of public authority.

Article 18.

Each of the Contracting States undertakes not to grant, either by agreement or in any other
way, to a non-Contracting State treatment with regard to navigation over a navigable waterway
of international concern which, as between Contracting States, would be contrary to the provisions
of this Statute.

Article 19.

The measures of a general or particular character which a Contracting State is obliged to take
in case of an emergency affecting the safety of the State or the vital interests of the country may,
in exceptional cases and for a period as short as possible, involve a deviation from the provisions
of the above Articles ; it being understood that the principle of the freedom of navigation, and
especially communication between the riparian States and the sea, must be maintained to the
utmost possible extent.
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Article 20.

Le present Statut ne comporte aucufiement le retrait de facilitds plus grandes en vigueur
accord~es au libre exercice de la navigation, sur une voie navigable d'intdrft international quel-
conque, dans des conditions compatibles avec le principe d'6galitd prescrit par le present Statut,
en ce qui concerne les ressortissants, les biens et les pavillons de tous les Etats contractknts. I1 ne
comporte pas davantage l'interdiction d'en accorder h l'avenir de semblables.

Article 21.

Conform~ment h l'article 23 (e) du Pacte de la Soci~t6 des Nations, tout Etat contractant qui
ourra invoquer valablement, contre 'application de l'une quelconque des dispositions du present
tatut, sur tout ou partie de son territoire, une situation 6conomique grave r~sultant de d6vasta-

tions commises sur son sol pendant la guerre de 1914-1918, sera consid~r6 comme dispens6 tempo-
rairement des obligations r~sultant de l'application de ladite disposition, 6tant entendu que le prin-
cipe de la libert6 de la navigation doit 6tre observ6 dans toute la mesure possible.

Article 22.

Sans prejudice des dispositions de l'article IO, paragraphe 5, et h d~faut d'entente directe
entre les Etats, tous diff~rends qui surgiraient entre eux, relativement l l'interpr~tation ou h l'appli-
cation du present Statut,. seront port6s devant la Cour permanente de Justice internationale, h
moms que, par application d'une Convention sp~ciale ou d'une clause gdn~rale d'arbitrage, il ne soit
proc6d6 h un r~glement du diff~rend, soit par arbitrage, soit de toute autre manire.

Le recours sera form6 ainsi qu'il est pr~vu h l'article 40 du Statut de la Cour permanente de
justice internationale.

Toutefois, afin de r~gler autant que possible ces diff6rends h l'amiable, les Etats contractants
s'engagent, prdalablement h toute instance judiciaire et sous r~serve des droits et attributions
du Conseil et de l'Assemblde, h soumettre ces diff~rends pour avis consultatif lorgane qui se
trouverait institu6 par la Soci~t6 des Nations comme organe consultatif et technique des Membres
de la Societ6, en ce qui concerne les communications et le transit. En cas d'urgence, un avis provi-
soire pourra recommander toutes mesures provisionnelles, destinies notamment h rendre h la libre
navigation les facilit~s dont elle jouissait avant l'acte ou le fait ayant donn6 lieu au diff6rend.

Article 23.

Une voie navigable ne sera pas consid6rde comme d'int~r~t international, du fait seul qu'elle
traverse ou d~limite des zones ou enclaves d'une 6tendue et d'une population tr~s faibles par rap-
port h celles des territoires traverses et qui forment des parties ddtach~es ou des 6tablissements
appartenant h un Etat autre que celui auquel ladite rivi~re appartient, h cette exception pros,
dans tout son parcours navigable.

Article 24.

Le present Statut ne sera pas applicable h une voie navigable d'int~r~t international ayant
deux riverains seulement et qui s~pare sur une grande longueur un Etat contractant d'un Etat non
contractant dont le gouvernement n'est pas reconnu par le premier au moment de la signature
du pr6sent Statut, tant qu'un accord n'aura pas W conclu entre eux, 6tablissant pour la voie
d'eau consid~r6e un r6gime administratif et douanier qui donne h l'Etat contractant des scurit~s
convenables.

Article 25.

Il est entendu que ce Statut ne doit pas 6tre interprdt6 comme r~glant en quoi que ce soit
les droits et obligations inter se de territoires faisant partie ou places sous la protection d'un m~me
Etat souverain, que ces territoires pris individuellement soient ou non Membre de la Soci~t6 des
Nations.
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Article 20.

This Statute does not entail in any way the withdrawal of existing greater facilities granted to
the free exercise of navigation on any navigable waterway of international concern, under conditions
consistent with the principle of equality laid down in this Statute, as regards the nationals, the
goods and the flags of all the Contracting States ; nor does it entail the prohibition of such grant
of greater facilities in the future.

Article 21.

In conformity with Article 23 (e) of the Covenant of the League of Nations, any Contracting
State which can establish a good case against the application of any provision of this Statute in
some or all of its territory on the ground of the grave economic situation arising out of the acts of
devastation perpetrated on its soil during the war 1914-1918, shall be deemed to be relieved tempo-
rarily of the obligations arising from the application of such provision, it being understood that the
principle of freedom of navigation must be observed as far as possible.

Article 22.

Without prejudice to the provisions of paragraph 5 of Article lo, any dispute between States
as to the interpretation or application of this Statute which is not settled directly between them
shall be brought before the Permanent Court of International Justice, unless under a special agree-
ment or a general arbitration provision steps are taken for the settlement of the dispute by arbi-
tration or some other means.

Proceedings are opened in the manner laid down in Article 40 of the Statute of the Permanent
Court of International Justice.

In order to settle such disputes, however, in a friendly way as far as possible, the Contracting
States undertake before resorting to any judicial proceedings and without prejudice to the powers
and right of action of the Council and of the Assembly to submit such disputes for an opinion to
any body established by the League of Nations as the advisory and technical organisation of the
Members of the League in matters of communications and transit. In urgent cases a preliminary
opinion may recommend temporary measures intended in particular to restore the facilities for free
navigation which existed before the act or occurrence which gave rise to the dispute.

Article 23.

A navigable waterway shall not be considered as of international concern on the sole ground
that it traverses or delimits zones or enclaves, the extent and population of which are small as
compared with those of the territories which it traverses, and which form detached portions or
establishments belonging to a State other than that to which the said river belongs, with this
exception, throughout its navigable course.

Article 24.

This Statute shall not be applicable to a navigable waterway of international concern which
has only two riparian States, and which separates, for a considerable distance, a Contracting State
from a non-Contracting State whose Government is not recognised by the former at the time of
the signing of this Statute, until an agreement has been concluded between them establishing, for
the waterway in question, an administrative and customs regime which affords suitable safeguards
to the Contracting State.

Article 25.

It is understood that this Statute must not be interpreted as regulating in any way rights
and obligations inter se of territories forming part, or placed under the protection, of the same
sovereign State, whether or not these territories are individually Members of the League of Nations.





No 173.

ALBANIE, BELGIQUE, CHILI,
DANEMARK,

EMPIRE BRITANNIQUE, etc.

Protocole additionnel la Convention
sur le regime des voies navigables
d'inter t international. Barcelone,
le 2o avril j921.

ALBANIA, BELGIUM, CHILE,
DENMARK,

BRITISH EMPIRE, etc.

Additional Protocol to the Conven-
tion on the Regime of Navigable
Waterways of International Con-
cern. Barcelona, April 20, 1921.
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No. 173. - PROTOCOLE ADDITIONNEL A LA CONVENTION SUR
LE R]GIME DES VOIES NAVIGABLES D'INTERET INTERNA-
TIONAL'. BARCELONE, LE 2o AVRIL 1921.

Textes ol/iciels anglais et fran~ais enregistris le 8 octobre 1921 par le Secretariat de la Soci!tM des
Nations.

i. Les Etats signataires de la Convention sur le r~gime des voies navigables d'int~r~t inter-
national, sign~e h Barcelone le 2o avril 1921, dont les repr6sentants dfiment autoris6s ont appos6
leurs signatures au pr6sent Protocole, d6clarent que, en plus de la libert6 des communications
accorde par eux en vertu de la Convention sur les voies navigables consid~r~es comme d'intrt
international, ils accordent, sous r6serve de r6ciprocit6, sans prdjudice de leurs droits de souverainet6
et en temps de paix, sur :

a) toutes les voies navigables,
b) toutes les voies naturellement navigables,

qui, placdes sous leur souverainet6 ou autorit6 et n'6tant pas consid~rdes comme d'int6r~t interna-
tional, sont accessibles h la navigation commerciale ordinaire vers et depuis la mer, ainsi que dans
les ports situ~s sur ces voies d'eau, une .galit6 parfaite de traitement aux pavilions de tout Etat
signataire du present Protocole, en ce qui concerne les transports d'importation et d'exportation
sans transbordement.

Lors de la signature, les Etats signataires doivent notifier s'ils acceptent les obligations dans
l'6tendue indiqu~e sous la lettre a) ci-dessus, ou seulement dans l'6tendue plus restreinte d6finie
sous la lettre b).

Ii est entendu que les Etats ayant accept6 le paragraphe a) ne sont lids envers ceux ayant
accept6 le paragraphe b) que sous les conditions r~sultant de ce dernier.

Il est 6galement entendu que les Etats, dont un nombre consid6rable de ports situds sur des
voies navigables sont rest~s ferm6s jusqu'h present au commerce international, peuvent, lors de la
signature du present Protocole, exclure de son application une ou plusieurs des voies navigables
ci-dessus d~finies.

Les Etats signataires seront libres de ddclarer que leur acceptation du present Protocole ne
s'6tend pas h l'ensemble ou h une partie des colonies, possessions d'outre-mer ou protectorats se
trouvant sous leur souverainet6 ou autorit6. Ces Etats pourront donc, par la suite, adh~rer au
Protocole s~pardment, au nom d'une colonie, d'une possession d'outre-mer ou d'un protectorat,
ainsi exclus dans leur d6claration. Ils pourront 6galement ddnoncer le Protocole, conformment h
ses dispositions sipar6ment au nom d'une quelconque des colonies, possessions d'outre-mer ou
protectorats, se trouvant sous leur souverainet6 ou autorit6.

Le prdsent Protocole sera ratifi6. Chaque Puissance adressera sa ratification au Secr6taire
gdn~ral de la Socit6 des Nations, par les soins duquel il en sera donn6 avis i toutes les autres Puis-
sances signataires. Les ratifications resteront ddposdes dans les archives du Secr6tariat de la Socit
des Nations.

Le prdsent Protocole restera ouvert h la signature ou adh~sion des Etats ayant sign6 la Conven-
tion mentionn6e ci-dessus ou y ayant adhdr6.

I1 entrera en vigueur apr~s reception par le Secr6taire gdndral de la Socidt6 des Nations de la
ratification de deux Etats ; pourvu, toutefois, qu'h cette 6poque ladite Convention soit entrde
en vigueur.

I1 peut 6tre ddnonc6 h toute 6poque apr~s l'expiration d'une pdriode de deux ans, h compter
de la date de la reception par le Secr~taire gdn~ral de la Socit6 des Nations de la ratification de
l'Etat qui ddnonce. La ddnonciation ne prendra effet qu'une annie apr~s sa r~ception par le Secr6-
taire g~n6ral de la Soci6t6 des Nations. La d6nonciation de la Convention sur le rdgime des voies
navigables d'intdr~t international sera consid~rde comme comprenant la ddnonciation du present
Protocole.

La ratification de l'Albanie a 6t6 d~pos~e au Secretariat permanent de la Soci6t6 des Nations le
8 octobre 1921.
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No. 173. - ADDITIONAL PROTOCOL TO THE CONVENTION ON
THE REGIME OF NAVIGABLE WATERWAYS OF INTERNA-
TIONAL CONCERN 1. BARCELONA, APRIL 20, 1921.

English and French o//icial texts registered on October 8, 1921, with the Secretariat o/ the League ol
Nations.

i. The States signatories of the Convention on the Regime of Navigable Waterways of
International Concern, signed at Barcelona on April 2oth, 1921, whose duly authorised represen-
tatives have affixed their signatures to the present Protocol, hereby declare that, in addition to the
Freedom of Communications which they have conceded by virtue of the Convention on Navigable
Waterways considered as of international concern, they further concede, on condition of reciprocity,
without prejudice to their rights of sovereignty, and in time of peace,

(a) on all navigable waterways,
(b) on all naturally navigable waterways,

which are placed under their sovereignty or authority, and which, not being considered as of inter-
national concern, are accessible to ordinary commercial navigation to and from the sea, and also
in all the ports situated on these waterways, perfect equality of treatment for the flags of any
State signatory of this Protocol as regards the transport of imports and exports without tran-
shipment.

At the time of signing, the signatory States must declare whether they accept the obligation
to the full extent indicated under paragraph (a) above, or only to the more limited extent defined
by paragraph (b).

It is understood that States which have accepted paragraph (a) are not bound as regards those
which have accepted paragraph (b), except under the conditions resulting from the latter paragraph.

It is also understood that those States which possess a large number of ports (situated on
navigable waterways) which have hitherto remained closed to international commerce may, at
the time of the signing of the present Protocol, exclude from its application one or more of the
navigable waterways referred to above.

The signatory States may declare that their acceptance of the present Protocol does not
include any or all of the colonies, overseas possessions or protectorates under their sovereignty
or authority, and they may subsequently adhere separately on behalf of any colony, overseas
possession or protectorate so excluded in their declaration. They may also denounce the Protocol
separately in accordance with its provisions, in respect of any colony, overseas possession or pro-
tectorate under their sovereignty or authority.

The present Protocol shall be ratified. Each Power shall send its ratification to the Secretary-
General of the League of Nations, who shall cause notice of such ratification to be given to all the
other signatory Powers ; these ratifications shall be deposited in the archives of the Secretariat
of the League of Nations.

The present Protocol shall remain open for the signature or adherence of the States which
have signed the above-mentioned Convention or have given their adherence to it.

It shall come into force after the Secretary-General of the League of Nations has received
the ratification of two States ; provided, however, that the said Convention has come into force
by that time.

It may be denounced at any time after the expiration of a period of two years dating from
the time of the reception by the Secretary-General of the League of Nations of the ratification
of the denouncing State. The denunciation shall not take effect until one year after it has been
received by the Secretary-General of the League of Nations. A denunciation of the Convention
on the Regime of Navigable Waterways of International Concern shall be considered as including.
a denunciation of the present Protocol.

1 The ratification of Albania was deposited with the Permanent Secretariat of the League of
Nations on October 8, i921.
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Fait h Barcelone, le vingt avril mil neuf cent
vingt et un, en un seul exemplaire dont les
textes frangais et anglais feront foi .

Done at Barcelona, the twentieth day of
April, nineteen hundred and twenty-one, in
a single copy, of which the French and English
texts shall be authentic 1.

[AFRIQUE DU SUD]
[SOUTH AFRICA]

[ALBANIE]
[ALBANIA]

FAN S. NOLI.

[ARGENTINE]
[ARGENTINA]

[AUSTRALIE]
[AUSTRALIA]

[AUTRICHE]
[AUSTRIA]

[BELGIQUE]
[BELGIUM]

[BOLIVIE]
[BOLIVIA]

[BRI SIL]
[BRAZIL]

[BULGARIE]
[BULGARIA]

[CANADA]

[CHILI]
[CHILE]

[CHINE]
[CHINA]

XAVIER NEUJEAN.
En acceptant le paragraphe a).

MANUEL RIVAS VICUNA.

1 Here follows the list of States Members of
the League of Nations which have signed the
Additional Protocol or which have the right to
adhere to it.

' Ci-dessous, la liste des Etats Membres de la
Socidt6 des Nations ayant signd le Protocole addi-
tionnel ou ayant le droit d'y adhdrer.
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[COLOMBIE]
[COLOMBIA]

[COSTA-RICA]

[CUBA]

[DANEMARK]
[DENMARK]

[EMPIRE BRITANNIQUE]
[BRITISH EMPIRE]

[NOUVELLE-ZP-LANDE]
[NEW ZEALAND]

[ESPAGNE]
[SPAIN]

[ESTHONIE]
[ESTHONIA]

[FINLANDE]
[FINLAND]

[FRANCE]

[GRPtCE]
[GREECE]

[GUATtMALA]

[HAITI]

[HONDURAS]

[INDE]
[INDIA]

A. HOLCK-COLDING.
En acceptant le paragraphe a).

H. LLEWELLYN SMITH.
In respect of the United Kingdom only.
Accepting paragraph (a).

H. LLEWELLYN SMITH.
In respect of New Zealand.
Accepting paragraph a).

E. ORTUNO.
En acceptant le paragraphe a).

ROLF THESLEFF.
En acceptant le paragraphe b).

G. CARADJA.

THEO RUSSELL'.
In respect of India only.
Accepting paragraph a),

1 Mr. Theo Russell, Minister Plenipotentiary to
His Britannic Majesty in Berne, has been duly au-
thorised to sign the Additional Protocol on behalf
of India.

1 M. Theo Russell, Ministre pl~nipotentiaire de Sa
Majestd britannique A Berne, a 6t6 dfiment autori-
s6 & signer le Protocole additionnel au nom de
l'Inde.
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[ITALIE]
[ITALY]

[JAPON]
[JAPAN]

[LETTONIE]
[LATVIA]

[LITUANIE]
[LITHUANIA]

[LUXEMBOURG]
[LUXEMBURG]

[NICARAGUA]

FRIDTJOF NANSEN.INORVtGE]
[NORWAY]

[PANAMA]

[PARAGUAY]

[PAYS-BAS]
[NETHERLANDS]

[PIZROU]
[PERU]

[PERSE]
[PERSIA]

[POLOGNE]
[POLAND]

A. FREIRE D'ANDRADE.[PORTUGAL]

[ROUMANIE]
[ROUMANIA]

[SALVADOR]
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[ETAT SERBE-CROATE-SLOVtNE]
[SERB-CROAT-SLOVENE STATE]

[SIAM]

[SUtDE]
[SWEDEN]

FREDRIK HANSEN.
En acceptant le paragraphe a).

[SUISSE]
[SWITZERLAND]

[TCHtCOSLOVAQUIE]
[CZECHOSLOVAKIA] ING. BOHUSLAW MOLLER.

En acceptant le paragraphe i b).
(Corrig. MOLLER.)

[URUGUAY]

[VENEZUELA]





No 174.

ALBANIE, AUTRICHE,
BELGIQUE,

BOLIVIE, BULGARIE, etc.

Declaration portant reconnaissance
du droit au pavilion des Etats de-
pourvus de littoral maritime. Bar-
celone, le 2o avril 1921.

ALBANIA, AUSTRIA,
BELGIUM,

BOLIVIA, BULGARIA, etc.

Declaration recognising the Right to
a Flag of States having no Sea-
coast. Barcelona, April 20, 1921.



74 Socie't des Nations - Recuei des Traits. 1921

No 174. - DECLARATION POR-
TANT RECONNAISSANCE DU
DROIT AU PAVILLON DES
ETATS DEPOURVUS DE LIT-
TORAL MARITIME'. BARCE-
LONE, LE 20 AVRIL 1921.

Textes olficiels anglais et franpais enregistris
le 8 octobre 1921 par le Secritariat de la Socijtd
des Nations.

Les soussignes, dfiment autoris6s h cet effet,
dec arent que les Etats qu'ils repr~sentent
reconnaissent le pavillon des navires de tout
Etat qui n'a pas de littoral maritime, lorsqu'ils
sont enregistr~s en un lieu unique dtermin6,
situ6 sur son territoire ; ce lieu constituera pour
ces navires le port d'enregistrement.

Barcelone, le vingt avril mil neuf cent vingt
et un, fait en un seul exemplaire dont les textes
franqais et anglais font 6galement foi 2 .

B. FERNANDEZ Y MEDINA

P. SCASSI

MOTTA

EVENOR HAZERA

TRIFON MELEAN

GERMAIN ALBAT

N. GALVEZ

No 174 - DECLARATION RECOG-
NISING THE RIGHT TO A
FLAG OF STATES HAVING NO
SEA-COAST'. BARCELONA,
APRIL 20, 1921.

English and French official texts registered on
October 8, 1921, with the Secretariat of the
League of Nations.

The undersigned, duly authorised for the
purpose, declare that the States which they
represent recognise the flag flown by the vessels
of any State having no sea-coast which are
registered at some one specified place situated
in its territory ; such place shall serve as the
port of registry of such vessels.

Barcelona, the twentieth day of April nine-
teen hundred and twenty-one, done in a single
copy, of which the English and French texts
shall be authentic 2.

(URUGUAY)

(GRECE - GREECE)

(SUISSE - SWITZERLAND)

(PANAMA)

(BOLIVIE - BOLIVIA)

(LETTONIE - LATVIA)

(GUATIfMALA)

I La ratification de l'Albanie a 6t6 d6pos6e au
Secretariat permanent de la Soci~t6 des Nations
le 8 octobre 1921.

2 Ci-dessous, la liste des Etats Membres de la So-
cit6 des Nations ayant sign6 la Dclaration.

1 The ratification of Albania was deposited
with the Permanent Secretariat of the League of
Nations on October 8, 1921.

2 Here follows the list of States Members of the

League of Nations which have signed the Decla-
ration.
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JOSEPH WIELOVIEYSKI

LUBIN BOCHKOFF

REINHARDT

FREDRIK HANSEN

XAVIER NEUJEAN

MAURICE SIBILLE

OUANG YONG-PAO

VAN PANHUYS

E. ORTUNO

V. SIDZIKAUSKAS

HUSSEIN KHAN ALAI

A. HOLCK-COLDING

MANUEL RIVAS VICUNA

PAOLO BIGNAMI

A. FREIRE D'ANDRADE

A. TRESIC PAVICIC

ING. BOHUSLAV M13LLER

FRIDTJOF NANSEN

H. LLEWELLYN SMITH

H. LLEWELLYN SMITH

KERSHAW

C. R. PUSTA

FAN S. NOLI

M. MATSUDA

(POLOGNE - POLAND)

(BULGARIE - BULGARIA)

(AUTRICHE - AUSTRIA)

(SUtDE - SWEDEN)

(BELGIQUE - BELGIUM)

(FRANCE)

(CHINE - CHINA)

(PAYS-BAS - THE NETTHERLANDS)

(ESPAGNE - SPAIN)

(LITUANIE - LITHUANIA)

(PERSE - PERSIA)

(DANEMARK - DENMARK)

(CHILI - CHILE)

(ITALIE - ITALY)

(PORTUGAL)

(ROYAUME DES SERBES, CROATES ET SLO-
VtNES - KINGDOM OF THE SERBS, CROATS
AND SLOVENES)

(RRPUBLIQUE TCHIRCOSLOVAQUE - CZECHO-
SLOVAK REPUBLIC)

(NORVtGE - NORWAY)

(EMPIRE BRITANNIQUE - BRITISH EMPIRE)'

(NOUVELLE ZtLANDE - NEW ZEALAND)

(INDE - INDIA)

(ESTHONIE - ESTHONIA)

(ALBANIE - ALBANIA)

(JAPON - JAPAN)

I Subject to the Declaration inserted in the Pro-
cs-Verbal of the Meeting of April 19th, 1921, as
to the British Dominions which have not been re-
presented at the Barcelona Conference. H. LL. S.

1 Sous r6serve de la D6claration insdrde au proc~s-
verbal de la seance du 19 avril 1921, relative aux
Dominions britanniques non repr~sent6s h la Con-
f~rence de Barcelone. H. LL. S.





No 175.

POLOGNE ET ROUMANIE

Convention d'alliance defensive
signe 'a Bucarest, le 3 mars 1921.

POLAND AND ROUMANIA

Convention for a Defensive Alliance,
signed at Bucarest, March 3, 1921.
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No. 175. - CONVENTION D'ALLIANCE DEFENSIVE ENTRE LA R1EPU-
BLIQUE DE POLOGNE ET LE ROYAUME DE ROUMANIE', SIGNEE
A BUCAREST, LE 3 MARS 1921.

Texte ol/iciel /ran9ais communiqui par le Reprisentant de la Pologne auprs de la Socitd des Nations.
L'enregistrenent de cette convention a eu lieu le 24 octobre 1921.

Fermement r~solus h sauvegarder la paix acquise au prix de tant de sacrifices, LE CHEF D'ETAT
DE LA R]tPUBLIQUE DE POLOGNE et SA MAJESTP_ LE RoI DE ROUMANIE se sont mis d'accord pour
conclure une Convention d'alliance defensive.

Dans ce but, ils ont nomm6 pour leurs pl~nipotentiaires

LE CHEF D'ETAT DE LA RtPUBLIQUE DE POLOGNE :

le prince Eustache SAPIEHA, son Ministre des Affaires 6trangres, et

SA MAJESTt LE RoI DE ROUMANIE:

M. Take JONESCO, son Ministre des Affaires 6trangres,

Lesquels, apr~s s' tre communiqu6 leurs pleins pouvoirs trouv~s en bonne et due forme, sont
convenus des articles suivants :

Article i.

LA POLOGNE et la ROUMANIE s'engagent 4 s'aider rdciproquement dans le cas oil l'une d'elles
serait attaqu~e, sans provocation de sa part, sur ses frontires orientales actuelles.

En cons6quence, au cas oi l'un des deux Etats serait attaqu6 sans provocation de sa part,
'autre se consid~rera en 6tat de guerre et lui pr~tera une assistance armde.

Article 2.

Afin de coordonner leurs efforts pacifiques, les deux gouyernements s'engagent h se concerter
sur les questions de politique ext~rieure qui ont trait h leurs rapports avec leurs voisins d'Est.

Article 3.

Une Convention militaire fixera la mani.re dont les deux pays se pr~tpront assistance, le cas
6ch~ant.

L'6change des ratifications a eu lieu A Bucarest, le 25 juillet 1921.
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1 TRADUCTION - TRANSLATION.

No. 175. - CONVENTION FOR A DEFENSIVE ALLIANCE BETWEEN
THE POLISH REPUBLIC AND THE KINGDOM OF ROUMANIA 2,
SIGNED AT BUCAREST, MARCH 3, 1921.

French official text communicated by the Polish Representative accredited to the Secretariat Vol the
League of Nations. The registration of this Convention took place on October 24, 1921.

Being firmly resolved to safeguard a peace which was gained at the price of so many sacrifices,
THE CHIEF OF THE STATE OF THE POLISH REPUBLIC and His MAJESTY THE KING OF ROUMANTA

have agreed to conclude a Convention for a defensive alliance.

For this purpose they have named as their plenipotentiaries

FOR THE CHIEF OF THE STATE OF THE POLISH REPUBLIC:

Prince Eustache SAPIEHA, His Minister for Foreign Affairs; and

FOR HIS MAJESTY THE KING OF ROUMANIA:

M. Take JONESCO, His Minister for Foreign Affairs,

Who, after exchanging their full powers, found in good and due form, agreed to the following
articles

Article i.

POLAND and ROUMANIA undertake to assist each other in the event of their being the object
of an unprovoked attack on their present eastern frontiers.

Accordingly, if either State is the object of an unprovoked attack, the other shall consider
itself in a state of war and shall render armed assistance.

Article 2.

In order to co-ordinate their efforts to maintain peace, both Governments undertake to con-
sult together on such questions of foreign policy as concern their relations with their eastern neigh-
bours.

Article 3.

A military Convention shall determine the manner in which either country shall render
assistance to the other should the occasion arise.

1 Traduit par le Secr~tariat de la Soci&t6 des ' Translated by the Secretariat of the League
Nations. of Nations.

2 Ratifications exchanged at Bucarest, July 25, 1921.
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Cette Convention sera soumise aux memes conditions que la prsente convention quant
la dur~e et la ddnonciation 6ventuelle.

Article 4.

Si, malgr6 leurs efforts pacifiques, les deux Etats se trouvaient en 6tat de guerre d6fensive con-
formdment h 'article i, ils s'engagent h ne traiter ni conclure l'armistice ni la paix l'un sans ]'autre.

Article 5.

La durde de la prdsente Convention est de cinq ans h partir de sa signature, mais chacun des
deux gouvernements est libre de la d~noncer apr~s deux ans, en avisant l'autre six mois d'avance.

Article 6.

Aucune des Hautes Parties contractantes ne pourra conclure une alliance avec une tierce puis-
sance sans s' tre concert~e au pr~alable avec l'autre.

Sont dispensdes de cette condition, les alliances en vue du maintien des traitds d~jh signds
en commun par la Pologne et par la Roumanie

De pareilles alliances devront cependant ftre communiquecs.
Le Gouvemement polonais d6clare connaitre les accords de la Roumanie avec d'autres Etats

pour le maintien des traitds de Trianon et de Neuilly, accords qui pourront 8tre transform~s en tiai-
tds d'alliance.

Le Gouvernement roumain d~clare connaitre les accords de la Pologne avec la R~publique
Frangaise.

Article 7.

La prdsente Convention sera communiqu~e h la Socit6 des Nations conformdment au trait6
de Versailles

Article 8.

La pr~sente Convention sera ratifide et les ratifications en seront 6changdes h Bucarest le plus
t6t possible.

En foi de quoi les pldnipotentiaires ont sign6 la prdsente Convention et y ont appos6 leur sceau.

Fait h BUCAREST, en double exemplaire, le 3 mars 1921.

(L. S.) TAKE JONESCO.
(L. S.) E. SAPIEHA.
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This Convention shall be subject to the same conditions as the present Convention as regards
duration and denunciation.

Article 4.

If in spite of their efforts to maintain peace, the two States are compelled to enter on a
defensive war under the terms of Article i, each undertakes not to negociate nor to conclude an
armistice or a peace without the participation of the other State.

Article 5.

The duration of the present Convention shall be five years from the date of its signature,
but either Government shall be at liberty to denounce it after two years on giving the other State
six months, notice.

Article 6.

Neither of the High Contracting Parties shall be at liberty to conclude an alliance with a third
Power without having previously obtained the assent of the other Party.

Alliances with a view to the maintenance of treaties already signed jointly by both Poland
and Roumania are excepted from this provision.

Such alliances must, however, be notified.
The Polish Government hereby declares that it is acquainted with the agreements entered

into by Roumania with other States with a view to upholding the Treaties of Trianon and Neuilly,
which agreements may be transformed into treaties of alliance.

The Roumanian Government hereby declares that it is acquainted with the agreements ,ntered
into by Poland with the French Republic.

Article 7.

The present Convention shall be communicated to the League of Nations in accordance with

the Treaty of Versailles.

Article 8.

The present Convention shall be ratified and the ratifications exchanged at Bucarest as soon
as possible.

In witness whereof the Plenipotentiaries have signed the present Convention and have thereto
set their seal.

Done at BUCAREST in duplicate this third day of March 1921.

(L. S.) TAKE JONESCO.
(L. S.) E. SAPIEHA.
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PROCIUS VERBAL.

Les soussign6s s'6tant r~unis pour proc~dej 1'6change des ratifications de SA MAJESTP LE
RoI DE ROUMANIE et de Monsieur le PRtSIDENT I E LA RtPUBLIQUE DE POLOGNE sur la Convertion
d'alliance d~fensive conclue h Bucarest, le 3 m :s i92I, entre LA ROUMANIE et LA RAPUBLIQUE
DE POLOGNE, les instruments de ces ratifications ( it k6 produits y ayant 6t6 trouv6s exacts et con-
cordants; 1'6change en a 6t6 oper6.

A cette occasion, il a 6t6 constat6 que les Pi ,tocoles A, B et C et la Dclaration faisant partie
int~grante de la Convention d'alliance d6fensiv quoigue n'ayant pas W trarscrits dans Yins-
trument de ratification, seront consid~r~s comn : ratifies au m~me titre que la Convention elle-
m~me.

En foi de quoi, les soussign~s ont dress6 le present proc~s-verbal qu'ils ont sign6 en double
expedition et rev~tu de leurs cachets.

Fait h BUCAREST, le 25 juillet i92i.
(L. S.) TAKE JONESCO.
(L. S.) AL. SKRZYNSKI.
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MINUTES

The undersigned, having met together to effect the exchange of the ratifications by His
MAJESTY THE KING OF ROUMANIA, and THE PRESIDENT OF THE POLISH REPUBLIC with regard
to the Convention for a defensive alliance concluded at Bucarest on March 3rd, 1921, between Rou-
MANIA AND THE POLISH REPUBLIC, the instruments of these ratifications were produced and, being
found in good and due form, were accordingly exchanged.

On this occasion it was decided that Protocols A, B and C and the Declaration which form
an integral part of the Convention for a defensive alliance shall, notwithstanding that they are
not transcribed in the instrument of ratification, be regarded as ratified under the same conditions
as the Convention itself.

In witness whereof, the undersigned have drawn up the present minutes, which they have
signed in duplicate and to which they have affixed their seals.

Done at BUCAREST, July 25th, 1921.

(L. S.) TAE JONESCO.
(L. S.) At. SKRZYNSKI.
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TEXTE ESPAGNOL. - SPANISH TEXT.

No. 176. - TRATADO 1 RELATIVO AL RESTABLECIMIENTO DE LAS
RELACIONES DIPLOMATICAS ENTRE LOS PAISES BAJOS Y LOS
ESTADOS UNIDOS DE VENEZUELA (Y CANJE DE NOTAS REFE-
RENTE AL MISMO) FIRMADO EN CARACAS EL ii DE MAYO 192o.

Textes officlels /rangais, espagnol et hollandais communiquis par le Ministre des Pays-Bas di Berne
L'enre-istrement de ce Traitj a eu lieu le 26 octobre 1921.

El Gobierno de Su MAJESTAD LA REINA DE LOS PAfSES BAJOS y el Gobierno de los
ESTADOS UNIDOS DE VENEZUELA, animados del sincero deseo de restablecer las relaciones diplo-
miticas de sus dos Paises, han nombrado por sus Plenipotenciarios a saber:

Su MAJESTAD LA REINA DE LOS PARSES BAJOS:

Al Sefior W. B. ENGELBRECHT, Delegado Especial de los Paises Bajos, y

El PRESIDENTE DE LOS ESTADOS UNIDOS DE VENEZUELA:

Al Senor Doctor E. GIL BORGES, Miristro de Relaciones Exteriores,

quienes despuds de haber canjeado sus plenos poderes y encontrAndolos en buena y debida
forma, han convenido en lo siguiente:

Art. 10.

Las relaciones diplomdticas entre el Reino de los Paises Bajos y los Estados Unidos de
Venezu la quedardn restablecidas desde la ratificaci6n del presenti convenio.

Art. 20,

Ambos Gobiernos continuar~n observando el protocolo de 20 de Agosto de 1894.

Art. 30.

Mientras se celebra un tratado de comercio, las Altas Partes contratantes se garintizan en
todo lo relativo al comercio, a la industria y a la navegaci6n el tratamiento de la naci6n mas favo-
recida. Este tratamiento serA acordado gratuitamente si la concesi6n hecha a favor de una tercera

I L'6change des ratifications a eu lieu h Caracas le 23 f~vrier 1921.
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TEXTE HOLLANDAIS. - DUTCH TEXT.

No. 176.- VERDRAG I TOT HERSTEL DER DIPLOMATIEKE BETREK-
KINGEN TUSSCHEN HET KONINKRIJK DER NEDERLANDEN
EN DE VEREENIGDE STATEN VAN VENEZUELA (MET DAAROP
BETREKKING HEBBENDE UITWISSELING VAN NOTA'S). GE-
TEEKEND TE CARACAS ii MEl, 1920.

French, Spanish and Dutch official texts forwarded by the Minister /or the Netherlands at Berne
The registration o this treaty took place on October 26, 1921.

De Regeering van Hare MAJESTEIT DE KONINGIN DER NEDERLANDEN en de Regeering van.
de VEREENIGDE STATEN VAN VENEZUELA, bezield door den oprechten wensch om de diplomatieke
betrekkingen tusschen de beide Staten te herstellen, hebben tot hare Gevolmachtigden
benoemd, t. w. :

Hare MAJESTEIT DE KONINGIN DER NEDERLANDEN:

den Heer W. B. ENGELBRECHT, Speciaal Gedelegeerde der Nederlanden, en

De PRESIDENT DER VEREENIGDE STATEN VAN VENEZUELA:

den Heer Dr. E. Gil BORGES, Minister van Buitenlandsche Zaken,

die na elkander hunne in goeden en behoorlijken vorm bevonden volmachten te hebben mede-
gedeeld, zijn overeengekommen nopens het volgende:

Art. i.

De diplomatieke betrekkingen tusschen het Koninkrijk der Nederlanden en de Vereenigde
Staten van Venezuela zullen hersteld zijn na de bekrachtiging van dit verdrag.

Art. 2.

De beide Regeeringen zullen het protocol van 20 Augustus T894 biijven toepassen.

Art. 3.

Tot tijd en wijle, dat een handelsverdrag gesloten zal worden, zullen de Hooge Contracteerende
Partijen elkander wederkeerig de behandeling verzekeren op den voet der meest begunstigde natie
ter zake van alles wat betreft den handel, de nijverheid en de scheepvaart. Deze behandeling zal

1 Ratifications exchanged at Caracas, February 23, 1921.
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Potencia fuere gratuita ; y si la concesi6n fuere condicional, mediante la misma o equivalente com-
pensaci6n que se fijard por convenio entre las Partes.

Art. 40.

El Sefilor H. THiELEN podrA sustentar ante los Tribunales Venezolanos competentes las pre-
tensiones contra el Estado de Venezuela fundadas en las prdidas que pretende haber sufrido la
sociedad H. THIELEN y C.P.C, por los sucesos ocurridos en Caracas el 13 y el 14 de diciembre de 19o8.

Las Altas Partes contratantes convienen en que no habrA lugar a intervenci6n diplomAtica
sino en el caso de denegaci6n de justicia o injusticia evidente.

Si el Gobierno de los Pa~ses Bajos considera que se ha presec;tado uno de estos casos, lo par-
ticiparA al Gobierno de Venezuela.

Si las Altas Partes contratantes no pudieren ponerse de acuerdo a este respecto, se someterh
]a cuesti6n a la decisi6n de un Tribunal compuesto de tres juristas. Cada una de las Altas Partes
contratantes elegiri un Arbitro y los Arbitros asi nombrados elegirdn el tercero.

Si las Altas Partes no pudieren ponerse se acuerdo en las reglas del procedimiento arbitral,
se observarAn las establecidas en la Convenci6n de La Haya 1 de 29 de Julio de 1899, para el arreglo
pacifico de los conflictos internacionales. Igualmente se observarA lo dispuesto en dicha Convenci6n
para la elecci6n del tercero para el caso de que los Arbitros no pudieren ponerse de acuerdo para
hacer esta designaci6n.

Art. 50.

Cesardn los efectos del articulo 30 de la Convenci6n si dentro de los cinco afios a contar de su
ratificaci6n no se hubiere celebrado el tratado de cornercio a. que se refiere dicho articulo 30

Si ninguna de las Altas Partes contratantes notificare su intenci6n de hacer cesar los efectos
de dicho articulo 30 dentro de los tres (iltimos meses del t~rmino mencior ado en el pArrafo anterior,
e ent end erA prorrogada la duraci6n de dicho articulo 30 por un aflo mAs y asi sucesivamente.

Art. 60.

Esta Convenci6n seri ratificada conforme a las Constituciones de los Paises contratantes y las
ratificaciones serdn canjeadas en Caracas en el mAs breve tdrmino posible a contar de la fecha du
su aprobaci6n.

En fd de lo cual los suscritos firmamos la presente Convenci6n, que se hace por duplicado en
los idiomas holand~s y castellano, y la sellamos con nuestros respectivos sellos, en Caracas, el ii
de Mayo de 1920,

(L. S.) E. GIL BORGES.

De Mar-tens, Nouveau recueil gdndral des Traitds, deuxi~me sdrie, tome XXVI, page 920.
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om niet ge-chieden, indien de aan eene derde Mogendheid te verleenen concessie om niet geschiedt ;
indien zoodanige concessie voorwaardelijk geschiedt, dan zal zij slechts worden -toegestaan tegen
hetzelfde of een evenredig voordeel, waaromtrent door de beide Partijen bij overeenkomst zaJ
worden bepaald.

Art. 4.

De Heer H. TmELEN zal voor de bevoegde Venezolaansche Gerechten de aanspraken jegens
den Venezolaanschen Staat kunnen doen gelden, gegrond op de verliezen, die hij beweert, dat
de firma H. Thielen & CO geleden heeft ten gevolge der gebeurtenissen, welke in Caracas hebben
plaats gehad op 13 en 14 December 19o8.

De Hooge Contracteerende Partijen komen overeen, dat er geen aanleiding tot diplomatieke
interventie zal bestaan, behoudens in bet geval van rechtsweigering of klaarblijkelijke onrecht-
vaardigheid.

Indien de Nederlandsche Regeering van meening is, dat een dezer gevallen zich heeft voor-
gedaan, dan zal zij zulks ter kennis brengen der Regeering van Venezuela.

Indien de Hooge Contracteerende Partijen ter zake niet tot overeenstemming kunnen geraken,
dan zal het geschilpunt onderworpen worden aan de uitspraak van een scheidsrechter bestaande
uit drie rechtsgeleerden. Ieder der Hooge Contracteerende Partijen zal eenen scheidsman aanwijzen
en de aldus benoemde scheidslieden zullen den derden aanwijzen.

Indien de Hooge Contracteerende Partijen het niet eens kunnen worden ter zake der regeling
der arbitrale procedure, dan zullen de voorschriften gevolgd worden vervat in de Haagsche Con-
ventie I van 29 Juli 1899 voor de vreedzame beslechting van internationale geschillen. Insgelijks
zullen de bepalingen der gemoemde Conventie worden gevolgd bij de keuze van den derden scheids-
man, voor het geval, dat de beide scheidslieden met betrekking tot deze keuze niet tot ovLr-
eenstemming zouden kunnen geraken.

Art. 5.

Het bepaalde sub art. 3 van dit verdrag zal ophouden van kracht te zijn, indien binnen vijf
jaren te rekenen van de bekrachtiging dezer overeenkomst het in genoemd art. 3 bedoelde handels.
verdrag niet gesloten is.

Indien geen der Hooge Contracteerende Partijen binnen de laatste drie maanden van den
in bet voorafgaande lid vermelden terrnijn haar voornemen kenbaar maakt om bet bepaalde sub
art. 3 te doen ophouden van kracht te zijn, dan wordt de duur van voorzegd art. 3 stilzwijgend
beschouwd met een jaar verlengd te zijn en zoo voorts.

Art. 6.

Deze overeenkomst zal bekrachtigd worden op de wijze zooals de Grondwet der Contracteerende
Staten bepaalt en de akten van bekrachtiging zullen zoo spoedig mogelijk te Caracas worden
uitgewisseld.

Ten blijke waarvan de ondergeteekenden dit verdrag in dubbel in de Nederlandsche en Spaan-
sche talen hebben getee.end en van hunne zegels voorzien.

Gedaan te Caracas, den ii Mei 1920
(L. S.) W. B. ENGELBRECHT.

I British and Foreign State Papers, vol. 9i, page 970.
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No 317.
CARACAS, le II mai 1920.

MONSIEUR LE MINISTRE,

Au moment de procdder avec Votre Excellence h la signature du Protocole relativement au r6-
tablissement des relations diplomatiques entre nos deux pays, Elle a bien voulu, avec l'approbation
de Son Gouvernement, par 9a note en date d'aujourd'hui, D. d. C., No 353, porter h ma connais-
sance ce qui suit

Le Gouvemement V6n~zuelien s'engage h payer dans les trois mois qui suivront la ratification
du protocole sus-indiqu6 au Gouvernement N~erlandais par l'intermddiaire de Son Repr6sentant
diplomatique hL Caracas, comme indemnit6 6valu~e de commun accord pour les dommages causes
par la saisie des navires n6erlandais Estela, Penelope, Justicia, Carmita et Marion, la somme de
vingt mille bolivares (Bs. 20,000).

1 est entendu que ds le payement de cette somme, le Gouvernement N~erlandais mettra
immddiatement les garde-c6tes saisis par ses bftiments de guerre h Willemstad h la disposition d'un
d~l~gu6 h designer h cet effet par le Gouvernement de Venezuela.

En r6ponse, j'ai l'honneur de faire savoir hL Votre Excellence que je d~clare y adhdrer au nom
du Gouvemement des Pays-Bas.

Te saisis, etc...
(w. g.) W. B. ENGELBRECHT.

MINISTtRE DES AFFAIRES ETRANGItRES.
Direction du C~r~monial.

No 353.
CARACAS, le II mai 1920.

MONSIEUR LE PLIPNIPOTENTIAIRE,

Au moment de proc~der avec Votre Excellence h la signature du Protocole relativement au
r~tablissement des relations diplomatiques entre nos deux pays, j'ai l'honneur, avec l'approbation
de mon Gouvernement, de porter h Votre connaissance ce qui suit :

Le Gouvernement V~n~zu~lien s'engage h payer dans les trois mois qui suivront la ratification
du Protocole sus-indiqu6 au Gouvernement Nderlandais par l'interm6diaire de son Repr~sentant
diplomatique h Caracas, comme indemnit6 dvalu~e de commun accord pour les dommages causes
par la saisie des navires n~erlandais Estela, Penelope, Justicia, Carmita et Marion, la somme de
vingt mille bolivares (Bs. 20,000).

I1 est entendu que d~s le payement de cette somme, le Gouvernement N~erlandais mettra imm6-
diatement les garde-c6tes saisis par ses b~timents de guerre h Willemstad h la disposition d'un
d~l6gu6 h dsigner h cet effet par le Gouvernement de Vndzuela.

Je profite, etc.,
(w. g) E. GIL BORGES

Son Excellence,
Monsieur W. B. ENGELBRECHT,

Plnipotentiaire de Sa Majestd la Reine des Pays-Bas,
Caracas.



1921 League of Nations - Treaty Series. 91

1 TRADUCTIONS - TRANSLATIONS.

N( 319.
CARACAS, May II, 192o.

YOUR EXCELLENCY,

At the moment when Your Excellency and myself are about to sign the Protocol regarding
the renewal of diplomatic relations between our two countries, you have been good enough, with
the approval of your Government, to inform me, in your Note of to-day's date, D. d. C. No 353,
of the following :

The Venezuelan Government undertakes to pay, in the three months following the ratification
of the afore mentioned Protocol, the sum of twenty thousand bolivars (Bs. 20,000) to the Netherlands
Government through its Diplomatic Representative at Caracas, as an indemnity assessed by mutual
agreement for damages caused by the seizure of the Dutch vessels Estela,. Penelope, Justicia,
Carmita and Marion.

It is understood that, as soon as this sum is paid, the Netherlands Government will imme-
diately place the guard-ships, seized by its warships at Willemstad, at the disposal of a Delegate
to be appointed for the purpose by the Venezuelan Government.

In reply I have the honour to inform you that I agree, on behalf of my Government, to adhere
to this arrangement.

I have the honour, etc.,
(Signed) W. B. ENGELBRECHT.

MINISTRY OF FOREIGN AFFAIRS.

State Department.
No 353.

CARACAS, May II, 1920.
YOUR EXCELLENCY,

At the moment -when Your Excellency and myself are about to sign the Protocol regarding
the renewal of diplomatic relations between our two countries, I have the honour, with the approval
of my Government, to inform you of the following:

The Venezuelan Government undertakes to pay, in the three months following the ratification
of the afore mentioned Protocol, the sum of twenty thousand bolivars (Bs. 2o,ooo) to the Netherlands
Government through its Diplomatic Representative at Caracas, as an indemnity assessed by mutual
agreement, for damages caused by the seizure of the Dutch vessels Estela, Penelope, Justicia,
Carmita and Marion.

It is understood that, as soon as this sum is paid, the Netherlands Government will immediately
place the guard-ships, seized by its warships at Willemstad, at the disposal of a Delegate to be
appointed for the purpose by te Venezuelan Government.

I have the honour, etc.,
(Signed) E. GIL BORGES.

jHis Excellency

M. W. B. ENGELBRECHT,
Plenipotentiary of Her Majesty the Queen of the Netherlands,

Caracas.

1 Translated by the Secretariat of the League
of Nations.

1 Traduit par le Secretariat de la Socit des
Nations.



92 Socie'te' des Nations - Recuei des Traite's. 1921

I TRADUCTION.

No. 176. - TRAITR CONCERNANT LE RIRTABLISSEMENT DES RELA-
TIONS DIPLOMATIQUES ENTRE LES PAYS-BAS ET LES RTATS-
UNIS DU VENEZUELA (ET 1RCHANGE DE NOTES Y RELATIF 2),
SIGN A CARACAS, LE ii MAI 1920.

Le GOUVERNEMENT DE SA MAJEST]k LA REINE DES PAYS-BAS et le GOUVERNEMENT DES ETATS-
UNTS DU VENEZUELA, anim~s du ddsir sincere de r~tablir les relations diplomatiques entre les deux
pays, ont nomm6, cet dffet, leurs pl6nipotentiaires respectifs, savoir

SA MAJEST LA REINE DES PAYS-BAS:

M. W. B. ENGET.BRECHT, d16gu6 sp6cial des Pays-Bas, et

Le PRASIDENT DES ETArS-UNIS DU VENEZUELA:

Le Docteur E. GIL BORGES, Ministre des Relations ext~rieures,

lesquels, apr.s avoir 6chang6 leurs pleins pouvoirs et les avoir trouv~s en bonne et due forme,
ont convenu ce qui suit :

Article i.

Les relations diplomatiques seront rtablies entre le Royaume des Pays-Bas et les Etats-Unis
du Venezuela, h dater de la ratification de la pr~sente convention.

Article 2.

Les deux gouvernements continueront h observer le protocole du 20 aofit 1894.

Article 3.

En attendant la conclusion d'un trait6 de commerce, les Hautes Parties contractantes se
garantissent, dans toutes les questions relatives au commerce, a l'industrie et h la navigation,
le traitement de la nation la plus favoris~e. Ce traitement sera accord6 gratuitement si la con-
cession faite en faveur d'une tierce Puissance a 6t6 accord6e sans conditions ; et si la dite concession
a 6t6 subordonn~e h une condition, elle fera l'objet d'une compensation semblable ou 6quivalente
qui restera 4 fixer par un accord entre les deux parties.

Article 4.

M. H. Thielen pourra intenter devant les tribunaux comp6tents du Venezuela une action contre
l'Etat du Venezuela, pour les dommages que la Soci~t6 H. Thielen & Co prtend avoir subis par suite
des 6v~nements qui se sont produits k Caracas les 13 et 14 d~cembre 19o8.

' Traduit par le Secr6tariat de la Socit6 des Nations.
2 Pour l'dchange de notes, voir les pages 90 et 91.
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I TRANSLATION.

No. 176. - TREATY CONCERNING THE RE-ESTABLISHMENT OF
DIPLOMATIC RELATIONS BETWEEN THE NETHERLANDS AND
THE UNITED STATES OF VENEZUELA (AND EXCHANGE OF
NOTES RELATING THERETO2), SIGNED AT CARACAS, ON MAY
II, 1920.

The GOVERNMENT OF HER MAJESTY THE QUEEN OF THE NETHERLANDS and the GOVERNMENT
OF THE UNITED STATES OF VENEZUELA, being sincerely desirous of re-establishing diplomatic
relations between the two countries, have appointed the following as their Plenipotentiaries:

FOR HER MAJESTY THE QUEEN OF THE NETHERLANDS :

M. W. B. ENGELBRECHT, Special Delegate of the Netherlands; and

FOR THE PRESIDENT OF THE UNITED STATES OF VENEZUELA:

Dr. E GIL BORGES, Minister for Foreign Affairs,

who, after having exchanged their full powers and found them to be in good and due form, con-
cluded the following agreement :

Article I.

Diplomatic relations between the Kingdom of the Netherlands and the United States of
Venezuela shall be renewed from the date of the ratification of this Convention.

Aricle 2.

Both Governments shall continue to observe the Protocol of August 2oth, 1894.

Article 3.

Pending the conclusion of a Commercial Treaty, the High Contracting Parties mutually under-
take to afford each other the most favoured nation treatment in all matters relating to trade, indus-
try and shipping. This treatment shall be accorded unconditionally in the case of any uncondi-
tional concession granted to a third Power ; should the concession be accorded conditionally, it
shall be granted in return for the same or equivalent advantages, which shall be fixed by agreement
between the Parties.

Article 4.

Seftor H. Thielen shall be entitled to uphold before the competent Venezuelan Courts any
claims against the State of Venezuela founded on the losses which Messrs. H. Thielen & Co. claim
to have sustained as a result of the events which took place at Caracas on December 13 th and
I4 th, 19o8.

' Translated by the Secretariat of the League of Nations.
2 For the exchange of notes see pages 90 and 91.
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Les Hautes Parties contractantes conviennent de ne pas recourir h une intervention diploma-
tique, sauf dans le cas de d6ni de justice ou d'iniquit6 6vidente.

Si le Gouvernement des Pays-Bas estime qu'un cas de cette nature s'est pr~sent6, il en infor-
mera le Gouvernement du Venezuela.

Si les Hautes Parties contractantes ne peuvent se mettre d'accord sur la question, celle-ci
sera soumise h la d~cision d'un tribunal compos6 de trois juristes. Chacune des Hautes Parties
contractantes d~signera un arbitre, et les arbitres ainsi nommds en d~signeront un troisi~me. *

Si les Hautes Parties contractantes ne peuvent se mettre d'accord sur la proc~dure d'arbitrage,
on appliquera la procedure 6tablie par la Convention de La Haye, du 29 juillet 1899, pour le r gle-
ment pacifique des conflits internationaux. On observera 6galement les dispositions de cette Con-
vention pour la d~signation du troisikme arbitre, au cas ob les deux arbitres ne pourraient se mettre
d'accord sur cette d~signation.

Article 5.

Les dispositions de 'article 3 de la Convention cesseront d'avoir effet, si dans un d6lai de cinq
ans, h dater de sa ratification, on n'a pas conclu le trait6 de commerce que mentionne le dit article.

Si au cours des trois derniers mois du d~lai indiqu6 au paragraphe prec6dent, aucune des Hautes
Parties contractantes ne fait connaitre son intention d'annuler les effets du dit article 3, il sera
entendu que celui-ci sera prorog6 pour une nouvelle annie, et ainsi de suite h-l'expiration de chaque
d~lai.

Article 6.

La pr~sente Convention sera ratifi6e conform6ment aux dispositions de la constitution des
pays contractants et les ratifications en seront 6changdos h Caracas aussit6t que possible apr~s la
date de ratification.

En foi de quoi, nous avons appos6 notre signature h la pr~sente Convention, faite en double
expedition et r~dig~e dans les langues hollandaise et espagnole, et nous y avons appos6 nos sceaux
respectifs.

Fait h Caracas le Ii mai 192o.
(L. S.) E. GIL BORGES.
(L. S.) W. B. ENGELBRECHT.
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The High Contracting Parties agree that recourse shall not be had to diplomatic intervention
except in the case of a denial of justice or in the case of obvious injustice.

Should the Government of the Netherlands consider that a case of this nature has arisen, it
shall bring the fact to the notice of the Government of Venezuela.

Should the High Contracting Parties be unable to agree in this matter, the question shall
be submitted to the decision of a Court composed of three jurists. Each of the High Contracting
Parties shall appoint one arbitrator, and the arbitrators thus selected shall appoint the third.

Should the High Contracting Parties be unable to agree as regards the rules for the arbitration
procedure, the rules laid down in the Hague Convention of July 29th, 1899, for the peaceful
settlement of international disputes, shall be observed.

Further, should the arbitrators be unable to agree as regards the appointment of the third
arbitrator, the regulations laid down by the above-mentioned Convention for the appointment
of the third arbitrator shall be observed.

Article 5.

The provisions of Article 3 of the Convention shall become inoperative if the Commercial
Treaty referred to in Article 3 shall not have been concluded within a period of five years after
the date of the ratification of the Convention. If, within the last three months of the period men-
tioned in the previous paragraph, neither of the High Contracting Parties shall notify its intention
of annulling the provisions of the above-mentioned Article 3, it shall be understood that this
Article shall remain in force for a further year, and the same shall apply on each successive occasion.

Article 6.

This Convention shall be ratified in conformity with the Constitutions of the Contracting
States, and the instruments of ratification shall be exchanged at Caracas as soon as possiblt afte)
the date of ratification.

In testimony whereof we, the undersigned, have signed the present Convention in duplicate,
in the Dutch and Spanish languages, and have thereto affixed our seals.

Done at Caracas, May ii, 1920.

(L. S.) E. GIL BORGES.
(L, S.) W. B. ENGELBRECHT.
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No. 177. - ]CHANGE DE NOTES ENTRE LES GOUVERNEME NTS
SUEDOIS ET TCHtCOSLOVAQUE COMPORTANT UN ARRANGE-
MENT RELATIF A L']CHANGE DE NOTIFICATIONS CONCERNANT
LES ALIMNES 1. MARIENBAD, LE 28 JUIN ET PRAGUE, LES 22
JUILLET ET 7 SEPTEMBRE 1921.

Texte officiel franais communiqui Par le Ministdre des A//aires itrang~res de Suede. L'enregistrenzenl
de cet !change de notes a eu lieu le 31 octobre 1921.

LtGATION DE SUEDE.
MARIENBAD, le 28 juin 1921.

MONSIEUR LE MINISTRE,

Conform6ment aux stipulations de conventions conclues, h titre de r6ciprocit6, entre la Suede
et plusieurs autres pays, l'admission des alidnds, ressortissants de ces pays, dans les maisons d'ali6n~s
suddoises, leur sortie de ces 6tablissements, ainsi que leur mort sont depuis quelque temps commu-
niqudes rdgulirement aux gouvernements de leurs pays respectifs par l'intermddiaire de leurs
repr6sentants diplomatiques accr6dit~s aupr~s de Sa Majest6 le Roi.

Ces communications ont pour but de permettre d'informer les parents du malade et de les
mettre h mme de sauvegarder leurs intdr6ts, ainsi que ceux du malade. En m~me temps, elles
donnent aux autorit~s du pays du malade 'occasion de prendre les mesures n~cessaires pour pour-
voir aux soins de sa personne et de sa fortune.

Mon gouvernement, estimant qu'il serait tr~s d6sirable de recevoir des notifications de m~me
nature concernant tout ressortissant su6dois qui serait atteint hi l'6tranger de maladie mentale,
m'a charg6 de proposer h Votre Excellence, h titre de r6ciprocit6, les articles suivants

Article i.

Quand un ressortissant tch6coslovaque sera atteint en Suede d'alidnation mentale, son inter-
nement dans une maison d'ali6n6s ou sa sortie d'un tel 6tablissement ou, 6ventuellement sa mort,
sera notifi6 h la Lgation de la R6publique Tch6coslovaque, h Stockholm.

Article 2.

Les notifications pr~vues h l'article 1er devront mentionner le nom de la maison d'ali6n6s oh
le malade est intern6 et contenir, si possible, les indications suivantes concernant le malade

I. Nom et prdnoms ;
2. Date et lieu de naissance

D'apr6s une lettre du 6 juin 1922, 6manant du Minist6re des Affaires 6trangres de Su6de, cet
arrangement ne comporte pas de ratification.
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I TRADUCTION. - TRANSLATION.

No. 177. - EXCHANGE OF NOTES BETWEEN SWEDEN AND THE
CZECHOSLOVAKIAN GOVERNMENT, CONSTITUTING AN AGREE-
MENT CONCERNING THE EXCHANGE OF NOTIFICATIONS WITH
REGARD TO PERSONS OF UNSOUND MIND 2 . MARIENBAD, JUNE
28, AND PRAGUE, JULY 22 AND SEPTEMBER 7, 1921.

French official text communicated by the Swedish Ministry or Foreign Al/airs. The registration ol this
exchange o notes took place on October 31, 1921.

LGATION DE SUtDE.
MARIENBAD, June 28, 1921.

YOUR EXCELLENCY,

In accordance with the stipulations of Conventions concluded under condition of reciprocity
between Sweden and several other countries, the admission of lunatics who are nationals of these
countries, into Swedish lunatic asylums, their release from these institutions, and their death have
been for some time regularly communicated to their respective Governments through their diplomatic
representatives accredited to His Majesty the King.

These communications are made in order that the relatives of the patient may be informed and
to make it possible to safeguard their interests as well as those of the patient. Moreover, they enable
the authorities of the patient's country to take the necessary measures in order to provide for the
care of his person and of his fortune.

My Government considers that it would be very desirable that similar notification should be
made with regard to any Swedish nationals who are attacked abroad by mental diseases, and has
instructed me to propose to Your Excellency the adoption of the following articles under conditions
of reciprocity.

Article i.

Should any Czechoslovak subject be attacked in Sweden with mental disease, his confinement
in a lunatic asylum or his release from such an institution or his death, as the case may be, shall
be notified to the Czechoslovak Legation at Stockholm.

Article 2.

In the notifications provided for under Article I mention shall be made of the name of the
lunatic asylum where the patient is confined and they shall, if possible, contain the following infor-
mation regarding the patient

(I) Name and surname;
(2) Date and place of birth;

1 Traduit par le Secretariat de la Soci~t6 des 1 Translated by the Secretariat of the League
Nations. of Nations.

- According to a letter of June 6, 1922, emanating from the Swedish Ministry for Foreign Affairs,
this agreement does not entail ratification.
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3. Qualit~s ou professions,
4. Domicile h l'6poque de l'internement dans l'6tablissement d'ali6n6s
.9. Dernier domicile dans le pays d'origine ;
6. Noms et pr6noms, etc. des p re et more, ou, si ceux-ci sont d~c~d~s, noms et pr~noms des

plus proches parents, avec indication de leur domicile ;
7. Si le malade est mari6, nom et pr6noms de l'autre 6poux et indication de son domicile

8. Date h laquelle le malade a 6t6 intern6 dans 1'6tablissement ou en est sorti, ou y est d~c~d6;

9. Nom de la personne h la demande de laquelle le malade a 6t6 intern6 dans l'tablissement ;
io. Si l'admission a eu lieu en raison d'un rapport m6dical, date de ce rapport, ainsi que le

nom et le domicile du m6decin ;
ii. Etat du malade et s'il permet son rapatriement, avec indication du nombre de surveillants

nctssaires pour assurer le transport.

Article 3.

Dans tout cas oil le Gouvernement su~dois r~clame le rapatriement d'un ressortissant tch6co-
slovaque, atteint d'ali~nation mentale, la demande sera accompagne d'une notification conte-
nant les indications pr~vues h l'article 2.

Article 4.

Lorsqu'un ressortissant tch6co-slovaque, atteint d'une maladie mentale, est rapatri6, le dossier
mddical du malade tenu h la maison d'ali~nds sera communiqu6 aux autorit6s comp6tentes de son
pays.

En portant ce qui precede hL la connaissance de Votre Exc.Ilence, j'ai l'honneur de la prier
de bien vouloir m'informer si son gouvernement serait dispos6 h conclure avec la Suede 1'arran-
gement dont il s'agit.

Je suis autoris6 h ajouter que cette proposition sera consid6r~e par mon gouvernement comme
un engagement d~s que le gouvernement de la R6publique Tch6coslovaque en aura assur6 la
r~ciprocit6, laquelle, selon 'avis de mon gouvernement, serait 6tablie si Votre Excellence voulait
bien ins6rer dans sa r6ponse, avec les modifications ndcessaires, les stipulations visdes ci-dessus.

Je profite de cette occasion, Monsieur le Ministre, pour renouveler h Votre Excellence les assu-
rances de ma tr~s haute consid6ration.

(Sign6) LOWEN.

Son Excellence
Monsieur le Docteur BENkS,

Ministre des Affaires 6trangres,
etc., etc., etc.

Pour copie certifi6e conforme
Stockholm, au Ministre des Affaires 6trangres,

le 24 octobre 1921.

Le Secritaire ginlral
BOSTR6M.
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(3) Trade or profession;
(4) Place of residence at the time when the confinement in the lunatic asylum took place;
(5) The patient's last place of residence in his native country ;
(6) Name and surname, etc., of the father and mother, or if these are dead, the names and

surnames of the nearest relatives, with information as to their domicile ;
(7) If the patient is married, name and surname of the husband or wife, and the indication

of his or her domicile ;
(8) The date at which the patient was confined in the institution, or on which he left it, or

on which he died ;
(9) The name of the person at whose request the patient was confined in the institution;

(io) If the patient was admitted on a medical report, the date of this report and the name and
residence of the doctor

(iI) The condition of the patient and whether his state allows of his repatriation, and also an
indication of the number of attendants required in order to take care of the patient during the
journey.

Article 3.

In all cases where the Swedish Government demands the repatriation of a Czechoslovak subject
suffering from mental disease, the request shall be accompanied by a notification containing the
information referred to under Article 2.

Article 4.

When a Czechoslovak subject suffering from mental disease is repatriated, the medical record
of the patient, which is kept in the lunatic asylum, shall be communicated to the competent author-
ities of his or her country.

In communicating the above to Your Excellency, I have the honour to request you to be so
good as to inform me whether your Government is prepared to conclude the agreement in ques-
tion with Sweden.

I am authorised to state that this proposal will be considered binding by my Government
whenever the Czechoslovak Government undertakes to grant reciprocal treatment. This treatment
would, in the opinion of my Government, be secured if you would embody in your reply the above
provisions, with any modifications which may be considered necessary.

I avail myself of this opportunity to renew to Your Excellency the assurance of my high
consideration.

(Signed) LOWEN.

His Excellency
Monsieur le Docteur BENkS,

Minister for Foreign Affairs,
etc., etc., etc.



102 Socite' des Nations - Recuei des Traites. 1921

-2-

MINISTERSTVO ZAHRANIdNICH VE6I

CESKOSLOVANSKE REPUBLIKY.
PRAGUE, le 22 juillet 1921.

MONSIEUR LE MINISTRE,

En accusant r6ception de la lettre du 28 juin concernant l'dchange rdciproque des communi-
cations sur le sort des ressortissants atteints d'ali6nation mentale, j'ai 'honneur de porter h la con-
naissance de Votre Excellence que la proposition du Gouvernement Royal de Suede a 6t6 transmise
au Ministate tchdcoslovaque de l'Hygi~ne publique pour qu'il nous fasse connaitre son point de
vue.

J'aurai encore l'honneur de vous en communiquer le rdsultat et saisis cette occasion pour
renouveler h Votre Excellence les assurances de ma tr~s haute considdration.

Pour le Ministre
(Sign6) Dr H. HALFAR.

A Son Excellence
Monsieur le BARON VON L(EWEN,

Envoy6 extraordinaire
et Ministre pldnipotentiaire

du Royaume de Suede,
h Prague.

Pour copie certifi6e conforme

Stockholm, au Minist~re des Affaires 6trang&res,
le 24 octobre 1921.

Le Secritaire giniral:
BOSTROM.

-3-

MINISTERSTVO ZAHRAN16NICH VEI

CESKOSLOVPNSKE REPUBLIKY.
PRAGUE, le 7 septembre 1921.

MONSIEUR LE MINISTRE,

Faisant suite 4 la note du 22 juillet 1921, No 19.411 /prav., concernant l'change r~ciproque des
communications sur le sort des ressortissants atteints d'alidnation mentale, j. 'ai l'honneur d'informer
Votre Excellence que le Gouvernement de la R~publique Tch&zoslovaqu e est prpt 4 assurer la
rdciprocit6 sur la matire en question en appliquant les stipulations suivantes

Article i.

Quand un ressortissant su6dois sera atteint en Tch~coslovaquie d'alidnation mentale, son
internement dans une maison d'ali6nds ou sa sortie d'un tel &ablissement, ou 6ventuellement sa
mort, sera notifi6 h la Lgation Royale de Suede, h Prague.

Article 2.

Les notifications prdvues h l'article Ier devront mentionner le nor de la maison d'alidn6s oi
le malade est intern6 et contenir, si possible, les indications suivantes concernant le malade

I. Nom et prdnoms ;
2. Date et lieu de naissance
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CZECHOSLOVAK MINISTRY
FOR FOREIGN AFFAIRS.

PRAGUE, Jly 22, 1921.
YOUR EXCELLENCY,

In acknowledging the receipt of your letter of June 28, relative to the reciprocal exchange of
communications on the position of mentally deranged nationals, I have the honour to inform your
Excellency that the proposal of the Royal Government of Sweden has been transmitted to the
Czechoslovak Ministry of Public Health for its opinion on the matter.

I shall have the honour to inform you of the result, and have the honour to be, etc.

For the Minister
o H(Signed) Dr. H. HALFAR.

To His Excellency

BARON VON L6WEN, Envoy Extraordinary
and Minister Plenipotentiary

of the Kingdom of Sweden at Prague.

-3-

CZECHOSLOVAK MINISTRY
FOR FOREIGN AFFAIRS.

PRAGUE, September 7, 1921.YOUR EXCELLENCY,

With reference to the note of July 22, 1921, number 19,4ii-prav., relative to the reciprocal
exchange of communications on the position of mentally deranged nationals, I have the honour
to inform Your Excellency that the Government of the Czechoslovak Republic is prepared to assure
reciprocity in the matter in question by the application of the following provisions

Article I.
Should any Swedish subject be attacked in Czechoslovakia with mental disease, his confinement

in a lunatic asylum or his release from such an institution or his death, as the case may be, shall
be notified to the Royal Legation of Sweden at Prague.

Article 2.

In the notifications provided for under Article I mention shall be made of the name of the
lunatic asylum where the patient is confined, and they shall, if possible, contain the following inform-
ation regarding the patient :-

(I) Name and surname;
2) Date and place of birth;
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3. Qualit~s ou profession ;
4. Domicile h l'6poque de l'internement dans l'6tablissement d'ali6n~s
5. Dernier domicile dans le pays d'origine ;
6. Noms et prdnoms, etc. des pare et m6re, ou, si ceux-ci sont d~c6ds, noms et pr~noms des

plus proches parents avec indication de leur domicile ;
7. Si le malade est mari6, nom et pr~noms de l'autre 6poux et indication de son domicile ;

8. Date h laquelle le malade a 6t6 intern6 dans l'6tablissement ou en est sorti, ou y est d6c~d6 ;

9. Nom de la personne la demande de laquelle le malade a 6t6 intern6 dans l'6tablissement;
IO. Si 1'admission a eu lieu en raison d'un rapport m~dical, date de ce rapport, ainsi que le

nom et le domicile du m6decin ;
ii. Etat du malade et s'il permet son rapatriement, avec indication du nombre de surveillants

ndcessaires pour assurer le transport.

Article 3.

Dans tout cas oti le Gouvernement tch~coslovaque r~clame le rapatriement d'un ressortissant
su~dois, atteint d'ali~nation mentale, la demande sera accompagn~e d'une notification, conte-
nant les indications pr~vues i l'article 2.

Article 4.

Lorsqu'un ressortissant su6dois, atteint d'une maladie mentale, est rapatri6, le dossier m6dical
du malade tenu h la m~ison d'ali6n~s sera communiqu6 aux autorit6s comp~tentes de son pays.

J'ai l'honneur de vous faire part, Monsieur le Ministre, que le Minist&e tch~coslovaque de
l'Hygi~ne publique avait d~jh pris des dispositions pour r~aliser les stipulations susmentionn~es
je suis donc d'avis que la rdciprocit6, dont Votre Excellence a bien voulu parler sans sa note du
28 juin 1921, est ainsi mise en vigueur.

Portant ce qui prdc~de h la connaissance de Votre Excellence, je la prie de vouloir bien le com-
muniquer au Gouvernement Royal de Suede.

Je profite de cette occasion pour renouveler h Votre Excellence les assurances de ma tr~s
haute consideration.

(Sign6) Dr V. GIRSA.

Son Excellence
Monsieur le BARON VON L6WEN,

Envoy6 extraordinaire
et Ministre pl~nipotentiaire de Suede

h Prague.

Pour copie certifi~e conforme a
Stockholm, au Minist~re des Affaires 6trang~res,

le 24 octobre 1921.

Le Secritaire ggnjral:
BOSTR6M.
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(3) Trade or profession;
(4) Place of residence at the time when the confinement in the lunatic asylum took place;
(5) The patient s last place of residence in his native country ;
(6) Name and surname, etc., of the father and mother, or if these are dead, the names and

surnames of the nearest relatives with information as to their domicile ;
(7) If the patient is married, name and surname of the husband or wife, and the indication

of his or her domicile ;
(8) The date at which the patient was confined in the institution, or on which he left it, or

on which he died;
(() The name of the person at whose request the patient was confined in the institution;

(io) If the patient was admitted on a medical report, the date of this report and the name and
residence of the doctor ;

(ii) The condition of the patient and whether his state allows of his repatriation, and also an
indication of the number of attendants required in order to take care of the patient during the
journey.

Article 3.

In all cases where the Czechoslovak Government demands the repatriation of a Swedish subject
suffering from mental disease, the request shall be accompanied by a notification containing the
information referred to under Article 2.

Article 4.

When a Swedish subject suffering from mental disease is repatriated, the medical record of the
patient, which is kept in the lunatic asylum, shall be communicated to the competent authorities
of his or her country.

I have the honour to inform Your Excellency that the Czechoslovak Ministry of Public Health
had already taken steps to put the above provisions into effect. I am therefore of the opinion that
the reciprocity of which Your Excellency spoke in your Note of June 28, 1921, is thus brought into
effect.

In acquainting Your Excellency with the above, I ask you to be good enough to communicate
it to the Royal Swedish Government.

I have the honour to be, etc.

(Signed) Dr. V. GIRSA.

To His Excellency
BARON VON L6WEN,

Envoy Extraordinary and Minister Plenipotentiary
of Sweden at Prague.
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No. 178. - P-CHANGE DE NOTES CONCERNANT L'IMPORTATION EN
BULGARIE DES MARCHANDISES PROVENANT DES PAYS-BAS.
SOFIA, LES 23 SEPTEMBRE, 30 OCTOBRE, 3 ET 13 NOVEMBRE
1920.

Texte olliciel lran~ais communiqug par le Ministre des Pays-Bas c Berne. L'enregistrement de cet
9change de notes a eu lieu le 9 novembre 1921.

LE MINISTRE DES AFFAIRES ]TRANGtRES DE BULGARIE AU MINISTRE
DES PAYS-BAS A SOFIA.

No 10142.
SOFIA, le 23 septembre 1920.

MONSIEUR LE MINISTRE,

Les relations commerciales de la Bulgarie avec les pays amis et neutres 6taient rdgldes, pour
la pdriode de septembre 1918 au 15 avril 1919, sur ]a base de la clause de la nation la plus favorisde
d~coulant du Trait6 de commerce conclu avec l'Allemagne I en 1905, rest6 seul en vigueur. Mais ce
trait6 ayant expir6 le 15 avril 19192, la Bulgarie avait commenc6 h appliquer ht partir de cette date,
faute d un arrangement quelconque, le r6gime douanier autonome envers les navires et les impor-
tations de tous les pays sans distinction.

Cependant, la mise en vigueur du Trait6 de paix modifie le regime existant. L'article 151 du
Trait6 de paix de Neuilly oblige la Bulgarie h n'imposer pendant un d~lai d'un an h dater de la
mise en vigueur du trait6, aux importations des Puissances allies et associees, que des taxes qui
ne pourront tre supdrieures aux taxes les plus favorables qui 6taient en application pour leurs
importations en Bulgarie h la date du 28 juillet 1914.

Les relations commerciales de la Bulgarie avec les Puissances allides et assocides 6tant ainsi
provisoirement r~gldes par le Trait6 de paix au point de vue des taxes a imposer h leurs importa-
tions, reste hL rdgler les relations commerciales avec les pays qui n'ont pas 6t6 en guerre avec la
Bulgarie.

Dans ce but, me faisant l'interpr~te du d6sir sincere du Gouvernement bulgare de consolider
les bonnes relations commerciales qui ont exist6 jusqu'ici entre les Pays-Bas et la Bulgarie et prenant
en consid~ration le haut inter~t qu'i1 y aurait pour nos deux pays h assurer un regime stabilise
dont le commerce r~ciproque ne peut que profiter, je crois utile de vous proposer d'6tablir un re-
gime commercial bas6 sur la clause de la nation la plus favorisee, ce regime n'6tant que provisoire
et ne devant durer que jusqu'au 9 aofit 1921, date h. laquelle expire le d~lai fix6 par l'article 151 du
Trait6 de paix de Neuilly. En consequence, j'ai l'honneur de vous prier de vouloir bien intervenir
aupr~s de votre Gouvernement pour obtenir son consentement h l'tablissement, par un 6change
de notes, d'un' tel r~gime bas6 sur le principe de la r~ciprocit6.

Je vous saurais gr6, Monsieur le Ministre, si vous vouliez bien transmettre en m~me temps
cette proposition aux Gouvernements d'Allemagne et d'Autriche.

En attendant que la proposition du Gouvernement bulgare trouve un accueil favorable
aupr~s de votre Gouvernement, je vous prie d'agr~er, Monsieur le Ministre, les assurances de ma
haute considdration.

(Sign6) AL. STAMBOLIISKY.

De Martens, Nouveau Recueil g6n~ral des Trait~s, deuxi~me sdrie, tome XXXIV, page 664.

Voir vol. VI, page 227 de ce a Recueil ,.
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1 TRADUCTION - TRANSLATION.

No. 178. -EXCHANGE OF NOTES WITH REGARD TO THE IMPORT-
ATION INTO BULGARIA OF GOODS COMING FROM THE
NETHERLANDS. SOFIA, SEPTEMBER 23, OCTOBER 30, NOVEM-
BER 3 AND 13, 1920.

French official text communicated by the Minister of the Netherlands at Berne. The registration
of this Exchange of Notes took place on November 9, 1921.

- I -

THE BULGARIAN MINISTER FOR FOREIGN AFFAIRS TO THE MINISTER
FOR THE NETHERLANDS IN SOFIA.

No 10142.

YOUR EXCELLENCY, 
SOFIA, 'September 23, 1920.

The commercial relations between Bulgaria and friendly and neutral countries were regu-
lated for the period dating from September 1918 to April 15, 1919 on the basis of the most-
favoured-nation clause, in accordance with the commercial treaty concluded with Germany 2 in
1905, which alone had remained in force. This Treaty having expired on April 15, 1919 3, and
failing any other arrangement, Bulgaria, from that date, began to apply her autonomous cus-
toms regime to vessels and imports of all countries without distinction.

The coming into force of the Treaty of Peace, however, modifies the existing regime.
Article 151 of the Treaty of Peace of Neuilly stipulates that during a period of one year after
the coming into force of that Treaty, the duties imposed by Bulgaria on imports from Allied and
Associated States shall not be higher than the most favourable duties which. were applied on
imports into Bulgaria on July 28, 1914.

The commercial relations between Bulgaria and the Allied and Associated Powers having
thus been provisionally regulated by the Treaty of Peace, as far as taxes to be imposed on their
imports are concerned, the commercial relations between Bulgaria and the countries with which
Bulgaria has not been at war remain to be settled.

To this end I wish to convey the sincere desire of the Bulgarian Government to consolidate
the good commercial relations which have hitherto existed between the Netherlands and Bulgaria,
and, in view of the great advantage which would accrue to both countries from a stable regime,
by which our mutual commerce could only benefit, I would propose to you that a commercial
regime should be established, based on the most-favoured-nation clause ; that this regime should
be provisional, and should be in force only until August 9, 1921, the date on which the period
fixed by Article 151 of the Treaty of Peace of Neuilly expires. I have therefore th( honour to
request you to be good enough to take steps to obtain from your Government its consent to the
establishment, by an exchange of Notes, of such a regime based on the principle of reciprocity.

I shall be much obliged if you will be so good as to transmit this proposal at the same time
to the German and to the Austrian Governments.

In the hope that the proposal of the Bulgarian Government will receive the favourable con-
sideration of your Government, I have the honour to be, etc.

(Signed) AL. STAMBOLIISKY.

1 Traduit par le Secretariat de la Soci~t6 des t Translated by the Secretariat of the League
Nations. of Nations.

British and Foreign State Papers, vol. 98, page 703.
3 See vol. VI, page 227, of this a Series ).
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No 2538. - 2.-

LE MINISTRE DES PAYS-BAS A SOFIA AU MINISTRE DES AFFAIRES
]TRANG]tRES DE BULGARIE.

SOFIA, le 30 octobre 192o.
MONSIEUR LE MINISTRE,

Je n'ai pas manqu6 de transmettre au Gouvernement de la Reine le contenu de la note que
Monsieur Stamboliisky m'a fait l'honneur de m'adresser en date du 23 septembre dernier, No 10142.

En attendant les instructions de mon Gouvernement h cet 6gard, j 'ai fait une 6tude appro-
fondie du rdgime commercial entre les Pays-Bas et la Bulgarie et j'ai trouve que, par une note du
13 janvier 19o6, No 49, adressde par l'Agent diplomatique de Bulgarie au Ministre des Pays-Bas

Constantinople, le Gouvernement bulgare avait accept6 la proposition du Gouvernement royal
pour la prolongation de la Convention commerciale provisoire conclue entre les Pays-Bas et la
Bulgarie sur la base de la nation la plus favorisde. Depuis cette date jusqu'au 15 avril 1919, date
h laquelle la Bulgarie avait commenc6 h appliquer le regime douanier autonome envers les navires
et les importations de tous les pays sans distinction, les importations des Pays-Bas ont joui du
traitement de la nation la plus favorisde.

Cependant, depuis le 9 aofit 192o, le tarif conventionnel a 6t6 appliqu6 aux importations de
la Belgique, de la France, de la Grande-Bretagne, d l'Italie et du Siam, tandis que les taxes du
tarif autonome ont 6t6 imposdes aux marchandises de provenance des Pays-Bas.

Or, je me flatte que Votre Excellence partage ma manire de voir qu'aux termes de la note
de l'Agence diplomatique de Bulgarie h Constantinople, en date du 13 janvier 19o6, NO 49, la
clause de la nation la plus favorisde continue d' tre en vigueur pour les importations des Pays-Bas.

Je me permets, par consequent, de recourir h l'obligeant intermddiaire de Votre Excellence
avec la pri~re de vouloir bien intervenir aupr~s du Ministre des Finances, afin que des ordres soient
donns aux autoritds douani~res d'appliquer le tarif conventionnel aux marchandises de pro-
venance des Pays-Bas avec force r~troactive jusqu'au 9 aofit 192o, date h laquelle le tarif conven-
tionnel a 6t6 mriis en vigueur pour les importations des cinq Etats susmentionnes.

Veuillez agr~er, Monsieur le Ministre, l'assurance de ma haute consideration.

(Sign6) DOMELA NIEUWENHUIS.

NO 2549. -3-

LE MINISTRE DES PAYS-BAS A SOFIA AU MINISTRE DES AFFAIRES ]TRANGPERES
DE BULGARIE.

SOFIA, le 3 novembre 1920.
MONSIEUR LE MINISTRE,

En rdponse h la lettre du 23 septembre dernier, No 10142, j'ai l'honneur de porter h la con-
naissance de Votre Excellence qu'6tant anim6 du m~me ddsir sincere de consolider les bonnes re-
lations commerciales qui ont toujours exist6 entre la Bulgarie et les Pays-Bas que Son Excellence
Monsieur Stamboliisky a bien voulu exprimer, mon Gouvernement accepte la proposition du Gou-
vernement royal bulgare d'6tablir un r~gime commercial entre les Pays-Bas et la Bulgarie bas6
sur la clause de la nation la plus favorisde et sur le principe de la rdciprocit6 jusqu'au 9 aofit 1921.

Je saurais gr6 h Votre Excellence de bien vouloir m'informer ds que les instructions ndces-
saires auront 6t6 communiqu~es par voie tdl~graphique aux autoritds douani~res.

Veuillez agr~er, Monsieur le Ministre, les assurances de ma haute consideration.

(Sign6) DOMELA NIEUWENHUIS.
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No. 2538. -2-

THE MINISTER FOR THE NETHERLANDS IN SOFIA TO THE BULGARIAN MINISTER
FOR FOREIGN AFFAIRS.

SOFIA, October 30, 1920.
YOUR EXCELLENCY,

I have duly transmitted to the Government of the Queen the contents of the Note which
M. Stamboliisky was good enough to address to me on September 23 last, No. 10142.

While awaiting instructions from my Government on this matter, I have made a thorough
study of the commercial relations between the Netherlands and Bulgaria, and I have ascertained
that by a Note, dated January 13, 19o6, No. 49, addressed by the Bulgarian Diplomatic
Agent to the Netherlands Minister at Constantinople, the Bulgarian Government accepted the
proposal of the Royal Government regarding the extension of the provisional commercial Con-
vention concluded between the Netherlands and Bulgaria on the basis of the most-favoured-
nation clause. From that date until April 15, 1919, th'- date on which Bulgaria began to apply
her autonomous customs regime to vessels and imports of all countries without distinction, the
imports from the Netherlands have been treated on the most-favoured-nation footing.

From August 9, 192o, however, th, tariff fixed by the Convention has been applied to im-
ports from Belgium, France, Great Britain, Italy and Siam, while the autonomous customs tariff
has been applied to goods coming from the Netherlands.

I am glad to think that Your Excellency shares my view that, in accordance w th the terms
of the Note dated January 13, 19o6, No. 49, from the Bulgarian Diplomatic Agency at Constan-
tinople, the most-favoured-nation clause continues to be in force for imports from the Nether-
lands.

I take the liberty, therefore, to beg your Excellency to be so good as to approach the Finance
Minister asking him to instruct the Customs Authorities to apply the tariff fixed by the Con-
vention to goods coming from the Netherlands, with retrospective effect as from August 9, 1920,
the date on which the Conventional tariff was applied with regard to the imports of the five above-
mentioned States.

I have the honour to be, etc.

(Signed) DOMELA NIEUWENHUIS.

No. 2549. - 3 --

THE MINISTER FOR THE NETHERLANDS IN SOFIA TO THE BULGARIAN MINISTER
FOR FOREIGN AFFAIRS.

SOFIA, November 3, 1920.
YOUR EXCELLENCY,

Ir reply to your letter dated September 23 last, No. 10142, I have the honour to inform your
Excellency that, inspired by the same sincere desire to consolidate the good commercial rela-
tions which have always existed between Bulgaria and the Netherlands, and which His Excel-
lency M. Stamboliisky was good enough to express, my Government accepts the proposal of the
Royal Bulgarian Government to establish a commercial regime between the Netherlands and
Bulgaria, based on the most-favoured-nation clause and on the principle of reciprocity, and to
remain in force until August 9, 1921.

I shall be grateful if Your Excellency will be so good as to inform me as soon as the neces-
sary instructions have been given by telegram to the Customs Authorities.

I have the honour to be, etc.
(Signed) DOMELA NIEUWENHUIS.
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4-
No 12362.

NOTE VERBALE DU MINISTLRE DES AFFAIRES TRANGtRES DE BULGARIE
A LA LIZGATION ROYALE DES PAYS-BAS A SOFIA.

SOFIA, le 13 novembre 1920.

Le Minist~re royal des Affaires 6trang~res, se rdf6rant aux lettres du 30 octobre et du
3 novembre a. c. sub. Nos 2538 et 2549, a l'honneur de porter hla connaissarce de l'Honorable
Lgation royale des Pays-Bas que le Minist re des Finances vient d'adresser aux autorit6s doua-
nitres bulgares un t6l~gramme-circulaire, les invitant h appliquer, h partir du io courant jusqu'au
9 aoait 1921, aux marchandises import6es des Pays-Bas la clause de la nation la plus favorise,
dscoulant des trait6s de commerce conclus avant ]a date du 28 juillet 1914.

Toutefois, afin d'6viter tout malentendu lors du d6douanement des marchandises provenant
des Pays-Bas, le Minist~re royal des Affaires trang~res se permet d'attirer la bienveillante
attention de l'Honorable Lgation sur le fait que les marchandises import6es des Pays-Bas en Bul-
garie devront 6tre accompagnes de certificats attestant leur lieu de provenance et dslivrs soit
par une quelconque des Chambres de Commerce ou par les douanes d'exportation hollardaises,
soit par les autorits consulaires bulgares aux Pays-Bas.

En portant ce qui precede h la connaissance de l'Honorable Lgation royale des Pavs-Bas,
le Minist~re royal des Affaires etrangres s'empresse en m~me temps de lui presenter ses conipli-.
ments distingus.
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-4-
No 12362.

VERBAL NOTE FROM THE BULGARIAN MINISTRY FOR FOREIGN AFFAIRS,
TO THE ROYAL NETHERLANDS LEGATION AT SOFIA.

SOFIA, November 13, 1920.

With reference to the letters dated October 30 ultimo and November 3 instant, under
Nos. 2538 and 2549, the Royal Ministry for Foreign Affairs has the honour to inform the Royal
Netherlands Legation that the Ministry of Finance has just sent to the Bulgarian Customs Au-
thorities a circular telegram requesting them to apply to goods from the Netherlands, as from
the ioth of this month until August 9, I92I," the most-favoured-nation clause, in accordance
with the Commercial Treaties concluded before July 28, 1914.

In order, however, to avoid any misunderstanding when goods coming from the Nether-
lands are passed through the Customs, the Royal Ministry for Foreign Affairs begs to draw the
attention of the Netherlands Legation to the fact that goods imported into Bulgaria from the
Netherlands should be accompanied by certificates showing their origin, issued either by one of
the Chambers of Commerce, or by the Netherlands Export Authorities, or by the Bulgarian
Consular Authorities in the Netherlands.

In communicating the above to the Royal Netherlands Legation, the Royal Ministry for
Foreign Affairs takes this opportunity of presenting to the Legation its most distinguished com-
pliments.





No 17 9 .

ESPAGNE ET PAYS-BAS

Echange de Notes concernant la-pro-
longation de la declaration du
12 juillet j892, modifie par celle
du j3 novembre j 899, reglant les
relations commerciales entre les
deux pays. La Haye, les 19 et 24

mars 1921.

SPAIN
AND THE NETHERLANDS

Exchange of Notes concerning the
Prolongation of the Declaration of
July 12, j892, as modified by the

Declaration of November j 3, j 899,
regulating the Commercial Rela-
tions between the two Countries.
The Hague, March 19 and 24,
1921.
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No. 179. - ] CHANGE DE NOTES ENTRE LES GOUVERNEMENTS
ESPAGNOL ET NItERLANDAIS CONCERNANT LA PROLONGATION
DE LA DItCLARATION' DU 12 JUILLET 1892, MODIFIIRE PAR CELLE
DU 13 NOVEMBRE 1899,2 RtGLANT LES RELATIONS COMMER-
CIALES ENTRE LES DEUX PAYS. LA HAYE, LES i ET 24 MARS
1921.

Texte officiel /rangais communiqui par le Ministre des Pays-Bas d Berne. L'enregistrement de cet
Echange de notes a eu lieu le 9 novembre 1921.

LEGACION DE ESPAIRA

EN

EL HAYA.

No. 16.
LA HAYE, le 19 mars 1921.

MONSIEUR LE MINISTRE,

J'ai l'honneur de porter h la connaissance de Votre Excellence que, d'apr s demande des Gou-
vernements de la Suisse, de la Suede et du Danemark, le Gouvernemcnt espagnol a accord6 la pro-
rogation pendant la dur6e de trois mois, h compter du 2o de ce mois, des anciens trait6s de com-
merce existant entre l'Espagne et lesdits pays. Par consequent, le Gouvernement de S. M. Catho-
lique me charge de proposer h Votre Excellence la prorogation 6galement pour trois mois de la
ddclaration du 12 juillet 1892, d~jh d6noncde, et qui r~gle nos relations commerciales, afin que les
Pays-Bas ne soient pas l'objet d'une mesure diff6rente de celle qui a W accordde aux gouvernements
mentionn~s ci-dessus.

Je prie Votre Excellence de vouloir bien me donner aussit6t que possible une r~ponse h ce
sujet et je la prie aussi de croire h l'assurance de ma haute consid6ration et h mes sentiments les
meilleurs.

(Sign6) SANTIAGO MENDEZ DE VIGO.

A Son Excellence
Monsieur le JHR VAN KARNEBEEK,

Ministre des Affaires ftrang&es,
La Haye.

1 De Martens, Nouveau Recueil g~n6ral de Trait~s, deuxi~me s~rie, tome XX, page 559.
De Martens, Nouveau Recueil g~n~ral de Trait~s, deuxi~me s~rie, tome XXXIII, page 243.
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I TRADUCTION. - TRANSLATION.

No. 179. - EXCHANGE OF NOTES BETWEEN THE SPANISH AND
NETHERLANDS GOVERNMENTS CONCERNING THE PROLONGA-
TION OF THE DECLARATION 2 OF JULY 12, 1892, AS MODIFIED
BY THE DECLARATION OF NOVEMBER 13, 1899, 3 REGULATING
THE COMMERCIAL RELATIONS BETWEEN THE TWO COUN-
TRIES. THE HAGUE, MARCH i AND 24, 1921.

French official text communicated by the Minister o/the Netherlands in Berne. The registration o/
this Exchange of Notes took place on November 9, 1921.

SPANISH LEGATION

AT THE HAGUE.

No. 16.

THE HAGUE, March 19, 1921.
YOUR EXCELLENCY,

I have the honour to inform you that, in accordance with the request of the Governments of
Switzerland, Sweden and Denmark, the Spanish Government has consented to prolong, for a
period of three months beginning on the 2oth of this month, the former commercial treaties existing
between Spain and the afore-mentioned countries. The Government of His Catholic Majesty, there-
fore, instructs me to propose to Your Excellency that the Declaration of July 12, 1892, regulating
our commercial relations, which has already been denounced, should also be prolonged for three
months, in order that the Netherlands shall not be subjected to treatment different from that
accorded to the afore-mentioned Governments.

I would ask Your Excellency to be so good as to reply as soon as possible on this matter.
I have the honour to be, etc., etc.

(Signed) SANTIAGO MENDEZ DE VIGO.

His Excellency
Jonkheer VAN KARNEBEEK,

Minister for Foreign Affairs,
The Hague.

1 Traduit par le Secretariat de la Soci~t6 des 1 Translated by the Secretariat of the League
Nations. of Nations.

2 British and Foreign State Papers, vol. 84, page iii.
3 British and Foreign State Papers, vol, 92, page 456.
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MINISTkRE DES AFFAIRES ETRANGkRES

DIRECTION ECONOMIQUE

No 6509

LA HAYE, le 24 mars 1921.

MONSIEUR LE MINISTRE,

En me rf4rant h. son office du 19 mars 1921, No 16, j'ai l'honneur de faire savoir h Votre
Excellence que le Gouvernement de la Reine se rallie volontiers ht la proposition du Gouvernement
de Votre Excellence concernant la prorogation pour la durde de trois mois, h compter du 20 de ce
mois, de la ddclaration du 12 juillet 1892, modifide par celle du 13 novembre 1899, r6glant les
relations commerciales entre nos deux pays.

Veuillez agrder, Monsieur le Ministre, etc.
(Sign6) VAN KARNEBEEK.

Son Excellence
SANTIAGO MENDEZ DE VIGO,

Envoy6 extraordinaire
et Ministre pl6nipotentiaire

de Sa Majest6 le Roi'd'Espagne.
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MINISTRY FOR FOREIGN AFFAIRS,

ECONOMIC SECTION.

No. 6509.
THE HAGUE, March 24, 1921.

YOUR EXCELLENCY,

With reference to your communication No. 16, of March 19, 1921, I have the honour to inform
you that Her Majesty's Government willingly accepts the proposal made by your Government
for the prolongation for a period of three months beginning on the 2oth of this month, of the D clara-
tion of July 12, 1892, as modified by that of November 13, 1899, regulating commercial relations
between our two countries.

I have the honour to be, etc., etc.
(Signed) VAN KARNEBEEK.

His Excellency
SANTIAGO MENDEZ DE VIGO,

Envoy Extraordinary
and Minister Plenipotentiary

to His Majesty the King of Spain.





No j 8o.

ESPAGNE ET PAYS-BAS

Echange de notes concernant le
reglement provisoire des relations
commerciales entre les deux pays.
Madrid, les j6 et 24 juin 1921.

SPAIN
AND THE NETHERLANDS

Exchange of Notes concerning the
provisional regulation of commer-

cial relations between the two
countries. Madrid, June j6 and
24, 1921.
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No. 18o. - RCHANGE DE NOTES
CONCERNANT LE RtGLEMENT
PROVISOIRE DES RELATIONS
COMMERCIALES ENTRE L'ES-
PAGNE ET LES PAYS-BAS 1. MA-
DRID, LES 16 ET 24 JUIN 1921.

Tev tes olliciels espagnol et franais communiquis
par le Ministre des Pays-Bas d Berne. L'enre-
gistrement de cet Echange de notes a eu leu le
9 novembre 1921.

No. 18o. - EXCHANGE OF NOTES
CONCERNING THE PROVISION-
AL REGULATION OF COMMER-
CIAL RELATIONS BETWEEN
SPAIN AND THE NETHER-
LANDS'. MADRID, JUNE 16 AND
24, 1921.

Spanish and French ol/icial texts communicated
by the Minister lor the Netherlands in
Berne. The registration ol this Exchange ol
notes took place on November 9, 1921.

- I-

TEXTE ESPAGNOL. - SPANISH TEXT.
MINISTERIO DE ESTADO

No 56 MADRID 16 de Junio 1921.
EXCMO SEROR,

Muy Sefior mio : En su Nota de 7 del actual, se sirve V. E. recordar que en una entrevista que
habiamos celebrado algunos dias antes le dej6 entrever que al finalizar la Declaraci6n de 12 de Julio
de 1892 que regula las relaciones comerciales entre Espafia y los Paises Bajos, podria concertarse un
modus vivendi provisional mientras no se estipulara un nuevo Tratado de Comercio, y con 6ste
motivo me interesa V. E. le manifieste sobre qu6 base el Gobierno de S. M. piensa que aquel podria
concertarse, asi como la 6poca en que el mismo tiene intenci6n de iniciar negociaciones para la
celebraci6n de un Acuerdo definitivo.

En respuesta al primer extremo, tengo la honra de manifestar a V. E. que dado el corto tiempo
que frlta para Ilegar al dia 2o del presente mes, fecha del t6rmino de la expresada Declaraci6n,
estimo que lo unico factible, por el momento, es la negociaci6n de un modus vivendi provisional
sobre la base de la concesi6n por Espaila d las mercancias de los Paises Bajos de los derechos de la
segunda columna del Arancel espafiol de 17 de Mayo ultimo con las modificaciones introducidas
en el mismo por la Real orden de 3 del mes actual, a cambio de que los Paises Bpjos otorguen k
las mercancios espafiolas los derechos mis reducidos que actualmente est~n en vigor en aquella Naci6n.

Este r6gimen podria regir durante un periodo minimo de tres meses a coiutar del dia 20 del actual
y continuaria vigente hasta un mes despu~s de que cualquiera de los dos Gobiernos lo denunciase.

Tengo, pues, la honra de formular A V E. una propuesta en dicho sentido, y si el Gobierno
de S. M. la Reina de los Paises Bajos tuviera d bien aceptarla, podria considerarse ultimado el
presente modus vivendi mediante el canje de la presente Nota con la que V. E. se sirva dirigirme
en respuesta A la misma.

Respecto al otro extremo de la Nota de V. E., debo manifestarle que no es posible al Gobierno
de S. M. indicar en 6ste momento la 6poca en que podrian iniciarse negociaciones para concertar
un nuevo Acuerdo de caracter mAs definitivo, pu6s ignora cuando podrA estar ultimado el Arancel
que la Junta de Aranceles y de Valoraciones estA llamada a discutir y que deberi servir de base
para la negociaci6n de los futuros Tratados de comercio.

Aprovecho esta oportunidad para reiterar a V. E., les seguridades de mi mhs distinguida con-
sideraci6n.

Excmo. Sefior,
R. MELVILL,

Enviado Extraordinario y Ministro Plenipotenciario
de S. M. la Reina de los Paises Bajos.

(firmado) Ms. DE LEMA.

I Voir no 179 et notes y relatives. ILee n ° 179 and notes relating thereto.
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I TRADUCTION. - TRANSLATION.

MINISTPERE
DES

AFFAIRES ETRANGPtRES.

No 56.

MADRID, le 16 juin 1921.

MONSIEUR LE MINISTRE,

Par votre note du 7 juin, vous avez bien voulu
me rappeler une entrevue que nous avions eue
quelques jours auparavant et au cours de la-
quelle je vous avais fait entrevoir que, h l'ex-
piration de la D~claration du 12 juillet 1892,
r6glant les relations commerciales entre 1'Es-
pagne et les Pays-Bas, les deux pays pourraient
se mettre d'accord sur un modus vivendi
provisoire en attendant la conclusion d'un nou-
veau trait6 de commerce ; pour cette raison
vous me demandez, Monsieur le Ministre, de
vous faire savoir sur quelle base le Gouverne-
ment de Sa Majest6 le Roi d'Espagne envisage
l'6tablissement de ce modus vivendi, ainsi que
l'6poque h laquelle il a l'intention d'entamer
des n~gociations tendant h la conclusion d'un
accord d6finitif.

En r6ponse au premier point de votre lettre,
j'ai l'honneur d'informer Votre Excellence que,
vu le peu de temps qui nous reste d'ici au 20
du mois courant, date d'expiration de la D&
claration en question, j'estime que la seule
m~thode possible, h l'heure actuelle, serait
la n~gociation d'un modus vivendi provisoire
sur les bases suivantes : 1'Espagne concdderait
aux marchandises en provenance des Pays-Bas
les droits fixds h la deuxi~me colonne du Tarif
douanier espagnol du 17 mai dernier, avec les
modifications qui y ont 6t6 apport~es par 1'or-
donnance royale du 3 juin; en 6change, les
Pays-Bas accorderaient aux marchandises es-
pagnoles le b~n6fice des droits les plus r6duits
qui sont actuellement appliques par ce pays.

Ce r~gime pourrait rester en vigueur pendant
une p~riode minimum de trois mois h compter
du 20 juin ; et il serait encore appliqu6 pendant
un d~lai d'un mois h dater du moment oii les
deux gouvernements l'auraient d~nonc6.

1 Traduit par le Secretariat de la Socit6 des
Nations.

MINISTRY
FOR

FOREIGN AFFAIRS.

No 56.

MADRID, June 16, 1921.

YOUR EXCELLENCY,

In your Note of the 7 inst., you recalled the
fact that, in an interview which we had a few
days previously, there appeared to be a possi-
bility that, at the expiration of the Declaration
of July 12, 1892, regulating the commercial
relations between Spain and the Netherlands,
a provisional modus vivendi could be arrived
at pending the conclusion of a new commercial
treaty. For that reason, Your Excellency ex-
pressed a desire to know on what basis H. M.
Government considered that such an agree-
ment could be arranged and when H. M. Govern-
ment intended to commence negotiations for
the conclusion of a definite agreement.

In reply to the first point, I have the honour
to inform Your Excellency that, in view of
the short time which still remains before the
20 of this present month, which is the date
of the expiration of the above-mentioned
Declaration, I consider that the only feasible
course for the moment is the negotiation of
a provisional modus vivendi on the basis of the
application to Dutch goods by Spain of the
duties provided for in the second column of the
Spanish Customs Tariff of May 17 last, as
modified by the Royal Decree of the 3 inst.,
in exchange for which the Netherlands would
apply to Spanish goods the lowest tariff ac-
tually in force in that country.

This r~gime could remain in force for a
minimum period of three months, dating from
the 20 inst. and might continue in force until
one month after denouncement by either of
the two Governments.

1 Translated by the Secretariat of the League
of Nations.
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J'ai donc l'honneur, Monsieur le Ministre,
d'apporter .ici h Votre Excellence une proposi-
tion en ce sens; si le Gouvernement de Sa
Majest6 la Reine des Pays-Bas est dispos6 h
l'accepter, le modus vivendi en question pour-
rait 6tre consid~r6 comme conclu, par l'6change
de la pr6sente note et de celle que Votre Ex-
cellence voudra bien m'adresser en r~ponse.

Passant au second point de votre note, je
dois vous faire savoir qu'il n'est pas possible
au Gouvernement de Sa Majest6 le Roi d'Es-
pagne d'indiquer, ds h prsent, l'6poque h
laquelle il pourra entamer les n~gociations
tendant h un nouvel accord d'un caract~re plus
d~finitif ; il ne sait, en effet, quand pourra
etre fix6 le tarif douanier que la Commission
des tarifs douaniers va examiner, et qui doit
d~sormais servir de base h la n~gociation des
futurs trait~s de commerce.

Je saisis cette occasion pour renouveler h
Votre Excellence les assurances de ma consid6-
ration la plus distingu~e.

(Sign6) MARQUIS DE LEMA.

A Son Excellence
M. R. MELVILL,

Envoy6 Extraordinaire et Ministre
Plnipotentiaire de Sa Majest6

la Reine des Pays-Bas.

I have, therefore, the honour to make Your
Excellency a formal proposal to this effect
and should the Government of Her Majesty
the Queen of the Netherlands see their way
to accept it, the present modus vivendi might
be considered as concluded by the exchange
of the present Note and Your Excellency's
reply to it.

With regard to the other point in Your
Excellency's Note, I must inform you that
it is not possible for H. M. Government to state
at what date it will be possible for them to
commence negotiations for the conclusion of
a new agreement of a more definite nature,
because H. M. Government does not know
when the Customs Tariff, which the Commission
on tariffs and valuations is to discuss and which
will serve as a basis for the negotiation of future
commercial treaties, will be completed.

I have the honour to be, etc.

(Signed) MARQUIS DE LEMA.

His Excellency,
M. R. MELVILL,

Envoy Extraordinary and Minister
Plenipotentiary to Her Majesty

the Queen of the Netherlands,

2-

TRANSLATION.

LUGATION DES PAYS-BAS.

No 1075.

MADRID, le 24 juin 1921.

MONSIEUR LE MARQUIS,

Par ma lettre du 7 juin dernier, je me suis
permis de prier Votre Excellence de bien vouloir
me faire connaitre sur quelles bases le Gouverne-
ment espagnol comptait adresser des proposi-
tions au Gouvernement n~erlandais en vue
d'arriver h un modus vivendi r~glant d'une
fa~on provisoire les relations commerciales
entre nos deux pays.

En r~ponse, Votre Excellence a bien voulu
me faire savoir par son Office NO 56 du 6 de
ce mois qu'en pr6sence de la proximit6 de la
date du 20 juin, oh viendrait h expirer la D&

NETHERLANDS LEGATION.

No lO75.

MADRID, June 24, 1921.

MONSIEUR LE MARQUIS,

In my letter of June 7 last, I ventured to
ask Your Excellency to be so good as to inform
me upon what conditions the Spanish Govern-
ment intended to base its proposals to the
Netherlands Government for the conclusion
of a provisional modus vivendi regulating
commercial relations between the two countries.

In reply, Your Excellency informed me in
your communication No 56 of the 16 inst. that,
having regard to the impending expiration on
June 20, of the Declaration of June 12, 1892,
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claration du 12 juillet 1892 r6glant cette ma-
ti~re, il ne nous restait, selon l'avis de Votre
Excellence, que le temps n~cessaire pour en-
tamer des n6gociations afin de conclure un
modus vivendi provisoire sur la base de l'en-
gagement de la part de l'Espagne d'admettre
l'entr~e en Espagne des marchandises provenant
des Pays-Bas sous l'application de la deuxi~me
colonne du Tarif douapier espagnol du 17 mai
1921 avec les modifications y adhdrentes d6-
sign6es par la (( Real Orden # du 3 juin suivant ;
en 6change, les Pays-Bas accorderaient aux
marchandises espagnoles le tarif minimum
qui est h prdsent en vigueur.

Ce rdgime pourrait, d'apr~s la proposition
de Votre Excellence, tre applicable pour un
d61ai de trois mois h partir du 20 jUin 1921
et rester en vigueur jusqu'h un mois apr~s la
ddnonciation 6ventuelle par un des deux Gou-
vernements.

Ayant eu soin de transmettre par voie t6l6-
graphique cette proposition de Votre Excellence
h Monsieur le Ministre des Affaires ftrangres
h La Haye, j'ai l'honneur de porter h sa con-
naissance qu'il rdsulte d'un t~ldgramme que je
viens de recevoir que le Gouvernement de Sa
Majest6 la Reine des Pays-Bas accepte la pro-
position sus-indiqu~e du Gouvernement de
Sa Majest6 Catholique.

Veuillez agr6er, Monsieur le Marquis, etc.,

(Sign6) MELVILL VAN CARNBEE.

Son Excellence,
Monsieur le Marquis de LEMA,

Ministre d'Etat,
MADRID.

which deals with this matter, you considered
that there was barely time to set on foot ne-
gotiations with a view to concluding a pro-
visional modus vivendi adopting as a basis
an undertaking on the part of Spain to allow
goods of Dutch origin to enter Spain subject
to the application of the second column of the
Spanish Customs Tariff of May 17, 1921,
together with the modifications thercto con-
tained in the ,, Royal Order " of June 3, 1921.
In return the Netherlands would apply to
Spanish goods the minimum tariff at present
in force.

According to Your Excellency's proposal,
this regime would be applicable for a period of
three months beginning on June 20, 1921,
and would remain in force until denounced by
either Government and for a period of one
month after denouncement.

I duly telegraphed Your Excellency's pro-
posal to the Foreign Minister at the Hague,
and I have the honour to inform you that I
have just received a telegram stating that the
Government of Her Majesty the Queen of the
Netherlands accepts the above mentioned
proposal made by His Catholic Majesty's
Government.

I have the honour, etc.,.

(Signed) MELVILL VAN CARNBEE.

His Excellency,
The Marquis de LEMA,

Ministry of State,
MADRID.
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Echange de notes comportant un
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notifications concernant les alienes.
Londres, les 25 mai, 29 juillet et
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Exchange of Notes constituting an
Agreement concerning the exchan-
ge of notifications with regard to
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May 25, July 29 and September
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No. 181. - I-CHANGE DE NOTES ENTRE LES GOUVERNEMENTS
BRITANNIQUE ET SUIRDOIS, COMPORTANT UN ARRANGEMENT
RELATIF A L'IRCHANGE DE NOTIFICATIONS CONCERNANT LES
ALINES 1. LONDRES, LES 25 MAI, 29 JUILLET ET 21 SEPTEMBRE
1921.

Textes ol/iciels anglais et /ran~ais communiqus par le Ministdre des A/aires Etrangdres de S. M.
Britannique et par le Ministdte des A//aires itrangdres de Suede. L'enregistrenent de cet echange
de notes a eu lieu le ii novembre 1921.

LONDRES, le 25 mai 1921.
MONSIEUR LE SECR1tTAIRE D'ETAT,

Conform~ment aux stipulations de conventions conclues h titre de rdciprocit6 entre la Suede et
plusieurs autres pays, 1'admission des alien~s, ressortissants de ces pays, dans les maisons d'alidn6s
su6doises, leur sortie de ces 6tablissements ainsi que leur mort sont depuis quelque temps communi-
qu~es r~guli~rement aux Gouvernements de leurs pays respectifs par l'interrndiaire de leurs re-
pr sentants diplomatiques accr6dits aupr~s de Sa Majest6 le Roi.

Ces communications ont pour but de permettre d'informer les parents du malade et de les mettre
h mnme de sauvegarder leurs intrfts ainsi que ceux du malade. En m~me temps elles donnent aux
autorit~s du pays du malade l'occasion de prendre les mesures ndcessaires pour pourvoir aux soins
de sa personne et de sa fortune.

Mon Gouvernement, estimant qu'il serait tr~s desirable de recevoir des notifications de mme
nature concernant tout ressortissant su6dois qui serait atteint h l'6tranger de maladies mentales,
m'a charg6 de proposer h Votre Seigneurie, h titre de r6ciprocit6, les articles suivants

Article i.

Quand un ressortissant britannique sera atteint en Su~de d'ali~nation mentale, son inter-
nement dans une maison d'ali~n~s on sa sortie d'un tel 6tablissement ou 6ventuellement sa mort
sera notifi6 h la Lgation de Grande-Bretagne h Stockholm.

Article 2.

Les notifications pr6vues h l'article Ier devront mentionner le nom de la maison d'alidn~s ob.
le malade est intern6 et contenir, si possible, les indications suivantes concernant le malade:

i. nom et pr6noms
2. date et lieu de naissance

1 D'aprs une note du 13 d6cembre 1921 6manant du Ministare des Affaires 6trang~res de Suede
aucune ratification de cet arrangement n'est pr~vue.
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No. 181. - EXCHANGE OF NOTES BETWEEN THE BRITISH AND
SWEDISH GOVERNMENTS, CONSTITUTING AN AGREEMENT CON-
CERNING THE EXCHANGE OF NOTIFICATIONS WITH REGARD
TO PERSONS OF UNSOUND MIND. 1 LONDON, MAY 25, JULY 29
AND SEPTEMBER 21, 1921.

English and French official texts communicated by His Britannic Majesty's Foreign of/ice and by
the Swedish Ministry for Foreign Affairs. The registration of this exchange of notes took
place on November Ii, 192i.

2 TRADUCTION - TRANSLATION.

LONDON, May 25, 1921.

My LORD,

In accordance with the stipulations of Conventions concluded under conditions of reciprocity
between Sweden and several other countries, the admission of lunatics, who are nationals of these
countries, into Swedish lunatic asylums, their release from these institutions, and their death have
been for some time regularly communicated to their respective Governments through their diplo-
matic representatives accredited to His Majesty, the King.. These communications are made in order that the relatives of the patient may be informed
and to make it possible to safeguard their interests as well as those of the patient. Moreover, they
enable the authorities of the patient's country to take the necessary measures in order to provide
for the care of his person and of his fortune.

My Government considers that it would be very desirable that similar notification should be
made with regard to any Swedish nationals who are attacked abroad by mental diseases, and has
instructed me to propose to Your Lordship the adoption of the following articles under conditions
of reciprocity :

Article i.

Should any British subject be attacked in Sweden by a mental disease, his confinement in a
lunatic asylum or his release from such an institution or his death, as the case may be, shall be
notified to the British Legation at Stockholm.

Article 2.
In the notifications provided for under Article i mention shall be made of the name of the

lunatic asylum where the patient is confined and they shall, if possible, contain the following inform-
ation regarding the patient :

(i) Name and surname;
(2) Date and place of birth;

1 According to a note of December 13, 1921 emanating from the Swedish Ministry for Foreign
Affairs ratification of this agreement has not been provided for,

I Traduit oar le Secretariat de la Socidt6 des I Translated by the Secretariat of the League
Nations. of Nations.
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3. qualit~s ou professions;
4. domicile h l'6poque de l'internement dans l'6tablissement d'ali~ns
5. dernier domicile dans le pays d'origine ;
6. noms et pr6noms, etc., des p6re et more, ou, si ceux-ci sont ddc~d~s, noms et pr~noms des

plus proches parents avec indication de leur domicile
7. si le malade est mari6, nom et pr~noms de l'autre 6poux et indication de son domicile;

8. date h laquelle le malade a 6t6 intern6 dans l'6tablissement ou en est sorti, ou y est ddc~d6;

9. nom de la personne h la demande de laquelle le malade a 6t6 intern6 dans l'6tablissement ;
IO. si l'admission a eu lieu en raison d'un rapport m~dical, date de ce rapport ainsi que le

nom et le domicile du m6decin ;
ii. 6tat du malade et s'il permet son rapatriement, ainsi qu'indication du nombre de

convoyeurs ndcessaires pour surveiller le transport.

Article"3.

Dans tous cas ohi le Gouvernement su~dois rdclame le rapatriement d'un ressortissant britan-
nique, atteint d'ali~nation mentale, la demande sera accompagnde d'une notification, contenant
les indications pr~vues h l'article 2.

Article 4.

Lorsqu'un ressortissant britannique, atteint d'une maladie mentale, est rapatri6, le dossier
m~dical du malade tenu A la maison d'ali6ns sera communiqu6 aux autorit~s comp~tentes bri-
tanniques.

En portant ce qui prdcde h la connaissance de Votre Seigneurie, j'ai l'honneur de la prier de
bien vouloir m'informer si le Gouvernement britannique est dispos6 h conclure avec la Suede Far-
rangement dont il s'agit.

Je suis autoris6 h ajouter que cette proposition sera considdrde par mon Gouvernement comme
un engagement d~s que le Gouvernement britannique en aura assur6 la r6ciprocit6, laquelle, selon
1'avis de mon Gouvernement, serait 6tablie si Votre Seigneurie voulait bien insurer dans sa r~ponse
avec les modifications ndcessaires, les stipulations visdes ci-dessus.

Je profite de cette occasion, Monsieur le Secrdtaire d'Etat, pour prier Votre Seigneurie d'agr~er
les assurances de la tr~s haute consideration avec laquelle j'ai l'honneur d'tre, Monsieur le Secr6-
taire d'Etat, de Votre Seigneurie, le tr~s humble et tr~s ob~issant serviteur.

(Sign6) WIRSEN.

The Right Honourable,
The Earl CURZON OF KEDLESTON K. G.,

etc., etc., etc.

Pour copie certifi~e conforme
Stockholm, au Minist~re des Affaires 6trang&res,

le 7 novembre 1921.

Le Secritaire g nral,
(Sign6) BOSTR6M.
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(3) Trade or profession ;
(4) Place of residence at the time when the confinement in the lunatic asylum took place;
(5) The.patient's last place of residence in his native country ;
(6) Names and surnames, etc., of the father and mother, or if these are dead, the names and

surnames of the nearest relatives with information as to their domicile ;
(7) If the patient is married, name and surname of the husband or wife, and the indication

of his or her domicile ;
(8) The date at which the patient was confined in the institution, or on which he left it, or

on which he died ;
(9) The name of the person at whose request the patient was confined in the institution;

(io) If the patient was admitted on a medical report, the date of this report and the name and
residence of the doctor ;

(ii) The condition of the patient and whether his state allows of his repatriation, and also an
indication of the number of attendants required in order to take care of the patient during the
journey.

Article 3.

In all cases where the Swedish Government demands the repatriation of a British subject
suffering from mental disease, the request shall be accompanied by a notification containing the
information referred to under Article 2.

Article 4.

When a British subject suffering from mental disease is repatriated, the medical record of the
patient, which is kept in the lunatic asylum, shall be communicated to the competent British
Authorities.

In communicating the above to Your Lordship, I have the honour to request you to be so
good as to inform me whether the British Government is prepared to conclude with Sweden the
agreement in question.

I am authorised to state that this proposal will be considered binding by my Government
whenever the British Government undertakes to grant reciprocal treatment. This treatment would,
in the opinion of my Government, be secured if Your Lordship would embody in your reply the
above provisions, with any modifications which may be considered necessary.

I have the honour to be Your Lordship's
humble and obedient servant.

(Signed) WIRSEN.

.The Right Honourable
The Earl CURZON OF KEDLESTON, K. G.,

eic. etc. etc.



132 Socidet des Nations - Recuel des Traite s. 1921

-2 -

FOREIGN OFFICE S. W. I.

July 29, 1921.
SIR,

With reference to your note No 69 of May 25, last, relative to the reciprocal notification of
certain particulars regarding the lunatic subjects of Sweden and of this country I have the honour
to inform you that His Majesty's Government are prepared to accept the terms of the reciprocal.
arrangement suggested ir your note, subject to the omission of Section ii of Article 2, which affects
the question of the repatriation of lunatics, regarding which His Majesty's Government do not:
for the present desire to change th- existing practice, and to the further modification that the
notification referred to in Article i shall be made by His Majesty's Representative in Stockholm
to the Swedish Government and not through the Swedish Legation here, in order to enable His
Majesty's Government to continue the practice hitherto followed in all cases of this nature of noti-
fying the particulars through His Majesty's Representative accredited to the Government con-
cerned.

2. On learning that your Government are willing to agree to these slight modifications which
do not affect the principle of the agreement, I shall be glad to regard the proposed arrangement
as coming into immediate operation.

I have the honour to be, with the highest consideration,
Sir,

Your most obedient humble Servant.
(For the Secretary of State.)

(Signed) GEORGE MOUNSEY.
Baron E. K. PALMSTIERNA,

etc., etc., etc.

Pour copie certifi~e conforme:
Stockholm, au Minist~re des Affaires Etrangres,

le 7 novembre 1921.

Le Secritaire ginbral.
(Signed.) W. BOSTROM.

-3-
September 21, 1921.

Mv LORD MARQUESS,

In a note No. T. 8614/6241/342 of July 29 last, relative to the reciprocal notification of cer-
tain particulars regarding the lunatic subjects of Sweden and of this country, Your Lordship was
good enough to inform Baron Palmstierna that His-Britannic Majesty's Government were pre-
pared to accept the terms of the reciprocal arrangement suggested in Major Wirs~n's note No. 69
of May 25 last, subject to the omission of Section ii of Article 2 of the arrangement and to the
further modification that the notification referred to in Article i should be made by His Britannic
Majesty's Representative at Stockholm to the Swedish Government and not through the Swedish
Legation in London.

Having communicated the contents of Your Lordship's note to my Government, I am now
instructed to acquaint Your Lordship that the Swedish Government are prepared to omit Sec-
tion ii of Article 2 of the proposed agreement.
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FOREIGN OFFICE S. W. I.

Le 29 jzuillet 1921.

MONSIEUR LE BARON,

Me r~f~rant h votre note no 69 du 25 mai dernier, relative h la communication r6ciproque de
certains renseignements Sur les alien~s ressortissants de la Suede et ceux ressortissants de ce pays,
j'ai l'honneur de vous informer que le Gouvernement de Sa Majest6 est dispos6 h accepter les con-
ditions rdciproques de cet accord, telles qu'elles sont expos~es dans votre note sous les reserves sui-
vantes :

Suppression de la Section ii de l'article 2, traitant de la question du rapatriement des ali6n6s,
le Gouvernement de Sa Majest6 ne d6sirant apporter pour le moment aucun changement h ]a pra-
tique actuelle ;

Que la notification vis~e h !'article premier soit donn~e au Gouvernement su~dois par le re-
pr~sentant de Sa Majest6 h Stockholm et non par la Ugation de Suede h Londres ; cette dispo-
sition permettra, en effet, au Gouvernement de Sa Majest6 de ne pas modifier la procedure suivie
jusqu'ici dans tous les cas analogues, d'apr~s laquelle les renseignements de ce genre sont transmis
par les repr6sentants de Sa Majest6, accr~dit~s aupr~s des Gouvernements int6ress~s.

D~s que nous aurons re~u notification que votre Gouvernement accepte ces Mgres modifica-
tions, qui ne touchent pas au principe m~me de l'accord, je me ferai un plaisir de consid6rer l'ac-
cord propos6 comme entrant immdiatement en vigueur.

Je vous prie d'agr~er, Monsieur le Baron, l'expression de ma tr~s haute consideration.
Votre tr~s ob6issant et tr s humble serviteur,

Pour le Secr .taire d'Etat,
G. MOUNSEY.

Baron E. K. PALMSTIERNA,
etc., etc., etc.

3-

Le 21 septembre 1921.MONSIEUR t.E MARQUIS,

Aux termes de votre note nJ T/1/614/624I /342 du 29 juillet dernier, relative ht la communica-
tion r~ciproque de certains renseignements sur les alin~s ressortissants de la Suede et du Rovaume-
Uni, Votre Seigneurie a bien voulu informer le baron Palmstierna que le Gouvernement de Sa Ma
jest6 Britannique 6tait dispos. h accepter les stipulations rciproques de l'accord propos6 dans ]a
note no 69 du major Wirsen, en date du 25 mai dernier, sous r6serve des amendements suivants :
Suppression de la Section ii de l'aiticle 2 de l'accord, et, que la notification vis6e h l'article Ier
soit faite au Gouvernement su~dois par le repr~sentant de Sa Majest6 britannique h Stockholm
et non par la Lgation de Suede 4 Londres.

J'ai transmis h mon Gouvernement la note de Votre Seigneurie, et je suis charg6 de lui faire
savoir que le Gouvernement su~dois est dispo36 h supprimer la section ii de 1'article 2 de l'accord
propose.
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As to the further modification indicated in Your Lordship's note, the Swedish Government
are of opinion that the procedure suggested by His Britannic Majesty's Government may cause
some delay in the notification. The Swedish Government, however, not considering this incon-
venience as essential, are willing to agree also to the said modification in order to bring about the
proposed arrangement, which therefore, as Young Lordship suggested in the afore-mentioned note,
now will come into immediate operation.

I have the honour to be, with the highest consideration, My Lord Marquess,
Your Lordship's most obedient, humble Servant.

(Signed) ALSTROMER

The Most Honourable
The Marquess CURZON OF KEDLESTON, K. G.,

etc., etc., etc.

Pour copie certifi~e conforme
Stockholm, au Minist~re des Affaires Etrang res:

le 7 novembre 1921.

Le Secrytaire gbniral
(Signed.) W. BOSTR6M.
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En ce qui concerne la seconde modification, le Gouvernement su6dois est d'avis que la proc&
dure propos6e par le Gouvernement de Sa Majest6 britannique pourrait entrainer un certain d~lai
dans la notification. Toutefois, le Gouvernement suddois estimant que cet inconv6nient n'est pas
essenticl, accepte 6galement ladite modification, afin de conclure 'accord propos6.

En consequence, comme lindique la note de Votre Seigneuiie, cet accord entrera ds mainte-
nant en vigueur.

Veuillez agr~er, etc.

(Sign6) ALSTROMER.

Au tr~s Honorable
Marquis CURZON OF KEDLESTON, K. G.,

etc., etc, etc.





No j82.

BULGARIE ET SUEDE

Echange de notes reglant les rela-
tions commerciales et economiques
entre les deux pays. Constantino-
ple et Sofia, le 3o septembre 1921.

BULGARIA AND SWEDEN

Exchange of Notes regulating the
commercial and economic relations
between the two countries. Con-
stantinople and Sofia, September
3o, 1921.
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No. 182. - ECHANGE DE NOTES ENTRE LES GOUVERNEMENTS
BULGARE ET SUEDOIS, REGLANT LES RELATIONS COMMER-
CIALES ET fCONOMIQUES ENTRE LES DEUX PAYS. CONSTAN-
TINOPLE ET SOFIA, LE 30 SEPTEMBRE 1921.

Texte of/iciel francais communiqui par le Ministdre des A//aires Etrangires de Suede. L'enregis-
trement de cet ichange de Notes a eu lieu le 16 novembre 1921.

CONSTANTINOPLE, le 30 septembre 1921.
MONSIEUR LE MINISTRE,

J'ai l'honneur de confirmer h Votre Excellence que le Gouvernement de Sa Majest6 le Roi de
Suede est tomb6 d'accord avec le Gouvernement de Sa Majest6 le Roi des Bulgares pour r6gler
les relations commerciales et 6conomiques entre les deux pays h partir du 9 aofit 1921, sur la base
de l'application mutuelle de la clause de la nation la plus favoris~e.

Ifest entendu que les dispositions du present arrangement ne sont point applicables au cabo-
tage, ni aux concessions accord~es ou qui pourront ttre accorddes par la Suede h la Norv~ge ou au
Danemark, tant qu'elles ne seront 6tendues h aucun autre Etat

Le present accord sera en vigueur jusqu'h un d~lai de trois mois apr~s que l'une des deux parties
contractantes 1'aura d~nonc6.

Veuillez agrder, Monsieur le Ministre, les assurances de ma haute consid6ration.

(Sign6) G. 0. WALLENBERG.

A Son Excellence Monsieur R. DASKALOFF,
Ministre du Commerce, de l'Industrie et du Travail,

G~rant du Ministare des Affaires Etrangres,
Sofia.

Pour copie conforme
Stockholm, au Ministate des Affaires 6trang~res,

le io novembre 1921.

Le Secritaire giniral
(Sign6) W. BOSTR6M.
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1 TRADUCTION. - TRANSLATION.

No. 182. - EXCHANGE OF NOTES BETWEEN THE BULGARIAN AND
SWEDISH GOVERNMENTS, REGULATING THE COMMERCIAL AND
ECONOMIC RELATIONS BETWEEN THE TWO COUNTRIES. CON-
STANTINOPLE AND SOFIA, SEPTEMBER 30, 1921.

French official text communicated by the Swedish Ministry for Foreign Affairs. The registration of
this Exchange of Notes took place on November 16, 1921.

CONSTANTINOPLE, September 30, 1921.YOUR EXCELLENCY,

I have the honour to confirm that an agreement has been reached between the Government
of His Majesty the King of Sweden and the Government of His Majesty the King of the Bulgars,
for the regulation, as from August 9, 1921, of commercial and economic relations between the
two countries on the basis of the mutual application of the most favoured nation clause.

It is understood that the provisions of this Agreement shall not apply to the coasting trade
nor to concessions which have been granted, or which may be granted, by Sweden to Norway or
Denmark, provided that they are not extended to any other State.

This Agreement shall remain in force for a period of three months after denunciation by either
of the two contracting Parties.

I am, Sir, etc.

(Signed) G. 0. WALLENBERG.

To: His Excellency M. R. DASKALOFF,
Minister of Commerce, Industry and Labour,*

Director of the Ministry of Foreign Affairs.
Sofia.

I Translated by the Secretariat of the League
of Nations.

I Traduit par le Secretariat de la Soci~t6 des
Nations.
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MINISTtRE DES AFFAIRES ETRANGkRES
ET DES CULTES.

SOFIA, le 30 septembre 1921.
MONSIEUR LE MINISTRE,

J'ai l'honneur de confirmer h Votre Excellekhe que le Gouvernement de Sa Majest6 le Roi
des Bulgares est tomb6 d'accord avec le Gouvernement de Sa Majest6 le Roi de Suede pour r~gler
les relations commerciales et 6conomiques entre les deux pays h partir du 9 aoeit 192I, sur la base
de l'application mutuelle de la clause de la nation la plus favoris~e.

11 est entendu que les dispositions du present arrangement ne sont point applicables au cabo--
tage, ni aux concessions accord~es ou qui pourront 6tre accord6es par la Suede h la Norv~ge ou au
Danemark, tant qu'elles ne seront 6tendues h aucun autre Etat.

Le present accord sera en vigueur jusqu'h un d lai de trois mois apr~s que l'une des deux parties
contractantes Faura d6nonc6.

Veuillez agrder, Monsieur le Ministre, les assurances de ma haute consideration.

(Sign6) AL. STAMBOLIISKY

A Son Excellence Monsieur WALLENBERG,
Envoy6 Extraordinaire et Ministre Plnipotentiaire

de Sa Majest6 le Roi de Suede,
Constantinople.

Pour copie conforme
Stockholm, au Ministare des Affaires Etrang~res,

le IO novembre 1921.

L e Secritaire gjn6ral
(Sign ) W. BOSTR6M.
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MINISTRY OF FOREIGN AFFAIRS
AND PUBLIC WORSHIP.

SOFIA, September 30, 1921.
YOUR EXCELLENCY,

I have the honour to confirm that an agreement has been reached between the Government
of His Majesty the King of the Bulgars and the Government of His Majesty the King of Sweden,
for the regulation, as from August 9, 1921, of commercial and economic relations between the
two countries, on the basis of the mutual application of the most favoured nation clause.

It is understood that the provisions of this Agreement shall not apply to the coasting trade
nor to concessions which have been granted or which may be granted, by Sweden to Norway or
Denmark, provided that they are not extended to any other State.

This Agreement shall remain in force for a period of three months after denunciation by either
of the two contracting Parties.

I am, Sir, etc.

(Signed) AL. STAMBOLIISKY

To His Excellency M. WALLENBERG,
Envoy Extraordinary and Minister Plenipotentiary

of His Majesty the King of Sweden.
Constantinople.





No j83.

PORTUGAL ET SUEDE

Echange de notes comportant un

arrangement relatif i I'dchange de

notifications concernant les ali&=
nes. Madrid le 4 juillet 1921, et
Lisbonne le 20 septembre 1921.

PORTUGAL AND SWEDEN

Exchange of notes constituting an
Agreement concerning the ex-
change of notifications with regard
to persons of unsound mind. Ma-
drid July 4, 1921, and Lisbon
September 20, 1921.



144 Socijte des Nations - Recuei des Traites. 1921

No. 183. - 1RCHANGE DE NOTES ENTRE LES GOUVERNEMENTS
PORTUGAS ET SUDOIS, COMPORTANT UN ARRANGEMENT
RELATIF A L'RCHANGE DE NOTIFICATIONS CONCERNANT LES
ALIPNIS'. MADRID LE 4 JUILLET 1921, ET LISBONNE LE
20 SEPTEMBRE 1921.

Textes of/iciels /ranpais et portugais communiquis par les Ministres des Alfaires dtrangdres de Por-
tugal et de Suede. L'enregistrement de cet ichange de notes a eu lieu le 21 novembre 1921.

MADRID, le 4 juillet 1921.
MONSIEUR LE MVINISTRE,

Conform6ment aux stipulations de conventions conclues, h titre de r~ciprocit6, entre la Suede
et plusieurs autres pays, l'admission des alien6s, ressortissants de ces pays, dans les maisons d'ali6n~s
su~doises, leur sortie de ces 6tablissements ainsi que leur d~c~s sont depuis quelque temps commu-
niques r6guli6rement aux Gouvernements de leurs pays respectifs par l'interm6diaire de leurs
repr~sentants diplomatiques accr~dit6s aupr s de Sa Majest6 le Roi.

Ces communications ont pour but de permettre d'informer les parents du malade et de les mettre
h mme de sauvegarder leurs int~r~ts ainsi que ceux du malade. En m~me temps elles donnent aux
autorit6s du pays du malade l'occasion de prendre les mesures n~cessaires pour pourvoir aux soins
de sa personne et de sa fortune.

Mon Gouvernement, estimant qu'il serait tr~s d~sirable de recevoir des notifications de m~me
nature concernant tout ressortissant su6dois qui serait atteint.h l'6tranger de maladies mentales,
m'a charg6 de proposer h Votre Excellence, h titre de r~ciprocit6, les articles suivants

Article i.

Quand un ressortissant portugais sera atteint en Suede d'ali6nation mentale, son inter-
nement dans une maison d'ali6n~s ou sa sortie d'un tel 6tablissement ou 6ventuellement sa mort
sera notifi6 h la Lgation de Portugal h Stockholm.

Article 2.

Les notifications pr6vues h l'article ier devront mentionner le nom de la maison d'ali6n6s oil
le malade est intern6 et contenir, si possible, les indications suivantes concernant le malade

I. nom et pr6nom ;
2. date et lieu de naissance;

1 D'apr~s une lettre du 6 juin 1922, 6manant du Ministdre des Affaires 6trang~res de Suede, cet
arrangement ne comporte pas de ratification.
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1 TRADUCTION - TRANSLATION.

No. 183. - EXCHANGE OF NOTES BETWEEN THE PORTUGUESE AND
SWEDISH GOVERNMENTS, CONSTITUTING AN AGREEMENT CON-
CERNING THE EXCHANGE OF NOTIFICATIONS WITH REGARD
TO PERSONS OF UNSOUND MIND 2 . MADRID, JULY 4, 1921 AND
LISBON, SEPTEMBER 2o, 1921.

French and Portuguese official texts communicated by the Ministries for Foreign A f/lairs of Portugal
and Sweden. The registration of this exchange o/ notes took place on November 21, 1q21.

MADRID, July 4, 1921.
YOUR EXCELLENCY,

In accordance with the stipulations of Conventions concluded under condition of reciprocity
between Sweden and several other countries, the admission of lunatics who are nationals of these
countries, into Swedish lunatic asylums, their release from these institutions, and their death have
been for some time regularly communicated to their respective Governments through their diplo-
matic representatives accredited to His Majesty, the King.

These communications are made in order that the relatives of the patient may be informed
and to make it possible to safeguard their interests as well as those of the patient. Moreover they
enable the authorities of the patient's country to take the necessary measures in order to provide
for the care of his person and of his fortune.

My Government considers that it would be very desirable that similar notification should
be made with regard to any Swedish nationals who are attacked abroad by mental diseases, and has
instructed me to propose to your Excellency the adoption of the following articles under conditions
of reciprocity.

Article i.

Should any Portuguese subject be attacked in Sweden with mental disease, his confinement
in a lunatic asylum or his release from such an institution or his death, as the case may be, shall
be notified to the Portuguese Legation at Stockholm.

Article 2.

In the notifications provided for under Article i mention shall be made of the name of the
lunatic asylum where the patient is confined and they shall, if possible, contain the following inform-
ation regarding the patient :

(i) Name ane surname;
(2) Date and place of birth;

1 Traduit par le Secrdtariat de la Soci~t6 des ' Translated by the Secretariat of the League
Nations. of Nations.

I According to a letter of June 6, 1922, emanating from the Swedish Ministry for Foreign. Affairs,
this agreement does not entail ratification.
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3. qualit~s ou professions ;
4. domicile h 1'6poque de l'internement dans 1'6tablissement d'ali~n~s
5. dernier domicile dans le pays d'origine ;
6. noms et pr~noms, etc., des pore et mre, ou, si ceux-ci sont d&c d~s, noms et pr6noms des

plus proches parents avec indication de leur domicile ;
7. si le malade est mari6, nom et pr6noms de l'autre 6poux et indication de son domicile

8. date h laquelle le malade a 6t6 intern6 dans 1'6tablissement ou en est sorti, ou y est d~c~d6;

9. nom de la personne h la demande de laquelle le malade a 6t6 intern6 dans l'6tablissement
IO. si l'admission a eu lieu en raison d'un rapport medical, date de ce rapport ainsi que le

nom et le domicile du m~decin ;
ii. dtat du malade et s'il permet son rapatriement, ainsi qu'indication du nombre de con-

voyeurs n&essaires pour surveiller le transport.

Article 3.

Dans tout cas oii le Gouvernement su6dois r~clame le rapatriement d'un ressortissant portu-
gais, atteint d'alidnation mentale, la demande sera accompagn6e d'une notification, contenant
les indications prdvues hi l'article 2.

Article 4.

Lorsqu'un ressortissant portugais, atteint d'une maladie mentale, est rapatri6, le dossier mddi-
cal du malade tenu h la maison d'alidn6s sera communiqu6 aux autorit6s compdtentes portu-
gaises.

En portant ce qui precede h la connaissance de Votre Excellence, j'ai l'honneur de La prier
de bien vouloir m'informer si le Gouvernement Portugais serait dispos6 . conclure avec la Suede
l'arrangement dont il s'agit.

Je suis autoris6 hL ajouter que cette proposition sera consid6r&e par mon Gouvernement comme
un engagement ds que le Gouvernement Portugais en aura assur6 la rdciprocit6, laquelle, selon
l'avis de mon Gouvernement, serait etablie si Votre Excellence voulait bien insurer dans sa rdponse,
avec les modifications n&essaires, les stipulations vis~es ci-dessus.

Veuillez agr~er, Monsieur le Ministre, les assurances de ma tr~s haute considdration.

(Sign6) IVAN DANIELSSON.

Son Excellence Monsieur le Ministre
des Affaires Etrangres,

etc., etc., etc.,
h Lisbonne.

Pour copie certifi6e conforme
Stockholm, au Ministre des Affaires Etrangres,

le 24 octobre 1921.

Le Secritaire giniral,
BOSTR6M.
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(3) Trade or profession;
(4) Place of residence at the time when the confinement in the lunatic asylum took place;
(5) The patient's last place of residence in his native country;
(6) Name and surname, etc., of the father and mother, or if these are dead, the names and

surnames of the nearest relatives with information as to their domicile ;
(7) If the patient is married, name and surname of the husband or wife, and the indication

of his or her domicile '
(8) The date at which the patient was confined in the institution, or on which he left it, or

on which he died ;
(9) The name of the person at whose request the patient was confined in the institution;

(io) If the patient was admitted on a medical report, the date of this report and the name and
residence of the doctor;

(ii) The condition of the patient and whether his state allows of his repatriation, and also an
indication of the number of attendants required in order to take care of the patient during the
journey.

Article 3.

In all cases where the Swedish Government demands the repatriation of a Portuguese subject
suffering from mental disease, the request shall be accompanied by a notification containing the
information referred to under Article 2.

Article 4.

When a Portuguese subject suffering from mental disease is repatriated, the medical record
of the patient, which is kept in the lunatic asylum, shall be communicated to the competent
Portuguese authorities.

In communicating the above to Your Excellency, I have the honour to request you to be so
good as to inform me whether Your Government is prepared to conclude the agreement in ques-
tion with Sweden.

I am authorised to state that this proposal will be considered binding by my Governement
whenever the Portuguese Governement undertakes to grant reciprocal treatment. This treatment
would, in the opinion of my Government, be secured if you would embody in your reply the above
provisions, with any modifications which may be considered necessary.

I avail myself of this opportunity to renew to Your Excellency the assurance of my high
consideration.

(Signed) IVAN DANIELSSON.

To His Excellency
the Minister for Foreign Affairs,

etc., etc., etc.,
Lisbon.



148 Socite' des Nations - Recueil des Traites. 1921

TEXTE PORTUGAIS. - PORTUGUESE TEXT.

MINISTERIO DES NEG6cIos
ESTRANGEIROS.

DIRE XO GERAL DOS NEG6CIOS

POLITICOS E DIPLOMATICOS.

LISBOA, 20 de setembro de 1921.
SENHOR ENCARREGADO DE NEGOCIOS,

Tenho presente a Nota da Legaqo a digno cargo de V. Sa, datada de ,4 de Julho ultimo, pro-
pondo a celebracao de um Acordo por troca de Notas entre o seu Gc.verno e o Governo da Repu-
blica Portuguesa para a communicagAo reciproca do internamento, saida ou morte dc alienados
de cada um dos dois paizes em manicomios do outro.

Em resposta cabe-me a honra de communicar a V. S. : a que o Governo da Republica acede
At proposta nos termos em que foi apresentada, ficando portanto estipulado o seguinte.

Articolo i.

Quando um nacional sueco f6r atacado em Portugal de aliena ao mental, o. seu internamento
num hospital de alienados, a sua saida desse estabelecimento ou eventualmente a sua morte serao
notificados ;i Lega ao da Suecia em Lisboa.

Articolo 2.

As notifica§aes previstas no : No I deverao mencionar o nome do hospital de alienados em
que o doente f6r internado e conter, sendo possivel, as seguintes indica~des relativas ao doente:

i. Nome e apelido.
2. Data e logar do nascimento.
3. Qualidades ou profissao.
4. Domicilio a data do internamento no hospital de alienados.
5. Ultimo domicilio no paiz de origem.
6. Nomes e apelidos, etc. do pae e mae, ou se estes tiverem falecido, nomes e apelidos dos

parentes mais proximos com indicaAo do seu domicilio.
7. Se o doente f6r casado, nome e apelidos do outro conjuge e indicaqao do seu domicilio.
8. Data do internamento, saida ou morte do doente.
9. Nome da pessoa a cuja requisiqao foi internado o doente.

io. Se o internamento teve logar em virtude de relatorio medico, data desse relatorio bern
como o nome e domicilio do medico.

ii. Estado do doente e, no caso de permitir a sua repatriaao, indicagdo do numero de enfer-
meiros necessarios para cuidar do transporte.

Articolo 3.

No caso do Governo Portuguez reclamar a repatriaao de um nacional sueco atacado de doenga
mental, o pedido sera acompanhado de notificagao contendo as indica6es previstas no No 2.
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Articolo 4.

Quando se efectuar a repatriaglo de um nacional sueco atacado de doen~a mental, sera comu-
nicado is autoridades competentes suecas o boletim medico do doente elaborado no hospital de
alienados.

A presente nota e a dessa Legag o a que respondo constituem o acordo formal ntre o Governo
da Republica Portugueza e o Governo de Sua Magestado o Rei da Suecia sobre o assunto.

Aproveito esta opportunidade para reiterar a V. S : a os protestos da minha distincta consi-
derago.

(Sign6) JoAo CARLOS DE MELLO BARRETO.

Senhor H. BERNS,
etc., etc.

Pour copie certifi~e conforme
Stockholm, au Minist~re des Affaires Etrangres,

le 24 octobre 1921.

Le Secr~taire ggngral
(Sign6) W. BOSTR6M.
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'TRADUCTION.

MINISTRE DES AFFAIRES

ETRANGtRES.

Direction G~ndrale des
Affaires Politiques et Diplomatiques.

LISBONNE, 20 septembre I92I.
MONSIEUR LE CHARGf- D'AFFAIRES,

Le 4 juillet dernier vous avez bien voulu m'adresser une note proposant la conclusion d'un
accord par 6change de notes entre le Gouvernement su~dois et le Gouvernement de la Rdpublique
portugaise, h l'effet que ceux-ci se communiquent r~ciproquement des renseignements sur l'interne-
ment, la sortie ou le ddc~s des personnes atteintes d'alidnation mentale, ressortissant de Fun des deux
pays, et interndes dans les asiles de l'autre pays.

En rdponse h votre communication, j 'ai l'honneur de porter h votre connaissance que le Gou-
vernement de la Rpublique accepte cette proposition dans les termes oil elle a 6t6 pr6sentde ; les
stipulations suivantes restent donc fixdes :

Article i.

Quand un ressortissant sudois sera atteint en Portugal d'ali6nation mentale, son interne-
ment dans une maison d'alidns ou sa sortie d'un tel 6tablissement ou 6ventuellement sa mort
sera notifi6 h la L6gation de Suede h Lisbonne.

Article 2.

Les notifications prdvues h l'article Ier devront mentionner le nom de la maison d'alidnds oil
le malade est intern6 et contenir, si possible, les indications suivantes concernant le malade

I. nom et prdnoms;
2. date et lieu de naissance
3. qualitds ou professions ;
4. domicile h l'6poque de l'internement dans l'6tablissement d'ali~nds
5. dernier domicile dans le pays d'origine ;
6. noms et prdnoms, etc., des pare et m~re, ou, si ceux-ci sont ddc~ds, noms et prdnoms des

plus proches parents avec indication de leur domicile ;
7. si le malade est mari6, nom et prdnoms de l'autre 6poux et indication de son domicile;

8. date h laquelle le malade a 6t6 intern6 dans l'tablissement ou en est sorti, ou y est ddcdd6;

9. nom de la personne h la demande de laquelle le malade a 6t6 intern6 dans l'6tablissement ;
io. si l'admission a eu lieu en raison d'un rapport mddical, date de ce rapport ainsi que le

nom et le domicile du m6decin ;
ii. 6tat du malade et s'il permet son rapatriement, ainsi que l'indication du nombre de

convoyeurs ndcessaires pour surveiller le transport.

i Traduit par le Secretariat de la Soci~t6 des Nations.
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1 TRANSLATION.

MINISTRY FOR FOREIGN
AFFAIRS.

General Directorate of Political
and Diplomatic Affairs.

LISBON, September 20, 1921.
SIR,

I have the honour to acknowledge the note dated July 4 last, communicated by your Legation,
with regard to the conclusion of an agreement by means of an interchange of Notes between your
Government and the Government of the Portuguese Republic on the subject of a reciprocal exchange
of information with reference to the confinement, release or death of insane persons, who are nation-
als of either of the two countries, and are detained in the asylums of the other country.

In reply, I have the honour to inform you that the Government of the Republic accepts the
proposal as submittel by your Government and containing the following provisions

Article I.

Should any Swedish subject be attacked in Portugal with mental disease, his confinement in a
lunatic asylum or his release from such an institution or his death, as the case may be, shall be
notified to the Swedish Legation at Lisbon.

Article 2.

In the notifications provided for under Article I mention shall be made of the name of the
lunatic asylum where the patient is confined and they shall, if possible, contain the following inform-
ation regarding the patient :

(I) Name and surname;
(2) Date and place of birth;
(3) Trade or profession ;
(4) Place of residence at the time when the confinement in the lunatic asylum took place;
(5) The patient's last place of residence in his native country ;
(6) Name and surname, etc., of the father and mother, or if these are dead, the names and

surnames of the nearest relatives with information as to their domicile ;
(7) If the patient is married, name and surname of the husband or wife, and the indication

of his or her domicile ;
(8) The date at which the patient was confined in the institution, or on which he left it, or

on which he died;
(9) The name of the person at whose request the patient was confined in the institution;

(io) If the patient was admitted on a medical report, the date of this report and the name and
residence of the doctor ;

(II) The condition of the patient and whether his state allows of his repatriation, and also an
indication of the number of attendants required in order to take care of the patient during the
journey.

I Translated by the Secretariat of the League of Nations.
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Article 3.

Dans tout cas oii le Gouvernement portugais r~clame le rapatriement d'un ressortissant
su~dois, atteint d'alination mentale, la demande sera accompagn6e d'une notification, conte-
nant les indications pr6vues h larticle 2.

Article 4.

Lorsqu'un ressortissant sutdois, atteint d'une maladie mentale est rapatri6, le dossier m6dical
du malade tenu h la maison d'alin~s sera communiqu6 aux autorit~s comp~tentes suddoises.

La prdsente note ainsi que celle de la LUgation de Suede constituent un accord formel entre
le Gouvernement de la R6publique portugaise et le Gouvernement de Sa Majest6 le Roi de Suede.

Je saisis l'occasion, etc.
(Sign6) JoAo CARLOS DE MELLO BARRETO.

M. H. BERNS,

etc., etc.
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Article 3.

In all cases where the Portuguese Government demands the repatriation of a Swedish subject
suffering from mental disease, the request shall be accompanied by a notification containing the
information referred to under Article 2.

Article 4.

When a Swedish subject suffering from mental disease is repatriated, the medical record of
the patient, which is kept in the lunatic asylum, shall be communicated to the competent Swedish
authorities.

The present Note and the Note from your Legation, to which this is a reply, constitute a formal
agreement on this subject, between the Government of the Portuguese Republic and the Govern-
ment of His Majesty the King of Sweden.

I have the honour to be, etc.
(Signed) JoAo CARLOS DE MELLO BARRETO.

M. H. BERNS,
etc., etc.





No 184.

ETATS-UNIS D'AMERIQUE
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THE UNITED STATES OF
AMERICA AND AUSTRIA

Peace Treaty. Signed at Vienna,
August 24, 1921.
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No. 184. - TREATY OF PEACE BETWEEN AUSTRIA AND THE UNITED
STATES OF AMERICA', SIGNED AT VIENNA, AUGUST 24, 1921.

Texte olliciel anglais communiqu6 par le Repijsentant de l'Autriche auprds de la Socidte des
Nations. L'enregistrement de ce trait! a eu lieu le 22 novembre 1921.

Considering that the UNITED STATES, acting in conjunction with its co-belligerents entered into
an Armistice with AUSTRIA-HUNGARY on November 3, 1918, in order that a Treaty of Peace might
be concluded ;

Considering that the former Austro-Hungarian Monarchy ceased to exist and was replaced
in Austria by a republican Government ;

Considering that the Treaty of St-Germain-en-Laye to which Austria is a party was signed
on September lo, 1919, and came into force according to the terms of its Article 381, but has not
been ratified by the United States ;

Considering that the Congress of the United States passed a Joint Resolution approved by the
President July 2, 1921, which reads in part as follows :

" Resolved by the Senate and House of Representatives o/the United States of America in Congress
assem.ed...

" That the state of war declared to exist between the Imperial and Royal Austro-Hungarian
Government and the United States of America by the joint resolution of Congress approved De-
cember 7, 1917, is hereby declared at an end.

" Section 4. - That in making this declaration, and as a part of it, there are expressly reserved
to the United States of America and its nationals any and all rights, privileges, indemnities, re-
parations or advantages, together with the right to enforce the same, to which it or they have be-
come entitled under the terms of the armistice signed November 3, 1918, or any extension or modi-
fications thereof ; or which were acquired by or are in the possession of the United States of America
by reason of its participation in the war or to which its nationals have thereby become rightfully
entitled ; or which, under the Treaty of St-Germain-en-Laye 2 or the Treaty of Trianon 3, have been
stipulated for its or their benefit ; or to which it is entitled as one of the principal Allied and Asso-
ciated Powers ; or to which it is entitled by virtue of Any Act or Acts of Congress ; or otherwise.

Section 5. - All property of the Imperial German Government, or its success'or or successors,
and of all German Nationals which was on April 6, 1917, in or has since that date come into the

I L'6change des ratifications a eu lieu h. Vienne le 8 novembre 1921. (Voir page 16o.)
2 Ce trait6, enregistr6 par le Secretariat de la Socift6 des Nations le 21 octobre 1920, n'a pas 6t4

publi6 par celui-ci.
3 Voir volume VI, page 187 de ce Recueil.
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'TRADUCTION. - TRANSLATION.

No. 184. - TRAIT DE PAIX ENTRE L'AUTRICHE ET LES flTATS-
UNIS D'AMtRIQUE2, SIGNI A VIENNE LE 24 AOUT 1921.

English o/ticial text communicated by the Austrian Representative accredited to the League of
Nations. The registration o/ this Treaty took place on November 22, 1921.

Attendu que les ETATS-U Is, agissant de concert avec leurs co-bellig~rants, ont conclu un ar-
mistice avec I'AUTRICHE-HONGRIE, le 3 novembre 1918, (n vue de permettre la conclusion d'un trait6
de paix ;

Attendu que l'ancienne monarchie austro-hongroise a cess6 d'exister et a dt6 remplac6e en
Autriche par un Gouvernement rdpublicain ;

Attendu que le Trait6 de Saint-Germain-en-Laye auquel l'Autriche est partie a 6t6 signd le
IO septembre 1919, et mis en vigueur suivant les termes de l'article 381 dudit Trait6, mais n'a pas
6t6 ratifi6 par les Etats-Unis ;

Attendu que le Congr~s des Etats-Unis a adopt6 une resolution commune, approuv6e par le
President le 2 juillet 1921, et qui dit notamment :

o "I a dt! rdsolu par le Sdnat et la Chambre des Reprdsentants des Etats-Unis d'Amnrique r.vnis
en Congrds,

Y) Que l'6tat de guerre proclam6 entre le Gouvernement impdrial et royal austro-hongrois et
les Etats-Unis d'Am6rique par la r6solution commune du Congr~s, approuv6e le 7 d6cembre I917,
est d~clard, par les pr6sentes, termin6.

, Section 4. - Que, en faisant cette derni&re d~claration, et comme partie intdgrante de ladite
ddclaration, sont express~ment rdserv~s en faveur des Etats-Unis d'Am6rique, pour eux-m6mes
et pour leurs ressortissants, tous droits, privileges, indemnit~s, r~parations et avantages d~taill6s
ci-apr~s, - ainsi que le droit de les faire respecter ou exdcuter, - savoir : tous droits, privileges,
indemnit~s, r~parations et avantages auxquels les Etats-Unis ou leurs ressortissants auraient
droit, aux termes de l'armistice sign le 3 novembre 1918, ou de toute extension ou modification
de ces termes ; tous droits, privileges, indemnit~s, r6parations et avantages qui ont 6t6 acquis
par les Etats-Unis d'Amrique ou sont en leur possession en raison de leur participation h la guerre,
ou auxquels leurs ressortissants ont, de par leur participation h la guerre, acquis un titre lgitime ;
ou qui auraient dtd stipul~s en faveur des Etats-Unis ou de leurs ressortissants aux termes du Traitd
de Saint-Germain 3 ou du Trait6 de Trianon 4 ; ou auxquels les Etats-Unis ont droit en leur qualit6
d'une des Principales Puissances alli~es et assocides ; ou auxquels ils auraient droit en vertu de tout
acte ou actes du Congr s vot6 par le Congr~s am~ricain ; ou de tout autre mani6re.

) Section 5. - Tous les biens du Gouvemem'nt imp6rial allemand ou de son ou ses successeurs,
et de tous les ressortissants allemands, biens qui, h la date du 6 avril 1917 ou post6rieurement,

1 Traduit par le Secretariat de la Soci~t6 des I Translated by the Secretariat of the League
Nations. of Nations.

The exchange of ratifications took place at Vienna on November 8, 1921. (See page 161.)
This Treaty registered with the Secretariat of the League on October 21, 192o had not been

published by the latter.
See Volume VI, page 187 of this Series.
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possession or under control of, or has been the subject of a demand by the United States of America
or of any of its officers, agents, or employees, from any source or by any agency whatsoever, and all
property, of the Imperial and Royal Austro-Hungarian Government, or its successor or successors,
and of all Austro-Hungarian nationals which was on December 7, 1917, in or has since that date
come into the possession or under control of, or has been the subject of a demand by the United States
of America or any of its officers, agents or employees, from any source or by any agency what-
soever, shall be retained by the United States of America and no disposition thereof made, except
as shall have been heretofore or specifically hereafter shall be provided by law until such time
as the Imperial German Government and the Imperial and Royal Austro-Hungarian Government,
or their successor or successors, shall have respectively made suitable provision for the satisfaction
of all claims against said Governments respectively, of all persons, wheresoever domiciled, who
owe permanent allegiance to the United States of America and who have suffered, through the acts
of the Imperial German Government or its agents, or the Imperial and Royal Austro-Hungarian
Government or its agents since Tuly 31, 1914, loss, damage, or injury to their persons or property,
directly or indirectly, whether through the ownership of shares of stock in German, Austro-Hun-
garian, American or other corporations, or in consequence of hostilities or of any operations of war,
or otherwise and also shall have granted to persons owing permanent allegiance to the United States
of America most-favored-nation treatment, whether the same be national or otherwise, in all
matters affecting residence, business, profession, trade, navigation, commerce, and industrial
property rights and until the Imperial German Government and the Imperial and Royal Austro-
Hungarian Government or its successor or successors shall have respectively confirmed to the
United States of America all fines, forfeitures, penalties, and seizures imposed or made by the
United States of America during the war, whether in respect to the property of the Imperial German
Government or German nationals or the Imperial and Royal Austro-Hungarian Government or
Austro-Hungarian nationals, and shall have waived any and all pecuniary claims against the United
States of America.

Being desirous of establishing securely friendly relations between the two Nations
Have for that purpose appointed their plenipotentiaries

The FEDERAL PRESIDENT OF THE REPUBLIC OF AUSTRIA:

Johann SCHOBER ;

And the PRESIDENT OF THE UNITED STATES OF AMERICA:

Arthur Hugh FRAZIER;

Who, having communicated their full powers, found to be in good and due form, have agreed
as follows:

Article i.

Austria undertakes to accord to the United States and the United States shall have and enjoy
all the rights, privileges, indemnities, reparations or advantages specified in the aforesaid Joint
Resolution of the Congress of the United States of July 2, 1921, including all the rights and advan-
tages stipulated for the benefit of the United States in the Treaty of St-Germain-en-Laye which
the United States shall fully enjoy notwithstanding the fact that such Treaty has not been ratified
by the United States. The United States in availing itself of the rights and advantages stipulated
in the provisions of that Treaty, will do so in a manner consistent with the rights accorded to Austria
under such provisions.
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se sont trouv6s dans la possession ou sous le contr6le des Etats-Uris d'Am6rique, ou de leurs fonc-
tionnaires, agents ol employs, ou qui ont fait l'objet d'une r~clamation de leur part, quelle que
soit l'origine ou l'intermdiaire ; et tous biens du Gouvern.ement imp6rial austro-hongrois ou de
son ou ses successeurs, et de tous les ressortissants austro-hongrois, biens qui, h la date du 7 d~cembre
1917 ou post~rieurement, se sont trouv~s dans la possession ou sous le contr6le des Etats-Unis
d'Amerique ou de leurs fonctionnaires, agents oil employ6s ou qui ont fait l'objet d'une reclamation
de leur part, quele que soit l'origine ou l'interm6diaire ; seront gard6s par les Etats-Unis d'Am6-
rique, et il n'en sera dispos6 d'aucune mani~re, ainsi qu'il a 6t jusqu'ici et qu'il sera dans ]a suite
sp~cifiquement stipul6. par la loi, jusqu'h ce que le Gouvernement imp~rial allemand et le Gouverne-
ment imperial et royal austro-hongrois, ou le ou les successeurs de ces gouvernements, aient res-
pectivement pris des dispositions appropri~es en vue de satisfaire toutes les r~clamations portes
contre chacun de ces gouvernements par toutes personnes, - quel que soit le lieu de leur domicile,
- qui doivent all~geance d'une manire permanente aux Etats-Unis d'Am~rique et qui, par les
actes du Gouvernement impdrial allemand ou de ses agents, et par les actes du Gouvernement
imp~rial et royal austro-hongrois ou de ses agents, ont, depuis le 31 juillet 1914, subi directement
ou indirectement des pertes, dommages ou prejudices affectant leur personne ou leurs biens, soit
en raison de la possession d'actions de soci&t s allemandes, austro-hongroises, am~ricaines ou autres,
ou comme consdquence d'hostilit~s, ou de quelques operations de guerre que ce soit, ou autrement,
et de plus, lesdits gouvernements aient accord6 aux personnes devant une all~geance permanente
aux Etats-Unis d'Amdrique le traitement de la nation la plus favoris&e, - que ce soit le traitement
national ou non pour toutes les questions relatives h la r~sidence, aux affaires, h la profession,
au metier, h la navigation, au commerce et aux droits de la propri&t industrielle ; et jusqu'au
moment oil le Gouvernement imp~rial allemand et le Gouvernement imp~rial et royal austro-
hongrois ou son ou ses successeurs auront respectivement confirm6 aux Etats-Unis toutes les amen-
des, confiscations, dommages-int~rts et saisies imposes ou effectuds par les Etats-Unis d'Am~rique
au cours de la guerre, soit relativement aux biens du Gouvernement imperial allemand ou des
ressortissants allemands, soit relativement aux biens du Gouvernement imperial et royal austro-
hongrois ou des ressortissants austro-hongrois ; et jusqu'au moment oil ils auront renonc6 h toutes
leurs cr~ances sur les Etats-Unis d'Amdrique.

D6sireux d'6tablir des relations vraiment amicales entre les deux nations, ont, h cet effet, d&
sign. comme pl6nipotentiaires :

Le PRtSIDENT FIAD]kRAL DE LA RAPUBLIQUE D'AUTRICHE"

Johann SCHOBER ;

Et le PRAISDENT DES ETATS-UNIS D AMkRIQUE:

Arthur Hugh FRAZIER ;

Qui, apr~s s'6tre communiqu4 leurs pleins pouvoirs et les avoir trouvs en bonne et due forme,
sont convenus d'adopter les articles suivants

Article i.

L'Autriche s'engage h accorder aux Etats-Unis qui en auront la possession et la jouissance,
tous les droits, privikges, indemnitds, r~parations ou avantages spdcifi~s dans la rsolution com-
mune pr~cit&e et vot&e par le Congr~s des Etats-Unis le 2 juillet 1921, y compris tous les droits
et avantages stipul~s en faveur des Etats-Unis par le Trait6 de St-Germain-en-Laye, droits et avan-
tages dont les Etats-Unis auront pleine jouissance, nonobstant le fait que ledit Trait6 n'a pas 6t6
ratifi6 par ce pays.

Les Etats-Unis, en profitant des droits et avantages stipul~s par ledit Trait6, respecteront les
droits accord6s h l'Autriche, aux termes du m~me Trait6.
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Article 2.

With a view to defining more particularly the obligations of Austria under the f6regoing Article
with respect to certain provisions in the Treaty of St-Germain-en-Laye, it is understood and agreed
between the High Contracting Parties :

(I) That the rights and advantages stipulated in that Treaty for the benefit of the United
States which it is intended the United States shall have and enjoy, are those defined in Parts V,
VI, VIII, IX, X, XI, XII and XIV.

(2) That the United States shall not be bound by the provisions of Part I of that Treaty nor
by any provisions of that Treaty including those mentioned in paragraph (i) of this Article which
relate to the Covenant of the League of Nations nor shall the United States be bound by any action
taken by the League of Nations or by the Council or by the Assembly thereof, unless the United
States shall expressly give its assent to such action.

(3) That the United States assumes no obligations under or with respect to the provisions of
Part II, Part III, Part IV and Part XIII of that Treaty.

(4) That, while the United States is privileged to participate in the Reparation Commission,
according to the terms of Part VIII of that Treaty and in any other commission established under
the Treaty or under any agreement supplemental thereto, the United States is not bound to parti-
cipate in any such commission unless it shall elect to do so.

(5) That the periods. of time to which reference is made in Article 381 of the Treaty of St-
Germain-en-Laye shall run, with respect to any act or election on the part of the United States,
from the date of the coming into force of the present Treaty.

Article 3.

The present Treaty shall be ratified in. accordance with the constitutional forms of the High
Contracting Parties and shall take effect immediately on the exchange of ratifications which shall
take place as soon as possible at Vienna.

In witness whereof; the respective plenipotentiaries have signed this Treaty and have hereunto
affixed their seals.

Done in duplicate in Vienna, this twentyfourth day of August 1921.

(L. S.) SCHOBER.

(L. S.) ARTHUR HUGH FRAZIER.

PROTOCOL OF EXCHANGE

The undersigned plenipotentiaries having met for the purpose of exchanging the ratifications
of the Treaty signed at Vienna, August 24, 1921, between the United States of America and
Austria, to restore the friendly relations existing between the two nations prior to the outbreak

"of war, and the ratifications of the Treaty aforesaid having been carefully compared and found
exactly conformable to each other, the exchange took place this day in the usual form.

In witness whereof, they have signed the present Protocol of Exchange and have affixed their
seals thereto.

Done at Vienna this eighth day of November, one thousand nine hundred and twenty-one.

(Signed) SCHOBER.

(Signed) ARTHUR HUGH FRAZIER.
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Article 2.

A l'effet de d6finir, d'une mani6re plus particuli~re, les obligations incombant l'Autriche,
aux termes de l'article pr6c6dent, et conform6ment h certaines dispositions du Trait6 de St-Germain,
les Hautes Parties contractantes s'entendent et se mettent d'accord sur les points suivants :

i. Les droits et avantages que le Trait6 attribue aux Etats-Unis, et dont les Etats-Unis doivent
avoir la possession et la jouissance, sont ceux d~finis dans les parties V, VI, VIII, IX, X, XI, XII
et XIV.

2. Les Etats-Unis ne seront pas lids par les stipulations de la Partie I dudit Trait6, ni par aucune
des stipulations - y compris celles figurant au § i du present article - qui se rapportent au Pacte
de la Socit6 des Nations ; de mme les Etats-Unis ne seront lis par aucune action de la Soci~t6
des Nations, du Conseil ou de l'Assembl~e de ladite Soci6t6, h moins que les Etats-Unis n'aient,
d'une manire expresse, donn6 leur assentiment h pareille action.

3. Les Etats-Unis n'assument aucune obligation aux termes des Parties II, III, IV et XIII
dudit Trait6 ou relativement h ces parties.

4. Les Etats-Unis ont le droit de faire partie de la Commission des R6parations, conform~ment
h la partie VIII dudit Trait6, et dans toute autre commission constitude aux termes de ce Trait6
ou de tout autre accord additionnel ; d'autre part, les Etats-Unis ne sont pas tenus de faire partie
de ces commissions, h moins qu'ils n'en d~cident autrement.

5. Les d~lais stipul~s h l'article 381 du Trait6 de St-Germain courront en ce qui concerne tout
acte ou toute d~cision de la part des Etats-Unis depuis la date de la mise en vigueur du present
TraitS.

Article 3.

Le pr6sent Trait6 sera ratifi6 dans les formes prdvues par les constitutions des Hautes Parties
contractantes ; il sera mis en vigueur ds l'6change des ratifications, qui aura lieu h Vienne dans le
plus bref d~lai possible.

En foi de quoi, les pl~nipotentiaires respectifs ont sign6 ce Trait6 et y ont appos6 leur sceau.

Fait en double expedition, h Vienne, le vingt-quatre aoat mil neuf cent vingt et un.

(L. S.) SCHOBER.
(L. S.) ARTHUR HUGH FRAZIER.

PROTOCOLE D'ICHANGE DES RATIFICATIONS.

Les pl nipotentiaires soussignds, s'6tant rencontres h l'effet d'6changer les ratifications du
Trait6 sign6 h Vienne le 24 aodit 1921 entre les Etats-Unis d'Am6rique et l'Autriche, en vue de r6-
tablir les relations amicales qui existaient entre les deux nations ant6rieurement h la guerre ;

Et les ratifications dudit Trait6 ayant 6t6 soigneusement compardes et trouv~es exactement
conformes les unes avec les autres ;

L'6change a eu lieu ce jour dans la forme ordinaire.

En foi de quoi, les plhnipotentiaires ont sign6 le present Protocole d'6change et y ont appos6
leur sceau.

Fait h Vienne, le huit novembre mil neuf cent vingt et un.

(Sign6) SCHOBER.
(Sign6) ARTHUR HUGH FRAZIER.





No j85.

AUTRICHE ET POLOGNE

Accord au sujet de ]a conclusion
d'une convention relative au trai-
tement des ressortissants, societes
et personnes civiles des deux Etats,
en ce qui concerne les biens leur
appartenant sur les territoires de
'autre partie contractante, et no-
tamment aux mesures preparatoires
en vue de I'etablissement de l'im-
p6t sur le capital, sign' h Vienne
le 9 janvier 192o.

AUSTRIA AND POLAND

Agreement relating to the conclusion
of a Convention regulating the
treatment to be accorded to their
respective nationals, companies and
corporate bodies with regard to
property owned by them in the
territory of the other party, and
with reference to measures intro-
duced with a view to a levy on
capital. Signed at Vienna, January,
9, 1920.
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TEXTE ALLEMAND. - GERMAN TEXT.

No. 185. - 1BEREINKOMMEN DER OESTERREICHISCHEN UND
POLNISCHEN REGIERUNG, BETREFFEND DEN ABSCHLUSS EI-
NES STAATSVERTRAGES VBER DIE BEHANDLUNG DER BEI-
DERSEITIGEN STAATSANGEHORIGEN, GESELLSCHAFTEN UND
JURISTISCHEN PERSONEN RUCKSICHTLICH IHRER IM AN-
DEREN STAATE GELEGENEN VERMOGENSCHAFTEN UND BE-
TREFFEND DIE ANLASSLICH DER VORBEREITUNG EINER
VERMOGENSABGABE GETROFFENEN MASSNAHMEN'. WIEN,
9. JANUAR 1920.

Texies of/iciels allemand el polonais communiqujs par le Reprisentant de l'Autriche et le Reprisentant
de la Pologne aupr~s de la Socidt6 des Nations. L'enregistrement de cet accord a en lieu le 23 no-
vembre 1921.

Arlikel i.

Die 6sterreichische und polnische Regierung verpflichtet sich, nach Ratifizierung des Frie-
densvertrages im Sinne seines Artikels 265 eine besondere Vereinbarung fiber den Schutz der in den
beiderseitigen Staatsgebieten gelegenen Verm6genschaften ihrer Staatsbfirger und fiber die Frei-
ziigigkeit ihrer Unternehmungen abzuschliessen.

Bis zum Inkrafttreten des Friedensvertrages verpflichten sich beide Teile nachstehende Ver-
fiigungen zu treffen :

Die polnische Regierung hebt alle, das Eigentum 6sterreichischer Staatsbiirger betreffenden
vorliufigen Beschlagnahmen und Verftigungsbeschrdinkungen, insbesondere die Verffigungen,
welche das Eigentum 6sterreichischer Staatsangeh6riger an Naphthagerechtsamen betreffen, auf
und sieht von gleichen oder dinlichen Verffigungen dieser Art his zum Zustandekommen einer
Vereinbarung nach § I, vorbehaltlich der Einbringung und Sicherstellung von Abgabenforderungen
in Einzelfdilen, sowie insbesondere der Massnahmen zur Vorbereitung und Durchfilhrung der
Verm6gensabgabe (Artikel 2) ab.

Die 6sterreichische Regierung hinwieder verpflichtet sich in gleicher Weise von Beschlag-
nahmen und Verftigungsbeschrinkungen des Verm6gens polnischer Staatsangehbriger abzusehen.
Was jedoch die 6sterreichische Vermbgensabgabe anbelangt, so verpflichtet sich die 6sterreichische
Regierung vorbehaltlich kiinftiger, die Durchfiihrung dieser Abgabe betreffender Vereinbarungen,
die zur Vorbereitung einer Verm6gensabgabe getroffenen Sperrmassnahmen in nachstehender
Weise abzudndern.

§I.

Die Sperren von Einlagen, Guthaben Wertpapierdepots und Schrankfdchern werden nach
Anmeldung ohne jede Rickbehaltung aufgehoben, binsichtlich solcher Verm6genschaften, die

i. Polnischen Staatsangehorigen geh6ren, die seit dem i. Jdimer 1919 weder ihren Wohnsitz
noch einen dauernden Aufenthalt in Oesterreich haben unter der Voraussetzung, dass sie seit i. Au-
gust 1914 in Oesterreich keine die Erwerbsteuerpflicht begrindete Erwerbstatigkeit entfaltet haben,
bezfiglich deren bis spdtestens 31. Dezember 1919 eine Erwerbsteuerbemessung erfolgt oder zu-
mindest die individuelle Aufforderung zur Vorlage einer Erwerbsteuererkldirung zugestellt worden ist.

D'aprds une lettre du 19 novembre 1921, 6manant du Repr~sentant du Gouvernement F~d~ral
d'Autriche aupr~s du Secretariat de la Soci~t6 des Nations, cette convention est entree en vigueur d~s
sa signature.
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TEXTE POLONAIS. - POLISH TEXT.

No. 185. - UKLAD MIWDZY RZ4DEM POLSKIM A AUSTRYACKIM W
SPRAWIE ZAWARCIA UMOWY PA&STWOWEJ 0 TRAKTOWANIU OBO-
POLNYCH PODDANYCH, STOWARZYSZE&I I OSOB PRAWNYCH CO DO
ICH MAJATKOW, ZNAJDUJ4CYCH SIF, W GRANICACH DRUGIEGO
PA&STWA, I CO DO ZARZ4DZE&I POCZYNIONYCH DLA PRZYGOTOW-
ANIA DANINY MAJ4TKOWEJ 1, PODPISANY W WIEDNIU, DNIA 9 STYCZ-
NIA 1920 R.

German and Polish official texts communicated by the Austrian Representative and the Polish Repre-
sentative accredited to the League ol Nations. The registration ol this Agreement took place on
November 23, 1921.

Artykul I.

Rzqd Polski i Austryacki zobowiqzuj4 siq zawrze6 po ratyfikacji traktatu pokojowego w mygl
jego art. 265 osobnyukiad co do ochrony majqtk6w swych obywateli, znajduj]cych siq w grani-
cach drugiego paiistwa, jakotet co do swobody przesiedlenia siq ich przedsiqbiorstw.

Ai do wejgcia w iycie traktatu pokojowego zobowi~zuj: siq obie strony wyda6 nastqpujqce
zarzqdzenia.

Rzqd Polski znosi wszystkie tymczasowe zajqcia i ograniczenia rozporzadzalno~ci, odnoszqce
sip do wlasno~ci austryackich obywateli, w szczeg6lno9ci zarzqdzenia, dotyczqce wlasno§ci oby-
wateli austryackich w zakresie uprawniefi naftowych i zaniecha w tyrn wzgldzie, at do zawarcia
ukladu w my~l ustqpu I tego artykulu, takich samych lub podobnych zarz4dzefl, z zastrzeieniem
wszakie egzekucji i zabezpieczenia pretensji podatkowych w poszczeg6lnych wypadkach, tudziei
w szczeg6lno§ci takte zarzadzefi do przygotowania i przeprowadzenia daniny majqtkowej. (Art. II).

Rzqd Austryacki zobowiqzuje sie natomiast, r6wnoczegnie zaniecha6 w taki sam spos6b za-
jqcia i ograniczenia rozporzqdzalnogci majqtk6w obywateli polskich. Co siq tyczy jednak austryac-
kiej daniny majqtkowej, zobowiizuje siq rz~d austryacki - z zastrzeieniem przyszlych um6w,
tycz~cych sie przeprowadzenia tej daniny maj4tkowej - zarz4dzenia zamkniqcia maj4tk6w,
wydane w celu przygotowania daniny ma]Itkowej zmieni6 w nastqpuj4cy spos6b:

§ I.
Zamkniqcie wkladek, naleinogci, depozyt6w w papierach wartogciowych i skrytek bankowych

znosi siq po ogloszeniu bez jakiejkolwiek retencji co do takich majqtk6w :
I. kt6re sq wlasnogci4 obywateli Pafistwa Polskiego, kt6rzy do I stycznia 1919 r. ani nie majq

miejsca zamieszkania, ani tez stale nie przebywaj4 w Austrji pod warunkiem, ze w czasie od I
sierpnia 1914 r. nie wykonywali w Austrji czynnogci zarobkowej, kt6ra spowoduje najp61niej
do dnia 31 grudnia 1919 wymiar podatku zarobkowego, albo tet conajmniej dorqczenia indywi-
dualnego wezwania do przedloienia fasji podatkowej.

I According to a letter of November 19, 1921 emanating from the Representative of the Austrian
Federal Government accredited to the Secretariat of the League this convention has come into force
as from its signature.
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2. Polnischen Staatsangeh6rigen gehdren die nach dem i. August 1914 unter Aufrechterhaltung
ihres ausw.rtigen Wohnsitzes dauernden Aufenthalt in Oesterreich genommen haben, auch wenn
sie sich daselbst nach dem i. Janner I9I9 aufgehalten, jedoch nicht spater als am I. Mai 192o das
6sterreichische Gebiet verlassen haben unter der gleichen Voraussetzung.

3 Polnischen Staatsangeh6rigen geh6ren, die bis zur Aufl6sung des 6sterreichischen Staates
als 6ffentliche (Staats- oder Hof-) Angestelte, Militlixpersonen oder als Mitglieder der Reichsver-
tretung im Gebiete Oesterreichs fungierten und wegen dieser Funktion bier ihren Wohnsitz ge-
nommen haben, auch wenn sie sich, weil sie noch nicht in der Lage waren, ihren Wohnsitz in ihren
Heimatsstaat zu verlegen, jetzt u. z. bis lingstens i. Mai 192o noch in Oesterreich aufhalten unter
der Voraussetzung des Punktes I.

Die analoge Anwendung auf Polnische Staatsangeh6rige, die einen aus 6ffentlichen Mitteln
des polnischen Staates fliessenden Ruhegenuss beziehen, wird beziiglich jener Fdlle stattfinden,
in denen der Pensionist die Absicht, in das Gebiet seines Heimatsstaates zu ilbersiedeln wegen
der durch den Krieg bedingten Verhgiltnisse bis jetzt nicht ausfiihren konnte.

4. Polnischen Staatsangeh6rigen geh6ren, die als Beamte, Funktiondre oder Bedienstete des
polnischen Staates fiber Auftrag ihrer Regierung zur Ausiibung ilires Dienstes sich in Oesterreich
aufhalten miissen unter der Voraussetzung des Punktes i.

5. Gesellschaften oder juristischen Personen gehbren die ihren Sitz im polnischen Staate haben
und im Gebiete des 6sterreichischen Staates keine Betriebstatte unterhalten.

Es bleiben jedoch Verm6gensschaften polnischer Staatsangeh6riger, die seit 1. August 1914
eine die Erwerbssteuerpflicht in Oesterreich begriindende Erwerbstatigkeit entfaltet haben in jenem
Teile, bezfiglich dessen glaubhaft gemacht wird, dass er nicht aus dieser Erwerbstdtigkeit herriihrt,
frei von allen Sperrmassnahmen.

Die Regierung der 6sterreichischen Republik wird daffir Sorge tragen, dass die Steuerbehbrden
bei Anwendung dieser Bestimmung die besondere wirtschaftliche Lage der betroffenen polnischen
Staatsangeh6rigen in billiger Weise berficksichtigen und in zweifelhaften FMlen die gutachtliche
Meinung der polnischen Vertretung in Wien einholen.

§ 2.

Guthabungen, welche polnischen Kreditinstituten bei den im. 6sterreichischen Inlande befind-
lichen Kreditinstituten zustehen, werden nach Anmeldung zur Ganze freigegeben.

Die aus solchen Guthabungen berechtigten polnischen Institute werden sicli jedoch verpflichten,
die ihnen daraus zufliessenden Zablungsmittel nicht ausserhalb des Gebietes der ehemaligen 6ster-
reichisch-ungarischen Monarchie zu Zahlungen zu verwenden.

Von den Effektendepots, welche polnische Kreditinstitute bezw. staatliche Anstalten, bei den
in Oesterreich befindlichen Niederlassungen von Kreditinstituten oder bei staatlichen Kassen
erliegen haben, werden nach Anmeldung folgende Teile freigegeben :

i. Jene Effekten, die von den deponierenden Instituten mit bindender Erkliirung als eigener
Besitz, sowie als Besitz solcher Kommittenten ausdriicklich bezeichnet werden, die unter die Be-
stimmungen des § I, Punkt 1-5 fallen, solche Depots, die ein deponierendes Institut auf Grund der
seitens anderer Personen bei ihm selbst erfolgten Hinterlegung von Wertpapieren auf seinen Namen
in Oesterreich begrfindet hat, gelten nicht als Eigenbesitz des Institutes im Sinne dieser Bestim-
mungen.

Auslandische Effekten, die durch 6sterreichische Banken oder Kommissiondre erwiesener-
massen ffir Rechnung der im § 1 Punkt 1-5 genannten polnischen Staatsangeh6rigen angekauft
worden sind, bleiben frei von allen die Verwendung zu staatlichen Zahlungen bezweckenden Mass-
nahmen. Als Beweismittel gelten in erster Linie die Kontoauszfige.

2. Jene Effekten, die seit i. August 1914 als Bergungsgut eingebracht und in Oesterreich ohne
Wechsel des Eigentiimers in Verwahrung geblieben sind.

3. Jene Kriegsanleihen, die auf Grund der bei polnischen Kreditinstituten von Kommittenten
erteilten Zeichnungsauftrdge von dem betreffenden Kreditinstitute im eigenen Namen bei der
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2. Sq wlasnokciq obywateli Pafistwa Polskiego, kt6rzy po I sierpnia 1914 r. zatrzymujqc i
nadal swe zagraniczne miejsce zamieszkania, mieli w Austrji stale miejsce pobytu, cho6by tam i
po I stycznia 1919 r. przebywali, jeieli opuszcza nie p6iniej, jak I maja 192o r. terytorjum austry-
jackie pod takim samym warunkiem.

3. Sq wiasnogcil obywateli Pafistwa Polskiego, kt6rzy ai do rozpadniqcia sip monarchji aus-
tryackiej jako' publiczni funkcjonarjusze (pafistwa lub dworu), jako wojskowi lub jako czlon-
kowie parlamentu pelnili funkcje na terytorjum Austrji i wskutek tego tame mieszkali takte w
tym wypadku, jeteli nie majqc moinokci przeniesienia miejsca zamieszkania do pafistwa ojczystego
i obecnie jeszcze w Austrji przebywaja, lub najdalej do i maja 192o r. przebywa6 bqd4 pod warun-
kami punktu i.

Analogiczne stosowanie do obywateli Pafistwa Poiskiego, kt6rzy z fundusz6w publicznych
Pafistwa Polskiego pobieraja pobory emerytalne, nastqpi w wypadkach, w kt6rych emeryt wsku-
tek stosunk6w wojnq spowodowanych zamriaru przesiedlenia sie do swego pafistwa ojczystego do-
tychczas wykona6 nie zdolal.

4. Sq wlasnokci4 obywateli Pafistwa Polskiego, kt6rzy jako urzqdnicy, funkcjonarjusze lub
studzy Pafistwa Polskiego na zlecenie swego rzqdu w celu pelnienia swej sluiby w Austrji prze-
bywa6 muszEl, pod warunkami punktu I.

5. S4 wlasnogci4 stowarzyszefi lub os6b prawnych, kt6re swq sied zibQ maj 4 w Pafistwie Pol-
skiem, a w granicach Pafistwa Austrjackiego nie utrzymujq ±adnego zakladu ruchu.

Majltki takich obywateli polskich, kt6rzy w czasie od i sierpnia 1914 r. wykonywali czyn-
no~ci zarobkowe, uzasadniaj4ce wymierzenie im w Austrji podatku zarobkowego, zwalnia siq
wszakie z pod wszelkiego zamknipcia co do tej czqci ich majqtku, co do kt6rej uprawdopodob-
niu, ze nie pochodzi z takich czynno~ci zarobkowych.

Rzald Rzeczypospolitej Austryjackiej bqdzie mial o to starania, aieby wladze podatkowe
przy stosowaniu tego postanowienia braly suszny wzgld na szczeg6low4 sytuacjc gospodarczq
dotkni~tych obwateli polskich, a w wypadkach w~ltpliwych zasiqgaly rzeczoznawczej opinji Przed-
stawicielstwa Polskiego w Wiedniu.

§ 2.

Nate noci, kt6re majq polskie instytucje kredytowe w instytucjach kredytowych, znaj-
dujtcych siQ w granicach Austrji, zwolnione bqda po zgloszeniu w zupelnogci.

Instytucje polskie uprawnione z tytulu takich nale.nogci zobowiqiq sie jednak, ze grodk6w
platniczych w ten spos6b uzyskanych nie bed4 uiywaly do wyplat poza granicami b. monarchji
austryjacko-wqgierskiej.

Z depozyt6w w papierach wartogciowych, zloionych przez polskie instytucje kredytowe,
wzgldnie przez pafistwowe zaktady w instytucjach kredytowych lub pafistwowych kasach, znaj-
duj~cych siq w Austrji, zwolnione bqd4 po zgloszeniu nastqpujqce czqgci :

i. Te papiery wartogciowe, kt6re deponujace instytucje wi~qcem ogwiadczeniem wyrainie
oznacza., jako swoja. wlasnog6, lub jako wlasno§6 komitet6w podpadajocych pod postanowienia
§ i. punkt 1-5. Depozyty, kt6re instytucje deponujqce ustanowily w Austrji na swoje imie na pod-
stawie papier6w wartogciowych, zloionych u siebie przez inne osoby, nie uchodz4 za wlasnok6
tych instytucji w myl niniejszych postanowiefi.

Zagraniczne walory, kt6re nabyiy austryjackie banki lub komisjonarjusze w spos6b, daj~cy
siq stwierdzi6 na rachunek polskich obywateli, wymienionych w § 1-5, s. wolne od wszelkich zarzqd-
zefi, majacych na celu uwycie takich walor6w, do wyplat pafistwowych. Jako dowody, slui.4 w
pierwszym rzqdzie odno~ne wyciqgi kontowe.

2. Te walory, kt6re przywieziono po I sierpnia 1914 r. jako dobro kryte (Bergungsgtiter) i
bez zmiany wlagciciela pozostaly jeszcze w przechowaniu Austrji.

3) Te poiyczki wojenne, kt6re na mocy zlecefi subskrypcyjnych, udzielonych potskim insty-
tucjom kredytowym przez swych komisent6w, te instytucje kredytowe subskrybowaly we wlasnem
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Postsparkasse gezeichnet wurden und noch tatsdchlich bei der Postsparkasse erliegen oder von
dieser fur das betreffende polnische Kreditinstitut bei einer 6sterreichischen Depotstelle erlegt
wurden. Die Zeichnfung und die eventuelle Hinterlegung durch die Postsparkasse sind zu beschei-
nigen.

Begijglich jener Effekten, die nicht unter die Punkte 1-3 fallen, bleibt die Sperre insolange
aufrecht, bis die betreffenden Effekten durch die vom deponierenden Kreditinstitute der Steuer-
beh6rde am Sitze der Depotstelle bekanntzugeben den Eigentfimer angemeldet und daraufhin sei-
tens der Steuerbeh6rde freigegeben sind. Diese Gruppe von Effekten kann sodann von der depo-
nierenden Bank an eine andere und zwar 6sterreichische Depotstelle in ein gesperrtes Depot auf den
Namen des Eigentiimrs fibertragen werden.

Geschlossene Pakete, die seit dem i. August 1914 als Bergungsgut eingebracht und hier nicht
ge6ffnet wurden, k6nnen, wenn sie den im § i Punkt 1-5 genannten Personen geh6ren, nach vor-
heriger Verstaindigung des Safesperramtes uner6ffnet riickbef6rdert werden.

§3.

Die Ausfuhr der freigegebenen Effekten vor Kontrollbezeichnung ist zuldssig. Es bleibt jedoch
den Eigentiimern unbenommen, sie bis nach Kontrollbezeichnung im Depot zu belassen. Schuld-
verschreibungen des ehemaligen 6sterreichischen Staates sind entweder unter Sperre zu belassen
oder durch die Depotstelle sogleich unmittelbar in das Ausland auszufiihren.

Kriegsanleihe-Titres sind vor ihrer Ausfuhr einer Abstempelung zu unterziehen, durch welche
fest&estellt wird, dass sie sich am 9. September 1919 in Oesterreich befunden haben und polnischer
Besitz waren.

§ 4.

Den im § I Punkt 1-5 genannten Personen sind die im Steuerfluchtgesetze vorgesehenen Weg-
bringungsbewilligungen seitens der Steuerbeh6rden auszustellen. Durch eine solche Bewilligung
wird die Einholung der Zustimmung der Devisenzentrale entbehrlich.

§ 5.

Die im § i Punkt 1-5 angeffihrten Personen unterliegen nicht den im Gesetze vom 4. Juli
1919, St. G. Bi. Nr. 353 festgesetzten Verpflichtungen.

Arlikel 2.

Ffir den Fall der Einftihrung einer Verm6gensabgabe und von analogen Massnahmen zu deren
Sicherung auch in Polen wird polnischerseits die reziproke Anwendung der im Artikel i. vorge-
sehenen Bestimmungen auf 6sterreichische Staatsangeh6rige und ihr in Polen gelegenes Verm6gen
zugesagt.

WIEN, am 9. Jtnner 192o. (Unterschrift)- TWARDOWSKI.

(Unterschrift) REISCH.
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imieniu w Pocztowej Kasie, albo przez niq w jednej z austryjackich kas depozytowych, zloione
zostaly dla odnognej instytucji kredytowej polskiej. Subskrybcja i ewentualne ziozenie winny by6
pogwiadczone przez Pocztowq Kasq Oszczqdnogci.

" Co do walor6w, objqtych punktami 1-3, zamknitcie jest tak dlugo skuteczne, dop6ki ich wlag-
ciciele, kt6rych wskaie deponujqca instytucja kredytowa, ich nie zgloszq u wladzy podatkowej
w miejscu siedziby kasy depozytowej i dop6ki na skutek tego nie zwolni ich wladza podatkowa.
Tq grupQ walor6w bQdzie m6gl nastqpnie bank deponujocy przenie46 do innej kasy potyczkowej
i to austryjackiej, jako depozyt zamkniety na imiq wlagciciela.

Zamkniqte pakiety, kt6re przywieziono do Austrji po I sierpnia 1914 jako dobro kryte, a kt6-
rych nie otwierano, mog by6, o ie sz wlasnogciq os6b w § I p. 1-5 wymienionych, bez otwierania
do kraju z powrotem przywiezione po uprzednim zawiadomieniu urz~du skrytkowego (Safes-
sperramt).

§ 3.

Wyw6z zwolnionych efekt6w jest dopuszczalny przed zaopatrzeniem ich znakiem dokonanej
kontroli. Ich wlagicielom wolne jest jednak zostawi6 je w depozycie at do zaopatrzenia ich znakiem
kontrolnym. Obligi b. Pafistwa Austryjackiego winne zosta6 pod zakniqciem, lub by6 wywiezione
przez kasq depozytowq natychmiast bezpogrednio za granicq.

Tytuly (Titres) poiyczek wojennych winny by6 przed wywiezieniem opatrzone stemplem,
stwierdzajqcym, ze znajdowaly siq 9 wrzegnia 1919 r. w Austrji i byly w posiadaniu polskiem.

§ 4.

Osobom, wymienionym w § I punkt 1-5 udziell wladze podatkowe pozwolenia na wyw6z
przewidzianego w ustawie o uchylaniu siq przed podatkiem. Zezwolenie takie uczyni zbqdnq zgodq
na wyw6z ze strony centrali dewiz.

§ 5.

Osoby, wymienione w § i punkt 1-5 nie podlegaj l zobowiqzaniom ustalonym w ustawie ,z
4 lipca 1919 r. az. p. p. Nr. 353.

Arlykul 2.

W razie zaprowadzenia daniny majqtkowej i analogicznych zarz~dzefi w celu jej zabezpie-
czenia takie w Polsce, zgadza siq rzqd polski na wzajemne stosowanie przepis6w, przewidzia-
nych w art. i do austryjackich obywateli i ich majqtku w Polsce polo~onego.

WIEDE, dnia 9 stycznia 192o r. (Podp.) TWARDOWSKI.

(Podp.) REISCH.
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SCHLUSSPROTOKOLL.

i. Urn einen allfalligen Zweifel zu beheben, ob in der Zeit zwischen Inkrafttreten des Frie-
densvertrages und dern Zustandekommen einer Vereinbarung nach Absatz i des Artikels I die
vertragschliessenden Regierungen nicht etwa berechtigt wdren, die nach Artikel i. Absatz 3 und 4
ausgeschlossenen Beschlagnahmen und Verffigungsbeschrankungen, welche das Eigentum der
beiderseitigen Staatsangeh6rigen betreffen, neu einzufiihren, haben die vertragschliessenden Teile
sich auf nachstehende authentische Interpretation des Artikels i. dieses Vertrages geeinigt:Die Bestimmungen dieses Vertrages fiber die bereits erlassenen beiderseitigen Beschlagnahmen

und Verfiigungsbeschrikungen 
hinsichtlich des Yerm5gens der beiderseitigen Staatsangeh6rigen

haben provisorischen Charakter bis zum Inkrafttreten des Friedensvertrages.

Die Verpflichtung dagegen, in Zukunft die behobenen Verfiigungen nicht wieder in Kraft treten

zu lassen und keine gleichen oder Mmlichen Verffigungen dieser Art vorbehaltlich der Massnahmen
zur Einbringung und Sicherstellung von Abgabeforderungen in Einzelfallen, sowie der Massnahmen
zur Vorbereitung einer Verm6gensabgabe zu treffen, gilt auch nach Ratifizierung des Friedens-
vertrages bis zum Abschlusse der in Artikel i. Absatz i vorgesehenen Vereinbarung.

2. Die 6sterreichische Regierung erklart sich bereit der polnischen Gesandtschaft in Wien die
Verwertung der bei der Durchfffihrung des Vertrages den 6sterreichischen Beh6rden zukommenden
Depotsstandesausweise durch deren Mitteilung zu erm6glichen.

WIEN, am 9. Jiinner 1920. TWARDOWSKI,

REISCH
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PROTOKUL KOI&COWY.

i. Aby usunq6 moiliwq wqtpliwog6, czy w czasie miQdzy wejgciem w iycie Traktatu Po-
kojowego a dojgciem do skutku ukladu w myl i ustqpu art. I rzldy umowi zawieraj2ce nie by-
lyby przecie2 uprawnione do ponownego zaprowadzenia takich zajq6 i ograniczefi rozporzadz,1-
nogci, odnoszacych si do wlasnogci obop6lnych poddanych, kt6re majt by6 wykluczone w mygl
art. I ust. 3 i 4, zgodzilv sie strony, umowe zawierajqce, na nastqpujocq autentyczn4 interpretacjq
art. i niniejszego ukladu. Postanowienia tego ukladu co do obustronnie juz zarzjdzonych zajq
i ograniczefi rozporzqdzalnogci, odnoszlcych siq do wlasnogci obop6lnych poddanych majq pro-
wizoryczne znaczenie az do wej~cia w iycie traktatu pokojowego.

Zobowiozanie natomiast, by w przyszlogci nie przywr6ci6 zniesionych zarz2dzefi i nie wyda-
wa6 r6wnych, lub podobnych zarzqdzei tego rodzaju, z zastrzeieniem grodk6w egzekucji i zabez-
pieczenia pretensji podatkowych w poszezeg6lnych wypadkach tudziei zarz~dzefi dla przygoto-
wania daniny majotkowej ma watnokc i po ratyfikacji pokoju, at do zawarcia ukladu przewid-
zianego w art. I. ust. I.

2. Rzed austryjacki ogwiadcza gotowok6 umoiliwienia Poselstwu Polskiemu w Wiedniu zu-
iytkowania tych wykaz6w o stanie depozyt6w, kt6re w wykonaniu tego ukladu znajdq siq w po-
siadaniu wladz austryjackich przez ich wydanie.

WIEDE9, dnia 9 styCZnia 192o r.

TWARDOWSKI.

(L. S. w laku).

Pelnomocnik G, U. L. w Wiedniu.

REISCH.
(L. S. w laku),

Deutsch. Staatsamt-Finanzen.
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I TRADUCTION.

No. 185. - ACCORD ENTRE LE GOUVERNEMENT AUTRICHIEN ET
LE GOUVERNEMENT POLONAIS AU SUJET DE LA CONCLUSION
D'UNE CONVENTION RELATIVE AU TRAITEMENT DES RES-
SORTISSANTS, SOCIP-TI-S ET PERSONNES CIVILES DES DEUX
I3TATS, EN CE QUI CONCERNE LES BIENS LEUR APPARTENANT
SUR LE TERRITOIRE DE L'AUTRE PARTIE CONTRACTANTE,
ET NOTAMMENT. AUX MESURES PRP-PARATOIRES EN VUE DE
L'fTABLISSEMENT D'UN IMPOT SUR LE CAPITAL, SIGNI_ A
VIENNE LE 9 JANVIER 1920.

Article i.

Le Gouvernement autrichien et le Gouvernement polonais s'engagent, apr~s la ratification
du Trait6 de Paix, h conclure, dans l'esprit de l'article 265 dudit Trait6, un accord special pour la
protection des biens appartenant h leurs ressortissants sur le territoire des deux Etats contractants,
et pour la libre gestion des entreprises de ces ressortissants.

Jusqu'h 1'entrde en vigueur du Trait6 de Paix, les deux parties s'engagent A prendre les dis-
positions suivantes :

Le Gouvernement polonais rapportera toutes les mesures de confiscation ou de limitation
d'usage, appliqu6es provisoirement aux biens des ressortissants autrichiens, et notamment les dis-
positions qui visent les concessions de pdtrole appartenant h des ressortissants autrichiens ; le
Gouvernement polonais s'engage h ne pas prendre de mesures identiques ou analogues, jusqu'
la mise en vigueur de la Convention prdvue au § i, sous r6serve, dans des cas particuliers, de l'6ta-
blissement et du recouvrement d'imp6ts et sp6cialement des mesures pr6paratoires destindes
Sl'introduction et h l'application de l'imp6t sur la fortune (article ii).

Le Gouvernement autrichien s'engage, par contre, h ne prendre aucune mesure de confiscation
ou de limitation d'usage h l'6gard des biens des ressortissants polonais. Toutefois, en ce qui concerne
l'imp6t autrichien sur la fortune, le Gouvernenent autrichien s'engage, sous reserve d'accords
ult6rieurs relatifs h l'application de cet imp6t, h modifier comme suit les mesures restrictives pr6-
parant l'dtablissement d'un imp6t sur la fortune.

§i.

Les mesures de s~questre appliqudes au capital des entreprises, aux titres en d~p6t dans les
banques et dans les coffres-forts, seront, sur notification, lev6es sans exception, pour les biens qui :

i. appartiennent h des ressortissants polonais qui n'ont, depuis le Ier janvier 19i9, ni leur
domicile, ni de residence permanente en Autriche, la condition qu'ils n'aient pas exerc6 depuis
le jer aofit 1914, dans ce pays, une profession lucrative les exposant h l'application de la loi sur les
b6n~fices, loi pour laquelle le r6le de l'imp6t sur les b6n~fices a t6 6tabli avant le 31 ddcembre 1919,
dernier d6lai pour lequel les contribuables ont 6t6 tout au moins invites individuellement h pr6-
senter une declaration.

I Traduit par le Secretariat de la Socit6 des Nations.
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I TRANSLATION.

No. 185. - AGREEMENT BETWEEN THE AUSTRIAN AND POLISH
GOVERNMENTS, RELATING TO THE CONCLUSION OF A CONVEN-
TION REGULATING THE TREATMENT TO BE ACCORDED TO
THEIR RESPECTIVE NATIONALS, COMPANIES AND CORPORATE
BODIES WITH REGARD TO PROPERTY OWNED BY THEM IN THE
TERRITORY OF THE OTHER PARTY, AND WITH REFERENCE
TO MEASURES INTRODUCED WITH A VIEW TO A LEVY ON
CAPITAL, SIGNED AT VIENNA JANUARY 9, 1920.

Article i.

The Austrian and Polish Governments undertake, after the ratification of the Treaty of Peace,
to conclude, in accordance with Article 265 of the said Treaty, a special convention for the protec-
tion of the property of their respective citizens situated in the territory of the other Party, and with
regard to the free conduct of their business undertakings.

Pending the coming into force of the Treaty of Peace, both Parties undertake to adopt the
following provisions :

The Polish Government shall cancel all existing measures of sequestration and restrictions
on free disposal of the property of Austrian citizens, more especially the provisions relating to oil
concessions held by Austrian citizens, and will abstain from identical or similar measures pending
the conclusion of a convention as provided for in § i, except with regard to the preferment or enfor-
cement of claims for taxes in individual cases, and more especially to measures preparatory to the
enforcement of a capital levy (Article II).

The Austrian Government, on the other part, likewise undertakes to abstain from measures
of sequestration and from restrictions on free disposal of property belonging to Polish nationals.
With regard to the Austrian capital levy the Austrian Government undertakes to amend as fol-
lows the restrictive measures already imposed in preparation for a capital levy, subject to any
conditions which may be subsequently agreed upon concerning the carrying out of this levy,

Section i.

Paid-up capital, outstanding debts, deposited securities and safe deposits shall, without excep-
tion, be released from sequestration, on application in the case of property of the following cate-
gories :

(I) Property belonging to Polish nationals who have neither been domiciled nor permanently
resident in Austria since January I, 1919, provided that they have not, since August I, 1919,
carried on any trade or industry'in Austria, involving liability' to the Excess Profits Tax, in res-
pect of which tax an assessment has been made, or at least a personal demand has been presented
for the rendering of an Excess Profits declaration before December 31, 1919, at the latest.

I Translated by the Secretariat of the League of Nations.
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2. appartiennent 6 des ressortissants polonais qui, post~rieurement au ier aofit 1914, ont
adopt6 une residence permanente en Autriche, tout en conservant leur domicile A l'6tranger, m~me
s'ils ont r~sid6 en Autriche apr6s le Ier janvier I919, pourvu qu ils aient quittd le territoire autri-
chien le ier mai 192o au plus tard, conform~ment h la m~me disposition.

3. appartiennent aux ressortissants polonais qui, jusqu' la dissolution de l'Empire d'Autriche,
ont exerc6 sur le territoire autrichien des fonctions publiques, soit h la Cour, soit dans l'administra-
tion, soit dans 1'armde, soit enfin en qualit6 de reprsentants au Parlement, et qui, en raison de
ces fonctions ont 6lu domicile en Autriche, m~me si, aux termes des dispositions du § i, ils r6si-
daient encore en Autriche le 1 er mai I92O au plus tard, parce qu'ils ne se trouvaient pas encore
en mesure de transf6rer leur domicile dans leur patrie.

La m~me disposition s'applique aux ressortissants de la Pologne, pensionn~s par l'Etat polo-
nais, dans tous les cas oil le trait6, par suite des conditions amendes par la guerre, n'a pu donner
suite h son intention de retourner sur le territoire de sa patrie.

4. appartiennent aux ressortissants polonais qui doivent, sur l'ordre de leur Gouvernement,
resider en Autriche en qualit6 de fonctionnaires ou d'employ6s de l'Etat polonais, pour l'exercice
de leurs fonctions, conform6ment aux dispositions de l'alin~a i.

5. appartiennent h des socigtgs ou personnes civiles qui ont leur si ge en Pologne, mais ne pos-
sdent en territoire autrichien aucun 6tablissement d'exploitation.

Toutefois, les biens des ressortissants polonais qui ont, depuis le 1 er aoft 1914, exerc6 en
Autriche une profession lucrative, les exposant h l'application de la loi sur les b6n~fices, ne seront
soumis h aucune mesure restrictive pour la fraction de ces biens pour laquelle il sera 6tabli qu'elle
ne provient pas de 1'exercice de ladite profession. Le Gouvernement de la R~publique autrichienne
veillera h ce que radministration du fisc tienne 6quitablement compte, dans l'application de cette
prescription, de la situation 6conomique spdciale des ressortissants polonais int~ressds, et h ce que
ladite administration se rdf~re, dans les cas douteux, h 1'avis autoris6 des reprsentants polonais
h Vienne.

§ 2.

Le s~questre sera l~v6 sur notification pour tous les cr6dits dont les 6tablissements de crddit
polonais disposent dans les tablissements de credit se trouvant en territoire autrichien.

Les 6tablissements polonais qui auront droit h ces credits s'engagent ne pas employer, hors
du territoire de 1'ancienne monarchie austro-hongroise, les moyens de paiement rendus ainsi dis-
ponibles.

En ce qui concerne les d6p6ts de titres que des 6tablissements de cr6dit ou des 6tablissements
officiels polonais ont effectu6 dans les succursales d'6tablissements de credit, ou dans les caisses
de l'Etat se trouvant en territoire autrichien, le s~questre sera lev6 sur notification pour les fractions
de ce d6p6t d6sign6es ci-dessous :

I. Les titres que l'tablissement d6posant aura formellement d~clar6 lui appartenir en propre
ou 6tre la propri6t6 du commettant auquel s'appliquent les dispositions des § § I h 5 ; les d~p6ts
qu'un 6tablisselient de credit aura effectu~s en Autriche en son nom propre, mais par suite de
d6p6ts de titres effectu~s chez lui par d'autres personnes, ne seront pas consid~r~s comme la pro-
pri6t6 de l'tablissement en question, aux termes des dispositions pr6sentes.

Les titres 6trangers qui auront 6t6 achet6s par des banques ou des agents autrichiens, s'il
est prouvd qu'ils ont 6t6 achet6s pour le compte de ressortissants polonais ddsignds au § i, ali-
neas I b 5, ne tomberont pas sous l'application des mesures visant h mettre ces titres h la disposition
de l'Etat pour effectuer des paiements officiels. Les extraits de comptes seront admis comme
preuve en premi&e ligne.

2. Les titres import6s en Autriche, pour les mettre h l'abri, postdrieurement au Ier aofit 1914,
et ddposds dans ce pays sans qu'ils aient chang6 de propri~taire depuis cette date.

3. Les titres d'emprunts de guerre qui, h la suite d'un ordre de souscription remis par des
commettants h un dtablissement de credit polonais, auront 6t6 d~pos~s par l'6tablissement de
credit int~ress6 en son nom propre, h la caisse d'6pargne postale et qui se trouveront encore effec-
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(2) Subject to the same conditions as above, property belonging to Polish nationals who
have taken up permanent residence in Austria since August I, 1914, while maintaining their foreign
domicile, even if they have resided in Austria after January i, i919, but have left Austrian territory
not later than May i, 192o.

(3) Subject to the conditions laid down in Section i, property belonging to Polish nationals
who, until the dissolution of the Austrian Empire, were serving as public (State or Court) offi-
cials, officers of the army or members of the Imperial Parliament in Austrian territory, and had
taken up their residence there by reason of these duties, even if they should still be resident in Aus-
tria as late as May i, 192o, owing to the fact that they have not been able to transfer their domi-
cile to their own country.

These provisions shall similarly apply to Polish nationals who draw a pension from the public
funds of the Polish State, in cases where the person drawing a pension intends to transfer his resi-
dence to his own country, and has hitherto not been able to do so, owing to causes due to the war.

(4) Subject to the conditions laid down in Section i, property belonging to Polish nationals
who, as officials, functionaiies or employees of the Polish State, are obliged, by order of their Govern-
ment, to reside in Austria for the exercise of their duties.

(5) Property belonging to Companies or corporate bodies which are located in the Polish
State and maintain no business establishment in the territory of the Austrian State.

Nevertheless, Polish nationals who, since August 1, 1914, have carried on business in Aus-
tria rendering them liable to the excess profits tax, shall be exempt from all restrictive measures
in respect of any portion of their property which can be shown not to have been derived from the
business in question. It shall be the duty of the Government of the Austrian Republic to ensure
that the fiscal authorities in applying this provision shall give due consideration to the special
financial position of the Polish nationals concerned, and, in doubtful cases, shall consult the Polish
representatives in Vienna.

Section 2.

All outstanding credits due to Polish credit banks from credit-banks situated within Aus-
trian territory, shall be released on application.

The Polish banks entitled to such outstanding credits shall ncvertheless undertake not to
employ the means of payment accruing to them from this transaction for any payments outside
the territory of the former Austro-Hungarian Monarchy.

Of the securities deposited by Polish credit-banks or State Banks with branches of credit-
banks or State banks situated in Austrian territory, the following shall be released on applica-
tion :

(i) Securities which are definitely shown by a legally binding declaration on the part of a
deposit bank to be their own property, or the property of depositors who come under the pro-
visions of Section I, § 1-5. Deposits which such a bank may have effected in Austria in its own
name, but with securities entrusted to it by other persons shall not, however, be considered as the
property of the bank, within the meaning of these provisions.

Foreign securities which are proved to have been purchased through Austrian banks or agents
on behalf of the Polish nationals referred to in Section i, § 1-5, shall be exempt from any measures
intended to make them available for Government payments. Extracts from accounts will nor-
mally be accepted as evidence.

(2) Such securities as have been imported for safe-keeping since August I, 1914, and have
remained on, deposit in Austria without change of ownership,

(3) War Loan Certificates, orders for which have been placed by depositors with Polish
credit banks and which have been deposited in their own names by these credit banks with the Post
Office Savings Bank and which remain deposited there, or which have been deposited by the latter
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tivement en d6p6t h la caisse d'6pargne postale ou auront 6t6 remis par celle-ci, pour le compte
de 1'6tablissement de crddit polonais int~ress6, h un office de d~p6t autrichien. I1 y aura lieu de faire
la preuve de la souscription et du d~p6t 6ventuel effectu6 par la caisse d'6pargne.

En ce qui concerne les titres qui ne tombent pas sous l'application des alindas I hi 3, le s~questre
sera maintenu jusqu'h ce que les 6tablissements de credit d6posants aient fait connaitre le nom du
propridtaire au fonctionnaire repr6sentant l'administration du fisc dans le lieu du d~p6t, et jusqu'
ce que l'administration du fisc ait autoris6 la levde du s~questre. Les titres de cette catdgorie pourront
6tre transforms par la banque de d~p6t en un autre lieu de d6p6t sis en territoire autrichien • ils
seront verses h un compte de d~p6t frapp6 de s~questre qui sera 6tabli au nom de leur propri6taire.

Les paquets scell6s qui auront 6t6 introduits en Autriche postrrieurement au Ier aofit 1914,
pour y etre mis l'abri, et qui n'auront pas t6 ouverts, pourront, s'ils appartiennent aux personnes
d~signdes au § i, alindas I ht 5, 6tre r~clam~s : ils seront rendus, sans 6tre ouverts, une fois l'autori-
sation de l'administration du sdquestre des coffres-forts obtenue.

§ 3.
Les titres pour lesquels le sdquestre aurait 6t4 lev6 pourront 6tre exportds avant d'avoir 6t6

officiellement enregistr~s. Toutefois, les propridtaires pourront les laisser en d~p6t apr~s que 1en-
registrement officiel aura 6t6 effectu6. Les inscriptions de dettes de l'ancien Etat autrichien devront,
ou bien 6tre laiss~es sous srquestre, ou bien tre expedides imm6diatement et directement h 1'6tran-
ger par l'Office des d~p6ts. Les titres d'empfunts de guerre devront 6tre estampill6s avant d'6tre
export~s. L'estampillage dtablira que ces titres se trouvaient en Autriche h la date du 9 septembre
1919 et appartenaient h des ressortissants polonais.

§ 4.
Les personnes d6sign6es au § i, alin~as i h 5, pourront obtenir de l'Administration du fisc

les autorisations d'exporter pr6vues par la loi sur 1'6vasion des capitaux. Cette autorisation dispen-
sera de celle de la Centrale des devises.

§ 5.
Les personnes d~sign~es au § I, alin~as i h. 5, ne sont pas soumises aux obligations 6num~r~es

dans la loi du 4 juillet 1919 (Gazette de 'Etat, feuile No 353).

Article 2.

Au cas oi l'tablissement d'un imp6t sur la fortune, ou l'adoption de mesures analogues, serait
ddcid6, le Gouvernement polonais s'engage, pour en assurer l'application en Pologne, ht 6tendre
les m~mes mesures, h titres de r~ciprocit6, aux ressortissants autrichiens et aux biens leur appar-
tenant d6pos6s en Pologne.

VIENNE, le 9 'anvier 1920.

(Sign6) REISCH.
(Sign6) TWARDOWSKI.
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in an Austrian Bank of deposit on behalf of the Polish credit bank in question. The subscriptionand any subsequent deposit effected through the Post Office Savings Bank, must be certified.

Those securities which do not come under headings 1-3 shall remain in the hands of a Receiveruntil notification of their ownership is furnished by the depositing credit-bank to the fiscal autho-rity at the place where the securities are deposited ; they will then be released by the fiscal autho-rity. This group of securities can then be transferred by the deposit-bank to another, i. e., to an
Austrian receiving office-in the name of the owner.

Sealed packets which have been brought in since August 1, 1914, for safe keeping, and havenot been opened here, may, if they belong to persons named in sub-heads 1-5 ot Section i, be returned
unopened as a result of previous agreements with the safe-deposit office.

Section 3.
Released securities may be exported before they have been officially registered. The ownersmay, however, allow them to remain in the office until after such registration has been effected.Bonds issued by the former Austrian Government are either to be left in the hands of the Receiver,or else deposited abroad through the deposit office itself. War Loan Certificates must, beforebeing sent out of the country, be stampedin such a way as to show that they were in Austria onSeptember 9, 1919, and were Polish property.

Section 4.
The licences for exports referred to in the law against evasion of taxation, shall be issued bythe fiscal authorities to the persons named in Section r, sub-heads 1-5. Such a licence renders itunnecessary to obtain the approval of the Central Office for securities.

Section 5.
The persons referred to in Section i, sub-heads 1-5, shall not be subject to the obligationslaid down by the Law of July 4, 1919, State Gazette No. 353.

Article 2.

In the case of the introduction of a capital levy or similar measures, it is agreed, in order tomake such measures effective in Poland also, that the Polish Government will apply the provi-sions of Article i to Austrian nationals and their property in Poland.

VIENNA, January 9, 1920.

(Signed) REISCH.

(Signed) TWARDOWSKI.
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PROTOCOLE DE CLOTURE.

i. Pour dissiper tout 6quivoque sur la question de savoir si, dans l'intervalle de temps qui
s'6coulera entre l'entree en vigueur du Traitd de Paix et la conclusion d'une convention, conform6-
ment h 1'alin6a I de l'article I, le Gouvernement contractant n'est pas, dans une certaine mesure,
fond6 h remettre en vigueur les mesures de confiscation et de limitation d'usage, supprim~es par
l'article i, § § 3 et 4, et visant les biens des ressortissants, les parties contractantes se sont mises
d'accord pour adopter comme authentique l'interpr~tation ci-apr~s de l'article I :

Les dispositions de la prdsente Convention sur les mesures de saisie et de limitation d'usage
d~jh prises, de part et d'autres, h l'6gard des biens des ressortissants des deux Etats, ont un caractre
provisoire jusqu'h l'entr~e en vigueur du Trait6 de Paix.

Par contre, l'engagement de ne pas remettre en vigueur, h l'avenir, les dispositions qui auront
6t6 abrog6es, et de ne pas prendre de dispositions identiques ou analogues, sous r~serve des mesures
destin6es, dans les cas individuels, au recouvrement et ,L la garantie des imp6ts, et sous rdserve
6galement des mesures pr~paratoires b 1'tablissement d'un imp6t sur la fortune, cet engagement
restera valable apr~s la ratification du Trait6 de Paix et jusqu'h la conclusion de l'accord pr~vu
au § i, alin~a i.

2. Le Gouvernement autrichien se d~clare prt h communiquer h l'Ambassade de Pologne h
Vienne la liste des d~p6ts qui, du fait de l'application du Trait6, viendront h la connaissance des
autoritds autrichiennes, afin de permettre h l'Ambassade polonaise de proc~der k la r~cup~ration
de ces d~p6ts.

VIENNE, le 9 janvier 192o.

REISCH.
TWARDOWSKI.
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FINAL PROTOCOL.

(i) In order to dispel all doubt as to whetaer the Contracting Governments are not in some
measure entitled, during the period between the coming into force of the Peace Treaty, and the
conclusion of an agreement in accordance with § i, Article i, to re-introduce the measures of sei-
zure and the restrictions on the right of disposal, abandoned under Article I, § 3 and 4 which affect
the property of nationals of both parties, the Contracting Parties have agreed upon the following
authoritative interpretation of Article i of this Treaty :

The provisions of this Treaty with regard to measures of seizure and the restrictions on the
right of disposal which have already been adopted by both Parties with respect to property of the
nationals of both Parties, shall only have provisional effect until the coming into force of the Peace
Treaty.

On the other hand, the obligation not to re-enforce in future, the regulations which have been
withdrawn, and not to enact any identical or similar regulations (with the exception of measures
for making and ensuring payment of claims for taxes in individual cases and also for the prepara-
tion of a capital levy), shall also hold good after the ratification of the Peace Treaty until the con-
clusion of the agreement provided for by Article I, § i.

(2) The Austrian Government declares that it is prepared to permit the Austrian authorities
to communicate the deposit-returns, which have come into their hands as a result of the execution
of the Treaty, to the Polish Legation at Vienna, in order to enable the latter to make use of these
returns.

VIENNA, January 9, 1920.

REISCH.

TWARDOWSKI.
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TEXTE ALLEMAND. - GERMAN TEXT.

No. 186. - NACHTRAGS{BEREINKOMMEN ZUM UBEREINKOMMEN
VOM 17. MARZ 192o, BETREFFEND DIE REGELUNG DES
WARENVERKEHRS ZWISCHEN DER REPUBLIK OSTERREICH
UND DER REPUBLIK POLEN ', GEZEICHNET IN WARSCHAU
DEN 8. JANNER 1921.

Textes of/iciels allemand et polonais communiquis par le representant de l'Autriche et le representant
de la Pologne aupres du Secretariat de la Societe des Nations. L'enregistrement de cette Convention
a eu lieu le 23 septembre 1921.

A rtikel i.

Da die derzeit bestehenden Verhd.ltnisse noch nicht gestatten, den freien Handelsverkehr
zwischen den Gebieten der vertragschliessenden Teile wieder herzustellen, sind die beiden Regie-
rungen dariiber einig, sich in dieser Hinsicht die im Uebereinkommen vom 17. Mirz 1920 ffir ihren
gegenwartigen Handelsverkehr zugestandenen Erleichterungen gegenilber den in ihren Gebieten
bestehenden Verkehrsbeschrdnkungen weiterhin einzurhiumen.

Es bleiben demnach die Bestimmungen der §§ I bis einschliesslich 16 des Uebereinkommens
vom 17. Marz 192o betreffend die Regelung des Warenverkehres zwischen den Republiken Oester-
reich und Polen bis einschliesslich 30. Juni in Kraft.

Mit Riicksicht darauf, dass die in den §§ 3 und 4 des Uebereinkommens vom 17. Marz 1920
angefiihrten beiderseitigen Ausfuhrkontingente in vielen FMlen bereits ersch6pft sind, anderseits
das Bediirfnis vorliegt, sich auch den Bezug anderer als in dem genannten Uebereinkommen vor-
gesehenen Waren zu erm6glichen, haben die beiden Regierungen Nachstehendes vereinbart:

Artikel 2.

Die polnische Regierung verpflichtet sich, innerhalb des Zeitraumes vom i. Jdnner 1921 bis
einschliesslich 30. Juni 1921 ffir nachfolgende ailgemeine Warenkontingente Ausfuhrbewiligungen
nach Oesterreich in annihernd gleichen Monatsraten, insofern bei den einzelnen Artikeln nichts
anderes bestimmt ist, zu erteilen.

i. Kohle, 81.ooo Tonnen.

2. Erdol und Erdlprodukte, 1O.OO Tonnen und zwar

a) 3500 Tonnen Benzin im spezifischen Gewichte bis h6chstens 760
b) 3000 Tonnen Leuchtpetroleum;
c) 3000 Gas6l ;
d) 500 0 Paraffin.

I D'apr~s une note du repr6sentant du Gouvernement fdd6ral d'Autriche aupr~s du Secrtariat
de la Socidtd des Nations, cette convention est en vigueur d~s sa signature.
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TEXTE POLONAIS. - POLISH TEXT.

No. 186. - UKLAD DODATKOWY DO UKLADU Z DNIA 17 MARCA
192o R. DOTYCZACEGO UREGULOWANIA RUCHU TOWAROWEGO
MIEDZY RZECZPOSPOLITA POLSKA, A REPUBLIKA AUSTRY-
JACKA. WARSZAVA, DNIA 8 STYCZNIA 1921 ROKU.

German and Polish official texts communicated by the Austrian and Polish Representatives accredited
to the League of Nations. The registration of this Agreement took place on September 23, 1921.

Artycul i.

Poniewaz obecne warunki gospodarcze niQ pozwalajq jeszcze na calkowite przywrocenie wol-
nej wymiany towar6w mi dzy obu pafistwami, oba rzldy postanowily zapewni6 sobie w tej dzied-
zinie i na dalszy okres czasu te same ulatwienia w obowiazujadych na ich terytorjach ogranicze-
niach obrotu towar6wego z zagranica kt6ry przewiduje ukiad z dnia 17 marca 192o r.

Wobe6 tego, obiq strohy zgodzily siq zachowa6 mo6 obowiazujacq postanowien paragrafow
od i-go do 16-go wlacznie, ukladu z dnia 17 marca 192o r. dotyczadego uregul6wania ruchu to-
war6wego miedzy Rzeczpospolita Polska a Republika Austryjacka, az po dzien 20 czerwca 1921 r.
wlacznie.

Ze wzgledu na to, ze wzolnione od wymoiu kontygenty towar6we przewidziane w paragraf
3-im i 4-ym ukladu z dnia 17 marca 192o r. se juz w wiekszogi wyczerpane, z drugiq j za§ strony
wobe6 potrzeby zapewnieniq sobiq i innych poza wyminionemi w ukladziq z dnia 17 marca 1920 r.
towar6w oba rz~dy postanowily co nastepuje:

Artykul 2.

Rzjd Polski zobowiazujq sie udziela6 pozwolen na wywoi do Austrjiw mniej wiecej rownych
ratach miesiecznie w ciagu 6 miesiecy, licza6 od dnia i-go stycznia do 30 czerwca 1921 r. wlacznie
nastepujacych ogolnych kontygent6w towar6w, o ile niq zostale przy poszczegolnych towarach
inaczej postanowione :

I. 81.ooo ton w~gla.

2. io.ooo ton ropy i produktow ropnych, a mianowicie.
a) 3.500 ton benzyny o cieiarze gatunkowym do 7600,
b) 3.000 ton nafty,
c) 3.000 ton olei lekkich,
d) 500 ton parafiny.

'According to a note from the Representative of the Austrian Federal Government accredited to
the Secretariat of the League of Nations, this Convention came into force as from the date of its
signature.
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3. Lebensrmittel und zwar frische Eier, 15o Waggons zu io Kisten zu 1440 Stfick in beilaufig
gleichen Monatsraten vom I. April bis 30. Juni 1921.

4. Holz und zwar 8ooo m8.
a) Eichenholz 4000 m3.

b) Erlenholz 4000 m-.

A rtikel 3.

Die 6sterreichische Regierung verpflichtet sich, innerhalb des Zeitraumes vom I. Ja.nner 1921

bis einschliesslich 30. Juni 1921, ffir nachfolgende allgemeine Warenkontingente Ausfuhrbewil-
ligungen nach Polen zu erteilen :

i. Artikel 1ir den Kohlengrubenbedarf:
a) 400 Tonnen explosive Sprengstoffe;
b) 400.000 Sttick Ziindschnur-Rollen;
c) 3.000.000 Sttick Sprengkapseln.,

2. Verschiedene technische Arlikel Ij'r die Erdolindustrie und zwar : Kolbenringe, Dichtungs-
material, Drahtseile, Werkzeuge, Eisenwaren, Fittings, Rohre im Wertbetrage von poln. Mark
100.000.000.

3. Verschiedene Stahlsorten, wie Guss-, Schweiss-, Rohr-, Schneide- und Werkzeugstahl in der
Gesamtmenge von 25o Tonnen.

4. Verschiedene Eisensorten, wie Handels-, Rund-, Stab-, Profil-, Stangen- und Werkzeugeisen
in der Gesamtmenge von 3o00 Tonnen.

5. Verschiedene Apparate und Maschinen sowie deren Bestandteile, wie Messapparate for Gruben,
Bohrmaschinen, pneumatische Grubenhi.mmer, Kompressoren, Industrie-, Fabriks-, Frais-, Richt-,
Bohrmaschinen, Lokomobile und Motore in der Gesamtmenge von Iooo Tonnen.

6. Kupfer, Kuperbleche, -drahi, -rohre in der Gesamtmenge von ioo Tonnen.
7. Fahrbetriebsmittel und zwar

a) Lokomotiven, normalspurig, 20 und 15 StUck, zusammen 35 Stick;
b) Eisenbahnwagen, normalspurig, 550 Sttick.

8. Elektrotechnische Artikel Iiir Schwachstromanlagen im Wertbetrage von poln. Mark
40.000.000.

9. Papier, iooo Tonnen, und zwar:
a) Rotationsdruckpapier in der Gesaintmenge von 40o Tonnen.
b) Flachdruckpapier in der Gesamtmenge von 6oo Tonnen.

io. Filze und Siebe fiur die Papierindustrie (Filtermaterial), jedoch gegen unbedingte Riick-
lieferung der alten Siebe in der Gesamtmenge von 20 Tonnen.

ii. Magnesit, gesintert, gemahlen, oder in Ziegeln 5o0 Tonnen.
12. Lederkrupons ffir Treibriemen, 6o Tonnen.

Artlikel 4.

Die von der 6sterreichischen Eisenbahnverwaltung eingegangene Verpflichtung, im Laufe
Von 4 Jahren 500 polnische Lokomotiven in den eigenen Werkstdtten reparieren zu lassen, wird
von der polnischen Regierung grundsidtzlich als Kompensationsleistung Oesterreichs anerkannt,
die in dem gegenwdrtigen Uebereinkommen entsprechend der wdhrend der Vertragsdauer zu er-
bringenden Leistung kompensatorisch verwertet ist.
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3. Produkty zywnosciowe, a mianowicie 150 wag. swieiych jaj po iio skrzyn w wagonie,
1.440 sztuk jaj w skrzyni w mniej wie, cej zownych ratach miesiocznach poczynaja6 od i-go kwiet-
nia do 2o czerwca wlacznie.

4. 8.ooo M3 drezewa, a mianowicie:
a) 4.000 M3 drzewa debowego,
b) 4.000 M3 drzewa olchowego.

Artykul 3.

Rzqd Austryjacki zobowizuje sie w tym samym okresie czasu udzielid poswolen na wyw6z
do polski nastepuja~ych ogelnych konty gentowtowar6w.

i. Materialy dla kopaln wegla:
a) 400 ton materjalow wybuchowych,
b) 400.000 sztuk lontow w krazkach,
c) 300.000 sztuk kapiszonow.

2. Rozne artykulv techniczne dla przemyslu na/towego a mianowicie pierscienie uszczelnia-
jace, szszeliwa z wszelkich materjalow, liny druciane, narzedzia, towary zelazne fitingi i rury na
razem Mk. pol. IOO.OOO.OOO.

3. Stal wszelka, jak: narzedziowa, gatunkowa, spawalna, swidrowa, nozownicza, na razem
200 ton.

4. Zelazo wszelkie, jak : handlowe, okragle, sztabowe profilowe, szynowe, narzedziowe i t. p.
na razem 3.000 ton.

5. Wszelkie aparaty i mqszyny, oraz cs~sci dodtatkowe do nich, jak aparaty miernicze, dla
kopaln, wiertarki, pneumatyczne mlotki kopalniane, kompresory, maszyny fabryczne, frezarki,
wiertarki obrabiarki, lokomobile, motory i t. p. na razem i.ooo ton.

6. Miedi, blacha, drut i tury miedziane na razem ioo ton.
7. Srodki transportowe, a mianowicie.

a) 20 i 15 sztuk lokomotyw dla toru normalnego razem 35 sztuk,
b) 550 sztuk wagonow kolejowych dla toru normalnego.

8. Artykuly elektrotechniczne dla urzadzen ze slabym pradem do warto ki Mk. poI. 40.000.000.

9. Papieru I.OOO ton a mianowicie :
a) Papier rotacyjny na razem 400 ton.
b) Papier drukowy plaski na razem 6oo ton.

io. Filce i sita (materjal do filtrowania) jednak pod warunkiem bezwzglednego zwrotu sit
starych na razem 20 ton.

iI. Magnezytu w cegielkach mielonego i sinter magnezytu na razem 300 ton.
12. Skory w kruponach na pasy napedne na razem 6o ton.

Artykul 4.

Rzqd Polski uznal zobowiazanie Austryjackiego Zarzadu Kolei do naprawy na rachunek
Polskiego Zarzadu Kolei w ciagu 4-ch lat 500 polskich lokomotyw, za swiadczenie, kt6re nalezy
uwzgledniq w niniejszym ukladziq dotatkowym uwzglefnionym odnognie tej ilogci lokomotyw,
kt6re zostana naprawione w czasie niniejszego ukladu dodatkowego.
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Fdr den Fall der Verlangerung dieses Uebereinkommens oder des Abschlusses eines neuen
Uebereinkommens betreffend den Warenaustausch zwischen Oesterreich und Polen wird die von
der 6sterreichischen Eisenbahnverwaltung ffir Rechnung der polnischen Eisenbahnverwaltung
vorgenommene weitere Reparatur polnischer Lokomotiven von der polnischen Regierung in ana-
loger Weise beriicksichtigt werden.

Artikel 5.

Es besteht Uebereinstimmung darfiber, dass innerhalb der Vertragsdauer ausser den in dem
gegenwdrtigen Uebereinkommen laut Artikel 2 und 3 neu errichteten Ausfuhrkontingenten auch
die in dem Uebereinkommen vom 17. Marz i92o vorgesehenen beiderseitigen Ausfuhrkontingente
bis zu ihrer Ersch6pfung zur Ausfuhr in das Gebiet des anderen vertragschliessenden Teiles zuge-
lassen werden.

Arlikel 6.

Von den in den Artikeln 2 und 3 dieses Nachtragsiibereinkommens und den in den §§ 3 und 4
des Uebereinkommens vom 17. Mdirz 1920 vorgesehenen Waren darf keine Ausfuhrtaxe oder
Inkamerierungsgebiihr welcher Art immer, mit Ausnahme bei Erdol und Erd6lprodukten, einge-
hoben werden.

Artikel 7.

Das vorliegende Uebereinkommen tritt mit dem Tage der Unterzeichnung durch die bevoll-
mdchtigten Vertreter der beiden Regierungen in Kraft und" ist vom I. Juni 1921 angefangen am
ersten eines jeden Monates kiindbar. SoUte keiner der beiden vertragschliesserden Teile am I. Juni
1921 von seinem Kiindigungsrechte Gebrauch machen, so besteht das gegenwdrtige Ueberein-
kommen weiter zu Recht. Die Kfindigung tritt nach Ablauf eines Monates vom Zeitpunkte ihrer
Bekanntgabe an den anderen vertragschliessenden Teil in Kraft. Vor dem Ablauftage des gegen-
wdrtigen Uebereinkommens bereits erteilte Ausfuhrbewilligungen sind bis zu ihrer Ausniitzung
zu verlingern.

Arlikel 8.

Dieses Uebereinkommen wurde in zwei gleichlautenden Exemplaren in deutscher und pol-
nischer Sprache ausgefertigt.

WARSCHAU, den 8. ]dnner 1921.

Fr die 6sterreichische Regierung: FOr die polnische Regierung
Dr. THEODOR LANGER, PRZANOWSKI,

Sektionsrat im Bundesministerium ffir Handel und Industrie- und Handelsminister.
Gewerbe, Industrie und Bauten.
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W razie przedluzeniz niniejszego ukladu dodatkowego lub zawarcia nowej urnowy wymien-
nej, beda odnosne swiadczenia Austryjackie go Zarzadu Kolei w podobny sp6sob uwzglednione.

Artykul 5.

Obie strony zgodzily sie wydawa6 w dalszym ciagu pozwolenia na wywoz na terytorjum dru-
giego panstawa poza towarami przewidziane mi w artykulach 2-M i 3-m niniejszego ukladu na
kontygenty towarone przewidziane ukiadern w dnia 17 marca 192o r. az do ich zupelnego wy-
czerpania.

Artykul 6.

Od towar6w przewidzianych w artykulach 2-M i 3-m niniejszego ukladu dodatkowego, jak
rowniez w paragrafie 3-m i 4-m ukladu z dnia 17 marca 192o r. ni beda pobierane jakie kolwiek
oplaty wywozowe lub inkaneracyjne za wyjatkiem przy ropie i produktach naftowych.

Artykul 7.

Uklad niniejszy wchodzi w zycie z chwila podpisaniago przez upelnomocnio, ych przedsta-
wicieli obu rzadow. 0 ile jednak nip zostanie wypowiedziany przez jedna ze stron i-go czerwca
1921 r. zachowujq w dalszym ciagu ws moc. Poczynaja6 jednak od I-go kazdego nastepnego mie-
siaca, przyczem wypowiedzenie nabieze mocy obowiazujacej po uplywie miesiaca od chwili podania
go do wiadomoici drgie j stronie. Pozwolenia wywozu wydane przed uplywern ukladu niniejszego,
beda przedluzone az do ich calkowitego wykorzystania.

Artykul 8.

Ukiad niniejszy zostal sporzadzony w dwuch rownobrzmiacych egzemplarzach, w jezykach
polskim i niemieckim.

WARSZAVA, dnia 8 stycznia 1921 roku.

Imieniern Rzqdu Austryjackiego
(podp.) Dr LANGER.

Imieniern Rzadu Polskiego
(podp.) PRZANOWSKI

Minister Przemyslu i Handlu.
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SCHLUSSPROTOKOLL
ZUM NACHTRAGSOBEREINKOMMEN.

Aus Anlass der Unterzeichnung des am 8. J inner 1921 in Warschau abgeschlossenen Nach-
tragsiibereinkommens zum Uebereinkommen vom 17. Marz 192o betreffend die Regelung des Waren-
verkehrs zwischen den Republiken Oesterreich und Polen haben sich die beiden Regierungen fiber
folgendes geeinigt :

I.

Das im Art. 2 Punkt i des Nachtragsfibereinkommens vom 8. Jiinner 1921 angeffihrte all-
gemeine Kohlenkontingent von 81.ooo Tonnen zerfdllt in 5I.OOO Tonnen Steinkohle aus dem Da-
browaer und in 30.000 Tonnen Braun-F6rderkohle frischer F6rderung aus dem Zawiercier Revier.
Vom monatlichen Kontingent (13.5oo Tonnen) stehen der 6sterreichischen Regierung 8o % zur
freien Verfiigung. Die polnische Regierung behalt sich das Recht vor, von den aus Polen kontingent-
massig einlaufenden Kohlenmengen 20 % ffir jene 6sterreichischen Industriebetriebe, welche ffir
den polnischen Staat auf Grund des Nachtragsiibereinkommens vom 8. Jainner 1921 Lieferungen
besorgen, in Anspruch zu nehmen und die Zuweisung an diese Betriebe zu verlangen. Die 6ster-
reichische Regierung iibernimmt die Verpflichtung, allen diesbezfiglichen Wfinschen der dazu
ermachtigten Stelle in Wien unter der Voraussetzung zu entsprechen, dass etwaige Rfickst5.nde
aus obigen Monatskontingenten zur Nachlieferung gelangen. Die 6sterreichische Regierung behfit
sich das Recht vor, wenn es zweckmdssig erscheinen sollte, statt der polnischen Kohle, Kohle anderer
Provenienz in demselben Ausmasse und in derselben Qualitfit den von Polen bezeichneten Industrie-
betrieben zuzuweisen.

Insoweit die polnische Regierung von diesem Rechte innerhalb von zwei Monaten nicht Ge-
brauch gemacht hat, kann der nicht ausgenitzte Teil des Monatskontingentes nachtrIglich in einem
ktinftigen Monate nicht mehr in Anspruch genommen werden.

Die aus dem Uebereinkommen vom 17. Mdrz 192o aus diesem Titel seitens der polnischen
Regierung etwa nicht ausgenfitzten Dispositionsrechte gelten bis 31. Dezember 1920 gleichfalls
als verfallen.

Das ganze Quantum an Kohle, welches nach Ersch6pfung des im Uebcreinkommen vom
17. Marz 1920 vereinbarten Kontingentes bis 31. Dezember 1920 nacn Oesterreich ausgeffihrt wurde,
wird zwischen dem Pafistwowy Urzad Weglowy in Warschau und der Kohleneinfuhrgesellschaft
in Wien ohne Einrechnung in das im Nachtragsiibereinkommen vom 8. Jtinner 1921 vorgesehene
Kohlenkontingent abgerechnet.

Mit der kaufmannischen Abwicklung der Lieferungen und mit der Erteilung der Versand-
dispositionen wird seitens der 6sterreichischen Regierung bis auf weiteres ausschliesslich die Kohlen-
einfuhrgesellschaft m. b. H. in Wien IX, und seitens der polnischen Regierung der Pafistwowy
Urzad Weglowy in Warschau, Jasna, betraut.

Die finanzielle Abrechnung der Kohlenlieferungen erfolgt gem.ss den analogen Bestimmungen
des Uebereinkommens vorn 17. Marz 1920.

Die Polnische Regierung hat den Pafistwowy Urzad Weglowy in Warschau beauftragt, die
Lieferung der gekauften Mengen durch Lieferungsauftrdge an die Gruben sicherzustellen und f Ur
die Erteilung der Ausfuhrbewilligungen sowie deren Uebermittlung an das zustlndige Zollamt
rechtzeitig vorzusorgen, in der Weise, dass die Ausfuhrbewilligungen jeweilig fir zwei Monate
im Vorhinein zur Ausgabe gelangen.

Bezfiglich der Bef6rderung der Kohle bleiben die Bestimmungen der Beilage 2 zum Warenaus-
tauschiibereinkommen vom 21. Mai 1919 aufrecht.

II.

Die im Art. 2 Punkt 2 des Nachtragsijbereinkommens vorn 8. Janner 1921 angeffihrten Erd-
61produkte k6nnen im freien Verkehr direkt bei den polnischen Raffinerien nach Genehmigung
der Bedingungen durch den Pafistwowy Urzad Naftowy in Warschau eingekauft werden.
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PROTOKUL KONCOWY.

W zwiazku z podpisaniem w Warszawie dnia 8-go stycznia I92I r. ukladu dodatkowego do
ukladu z dnia 17 marca 1920 odnosnie uregulowania obrotu towarowego miedzy Republika Aus-
stryjacka i Rzeczapospolita Polska, oba rzqdy postanowily co nastepuje:

I.

Na ogolny kontygent wegla wymieniony w punkcie I art. 2 ukladu dodatkowego z dnia 8
tycznia 1921 r. w ilogci 8I.ooo ton, przypada 51.000 ton wegla kamiennego z Zaglebia Da-
browskiego i 30.000 ton wegla brunatnego swiezego dobycia z okregu Zawiercia. Z miesiecznych
kontygentow wegla (13.500 ton) rozporadza dowolnie 8o %-ami Rzqd Austryjacki. RzadPolski
natomiast zastrzega sobie prawo dysponowania 2 %-ami wegla umownego kontygentu i zadania
przydzialu z tej ilosci wegla (20 %) dla tych austryjackich zakladow przemyslowych, ktore
zobowiazaly siq do dostaw dla Polski na poczet ukladu dodatkowego z dn. 8 stycznia 1921 r. Rzqd
austryjacki zobowiazuje siq wszelkie zadania w tym wegle drie upowaznionych to tego polskich
organ6w w Wiedniu wykonac w tym przekonaniu ze ewentualne zaleglogci wyze wymienionych
kontygentow miesiecznych beda w przyszloci wyrownane. Rzadowi Austryjackiemu przysluguje
prawo, gdyby siq to mialookaza6 celowym proydzeielenie wskazanym przez wladze polskie, w kai-
dym jednak razie w tej samej ilo~ci i gatunku.

O ile Rzqd Polski niq zrobi uzytku w przyslugujacyd mu w tym wzgledzie praw w ciagu
dwuch miesiacy, traci prawo do dysponowania w nastepnych miesiacach niewykorzystana czescia
miesiecznego przydzialu weglowego. Przyslugujace z tego tytulu, a niewykorzystane do dn. 31
grudnia 192o r. przez Rzod Polski prawo dyspozycji weglem z ukladu z dnia 17 marca 192o r. uwaza
siq za wygasle. Za calkowita ilo~c wegla kt6ra zostala wyslama do Austrji po wyczerpaniu kon-
tygentu weglowego, przewidzianego ukiadem z dnia 17 marca 192o r. nastapi rozliczenie miedzy
Panstwowym Urzedem Weglowym w Warszawie, a Kohleneinfuhrgesellschaft w Wiedniu, bez
wlacznia jednak~e tej iloci wegla do kontygentu waglowego przewidzianego ukiadem dodatko-
wym z dnia 8-go stycznia 1921 r.

Ze strony Rz~du Austryjackiego kupieckie przeprowadzenie dostaw oraz wydawanie dyspo-
zycji odno~nie wysylki bedziecprzeprowadza6 az do odwolania wylacznie Kohleneinfuhrgesell-
schaft m. b. II w Wiedniu, ze strony Rzqdu Polskiego zas Panstwowy Urzad Weglowy, Jasna i.

Rozrachunek pieniezny za dostawy wegla bedziq dokonywany zgodnie z odno~nemi posta-
nowieniami uldadu z dnia 7 marca 192o r.

Rzad Polski polecil Panstwowemu Urzedowi Weglowemu w Warszawie przestrezgznie pra-
widlowej wywylki zakupionych ilo4ci wegla z poszczegolnych kopaln, jak rowniez wyrabianie
pozwolen wywozowych na wegiel i przesylanie takowych we wlasciwym czasie do odnosnych
komor celnych, w ten spos6b, aby pozwolenia wywizone byly kasdorazowo wydane na dwa mie-
siace naprezod.

Odno~nie przewozu wegla pozostaj4 w mo6y postanowienia zalacznika 2 umowy wymiennej
z dnia 21 maja i919 r.

II.

Wymienione w punkcie 2 art. 2 ukladu dodatkowego z dnia 8-go stycznia 1921 r. produkty
ropne moga bu6 zakupione bezposrednio w polskich rafinerjach na warunkach przyjetych przez
Panstwowy Urzad Naftowy w Warszawie.
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Die polnische Regierung wird grundsdtzlich die Ausfuhr von 3.500 Tonnen Benzin bis zur
einer Fraktion von h6chstens 76o spezifisches Gewicht zur Ausfuhr nach Oesterreich zulassen.

Solte der Inlandsbedarf Polens die Ausfubr von 3.5oo Tonnen Benzin in- spezifischen Gewicht
bis 76o nicht gestatten, so erkldrt sich die polnische Regierung bereit, dieses Kontingent ganz oder
teilweise in Benzinsorten iber 76o spezifisches Gewicht zur Ausfuhr nach Oesterreich zuzulassen.

III.

Die restlichen aus Polen nach Oesterreich gemdss dem Uebereinkommen vom 17. Marz 1920
noch auszufiihrenden Mengen von Pferdefleisch (Abschnitt xi, § 3, Punkt 3b) und von Gansen
(Liquidierungsfibereinkommen vom 12. Marz 1920, § 4 Anhang, Punkt II1a) werden von Oesterreich
nicht mehr bezogen, wogegen sich die polnische Regierung verpflichtet, an Stelle des Pferdefleisches
23 Waggons und an Stelle der Gdnse 13 Waggons frischer Eier ab i. Juli i92i zur Ausfuhr nach
Oesterreich zuzulassen.

Weiters verpflichtet sich die polnische Regierung, die gemss Abschnitt II, § 3, Punkt 3,
des Uebereinkommens vom 17. M5Xz 192o noch ausstdndigen 69 Waggons Eier ehestens, wom6glich
bis zum i. April i92i zur Ausfuhr nach Oesterreich freizugeben. Die im Artikel 2, Punkt 3, des
Nachtragsiibereinkommens vom 8. Jfnner I92i sowie die in Punkt III dieses Schlussprotokolles
angegebenen Eiermengen sind von der von der 6sterreichischen Regierung bevollmachtigten Stelle
bei dem Syndikat Jajczarski in Krakau oder seinen einzelnen Mitgliedern nach vorheriger Genehmi-
gung durch das Approvisationsministerium in Warschau einzukaufen.

Die gemass dem Lieferungsvertrage vom i6. Mdrz 192o (Beilage B zum Uebereinkommen
vom 17. Mdrz 192o) bestehenden Verpflichtungen der i Puzapp ) sind somit als erloschen zu be-
trachten.

IV.

Die 6sterreichische Regierung ist nur unter der Voraussetzung zur Erteilung der Ausfuhrbewil-
ligung ffir die im Art. 3, Punkt 7, des Nachtragsiibereinkommens vom 8. Janner 1921 angeffilhrte
weitere Partie von 15 Stfick Lokomotiven verpflichtet, dass den Erzeugerfirmen im Voraus je 12
Waggons polnischer Steinkohle ffir je eine Lokomotive ausserhalb des im Art. 2, Punkt i vorge-
sehenen allgemeinen Kohlenkontingentes direkt geliefert werden.

V.

Es wird festgestellt, dass verschiedene Waren bereits auf Wunsch des polnischen Handels-
beirates in Wien fiber die alten Kontingente des Uebereinkommens vom 17. Mdrz 192o hinaus als
Kompensation ffir das von der 6sterreichischen Erd6lstelle im Sinne des Nachtrages zum Ueber-
einkommen vom 17. Marz 192o ausgefibte Optionsrecht von Oesterreich zur Ausfuhr nach Polen
freigegeben wurden und dass diese Waren einem Werte von 150 Millionen polnischer Mark ent-
sprechen.

VI.

Sollte die Ausfuhr der im gegenwdrtigen Nachtragsfibereinkommen vom 8. Jdnner 1921 in
den Artikeln 2 und 3 angefiihrten Waren innerhalb des Gebietes des Ausfuhrstaates trotz regelrecht
erteilter Ausfuhrbewilligungen von unbefugter Seite unm6glich gemacht werden, so vergiltet die
Regierung des Ausfuhrstaates den dem anderen Vertragsteile daraus tatsachlich erwachsenen und
nachweisbaren Schaden. Dieser Schadenersatz darf jedoch in seiner Gesamth6he keinesfalls den
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Rzod Polski Zgadzasiq na wywoz do Mustrji 3.500 ton benzyny o ciezraze gatunkowym do 76o.

Gdyby zapotrzebowanie wennetrzne Polski uniemozliwialo wywoz calej ilogci 3.500 ton ben-
zyny o ciezarze gatunkowym do 760, Rzqd Polski wyraza gotowok dopuszczenia do wywozu po-
wyzszego kontygentu w calo~ci lub czesciowo w gatunkach ponad 760 ciezaru gatunkowego.

III.

Rzid Austryjacki zrzeka sie przyslugujacych mu do wywozu z Polski zgodnie z ukladem z
dnia 17 marca 192o r. (ustep II. par. 3 punkt 3b) ilogci miesa konskiego i gesti (ukiad likwidacyjny
z dn. 12 marca 192o r. par. 4 dodatku, punkt. 3a) wzamian za co Rzld Polski wyda pozwolenie
na wywoz do Austrji poczawszy od I-go lipca 1921 r. 23 wagon6w swiezych jaj wzamian za mieso
konskie i 13 wagonom swiezych jaj wzamian za gesi.

Pozatem zobowiazuje siq Rzqd Polski dopusci6 do wywozu do Austrji 69 wagon6w jaj zgod-
nie z ustepem II. par 3 punkt. 3a, ukladu z dnia 17 marca 192o r., w miare moinogci przed I kwietnia
1921 r.

Wymienione w punkcie III art. 2 ukladu dodatkowego z dnia 8 stycznia 1921 r. jak r6wniez
w punkcie III niniejszego protokulu koficowego ilogci jaj mog by6 zakupione przez osoby upo-
waznione przez Rz~d Austryjacki w Syndykaci e Jajczarskim w Krakowie, lub tet u poszcze-
g6lnych czlonk6w tego Syndykatu na warunkach zaakceptowanych przez Ministerstwo Apro-
wizacji w Warszawie.

Zobow~zania, przewidziane w umowie o dostawie jaj z dnia 16 marca 192o r. zahtcznik b.
do ukladu z dn. 17 marGa 1920 odnognie Pafistwowego Urzqdu Zakup6w Artykul6w Pierwszej
Potrzeby w Warszawie uwaza siq tern samym za wygasle.

IV.

Rzqd Austryjacki zobowiazuje siq udzielik pozwolenia na wyw6z na wymienione dodatkowe
w punkcie 7 art. 3 ukladu dodatkowego z dnia 8-go stycznia 1921 r. 15 lokomotyw pod warun-
kiem ze bezposrednie odnognym zakiadom austryjackim bqdzie dostarczony polski w~giel kamienny
w ilogciach 12 wagon6w na kaida lokomotywq po za kontygentem wqgla, przewidzianym w punkcie
i. art. 2.

V.

Obie strony stwierdzajq, ze rozmaite towary zostaly juz zwolnione do wywozu z Austrji do
Polski w og61nej wartokci 150.000.000 marek polskich poza ustalonemi poprzednio kontygentami
ukladu z dn. 17 marca 192o r. na zyczenie Polskiego Radcy Handlowego w Wiedniu i nale.y je
uwata6 jako kompensatq za wykorzystane prawo opcji przez Austryjackie Erdcelstelle w mysl-
dodatku do ukladu z dnia 17 marca 192o r.

VI.

Gdyby wywoz towar6w wyszczeg6lnionych w art. 2 i 3 ukladu dodatkowego z dnia 8 stycz-
nie 1921 r. pomimo prawidlowo udzielonego pozwolenia wyvozu dotycz; cego rzqdu zostal z
terytorjum Panstwa, z kt6rego wywoz ma nastqpid uniemoiliwiony przez hic uprawnione czynniki,
to rz~d Panstwa, z kt6rego wyw6z ma nastapik wynagrodzi rzeczywist4 i stwierdzon4 stratq dru-
giej stronie. To odszkodowanie nie moie jednak w zadnym wypadku w tlIcznej sumie przewy-
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fakturenmdssigen Kaufpreis der Ware zuziiglich der bahnseitig etwa aufgelaufenen Kosten (Wagen-
standsgelder, Lagerzins) fibersteigen. Das Gleiche gilt sinngemrss hinsichtlich einer aussergew6hn-
lichen, von unbefugter Seite verursachten Verz6gerung bei der Ausfuhr. In diesem Falle k6nnen
jedoch nur solche Schadenersatzansprfiche geltend gemacht werden, die aus der Bezahlung der
bahnseitig etwa aufgelaufenen Kosten (Wagenstandsgelder, Lagerzins) erwachsen sind.

WARSCHAU, am 8. JInner 1921.

Fur die 6sterreichische Regierung

Dr. THEODOR LANGER,
Sektionsrat im Bundesministerium fir Handel und

Gewerbe, Industrie und Bauten.

Ffir die polnische Regierung:

PRZANOWSKI,
Industrie- und Handelsminister.
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zsza6 ceny sprzedaznej towaru poug faktury, lcznie z ewentualnemi kosztami kolejowemi (jak
postoje, skladowe).

To samo dotyczny w razie zwloki przy wywozie towaru spowodowanej przez nieuprawnione
czynniki, w tym wypadku mogq by6 jednak uwzgldnione tylko te roszczeni6 do odszkodowania
kt6re obejmuje narosle koszta postojowego lub skiadowego.

WARSZAWA, dnia 8 stycznia 1921 roku.

Imieniem Rzqdu Austryjackiego

(Podp.) Dr LANGER.

Imieniem Rz~du Poskiego

(Podp:) PRZANOWSKI
Minister Przemyslu i Handlu.
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1 TRADUCTION.

No. I86. - CONVENTION ADDITIONNELLE A LA CONVENTION DU
17 MARS 1920 CONCERNANT L'TCHANGE DE MARCHANDISES
ENTRE LA REPUBLIQUE D'AUTRICHE ET LA REPUBLIQUE DE
POLOGNE, SIGNEE A VARSOVIE LE 8 JANVIER 1921.

Article i.

La situation pr~sente ne permettant pas de rtablir la libert6 des 6changes commerciaux entre
les Etats des deux parties contractantes, les deux gouvernements conviennent de continuer A s'ac-
corder r~ciproquement, pour leurs pr~sentes relations de commerce, les facilit~s pr~vues par la
Convention du 17 mars I92O, facilit6s constituant une d6rogation au syst~me de restrictions com-
merciales en vigueur sur leurs territoires.

Les dispositions des §§ I h 16 inclus de la Convention du 17 mars 192o, au sujet des changes
commerciaux entre la R~publique d'Autriche et la R~publique de Pologne, restent donc en vigueur
jusqu'au 30 juin 1921 inclus.

Etant donn6 que les quantit~s de marchandises export~es de part et d'autre en vertu des § § 3
et 4 de la Convention du 17 mars 1920 se trouvent, dans bien des cas, 6puis~es ; 6tant donn6, d'autre
part, qu'il est n6cessaire de pr~voir 1'importation de marchandises autres que celles pr~vues dans la
Convention pr~cit~e, les deux gouvernements ont convenu ce qui suit

Article 2.

Le Gouvernement polonais s'engage h accorder, du Ier janvier 1921 au 30 juin 1921, des permis
d'exportation k destination de l'Autriche pour les quantitds de marchandises 6num~rdes ci-apr~s ;
A d~faut d'autres dispositions s'appliquant aux diffdrents articles consid~rds s~par6ment, ces quan-
titds de marchandises seront r~parties en expdditions mensuelles sensiblement 6gales

i. Charbons, 81.ooo tonnes ;
2. Huiles minirales et produits d~rivs, IO.OOO tonnes, dont

a) 3.500 tonnes d'essence d'un poids sp6cifique maximum de 76o;
b) 3.000 tonnes de pdtrole d'6clairage;
c) 3.000 tonnes de gazoline;
d) 500 tonnes de parafine;

3. Vivres, comportant, entre autres, des ceufs frais, h raison de 150 wagons, contenant chaqun
iio caisses de 1440 ceufs par envois mensuels approximativement 6gaux, du Ier avril
au 30 juin 1921 ;

4. 8.ooo m 3 de bois, dont:
a) 4.000 m 3 de ch~ne,
b) 4.000 m3 d'aulne.

Traduit par le Secretariat de la Soci 6t des Nations.
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1 TRANSLATION.

No. 186. - SUPPLEMENTARY AGREEMENT TO THE CONVENTION
OF MARCH 17, 1920, WITH REGARD TO THE EXCHANGE OF
GOODS BETWEEN THE AUSTRIAN AND POLISH REPUBLICS,
SIGNED AT WARSAW, JANUARY 8, 1921.

Article I.

Having regard to the fact that the conditions obtaining at the present moment do not permit
of the re-establishment of free commercial relations between the territories of the Contracting
Parties, both Governments agree to continue to accord to each other the special commercial faci-
lities conceded 'under the Agreement of March 17, 1920, in respect of the trade restrictions in force
in their respective territories.

The provisions of §§ i to 16 (inclusive) of the Agreement of March 17, 1920, concerning the
regulation of trade between the AUSTRIAN REPUBLIC and the POLISH REPUBLIC, shall remain in
force until June 30, 1921, inclusive.

In consideration of the fact that the quantities of goods which both Parties agreed to export
under §§ 3 and 4 of the Agreement of March 17, 192o, have, in many cases, been exhausted, and in
view of the need for the supply of goods other than those specified in the above-mentioned Treaty,
the two Governments have agreed to the following provisions

Article 2.

The Polish Government undertakes to grant licences for the export to Austria of the following
normal quantities of goods for the period from January I, 1921, until June 30, 1921 (inclusive), at
an approximatively equal rate per month, provided that no special conditions are laid down with
regard to any of the items mentioned.

(I) Coal, 81,ooo tons.

(2) Petroleum and petroleum products, IO,OOO tons, i.e.:

(a) 3,500 tons of benzine with a specific gravity not exceeding 760.
(b) 3,000 tons of petroleum for lamps.
(c) 3,000 tons of gasoline.
(d) 500 tons of paraffin.

(3) Foodstuffs, i.e., fresh eggs, 150 wagons holding i1O cases at 1,44o eggs each, in approxi-
mately equal monthly consignments, from April I until June 30, 1921.

(4) Wood, 8,ooo cubic metres, i.e :

(a) Oak, 4,000 cubic metres.
(b) Alder, 4,000 cubic metres.

Translated by the Secretariat of the League of Nations.
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Article 3.

Le Gouvernement autrichien s'engage h accorder, du Ier janvier 1921 au 30 juin 1921, des permis
d'exportation h destination de la Pologne, pour les quantitds suivantes de marchandises

i. Articles pour l'exploitation des mines de houille
a) 400 tonnes d'explosifs;
b) 400.000 roulem ux de mcles;
c) 3 millions de capsules explosives.

2. Articles techniques divers ncessaires 4 l'industrie pdtroli/re, soit: anneaux de piston,
joints, fils de fer, outils, articles de quincaillerie, mat6riel d'ajustage, tubes, jusqu'h
concurrence d'une valeur de IOO millions de marks polonais.

3. Aciers de dillgrentes qualitis, tels que : acier fondu, acier soud6, acier h tube, acier h coupe,
acier h outils, jusqu'l concurrence de 250 tonnes.

4. Fers de dif/drentes qualitis, tels que fer commercial, fer rond, fer en barre, fer en coupes,
fer en billettes, fer h outils, jusqu'i concurrence de 3.000 tonnes.

5. Machines et appareils divers et pieces de rechange, tels que : appareils de mesure pour les
mines, perforatrices, marteaux pneumatiques, compresseurs, machines pour 'indus-
trie, les fabriques, fraiseuses, forets, ajusteuses, locomobiles et moteurs, jusqu'h
concurrence de I.OOO tonnes.

6. Cuivre et cuivre laming, fils et tuyaux de cuivre, jusqu'h concurrence de IOO tonnes.
7. Matjriel roulant, dont

a) Des locomotives pour chemins de fer h voie normale (20 et 15, soit ensemble 35);
b) Des wagons pour voie normale (550).

8. Articles 6lectro-techniques lour installations i basse tension, jusqu'h concurrence d'une
valeur de 40 millions de marks polonais.

9. Papier : I,OOO tonnes, dont :

a) 400 tonnes de papier pour machines rotatives;
b) 6oo tonnes de papier d'impression h plat.

IO. Feutres et tamis pour l'industrie du papier (materiel de filtrage), jusqu'h concurrence de
20 tonnes, admis h la condition de renvoyer les tamis usages.

ii. Magnisite pr~cipit6e, moulue ou en plaques, 500 tonnes.
12. Croupions de cuir pour courroies de transmission, 60 tonnes.

Article 4.

L'engagement pris par l'administration des chemins de fer autrichiens de faire rdparer dans ses
ateliers 500 locomotives polonaises dans l'espace de 4 ans est accept6 par le Gouvernement polonais
h titre de compensation fournie par l'Autriche. Cet engagement est consid6r6, dans la pr6sente con-
vention, comme un acompte sur les livraisons h effectuer pendant la dur~e de validit6 de cette
convention.

Si la pr~sente Convention 6tait prorogue, ou si un nouvel accord 6tait conclu entre 'Autriche
et la Pologne au sujet des 6changes commerciaux, le Gouvernement polonais tiendrait compte de la
m~me mani~re h l'administration des chemins de fer autrichiens des nouvelles rtparations de loco-
motives polonaises effectudes pour le compte de l'administration des chemins de fer polonais.
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Article 3.

The Austrian Government undertakes to grant licences for the export to Poland of the fol-
lowing normal quantities of goods, for the period from January I, 1921, until June 30, 1921 (inclu-
sive) :

(i) Articles required for the use of coal mines:
(a) 400 tons of explosives,
(b) 400,000 reels of fuse.
(c) 3,ooo,ooo detonators.

(2) Various articles required for the petroleum industry, i.e , piston-rings, packing, wire-rope,
tools, iron-ware, fittings, tubes, to the value of ioo.ooo.ooo Polish marks.

(3) Various kinds of steel, such as cast-steel, weld-steel, tube-steel, slit-steel and steel for
implements, to a total amount of 250 tons.

(4) Various kinds of iron, such as trade-iron, round bar-iron, bar-iron, angle-iron, red-iron,
and iron for implements, to a total amount of 3,000 tons.

(5) Various appliances and engines and parts of engines, such as measuring instruments for
the use of mines, drills, pneumatic mining-hammers, compressed air-pumps, indus-
trial, factory boring, straightening and drilling machinery, traction-engines and
motors to a total amount of i,ooo tons.

(6) Copper, sheet-copper, copper wire, copper tubing, to the total amount of ioo tons.
(7) Rolling-stock, i.e. :

(a) railway engines of standard gauge, 20 and 15, total 35 engines.
(b) wagons, normal gauge, 550 wagons.

(8) Electro-technical articles for low-tension installations:

to the value of 40,000,000 Polish marks.

(9) Paper, I,ooo tons, i.e. :
(a) paper for rotary printing machines to a total amount of 400 tons.
(b) paper for printing on the flat to a total amount of 6oo tons.

(io) Felt and sieves for the paper industry (filtering-material), to the total amount of 20
tons, but only on condition that used filters are returned.

(ii) ]llagnesite, sintered, crushed, or in flakes, 50o tons.

(12) Leather (Lederkrupons) for driving belts, 6o tons.

Article 4.

The Polish Government accepts the principle that the obligation, entered into by the Aus-
trian railway administration, to repair in their own workshops 500 Polish locomotives within four
years, constitutes a form of compensation on the part of Austria ; this service shall be reckoned,
for the purposes of the present Agreement, as a portion of the compensation which has to be ren-
dered during the period for which the Treaty remains in force.

Should this Agreement be prolonged or a new Agreement be concluded concerning the exchange
of goods between Austria and Poland, further repairs of Polish locomotives undertaken by the
Austrian railway administration for the Polish railway administration shall, similarly, be reckoned
as compensation by the Polish Government.
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Article 5.

Les deux Parties contractantes conviennent que, pour toute la dur~e de validit6 de la pr~sente
Convention et jusqu'h ce que les quantit6s de marchandises ht exporter, aux termes de la Conven-
tion du 17 mars 1920, soient 6puis6es, elles continueront h autoriser 1'exportation de ces quantit6s
de marchandises ht destination de leurs pays respectifs, en plus des quantit6s dont 1'exportation est
autorisde en vertu des articles 2 et 3 de la pr6sente Convention.

Article 6.

Aucun droit d'exportation ou < d'incamdration ) ne sera per~u pour les marchandises 6num6-
roes aux articles 2 et 3 de la pr~sente Convention additionnelle et aux §§ 3 et 4 de la Convention
du 17 mars 1920, sauf pour.le p6trole et les produits ddriv6s.

Article 7.

La pr~sente Convention entrera en vigueur h dater du jour oi elle aura t6 sign e par les repr6-
sentants autoris~s des deux Gouvernements ; h partir du Ier juin 1921, elle pourra tred~nonc~e le
premier jour de chaque mois. Si aucune des Parties contractantes n'exerce son droit de d~noncer la
Convention, celle-ci restera en vigueur. La d6nonciation prendra effet ht l'expiration du d~lai d'un
mois, calcule h partir de la date h laquelle 1'autre Partie contractante aura notifi6 son intention de
d6noncer la Convention. Les permis d'exportation accord6s avant la date d'expiration de la pr-
sente Convention conserveront leur validit6 pendant toute la p~riode qui y sera mentionn~e.

Article 8.

Le pr6sent acte a 6t6 dress6 en double expedition, en langue polonaise et en langue allemande.

VARSOVIE, le 8 lanvier 1921.

Pour le Gouvernement autrichien

(Sign6) Dr THEODOR LANGER,
Conseiller au Ministdre du Commerce,
de l'Industrie et des Travaux Publics.

Pour le Gouvernement polonais

(Sign6) PRZANOWSKI,
Ministre de l'Industrie et du Commerce.
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Article 5.

It is agreed that, during the period for which the Treaty remains in force, and until the quan-
tities laid down in the Agreement of March 17, 192o, are exhausted, both Parties shall continue to
permit the export of these quantities to their respective countries, in addition to the amounts
allowed to be exported under Articles 2 or 3 of the present Agreement.

Article 6.

No export duties or " Inkamerierungsgebiihr " of any kind may belevied in respect of goods
specified in Articles 2 and 3 of the present Supplementary Agreement, and in §§ 3 and 4 of the
Agreement of March 17, 1920, with the exception of petroleum and petroleum products.

Article 7.

The present Agreement shall come into force on the day on which it is signed by the autho-
rised representatives of both Governments and, as from June 1, 1921, may be denounced on the
first day of any month. Should neither of the Contracting Parties exercise its right to denounce
the Agreement, the present Agreement shall continue in force. The denunciation shall take effect
at the expiration of one month reckoned from the day on which the other Contracting Party is
notified. Export licences granted before the day on which the present Agreement expires shall
be valid until they have served the purpose for which they have been issued.

Article 8.

This Agreement has been drawn up in duplicate in the German and Polish languages,

WARSAW, January 8, 1921.

For the Austrian Government:
(Signed) Dr. THEODOR LANGER,

Department Councillor at the Ministry
,/ Trade, Commerce, Industry and Public Works.

For the Polish Government
(Signed) PRZANOWSKI,

Minister for Commerce and Industry.
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PROTOCOLE DE CLOTURE DE L'ACCORD ADDITIONNEL.

A la suite de la signature de 'Accord additionnel conclu i Varsovie le 8 janvier 1921, pour
compl~ter l'accord du 17 mars 192o, au sujet des 6changes commerciaux entre les R6publiques
d'Autriche et de Pologne, les deux gouvernements ont convenu ce qui suit

I.

La livraison globale de 81.ooo tonnes de charbon pr6vue h 'article 2, Ier alin~a, de 'Accord
additionnel du 8 janvier 1921, se divise en 51.oo tonnes de charbon de terre provenant des mines de
Dabrowa et en 30.000 tonnes de lignite fraichement extrait du district de Zawiercz. Le Gouverne-
ment autrichien ne pourra disposer que de 8o% de la livraison mensuelle de 13.500 tonnes. Le Gou-
vernement polonais se rserve le droit de pr6lever 2o% des quantit~s de charbon livr~es par la Pologne
pour les 6tablissements industriels autrichiens qui effectuent des livraisons pour le compte de l'Etat
polonais conform~ment h l'Accord additionnel du 8 janvier 1921, et de demander que cette quantit6
de 20% ainsi pr6lev6e soit livr~e aux dits dtablissements. Le Gouvernement autrichien s'engage h
faire droit h toutes demandes formul6es h ce sujet par les autorits compktentes de Vienne, A la
condition que tout arrir6 sur les livraisons mensuelles soit livr6 par la suite en supplement. Le
Gouvernement autrichien se r~serve le droit, suivant les circonstances, de fournir aux 6tablisse-
ments industriels d6signs par la Pologne, au lieu de charbon polonais, du charbon d'autre provenance
mais de m~me qualit6 et en mme quantit6. Si le Gouvernement polonais n'a pas fait usage de ce
droit dans un d6lai de deux mois, il ne pourra 6tre exig6 que les quantits de charbon faisant partie
de la livraison mensuelle et qui n'auront pas 6t6 utilis~es soient report~es sur un mois suivant.

Si le Gouvernement polonais n'a pas fait usage, avant le 31 decembre 192o, des droits que lui
confre de ce chef 1'Accord du 17 mars 1920, ces droits seront 6galement consideres comme perimes.

La quantit6 totale de charbon export~e en Autriche jusqu'au 31 d~cembre I92O, apr~s com-
plate livraison des quantit6s pr6vues par l'Accord du 17 mars 192o, sera d~compt6e d'apr s un
arrangement entre la Panstwowy Urzad Weglowy h Varsovie et la Soci& pour l'importation du
charbon h Vienne, mais sans entrer dans les quantit~s pr~vues i l'Accord du 8 janvier i92I.

La Soci~t6 pour l'importation du charbon h Vienne, pour le compte du Gouvernement autri-
chien, et la Panstwowy Urzad Weglowy hL Varsovie, Jasna, pour le compte du Gouvernement polo-
nais, seront jusqu'h nouvel ordre charg6es exclusivement des transactions commerciales relatives
aux livraisons et des dispositions pour en assurer l'exp~dition.

Le r~glement financier relatif aux livraisons de charbon s'effectuera d'apr~s les dispositions
analogues de l'Accord du 17 mars 1920.

Le Gouvernement polonais charge la Panstwowy Urzad Weglowy i Varsovie d'assurer, par des
commandes adress~es aux houilli~res, la livraison des quantit~s de charbon achet~es, de d6livrer
les permis d'exportation et de les transmettre h l'administration des douanes assez t6t pour que le
permis d'exportation soit tenu pr~t deux mois i l'avance.

En ce qui concerne l'envoi du charbon, les dispositions de l'annexe 2 i l'Accord du 21 mai
i919 sur les dchanges commerciaux restent en vigueur.

II.

Les produits d~riv6s des huiles min6rales mentionn~s dans l'Accord additionnel du 8 janvier
I92I (article 2, alin~a 2) pourront 6tre achet~s directement aux raffineries polonaises, h des condi-
tions approuv~es par la Panstwowy Urzad Naftowy it Varsovie.
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FINAL PROTOCOL OF THE SUPPLEMENTARY AGREEMENT.

As a result of the signature of the Agreement which was concluded at Warsaw on January 8,
1921, as a supplement to the Agreement of March 17, 192o, regarding the regulation of trade
between the REPUBLICS OF AUSTRIA and POLAND, the two Governments have agreed on the follow-
ing provisions

I.

The ordinary allowance of coal, consisting of 8i,ooo tons, referred to in § I of Article 2 of the
Supplementary Agreement of January 8, 1921, shall consist of 51,ooo tons of pit coal from the
Dabrowa district and 30,000 tons of freshly extracted lignite from the Zawierci district. 8o % of
the monthly allowance (13,500 tons) shall be at the entire disposal of the Austrian Government.
The Polish Government shall retain the right to claim 20 % of the allowance of coal received from
Poland for the use of those Austrian industries which supply goods to the Polish Government in
conformity with the Supplementary Agreement of January 8, 1921, and to demand the allotment
of the coal in question to such industries. The Austrian Government shall be under an obligation
to comply with all requests in this connection emanating from the authorised office in Vienna,
provided that any arrears in the monthly allowance referred to above are duly delivered. The
Austrian Government shall retain the right to allocate to the firms indicated by Poland, in place
of the Polish coal, coal of other origin, to the same quantity and of the same quality, if this course
appears desirable.

If the Polish Government should not exercise this right within two months, no further claim
can be made retrospectively, in a subsequent month, in respect of the portion of the monthly allow-
ance which has not been utilised.

Any rights of disposal under this clause resulting from the Agreement of March 17, 1920,
which may not have been exercised by the Polish Government are also to be regarded, up to De-
cember 31, 192o, as having lapsed.

The whole amount of coal which is exported to Austria up to December 31, 192o, after the
exhaustion of the allowance authorised by the Agreement of March 17, 1920, will be accounted
for by arrangement between the Panstwowy Urzad Welglowy in Warsaw and the Coal Importa-
tion Company in Vienna, without being reckoned in the allowance provided for by the Supple-
mentary Agreement of January 8, 1921.

Commercial transactions in connection with the deliveries and arrangements for despatch
shall be entrusted, until further notice, exclusively to the Coal Importation Company, Ltd., at
Vienna, IX, on behalf of the Austrian Government, and to the Panstwowy Urzad Weglowy at
Warsaw, Jasna, on behalf of the Polish Government.

Financial settlements in connection with the deliveries of coal shall take place in conformity
with the corresponding provisions of the Agreement of March 17, 1920.

The Polish Government has instructed the Panstwowy Urzad Weglowy at Warsaw to arrange,
by means of orders sent to the mines, for the delivery of the coal purchased, and also for the issue
of export licences and their transmission in good time, to the customs office concerned, so that
the export licence shall be ready for issue two months in advance.

As regards the despatch of coal, the instructions in Annex 2 of the Agreement for Exchange
of Goods, of May 21, 1919, shall remain in force.

II.

The petroleum products enumerated in Article 2, § 2, of the Supplementary Agreement of
January 8, 1921, may be freely purchased direct from the Polish oil refineries, subject to approval
of the conditions by the Panstwowy Urzad Naftowy at Warsaw.
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Le Gouvernement polonais autorisera en principe l'exportation en Autriche de 3.500 tonnes
d'essence d'un poids sp~cifique de 76o au maximum.

Si les besoins de la consommation en Pologne ne permettent pas l'exportation de 3.500 tonnes
d'essence d'un poids sp6cifique maximum de 76o, le Gouvernement polonais se d~clare pr~t h auto-
riser 1'exportation en Autriche de ces 3.500 tonnes, en tout ou partie, en effectuant la livraison en
qualit~s d'essence d'un poids sp~cifique sup~rieur A 76o.

III.

Les quantit~s de viande de cheval (Section ii, partie 3, alin~a 3 b) et le nombre d'oies (Conven-
tion de liquidation du 12 mars 1920, partie 4. Annexe, alin6a 3 a) que la Pologne doit encore exporter
en Autriche, aux termes de 'Accord du 17 mars 192o, ne seront pas r6clam6s par l'Autriche ; par
contre, le Gouvernement polonais s'engage h autoriser l'exportation en Autriche, h partir du Ier juillet
1921, de 23 wagons d'ceufs frais pour remplacer la viande de cheval et de 13 wagons d'oeufs frais
pour remplacer les oies.

De plus, le Gouvernement polonais s'engage, dans le plus bref ddlai, si possible avant le Ier avril
1921, h autoriser l'envoi en Autriche des 69 wagons d'ceufs qui restent encore h livrer en vertu de
l'accord du 17 mars 1920 (Section 2, partie 3,1alinea 3 a). Les quantites d'ceufs enumerees h I'article 2,
alinda 2 de l'Accord additionnel du 8 janvier 1921 et au paragraphe 3 du present Protocole de
cl6ture seront achet6es par l'Office ddsign6 par le Gouvernement autrichien au Syndicat Jacjzarski
h Cracovie ou aux membres de ce syndicat, avec l'autorisation du Ministare de l'approvisionne-
ment h Varsovie.

Les clauses # Puzapp ) qui restent encore h appliquer de l'Accord du 16 mars 192o relatif aux
livraisons (Annexe B h l'Accord du 17 mars .1920) seront consid6r6es comme annuldes par le present
acte.

IV.

L'engagement pris par le Gouvernement autrichien d'autoriser l'exportation de 15 locomo-
tives, mentionndes dans l'article 3, partie 7 de l'Annexe de l'Accord additionnel du 8 janvier 1921, ne
sera valable que si 12 wagons de houille polonaise pour chaque locomotive sont livr6s directement
aux maisons 6trang&res qui ont fabriqu6 ces locomotives, en plus de la livraison de charbon ordi-
naire pr~vue h l'article 2, § I.

V.

I1 est reconnu que 'exportation en Pologne de marchandisese diverses a d~jh 6t6 autoris6e par
l'Autriche, h la demande de l'attach6 commercial polonais h Vienne, en exc6dent des anciennes
livraisons prdvues par l'Accord du 17 mars 192o et pour compenser le droit d'option exerc6 par
l'Office autrichien des huiles min~rales selon l'esprit de l'Annexe h l'Accord du 17 mars 1920; la
valeur de ces marchandises est estim~e h une somme de 15o millions de marks polonais.

VI.

Si, malgr6 les permis d'exportation r~gulirement obtenus, l'action de personnes non auto-
rishes sur le territoire de 1'Etat exportateur rend impossible 1'exportation des marchandises 6num6-
r6es aux articles 2 et 3 du present Accord additionnel du 8 janvier 1921, le Gouvernement de l'Etat
exportateur indemnisera l'Office comp6tent de l'autre partie contractante des dommages effective-
ment subis et dfiment prouvs. Le total de cette indemnit6 n'exc~dera toutefois, en aucun cas, le



1921 League of Nations - Treaty Series. 203

The Polish Government will agree, in principle, to the export to Austria of 3,500 tons of ben-
zine with specific gravity not exceeding 760.

In case Polish domestic requirements should make it impossible to export 3,500 tons of ben-
zine with a specific gravity not exceeding 760, the Polish Government shall agree to allow the export
to Austria of this quantity made up, either partly or wholly, of qualities of benzine with a specific
gravity of more than 760.

III.

The quantities of horse-flesh which still remain to be exported from Poland to Austria in accord-
ance with the Agreement of March 17, 1920 (Section II, § 3, Sub-paragraph3b), and thegeese which
still remain to be exported under the Liquidation Agreement of March 12, 1920, § 4 of the Annex,
sub-paragraph 3a, will not now be required by Austria; on the other hand the Polish Government
undertakes to license the export of twenty-three wagon-loads of fresh eggs in place of the horse-
flesh, and of thirteen wagon-loads of fresh eggs in place of the geese, commencing from July I,
1921.

The Polish Government. further undertakes to release for export to Austria, at the earliest
possible moment, the sixty-nine wagon-loads of eggs which are still due under Section 2, § 3, sub-§
3a, of the Agreement of March 17, 192o, if possible before April I, 1921. The quantities of goods
referred to in Article 2, § 3, of the Supplementary Agreement of January 8, 1921, and in § 3 of the
present final protocol, may be purchased by the official authorised by the Austrian Government
from the Jajczarski Syndicate at Cracow or from any of its members, provided that approval has
previously been given by the Food Ministry at Warsaw.

The remaining obligations of the " Puzapp ", under the Delivery Agreement of March 16,
1920 (Annex B to the]Agreement of March 17, 192o), shall accordingly be regarded as having lapsed.

IV.

The undertaking given by the Austrian Government to license the export of the fifteen loco-
motives referred to in Article 3, § 7, of the additional section of the Supplementary Agreement of
January 8, 1921, shall only hold good provided that the twelve wagon-loads of pit coal for every
locomotive are delivered direct to the manufacturing firms, in addition to the ordinary allowance
of coal laid down in Article 2, § I.

V.

It is hereby declared that various goods have already been released by Austria for export
to Poland at the request of the Polish Commercial Attach6 at Vienna, in addition to the allowance
provided for by the Agreement of March 192o, as compensation for the exercise of the right of
option by the Austrian Mineral Oil Office, under the terms of the Supplementary Agreement of March
17, I92O, and that these goods should be of a value equivalent'to 150,000,000 Polish marks.

VI.

Should the export of the goods referred to in Articles 2 and 3 of the present Supplementary
Agreement of January 8, 1921, be rendered impossible by the action of unauthorised persons within
the territory of the exporting State, in spite of the fact that export licences have been duly issued,
the Government of the exporting State shall make good any loss which is proved to have been
actually incurred by the other Party to the Agreement. This compensation shall, however, in no



204 Socide't des Nations - Recuei des Traite's. 1921

prix de facture des marchandises, augment6 des frais de transport (surestarie, frais de magasinage).
La m~me disposition s'applique aux ddlais exceptionnels, provoqu~s par 1action de personnes non
autoris~es. Dans ce cas, toutefois, 'on n'aura droit qu'au remboursement des frais de transports
(surestarie et frais de magasinage).

VARSOVIE, le 8 janvier 1921.

Pour le Gouvernement autrichien
(Sign6) Dr THEODOR LANGER,

Conseiller au Ministdre du Commerce,
de l'Industrie el des Travaux publics.

Pour le Gouvernement polonais
(Sign6) PRZANOWSKI,

Ministre de l'Industrie et du Commerce.
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case exceed the purchase price of the goods, according to the invoice, with the addition of any rail-
way charges (demurrage, warehousing). The same provisions apply in the case of any exceptional
delay in export resulting from some unauthorised act. In the latter case, however, the only claims
for compensation which may be made are those for the payment of railway charges incurred (de-
murrage, warehousing).

WARSAW, January 8, 1921.

For the Austrian Government :
(Signed) Dr. THEODOR LANGER,

Councillor in the Ministry of Commerce,
Industry and Buildings.

For the Polish Government
(Signed) PRZANOWSKI,

Minister for Industry and Trade.





No j87.

ALLEMAGNE ET HONGRIE

Convention commerciale provisoire
signe'e Berlin le jer juin j92o.

GERMANY AND HUNGARY

Provisional commercial Agreement
signed at Berlin, June i, 1920.
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TEXTE ALLEMAND. - GERMAN TEXT.

No. 187. - PROVISORISCHES ABKOMMEN ZWISCHEN DER DEUT-
SCHEN UND DER KONIGLICH-UNGARISCHEN REGIERUNG ZUR
REGELUNG IHRER BEIDERSEITIGEN WIRTSCHAFTLICHEN
BEZIEHUNGENI, GEZEICHNET IN BERLIN, DEN i. JUNI 1920.

Textes ol/iciels allernand et hongrois communiques par le Minist~re des Al/aires itrangdres d'Alle-
magne el par le Chargj d'A//aires de Hongrie d Berne. L'enregistrement de cette Convention
a eu lieu le 23 novembre 1921.

Nachdem die Voraussetzungen ffir den im Jahre 1905 zwischen dem Deutschen Reich und der
ehemaligen Osterreichisch-Ungarischen Monarchie abgeschlossenen Handels- und Zollvertrag
durch den Weltkrieg tiefgreifende Anderungen erfahren haben, welche die weitere Anwendung
dieses Vertrages nicht mehr tunlich erscheinen lassen, haben sich die Deutsche und die K6nigliche
Ungarische Regierung verstandigt, bis zum Abschluss eines endgiiltigen Handelsvertrags folgen-
des provisorisches Abkommen zur Regelung ihrer beiderseitigen wirtschaftlichen Beziehungen
zu treffen

I.

Die beiden vertragschliessenden Teile werden bis auf weiteres ihren wechselseitigen wirt-
schaftlichen Beziehungen den Grundsatz der Meistbegfinstigung zugrunde legen. Dies gilt ins-
besondere:

i. Von den Ein-, Aus-, und Durchfuhrverboten, Bestimmungen und Beschrdnkungen, sowie
ihrer Anwendung, den Eingangs- und Ausgangsz6llen, den Zollf6rmlichkeiten, den inneren Ver-
brauchsabgaben und 5mhnlichen Steuern ;

2. Von dem Erwerb und Besitz von beweglichem und unbeweglichem Verm6gen, der Verf ii-
gung hieribber, von der Zulassung zur Ausiibung von Handel, Gewerbe, Industrie und Landwirt-
schaft, sowohl seitens der Staatsangeh6rigen des einen Teils im Gebiete des andern, wie auch sei-
tens der Handels-, Erwerbs- und Finanzgesellschaften mit Einschluss der Versicherungsgesell-
schaften sowie der in diesen Fallen zu entrichtenden Abgaben, Steuern und sonstigen Lasten;

3. Von Kaufleuten, Fabrikanten und Handelsreisenden, welche sich dariiber ausweisen,
dass sie in dem Staat, wo sie ihren Wohnsitz haben, die gesetzlichen Abgaben ffir das von ihnen
betriebene Geschdft entrichtet haben, wenn sie pers6nlich oder durch in ihren Diensten stehende
Reisende Ankaufe machen oder Bestellungen nur unter Mitfilhrung von Mustern suchen. Ferner
ffr die Behandlung der von ihnen mitgeffihrten Muster sowie der fur ihren Gewerbebetrieb zu ent-
richtenden Abgaben ;

4. Von der Zulassung und Behandlung der Schiffe, ihrer Mannschaften und Ladungen sowie
den Schiffahrts-Abgaben ;

5. Von der Bef6rderung von Personen durch Transportunternehmer auf dem Land- und Was-
serwege.

1 L'6change des ratifications a eu lieu h Budapest le 3o d~cembre 1920.
- Par lettre du 7 septembre 1921, M. le Charg6 d'Affaires de Hongrie h Berne a fait savoir au

Secr~taire g~ndral de la Soci6t6 des Nations que le Gouvernement Hongrois serait pret L lui envoyer
tout trit 6 conclu par la Hongrie conform~ment au No 13 du m~morandum sur la matidre approuvd h
Rome par le Conseil de la Soci~t6 le 19 mai 192o, mais que a la Hongrie n'6tant pas Membre de la
Soci~t6 des Nations, ces communications devraient 6tre consid~r~es certainement comme faites sua
sponte, et partant la disposition de 'article 18 du Pacte, disant qu aucun des traitds ou engagements
internationaux ne sera obligatoire avant d'avoir 6t6 enregistr6, ne pourrait avoir trait h la Hongrie pour
le moment. ), Voir 6galement renvoi vol. II, page 6o de ce ((Recueil .
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TEXTE HONGROIS. - HUNGARIAN TEXT.

No. 187. - A MAGY. KIR. KORMANY RS A NIEMET KORMANY KOZOTT
A KOLCSONOS GAZDASAGI VISZONYOK SZABALYOZASA C1gLJABOL
KOTOTT IDEIGLENES EGYEZMRNY 1.

German and Hungarian official texts communicated by the German Ministry for Foreign Affairs and
by the Hungarian Chargd d'Affaires at Berne2. The registration of this 0 onvention took Place
on November 23, 1921.

Minthogy a volt Osztrdk-Magyar Monarchia 6s a N~metbirodalom k6z6tt az 1905. dvben
megk6t6tt kereskedelmi 6s vdmszerz6d6s el6feltdtelei a vildghdbord k6vetkezt6ben mdlyrehat6
vltozdsokat szenvedtek, amelyeknek tovdbbi alkalmazAsa nem lAtszik c~lszeriinek, a MAGYAR
KIRALYI 6s a N-MET KORMANY megegyeztek abban, hogy vdgleges kereskedelmi szerz6dds
megk6ts6ig kblcs6n6s gazdasdgi viszonyaik szabAlyozAsa c~ljAb6l a k6vetkez6 ideiglenes
egyezmdnyt k6tik:

I.

A kt szerz6d6 fdl k6lcs6n6s gazdasdgi viszonyait tovAbbi intdzked~sig a legnagyobb kedvezmdny
elve alapjAn fogja szabdlyozni. Ez az ely kill6nbsen alkalmazAst nyer:

i.- A behozatali, kiviteli, 6s Atviteli tilalmakra, rendelkez6sekre 6s korlAtozdsokra, valamint
ezeknek alkalmazAsAra, a behozatali ds kiviteli vimokra, a vAmeljArds alakszeriis6geire, a bels6
fogyasztAsi 6s hasonl6 ad6kra;

2. - Ing6 6s ingatlan vagyon szerz~s6re 6s birtokltsAra, az ezek feletti rendelkez~s jogdra, a
kereskedelmi, ipari 6s mez6gazdasdgi tev~kenys~g gyakorlAsAhoz val6 bocsAtisra m~g pedig
nemcsak az egyik szerz6d6 f~l AllampolgArai tekintet6ben a mdsik szerz6d6 fdl teriilet~n, hanem -
a biztosit6 tdirsasAgokat is ide6rtve - a kereskedelmi, ipari 6s p6nziigyi tdrsasdgok tekintet~ben
is, nemkiil6nben az ily esetekben fizetend6 dijakra, ad6kra 6s egy~b k6zszolgAltatisokra;

3. - A keresked6kre, gyArosokra 6s kereskedelmi utaz6kra, akik ki tudjAk mutatni, hogy abban
az illamban, amelyben laknak, az Altaluk gyakorolt tizlet utAn a t6rv6nyes ad6kat megfizett~k,
ha akAr szemdlyesen, akAr szolgAlatukban A116 utaz6k Altal vAsArl6sokat tesznek vagy csak a maguk-
kal vitt mustrAk mellett megrendelseket gyiijtenek, tovAbbA a magukkal vitt mustrdkkal val6
elbdnAsra, nemkiil6nben az iparuk utdn fizetend6 dijakra;

4. - A haj6k, a haj6szem6lyzet 6s a haj6k rakomAnyainak bebocsitAsira 6s a velfik val6 elbA-
nAsra, valamit a haj6zisi illetdkekre.

5. - SzdllitAsi vwllalkoz6k Altal szArazf6ldi 6s vizi uton szem~lyek szAllitlsdra.

'Ratifications exchanged at Budapest December 30, 1920.
2 The Hungarian Charg6 d'Affaires at Berne, in a letter dated Sept. 7, 1921, informed the

Secretary General of the League of Nations that the Hungarian Government would be prepared to
send him any treaties concluded by Hungary in accordance with No. 13 of the memorandum
on the subject approved by the Council of the League at Rome on May ig, 192o, but that, "as
Hungary is not a Member of the League of Nations, the communication of such treaties should
certainly be regarded as spontaneous, and the provisions of Article I8 of the Covenant, which lays down
that no international treaties or agreements are binding until registered, are not, therefore, applicable to
Hungary for the present. " See also foot-note vol. II, page 6o of this "Series ".
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II.

Ausnahmen von diesen Grundsatzen sollen nur zulassig sein, soweit es sich um die Begiinsti-
gungen handelt, welche von einem der beiden vertragschliessenden Teile einem anderen Staat
auf Grund einer bestehenden oder kiinftig vereinbarten Zollvereinigung zugestanden sind sowie
fur die BegiAnstigungen, welche einer der beiden vertragschliessenden Teile einem dritten Staate
im sogenannten kleinen Grenzverkehr (innerhalb einer Strecke bis zu 15 Km. beiderseits der Grenze)
gewdihrt hat.

III.

Vorbehaltlich der nachstehend noch zu erwdhnenden durch die wirtschaftlichen Verhiltnisse
gebotenen Einschrafikungen (siehe IV) gehen die beiden vertragschliessenden Teile davon aus,
dass grundsiatzlich der wechselseitige Verkehr zwischen ihren Landern durch keinerlei Ein-, Aus-
und Durchfuhrverbote zu hemmen sei.

Ausnahmen, sofern sie auf alle Lander, oder doch auf alle diejenigen Lander angewendet
werden, bei denen die gleichen Voraussetzungen zutreffen, sollen in folgenden Fallen stattfin-
den k6nnen:

i. In Bezug auf Kriegsbedarf unter ausserordentlichen Umstainden;
2. Aus Riicksichten auf die 6ffentliche Sicherheit ;
3. Aus Riicksichten der Gesundheitspolizei oder zum Schutze von Tieren oder Nutzpflanzen

gegen Krankheiten und Schadlinge;
4. Zu dem Zweck, um hinsichtlich fremder Waren Verbote oder Beschrdnkungen, die durch

die innere Gesetzgebung ftir die Erzeugung, den Vertrieb, die Bef6rderung oder den Verbrauch
gleichartiger einheimischer Waren im Inlande festgesetzt sind oder festgesetzt werden, durch-
zufiihren.

IV.

Da zur Zeit die wirtschaftlichen Folgen des Weltkrieges in den beiden vertragschliessenden
Staaten es nicht gestatten, den in Ziffer III aufgestellten Grundsatz ausnahmslos durchzufiihren,
soll, solange die wirtschaftlichen Verhaltnisse es erfordern, das in den beiden Staaten zur Zeit
bestehende System der Ein- und Ausfuhrbeschrankungen aufrechterhalten bleibn. Jedoch wird
jeder Teil grundsdtzlich bestrebt sein, entsprechend der Wirtschaftslage auf ihren Abbau hinzu-
wirken.

Solange derartige Ein-, und Ausfuhrbeschrainkungen bestehen, soil im beiderseitigen Waren-
verkehr bei Antrdigen auf Gestattung von einzelnen Ausnahmen beiderseits m6glichstes Entge-
genkommen und wohlwollende Priifung des Einzelfalles gefibt werden.

Die beiden Regierungen sind bereit, den nach Massgabe der bestehenden Vorschriften erteil-
ten Aus-, und Einfuhrbewilligungen ftir die Dauer ihrer Gtiltigkeit volle Wirksamkeit zu sichern,
selbst wenn die erwiihnten Aus- und Einfurvorschriften nachtriglich eine Anderung erfahren
sollten.

Die Bewilligung kann widerrufen werden:
i. Sofern sie dringende bffentliche Interessen gefifhrdet;
2. Sofern sie auf Grund unrichtiger Angaben oder durch unlautere Mittel erlangt ist.
Soweit einer der beiden vertragschliessenden Teile ftir sein Staatsgebiet die Erteilung von

Ausfuhrbewilligungen von der Entrichtung von Ausfuhrabgaben abhdngig macht, soll diese Aus-
fuhrabgabe nicht erhoben werden von denjenigen Sendungen, ffir welche bei Einfiihrung der Aus-
fuhrabgabe bereits ohne Riicksicht auf eine solche eine Ausfuhrbewilligung erteilt war, und wenn.
die Ausfuhr tatsachlich binnen 7 Wochen nach Einfuihrung der Ausfuhrgebiihr bewerkstelligt:
worden ist.



1921 League of Nations - Treaty Series. 211

II.

A fenti alapelvek a161 kiv6teleknek csak annyiban lehet helye, amenyiben oly kedvezm6nyekr61
van sz6, amelyeket a k6t szerz6d6 f6l egyike mAs 11amnak valamely fennA1l6 vagy j6v6ben 16tesitend6
vamegyesiilW6s alapj n nvujt, nemkiil6nben oly kedvezm6nyek tekintet6ben, amelyeket a k6t szerz6d6
f6l egyike valamely harmadik Allamnak az figynevezett szfikebb hatArforgalomban (a hat~rt61
mindk6t oldalon 15 km.-ig terjed6 savon beliil) biztositott.

III.

Az alabb emlitend6, a gazdas.gi viszonyok k6vetelte korlatozasok fenntartasdval (lsd IV.)
a k6t szerz6d6 fl abb6l indul ki, hogy a k61cs6n6s forgalom orszdgaik k6z6tt elvileg semmif6le
behozatali, kiviteli 6s Atviteli tilalom dltal nem akad1yozand6.

Felt6ve, hogy ez minden orszAgra vagy mindazokra az orsz~gokra, amelyek azonos helyzetben
vannak, alkalmazist nyer, kiv6telnek a k6vetkez6 esetekben lehet helye:

i. - Hadisziiks6gletekn6l, rendkivtili k6riiWr6nyek k6z6tt;
2. - K6zbiztonsagi tekintetekb61 ;
3. - Eg6szs6grend6ri tekintetekb6l vagy avegb6l, hogy Ollatok vagy hasznos n6v6nyek beteg-

s6gek 6s kdrt6kony organizmusok ellen v6delemben reszesiiljenek;
4. - Oly c6lb61, hogy azok a tilalmak vagy korlAtozdsok, amelyeket a belf6ldi t6rv6nyes rendel-

kez6sek hazai Ariik gyart6sa, forgalombahozatala, sz~llittsa, vagy fogyasztAsa tekintet6ben a
belf6ld6n megAllapitottak, vagy meg fognak Allapitani, hasonl6nemii kiilf6ldi arfikkal szemben
alkalmazast nyerjenek.

IV.

Minthogy a vilAghabor-i gazdasAgi k6vetkezm6nyei a k6t szerz6d6 dllamban ezid6szerint nem
engedik meg, hogy a III. pontban kimondott ely kiv6tel n6lkiil keresztfilvihet6 legyen, a behozatali
6s kiviteli korlitozAsoknak a k6t allamban ezid6szerint fennl6 rendszere addig, amig a gazdasdgi
viszonyok ezt megk6vetelik, tovdbbra is 6rv6nyben marad. Mindazondltal mindegyik f l elvileg
arra fog t6rekedni, hogy a gazdasagi helyzetnek megfelel6en az emlitett korlatozAsok fokozatosan
megsztintethetok legyenek.

Mindaddig, amig ily behozatali 6s kiviteli korldtoz~sok fennmllanak, a szerzad6 felek a k61cs6n6s
arfiforgalomban a korlatozasok a161 val6 kiv6teleknek enged6lyez6s6re irAnyul6 egyes k6relmeket
a lehet~s6g szerint elbz6kenyen fogjik m6rlegelni 6s j6akarat-i elbirdlAsban fogjak r6szesiteni.

Mindk6t kormdny hajland6 arra, hogy az 6rv6nyben A116 szabdlyok szem el6tt tart.saval
megadott kiviteli 6s behozatali enged6lyeknek 6rv6nyess6giik tartamtra teljes hatdlyossdgot
biztositson, m6g akkor is, ha az emlitett kiviteli 6s behozatali szabalyok ut6lag vAltozast is szen-
vedn6nek.

Az enged6ly visszavonhat6:
i. - Ha az fontos k6z6rdeket vesz6lyeztet
2. - Ha azt val6tlan adatok alapjdn, vagy meg nem engedett eszk6z6kkel nyert6k el.
Amennyiben a k6t szerz6d6 f6l egyike sajat tertilet6re n6zve a kiviteli enged6lyek megadis~t

kiviteli illet6k lerovdsAt6l teszi fiigg6v6, ez a kiviteli illet6k nem szedhet6 be oly drikiildem6nyek
utin, amelyekre n6zve a- kiviteli enged6lyt a kiviteli illet6k 6letbel6ptetds6nek idej6ben erre az
illet6kre val6 tekintet n6lkiil mAr megadtdk 6s ha a kivitel a kiviteli illet6k 6letbel6ptet6se utin hat
h6ten beliil t6nyleg megtbrt6nt.
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Beide Teile sichern sich wechselseitig zu,' dass in den Fallen in denen aus Grfinden, die nach-
weislich ausserhalb des Verschuldens der Parteien liegen, bereits erteilte Ausfuhrbewilligungen
nicht rechtzeitig ausgenutzt werden konnten, auf Antrag eine Verli5ngerung erfolgen wird, sofern
die Voraussetzunger, unter denen sie erteilt wurden, noch fortbestehen. Es soll jedoch die Ver-
langerung nicht verweigert werden aus dem Gesichtsphnkt inzwischen neu eingeffihrter Ausfuhr-
vorschriften.

V.

Soweit ffir die Frage der Erteilung von Ausfuhrbewilligungen die Preish6he der Ausfuhr-
ware entscheidend ist, werden die von der Aufstellung von Preisbestimmungen bzw. von neuen
Preisbestimmungen abgeschlossenen Vertrage in der Regel hiervon nicht berfihrt, wenn Abei Ab-
schluss der Vertriage den damals geltenden Preisbestimmungen bzw. den damaligen Marktver-
haltnissen Rechnung getragen worden ist und entweder

a) der Kii.ufer bereits Anzahlungen geleistet hat, o der
b) der Lieferer bereits Leistungen aus dem Vertrag bewirkt hat, oder
c) auch der Kiiufer bereits entsprechende Preiserh6hungen bewilligt hat.

Die beiderseitigen Regierungen werden ihren Einfluss dahin ausiiben, dass die Aufstellung
der Minimalexportpreise in einer Weise erfolgt, die unter tunlichster Ausschaltung von besonderen
Vergfinstigungen an Abnehmer in dritten Staaten den unmittelbaren Warenaustausch zwischen
Deutschland und Ungarn gewiihrleistet.

Auch werden die beiden vertragschliessenden Teile bei privaten Kaufabschlfissen sich jeden
amtlichen Einflusses auf die Interessenten zum Zweckeeiner Erh6hung des vereinbarten Preises
enthalten, sofern bei Abschluss des betreffenden Vertrages den damals geltenden Preisbestimmungen
bzw. den damaligen Marktverhdltnissen Rechnung getragen worden ist.

VI.

Die Durchfuhr von Waren aller Art und von Personen aus dem Gebiet des einen der beiden
vertragschliessenden Teile durch das Gebiet des anderen Teils soll in Zukunft grundsatzlich keiner-
lei Beschrdnkungen oder Durchfuhrabgaben unterworfen sein.

Eine Ausnahme von dem vorstehenden Grundsatz ist zul5ssig fdr Waren, welche in dem Durch-
fuhrstaate den Gegenstand eines Staatsmonopols oder einer monopoldihnlichen Einrichtung bil-
den. Jedoch unterliegt die Durchfuhr von Salz auf der Donau keinerlei Beschrankungen.

Soweit eine Ausnahme von dem Grundsatz der Durchfuhrfreiheit oben vorgesehen ist, be-
halten sich die beiden Regierungen vor, fiber das bei der Durchfuhr anzuwendende Verfahren
nahere Vereinbarungen spater zu treffen. Bis dahin soll an der bestehenden flbung nichts ge-
andert werden.

VII.

Ober den wechselseitigen Eisenbahnverkehr sind die aus der Anlage A ersichtlichen Be-
stimmungen vereinbart worden. Beide Teile behalten sich vor, erforderlichenfalls in unmittel-
barem Benehmen neue Bestimmunigen fiber den wechselseitigen Eisenbahnverkehr zu treffen.

VIII.

Jed er der beiden vertragschliessenden Teile wird die Schiffe des andern und deren Ladungen
unter denselben Bedingungen und gegen die3selben Abgaben wie die eigenen Schiffe zulassen.
Dies gilt sowohl hinsichtlich der Binnenschiffahrt einschliesslich der Binnenschiffahrts-Kabotage,
wie auch hinsichtlich der Zulassung der die Flagge des einen Teils ffihrenden Seeschiffe in den Hafen-
und den Kiistengewiissern des andern Teils.
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Mindk~t f~l egymissal szemben k61cs6n6sen biztositja, hogy oly esetekben, a mid6n mdrmegadott kiviteli enged6lyek bebizonyithat6lag a felek hib.jdn kivill 616 okokb6l kell6 id6benfelhaszn6Jhat6k nem voltak, az illet6knek k6relm~re az enged~lyeket meg fogjdk hosszabbittatni,felteve, hogy azok az el6felt~telek, amelyek mellett az enged~lyt megadtdk mdg fennAllanak. Minda-zoniltal a meghosszabbitd.s nem tagadhat6 meg id6k6zben 6letbel1ptetett fij kiviteli szab~lyok
alapjdn.

V.

Amennyiben a kiviteli enged~ly megad6sinak k~rd~s~re n~zve a kiviteli drfik dr~nak magas-sdga d6nt6 fontossdgi, az illet6 6xszab~soknak, illet~leg fij drszabdsoknak meg~llapitdsa el6tt megk6-t6tt szerz6d~sek rendszerint 6rintetlenbil maradnak, ha a szerz6d~sek megk6t~s6n~l az akkor6rv~nyes drszabdsokat, illet6leg az akkori piaci viszonyokat tekintetbe vett6k 6s

a) a vev6 f~l mdr fizetseket teljesitett, vagy,
b) a sz Ulit6 f~l a szerz6d~sb61 foly6lag mdr sz~llitdsokat eszk6z~lt, vagy pedig
c) a vev6 f~l megfelel6 drfelemelshez mAr hozzAjdrult.
A k~t korminy befolydsAt oly irdnyban fogja 6rv~nyesiteni, hogy a legalacsonyabb exportArak-oly m6don nyerjenek megdllapitist, hogy eziltal valamelyik harmadik gllam vAsdrl6inak nyujtand6kfil6n6s kedvezm6nyez6sek lehet6 mell6z6s6vel Magyarorszdg 6s N6metorszdg k6z~tt a k6zvetlen

dricsere biztosittass6k.
Ezenkivill a k6t szerz6d8 f6l tart6zkodni fog att6l is, hogy magdnszem6lyek k6z6tt l6tesiiltv6telek megk5t6s6n6l a felekre a meg~llapitott v6teldr felemel6se v6gett bArmin6 hivatalos befolydstgyakoroljon, amenyiben az illet6 szerz6d~s megk6t6s6n6l az akkor 6rv6nyes drszabAsokat, illet61eg

az akkori piaci viszonyokat tekintetbe vett6k.

VI.

Aruknak 6s szem6lyeknek a k6t szerz6d6 f6l egyik6nek terilet6r61 a mdsik f l terfilet6n val6dtvitel6t a j6v6ben elvileg semmif6le korl6tozdsnak vagy tviteli illet6knek sem szabad aldvetni.

A most emlitett alapelv a161 kiv6telnek csak oly Arfik tekintet6ben lehet helye, amelyek azdtviteli dllamban llami egyedirisdg vagy egyeddrfisdgszeri szabAlyozds tdrgyai. Azonban s6nak
a dunai uton val6 Atvitele semmif6le korldtozAs ald sem esik.

A k6t korminy fenntartja magdnak, hogy amennyiben az dtviteli szabadsAg elve al6l a fentiekszerint kiv6telnek van helye, az dtvitel tekintet6ben alkalmazand6 eljdrdst illet~leg k6s6bbi id6pont-ban r6szletesebb megAllapoddsokat l6tesithessen. Addig az eddigi gyakorlat nem fog vAltozAst
szenvedni.

VII.

A k61cs6n6s vasuti forgalom tekintet6ben az A. mell6kletben foglalt rendelkez6sekben t6rt6ntmeg~llapodds. Mindk6t f6l fenntartja mag~nak, hogy a k6cs6n6s vasuti forgalomra vonatkoz6lagsziiks6g eset6ben k6zvetlen 6rintkez6s utjdn uj meg~llapoddsokat l6tesithessen.

VIII.

Mindegyik szerz6d6 f l a mdsik f6l haj6it 6s azoknak rakomdnyait ugyanazon felt6telek alatts ugyanazon illet6kek mellett bocsdtja be, mint sajdt haj6it. Ez az elv alkalmazdst nyer mind abelvizi haj6zasra, ide6rtve a belvizi parthaj6zdsi forgalmat is, mind pedig az egyik f6l lobog6jdtvisel6 tengeri haj6knak a mAsik f6l kik6t6 6s parti vizeire val6 bebocsdtdsdra n6zve is.
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IX.

Alle bffentlichen Verkehrswege (Chausseen, Kandle, Schleusen, Brticken, Hdfen und Landungs-
pltze usw.) sowie die dazu geh6rigen Betriebseinrichtungen sollen den Angeh6rigen des einen Teils
im Gebiet des andern Teils in gleicher Weise, unter den gleichen Bedingungen und gegen die glei-
chen Gebfihren, wie den Angeh6rigen des eigenen Staates zur Benutzung offenstehen.

X.

Die beiden vertragschliessenden Teile bewilligen sich gegenseitig das Recht Konsuln in den-
jenigen Hifen und Handelsplatzen des andern Teils zu ernennen, in denen Konsuln eines dritten
States zugelassen werden.

fber die diesen Konsuln zustehenden Vorrechte, Befugnisse und Befreiungen werden die
beiden Staaten einen Konsularvertrag vereinbaren. Bis dahin soll an der bisherigen (Ybung inso-
weit nichts gedndert werden, als den beiderseitigen Konsuln bis auf weiteres dieselben Rechte,
Befugnisse und Befreiungen zugestanden werden, welche bisher die 6sterreichisch-ungarischen
Konsuln in Deutschland und die deutschen Konsuln in Osterreich-Ungarn genossen haben.

X.I.

Dieses Abkommen soll ratifiziert und die Ratifikationsurkunden sollen alsbald ausgetauscht
werden. Es tritt mit der Ratifikation in Kraft und soll zunaichst 3 Monate gelten. Von diesem
Zeitpunkte an soll es so lange in Geltung bleiben, als es nicht von, einem der beiden vertragschlies-
senden Teile mit einer Frist von 3 Monaten gekiindigt wird.

Ausgefertigt in deutscher und ungarischer Urschrift. Bei Auslegung des Abkommens soll
in ZweifelsfMlen der deutsche Text gelten, da die Verhandlungen in deutscher Sprache gefifirt
worden sind.

BERLIN, den I. Juni 1920. (Gez.) v. STOCKHAMMERN.

(Gez.) LERS.

ANLAGE

I. ALLGEMEINES.

I. Die Grundlage des Eisenbahnverkehrs zwischen den vertragschliessenden Teilen bildet das
Internationale Uebereinkommen fiber den Eisenbahnfrachtverkehr vom 14. Oktober -189o nebst
Nachtrlgen. Ueber etwaige zur Zeit notwendige Abweichungen von Einzelbestimmungen des
Uebereinkommens sollen sich- soferne die Regierungen dies nicht in unmittelbarem Benehmen
regeln wollen - die beteiligten Eisenbahnverwaltungen, vorbehditlich der Genehmigung der Re-
gierungen, einigen.

2. Auf den Eisenbahnen soll im Personen- und Gepdckverkehr hinsichtlich der Abfertigung,
der Bef6rderungspreise und der mit der Bef6rderung zusammenhdngenden 6ffentlichen Abgaben,
kein Unterschied zwischen den Bewohnern der Gebiete der vertragschliessenden Teile gemacht
werden.

3. In Deutschland aufgelieferte, nach Ungarn oder durch Ungarn nach einem dritten Staat zu
bef6rdernde Gfitertransporte werden bei Erfilliung der gleichen Bedingungen auf den ungarischen
Eisenbahnen weder in bezug auf die Abfertigung, noch hinsichtlich der Bef6rderungspreise oder
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Ix.

Minden k6zforgalomra sz~nt fit (k6zuitak, csatornAk, zsilipek, hidak, kik6t6k 6s kiszAll6helyek stb)

valamint az ezekhez tartoz6 forgalmi berendezdsek az egyik f6l Allampolg~rai r6sz6re a mAsik f l

teriilet6n ugyanoly m6don, ugyanolyan felt6telek melett 6s ugyanolyan illet6tek ellen6ben fognak

rendelkez6sre 611ani, mint a sajt dllampolgirok reszere.

X.

A k6t szerz6d6 f6l k6lcs6n6sen megadja egym~snak a jogot arra, hogy a m.sik f6lnek minda-

zokba a kik6t6ibe 6s kereskedelmi piacaira, ahol valamely harmadik Allam is alkalmazhat konzul6kat,

ilyeneket szint6n kinevezhessen.
Ezeket a konzulokat megillet6 el6jogokra, szabadalmakra 6s mentess6gekre vonatkoz6lag

a k6t Allam konzuli egyezm6nyt fog k6tni. Ennek megt6rt6rnt6ig az eddigi gyakorlaton annyiban

nem fog vAltozds t6rt6nni, amennyiben mindk6t f6l konzulai egyel6re r6szesillni fognak minda-

zokban a jogokban, szabadalmakban 6s mentess6gekben. amelyeket az osztrAk-magyar konzulok

Ausztria-Magyarorsz~igban eddig 6lveztek.

XI.

A jelen egyezm6ny meger6sitend6 6s a meger6sit6 okiratok miel6bb kicser6lend6k. Az egyez-

m6ny a meger6sit6ssel 16p 6letbe 6s egyel6re hdrom h6napig marad 6rv6nyben. Ett6l az id6pontt6l

kezdve 6rv6nyben marad mindaddig, amig a k6t szerz6d6 f6l egyike azt h~rom h6napra fel nem

mondja.
Ki6llittatott magyar 6s n6met eredeti sz6vegben. Az egyezm6ny 6rtelmez6s6n 6 l k6ts6g eset6ben

a n6met sz6veg irAnyad6, miutAn a tArgyalsok n6met nyelven folytak.

BERLIN, 1920, hi jUniUs h I. in. LERS s. k.

v. STOCKHAMMERN s. k.

MELL]KLET

I. ALTALANOS RtSZ.

i. - A szerz6d6 vasuti forgalma az 189o. 6vi okt6ber h6 14-6n kelt nemzetk6zi vasuti Arufu-

varozisi egyezm6ny 6s annak p6tegyezm6nyei alapj.n fog lebonyolittatni. Az egyezm6ny egyes

rendelkez6seittl ezfd6szerint netalin szkiis6ges elt6r6sek tekinteteben - amenyiben a kormAnyok

nem kivAnnAnak k6zvetleniil megAllapodni - az drdekelt vasuti igazgatAsoknak kell kormAnyaik

jovAhagyAsAnak fenntartAsAval megillapodniok.

2.- A vasutakon a szem6ly- 6s podgyszforgalomban a szerz6d6 felek terfileteinek lakosai

koz.tt a kezel6s m6dozatai, a vifteldijak 6s a tovAbbitAssal 6sszefigg6 k6zterhek tekintet6ben nem

szabad kiilmbs6get tenni.

3. - N6metorszAgb6l MagyarorszAgba vagy Magyarorszigon At harmadik lamba szAllitand6

6rukfildem6nyek - azonos felt6telek teljesit6se eset6ben - a magyar vasutakon sem a kezel6s

m6dozatai, sem a fuvardijak, ser pedig a tovAbbitassal 6sszefflgg6 k6zterhek tekintet6ben nem
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der mit der Bef6rderung zusammenhangenden 6ffentlichen Abgaben ungiinstiger behandelt werden
als gleichartige einheimische Giitertransporte oder Giftertransporte eines dritten Staates in der-
selben Richtung und auf derselben Verkehrsstrecke. Das gleiche wird auf den deutschen Eisen-
bahnen ffir in. Ungarn aufgelieferte Giftertransporte gelten, die nach Deutschland oder durch
Deutschland nach einem dritten Staate bef6rdert werden.

Dieser Grundsatz findet wechselseitig auch Anwendung auf Giitertransporte, auf den Gebieten
des einen Teils, die mit Schiffen in See- oder Flusshafen des andern Teils getragen und dort auf
die Eisenbahnen aufgeliefert werden.

4. Folgende Bedingungen ffir die Anwendung von Eisenbahntarifen, Ermassigungen der Be-
f6rderungspreise oder sonstigen Begfinstigungen sollen ffir den Verkehr der gleichartigen Giiter-
transporte aus den Gebieten des andern vertragschliessenden Teils unwirksam sein :

a) Die Bedingungen der inldndischen Herkunft des Gutes, die Forderung einer solchen Be-
zeichnung des Gutes, die einem gleichartigen Gute des andern vertragschliessenden Teils nicht
zugingig ist, ist dieser Bedingung gleichzuhalten ;

b) Die Bedingung der Aufgabe am Orte, es sei denn, dass es sich um die Bedingung der An-
bringung von Guitern zu Schiff oder um die Bekampfung eines voruibergehenden besonderen Not-
standes handelt. Der Bedingung der Aufgabe am Ort ist die Bedingung der Anfuhr eines Gutes
zur Abfertigungsstelle mit Landfuhrwerk, mit Schleppbahnen (auf Privatanschlussgleisen), mit
Kleinbahnen oder auf bestimmten Eisenbahnwegen gleichzuhalten.

5. Die vertragschliessenden Teile werden daffir Sorge tragen, dass fuir den Personen- und
Gfiterverkehr nach Massgabe des tatsdchlichen Bedfirfnisses und soweit es die Valutaverhdltnisse
zulassen, direkte Tarife erstellt werden. Ob und in welchem Umfange direkte Tarife erstellt werden
sollen, werden die beteiligten Eisenbahnverwaltungen vereinbaren.

6. Hinsichtlich der Benutzung der den Deutschen und den K6niglich-Ungarischen Staatseisen-
bahnen angeh6rigen Wagen gilt das Uebereinkommen betreffend die gegenseitige Wagenbenutzung
im Bereich des Vereins deutscher Eisenbahnverwaltungen, weiter.

7. Die vertragschliessenden Teile werden den Eisenbahnverkehr zwischen den beiderseitigen
Gebieten gegen St6rungen oder Hinderungen sicherzustellen bestrebt sein.

8. Die vertragschliessenden Teile werden dahin wirken, dass den Bedfirfnissen des durch-
gehenden Verkehrs durch gfinstige und gesicherte Zugverbindungen, sowie durch Herstellung
ineinandergreifender Fahrpldne ffir den Personen- und Giiterverkehr tunlichst Rechnung getragen
wird.

II. VBERGANGSBESTIMMUNGEN.

i. Die K6niglich-Ungarische Regierung erklrt sich bereit, die noch in ihrem Lande befindli-
chen deutschen Lokomotiven und Wagen einschliesslich aller privaten Kesselwagen unverzfiglich
an Deutschland zurfickzugeben.

Die Koniglich-Ungarischen Staatsbahnen werden die deutschen Eisenbahnbetriebsmittel
den dsterreichischen Staatsbahnen in Bruck-Kiralyhida zur Weiterbef6rderung fibergeben.
Sofern die Deutsche Regierung ihr geh6rige Kesselwagen in Ungarn vermietet hat, bleiben sie von
der Rickgabe vorldufig ausgeschlossen.

2. Die Deutsche Regierung erklart sich bereit, die in Deutschland befindlichen ungarischen
Eisenbahnwagen zuriickzugeben. Die Riickgabe erfolgt nach Massgabe der von den K6niglich-
Ungarischen Staatseisenbahnen dem Eisenbahnzentralamt in Berlin noch mitzuteilenden Wuinsche

(Gez.) v. STOCKHAMMERN.
(Gez.) LERS.
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rdszesithet6k kedvez6tlenebb elbdnisban, mint hasonl6nemii belf6ldi vagy harmadik dllamb61
szdrmaz6 drukiildemnyek 6s ugyanazon a vonalszakaszon. Ugyanez az ely nyer alkalmaz~st
a ndmet vasutakon azokra az drukbildemdnyekre ndzve is, amelyek Magyarorszdgb6l Ndmet-
orsz~gba vagy Ndmetorszlgon dt harmadik dllamba szllittatnak.

Ugyancsak ez ely nyer k6lcs6n6sen alkalmaz~st azon Arukra is, amelyek a szerz6d6 felek
egyikdnek terfilet&r61 szdrmaznak 6s a mdsik szerz6d6 fdl tengeri vagy folyami kik6t6ibe haj6n
sz~littaitnak 6s onnan vasuton tovgbbittatnak.

4. - Hasonl6 nemiA drukiildemdnyeknek a mdsik szerz6d6 fdl terileteir6l val6 szdloitdsdngl
a vasuti dijszabAsoknak, a fuvardijmdrs6klseknek vagy egy~b kedvezmdnyeknek alkalmazdsa
tekintet~ben a k6vetkez6 feltdtelek kik6tdse hatilytalan :

a) Az dru belf6ldi szarmazdsdnak kikbtdse ; valamely iru oly megjel61dsdnek k6vetel6se,
amely megjel6ls a mdsik szerz6d6 fdl hasonl6nemii iruj~ra ndzve nem lehetsdges, az emlitett kik6-
tdssel egyenl6nek tekintend6 ;

b) A helyben val6 feladds kik6tdse, kivdve azokat az eseteket, amid6n druknak a vasuti dllo-
mdshoz haj6n val6 odasz~Jlitdsdra vonatkoz6 kik6tdsr6l vagy kfil6nleges, mul6 insdg lekiizdsdr6l
van sz6. A <<helyben val6 felad~s > kik6tds6vel egyenl6nek tekintend6 az drunak a feladdisi dllo-
mdshoz fuvarszekdrrel, vontat6pdlydkon (csatlakoz6 vdgdnyokon), kisvasutakon val6 fuvarozisdra
vonatkoz6 kik6tds.

5. - A szerz6d6 felek gondoskodni fognak arr6l, hogy a szemdly- 6s druforgalom rdszdre a
tdnyleges sziiks6ghez kdpest 6s amennyiben azt a valutaviszonyok megengedik, kbzvetlen dijsza-
bdsok 1pjenek 6letbe. Arra ndzve, hogy ldpjenek-e dletbe k6zvetlen dijszabdsok 6s milyen
terjedelemben, az 6rdekelt vasutigazgatdsok fognak megdllapodni.

6. - A magyar kirilyi dllamvasutak 6s a ndmet vasutak tulajdon~ban lev6 kocsik hasznilatdra
ndzve a n~met vasutigazgatgsok egyletdnek teriiletdn val6 k61cs6n6s kocsihaszndlat tdrgydban
fennd116 egyezmdny tovdbbra is 6rvdnyben marad.

7. - A szerz6d6 felek arra fognak t6rekedni, hogy terileteik k6z6tt a vasuti forgalmat zavarok
6s akadglyok ellen biztositsdk.

8.- A szerz6d6 felek oda fognak hatni, hogy a k~izvetlen forgalom igdnyeit kedvezb 6s biztositott
vonat6sszek6ttetdsekkel, valamint a szem6ly- 6s Aruforgalomban egymdsba kapcsol6d6 menetrendek
meggJlapitisdval, amennyire csak lehet, kiel6gitsdk.

II. ATMENETI RENDELKEZASEK.

- A magyar kir~lyi korminy k~sznek nyilatkozik arra, hogy a mdg az orsz~gban 16v6 n6met
mozdonyokat 6s kocsikat-idedrtve minden magdntartdnykocsit - Ndmetorszdgnak haladdktalanul
visszaadja.

A magyar kirdlyi Allarnvasutak a ndmet vasuti jdr6mfiveket az osztrAk 6llamvasutaknak
tov~bbitAs v~gett Bruck-Kirdlyhidn fogjdk dtadni. Amennyiben a ndmet kormdny sajdt tartdny-
kocsijait Magyarorszdgon bdrbe adta, ezeket egyel6re nem kell visszaadni.

2. - A ndmet korminy kdsznek nyilatkozik arra, hogy a Ndmetorszdgban lv6 magyar vasuti
kocsikat visszaadja. A visszaadds a magyar kir~1yi Mlamvasutak r6szdr6l a berlini Vasuti K6zponti
Hivatallal k6zlend6 kivdnsdigok szerint fog megt6rt~nni.

LERS s. k.
v. STOCKHAMMERN s. k.
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TRADUCTION 1.

No. 187. - CONVENTION PROVISOIRE CONCLUE ENTRE LE GOUVER-
NEMENT ALLEMAND ET LE GOUVERNEMENT ROYAL HONGROIS
POUR LE RtGLEMENT RCIPROQUE DE LEURS RELATIONS
P-CONOMIQUES, SIGNtE A BERLIN LE ier JUIN 1920.

La guerre universelle ayant amen6 des changements profonds dans les dispositions g6n~rales
de l'accord douanier et commercial conclu en 1905 entre l'Empire allemand et 1'ancienne Monarchie
austro-hongroise, et ces changements ne permettant plus de continuer h appliquer ledit accord, le
GOUVERNEMENT ALLEMAND et le GOUVERNEMENT ROYAL HONGROIS ont convenu de rdgler rdcipro-
quement, d'une fagon provisoire, leurs relations 6conomiques, au moyen des dispositions suivantes,
et jusqu'h la conclusion d'un trait6 de commerce d6finitif.

I.

Les deux Parties contractantes fonderont, jusqu'h nouvel ordre, leurs relations 6conomiques
r~ciproques sur le principe de la nation la plus favorisde. Ce principe s'appliquera notamment :

i. Aux prescriptions, limitations et ddfenses relatives h 1importation, h l'exportation et au
transit, ainsi qu'h leur application ; aux droits de douane h l'entrde et h la sortie, aux formalit6s
de douane, aux imp6ts de consommation int6rieure et taxes du mme ordre ;

2. A l'acquisition et h la possession des biens-meubles et immeubles, h 'usage de ces biens, aux
-autorisations permettant d'exercer le commerce, un m6tier, de se livrer h l'industrie et h l'agri-
-culture ; ces dispositions s'appliqueront aussi bien aux ressortissants de l'une des deux Parties se
trouvant sur le territoire de Fautre Partie, qu'aux socit6s financires commerciales et industrielles,
y compris les socits d'assurance, ainsi qu'h tous imp6ts, taxes et autres frais h acquitter dans les
cas semblables ;

3. Aux marchands, fabricants et voyageurs de commerce qui pourront prouver qu'ils ont
:acquitt6, dans l'Etat ohi ils ont leur domicile, les taxes pr~vues par la loi pour le n6goce auquel ils
s'adonnent, lorsque, soit personnellement, soit par l'entremise des voyageurs h leur service, ils
effectuent des achats on recherchent des commandes, en se contentant exclusivement de presenter
,des 6chantillons. La m~me disposition s'applique en ce qui concerne les taxes h acquitter pour les
mod~les et 6chantillons qu'ils auraient apport~s avec eux, et g6n6ralement pour l'exercice de leur
profession ;

4. A 1'admission et au traitement des navires, de leurs 6quipages et de leurs chargements,
:ainsi qu'aux taxes de navigation ;

5. Au transport des personnes par voie de terre et par voie d'eau, effectu6 par des entrepreneurs
,de transport.

If.

II ne sera d6rog6 h ces principes que dans la mesure oh il s'agira de faveurs accorddes par l'une
des Parties contractantes h un autre Etat, conformdment h un accord douanier existant, conclu ou

1 Traduit par le Secretariat de la Socift6 des Nations.
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TRANSLATION 1.

No. 187. - PROVISIONAL AGREEMENT BETWEEN THE GERMAN
AND THE ROYAL HUNGARIAN GOVERNMENTS FOR THE REGU-
LATION OF THEIR MUTUAL ECONOMIC RELATIONS. SIGNED

AT BERLIN, JUNE i, i2o.

Whereas the conditions prevailing at the time of the conclusion of the Commercial and Customs
Treaty between the German Empire and the former Austro-Hungarian Monarchy in the year
1905 have, as a result of the world-war, undergone profound changes which clearly render the
continuance of this Treaty impracticable, the GERMAN and the ROYAL HUNGARIAN GOVERN-
MENTS have decided to enter into the following provisional Agreement for the regulation of their
mutual economic relations, pending the conclusion of a definitive commercial Treaty:

I.

The two Contracting Parties shall, until further notice, adopt the most-favoured-nation principle
as the basis of their mutual economic relations. This shall apply especially to :

(i) Provisions, prohibitions and restrictions relating to import, export and transit traffic and
their application ; to import and export duties, customs formalities, internal duties on consumption
and similar taxes.

(2) The right of nationals of the one Party, and also of trading, industrial and financial com-
panies, including insurance companies, to acquire, possess and dispose of movable and immovable
property, and to engage in trade, commerce, industry and agriculture in the territory of the other;
also to the duties, taxes and charges payable in such cases.

(3) Merchants, manufacturers and commercial travellers who can prove that they have paid
the taxes imposed by law on the business carried on by them in the State where they are habitually
resident, when making purchases, or trying to secure orders by mere production of samples, either
personally or through the medium of travellers employed by them. Likewise as regards all taxes
payable upon samples brought with them, and on articles employed by them on the exercise of
their profession.

(4) Admission and treatment of vessels, their crews and cargoes and likewise navigation
dues.

(5) The carriage of passengers by land and water as undertaken by traffic agents.

II.

Exceptions to these principles shall only be admissible in so far as they refer to privileges which
are granted by one of the two Contracting Parties to another State in accordance with a Customs

1 Translated by the Secretariat of the League of Nations.
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h conclure, ou de faveurs accordees par l'une des Parties contractantes h un troisieme Etat pour le
trafic frontire usuel (s'6tendant h une distance de 15 kilomtres de part et d'autre de la fronti~re).

III.

Sous r~serve des restrictions h 6num~rer ci-dessous exig es par la situation 6conomique (voir IV),
les deux Parties contractantes s'engagent, en principe, l n'entraver les 6changes r~ciproques entre
leurs territoires respectifs par aucune interdiction d'exportation, d'importation et de transit.

Des exceptions, dans la mesure oii elles s'appliqueront h tous les pays, ou du moins h tous les
pays dans lesquels les m~mes dispositions seront en vigueur, pourront 6tre pr~vues dans les cas
suivants :

i. Ndcessit6s de guerre dans des circonstances exceptionnelles
2. Mesures int6ressant la s6curit6 publique,
3. Mesures relatives h l'hygi~ne, h la protection des animaux ou des plantes utiles contre les

maladies et les insectes nuisibles
4. Application des marchandises 6trang~res des interdictions ou des restrictions, pr6vues ou

h pr~voir par la 16gislation int~rieure, en ce qui concerne la production, le commerce, le transport
ou la consommation des marchandises de m~me nature et d'origine nationale, h l'int~rieur du pays.

IV.

Les consequences 6conomiques de la guerre universelle ne permettant pas, pour le moment,
d'appliquer sans exception, dans les Etats des deux Parties contractantes, le principe 6nonc6 au
§ 3, le syst~me des restrictions h l'exportation et h l'importation, provisoirement en vigueur dans
les deux pays, restera en application aussi longtemps que la situation 6conomique l'exigera. Toute-
fois, chacune des deux Parties s'efforcera, en principe, den effectuer le retrait, dans la mesure des
exigences de la situation 6conomique.

Aussi longtemps que des restrictions de cet ordre resteront en vigueur, en ce qui concerne
l'importation et l'exportation, les deux Parties s'engagent h examiner avec bienveillance et h favo-
riser, dans la plus large mesure possible, les demandes de d6rogation pour le trafic des marchandises.

Les deux gouvernements sont disposas hi assurer leur plein effet aux permis d'exportation et
d'importation accords aux termes des prescriptions en vigueur, pour toute leur dur~e de validit6,
m~me dans le cas oi les prescriptions ci-dessus mentionn6es relatives h l'importation et h l'expor-
tation devraient plus tard subir une modification.

Le permis pourra tre retir6 :
i. Dans la mesure oii il met en danger des int~r~ts publics urgents
2. Dans la mesure ohi il a &6 accord6 sur de fausses indications, ou grace h l'emploi de moyens

illicites.
Dans la mesure ob l'une des Parties contractantes fera ddpendre de l'acquittement des taxes

d'exportation l'octroi de permis d'exportation, ces taxes ne devront pas tre perques sur les envois
pour lesquels un permis d'exportation a 6t6 accord6, au moment de l'6tablissement de la taxe d'ex-
portation, et sans tenir compte de celle-ci, ou lorsque l'exportation aura eu lieu effectivement dans
les six semaines qui suivront l'application de la taxe d'exportation.

Les deux Parties se donnent r~ciproquement l'assurance que, dans les cas ob, pour des raisons
qui seraient d~montr~es par la suite comme ind~pendantes de la volont6 des Parties, des permis
d'exportation d6jt obtenus n'auront pu tre utilisds en temps voulu, ces permis pourront tre
prolongds sur demande, dans la mesure oh les dispositions qui ont justifi6 leur obtention seraient
encore en vigueur. La prolongation de la durde de validit6 de ces permis ne pourra 6tre refus~e pour
le motif que de nouvelles prescriptions relatives h l'exportation auront W mises en vigueur dans
l'intervalle.
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Convention at present existing, or hereafter to be concluded, and likewise to privileges which
one of the Contracting Parties has accorded to a third State in respect of the so-called" little frontier
trade " (within a zone extending 15 kilometres on either side of the frontier).

III.

Subject to the limitations mentioned below,which are required by economic conditions (Vide IV),
the two Contracting Parties undertake that, in principle, the trade between their countries shall
not be restricted by any import, export or transit prohibitions whatever.

Exceptions to this rule shall be permissible in the following cases, in so far as such exceptions
are applied to all countries, or at least to all those countries where the same conditions obtain

(Y) Owing to the necessities of war in exceptional circumstances.
(2) Owing to considerations of public safety.
(3) Owing to the requirements of the Health Authorities or with a view to the protection of

animals or useful plants from diseases and parasites.
(4) With the object of carrying out, as regards foreign goods, such prohibitions or restrictions

as have been, or shall be, introduced by the home legislature with a view to encouraging the produc-
tion of, trade in, conveyance or consumption of native goods of the same sort in the home country.

IV.

Since the economic consequences of the world-war in the two Contracting States do not, at
the moment, permit of effect being given unconditionally to the principle laid down in Section III,
the system of import and export restrictions at present existing in the two States shall be main-
tained so long as economic conditions make it necessary. Nevertheless each Party shall, in principle,
endeavour to effect the removal of such restrictions so far as the economic situation shall permit.

As long as such import and export restrictions exist, every possible effort shall be made by
each Party, in respect of the goods traffic of the other, to give sympathetic consideration to indivi-
dual applications for exceptional treatment.

The two Governments are prepared to give full effect to import and export licences issued in
accordance with existing regulations for the whole period during which they are valid, even if the
export and import regulations already mentioned should be modified subsequently.

A licence may be cancelled :
(i) If it endangers important public interests.
(2) If it has been obtained by false declarations or improper means.

In case either of the two Contracting Parties should make the grant of export licences, as regards
its own territory, dependent on the payment of export duties, such export duties shall not be levied
on consignments for which an export licence had already been granted when the export duties were
introduced without any reference to such duties, or if the export has actually been effected within
six weeks after the introduction of the export duties.

Both Contracting Parties agree that, in cases in which it has not been possible for export licences
already granted to be made use of at the right time, for reasons which can be proved to be beyond
the control of the parties concerned, an extension shall be granted, on application, provided that the
conditions under which the licences were granted still exist. An extension shall not, however,
be refused on the ground that fresh export regulations have been introduced in the meantime.
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V.

Dans la mesure oil le prix de la marchandise h exporter sera pris en consideration pour la d6-
livrance des permis d'exportation, les contrats conclus avant l'tablissement des prix (ou avant
1'6tablissement de nouveaux prix), ne seront pas, en r~gle gdn~rale, affect~s par-ces dispositions si,
lors de la conclusion des contrats, on a fait entrer en ligne de compte les prix ou les conditions du
march6 en vigueur h ce moment, et si :

a) l'acheteur a d6jh effectu6 des paiements, ou si
b) l'expdditeur a ddjh fait des livraisons aux termes du contrat, ou enfin,
c) si l'acheteur a d6jh consenti h une augmentation de prix correspondante.
Les deux Gouvernements contractants useront rdciproquement de leur influence pour assurer

l'tablissement des prix minima d'exportation, de faqon h garantir l'6change direct de marchandises
entre l'Allemagne et la Hongrie, en excluant, dans la mesure du possible, tous avantages sp6ciaux
en faveur d'un acheteur se trouvant dans un troisi~me Etat.

Les deux Parties contractantes s'engagent 6galement pour les contrats priv~s d'achat, h ne pas
exercer de pression officielle sur les int~resss en vue de faire 6lever le prix convenu, dans la mesure
oji, lors de la conclusion du contrat en question, les prix ou les conditions du march6 en vigueur h
ce moment ont 6t6 pris en consid6ration.

VI.

Aucune restriction ou aucune taxe de transit ne sera, en principe, appliqu~e, h l'avenir, aux per-
sonnes ou marchandises de toute nature en provenance du territoire de l'une des Parties contrac-
tantes, et traversant en transit le territoire de l'autre Partie.

Une exception au principe qui vient d'tre pos6 pourra tre faite pour les marchandises qui font
l'objet d'un monopole ou de dispositions analogues dans l'Etat sur le territoire duquel elles passent
en transit. Toutefois, le sel en transit sur le Danube ne sera soumis h aucune restriction.

Dans la mesure ob une exception au principe de la libert6 du transit a 6t6 pr~vue au paragraphe
prdcddent, les deux Gouvernements se rdservent le droit de prendre plus tard, et d'un commun ac-
cord, des dispositions plus prdcises pour le rdgime ht appliquer au transit. Rien ne sera chang6, en
attendant, 6ux usages actuellement en vigueur.

VII.

L'Annexe A pr6voit des dispositions spdciales, adoptdes d'un commun accord, pour le trafic
par voie ferrde entre les territoires des Etats contractants. Les deux Parties se rdservent le droit, en
cas de n6cessit6, de prendre, au moyen d'une entente directe, de nouvelles dispositions au sujet des
6changes rdciproques par voie ferr~e.

VIII.

Chacune des deux Parties contractantes s'engage h admettre les navires de l'autre Partie et
leurs chargements, aux mmes conditions que ses propres navires, et moyennant le paiement des
m~mes taxes. Cette disposition s'applique aussi bien h la navigation intdrieure, y compris la navi-
gation int6rieure au cabotage, qu'h l'admission de navires battant pavillon de l'une des Parties dans
les ports et eaux territoriales de l'autre Partie.

Ix.

Toutes les voies de communication publiques (chaussdes, canaux, 6cluses, ponts, ports et
d~barcadres, etc...), ainsi que les installations qui en font partie, seront mises h la disposition des
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V.

So far as the level of prices of exports is fixed in connection with the granting of export licences,
trade agreements entered into before the issue of a schedule of prices (or of a schedule of new prices)
shall not, as a rule, be affected if, when the agreements were concluded, account was taken of
the schedule which was then in force, or of the market prices ruling at the time ; and if

(a) the purchaser has already paid instalments ; or if
(b) the consigner has already begun to carry out the contract ; or if
(c) the purchaser has also already agreed to corresponding increases in price.
The Governments on both sides shall endeavour to arrange that the fixing of minimum export

prices shall be effected in a manner which shall ensure the direct exchange of goods between Germany
and Hungary, and shall exclude, so far as practicable, the granting of special privileges to purchasers
in third States.

Further, the two Contracting Parties shall refrain, in the case of private purchases, from exer-
cising any official influence on the parties concerned for the purpose of raising the prices agreed
upon, if, when the contract in question was concluded, account was taken of the schedule of prices
then in force, or to the market prices ruling at the time.

VI.

The transit of goods of all kinds and of persons from the territory of one of the two Contracting
Parties through the territory of the other Party shall in future be subject, in principle, to no restric-
tions or transit dues of any kind.

An exception to the foregoing principle is permissible in the case of goods which form a State
monopoly or are subject to arrangements resembling a monopoly in the State through which the
transit takes place. Nevertheless, the transit of salt on the Danube shall be subject to no restrictions.

With regard to the exceptions to the principle of freedom of transit which are provided for
above, the two Governments reserve the right to enter into further agreements at a later date as
to the procedure to be applied in the case of transit. Until such time no change shall be made in
the existing practice.

VII.

With regard to railway traffic between the two countries, the regulations set out in Annex A
are hereby agreed to. Both Parties reserve the right, in case of necessity, to make new arrange-
ments, by direct agreement, with regard to such railway traffic.

VIII.

Each of the two Contracting Parties shall admit the ships of the other Party and their cargoes
under the same conditions and on payment of the same dues as its own ships. Such arrangements
shall apply in the case of inland navigation, including inland coasting trade, and also in the case of
admission of sea-going vessels flying the flag of the one Party, to the harbours and territorial waters
of the other Party.

Ix.

All public means of communication (highways, canals, locks, bridges, harbours, landing places,
etc.), together with the installations appertaining thereto, shall be placed at the disposal of the
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ressortissants de l'une des Parties se trouvant sur le territoire de l'autre Partie, au m~me titre,
aux m~mes conditions, et moyennant le paiement des m~mes taxes, que lorsqu'il s'agit des ressortis-
sants de l'Etat en question.

X.

Les deux Parties contractantes se reconnaissent r~ciproquement le droit de nommer des consuls
dans les ports et places de commerce de l'autre Partie, oil un troisi~me Etat aura dt6 autoris6 h se
faire representer par des consuls.

Les privileges, pouvoirs et immunit6s de ces consuls feront l'objet d'un accord consulaire,
conclu entre les deux Parties. En attendant, rien ne sera chang6 aux usages actuellement en vigueur
et les consuls des deux Parties jouiront, jusqu'a nouvel ordre, des droits, privileges et immunit~s qui
ont 6t6 accordds jusqu'h present aux consuls austro-hongrois en Allemagne et aux consuls allemands
en Autriche-Hongrie.

XI.

Le present Accord sera ratifi6 et les instruments de ratification seront 6changds aussi rapide-
ment que possible. I1 entrera en vigueur h dater de la ratification et sera valable pour trois mois.
A l'expiration de ce d~lai, il restera en vigueur aussi longtemps qu'il n'aura pas W d~nonc6 par
1'une des deux Parties contractantes, moyennant pr~avis de trois mois. Le texte original a 6t6 r~dig6
en langue allemande et en langue hongroise. Pour l'interpr6tation de l'Accord, le texte allemand
fera foi dans les cas douteux, les n~gociations ayant 6t6 conduites en langue allemande.

BERLIN, le Ior juin 1920. (Sign6) VON STOCKHAMMERN.

(Sign6) LERS.

ANNEXE

I. GUNIRALI IiS.

I. L'Accord du 14 octobre 189o et ses annexes, sur les transports par chemin de fer, constitue
la base du syst~me de transports par voie ferr~e. Les administrations de chemins de fer int~ress~es,
dans la mesure oi les gouvernements ne dsirent pas r6gler la question par voie d'entente directe,
devront, sous rdserve de l'approbation des gouvernements, se mettre d'accord sur quelques d6ro-
gations provisoires qu'il y a lieu d'apporter aux dispositions de l'Accord.

2. Pour le transport des voyageurs et des bagages sur les chemins de fer, il ne sera 6tabli aucune
diff6rence entre les habitants des territoires des deux Parties contractantes au point de vue de l'ex-
p6dition, du prix des transports et des taxes publiques s'appliquant aux transports.

3. Les marchandises expedites d'Allemagne, h destination de la Hongrie ou d'un troisi~me
Etat i travers le territoire de la Hongrie, ne seront pas, dans les m6mes conditions, traitees sur les
chemins de fer hongrois, d'une maniere mons favorable, tant au point de vue des expeditions que
du transport et des taxes publiques y aff6rentes, que les marchandises de m~me ordre et d'origine
nationale, ou les marchandises d'un troisi~me Etat transportdes dans la m~me direction et sur le
mfme parcours. Les m~mes dispositions s'appliqueront, sur les chemins de fer allemands, aux mar-
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nationals of the one Party in the territory of the other Party in the same manner and under the same
conditions and. on payment of the same charges as in the case of the nationals of the State to which
these means of communication belong.

X.

Each of the two Contracting Parties recognises the right of the other to appoint consuls in these
harbours and trading centres of the other Party in which consuls of a third State are admitted.

The two States will agree to a consular Treaty with regard to the privileges, powers and im-
unities to be conferred on such consuls. Until such Treaty is concluded, no change shall be made
in the practice hitherto obtaining ; but the same rights, powers and immunities shall be granted
till further notice to the consuls of both parties as Austro-Hungarian consuls have hitherto enjoyed
in Germany, and German consuls in Austria-Hungary.

XI.

This Agreement shall be ratified, and the instruments of ratification shall be exchanged as soon
as possible. The Agreement shall come into force on its ratification and shall remain operative in
the first instance for three months. From this date onwards it shall remain in force until the end
of a period of three months after it has been denounced by one of the Contracting Parties. The
original texts have been prepared in German and Hungarian. As regards the interpretation of
the Agreement, the German text shall be authentic in cases of doubt, in view of the fact that
the negotiations were carried on in the German language.

BERLIN, June 1, 1920.
(Signed) V. STOCKHAMMERN.

(Signed) LERS.

ANNEX A.

I. GENERAL.

(I) The International Agreement on Railway Goods Traffic dated October 14, 189o, with the
supplementary clauses, shall form the basis for regulating railway traffic between the Contracting
Parties. In respect of any modifications of individual regulations which may be necessary at the
present time, the railway administrations concerned shall, in so far as the Governments do not
wish to settle these matters by direct agreement, come to an arrangement, subject to the approval
of the Governments.

(2) No difference shall be made on the railways, in the case of the carriage of passengers and
luggage, between the inhabitants of the territories of the respective Contracting Parties as regards
the despatch, rates and public charges connected with railway rates.

(3) Goods consigned in Germany for transport to Hungary, or through Hungary to a third
State, shall not, subject to reciprocal treatment on the Hungarian railways, receive less favourable
treatment than the same kind of native goods or goods of a third State, proceeding in the same
direction and on the same traffic routes, either with respect to despatch railway rates or public
charges connected with such rates. The same shall apply on the German railwaysto goods consigned
in Hungary, for forwarding to Germany, or through Germany to a third State.
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.chandises expedites de Hongrie h destination de l'Allemagne, ou d'un troisi~me Etat h travers le
territoire allemand. Ce principe s'applique, en outre, h titre de r~ciprocit6 aux marchandises qui, sur
les territoires de l'une des Parties contractantes, sont transport~es sur des navires dans des ports
maritimes ou fluviaux de l'autre Partie contractante pour tre, lh, confides aux chemins de fer.

4. Les conditions ci-apr~s, relatives h l'application des tarifs de chemins de fer, aux r~ductions
des prix de transport, ou d'autres facilit6s seront sans effet pour les transports analogues de mar-
chandises hors des territoires de l'autre Partie contractante.

a) Condition d'origine : l'obligation requise de fournir une description de la marchandise qui
ne puisse s'appliquer h une marchandise de m~me nature de l'autre Partie contractante 6quivaudra
h cette condition.

b) Condition de la consignation sur place : sauf lorsqu'il s'agit d'amener des marchandises h
bord des navires on de rem4dier provisoirement h une situation urgente. L'obligation requise d'a-
mener une marchandise au lieu d'exp~dition sur des v~hicules, du chemin de fer h touage (sur les
voies de raccordement privies), sur les chemins de fer h voie 6troite ou sur des voies ferries sp~cia-
lement dsign~es, 6quivaudra h cette condition.

5. Les Hautes Parties contractantes veilleront h ce que des tarifs directs soient 6tablis pour le
transport des personnes et marcha'ndises, en tenant compte des n~cessit~s et dans la mesure oii le
cours de la devise le permettra. Les administrations des chemins de fer int~resss d6cideront d'un
commun accord, jusqu'h quel point des tarifs directs (s'il y a lieu d'y avoir recours), devront 6tre
6tablis.

6. En ce qui concerne l'emploi des wagons appartenant aux chemins de fer de l'Etat allemand
et h ceux de l'Etat royal hongrois, l'accord relatif h l'emploi r~ciproque des wagons sur les r~seaux
des administrations allemandes r~unies des chemins de fer continuera h etre applique.

7. Les Hautes Parties contractantes s'efforceront de prot~ger contre toute perturbation ou
tous obstacles les transports par voie ferr6e entre leurs territoires respectifs.

8. Les Hautes Parties contractantes veilleront i ce que les n~cessit~s du transit s6ient sauve-
gard~es, dans la mesure du possible, an moyen de correspondances de chemins de fer assur6es et
favorables, et par l'6tablissement de services bien coordonn6s pour le transport des voyageurs et
des marchandises.

II. DISPOSITIONS TRANSITOIRES.

I. Le Gouvernement royal hongrois se d6clare pr t h restituer sans d~lai h l'Allemagne les
locomotives et wagons allemands qui se trouvent sur son territoire, y compris tous les wagons
citernes.

L'administration des chemins de fer royaux hongrois remettra aux chemins de fer autrichiens
h Bruck-Kiralyhida, le materiel roulant allemand, pour le renvoyer en Allemagne. Les wagons
citernes allemands, lou~s en Hongrie par le Gouvernement allemand, ne sont pas, provisoirement,
compris dans l'application de cette mesure.

2. Le Gouvernement allemand se declare prft h restituer les wagons de chemins de fer hongrois
qui se trouvent en Allemagne. La remise sera effectude d'apr~s les indications que l'administration
des chemins de fer royaux hongrois fera parvenir h l'Office central des chemins de fer h Berlin.

(Sign6) V. STOCKHAMMERN.

(Sign6) LERS.
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This principle shall also be reciprocally applied to goods consigned in the territory of the one
Party for transport by water to sea or river ports of the other Party, and thence forwarded by rail.

(4) The following conditions with regard to railway rates, reductions in charges, or similar
privileges shall not apply, in respect of the same kind of goods proceeding from the territory of the
other Contracting Party :

(a) The condition that the goods must be of home origin. This condition is tantamount to
a demand that the goods shall not bear a description which could be applied to similar goods belong-
ing to the other Contracting Party.

(b) The condition of consignment on the spot, except in cases of transport of goods by boat,
or to meet a temporary case of special urgency. The condition of consignment on the spot is tanta-
mount to a demand that the goods shall be brought to the despatching office by means of vehicles,
trolleys (on private branch lines) light railways or on certain specified railway lines.

(5) The Contracting Parties shall endeavour to introduce through-rates in the case of carriage
of passengers and goods so far as circumstances actually require, and so far as the conditions of
exchange allow. The railway administrations concerned shall come to an agreement as to whether
through-rates shall be introduced, and if so, to what extent.

(6) With regard to the employment of the wagons belonging to the German and to the Royal
Hungarian State railways, the Agreement regarding the use of wagons in the area covered by the
Union of German Railway Administrations continues to apply.

(7) The Contracting Parties shall endeavour to protect the railway traffic between each other's
territories against disturbance or obstruction.

(8) The Contracting Parties shall endeavour to take into consideration, so far as is practicable,
the requirements of through-traffic by providing convenient and reliable train connections and
by co-ordination of the time-tables both for passenger and goods services.

II. PROVISIONAL REGULATIONS.

(i) The Royal Hungarian Government declares its readiness to restore to Germany without
delay any German locomotives and wagons at present in Hungary, including all private tank-
wagons.

The Royal Hungarian State Railways shall hand over German rolling-stock to the Austrian
State Railways at Bruck-Kiralyhida for forwarding to Germany. Tank-wagons belonging to the
German Government which have been hired out by that Government in Hungary shall for the
present be excluded from the above provision.

(2) The German Government declares that it is ready to return any Hungarian railway
wagons at present in Germany. Restitution shall be made in accordance with the wishes of the
Royal Hungarian Government, which shall be communicated to the Central Railway Office in
Berlin.

(Signed) v. STOCKHAMMERN.
(Signed) LERS.





No j88

BULGARIE ET HONGRIE

Echange de notes concernant le
reglement des relations commerciales
et conomiques entre ces deux pays.
Sofia, le 3 septembre 1921.

BULGARIA AND HUNGARY

Exchange of Notes concerning the
regulation of commercial and econom-
ic relations between those two
countries. Sofia, September 3, 1921.
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No. 188. - ECHANGE DE NOTES ENTRE LES GOUVERNEMENTS DE
BULGARIE ET DE HONGRIE CONCERNANT LE REGLEMENT
DES RELATIONS COMMERCIALES ET ECONOMIQUES ENTRE
CES DEUX PAYS 1. SOFIA LE 3 SEPTEMBRE 1921.

Texte ol/iciel /rangais communiqud par le Chargg d'A//aires de Hongrie at Berne. L'enregistrement
de cet echange de notes a eu lieu le 23 novembre 1921.

MINISTkRE

DES
AFFAIRES t TRANGP-RES.

MONSIEUR LE CHARGt D'AFFAIRES,

Faisant suite h ma note en date du 19 aofit 1921, sub. NO 12557, j'ai l'honneur de vous confirmer
que le Gouvernement royal bulgare est tomb6 d'accord avec le Gouvernement royal hongrois
pour que, entre la BULGARIE, d'une part, et la HONGRIE, d'autre part, les relations commerciales
et 6conomiques soient r~gles, h partir du 9 aofit 1921, sur la base de la r~ciprocit6 et de la clause
de la nation la plus favorisde sous tous les rapports.

Le present Accord sera en vigueur jusqu'h un d~lai de trois mois apr~s que l'une des deux Par-
ties contractantes l'aura d~nonc6.

Veuillez agrder, Monsieur le Charg6 d'Affaires, l'assurance de ma consideration tr~s distinguee.

(Sign6) AL. RADOLOFF.

A Monsieur Alexandre DE Kiss,
Charg6 d'Affaires de Hongrie,

En Ville.

LtGATION ROYALE DE HONGRIE

A SOFIA.
No 3081/1921.

MONSIEUR LE PR-SIDENT,

Faisant suite h ma note No 2079, dat6e du 21 aoeit 1921, j'ai l'honneur de vous confirmer que
le Gouvernement royal hongrois est tomb6 d'accord avec le Gouvernement royal bulgare pour
qu'entre la BULGARIE, d'une part, et la HONGRIE, d'autre part, les relations commerciales et 6co-

Voir renvoi h la page 208 de ce volume.

Le 3 septembre 1921.

SOFIA, le 3 septembre 1921.
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No. 188. - EXCHANGE OF NOTES BETWEEN THE BULGARIAN AND
HUNGARIAN GOVERNMENTS CONCERNING THE REGULATION
OF COMMERCIAL AND ECONOMIC RELATIONS BETWEEN THOSE
TWO COUNTRIES1. SOFIA, SEPTEMBER 3, 1921.

Ol/icial French text communicated by the Hungarian Chargj d'A]/aires at Berne. This exchange
o/ notes was registered on November 23, 1921.

MINISTRY
FOR

FOREIGN AFFAIRS. SOFIA, September 3, 1921.

SIR,

In pursuance of my Note No 12557 of August 19, 1921, I have the honour to confirm that the
Royal Hungarian Government and the Royal Bulgarian Government have agreed that the commer-
cial and economic relations between BULGARIA and HUNGARY shall, as from August 9, 1921, be
regulated, in all respects, on terms of reciprocity, and in accordance with the most-favoured-nation
clause.

This Agreement shall remain in force for a period of three months after denunciation by
either of the two Contracting Parties.

I have the honour, etc.

(Signed) AL. RADOLOFF.
To Monsieur Alexandre DE KISS,

Hungarian Charg6 d'Affaires,
Sofia.

ROYAL HUNGARIAN LEGATION

AT SOFIA.
No 3o81/1921.

YOUR EXCELLENCY,

In pursuance of my Note NO 2079 of August 21, 1921, I have the honour to confirm that the
Royal Hungarian Government and the Royal Bulgarian Government have agreed that the commer-
cial and economic relations between BULGARIA and HUNGARY shall, as from August 9, 1921, be

I See foot-note page 209 of this volume.

September 3, 1921.
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nomiques soient r~gles, h partir du 9 aoft 1921, sur la base de la r6ciprocit6 et de la clause de la
nation la plus favoris6e sous tous les rapports.

Le present Accord sera en vigueur jusqu'h un d~lai de trois mois apr~s que l'une des deux Parties
contractantes l'aura d~nonc6.

Veuillez agr~er, Excellence, l'assurance de ma tr~s haute consideration.

(Sign6) ALEXANDRE DE KISS,
Chargj des A//aires de Hongrie,

I Conseiller de L6gation.

A Son Excellence, Monsieur Alexandre STAMBOLIISKI,

President du Conseil des Ministres,
et Ministre des Affaires 6trang~res et des Cultes,

Sofia.
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regulated in all respects on terms of reciprocity, and in accordance with the most-favoured-nation
clause.

This Agreement shall remain in force for a period of three months after denunciation by either
of the two Contracting Parties.

I have the honour, etc.

(Signed) ALEXANDRE DE KISS,

Hungarian Charge d'A//aires,
Councillor ol Legation.

To His Excellency Monsieur Alexandre STAMBOLIISKY,

President of the Council of Ministers, and
Minister for Foreign Affairs and Public Worship,

Sofia.





No j89.

HONGRIE ET SUISSE
Echange de notes concernant l'ex-

tension la Hongrie de ]a validite
du Traite de commerce conclu
entre ]a Suisse et I'ancienne mo-
narchie austro-hongroise le 9 mars
19o6 (Berne, les 21 et 25 fevrier
192o), et Arrangement conclu par
echange de notes entre ces deux
gouvernements, relatif la denon-
ciation de 1'accord susmentionne.
Berne, les j6 et 22 mars 1921.

HUNGARY
AND SWITZERLAND

Exchange of Notes with regard to
the extension to Hungary of the
validity of the commercial Treaty
concluded between Switzerland
and the former Austro-Hungarian
Monarchy on March 9, 19o6
(Berne, February 21 and 25, j 92o),

and Agreement concluded by ex-
change of Notes between the two
Governments with regard to the
Denunciation of the above-men-
tioned Agreement. Berne, March
j6 and 22, 1921.
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TEXTE ALLEMAND. - GERMAN TEXT.

No. 189. - NOTENAUSTAUSCH ZWISCHEN DER KONIGLICH UNGA-
RISCHEN REGIERUNG UND DER SCHWEIZERISCHEN EID-
GENOSSENSCHAFT BETREFFEND DIE VERLANGERUNG DES
ZWISCHEN DER EHEMALIGEN OSTERREICHISCH - UNGARI-
SCHEN MONARCHIE UND DER SCHWEIZ AM 9. MARZ 19o6
ABGESCHLOSSENEN HANDELSVERTRAGES. BERN, DEN 21
UND- 25. FEBRUAR 1920 UND DEN 16. MARZ 1921.

Texte ol/iciel allemand communiqud par le Chargj German ol/iciel text communicated by the Hun-
d'A//aires de Hongrie i Berne '. L'enregis- garian Charg! d'A f/aires at Berne'. The regis-
trement de cet !change de notes a eu leu le tration of this Exchange of Notes took place
23 novembre 1921. on November 23, 1921.

Die Ungarische Regierung hat die ihr vom liquidierenden. 6sterr.-ungar. Ministerium des
Aussern gemachte Mitteilung, wonach der schweizerische Gesandte in Wien mit Note Mfirz 1919,
Z. P. I. 19. 24., im Auftrage seiner Regierung die Kiindigung des zwischen OSTERREICH-UNGARN
und der SCHWEIz am 9. Mdrz 19o6 geschlossenen Handelsvertrages2, gemdss Art. 16 dieses Ver-
trages auf den 6. Marz 192o nachts 12 Uhr beim vorgenannten liquidierenden bsterr.-ungar. Mi-
nisterium des Aussern angezeigt hat, zur Kenntnis genommen.

Der Unterzeichnete ist nun von seiner Regierung beauftragt zu erkliren, dass die ungar. Re-
gierung die Giltigkeit des obenerwahnten Handelsvertrages zwischen UNGARN einerseits und der
SCHWEIZERISCHEN EIDGENOSSENSCHAFT anderseits um drei Monate vom 6. Mdrz 192o nachts
12 Uhr an, also bis zum 6. Juni nachts 12 Uhr zu verlingern bewillt ist. Sollte der Vertrag, bezw.
die in gegenwiirtiger Note niedergelegte Abmachung nicht bis einen Monat vor Ablauf der vor-
gesehenen dreimonatlichen Frist, also bis zum 6. Mai 192o, nachts 12 Uhr gekfindigt werden,
so soll der Vertrag weitere drei Monate, also bis zum 6. September in Kraft bleiben, mit Kfindi-
gungsm6glichkeit bis zum 6. August und in hfinlicher Weise weiter von drei Monaten zu drei Mo-
naten, bis zu einer Kiindigung, die einem Monat vor Ablauf der dreimonatlichen Frist stattfindet.

Die Vertragsverlangerung erfolgt durch einfachen Notenaustausch und der Vertrag soll somit
nach dem am heutigen Tage erfolgten Austausch der gegenwdrtigen Note und der Gegennote des
Schweizerischen Bundesrates als in oben angefiihrter Weise verliingert gelten.

Der Unterzeichnete ergreift den Anlass, den Schweizerischen Bundesrat seiner ausgezeich-
neten Hochachtung zu versichern.

BERN, den 21. Februar 192o. BORNEMISZA

K. ung. Gesandler u. bevollmchtigter Minister.
An das Eidgen6ssische

Volkswirtschaftsdepartement,
Handelsabteilung,

Bern.

Voir renvoi & la page 2o8 de ce volume. See foot-note page 209 of this volume.
2 De Martens, Nouveau Recueil G~ndral des British and Foreign State Papers, vol. 99,

Trait~s, deuxi~me s~rie, tome XXXV, page 157. page 619.
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-2-

SCHWEIZERISCHES

VOLKSWIRTSCHAFTSDEPARTEMENT,

HANDELSABTEILUNG.

155. BERN, den 25. Februar 192o.

Das Eidgen~ssische Volkswirtschaftsdepartement hat die Ehre, den Empfang der Note zu
bestdtigen, mit welcher Seine Exzellenz der ungarische Gesandte und bevollmdchtigte Minister
am 21. ds. mitgeteilt hat, dass seine Regierung geneigt ist, die Giltigkeit des zwischen der SCHWEIZ
und OSTERREICH-UNGARN am 9. Marz 19o6 abgeschlossenen Handelsvertrags um drei Monate,
namlich vom 6. Marz 192o nachts 12 Uhr bis zum 6. Juni nachts 12 Uhr zu verlangern. Sollte
der Vertrag bezw. die in der gegenwartigen Note niedergelegte Abmachung nicht bis zu einem
Monat vor Ablauf der vorgesehenen dreimonatlichen Frist, also bis zum 6. Mai 192o nachts 12 Uhr
gekiindigt werden, so soll der Vertrag weitere drei Monate, also bis zum 6. September in Kraft
bleiben, mit Kiindigungsm6glichkeit bis zum 6. August und in ahnlicher Weise weiter von drei
Monaten zu drei Monaten, bis zu einer Kiindigung, die einen Monat vor Ablauf der dreimonat-
lichen Frist stattfindet.

Indem das Departement hievon Vormerkung nimmt, erklirt es sich auf Grund einer Ermach-
tigung des Bundesrates mit der Verlangerung in der genannten Form einverstanden und betrach-
tet dieselbe hiemit als in Kraft erwachsen.

Das Departement ergreift den Anlass, Seine Exzellenz Herrn Baron Bornemisza seiner aus-
gezeichneten Hochachtung zu versichern.

Eidgen6ssisches Volkswirtschaftsdepartement:

Unterschri/t

Seine Exzellenz
Herrn Baron BORNEMISZA

a. o. Gesandter und bevollmachtigter Minister,
Leiter der ungarischen diplomatischen

Mission in der Schweiz,
Bern.

-3-

MAGYAR KIRALYI K6VETSEG.

BERNBEN.

183/Pol.

Der unterfertigte kgl. ungarische Geschdftstrdiger gestattet sich auf das dortamtliche Schreiben
vom 12. Ma'rz IQ21, No M. i 58/V Bezug zu nehmen und dem Eidgen6ssischen Volkswirtschafts-
departement auftraggemass zur Kenntnis zu bringen, dass sich die k6nigl. ungarische Regierung
mit einer Abanderung der zwischen UNGARN und der SCHWEIZERISCHEN EIDGENOSSENSCHAFT
getroffenen Vereinbarung betreffend die Verlangerung des zwischen der ehemaligen 6sterreich-
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ischen-ungarischen Monarchie und der Schweiz am 9. Mirz 19o6 abgeschlossenen Handelsver-
trages, wonach derselbe jeder Zeit auf drei Monate gekfindigt werden kann, einverstanden er-
klrt.

Der Unterfertigte benutzt auch diesen Anlass .....

BERN, den 16. Mdrz 192I.
PARCHER

Kgl. ung. GeschItstr~iger.

An das Eidgen6ssische
Volkswirtschaftsdepartement,

Handelsabteilung,
Bern.

4

SCHWEIZERISCHES

VOLKSWIRTSCHAFTSDEPARTEMENT,

HANDELSABTEILUNG.
BERN, den 22. Miirz 1921.

M. 55.

Der unterzeichnete Chef des Eidgen6ssischen Volkswirtschaftsdepartements beehrt sich,
der kgl. ungarischen Gesandtschaft den Empfang der Note vom 16. ds. (183 /p.) zu bestditigen, laut
welcher sich seine Regierung mit der vorgeschlagenen Abanderung der Kuindigungsfrist ffir den
zwischen der SCHWEIZ und UNGARN verlangerten Handelsvertrag vom 9. Mdrz 19o6 einverstanden
erklirt.

Es besteht demgemdss Obereinstimmung, dass dieser Vertrag von jetzt an zu jeder Zeit auf
drei Monate gekilndigt werden kann.

Der Unterzeichnete benutzt auch diesen Anlass, die kgl. ungarische Gesandschaft seiner aus-
gezeichneten Hochachtung zu versichern.

Eidgen6ssisches

Volkswirtschaftsdepartement

SCHULLER
An die kgl. Ungarische Gesandtschaft in

Bern.



TRADUCTION - TRANSLATION
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1 TRADUCTION.

No. 189. - tCHANGE DE NOTES ENTRE LES'GOUVERNEMENTS
HONGROIS ET SUISSE, CONCERNANT L'EXTENSION A LA HON-
GRIE DE LA VALIDITE DU TRAITE DE COMMERCE CONCLU
ENTRE LA SUISSE ET L'ANCIENNE MONARCHIE AUSTRO-HON-
GROISE LE 9 MARS 19o6 (BERNE, LES 21 ET 25 FEVRIER 1920),
ET ARRANGEMENT CONCLU PAR P-CHANGE DE NOTES ENTRE
CES DEUX GOUVERNEMENTS, RELATIF A LA DRNONCIATION
DE L'ACCORD SUSMENTIONNE. BERNE, LES I6 ET 22 MARS
1921.

Le Gouvernement hongrois a pris connaissance de la note du Minist~re austro-hongrois
des Affaires trangres, charg6 de la liquidation; aux termes de cette note datde mars 1919,
No I. 19. 24, le Ministre de Suisse h Vienne a, d'accord avec les instructions de son Gouver-
nement, et conform~ment h l'article 16 du Trait6 mentionn6 ci-apr~s, inform6, le 19 mars 1916,
le Ministare austro-hongrois des Affaires 6trang~res, charg6 de la liquidation, que le Gouverne-
ment fdd~ral avait d6cid6 de d6noncer, h partir du 6 mars 1920, h minuit, le Trait6 de commerce
conclu le 9 mars 19o6 entre l'Autriche-Hongrie et la Suisse.

Le soussign6 est charg6 par son Gouvernement de ddclarer que le Gouvernement hongrois
est dispos6 h proroger de trois mois la validitd du Trait6 de commerce ci-dessus mentionn6 entre
la HONGRIE, d'une part, et la CONFMD RATION SUISSE de l'autre. Cette prorogation prendra effet h
partir du 6 mars 192o h minuit, jusqu'au 6 juin h minuit. Si le trait6 ou l'accord 6tabli par la prdsente
note n'est pas d6nonc6 un mois avant l'expiration du d~lai stipul6 de trois mois, c'est-h-dire avant
le 6 mai 192o h minuit, le trait6 restera en vigueur pour une nouvelle p~riode de trois mois, c'est-
h-dire jusqu'au 6 septembre, avec facult6 de le d~noncer avant le 6 aofit ; le trait6 sera prorog6
de la m~me mani~re pour de nouvelles p~riodes de trois mois jusqu'h ce qu'il.soit d~nonc6, avec
pr6avis d'un mois avant 'expiration de la pdriode de trois mois.

La prorogation du trait6 entrera en vigueur k la suite d'un simple 6change de notes ; en con-
s~quence, h la suite de l'6change effectu6 aujourd'hui de la pr~sente note et de la r~ponse du Conseil
f6d6ral suisse, le traitd sera prorog6 ainsi qu'il'a 6t6 prdvu ci-dessus.

Le soussign6 saisit cette occasion, etc.

BERNE, le 21 /vrier 1920. (Sign) BORNEMISZA

Envoy! extraordinaire
et Ministre pldnipotentiaire

du Royaume de Hongrie.
Au D6partement f~dral de

l'Economie publique,
Division du Commerce, Berne.

1 Traduit par le Secr6tariat de la Soci~td des Nations.
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1 TRANSLATION.

No. 189. - EXCHANGE OF NOTES BETWEEN THE HUNGARIAN AND
SWISS GOVERNMENTS WITH REGARD TO THE EXTENSION
TO HUNGARY OF THE VALIDITY OF THE COMMERCIAL TREATY
CONCLUDED BETWEEN SWITZERLAND AND THE FORMER
AUSTRO-HUNGARIAN MONARCHY ON MARCH 9, 19o6 (BERNE,
FEBRUARY 21 AND 25, 1920), AND AGREEMENT CONCLUDED
BY EXCHANGE OF NOTES BETWEEN THE TWO GOVERN-
MENTS WITH REGARD TO THE DENUNCIATION OF THE ABOVE-
MENTIONED AGREEMENT. BERNE, MARCH 16 AND 22, 1921.

The Hungarian Government has taken note of the communication from the Austro-Hungarian
Ministry for Foreign Affairs which is concerned with questions of liquidation, to the effect that,
in a Note dated March I919, No 1.19.24, the Swiss Minister at Vienna, under instructions from
his Government and in accordance with Article 16 of the Treaty hereafter referred to, has noti-
fied the Austro-Hungarian Ministry for Foreign Affairs, which is concerned with questions of
liquidation of the Federal Government's decision to denounce the Commercial Treaty concluded
on March 9, 19o6, between AUSTRIA-HUNGARY and SWITZERLAND as from midnight on March 6,
1920.

The undersigned is now instructed by his Government to state that the Hungarian Govern-
ment desires to prolong by three months the validity of the above-mentioned Commercial Treaty
between HUNGARY of the one part and the Swiss CONFEDERATION of the other part, with effect
from midnight on March 6, 192o, until midnight on June 6. Should the Treaty, or the agreement
contained in the present Note, not be denounced one month prior to the expiration of the sti-
pulated period of three months, that is to say - before midnight on May 6, 1920 - the Treaty shall
remain in force for a further period of three months, i.e., until September 6, with option to de-
nounce it before August 6, and shall be prolonged in the same way for periods of three months
until its denunciation, of which one month's notice must be given before the expiration of the three
months period.

This prolongation of the Treaty shall be effected by a simple exchange of Notes. After the ex-
change of the present Note and of the reply from the Swiss Federal Council, which has this day
been effected, the Treaty shall be considered as prolonged in the manner set forth above.

The undersigned has the honour, etc.

BERNE, February 21, 1921.
(Signed) BORNEMISZA

Royal Hungarian Minister and
Minister Plenipotentiary.To the Federal Department

of Commerce and Industry,
Trade Section, Berne.

Translated by the Secretariat of the League of Nations.
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CONFLDItRATION SUISSE

D PARTEMENT

DE

L'CONOMIE PUBLIQUE.

DIVISION DU COMMERCE. BERNE, 25 /ivrier 1920.

Le D~partement f~d~ral de l'Economie publique a l'honneur d'accuser reception a Son Excel-
lence le Ministre pldnipotentiaire de Hongrie de sa note du 21 fdvrier, par laquelle le Gouverne-
ment hongrois a fait savoir qu'il 6tait dispos6 h proroger la validit6 du Trait6 de commerce conclu,
le 9 mars 19o6, entre la SUISSE et I'AUTRICHE-HONGRIE, pour une p~riode de trois mois, c'est-h-dire
du 6 mars 1920 h minuit jusqu'au 6 juin h minuit. Si le trait6, ou l'accord 6tabli par la pr~sente note,
n'est pas d~nonc6 un mois avant 1'expiration du d6lai stipul6 de trois mois, c'est-h-dire avant le
6 mai 192o h minuit, le trait6 restera en vigueur pour une nouvelle p~riode de trois mois, c'est-b-
dire' jusqu'au 6 septembre, avec facult6 de le d~noncer avant le 6 aofit ; le trait6 sera prorog6
de la mme mani~re de trois mois en trois mois, jusqu'h ce qu'il soit d~nonc6 ; en cas de d~non-
ciation, un pr~avis d'un mois devra 6tre donn6 avant l'expiration de la p~riode de trois mois.

Le D~partement f~ddral prend acte de ce qui prc de avec F'autorisation du Conseil f~dral;
il d~clare accepter la prorogation de l'accord dans la forme stipule et considre par la pr~sente
cette prorogation comme 6tant d~jh entree en vigueur.

D~partement f~d~ral de l'Economie publique

(Signature)
A Son Excellence le Baron BORNEMISZA,

Envoy6 extraordinaire et Ministre pl~nipotentiaire,
Chef de la Mission diplomatique

hongroise en Suisse, Berne.

-3-

LLGATION ROYALE DE HONGRIE
A BERNE.

Le soussign6, Charg6 d'Affaires de la Lgation royale de Hongrie, a l'honneur de se r~fdrer
h sa communication du 12 mars 1921, No M. 158/V et d'informer, conform6ment aux instructions
qu'il a re~ues, le D6partement f6dral de l'Economie publique que le Gouvernement royal de
Hongrie accepte la modification de l'accord conclu entre la HONGRIE et la CONFID1ARATION SUISSE,
au sujet de la prorogation du Trait6 de commerce conclu le 9 mars 1966 entre l'ancienne monar-
chie austro-hongroise et la Suisse ; aux termes de cet accord, ledit trait6 pourra tre d6nonc6
tout moment, avec pr~avis de trois, mois.

Le soussign6 saisit cette occasion, etc.,

BERNE, 16 mars, 1921.',
(Sign6) PARCHER

Chargi d'A/Iaires de la Ligation
Au D6partement f~dral royale de Hongrie.

de l'Economie publique,
Division du Commerce, Berne.
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-2-

Swiss DEPARTMENT
OF

COMMERCE AND INDUSTRY.

TRADE SECTION. BERNE, February 25, 1920.

The Federal Department of Commerce and Industry has the honour to acknowledge receipt
of the Note, dated 21St inst., in which His Excellency the Hungarian Envoy and Minister Pleni-
potentiary stated that his Government was prepared to prolong the validity of the Commer-
cial Treaty concluded on March 9, 19o6, between SWITZERLAND and AUSTRIA-HUNGARY, for a period
of three months, that is to say, from midnight on March 6, 1920, until midnight on June 6.
Should the Treaty, or the agreement contained in this Note, not be denounced one month prior
to the expiration of the stipulated period of three months, that is to %ay, before midnight on May
6, 1920, the Treaty shall remain in force for a further period of three months, i.e., until Septem-
ber 6, with option to denounce it before August 6, and shall be prolonged in the same way
for further periods of three months until its denunciation, of which one month's notice must be
given before the expiration of the three months period.

Having regard to the above declaration, the Federal Department of Commerce and Industry
being duly authorised by the Federal Council, declares that it agrees to the prolongation in the
manner referred to, and regards such prolongation as having come into force by virtue of this
declaration.

This Department has the honour, etc.
Federal Department of Commerce and Industry

To His Excellency Baron BORNEMISZA, (Signature)

Envoy Extraordinary and Minister Plenipotentiary,
Head of the Hungarian Diplomatic

Mission in Switzerland, Berne.

-3-

ROYAL HUNGARIAN LEGATION.
BERNE.

With reference to the communication dated March 12, 1921, No M. 158/V, from 'this office,
and in accordance with instructions received,.the undersigned Royal Hungarian Charg6 d'Affaires
has the honour to inform the Federal Department of Commerce and Industry that the Royal
Hungarian Government agrees to a modification of the agreement concluded between HUNGARY
and the SwIss CONFEDERATION concerning the prolongation of the Commercial Treaty concluded
on March 9, 19o6, between the former Austro-Hungarian Monarchy and Switzerland, by the terms
of which the said Treaty may be denounced at any time on three months notice being given.

The undersigned has the honour, etc.

BERNE, March 16, 1921.
(Signed) PARCHER

To the Federal Department Royal Hungarian Chargi d'A//aires.

of Commerce and Industry,
Trade Section, Berne.
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CONFEDARATION HELVATIQUE

DAPARTEMENT

DE
L'ECONOMIE PUBLIQUE

DIVISION DU COMMERCE

BERNE, le 22 mars 1921.

Le soussign4, Chef du D~partement f6ddral de l'Economie publique, a l'honneur d'accuser
r~ception h la L6gation royale de Hongrie de sa note du 16 mars, 183 P., aux termes de laquelle
le Gouvernement hongrois d~clare accepter, comme il a 6t6 propose, la modification h apporter
au d6lai de d6nonciation de l'accord commercial conclu le 9 mars 19o6 entre la SuISSE et la HONGRIE
et ddjh prorog4.

It est donc convenu qug cet accord pourra, dor6navant, 6tre d~nonc6 h tout moment, avec
pr~avis de trois mois.

Le soussign6 saisit cette occasion pour assurer, etc.,

D~partement f6d~ral de l'Economie publique.
(Sign6) SCHULLER

A la Legation royale de Hongrie,
h Berne.
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4-
Swiss DEPARTMENT

OF
COMMERCE AND INDUSTRY,

TRADE SECTION.
BERNE, March 22, 1921.

The Head of the Federal Department of Commerce and Industry has the honour to ack-
nowledge receipt of the Note, dated 16th of this month, 183 /P, from the Royal Hungarian Lega-
tion, to the effect that the Royal Hungarian Government agrees to the proposed alteration of the
period required for the denunciation of the Commercial Treaty between Switzerland and Hungary
dated March 9, 19o6, which Treaty has now been prolonged.

It is therefore agreed that the said Treaty may henceforth be denounced at any time, upon
three months notice being given.

The undersigned begs to convey, etc.

Federal Department for Commerce and Industry,

(Signed) SCHULLER.

To the Royal Hungarian Legation
at Berne.





No 1jo.

ROUMANIE ET SUEDE

Echange de Notes portant renouvel-
lement de ]a Convention interna-
tionale sur le transport des mar-
chandises par chemin de fer, sign~e
a Berne le 14 octobre 189o, ainsi
que des actes qui la complitent.
Stockholm, les 21 et 25 novembre
1921.

ROUMANIA AND SWEDEN

Exchange of Notes irenewing the
International Convention for the
transport of goods by rail, signed
at Berne on October 14, 1 89o,
together with all the relevant Acts.
Stockholm, November 2j and 25,
1921.
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No. 19o. - P-CHANGE DE NOTES ENTRE LES GOUVERNEMENTS
ROUMAIN ET SUIRDOIS PORTANT RENOUVELLEMENT DE LA
CONVENTION INTERNATIONALE, SUR LE TRANSPORT DE
MARCHANDISES PAR CHEMIN DE FER, SIGNIE A BERNE, LE
14 OCTOBRE 189o, AINSI' QUE DES ACTES QUI LA COMPLtTENT.
TOCKHOLM, LES 21 ET 25 NOVEMBRE 1921.

Texte ofliciel /ranvais communiqui par le Ministfre des A//aires itrangires de Suide. L'enregistrement
de cet ichange de notes a eu lieu le 3 dicembre 1921.

LtGATION DE ROUMANIE

EN SUkDE.
STOCKHOLM, le 21 novembre 1921.

MONSIEUR LE PRtSIDENT DU CONSEIL,

En me r~f6rant h la lettre de Son Excellence le Comte Wrangel, en date du 6 juin 1921, j'ai
l'honneur, pour constater l'accord entre nos deux Gouvernements, ainsi qu'il avait 6t6 prdvu dans
les pourparlers qui viennent d'avoir lieu, de d~clarer officiellement par la pr~sente que le Gouverne-
ment du Roi est d'accord avec celui de Sa Majest6 le Roi de Suede pour renouveler purement et
simplement la Convention de Berne du 14 octobre 189o et les Actes qui la compl~tent.

Cet accord pourra tre d6nonc6 d'annde en annde moyennant un pr~avis de trois mois. Cette
d6nonciation devra tre faite au plus tard le 30 septembre pour avoir son effet le premier janvier
suivant.
- Je saisis cette occasion pour vous renouveler, Monsieur le President du Conseil, les assurances

de ma tr~s haute consid6ration.
(Sign6) J. D. CONDURAKY.

Son Excellence
Monsieur Hjalmar BRANTING,

President du Conseil,
Ministre des Affaires 6trang~res, etc.

STOCKHOLM.

Pour copie conforme:
Stockholm, au Minist~re des Affaires dtrangres,

le 26 novembre 1921.

Le Secritaire gjndral,
(Sign6) W. BOSTR6M.

'De Martens: Nouveau Recueil g6nra1 des Trait~s, deuxi~me srie: tome XIX, page 289; vol.
XXIV, page 562; vol. XXX, page i4. Troisi~me s~rie: vol. III, page 920.
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1 TRANSLATION.

No. 19o. - EXCHANGE OF NOTES BETWEEN THE ROUMANIAN AND
SWEDISH GOVERNMENTS RENEWING THE INTERNATIONAL
CONVENTION 2 FOR THE TRANSPORT OF GOODS BY RAIL,
SIGNED AT BERNE ON OCTOBER 14, 189o, TOGETHER WITH
ALL THE RELEVANT ACTS. STOCKHOLM, NOVEMBER 21 AND
25, 1921.

French official text forwarded by the Swedish Minister for Foreign Affairs. The registration of this
exchange of Notes took place on December 3, 1921.

ROUMANIAN LEGATION
IN SWEDEN.

STOCKHOLM, November 21, 1921.
YOUR EXCELLENCY,

With reference to His Excellency Count Wrangel's letter of June 6, 1921, and in order to place
on record the agreement between our two Governments, in accordance with the terms of the recent
negotiations, I have the honour officially to declare that the Royal Government, in agreement
with the Government of H. M. the King of Sweden, hereby confirms the unconditional renewal
of the Berne Convention of October 14, 189o, together with all the relevant acts.

This agreement may be denounced from year to year on three months notice being given.
Notice of denunciation shall be given not later than September 30, in order to take effect from
the following January i.

I have the honour to be, etc.

(Signed) J. D. CONDURAKY.

His Excellency Monsieur Hjalmar BRANTING,
President of the Council, Minister for Foreign Affairs, etc.

STOCKHOLM.

1 Traduit par le Secrdtariat de la Soci~t6 des 1 Translated by the Secretariat of the League
Nations. of Nations.

2 British and Foreign State Papers : vol. 82, page 771, 1889-9o; vol. 87, page 8o6, 1894-95;
vol. 92, page 433, 1899-19oo.
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MINISTkRE
DES

AFFAIRES PTRANGkRES.

STOCKHOLM, le 25 novembre 1921.

MONSIEUR LE CHARGI D'AFFAIRES,

En me rf&rant h Votre lettre du 21 de ce mois, j'ai l'honneur ,pour constater l'accord entre nos
Gouvernements ainsi qu'il avait &6 pr~vu dans les pourparlers qui viennent d'avoir lieu, de declarer
officiellement par la pr~sente que le Gouvernement du Roi est d'accord avec le Gouvernement de
Sa Majest6 le Roi de Roumanie pour renouveler purement et simplement la Convention de Berne
du 14 octobre 189o et les actes qui la compl~tent.

Cet accord pourra 6tre ddnonc6 d'annue en annie moyennant un pr6avis de trois mois. Cette
d~nonciation devra 6tre faite au plus tard le 30 septembre pour avoir son effet le premier janvier
suivant.

Veuillez agr~er, Monsieur le Charg6 d'Affaires, les assurances de ma consideration la plus
distinguee.

(Sign6) BRANTING.

Pour copie conforme
Stockholm, au Minist~re des Affaires 6trang~res,

le 26 novembre 1921.

Le Secrilaire gindral,

(Sign6) W. BOSTR6M.

Monsieur CONDURAKY,
Charg6 d'Affaires de Roumanie, etc.
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MINISTRY

FOR

FOREIGN AFFAIRS.

STOCKHOLM, November 25, 1921.

With reference to your letter of the 2Ist inst., and in order to place on record- the agreement
between our two Governments, in accordance with the terms of the recent negotiations, I have the
honour to declare officially that the Royal Government, in agreement with the Government of
H. M. the King of Roumania, hereby confirms the unconditional renewal of the Berne Convention
of October 14, 189o, together with all the relevant acts.

This agreement may be denounced from year to year on three months notice being given. Notice
of denunciation shall be given not later than September 30, in order to take effect from the following
January i.

I have the honour to be, etc.

(Signed) BRANTING.

To Monsieur CONDURAKY,
Roumanian Charg4 d'Affaires, etc.





No 191.

ETATS-UNIS D'AMERIQUE
ET PORTUGAL

Arrangement prorogeant la Conven-
tion d'arbitrage du 6 avril j9o8,
signe ' Lisbonne le 14 septembre
1920.

UNITED STATES OF
AMERICA AND PORTUGAL

Agreement extending the Arbitration
Convention of April 6, j 9o8,

signed at Lisbon, September 14,
1920.
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No. 191. - AGREEMENT 1 BETWEEN THE UNITED STATES OF AMERICA
AND PORTUGAL, EXTENDING THE ARBITRATION CONVENTION 2

OF APRIL 6, 19o8. SIGNED AT LISBON, SEPTEMBER 14, 1920.

Textes ol/iciels anglais et Portugais communiquis par le Ministire des A//aires ltrangres de la Ripu-
blique Portugaise. L enregistrement de cet Arrangement a eu lieu le 12 dicembre 1921.

The Government of the PORTUGUESE REPUBLIC, and the Government of the UNITED STATES
OF AMERICA, being desirous of extending for another five years the period during which the Arbitra-
tion Convention concluded between them on April 6, 19o8, extended by the Agreement concluded
between the two Governments on June 28, 1913, shall remain in force, have authorised the under-
signed, to wit :

THE PRESIDENT OF THE PORTUGUESE REPUBLIC:
His Excellency Joao Carlos DE MELO BARRETO, Minister for Foreign Affairs;

THE PRESIDENT OF THE UNITED STATES OF AMERICA:

His Excellency Colonel Thomas H. BIRCH, Envoy Extraordinary and Minister Plenipo-
tentiary of the United States of America near the Portuguese Republic,

to conclude the following Agreement:

Article i.

The Convention of Arbitration of April 6, 19o8, between the Government of Portugal and the
Government of the United States of America, the duration of which, by Article 3 thereof, was fixed
at a period of five years from the date of the exchange of ratifications of the said Convention on
November 14, 19o8, which period, by the Agreement of June 28, 1913, between the two Governments,
was extended for five years from November 14, 1913, is hereby renewed and continued in force
for a further period of five years from November 14, 1918.

Article 2.

The present Agreement shall be ratified by the President of the Portuguese Republic, in accord-
ance with the constitutional laws of the Republic, and by the President of the United States of
America, by and with the advice and consent of the Senate thereof, and it shall become effective
upon the date of the exchange of ratifications, which shall take place at Lisbon as soon as possible.

Done in duplicate, in the Portuguese and English languages, at Lisbon, this fourteenth day
of September one thousand nine hundred and twenty.,

(Signed) JoAo CARLOS DE MELO BARRETO.
(Signed) THOMAS H. BIRCH.

L'dchange de ratifications a eu lieu h Lisbonne le 29 septembre 1921.
2 De Martens, Nouveau Recueil gdn~ral des Trait~s, troisi~me sdrie, tome II, page 727.
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No. 191. - ARRANGEMENT ENTRE LES tTATS-UNIS D'AMPRIQUE
ET LE PORTUGAL PROROGEANT LA CONVENTION D'ARBI-
TRAGE DU 6 AVRIL 19o8, SIGNIt A LISBONNE LE 14 SEPTEMBRE
1920.

English and Portuguese official texts communicated by the Ministry for Foreign A//airs of the Por-
tuguese Republic. The registration of this Agreement took place on December 12, 1921.

TEXTE PORTUGAIS. - PORTUGUESE TEXT.

0 Gov~rno da REPdBLICA PORTUGUESA e o Gov~rno dos ESTADOS UNIDOS DA AMERICA,
desejando prorrogar por outros cinco anos o periodo durante o qual vigora a ConvenqAo de Arbi-
tragem celebrada entre os dois paises em 6 de Abril de 19o8, prorrogada pelo ac6rdo concluido
entre os dois Govdrnos em 28 de Junho de 1913, autorizaram os abaixo assinados, a saber:

O PRESIDENTE DA REP6BL1CA PORTUGUESA:
S. Ex-. o Sr. Joao Carlos DE MELO BARRETO, Ministro dos Negdcios Estrangeiros.

O PRESIDENTE DOS ESTADOS UNIDOS DA AMERICA:
S. Ext. o Coronel Thomas H. BIRCH, Enviado Extraordin6rio e Ministro Plenipotencidxo

dos Estados Unidos da America junto da Repfiblica Portuguesa,

A firmar o seguinte Ac6rdo :

A rtigo. I.

A Conven Ao de Arbitragem de 6 de Abril de 19o8, entre o Govrno de Portugal e o Gov~rno
dos Estados Unidos da America, cuja dura~ao foi fixada no Artigo 3 da mesma Conven ao em
cinco anos, contados da data da troca das respectivas ratifica 6es em 14 de Novembro de 19o8,
prazo 6ste que, pelo Ac6rdo de 28 de Junho de 1913 entre os dois Governos, foi prorrogado por
cinco anos a contar de 14 de Novembro de 1913, e pelo presente Ac6rdo renovada e mantida em
vigor por um novo prazo de cinco anos a contar de 14 de Novembro de 1918.

Artigo 2.

0 presente Ac6rdo sera ratificado pelo Presidente da Repfiblica Portuguese, em harmonia
com as leis constitucionais da Repfiblica, e pelo Presidente dos Estados Unidos da America, por
conselho e com o consentimento do Senado da Repfiblica, e entrara em vigor no dia em que se
verificar a troca das ratifica 6es, que se realizara em Lisboa no mais breve prazo possivel.

Feito em duplicado em Lisboa, nas linguas portuguesa e inglesa, aos catorze dias de Setembro
de mil novecentos e vinte.

(a) JoAo CARLOS DE MELO BARRETO.
(a) THOMAS H. BIRCH.

The exchange of ratifications took place at Lisbon, September 29, 1921.
British and Foreign State Papers. Vol. ioi, page 1041.
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1 TRADUCTION. - TRANSLATION.

Le Gouvernement de la RkPUBLIQUE PORTUGAISE et le Gouvernement des ETATS-UNIS d'AMt-
RIQUE, d~sireux de prolonger pendant une nouvelle p6riode de cinq ans l'application de la Convention
d'arbitrage conclue entre eux le 6 avril 19o8, et prolong6e par accord r6ciproque le 28 juin 1913,
ont d~sign6 les soussigns :

LE PRt-SIDENT DE LA RAPUBLIQUE PORTUGAISE:

S. E. Jofo Carlos DE MELO BARRETO, Ministre des Affaires 6trang6res

LE PRkSIDENT DES ETATS-UNIS D'AMtRIQUE :

S. E. le Colonel Thomas H. BIRCH, Envoy6 extraordinaire et Ministre pldnipotentiaire
des Etats-Unis d'Am6rique aupr~s de la R~publique portugaise,

Et les ont autoris6s h signer l'accord suivant :

Article I.

La Convention d'arbitrage du 6 avril 19o8 est, par les pr~sentes, renouvel~e et remise en vigueur
pour une nouvelle p~riode de cinq anndes, h dater du 14 novembre 1918. Cette Convention avait
6td conclue entre le Gouvernement du Portugal et le Gouvernement des Etats-Unis d'Amdrique
et son article 3 en avait fixd la dur~e L une p6riode de cinq ann6es, h dater de l'6change des ratifi-
cations de ladite Convention le 14 novembre 19o8, p~riode qui, aux termes de 1'accord conclu le
28 juin 1913 par les deux Gouvernements, avait dt6 ddjh prolong~e de cinq ann6es hi dater du
14 novembre 1913.

Article 2.

Le prdsent Accord sera ratifi6 par le Prbsident de la R~publique portugaise, conform6ment
aux lois constitutionnelles de la R~publique, et par le President des Etats-Unis d'Am~rique, sur
l'avis et avec le consentement du S6nat de ce pays ; il entrera en vigueur h la date de 1'6change des
ratifications, qui sera effectu6 h Lisbonne dans le plus bref d~lai possible.

Fait en double expedition, dans les langues anglaise et portugaise, h Lisbonne, le quatorze
septembre mil neuf cent vingt et un.

(Sign6) Jo, o CARLOS DE MELO BARRETO.

(Signd) THOMAS H. BIRCH.

' Traduit par le Secrttariat de la Socidt6 des
Nations.

Translated by the Secretariat of the League ot
Nations.



No 192.

ROYAUME-UNI
DE GRANDE-BRETAGNE ET

D'IRLANDE ET PORTUGAL

Arrangement concernant l'abolition
du regime des Capitulations en
Egypte, signe ' Lisbonne, le 9
decembre 1920.

UNITED KINGDOM
OF GREAT BRITAIN AND

IRELAND AND PORTUGAL

Agreement relating to the suppres-
sion of the Capitulations in Egypt,
signed at Lisbon, December 9,
J 920.
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No. 192. - ARRANGEMENT, CONCERNANT L'ABOLITION DU REGIME
DES CAPITULATIONS EN IEGYPTE, SIGNE A LISBONNE LE 9
DRCEMBRE 1920.

Texte ol/iciel /ranpais communiqui par le Ministire des A//aires gtrangdres de Sa MajestM Britan-
nique et par le Ministdre des A//aires 1trangdres de la Ripublique Portugaise. L'enregistre-
ment de cet Arrangement a eu lieu le 12 dicembre 1921.

Le GOUVERNEMENT DE SA MAJESTA BRITANNIQUE et le GOUVERNEMENT DE LA RLPUBLIQUE

PORTUGAISE,

Ayant j ug6 le moment opportun de donner la pl6nitude de ses effets h la situation sp~ciale de
la Grande-Bretagne en Egypte,

Ont d~cid6 de remplacer le r~gime actuellement y existant en ce qui concerne les ressortissants
portugais par les dispositions suivantes:

Article i.

Le Portugal ayant reconnu le protectorat en Egypte, d~clar6 par la Grande-Bretagne le
18 ddcembre 1914, renonce en sa faveur h tous les droits et privileges qu'il tient en Egypte du r~gime
des Capitulations.

Article 2.

D~s la mise en vigueur de l'organisation judiciaire nouvelle en Egypte sous l'autorit6 de la
Grande-Bretagne, les tribunaux consulaires portugais cesseront de singer, si ce n'est pour terminer
les affaires en cours.

Article 3.

Les ressortissants portugais jouiront en Egypte, en ce qui concerne les libert~s publiques,
l'administration de la justice, les droits priv6s, y compris la propri~t6 foncire et les droits miniers,
les professions lib~rales, industrielles et commerciales, les imp6ts et taxes, du mtme traitement
que les ressortissants britanniques.

Les enfants n~s en Egypte d'un pre ressortissant portugais y jouissant des privileges
de 1'6tranger auront droit h la nationalit6 portugaise ; ils ne deviendront pas sujets 6gyptiens.

I L'6change des ratifications a eu lieu a Lisbonne le 29 septembre 1921.
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1 TRADUCTION. - TRANSLATION.

No. 192. - AGREEMENT 2 BETWEEN GREAT BRITAIN AND PORTUGAL
RELATING TO THE SUPPRESSION OF THE CAPITULATIONS IN
EGYPT, SIGNED AT LISBON, DECEMBER 9, 1920.

French of/icial text communicated by His Britannic Maiesty's Foreign O/ice and by the Ministry or
Foreign A//airs o/the Portuguese Republic. The registration ol this Agreement took place on
December 12, 1921.

The GOVERNMENT OF His BRITANNIC MAJESTY and the GOVERNMENT OF THE PORTUGUESE
REPUBLIC,

Considering the moment opportune to give full effect to the special situation of Great Britain
in Egypt,

Have decided to replace the r~gime at present in force there in matters relating to Portu-
guese subjects by the following arrangements

Article i.

Portugal, having recognised the protectorate in Egypt, promulgated by Great Britain on
December 18, 1914, renounces in her favour all the rights and privileges which she holds in Egypt
under the Capitulations.

Article 2.

From the coming into force of the new judicial system in Egypt under the authority of Great
Britain, the Portuguese Consular Courts will cease to sit, except to dispose of current proceedings.

Article 3.

Portuguese nationals shall enjoy in Egypt, in regard to public liberties, the administration of
justice, private rights, including landed property and mining rights; the liberal, industrial and com-
mercial professions, and taxes and duties, the same treatment as British nationals.

Children born in Egypt of a father who is a Portuguese national enjoying there the privileges
accorded to foreigners. shall be entitled to Portuguese nationality ; they shall not become Egyp-
tian subjects.

1 Traduction communiqu~e par le Ministre des
Affaires 6trangdres de Sa Majest6 Britannique.

2 Ratifications exchanged at Lisbon, September

1 Translation communicated by His Britannic
Majesty's Foreign Office.
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Article 4.

Les consuls gdn6raux, consuls, vice-consuls et agents consulaires du Portugal en Egypte jouiront,
d~s la fermeture des tribunaux consulaires, des m~mes immunit6s qu'en Grande-Bretagne.

Ils continueront h exercer dans l'int6r~t des particuliers; pour autant que les lois de 'Egypte
ne s'y opposeront pas, toutes leurs fonctions non judiciaires dans les mmes conditions que par le
pass6.

Article 5.

En attendant la conclusion d'accords spdciaux relatifs h 'Egypte, ou entre le Portugal et
l'Egypte, s'6tendent en Egypte les traitds en vigueur entre la Grande-Bretagne et le Portugal.

Pour l'application du Trait6 du 17 octobre 1892 et du protocole annex6 relatifs h l'extradition
des criminels, il est convenu que la d6fense stipul~e par l'article 3 h l'extradition des nationaux
des Hautes Parties contractantes s'6tendra, lorsqu'il s'agira de personnes rdfugides en Egypte,
tant aux sujets de Sa Hautesse le Sultan qu'h tous ressortissants britanniques.

Sous condition de rdciprocit6, le r6gime actuellement appliqu6 en Portugal et en Egypte res-
pectivement aux importations provenant de l'autre pays, ou aux exportations vers ce pays, ne sera
pas modifi6 h moins de pr~avis donn6 douze mois h l'avance.

I1 est entendu, toutefois, que le pr6sent engagement ne fait pas obstacle la facult6 pour le
Gouvernement portugais et le Gouvernement 6gyptien d'apporter au r6gime existant entre les deux
pays les modifications qui seraient rendues applicables h tous les autres pays indistinctement.

Article 6.

Le Portugal accepte que, sans autre r6serve que celle du consentement unanime des Puis-
sances int~ressees, tous les droits et devoirs de la Commission internationale de Quarantaine en
Egypte passent aux autoritds anglo-6gyptiennes.

Article 7.

Le present Arrangement sera ratifi6 et les ratifications en seront 6chang6es h Lisbonne aus-
sitot que faire se pourra.

En foi de quoi, les pl6nipotentiaires respectifs ont sign6 le prdsent Arrangement et y ont appos6
le cachet de leurs armes.

Fait h Lisbonne, le 9 d~cembre 1920.

(L. S.) DOMINGOs LEITE PEREIRA,
Ministre des A f/aires Itrangdres.

(L. S.) LANCELOT D. CARNEGIE,
Ministre de Sa Majestj Britannique.
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Article 4.

The Consuls-General, Consuls, Vice-Consuls, and Consular Agents of Portugal in Egypt shall
enjoy, from the closing of the Consular Courts, the same immunities as in Great Britain.

They shall continue to exercise, in the interests of private persons, so far as is consistent with
the laws of Egypt, all their non-judicial functions under the same conditions as formerly.

Article 5.

Pending the conclusion of special agreements relating to Egypt or between Portugal and Egypt,
the treaties in force between Great Britain and Portugal will apply in Egypt.

In the execution of the Treaty of October 17, 1892, and of the protocol annexed, relating
to the extradition of criminals, it is agreed that the prohibition attached by Article 3 to the extra-
dition of the nationals of the High Contracting Parties shall apply, in the case of refugees in Egypt,
to the subjects of His Highness the Sultan as well as to all British nationals.

On condition of reciprocity, the regulations now applied in Portugal and in Egypt respectively
to imports coming from the other country or to exports to the other country shall not be altered
unless notice to that effect has been previously given twelve months in advance.

It is understood, however, that the present agreement shall not limit the right of the Portu-
guese Government and of the Egyptian Government to introduce into the regime in force between
the two countries modifications which may be applicable to all other countries without distinction.

Article 6.

Portugal agrees that, subject only to the unanimous consent of the Powers concerned, all the
rights and duties of the International Quarantine Commission in Egypt are transferred to the Anglo-
Egyptian authorities.

Article 7.

The present Agreement shall be ratified, and the ratifications thereof shall be exchanged at
Lisbon as soon as practicable.

In faith whereof the respective Plenipotentiaries have signed the present Agreement and have
affixed thereto the seal of their arms.

Done at Lisbon, December 9, 1920.

(L. S.) LANCELOT D. CARNEGIE,
His Britannic Majesty s Minister.

(L. S.) DOMINGOS LEITE PEREIRA,

Minister for Foreign Affairs.
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October 17, 1892, to extradition
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British Protectorates, signed at
Lisbon on January 1o, 1921.
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No. 193. - TREATY" BETWEEN GREAT BRITAIN AND PORTUGAL
CONCERNING THE APPLICATION OF THE EXTRADITION CON-
VENTION2 OF OCTOBER 17, 1892, TO EXTRADITION BETWEEN
THE TERRITORIES OF THE PORTUGUESE REPUBLIC AND
CERTAIN BRITISH PROTECTORATES, SIGNED AT LISBON ON
JANUARY io, 1921.

Textes of/iciels anglais e porttugais communiquis par le Ministdte des A//aires ltrangdres de Sa
Majest Britannique et par le Ministdre des A//aires itrangdres de la Ripublique porlugaise.
L'enregistrement de ce Traitd a eu lieu le 12 dicembre 1921.

His Majesty the King of the UNITED KINGDOM OF GREAT BRITAIN AND IRELAND AND OF
THE BRITISH DOMINIONS BEYOND THE SEAS, EMPEROR OF INDIA, and the President of the
PORTUGUESE REPUBLIC, considering it advisable to regulate by a Treaty the extradition of fugitive
criminals between certain British Protectorates and the territories of the Portuguese Republic, have
appointed as their Plenipotentiaries for this purpose.

HIS MAJESTY THE KING OF THE UNITED KINGDOM OF GREAT BRITAIN AND IRELAND AND OF THE

BRITISH DoMINIONS BEYOND THE SEAS, EMPEROR OF INDIA:

The Honourable Sir Lancelot Carnegie, G.C.V.O., K.C.M.G., his Envoy Extraordinary
and Minister Plenipotentiary to the Portuguese Republic;

and the

PRESIDENT OF THE PORTUGUESE REPUBLIC:

His Excellency Dr. Domingos Leite PEREIRA, Minister for Foreign Affairs.

The Plenipotentiaries, after having communicated to each other their respective full powers,
which were found to be in good and due form, have agreed to and concluded the following articles

Article I.

The provisions of the Extradition Treaty between Great Britain and Portugal, signed on
October 17, 1892, shall apply to extradition between the territories of the Portuguese Republic
and the British Protectorates mentioned in the list hereto attached, equally as if these Protectorates
were foreign possessions of His Britannic Majesty.

If, after the signature of this Treaty, it should be considered advisable to apply its provisions.
to British Protectorates other than those mentioned in the list annexed to this Treaty, then, after
agreement arrived at between the respective Governments, its conditions shall apply also to these
other Protectorates.

L'change de ratifications a eu lieu A Lisbonne le 29 septembre 1921.

2 De Martens, Nouveau Recueil Gdndral des Traitds, deuxi~me s~rie, tome XXII, page 321.
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No. 193. - TRAITI I ENTRE LA GRANDE-BRETAGNE ET LE PORTUGAL,
RELATIF A L'APPLICATION DE LA CONVENTION D'EXTRADI-
TION 2 DU 17 OCTOBRE 1892 A L'EXTRADITION ENTRE LES
TERRITOIRES DE LA RRPUBLIQUE PORTUGAISE ET CER-
TAINS PROTECTORATS BRITANNIQUES, SIGNI A LISBONNE LE
io JANVIER 1921.

English and Portuguese official texts communicated by His Britannic Majesty's Foreign Office and
by the Ministry for Foreign A/lairs of the Portuguese Republic. The registration of this Treaty
took place on December 12, 1921.

TEXTE PORTUGAIS. - PORTUGUESE TEXT.

0 Presidente da REPtBLICA PORTUGUESA e Sua Majestade o Rei do REINO UNIDO da GRAN-
BRETANHA E IRLANDA E DOS DOMINIos BRITANICOS ULTRAMARINOS, Imperador da India, jul-
gando conveniente regular por um Tratado a extradi ao de criminosos foragidos entre determi-
nados Protectorados Britinicos e os territ6rios da Repfiblica Portuguesa, nomearam por sens
Plenipotencidrios para este fim :

0 PRESIDENTE DA REPdBLICA PORTUGUESA:

S. Exa o Dr. Domingos Leite PEREIRA, Ministro dos Neg6cios Estrangeiros;

SUA MAJESTADE o REI DO REINO UNIDO DA GRAN-BRETANHA E IRLANDA E DOS DOMINIOS BRI-
TANICOS DO ULTRAMAR, IMPERADOR DA INDIA:

0 Honourable Sir Lancelot CANEGIE, G.C.V.0., K.C.M.G., seu Enviado Extraordindrio
e Ministro PlenipotenciArio junto da Repfiblica Portuguesa.

Os Plenipotencidrios, tendo trocado os seus respectivos plenos poderes, que acharam em boa
e devida forma, convieram e assentaram nos seguintes artigos:

Artigo i.

As disposiqdes do Tratado de Extradiqao entre Portugal e a Gran-Bretanha, assinado em
17 de Outubro de 1892, ser1o aplicadas h extradiqAo entre os territ6rios da Repfiblica Portuguesa
e os Protectorados Brit inicos mencionados na lista anexa a 6ste Tratado, como se asses Protectora-
dos f6ssem possessoes ultramarinas de Sua Majestade Brit~nica.

Se, depois da assinatura d~ste Tratada, f6r julgado conveniente aplicar as suas disposi6es a
outros Protectorados Britinicos al~m dos mencionados na lista anexa a 6ste Tratado, as suas
disposigoes aplicar-se h5o tamb~m a 8ssess outros Protectorados Britdinicos al6m dos mencionados
na lista anexa a 6ste Tratado, as suas disposiqbes aplicar-se h5o tamb~m a 6sses outros Protectorados
mediante ac6rdo concluido entre os respectivos Governos.

1 The exchange of ratifications took place at Lisbon, September 29, 1921

2 British and Foreign State Papers, Vol. 84, page 83.
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Article 2.

For the purposes of the application of the Treaty of October 17, 1892, the natives of the said
Protectorates shall be regarded as British subjects.

Article 3.

Requisitions for extradition under the present Treaty shall be made in accordance with the
provisions of Article 17 of the Treaty of October 17, 1892, as if the said Protectorates were foreign
possessions of His Britannic Majesty referred to therein.

Article 4.

The present Treaty shall be ratified and the ratifications shall be exchanged as soon as possible.
The Treaty shall come into operation two months after the exchange of ratifications, and

shall *remain in force as long as the Extradition Treaty between Great Britain and Portugal of
October 17, 1892, remains in force, and shall lapse with the termination of that Treaty.

In. witness whereof the respective Plenipotentiaries have signed this Treaty and have affixed
thereto the seal of their arms.

Done in duplicate, at Lisbon, this tenth day of January one thousand nine hundred and twenty-

one.

(L. S.) DOMINGOS LEITE PEREIRA
(L. S.) LANCELOT D. CARNEGIE

ANNEX.

LIST OF BRITISH PROTECTORATES.

Bechuanaland Protectorate.
East Africa Protectorate.
Gambia Protectorate.
Northern Rhodesia.
Northern Territories of the Gold Coast.
Nyasaland.
Sierra Leone Protectorate.
Somaliland Protectorate.
Nigeria Protectorate.
Southern Rhodesia.
Swaziland.
Uganda Protectorate.
Zanzibar.

DOMINGOs LEITE PEREIRA.

LANCELOT D. CARNEGIE.
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Artigo 2.

Para os efeitos da aplica fo do Tratado de 17 de Outubro de 1892, os nativos dos ditos Pro-
tectorados serlo considerados como subditos brit~nicos.

Artigo 3.

Os pedidos de extradiqo em virtude do presente Tratado dever1o ser feitos de ac6rdo com as
.disposi96es do artigo 17 do Tratado de 17 de Outubro de 1892, como se os ditos Protectorados
f6ssem possess6es ultramarinas de Sua Majestade Britinica, a que o mesmo artigo se refere.

Artigo 4.

0 presente Tratado ser ratificado e as ratifica 6es serao trocadas o mais breve possivel.
0 Tratado entrar. em vigor dois meses depois da troca das ratificagdes, permanecerl em vigor

emquanto vigorar o Tratado de extradi9lo entre Portugal e a Gran-Bretanha, de 17 de Outubro
de 1892, e caducarA com a termina9go deste Tratado.

Em testemunho do que os respectivos Plenipotenciirios assinaram 6ste Tratado e lhe apuseram
o solo das suas armas.

Feito em diplicado, em Lisboa, aos IO de Janeiro de mil novecentos e vinte e urn.

(L. S.) DOMINGoS LEITE PEREIRA

(L. S.) LANCELOT D. CARNEGIE

ANEXO.

LISTA DE PROTECTORADOS BRITANICOS.

Protectorado da BechuanalAndia.
Protectorado da Africa Oriental.
Protectorado da Gimbia.
Roddsia do Norte.
Territorios do Norte da Costa de Ouro.
Niassalindia.
Protectorado da Serra Leoa.
Protectorado da Somalindia.
Protectorado da Nig6ria.
Rod6sia do Sul.
Swazilhndia.
Protectorado da Uganda.
Zanzibar.

DOMINGOs LEITE PEREIRA.
LANCELOT D. CARNEGIE.
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1 TRADUCTION. - TRANSLATION.

Sa Majest6 le Roi du ROYAUME-UNI DE GRANDE-BRETAGNE ET D'IRLANDE ET DES DOMINIONS
BRITANNIQUES AU DELA DES MERS, Empereur des Indes, et le President de la RtPUBLIQUE
PORTUGAISE, ayant jug6 d~sirable de r~gler, par un trait6, l'extradition des criminels en fuite, entre
certains protectorats britanniques et les territoires de la R6publique portugaise, ont d~sign6 h
cet effet comme leurs pl6nipotentiaires

SA MAJESTP LE ROI DU ROYAUME-UNI DE GRANDE-BRETAGNE, D'IRLANDE ET DES DOMINIONS

BRITANIQUES AU DELA DES MERS, EMPEREUR DES INDES:

L'Honorable Sir Lancelot CARNEGIE, G.C.V.O., K.C.M.G., Envoy6 extraordinaire et Mi-
nistre pldnipotentiaire aupr~s de la R~publique portugaise,

LE PRtSIDENT DE LA RtPUBLIQUE PORTUGAISE:

Son Excellence le docteur Domingos Leite PEREIRA, Ministre des Affaires 6trang~res

Lesquels, apr~s s'6tre communiqu6 leurs pleins pouvoirs, sont convenus des articles suivants

Article i.

Les stipulations du Trait6 d'extradition conclu entre la Grande-Bretagne et le Portugal, le
17 octobre 1892, seront appliqu~es h 1'extradition entre les territoires de la Rpublique portugaise
et les protectorats britanniques, dont on trouvera la liste ci-jointe, au m~me titre que si ces pro-
tectorats faisaient partie des possessions de Sa Majest britannique.

Si, apr~s la signature du present Trait, on jugeait utile d'en appliquer les dispositions aux
protectorats britanniques autres que ceux indiqu~s dans l'annexe ci-jointe, les dites dispositions
s'appliqueraient 6galement hi ces autres protectorats, apr~s accord entre les Gouvernements res-
pectifs.

Article 2.

Pour 'application du Trait6 du 17 octobre 1892, les indig~nes des dits protectorats britanniques
seront consid~rs comme sujets britanniques.

Article 3.

Les demandes d'extradition faites aux termes du present trait6 devront tre conformes aux
dispositions de l'article 17 du Trait6 du 17 octobre 1892, au m~me titre que siles dits protectorats
britanniques 6taient des possessions de Sa Majest6 britannique.

Article 4.

Le present trait6 sera ratifi6 et les ratifications seront 6changdes dans le plus bref d~lai possible.
I1 entrera en vigueur deux mois apr~s la date d'6change des ratifications. I1 restera en vigueur

1 Traduit par le Secrtariat de la Socidt6 des
Nations.

1 Translated by the Secretariat of the League
of Nations.
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tant que sera maintenu le Trait6 d'extradition conclu le 17 octobre 1892, entre la Grande-Bretagne
et le Portugal, et deviendra caduc h l'expiration de ce Trait.

En foi de quoi les plnipotentiaires respectifs ont sign6 le present trait6 et y ont appos6 leurs
sceaux.

Fait en double expedition h Lisbonne, le dix janvier mil neuf cent vingt et un.

DOMINGOS LEITE PEREIRA (L. S.).

LANCELOT D. CARNEGIE (L. S.).

ANNEXE.

LISTE DES PROTECTORATS BRITANNIQUES.

Protectorat du Bechouanaland.
Protectorat de l'Afrique orientale.
Protectorat de la Gambie.
Protectorat de la Rhod6sie septentrionale.
Territoires septentrionaux de la CMte d'Or.
Nyassaland.
Protectorat de la Sierra Leone.
Protectorat de la C6te des Somalis.
Protectorat de la Nigeria.
Rhod~sie m~ridionale.
Souasiland.
Protectorat de l'Ouganda.
Zanzibar.

DOMINGOS LEITE PEREIRA.

LANCELOT D. CARNEGIE.
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No. 194. - TREATY' BETWEEN GREAT-BRITAIN AND PORTUGAL
CONCERNING THE APPLICATION OF THE EXTRADITION CON-
VENTION' OF OCTOBER 17, 1892, TO EXTRADITION BETWEEN
THE TERRITORIES OF THE PORTUGUESE REPUBLIC AND
CERTAIN STATES OF THE MALAY PENINSULA WHICH ARE
UNDER THE PROTECTION OF GREAT BRITAIN, SIGNED AT
LISBON ON JANUARY IO, 1921.

Textes officiels anglais et portugais communiquis par le Ministdre des A//aires itrangdres de Sa
Majestd Britannique et par le Ministdre des A//aires jtrang~res de la Ripublique portugaise.
L'enregistrement de ce Traitj a eu lieu le 12 ddcembre 1921.

His Majesty the King of the UNITED KINGDOM OF GREAT BRITAIN AND IRELAND AND OF THE
BRITISH DOMINIONS BEYOND THE SEAS, EMPEROR OF INDIA, and the President of the PORTU-
GUESE REPUBLIC, considering it advisable to regulate by a Treaty the extradition of fugitive crimi-
nals between certain British protected States in the Malay Peninsula and the territories of the
Portuguese Republic, have appointed as their Plenipotentiaries for this purpose :

HIs MAJESTY THE KING OF THE UNITED KINGDOM OF GREAT BRITAIN AND IRELAND AND OF THE
BRITISH DOMINIONS BEYOND THE SEAS, EMPEROR OF INDIA:

The Honourable Sir Lancelot Carnegie, G. C. V. 0., K. C. M. G., his Envoy Extraordinary
and Minister Plenipotentiary to the Portuguese Republic;

and the

PRESIDENT OF THE PORTUGUESE REPUBLIC:

His Excellency Dr. Domingos Leite PEREIRA, Minister for Foreign Affairs;

Who, being duly authorised thereto, have agreed to and concluded the following articles:

Article i.

The provisions of the Extradition Treaty between Great Britain and Portugal signed on
October 17, 1892, shall apply to extradition between the territories of the Portuguese Republic
and the British protected States in the Malay Peninsula mentioned in the list hereto annexed,
equally as if these States were foreign possessions of His Britannic Majesty.

If, after the signature of this Treaty, it should be considered advisable to apply its provisions
to British protected States in the Malay Peninsula other than those mentioned in the list annexed
to this Treaty, then, after agreement arrived at between the respective Governments, its provisions
shall apply also to these other States.

I L'change de ratifications a eu lieu h Lisbonne le 29 septembre 1921.
2 De Martens, Nouveau Recueil G~n6ral des Trait6s, deuxi~me sdrie, tome XXII, page 321.
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No. 194.- TRAITRIE ENTRE LA GRANDE-BRETAGNE ET LE PORTUGAL,
RELATIF A L'APPLICATION DE LA CONVENTION D'EXTRADI-
TION2 DU 17 OCTOBRE 1892 A L'EXTRADITION ENTRE LES TERRI-
TOIRES DE LA REPUBLIQUE PORTUGAISE ET CERTAINS RTATS
DE LA PRESQU'ILE MALAISIENNE PROTPEGES DE LA GRANDE-
BRETAGNE, SIGNR A LISBONNE LE io JANVIER 1921.

English and Portuguese official texts communicated by His Britannic Majesty's Foreign O/ice and
by the Ministry for Foreign Affairs of the Portuguese Republic. The registration o/this Treaty
took place on December 12, 1921.

TEXTE PORTUGAIS. - PORTUGUESE TEXT.

O presidente da REPOBLICA PORTUGUESA e Sua Majestade o Rei do REINO UNIDO DA GRAN-
BRETANHA E IRLANDA E DOs DOMINIOs BRITXNICOS ULTRAMARINOS, Imperador da India, julgando
conveniente regular por urn Tratado a extradicao de crimonosos foragidos entre determinados
Estados protegidos Brithnicos da Peninsula de Malaca e os territ6rios da Repdiblica Portuguesa,
nomearam por seus Plenipotenciirios para 6ste fim:

0 PRESIDENTE DA REPPBLICA PORTUGUESA:

S. Exa. o Dr. Domingos Leite PEREIRA, Ministro dos Neg6cios Estrangeiros;

SUA MAJESTADE o REI DO REINO UNIDO DA GRAN-BRETANHA E IRLANDA E DOS DOMINIOS BRI-

TANICOS DO ULTRAMAR, IMPERADOR DA INDIA;

0 Honourable Sir Lancelot CARNEGIE, G.C.V.O., K.C.M.G seu Enviado Extraordinirio
e Ministro Plenipotenckrio junto da Repfblica Portuguesa ;

Os quais, devidamente autorizados, convieram e assentaram nos seguintes artigos

Artigo I.

As disposi 6es do Tratado de Extradi§ao entre Portugal e a Gran-Bretanha, assinado em 17 de
ODutubro de 1892, serao aplicadas h extradigao entre os territ6rios da Repdiblica Portuguesa e os
Estados protegidos Brithnicos da Peninsula de Malaca mencionados na lista anexa a 6ste Tratado,
como se 6sses Estados protegidos f6ssem possess~es ultramarinas de Sua Majestade BritAnica.

Se, depois da assinatura d~ste Tratado, f6r julgado conveniente aplicar as suas disposi96es
a outros Estados protegidos Britdnicos na Peninsula de Malaca, alum dos mencionados na iista
anexa a 6ste Tr .tado, as suas disposig6es aplicarsa h1o temb~m a ss .s outros Estados, mediante
ac6rdc concluido entre os respectivos Governos.

I The exchange of ratifications took place at Lisbon, September 29, 1921.
2 British and Foreign State Papers, Vol. 84, page 83.
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Article 2.

For the purpose of the application of the Treaty of October 17, 1892, the natives of the said
British protected States shall be regarded as British subjects.

Article 3.

Requisitions for extradition under the present Treaty shall be in accordance with the provisions
of Article 17 of the Treaty of October 17, 1892, as if the said British protected States were foreign
possessions of His Britannic Majesty.

Article 4.

The present Treaty shall be ratified and the ratifications shall be exchanged as soon as possible.
The Treaty shall come into operation three months after the date of the exchange of ratifi-

cations. It shall remain in force as long as the Extradition Treaty between Great Britain and
Portugal of October 17, 1892, remains in force, and shall lapse with the termination of that Treaty

In witness whereof the respective Plenipotentiaries have signed this Treaty and have affixed
thereto the seal of their arms.

Done in duplicate at Lisbon this ioth day ot January one thousand nine hundred and twenty

(L. S.) DoMINGos LEITE PEREIRA.
(L. S.) LANCELOT CARNEGIE.

ANNEX.

List ol States re/erred to in Article i.

The Federated Malay States, viz. :

Perak,
Selangor,
Negri Sembilan, '

Pahang.
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Artigo 2.

Para os efeitos da aplica .do do Tratado de 17 de Outubro de 1892, OS nativos dos ditos Estados
protegidos serao considerados como s-ibditos britanicos.

Artigo 3.

Os pedidos de extradi ao em virtude do presente Tratado dever~o ser feitos de ac6rdo corn as
disposi 6es do artigo 17 do Tratado de 17 de Outubro de 1892, come se os ditos Estados protegidos
britAnicos f6ssem possess6es ultramarinas de Sua Majestade Brit~nica, a que o mesmo artigo se
refere.

Artigo 4.

O presente Tratado sera ratificado e as ratifica96es serdo trocadas o mais breve possivel.
O Tratado entrard em vigor tr~s meses depois da troca das ratifica 6es, permanecer, em vigor

emquanto vigorar o Tratado de extradido entre Portugal e a Gran-Bretanha de 17 de Outubro
de 1892, e caducard com a termina95o deste Tratado.

Em testemunho do que os respectivos plenipotencidrios assinaram ste Tratado e ihe apuseram
o s~1o das suas armas.

Feito em duplicado em Lisboa, aos IO de Janeiro de mil novecentos e vinte e urn.

a) DOMINGOS LEITE PEREIRA (L. S.)

a) LANCELOT CARNEGIE (L. S.)

ANEXO.

Lista de Estados a que se re/ere o Artigo i.

Os Estados Federados Malaios, a saber :
Perak,
Selangor,
Negri Sembilan,
Pahang.
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1 TRADUCTION. - TRANSLATION.

Sa Majest6 le Roi du ROYAUME-UNI DE GRANDE BRETAGNE ET D'IRLANDE ET DES DOMINIONS

BRITANNIQUES AU DELX DES MERS, Empereur des Indes, et le President de la RAPUBLIQUE POR-
TUGAISE, ayant jug6 d6sirable de rdgler, par un trait6, l'extradition des criminels en fuite, entre
certains Etats de la Malaisie plac6s sous le protectorat britannique et les territoires de la Rdpublique
portugaise, ont dsign6 h cet effet comme leurs pl~nipotentiaires :

SA MAJESTt LE ROi DU ROYAUME-UNI DE GRANDE-BRETAGNE, D'IRLANDE ET DES DOMINIONS

BRITANNIQUES AU DELX DES MERS, EMPEREUR DES INDES,

L'Honorable Sir Lancelot CARNEGIE, G.C.V.O., K.C.M.G., Envoy6 extraordinaire
et Ministre pl6nipotentiaire aupr6s de la R~publique portugaise

Et le PRtSIDENT DE LA RtPUBLIQUE PORTUGAISE,

Son Excellence le docteur Domingos Leite PEREIRA, Ministre des Affaires 6trang~res;

Lesquels, munis de pleins pouvoirs, sont convenus des articles suivants

Article i.

Les stipulations du trait4 d'extradition conclu entre la Grande Bretagne et le Portugal, le
17 octobre 1892, seront appliqu~es h l'extradition entre les territoires de la R6publique portugaise
et les Etats malais plac6s sous le protectorat britannique, dont on trouvera la liste ci-jointe, au
m~me titre que si ces Etats faisaient partie des possessions de Sa Majest6 britannique.

Si, apr~s la signature du pr6sent trait4, on jugeait utile d'en appliquer les dispositions aux
Etats malais sous le protectorat britannique autres que ceux indiqu~s dans l'annexe ci-jointe,
les dites dispositions s'appliqueraient 6galement h ces autres Etats, aprs accord entre les Gouverne-
ments respectifs.

Article 2.

Pour l'application du trait6 du 17 octobre 1892, les indig~nes des dits Etats sous le protectorat
britannique seront consid6r~s comme sujets britanniques.

Article 3.

Les demandes d'extradition faites aux termes du pr6sent trait6 devront 6tre conformes aux
dispositions de l'article i7 du Trait6 du 17 octobre 1892, au m~me titre que si les dits Etats places
sous le protectorat britannique 6taient des possessions de Sa Majest6 britannique.

Article 4.

Le present trait6 sera ratifi6 et les ratifications seront 6chang6es dans le plus bref d6lai possible.
Il entrera en vigueur trois mois apr~s la date d'6change des ratifications. Il restera en vigueur

1 Traduit par le Secr6tariat de la Soci6t6 des
Nations.

1 Translated by the Secretariat of the League
of Nations.
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tant que sera maintenu le Trait6 d'extradition conclu le 17 octobre 1892, entre la Grande Bretagne
et le Portugal, et deviendra caduc h l'expiration de ce trait6.

En foi de quoi les plnipotentiaires respectifs ont sign6 le prdsent Trait6 et y ont appos6 leurs
sceaux.

Fait en double expedition h Lisbonne, le dix janvier mil neuf cent vingt et un.

(L. S.) DOMINGOS LEITE PEREIRA.

(L. S.) LANCELOT CARNtGIE.

ANNEXE.

Liste des Etats auxquels s'appliquent l'article i.

Les Etats malais f~d~rds
Perak,
Selangor,
Negri Sembilan,
Pahang.





No 195.

ROYAUME-UNI
DE GRANDE-BRETAGNE ET

D'IRLANDE ET PEROU

Convention relative ]a propriete
mini~re La Brea y Parifias )),
signe 'e Lima le 27 aoutt 192 1.

UNITED KINGDOM
OF GREAT BRITAIN AND

IRELAND AND PERU

Agreement respecting the mineral
property " La Brea y Parifias ",
signed at Lima, August 27, 1921



280 Socide't des Nations - Recuei des Traits. 1921

No. 195. -AGREEMENT1 BETWEEN THE UNITED KINGDOM OF GREAT
BRITAIN AND IRELAND AND PERU, RESPECTING THE MINERAL
PROPERTY "LA BREA Y PARINAS", SIGNED AT LIMA AUGUST

27, 1921.

Textes ol/iciels anglais et espagnol communiquis par les Minisires des Al/aires 1trangdres de Sa
Majest! Britannique et de la Ripublique Piruvienne. L'enregistrement de cette Convention a
eu lieu le 12 dicemnbre 1921.

Whereas differences have arisen between the Government of the REPUBLIC OF PERU and the
Government of His BRITANNIC MAJESTY concerning certain Supreme Resolutions or Decrees of the
first Government in relation to the Mineral Property of " La Brea y Parinas ", situated in the
province of Paita, Republic of Peru, and owned by the heirs of the late William Keswick, a Bri-
tish subject, and leased to the London and Pacific Petroleum Co Ltd., a company incorporated
under the laws of Great Britain, and

Whereas the Government of His Britannic Majesty has requested the Government of the
Republic of Peru to submit said differences to international arbitration, and the Congress of Peru,
by law No. 3o16, promulgated by the President of Peru on January IO, 1919, has authorized the
Executive Power to conclude an agreement with the Government of His Britannic Majesty to
submit to the definite decision of an International Tribunal the controversy pending between the
two Governments in the matter above mentioned;

Now therefore the REPUBLIC OF PERU, through its representative, Dr. Alberto SALOMON,
Minister of Foreign Relations, and His BRITANNIC MAJESTY, through his representative,
Mr. A. C. GRANT DUFF, Envoy Extraordinary and Minister Plenipotentiary, the said represen-
tatives having reciprocally exhibited to each other their full powers, have concluded the following
agreement

Article I.

It is agreed that the following controversy shall be submitted for definite decision to a Tri-
bunal of Arbitration to be constituted as hereinafter provided.

The Government of the Republic of Peru contends that the Supreme Resolutions or Decrees
of March 31, 1911, March 15 and May 22, 1915, relating to the Mineral Property of " La Brea
y Parifias ' are valid and legal and should be enforced, and that the said Mineral Property is sub-
ject to the'general body of mining laws which may be in force in Peru now or in the future.

The Government of His Britannic Majesty, on the other hand, contends that the said Mineral
Property has a legal status distinct from that of mineral property acquired and held in the usual
manner under the Mining Ordinances or the Mining Code of Peru ; that the said Mineral Property
is not subject to the general body of mining laws or to legislation inconsistent with such distinct
status, and that the Supreme Resolutions or Decrees above mentioned are invalid and cannot
legally be enforced.

Cette convention ne comporte pas de ratification.
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TEXTE ESPAGNOL. - SPANISH TEXT.

No. 195. - CONVENIO 1 ENTRE EL PERU Y EL REINO UNIDO DE GRAN
BRETANA P_ IRLANDA, REFERENTE A LA PROPRIEDAD MINERA
((LA BREA Y PARINAS D, FIRMADO EN LIMA EL 27 DE AGOSTO
DE 1921.1

English and Spanish of/icial texts communicated by His Britannic Majesty's Foreign O//ice and
by the Ministry [or Foreign A//airs o/ Peru. The registration o/ this Convention took place on
December 12, 1921.

Por cuanto, entre el Gobierno de la REPUBLICA PERUANA y el de Su MAJESTAD BRITANICA se
ha producido desinteligencia sobre algunas resoluciones supremas o decretos del primero de dichos
Gobiernos, relativos a la propiedad minera La Brea y Parifias, situada en la provincia de Paita,
Republica del Peru, perteneciente a los herederos del finado William Keswick, sfibdito britinico,
y arrendada a la London & Pacific Petroleum Co Limited, compaflia registrada bajo las leyes de
la Gran Bretafia ;

y por cuanto el Gobierno de Su Majestad Brit~Anica ha pedido al Gobierno de la Republica
Peruana someter dicha desinteligencia a arbitraje internacional, y el Congreso del Peru, por ley
numero 3016, promulgada por el Presidente de la Repfiblica el IO de enero de 1919, autoriz6 al
Poder Ejecutivo para celebrar un acuerdo con el Gobierno de Su Majestad Britinica para someter
a la resolucion definitiva de un tribunal internacional la controversia pendiente entre los dos Gobier-
nos, en el asunto antes mencionado ;

Por tanto, la REPUBLICA PERUANA, representada por el doctor Alberto SALOMON, Ministro de
Estado en el despacho de Relaciones Exteriores, y Su MAJESTAD BRITANICA, por medio de su repre-
sentante Mr. A. C. GRANT DUFF, Enviado Extraordinario y Ministro Plenipotenciario, que se
exhibieron reciprocamente sus plenos poderes, han concluido el siguiente convenio

Articulo i.

Queda convenido que se someteri para la resolucion definitiva a un Tribunal de Arbitraje,
constituido en la forma que mis adelante se indicar, la cuestion siguiente :

El Gobierno de la Republica Peruana sostiene que la resoluciones supremas o decretos de-31 de
marzo de 1911, 15 de marzo y 22 de mayo de 1915, relativos a la propiedad minera La Brea y Parifias,
son vilidos y legales y deben ejecutarse, y que dicha propiedad mientras esta sometida al cuerpo
general de leyes de minas que, ahora o mds tarde, estdn en vigor en el Peru.

El Gobierno de Su Majestad Britinica, por su parte, sostiene que la referida propiedad minera
y poseida de la manera usual, bajo las Ordenanzas de Mineria o el Codigo de Minas del Peru ; que
dicha propiedad no est6 sujeta al cuerpo general de leyes mineras ni a las leyes que sean incompa-
tibles con aquella condici6n distinta ; y que las resoluciones supremas antes mencionadas no tienen
valor y no pueden ejecutarse legalmente.

This Convention does not require ratification.
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The Tribunal of Arbitration shall include in its award a decision on all and on each of the
questions respectively raised by the contracting parties in the foregoing controversy, which as
above indicated relates to measures adopted on or before May 22, 1915. The award shall be treated
as decisive only as regards questions between the Republic of Peru and the proprietors of the min-
eral property " La Brea y Parifias ", and not as regards questions between said proprietors and
other private individuals.

Article 2.

The Tribunal of Arbitration shall be constituted as follows
Within one month after the signing of this Agreement each Government shall appoint an

Arbitrator and communicate his name to the other Government.
The Third Arbitrator shall be the President of the Federal Court of the Republic of Switzer-

land. The Third Arbitrator shall be the President -of the Tribunal.
In case the Third Arbitrator named by this agreement should omit or decline to act, the vacancy

thus created shall be filled by a supplementary agreement between the two high contractig par-
ties.

Any two of the arbitrators shall constitute a quorum of the Tribunal, and shall have power
to decide all questions before the Tribunal, including the final award.

In case the Arbitrator appointed by either Government should die, resign, or become disabled,
or should omit or decline to act, the vacancy thus created shall be filled within one month by the
appointment of another Arbitrator.

The Tribunal may appoint a permanent secretary and may determine his duties.
The parties shall as soon as possible agree upon some person at Washington, D.C., to whom

each party shall deliver four copies of all notices of appointments, cases, countercases, arguments,
original documents or authenticated copies thereof and other papers delivered or produced by
either party to the other. It shall be the duty of such person to forward to each of the Arbitrators
one copy of every paper so delivered to him and to retain for the records of the Tribunal the fourth
copy thereof which shall be open to inspection by the agents of either party. Such person shall
whenever so directed by the Tribunal deliver to the permanent secretary of the Tribunal any papers
retained by him as aforesaid.

Each Government shall, within one month after the signing of the Agreement, appoint an
Agent, whose official address shall be at Washington, D. C., to represent it in all matters connected
with the arbitration, and shall at the same time communicate his name and official address to the
other Government.

Each Government shall have also the right to designate Counsel, who shall be heard by the Tri-
bunal under such regulations as it may prescribe.

Article 3.

The Agent of each Government, shall, within nine months from the date of the signing of
this Agreement, deliver at Washington, D.C., to the Agent of the other Government, twelve copies
of a printed Case, accompanied with printed copies of all the documentary and other evidence
upon which it relies.

Within three months after the expiration of the period for the delivery of the Cases, the Agent
of each Government shall, in like manner, deliver to the Agent of the other Government, at
Washington, D.C., twelve copies of a printed Countercase accompanied with printed copies of all
additional documentary and other evidence upon which it relies. The Third Arbitrator may,
however, extend the time for the delivery of the Countercases.

Either Government may call upon the other to produce original documents, referred to in its
Case or Countercase, and such original shall be promptly produced at Washington D.C., unless
it shall be shown that they no longer exist, or that they form part of the public archives and cannot
properly be withdrawn, and in the latter case, duly authenticated copies shall be furnished in the
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El Tribunal de Arbitraje incluiri en su laudo la decisi6n de todas y cada una de las cuestiones
respectivamente promovidas por las Partes interesadas en la expresada controversia, la cual, como
se indica mas arriba, se refiere a medidas adoptadas el 22 de mayo de 1915, o antes. El laudo se
considerari como definitivo solamente respecto de cuestiones entre la Repdiblica Peruana y los
duefios de la propiedad minera (( La Brea y Parifias ), y no de cuestiones entre dichos propietarios
y otros individuos particulares.

Articulo 2.

El Tribunal de arbitrage se consituiri de la manera siguiente
Dentro de un mes despues de formado este convenio, cada Gobierno nombrard un Arbitro

y comunicara su nombre al otro Gobierno.
El tercer Arbitro seri el Presidente de la Corte Federal de la Confederacion Suiza. Este tercer

Arbitro seri el Presidente del Tribunal.
Caso de que el Tercer Arbitro onitiese actuar o declinase el cargo, la vacancia que se produjera

se llenarA mediante un convenio adicional entre las dos Partes contratantes.
Dos de los Arbitros formaran quorum y estaran facultados para decidir todas las cuestiones

que se sometan al Tribunal, y para dictar laudo final.

En el caso de que el Arbitro nombrado por cualquiera de los dos Gobiernos, fallezca, renuncie
o resulte incapacitado, o deje o se excuse de desempefiar el cargo, se llenarh la vacante que por
estas causas se produzca, nombr .ndose otro Arbitro dentro del termino de un mes.

El Tribunal puede nombrar un Secretario permanente y determinar sus atribuciones.
Las Partes, tan pronto como sea posible, se pondrin de acuerdo sobre una persona a la cual se

entregar. en Washington, D. C. cuatro copias de todos los avisos de nombramientos, memorias,
contramemorias, argumentos, documentos originales o copias autenticadas de ellos y dem6.s papeles
enviados o producidos por cada una, de remitir a cada uno de los Arbitros una copia de cuanto
documento le sea asi entregado, conservando para las actas del Tribunal el cuarto ejemplar, que
estard a disposicion de los agentes de cada una de las Partes para ser revisado. La misma persona,
cuando asi lo ordene el Tribunal, entregard al Secretario permanente todos los documentos que
hubiera retenido conforme a lo que antecede.

Dentro de un mes despues de la firma de este convenio, cada Gobierno nombrari un Agente,
cuya residencia oficial estari en Washington, D. C. que lo represente en todos los asuntos relacio-
nados con el arbitraje y, al mismo tiempo, comunicard el nombre y direcci6n oficial al otro Gobierno.

Cada Gobierno tendr tambien el derecho de nombrar un abogado, que serd oido por el Tri-
bunal conforme a los reglamentos que dicte.

Articulo 3.

Dentro de los nueve meses de la fecha de este convenio, el Agente de cada Gobierno entregar!
al Agente del otro en Washington, D. C. doce copias impresas de una memoria acompafiada de
copias, tambien impresas, de toda la documentacion y pruebas en que se funde.

Dentro de los tres meses de haber expirado el tdrmino para la entrega de las Memorias, el
Agente de cada Gobierno entregard del mismo modo al Agente del otro Gobierno, en Washington,
D. C. doce copias impresas de la respectiva contramemoria, acompafiadas de copias igualmente
impresas de toda la documentaci6n adicional y demAs pruebas en que se apoye. El tercer Arbitro
puede, sin embargo, prorrogar el plazo para la entrega de las contramemorias.

Cada Gobierno puede solicitar del otro la presentaci6n de los originales de los documentos
citados en su memoria o contramemoria : y dichos originales serdn presentados sin demora en
Washington, D . C. a memos que se pruebe que no existen ya, o que forman parte de archivos pi-
blicos y no pueden ser legalmente extraidos. En este ultimo caso, se facilitarAn copias debidamente
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same manner as above directed for the originals, but the originals shall be open to the inspection
of the authorized representative of either Government.

The Tribunal shall have like power to call for the production of original documents and to
make inspection thereof through its authorized representatives.

The right to inspect in any and all cases above mentioned shall extend to the whole of any
document of which part only is alleged or referred to by the party bringing it forward, and to any
enclosures therein, or annexes thereto, or minutes or endorsements thereon.

Article 4..

The Tribunal shall meet within one month after the expiration of the period prescribed for
the delivery of the Cases, on a day and at a place to be named by the Third Arbitrator.

Each Arbitrator shall then make and sign a solemn declaration that he will carefully examine
and impartially decide the questions presented to the Tribunal for decision, and the declarations
so made shall be entered in the record of the proceedings of the Tribunal.

Subsequent sessions may be held at such place as the Tribunal may prefer.

Article 5.

Within two months after the delivery of the Countercases, each Government may, through
its Agent, deliver in duplicate to each of the Arbitrators, and to the Agent, or the Counsel, if any,
of the other party, a printed argument of the questions embraced in the Cases and Countercases.

The Tribunal shall have power to require further arguments, printed or oral.

Article 6.

The Tribunal shall have power to administer oaths to witnesses and to take their testimony,
either oral or in writing, employing an interpreter when necessary.

The Tribunal shall also have power to issue commissions to take testimony.

Article 7.

The Tribunal shall decide questions submitted to it upon the evidence and arguments sub-
mitted by the contracting Governments, but it may, from time to time, should it find occasion to
do so, call upon the Agent of either Government to submit additional documents, evidence and
explanations.

Article 8.

Each Government shall provide for the remuneration of the Arbitrator, and of the Agent,
Counsel and any other persons appointed by it. All other expenses, including the honorarium of
the Third Arbitrator, shall be paid by the two Governments in equal proportions.

Article 9.

The award shall be rendered within the period of two months after the Tribunal shall have
declared the arguments to be closed ; but the Tribunal may in its discretion extend this period.
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autenticadas de la misma manera antes indicada para los originales ; pero se podra hacer la verifi-
cacion de estos por representantes autorizados del otro Gobierno..

El Tribunal tendri igual facultad para pedir la presentaci6n de documentos originales y para
hacer la verificaci6n por medio de sus representantes autorizados.

En todos y cada uno de los casos antes mencionados, el derecho de verificaci6n se extiende
a la totalidad de cualquier documento del que solo alega o cita una parte el Gobierno que lo exhibe,
y ademis a todas las inserciones o anexos, minutas o tramitaciones.

Articulo 4.

El Tribunal se reunirh dentro de un mes despuds de expirar el t6rmino fijado para la entrega
de las Memorias, en el dia y lugar que sefiale el tercer Arbitro.

Cada Arbitro harh y suscribirh entonces una declaraci6n solemne de que estudiark cuidadosa-
mente y decidirh con imparcialidad las cuestiones presentadas a la resoluci6n del Tribunal ; y
esas declaraciones asi hechas formarbn parte de las actas del Tribunal.

Las sesiones posteriores se realizarhn en el lugar que prefiera el Tribunal.

Articulo 5.

Dentro de los dos meses posteriores a la entrega de las contramemorias, cada Gobierno, por
medio de su respectivo Agente, puede remitir, por duplicado, a cada uno de los Arbitros y al Agente
o abogado, si lo hubiere, del otro Gobierno, alegaciones impresas sobre las cuestiones comprendidas
en las Memorias o contramemorias.

El Tribuanl estarh facultado para exigir nuevas demostraciones impresas u orales.-

A rticulo 6.

El Tribunal estarh facultado para recibir juramento a los testigos y para tomar sus declara-
ciones, orales o escritas, empleando int~rprete cuando sea necesario.

El Tribunal podrh tambi6n tomar declaraciones por medio de comisionados.

A rticulo 7.

El Tribunal decidiri las cuestiones que se le sometan en vista de la prueba y alegaciones pro-
ducidas por los Gobiernos contratantes ; pero, si lo cree oportuno, puede, de vez en cuando, pedir
al Agente de cualquiera de los dos Gobiernos la presentaci6n de documentos adicionales, pruebas
y explicaciones.

Articulo 8.

Cada Gobierno atenderh a la remuneraci6n del Arbitro, Agente, abogado o cualquiera otra
persona nombrada por 61. Todos los otros gastos, inclusive el honorario del tercer Arbitro, se pagarin
por los dos Gobiernos, en proporciones iguales.

Articulo 9.

El laudo se expedirh dentro del t~rmino de dos meses despu~s de que el Tribunal haya declarado
concluido el juicio ; pero el Tribunal puede extender a voluntad este t6rmino.
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Article io.

The High Contracting Parties agree to treat the award rendered under this Agreement as a
full, perfect and final settlement of the controversy to which this Agreement relates.

In case the Tribunal should, before rendering its award, suggest terms of settlement which
the two Governments may accept as satisfactory, or in case the two Governments should them-
selves agree upon terms of settlement, the Tribunal shall, in either case, incorporate such settle-
ment in an award which shall be treated as the award of the Tribunal.

Any dispute arising between the two Governments as to the interpretation or execution of
the award shall be submitted to the Tribunal.

Article ii.

It is understood and agreed in conformity with a principle of law recognized as being necessar-
ily applicable to the circumstances of the present case, that, pending the award of the Tribunal
or the determination of any dispute arising as to its interpretation or execution, the statu quo,
in respect to the Mineral Property " La Brea y Parifias ", shall not be disturbed, and parti-
cularly that the above-mentioned Decree of March 15, 1915, shall not be enforced in whole or in
part.

In witness whereol the undersigned have signed their names and fixed their seals in Lima, on
the twenty-seventh day of August of the year one thousand nine hundred and twenty one.

(L. S.) (Signed) A. SALOMON.
(L. S.) (Signed) A. C. GRANT DUFF.

Es conforme

El Oicial Mayor de R. R. E. E.,

ELGUERA.
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Articulo IO.

Las Altas Partes Contratantes convienen en considerar el laudo expedido en virtud de este
convenio, como soluci6n completa, perfecta y definitiva de la controversia a que este convenio
se refiere.

En el caso de que el Tribunal, antes de dictar su laudo, sugiera condiciones de arreglo que ambos
Gobiernos acepten como satisfactorias, o que los mismos Gobiernos se pongan de acuerdo sobre
los tdrminos del arreglo, el Tribunal incorporarh ese arreglo en un laudo, que se considerarh como el
laudo del Tribunal.

Cualquiera diferencia entre los dos Gobiernos sobre la interpretaci6n o ejecuci6n del laudo,
ser sometida al Tribunal.

Articulo ii.

En conformidad con el principio legal reconocido como necesariamente aplicable a las circuns-
tancias del presente caso, queda entendido y convenido que, estando pendiente el laudo del Tri-
bunal o la resoluci6n de cualquiera diferencia proveniente de su interpretaci6n o ejecuci6n, no se
alterarh el statu quo respecto de la propiedad minera (( La Brea y Parifias ,), y especialmente que
no se ejecutarh, en todo ni en parte, el antes mencionado decreto del 15 de marzo de 1915.

En testimonio de lo cual ; los infrascritos han puesto su nombres y fijado sus sellos, en Lima,
el dia veintisiete de agosto de mil novecientos veintiuno.

(L. S.) (firmado): A. SALOMON.

(L. S.) (firmado): A. C. GRANT DUFF.

Es conforme

El Ojicial Mayor de R. R. E. E.
ELGUERA.
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1TRADUCTION. - TRANSLATION.

No. 195. - CONVENTION ENTRE LE ROYAUME-UNI DE GRANDE-
BRETAGNE ET D'IRLANDE ET LE PtROU, RELATIVE A LA PRO-
PRI-T]P MINMIRE ((LA BREA Y PARIN'AS ,, SIGNt-E A LIMA LE
27 AOUT 1921.

Considdrant qu'un diffdrend s'est 6lev6 entre le Gouvernement de la R6publique du Pdrou
et le Gouvernement de Sa Majest6 britannique au sujet de certaines r6solutions suprimes oui d~crets
du premier de ces Gouvernements, concernant la propri~t6 mini6re ((La Brea y Parifias *, situde
dans la province de Paita (Rdpublique du P~rou), poss~d6e par les h6ritiers de feu William Kes-
wick, sujet britannique, et afferm~e par la London and Pacific Petroleum Co (Ltd.), socidt6 cons-
titu6e conform6ment aux dispositions de la lgislation britannique;

Considdrant que le Gouvernement de Sa Majest6 Britannique a pri6 le Gouvernement de la
Rdpublique du P6rou de soumettre le diff6rend en question h 1 arbitrage international et que le
Congr~s pdruvien, en vertu de la loi No 3o16, promulgu~e par le President du P6rou le IO janvier
1919, a autoris6 le pouvoir ex~cutif h conclure un accord avec le Gouvernement de Sa Majestd bri-
tannique pour soumettre h la decision d~finitive d'un tribunal international le litige pendant entre
les deux Gouvernements;

La RtPUBLIQUE DU PiROU, par l'organe de son reprdsentant, le Dr Alberto SALOMON, Ministre
des Affaires 6trang~res ;

Et SA MAJESTt BRITANNIQUE, par l'organe de son reprdsentant, M. A. C. GRANT DUFF, Envoy6
extraordinaire et Ministre pl~nipotentiaire, - lesquels se sont communiqu6 r6ciproquement leurs
pleins pouvoirs, ont conclu l'accord suivant :

Article i.

I1 est convenu que le diffrend ci-dessous sera soumis h la d~cision definitive d'un tribunal
d'arbitrage qui devra 6tre constitu6 comme il est pr~vu plus loin.

Le Gouvernement de la Rdpublique du Prou pr6tend que les r6solutions supremes ou ddcrets
du 31 mars 1911, des 15 mars et 22. mai 1915, relativement h la propridt6 mini~re de la < Brea y
Parifias ), sont valables et conformes h la loi et doivent 6tre appliqu6es et que, en outre, la pro-
pri~td minire en question tombe sous le coup de l'ensemble des lois mini~res pr~sentes ou futures
de la R~publique du P~rou.

Le Gouvernement de Sa Majest6 britannique, d'autre part, pr6tend que la propridt6 minire
en question poss~de un statut juridique distinct de celui des propridt6s minires acquises et poss6-
dies dans les formes ordinaires,. conformdment aux ordonnances sur les mines ou au code minier
du P~rou ; que la dite propri6t6 ne tombe pas sous le coup de l'ensemble des lois mini~res ou d'une
lgislation incompatible avec un statut distinct de cette nature, et que les r6solutions supremes ou
dcrets indiquds plus haut ne sont pas valables et ne peuvent tre l~galement appliques.

1 Translated by the Secretariat of the League
of Nations.

I Traduit par le Secr6tariat de la Socift6 des
Nations.
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Le Tribunal d'arbitrage, dans sa sentence, devra donner une d~cision sur l'ensemble et sur
chacune des questions soulev~es respectivement par les parties contractantes dans le diff6rend
susdit, qui se rapporte, comme il est indiqu6 ci-dessus, h des mesures adopt6es le 22 mai 1915 Ou
antrieurement h cette date. La sentence ne sera considr~e comme d~finitive qu'en tant qu'elle
s'appliquera aux points en litige entre la R~publique du Prou et les possesseurs de la propri~t6
mini~re (, La Brea y Parifias # et non aux points en litige entre les dits propri~taires et d'autres par-
ticuliers.

Article 2.

Le Tribunal d'arbitrage sera constitu6 de la manire suivante: Dans le ddlai d'un mois, h partir
de la signature du present accord, chaque Gouvernement nommera un arbitre dont il communi-
quera le nom h l'autre Gouvernement. Le troisi~me arbitre sera le president de la Cour f~d6rale
de la Confederation suisse, qui sera president du tribunal d'arbitrage.

Au cas oh le troisi~me arbitre, nomm6 en vertu du prdsent accord, ne remplirait pas ses fonc-
tions, soit par d6faut, soit par refus, un accord compl~mentaire entre les Hautes Parties contrac-
tantes pourvoira h cette vacance.

Deux quelconques des arbitres du Tribunal constitueront un quorum ; ils auront le pouvoir
de prononcer des d~cisions sur toutes les questions port~es devant le tribunal, y compris le juge-
ment d6finitif.

Au cas ohi l'arbitre nomm6 par Fun des deux Gouvernements mourrait, ddmissionnerait, devien-
drait infirme, ou, soit par d~faut, soit par refus, ne remplirait pas ses fonctions, la vacance ainsi
survenue devrait 6tre remplie, dans le d~lai d'un mois, par la nomination d'un autre arbitre.

Le Tribunal peut nommer un secr6taire permanent et ddterminer ses fonctions.
Les deux parties, d'un commun accord, d6signeront, dans le plus bref d6lai possible, un repr6-

sentant r~sidant h Washington (Etats-Unis) et h qui chacune d'elles devra faire parvenir quatre
exemplaires de toutes les notifications de nominations, tous mdmoires, contre-mdmoires, exposes
justificatifs, documents originaux ou copies certifi~es conformes, et autres pices produites ou
remises par l'une quelconque des parties h l'autre partie. Le reprsentant d6sign6 aura pour fonc-
tions de faire tenir h chacun des arbitres un exemplaire de chaque pike reque par lui et de con-
server pour les archives du Tribunal le quatri~me exemplaire qui pourra 8tre consult6 par les man-
dataires des deux parties. Ce mme repr~sentant devra, toutes les fois que le Tribunal Fen chargera,
faire tenir au secrdtaire permanent du dit Tribunal toutes les pi6ces conserves par lui, comme il
est dit ci-dessus.

Chaque Gouvernement, dans le ddlai d'un mois apr~s la signature de l'accord, devra nommer
un mandataire officiellement domicili6 h Washington et charg6 de le representer dans toutes les
questions relatives h l'arbitrage.

Chaque Gouvernement devra communiquer, en mme temps, h l'autre Gouvernement le nom
et l'adresse officielle de son mandataire.

Chaque Gouvernement aura 6galement le droit de designer un avocat-conseil, qui sera entendu
par le Tribunal, conformdment aux r~gles que celui-ci ddciderait d'6tablir.

Article 3.

Le mandataire de chacun des deux Gouvernements devra, dans un ddlai de neuf mois h dater
de la signature du present accord, faire tenir aux mandataires de l'autre Gouvernement h Wa-
shington, douze exemplaires d'un m~moire explicatif imprim6, accompagn6 d'exemplaires imprimds
de toutes les pikes et autres t~moignages, etc., h l'appui de ce m~moire.

Dans les trois mois apr~s l'expiration du d~lai imparti pour la remise des m~moires explica-
tifs, le mandataire de chaque Gouvernement devra de la m~me manire faire tenir aux manda-
taires de l'autre Gouvernement h Washington douze exemplaires d'un contre-m~moire imprime,
accompagn6 d'exemplaires imprimds de tous les t6moignages compl6mentaires, documentaires
ou autres h l'appui de ce contre-m~moire. Le troisi~me arbitre pourra toutefois prolonger le d~lai
i mparti pour la remise des contre-m~moires.
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L'un quelconque des deux Gouvernements peut demander h l'autre de produire les documents
originaux cites dans les m6moires ou contre-m~moires ; ces originaux devront 6tre communiques,
h bref d~lai Washington, h moins que l'on ne d~montre qu'ils n'existent plus ou qu'ils font partie
d'archives publiques et ne peuvent en 6tre retires ; dans ce dernier cas, il devra en tre fourni des
copies certifi~es conformes, comme il a 6t6 sp~cifi6 plus haut pour les originaux, mais les originaux
devront pouvoir 6tre consult6s par le repr6sentant autoris6 de l'un ou de l'autre Gouvernement.

Le Tribunal devra avoir 6galement la facult6 de requ~rir la production des documents originaux
et d'examiner ces documents par l'interm~diaire de ses repr~sentants autoris6s.

Le droit d'examen, dans l'un des cas, ou dans tous les cas ci-dessus mentionn6s, s'6tendra
hla totalit6 d'un document quelconque dont un passage seulement aura 6t6 invoqu6 ou cit6 par
celle des parties qui l'aura produit ; il doit s'6tendre 6galement ,h toutes pi&es jointes, annexes,
minutes, ou endos faisant partie d'un document.

Article 4.

Le Tribunal se r~unira dans un d~lai d'un mois apr~s l'expiration de la p~riode pr~vue
pour la remise des dossiers, h la date et h l'endroit dsign6s par le troisi6me arbitre.

Chaque arbitre r~digera et signera alors une d~claration solennelle, indiquant qu'il exami-
nera soigneusement et tranchera impartialement les questions soumises h la decision du Tribunal;
les declarations faites sous cette forme seront ins6r~es dans les proc~s-verbaux des d~bats du Tri-
bunal.

Le Tribunal pourra tenir ses seances ultdrieures dans tels lieux qu'il lui plaira de d6signer.

Article 5.

Dans un d~lai de deux mois h dater de la remise des contre-m6moires, chaque Gouvernement
pourra, par l'entremise de son mandataire, faire tenir en double exemplaire h chacun des arbitres,
ainsi qu'aux mandataires ou h l'avocat-conseil - s'il en a 6t6 constitu- de 1 autre partie, un expos6
imprim6 discutant les questions contenues dans les diff~rents m6moires et contre-m6moires.

Le Tribunal aura le droit de demander des exposes compl~mentaires, oraux ou imprims.

Article 6.

Le Tribunal aura le droit de d~frer le serment aux t~moins et de recevoir leurs depositions
soit orales, soit 6crites, en faisant appel, en cas de besoin, h un interprte. Le tribunal aura 6gale-
ment le pouvoir d'envoyer des commissions rogatoires en vue de recueillir des t6moignages.

Article 7.

Le Tribunal tranchera les questions qui lui sont soumises d'apr~s les t~moignages et les argu-
ments juridiques que lui pr~senteront les Gouvernements contractants; mais il pourra de temps en
temps, si les circonstances l'exigent, demander au mandataire de l'autre Gouvernement de pr6senter
des documents, t~moignages et 6claircissements compl~mentaires.

Article 8.

Chaque Gouvernement pourvoira aux honoraires de l'arbitre et h ceux du mandataire, de
1'avocat-conseil et de toute autre personne nomm6e par lui. Tous les autres frais, y compris les
6moluments du troisi~me arbitre, seront support~s en parts 6gales, par les deux Gouvernements.
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Article 9.

La sentence sera rendue dans un d~lai de deux mois apr~s que le tribunal aura prononc6 la
cl6ture des d~bats ; mais le tribunal pourra, s'il le juge utile, prolonger ce d6lai.

Article io.

Les Hautes Parties contractantes conviennent de consid~rer la sentence ainsi rendue confor-
moment au present accord comme un r~glement complet, absolu et d6finitif du litige en question.
Dans le cas ohi le tribunal, avant de rendre sa sentence, indiquerait les termes d'un r~glement que
les deux Gouvernements pourraient accepter comme satisfaisant, ou dans le cas oil les deux Gouver-
nements s'entendraient eux-mmes sur les termes d'un r~glement, le Tribunal devrait, dans l'un et
l'autre cas, enregistrer le dit rbglement dans une sentence qui serait considr6e comme la sentence
du Tribunal.

Toute controverse qui s'6lMverait entre les deux Gouvernements sur l'interprtation ou l'ex6-
cution de la sentence devra tre soumise au Tribunal.

Article ii.

Conform~ment h un principe de droit reconnu comme devant s'appliquer au present litige,
il est entendu et convenu que, en attendant la sentence du Tribunal ou la solution de tout diffdrend
qui s'6l6verait sur l'interprtation ou l'ex6cution de cette sentence, il ne sera pas port6 atteinte
au statu quo, en ce qui concerne la propri6t6 minire <( La Brea y Parifias )), et, en particulier, que
le d~cret du 15 mars 1915 indiqu6 plus haut ne sera appliqu6 ni en totalit6 ni en partie.

En foi de quoi les soussignds ont appos6 leurs signatures et leurs sceaux au pr6sent accord, h

Lima, le 27 aout 1921.

(L. S.) (Sign6) A. SALOMON.

(L. S.) (Sign6) A. C. GRANT DUFF.
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No. 196. - PRELIMINARY AGREEMENT BETWEEN NORWAY AND
THE SOVIET REPUBLIC OF RUSSIA SIGNED AT CHRISTIANIA,
SEPTEMBER 2, 1921.

Texte ol/iciel anglais communiqui par le Ministre des A/aires itrangdres de Norvdge. L'enregistre-
ment de cet arrangement a eu liett le 19 dicembre 1921.

The ROYAL NORWEGIAN GOVERNMENT and the GOVERNMENT OF THE RUSSIAN SOCIALIST
FEDERATIVE SOVIET REPUBEIC, who are both desirous that - pending the re-establishment of 1normal
diplomatic relations - trade and commerce between the two countries should be forthwith
resumed, have concluded the following Preliminary Agreement, viz:

Article i.

(I) The Norwegian Government agrees to grant free admittance to a Delegation of the R. S.
F. S. R. Government, consisting of one or several authorized official representatives (head of the
Delegation and his official assistants) and several trade agents and their staff of secretaries, experts,
translators, clerks, etc. The R. S. F. S. R. Government, on the same conditions, grants admission to
a Delegation of the Norwegian Government.

The number of official representatives and trade agents shall be mutually agreed upon.
(2) Provisionally the number of the members of each Delegation, together with the said

staff, coming from Norway and Russia, respectively, is fixed at.20, this number being subject to
increase by mutual agreement.

(3) The heads of the Delegations of both countries will have quality and full power to act in
the name of their Governments.

(4) The official Delegation of the R. S. F. S. R. in Norway should be regarded as the only
representative of the Russian State.

(5) If either of the contracting parties should want to appoint any of the said trade agents to
reside and carry out the functions ordinarily performed by consular officers - according to the pre-
sent agreement - at places outside of the capital of the respective country, they may do so sub-
ject to the approval in each case of the other party.

Article 2.

(I) The official representatives and trade agents enjoy immunity of person, domicile and
private property, and shall be exempted from all compulsory obligations and services whatsoever,
whether civil, naval, military or other, and from any contributions imposed as an equivalent for

1 Ratifi6 par la Russie le 19 septembre 1921, et par la Norvage le i octobre de la mme annie.
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'TRADUCTION. - TRANSLATION.

No. 196. - ARRANGEMENT PRtLIMINAIRE ENTRE LA NORVEGE
ET LA RIRPUBLIQUE DES SOVIETS DE RUSSIE 2, SIGN]t A CHRIS-
TIANIA, LE 2 SEPTEMBRE 1921.

English of/icial text communicated by the Norwegian Minister for Foreign A//airs. The Registration
of this Agreement took place on December 19, 1921.

Le GOUVERNEMENT ROYAL NORVtGIEN et le GOUVERNEMENT DE LA RtPUBLIQUE SOCIALISTE
FADtRATIVE DES SOVIETS DE RussiE, 6galement ddsireux que les 6changes et le commerce entre les
deux pays soient repris sans d~lai, ont conclu, en attendant le r~tablissement des relations diploma-
tiques normales, l'accord pr6liminaire suivant

Article i.

i. Le Gouvernement norv~gien convient d'accorder libre acc~s en Norv~ge i, une d~ldgation
du Gouvernement de la R. S. F. S. R., compos6e d'un ou plusieurs repr6sentants officiels autorisds
(chef de d6l6gation et ses adjoints officiels) et de plusieurs agents commerciaux, avec leurs secr6-
taires, experts, traducteurs, commis, etc. Le Gouvernement de la R. S. F. S. R. accorde, aux m~mes
conditions, 1'acc~s en Russie d'une d~l~gation du Gouvernement norv~gien.

Le nombre des reprdsentants officiels et des agents commerciaux sera fix6 d'un commun accord.
2. Le nombre des membres de chaque d6l6gation et celui de leur suite, venant respectivement

de Russie et de Norv~ge, sera provisoirement fix6 h vingt ; ce nombre pourra 6tre augment6
d'un commun accord.

3. Les chefs des d~ldgations de chaque pays seront qualifids et auront pleins pouvoirs pour
agir au nom de leur Gouvernement.

4. La d~l6gation officielle de la R. S. F. S. R. en Norv~ge sera seule consid6rde comme repr6-
sentant l'Etat russe.

5. Chacune des deux Parties contractantes aura le droit, si elle le d6sire, de d6signer un des
susdits agents commerciaux pour resider en permanence et remplir les fonctions attribu6es ordi-
nairement aux membres du service consulaire, conform~ment au present accord, dans des endroits
situ6s hors de la capitale de chaque pays, sous reserve de 'approbation, dans chaque cas particulier,
de l'autre Partie contractante.

Article 2.

i. Les repr~sentants officiels et les agents commerciaux jouiront de l'immunit6, pour eux-
mmes, leur domicile et leurs propri~tds privies, et seront exempts de toute obligation et de tout
service civil, naval, militaire ou autre, ainsi que de toute contribution impos~e h titre d'6quiva-

I Traduit par le Secretariat de la Soci~t6 des I Translated by the Secretariat of the League
Nations. of Nations.

Ratified by Russia on September ig, ig2I, and by Norway on October i of the same year.
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personal service. They shall be free of any central or local taxation and enjoy all other privileges of
that kind which are granted to the official representatives of other foreign Governments, and shall
have the right of egress.

(2) The respective Governments will extend to members of the staffs of the respective
Delegations, including persons already domiciled in the respective country, the same liberality
sa is, under equal circumstances, usually, in conformity with the law of nations, accorded to the
staffs of diplomatic missions.

(3) The official representatives of both countries shall have the right to use the flag and other
official emblems established by the laws of their respective countries.

Article 3.

(i) The Delegations shall be granted the rights enjoyed by persons having a legal status and
all consequences arising therefrom, such as the right of appearing before the courts of the country
in question as plaintiff or defendant, and of entering into every sort of commercial, credit, and
financial transactions within the limits of the laws of the respective country. For this purpose, the
Delegations of both countries should, as regards civil disputes arising in connection with this agree-
ment, be granted the right of bringing actions and to appear before the said courts with full legal
effect.

(2) The Heads of both Delegations shall further be empowered to receive - on behalf of their
mandators - notices and citations brought against the latter before the Norwegian or Russian
courts, respectively, regarding the fulfilment of contracts made under this agreement.

Article 4.

(i) Both Governments declare that they will not initiate nor support any steps with a view
to attach or take possession of any funds, goods or movable or immovable property belonging to
the other party or its nationals lawfully imported into or acquired in the respective countries after
the conclusion of this Agreement.

(2) As long as the present Agreement is in force, property belonging to the Russian Govern-
ment shall in Norway enjoy the immunity extended under international law to the property of
friendly Governments and shall especially not be subjected to Norwegian jurisdiction or seques-
tration by Norwegian authorities. The previous stipulation does not, however, apply in the case of
legal actions arising in connection with contracts, acts and events taking place under this Agreement.

The Russian Government gives a corresponding guaranty as regards property belonging to the
Norwegian Government.

(3) The stipulation laid down in § 32 of the law relating to civil procedure, dated August
13th, 1915, and implying that an action may be brought in against a person who has no general
forum (venue) in Norway, shall not be applied with respect to the Russian Government and its
official representatives.

(4) If - as a result of any action in a court - effectiveness of the stipulations of this article
should to some extent be reduced, either of the parties have the right to terminate this agreement
forthwith.

Article 5.

(i) The official representatives enjoy the rights of free access to the Minister of Foreign Affairs
of the respective country in matters relating to their Governments, to the carrying out of this
Agreement, to trade relations, or to the defence of the interests of their nationals.
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lent de ces services. Ils seront exempts de toute taxe g~n~rale ou locale, jouiront de tous les privi-
leges de m~me nature accords aux repr~sentants officiels des autres Gouvernements 6trangers et
auront droit de libre sortie.

2. Les Gouvernements respectifs 6tendront aux membres de chacune de leur d6l~gation, y
compris ceux qui sont d6jh domicili6s dans le pays consider6, les m~mes facilit~s qui sont accor-
does, conform~ment au droit international, dans des circonstances semblables aux membres des
missions diplomatiques.

3. Les repr6sentants officiels des deux pays auront le droit de faire usage du drapeau et autres
embl~mes officiels pr6vus par les lois de leurs pays respectifs.

Article 3.

i. Les ddl~gations jouiront des droits accord~s h toutes les personnes pourvues d'un statut
legal et jouiront 6galement de tous les effets qui procdent de ces droits, tels que le droit d'ester en
justice devant les tribunaux du pays en question, soit comme demandeur, soit comme d~fendeur,
et le droit d'entreprendre des op6rations commerciales de credit ou financires quelconques, confor-
moment aux lois du pays. Les ddl~gations des deux pays devront, h cet effet, recevoir, quant aux
proc~s civils auxquels pourrait donner lieu le present accord, le droit d'intenter des actions judi-
ciaires et celui de comparaitre devant les dits tribunaux avec tous les effets juridiques que com-
portent ces droits.

2. Les chefs des deux d~ldgations seront, en outre, autoris~s h recevoir, au nom de leurs com-
mettants, les assignations et citations visant ces derniers devant les tribunaux norv~giens ou russes,
respectivement, et se rapportant h l'exdcution des contrats conclus conform~ment au present
accord.

Article 4.

i. Les deux gouvernements s'engagent h ne prendre et h n'appuyer aucune mesure, en vue
de sdquestrer ou de prendre possessions de capitaux, biens ou propri~t~s meubles ou immeubles,
appartenant h l'autre partie ou h ses nationaux et importds ou acquis r~gulirement dans chaque
pays, apr~s la conclusion du present accord.

2. Tant que le present accord sera en vigueur, les biens appartenant au Gouvernement russe
jouiront en Norv~ge de l'immunit6 confdrde, conformdment au droit internaitonal, aux biens de
Gouvernements amis, et, en particulier, ils ne seront pas soumis h la juridiction norv6gienne ou h des
mesures de s~questre 6manant des autorit~s norv~giennes. Toutefois, la stipulation qui prcede
ne s'appliquera pas, dans le cas d'actions judiciaires intent6es au sujet de contrats, d'actes ou
d'6v6nements tombant sous le coup du prdsent accord.

Le Gouvernement russe donne une garantie correspondante en ce qui concerne les biens apparte-
nant au Gouvernement norv~gien.

3. La stipulation 6noncde au § 32 de la loi relative h la procedure civile du 13 aout 1915 et
portant qu'une action peut 6tre intentde contre une partie qui n'a pas de for g~n~ral (( venue))
en Norv~ge ne sera pas applicable au Gouvernement russe ou h ses repr6sentants officiels.

4. Si, par suite d'une action quelconque intent~e devant un tribunal, l'efficacit6 des stipula-
tions du present article se trouvait dans une certaine mesure infirme, chacune des deux parties
aura le droit de d~noncer imm~diatement le present accord.

Article 5.

i. Les reprsentants officiels jouiront du droit de libre acc~s aupr~s du Ministre des Affaires
trangres de chacun des deux pays, pour les questions qui int~ressent leur Gouvernement et qui se

rapportent h l'exdcution du present accord, aux relations commerciales et I la defense des int~rkts de
leurs ressortissants.



298 Socite' des Nations - Recuei des Traite's. 1921

(2) They enjoy also the right to grant visas and passports, and to certify documents, and
all other rights of that kind which belong to official representatives of other foreign Governments
in the country in question.

Article 6.

(i) The official representatives and trade agents enjoy the right of freely communicating
with their own Government and its official representatives in other countries by way of telegraph,
wireless, or mail, and the right of sending and receiving telegrams in cipher, the dispatches of the Dele-
gations being forwarded on basis of priority as official Government dispatches of the respective
country. The Delegations enjoy also the right of dispatching and receiving couriers with sealed bags
-,which shall be exempted from examination - the total weight of sealed bags brought by
such couriers not to exceed ten (io) kilograms per week.

(2) The official representatives and trade agents have the right of freely receiving by couriers
or mail all sorts of periodicals and books, appearing in their own country, for their personal use or
for the benefit of their staff..

(3) The Government of each country pledges itself to assist the respective Delegations to
the best of its ability in finding residences and premises necessary for living and carrying on their
work.

Article 7.

Passports, powers of attorney, and similar documents - issued or certified by the competent
authorities in either country - shall be treated in the other country as if they were issued or certified
by the authorities of a recognized foreign Government.

Article 8.

(i)" The members of the Delegations and their staffs engage themselves to abstain from any
political propaganda and not to interfere with the internal affairs of the respective country.

(2) The Delegations of both parties shall abstain from entering into any service or receiving
any commission from any Government, firms, or private persons of any other country than their
own.

Article 9.

(i) Norwegian and Russian merchant ships, their masters, crews, and cargoes, shall, in ports
of Norway and Russia, respectively, receive in all respects the treatment, privileges, facilities,
immunities, and protections which are usually accorded by the established practice of commercial
nations to foreign merchant ships, their masters, crews, and cargoes visiting their ports, including
the facilities usually accorded in respect of coal, water, pilotage, berthing, dry-docks, cranes, repairs,
warehouse, and, generally, all services appliances and premises connected with merchant shipping.

(2) Each of the contracting parties consents to permit free transit of goods from and to the
other country, in accordance with the laws of the respective countries, always provided that nothing
in this stipulation shall entitle either party to claim the benefit of special transit agreements made
by the other party with any third country. Such transit goods may be reshipped, stored or re-ex-
ported, subject to the restrictions resulting from the laws of the respective countries. They shall
be exempt from custom duties and transit dues in any form.
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2. Us jouiront egalement du droit d'accorder des visas et des passeports, de legaliser des
pices et de tous autres droits de mme nature appartenant aux reprsentants officiels des autres
Gouvernements 6trangers dlans le pays int~ress6.

Article 6.

i. Les repr~sentants officiels et agents commerciaux jouiront du droit de libre communication
avec leur Gouvernement et ses repr~sentants officiels dans d'autres pays, par t~l~graphe, par t6l-
graphie sans fil, ou par poste, ainsi que du droit d'envoyer et de recevoir des t~l~grammes chiffr6s,
la priorit6 de transmission 6tant accord6e aux d~pkches des d~l~gations au m~me titre qu'aux d6-
p~ches officielles du Gouvernement de chacun des deux pays. Les d6lgations jouiront aussi du
droit d'exp~dier et de recevoir des courriers porteurs de valises scell6es qui seront exemptes d'examen,
le poids total des valises scell6es apport6es par ces courriers ne devant pas exc6der dix kilogrammes
(To kg.) par semaine.

2. Les repr~sentants officiels et les agents commerciaux auront le droit de recevoir librement.
parlcourriers ou par poste, tout genre de p~riodiques et de livres publi~s dans leur pays, pour leur
usage personnel ou celui de leur suite.

3. Le Gouvernement de chaque pays s'engage h faire tous ses efforts pour aider les d~l~gations
respectives h trouver les locaux n~cessaires h leur logement ou h leur travail.

Article 7.

Les passeports, procurations et autres pices semblables d6livrds, ou l6galisds dans chaque pays
par les autorit~s comptentes, seront traitds dans l'autre pays comme s'ils avaient &6 d~livr~s ou
lgalisds par les autoritds d'un Gouvernement 6tranger reconnu.

Article 8.

I. Les membres des d~l~gations et leur suite s'engagent h s'abstenir de toute propagande
politique et h ne pas intervenir dans les affaires int~rieures de chacun des deux pays.

2. Les d~ldgations des deux parties s'abstiendront d'entrer, d'une mani~re quelconque, au
service, ou de recevoir une commission quelconque, d'un Gouvernement, d'une entreprise com-
merciale ou d'un particulier de tout pays autre que le leur propre.

-Article 9.

i. Les bAtiments de commerce norv~giens et russes, leurs capitaines, 6quipages et chargements
recevront, h tous 6gards, dans les ports de la Norv~ge et de la Russie respectivement, le traitement,
les privil~ges, facilit~s, immunit6s et protections qui y sont accord6s d'habitude, conformdment
h la pratique courante des nations commerqantes vis-h-vis des bAtiments 6trangers qui visitent
leurs ports, de leurs capitaines, 6quipages et cargaisons, y compris les facilit~s accord~es d'habitude
pour le charbon, l'eau, le pilotage, les postes d'amarrage, les passages en cale s~che, grues, r6para-
tions, entrep6ts et, en g~ndral, pour tous les services, le mat6riel et les locaux h l'usage de la marine
marchande.

2. Chacune des Parties contractantes convient d'accorder l'autorisation de libre transit aux
marchandises en provenance et h destination de l'autre pays, conform~ment aux lois respectives
des deux pays, pourvu toutefois que rien dans cette stipulation ne donne le droit h chacune des
parties de r6clamer le b~n~fice d'accords sp~ciaux de transit conclus par l'autre partie avec un tiers
pays quelconque. Ces marchandises en transit pourront tre r6embarqudes, entreposdes ou r6ex-
port~es, sous r~serve des restrictions qui r6sultent des lois respectives de chacun des deux pays.
Elles seront exemptes des droits de douane et des taxes de transit sous quelque forme que ce soit.
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Article io.

Both contracting parties agree, simultaneously with the conclusion of the present Agreement,
to renew exchange of private postal and telegraphic correspondence between both countries, as well
as dispatch and acceptance of wireless messages in accordance with the existing international post
and telegraph regulations. As regards telegraphy in cipher, the provisions of Article 6 'herein shall
apply.

Article ii.

The commercial agreements and transactions between the two countries should be based on
the following principles, viz. :

(a) The monopoly of the foreign trade - as far as Russia is concerned - belongs to the Govern-
ment of the R. S. F. S. R., which works through the Commissariat for Foreign Trade and its organi-
sations.

(b) Every commercial agreement and transaction which has been made with some private
persons or groups who are not working on behalf or with the consent of the Government of the
R. S. F. S. R., will be regarded as a violation of such monopoly, with all consequences arising
out of the Russian law in the matter.

(c) The monopolisation of the foreign trade by any party cannot be regarded by the other
party as a reason for imposing any custom duties or claiming any compensation.

Article 12.

The present Agreement shall not prejudice any existing claims for the payment of compensa-
tion or the effecting of restitution of either party or of its nationals against the other party.

Article 13.

This Agreement shall enter into force as soon as :ratified by both Governments. If either of
the parties should wish to terminate the present Agreement, it should give six months' notice thereof.
When such notice shall have been given, the only new transactions which shall be entered into under
this Agreement shall be such as can be completed within the six months.

Article 14.

If the termination of this Agreement should be noticed or agreed upon, the official Delegations
are accorded the right to stay in the country during the time necessary for the complete winding
up of commercial transactions and the selling off or export of the goods belonging to their Govern-
ments, but not exceeding three months.

CHRISTIANIA, September 2, 1921.

(Signed) JoH. LuDw. MOWINCKEL (L. S.)

(Signed) P. M. KERGENTZEFF (L. S.)

Pour copie conforme.

K. GWERHOLT HANSSEN,

Directeur du Commerce.
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Article io.

Les deux parties contractantes conviennent de rtablir, ds la conclusion du present accord,
1'6change de correspondances privies, postales et t~l~graphiques entre les deux pays, ainsi que
l'expddition et la r6ception des communications par t6ldgraphie sans fil, conformdment aux r~gle-
ments internationaux, postaux et t6l~graphiques existants. Les dispositions de 1'article 6 ci-dessus
s'appliqueront h l'6change des t6ldgrammes chiffr~s.

Article ii.

Les accords commerciaux et les transactions commerciales entre les deux pays se conformeront
aux principes suivants :

a) Le monopole du commerce 6tranger, en ce qui concerne la Russie, appartient au Gouver-
nement de la R. S. F. S. R., agissant par l'interm~diaire du Commissariat du commerce 6tranger
et de ses organisations ;

b) Tout accord commercial ou toute transaction commerciale conclue avec des particuliers
ou des groupes n'agissant pas au nom ou avec le consentement du Gouvernement de la R. S. F. S. R.
sera consid6r6 comme conclu en violation du susdit monopole, soumis par suite h toutes les cons6-
quences qui rdsultent des lois russes en la mati~re ;

c) La monopolisation du commerce 6tranger par l'une quelconque des deux parties ne pourra
6tre considdr~e par l'autre partie comme un motif d'imposer des droits de douane, ou de r6clamer
une indemnit6 quelconque.

Article 12.

Le present accord ne portera en rien pr6judice aux demandes d'indemnit6 ou de restitution
pr~sent~es par l'une des parties ou ses nationaux h l'autre partie.

Article 13.

Le present accord entrera en vigueur ds qu'il aura 6t6 ratifi6 par les deux Gouvernements.
Si l'une des deux parties desire mettre fin au prdsent accord, elle sera tenue de donner un pr~avis
de six mois. Lorsque ce preavis aura 06 notifi6, seules pourront encore 6tre conclues, conform~ment
h cet accord, des transactions nouvelles pouvant tre achev~es dans la dite p~riode de six mois.

Article 14.

En cas de notification de la d6nonciation, ou en cas de d~nonciation h l'amiable du present
accord, les d~l~gations officielles auront le droit de s6journer dans le pays pendant la pdriode ndces-
saire au r~glement complet des transactions commerciales et h la liquidation ou h l'exportation des
marchandises appartenant h leur Gouvernement, p~riode qui ne pourra d~passer trois mois.

CHRISTIANIA, le 2 septembre 1921.

(Sign6) JoH. LUDW. MOWINCKEL (L. S.).

(Sign6) P. M. KERGENZEFF (L. S.).
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No. 197. - tECHANGE DE NOTES COMPORTANT UN ARRANGEMENT
RELATIF A L'tCHANGE DE NOTIFICATIONS CONCERNANT
LES ALIIMNtS. PARIS LES 27 MAI, 14 OCTOBRE ET 9 NO-
VEMBRE 1921.

Texte of/iciel franwais communiqui par le Ministire des A/aires itrangdres de la Suede. L'enregis-
trement de cet ichange de notes a eu lieu le 27 dicembre 1921.

LIGATION DE SUEDE.
PARIS, le 27 mai 1921.

MONSIEUR LE PR1tSIDENT,

Conform~ment aux stipulations de conventions conclues, h titre de rdciprocit6, entre la Suede
et plusieurs autres pays, l'admission des ali~nds, ressortissants de ces pays, dans les maisons d'alien~s
su6doises, leur sortie de ces 6tablissements ainsi que leur mort, sont depuis quelque temps com-
muniqudes r~guli~rement aux Gouvernements de leurs pays respectifs par l'intermddiaire de leurs
reprdsentants diplomatiques accrdditds aupr~s de Sa Majest6 le Roi.

Ces communications ont pour but de permettre d'informer les parents du malade et de les
mettre h m~me de sauvegarder leurs intdr~ts ainsi que ceux du malade. En m~me temps elles don-
nent aux autorit~s du pays du malade l'occasion de prendre les mesures ndcessaires pour pour-
voir aux soins de sa personne et de sa fortune.

Mon Gouvernement, estimant qu'il serait tr~s ddsirable de recevoir des notifications de m~me
nature concernant tout ressortissant su6dois qui serait atteint h l'6tranger de maladies mentales,
m'a charg6 de proposer i Votre Excellence, i titre de rdciprocit6, les articles suivants.

Article i.

Quand un ressortissant frangais sera atteint en Suede d'alination mentale, son internement
dans une maison d'ali6n~s ou sa sortie d'un tel 6tablissement ou eventuellement sa mort sera
notifi~e i la Lgation de France h Stockholm.

Article 2.

Les notifications pr~vues h l'article Ier devront mentionner le nom de la maison d'ali~ns oii
le maladc est intern6 et contenir, si possible, les indications suivantes concernant le malade

I. Nom et prdnoms ;
2. Date et lieu de naissance

D'apr~s une note du 9 janvier 1922 6manant du Minist~re des Affaires 6trang.res de Suede
a aucune ratification du dit arrangement n'est pr~vue. ,
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1 TRADUCTION. - TRANSLATION.

No. 197. - EXCHANGE OF NOTES CONSTITUTING AN AGREEMENT
CONCERNING THE EXCHANGE OF NOTIFICATIONS WITH RE-
GARD TO PERSONS OF UNSOUND MIND, PARIS, MAY 27,
OCTOBER 14, AND NOVEMBER 9, 1921.

French official text communicated by the Swedish Ministry for Foreign Affairs. The registration
of this Exchange of Notes took place on December 27, 1921.

LIGATION DE SUkDE.
PARIS, May 27, 1921.

MONSIEUR LE PRf-SIDENT,

In accordance with the stipulations of Conventions concluded under condition of reciprocity
between Sweden and several other countries, the admission of lunatics who are nationals of these
countries into Swedish lunatic asylums, their. release from these institutions, and their death
have been for some time regularly communicated to their respective Governments through their
diplomatic representatives accredited to His Majesty the King.

These communications are made in order that the relatives of the patient may be informed
and to make it possible to safeguard their interests as well as those of the patient. Moreover they
enable the authorities of the patient's country to take the necessary measures in order to provide
for the care of his person and of his fortune.

My Government considers that it would be very desirable that similar notification should
be made with regard to any Swedish nationals who are attacked abroad by mental diseases, and has
instructed me to propose the adoption of the following articles under conditions of reciprocity.

Article i.

Should any French subject be attacked in Sweden with mental disease, his confinement
in a lunatic asylum or his release from such an institution or his death, as the case may be, shall
be notified to the Legation of the French Republic at Stockholm.

Article 2.

In the notifications provided for under Article i, mention shall be made of the name of the
lunatic asylum where the patient is confined, and they shall, if possible, contain the following inform-
ation regarding the patient : ---

(i) Name and surname;
(2) Date and place of birth;

1 Traduit par le Secretariat de la Soci~t6 des 1 Translated by the Secretariat of the League
Nations. of Nations.

' According to a note of January 9, 1922 emanating from the Swedish Ministry for Foreign Affairs
ratification of this agreement has not been provided for ".
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3. Qualit6 ou profession;
4. Domicile h 1'poque de l'internement dans l'6tablissement d'ali~n~s;
5. Dernier domicile dans le pays d'origine ;
6. Noms et pr~noms, etc., des p~re et mare, ou, si ceux-ci sont ddc~d6s, noms et pr~noms des

plus proches parents avec indication de leur domicile ;
7. Si le ma!ade est mari6, nom et prdnoms de l'autre 6poux et indication de son domicile;

8. Date h laquelle le malade a 6t6 intern6 dans l'6tablissement ou en est sorti, ou y est ddc~d6;

9. Nom de la personne h la demande de laquelle le malade a 6t6 intern6 dans l'6tablissement;
IO. Si l'admission a eu lieu en raison d'un rapport m6dical, date de ce rapport ainsi que le

nom et le domicile du m~decin ;
ii. Etat du malade et s'il permet son rapatriement, ainsi que indication du nombre de

convoyeurs n~cessaires pour surveiller le transport.

Article 3.

Dans tout cas oh le Gouvernement suddois r~clame le rapatriement d'un ressortissant fran-
ais, atteint d'ali~nation mentale, la demande sera accompagn~e d'une notification, contenant

les indications pr~vues h l'article 2.

Article 4.

Lorsqu'un ressortissant frangais, atteint d'une maladie mentale, est rapatri6, le dossier mddical
du malade tenu h la maison d'ali~n~s sera communiqu6 aux autoritds comp6tentes fran~aises.

En portant ce qui prdc~de h la connaissance de Votre Excellence, j'ai l'honneur de la prier
de bien vouloir m'informer si le Gouvernement de la R~publique serait dispos6 h conclure avec la
Suede l'arrangement dont il s'agit.

Je suis autoris6 h ajouter que cette proposition sera consid~rde par mon Gouvernement comme
un engagement ds que le Gouvernement de la R~publique en aura assur6 la r~ciprocit6, laquelle,
selon l'avis de mon Gouvernement, serait 6tablie si Votre Excellence voulait bien ins6rer dans sa
r~ponse, avec les modifications ndcessaires, les stipulations vis~es ci-dessus.

Veuillez agr~er, Monsieur le Prdsident, les assurances de la tr~s haute consideration avec la-
quelle j'ai l'honneur d'6tre de Votre Excellence, le tr~s humble et tr~s obdissant serviteur.

(Sign6) ERIc GYLLENSTIERNA.

Son Excellence
Monsieur A. BRIAND,

Pr6sident du Conseil et
Ministre des Affaires 6trang~res, etc.

Pour copie conforme:
Stockholm, au Ministare des Affaires 6trang~res,

le 22 d~cembre 1921,
Le Secrdtaire gindral:
(Sign6) W. BOSTR65M.
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(3) Trade or profession;
(4) Place of residence at the time when the confinement in the lunatic asylum took place;
(5) The patient's last place of residence in his native country;
(6) Name and surname, etc., of the father and mother, or if these are dead, the names and

surnames ot the nearest relatives with information as to their domicile ;
(7) If the patient is married, name and surname of the husband or wife, and the indication

of his or her domicile ;
(8) The date at which the patient was confined in the institution, or on which he left it, or

on which he died;
(9) The name of the person at whose request the patient was confined in the institution;

(io) If the patient was admitted on a medical report, the date of this report and the name and
residence of the doctor ;

(ii) The condition of the patient and whether his state allows of his repatriation, and also an
indication of the number of attendants required in order to take care of the patient during the
journey.1

Article73 .

In all cases where the Swedish Government demands the repatriation of a French subject
suffering from mental disease, the request shall be accompanied by a notification containing the
information referred to under Article 2.

Article 4.

When a French subject suffering from mental disease is repatriated, the medical record
of the patient, which is kept in the lunatic asylum, shall be communicated to the competent French
authorities.

In communicating the above to Your Excellency, I have the honour to request you to be
so good as to inform me whether the Government of the French Republic is prepared to conclude
the agreement in question with Sweden.

I am authorised to state that this proposal will be considered binding by my Government
whenever the Government of the French Republic undertakes to grant reciprocal treatment.
This treatment would, in the opinion of my Government, be secured if you would embody in your
reply the above provisions, with any modifications which may be considered necessary.

I have the honour to be, etc.

(Signed) ERIc GYLLENSTIERNA.

His Excellency
Monsieur A. BRIAND,

Prime Minister and Minister for Foreign Affairs, etc.
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R9PUBLIQUE FRANrAISE.

MINISTkRE
DES

AFFAIRES PTRANGkRES.

DIRECTION
DES AFFAIRES ADMINISTRATIVES

ET TECHNIQUES.

PARIS, le 14 octobre 1921.
MONSIEUR LE MINISTRE,

Par lettre du 27 mai, vous avez bien voulu me soumettre un arrangement concernant l'hospi-
talisation et le rapatriement des ali6n6s fran~ais en Suede.

J'ai l'honneur de vous faire connaitre que j'approuve compl~tement les dispositions dont il
s'agit et, par rdciprocit6, les articles ci-dessous seront applicables aux ali6nds suddois en France

Article i.

Quand un ressortissant suddois sera atteint en France d'alidnation mentale, son internement
dans une maison d'ali~nds ou sa sortie d'urt tel 6tablissement ou 6ventuellement sa mort sera
notifi6 h la Lgation de Suede h Paris.

Article 2.

Les notifications pr6vues h l'article Ier devront mentionner le nom de la maison d'alidn6s oii
le malade est intern6 et contenir, si possible, les indications suivantes concernant le malade

i. Nom et prdnoms ;
2. Date et lieu de naissance;
3. Qualitd ou profession ;
4. Domicile h l'6poque de l'internement dans l'6tablissement d'alidnds
5. Dernier domicile dans le pays d'origine ;
6. Noms et pr6noms, etc.. des p6re et mere, ou, si ceux-ci sont ddc~ds, noms et pr6noms

des plus proches parents avec indication de leur domicile ;
7. Si le malade est mari6, nom et prdnoms de l'autre 6poux et indication de son domicile;

8. Date h laquelle le malade a 6t6 intern6 dans l'tablissement ou en est sorti, ou y est d6c6d;

9. Nott de la personne h la demande de laquelle le malade a W intern6 dans l'6tablissement ;
IO. Si l'admission a eu lieu en raison d'un rapport mddical, date de ce rapport ainsi que le

nom et le domicile du m6decin ;
ii. I tat du malade et s'il permet son rapatriement, ainsi que l'indication du nombre de con-

voyeurs ndcessaires pour assurer le transport.

Article 3.

Dans tout cas oh le Gouvernement frangais rdclame le rapatriement d'un ressortissant
suddois, atteint d'ali~nation mentale, la demande sera accompagn6e d'une notification, conte-
nant les indications pr6vues h l'article 2.
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FRENCH REPUBLIC.

MINISTRY
FOR FOREIGN AFFAIRS.

ADMINISTRATIVE
AND TECHNICAL BRANCH.

PARIS, October 14, 1921.
YOUR EXCELLENCY,

In your letter of May 27, you submitted an agreement concerning the care and repatriation
of insane persons of French nationality in Sweden.

I have the honour to inform you that I fully approve of the provisions in question and that
the articles given below shall reciprocally apply to insane persons of Swedish nationality in France:

Article i.

Should any Swedish subject be attacked in France with mental disease, his confinement
in a lunatic asylum or his release from such an institution or his death, as the case may be, shall
be notified to the Swedish Legation at Paris.

Article 2.

In the notifications provided for under Article i, mention shall be made of the name of the
lunatic asylum where the patient is confined, and they shall, if possible, contain the following inform-
ation regarding the patient : -

(i) Name and surname;
(2) Date and place of birth;
(3) Trade or profession ;
(4) Place of residence at the time when the confinement in the lunatic asylum took place
(5) The patient's last place of residence in his native country;
(6) Name and surname, etc., of the father and mother, or if these are dead, the names and

surnames of the nearest relatives with information as to their domicile ;
(7) If the patient is married, name and surname of the husband or wife, and the indication

of his or her domicile ;
(8) The date at which the patient was confined in the institution, or on which he left it, or

on which he died;
(9) The name of the person at whose request the patient was confined in the institution;

(io) If the patient was admitted on a medical report, the date of this report and the name and
residence of the doctor ;

(ii) The condition of the patient and whether his state allows of his repatriation, and also an
indication of the number of attendants required in order to take care of the patient during the
journey.

Article 3.

In all cases where the French Government demands the repatriation of a Swedish subject
suffering from mental disease, the request shall be accompanied by a notification containing the
information referred to under Article 2.
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Article 4.

Lorsqu'un ressortissant su6dois, atteint d'une maladie mentale, est rapatri6, le dossier m6dical
du malade tenu h la maison d'ali~n6s sera communiqu6 aux autorit~s comp6tentes su6doises.

L'arrangement ci-dessus pourrait entrer en vigueur h partir du ier janvier prochain si cette
date vous convient.

Je vous serais oblig6 de m'informer de votre d6cision en temps voulu pour me permettre d'en
faire part h M. le Ministre de 1'Hygiene, de 1'Assistance et de la Pr~voyance sociales.

Agr~ez, Monsieur le Ministre, les assurances de ma haute consideration.

Pour le Pr6sident du Conseil,
Ministre des Affaires 6trang~res et P. 0.

L'Ambassadeur de France,
Secrdtaire gingral

(Sign ) BERTHELOT.

Pour copie conforme :

Stockholm, au Ministare des Affaires 6trang6res,
le 22 d6cembre 1921 :

Le Secritaire gindral:
(Sign6) W. BOSTR6M.

L]AGATION DE SUEDE.

PARIS, le 9 novembre 192i.
MONSIEUR LE MINISTRE,

Par une lettre en date du 14 octobre dernier, le Ministre des Affaires 6trang6res a fait savoir
ue le Gouvernement de la R~publique approuve compltement l'arrangement que la Lgation
e Suede a eu l'honneur de proposer par sa lettre du 27 mai dernier concernant 1'6change mutuel

de communications touchant les alien6s frangais et su~dois. Le Gouvernement de la R~publique
a compl6t6 son approbation par une proposition tendant h indiquer comme date d'entr~e en vigueur
de l'arrangement le Ier janvier prochain.

En r6ponse, j'ai l'honneur de porter A la connaissance de Votre Excellence que le Gouvernement
du Roi accepte que ledit arrangement entrera en vigueur h partir du Ier janvier 1922.

Veuillez agrder, Monsieur le Ministre, les assurances de la haute consideration avec laquelle
j'ai l'honneur d'etre de Votre Excellence, le tr~s humble et tr~s ob6issant serviteur.

(Sign6) ALBERT EHRENSVARD.
Son Excellence

Monsieur BONNEVAY,
Garde des Sceaux, Pr6sident du Conseil

et Ministre des Affaires 6trang~res p. i.
etc., Quai d'Orsay.

Pour copie conforme :
Stockholm, au Minist~re des Affaires 6trang~res,

le 22 d6cembre 1921,

Le Secritaire gingral
(Sign6) W. BOSTROM.
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Article 4.

When a Swedish subject suffering from mental disease is repatriated, the medical record
of the patient, which is kept in the lunatic asylum, shall be communicated to the competent
Swedish authorities.

The above Agreement could come into force as from January i, if this date is convenient to
you.

I should be glad if you would inform me of your decision in time to allow me to communicate
with the Minister of Health, Public Relief and Social Insurance.

I have the honour to be, etc.,

For and on behalf of the President

of the Council and Minister for Foreign Affairs,

(Signed) BERTHELOT.

Ambassador of France and Secretary- General,

SWEDISH LEGATION.
PARIS, November" 9, 1921.

YOUR EXCELLENCY,

In a letter dated October 14 last, the Ministry of Foreign Affairs stated that the Government
of the Republic fully approved the Agreement proposed by the Swedish Legation in its letter of
May 27 last, concerning the mutual exchange of information regarding insane persons of French
and Swedish nationality. The Government of the Republic further proposed that the agreement
should come into force from January i next.

In reply, I have the honour to inform Your Excellency that the Royal Government agrees
that the said Arrangement shall come into force as from January I, 1922.

I have the honour to be, etc.

(Signed) TALBERT EHRENSVARD.

To His Excellency M. BONNEVAY,
Keeper of the Seals, Acting President of the Council

and Minister for Foreign Affairs,
etc., Quai d'Orsay.
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No. 198. - CHANGE DE NOTES COMPORTANT UN ARRANGEMENT
RELATIF A L'PCHANGE DE NOTIFICATIONS CONCERNANT
LES ALIRNIS 1. BERNE, LES 27 MAI, io SEPTEMBRE ET 29
NOVEMBRE 1921.

Texte of/iciel Irangais communiqui Par le Ministdre des A//aires itrang~es de Suede. L'enregis-
trement de cet ichange de notes a eu lieu le 27 dicembre 1921.

LIUGATION DE SUPDE.

BERNE, le 27 mai 1921.
MONSIEUR LE CONSEILLER Ft1D]RAL,

Conform~ment aux stipulations de conventions conclues, h titre de r6ciprocit6, entre la Suede
et plusieurs autres pays, l'admission des alidn~s, ressortissants de ces pays, dans les maisons
d'alidn6s su6doises, leur sortie de ces 6tablissements, ainsi que leur mort, sont depuis quelque
temps communiqudes rdgulirement aux gouvernements de leurs pays respectifs par l'interm6-
diaire de leurs repr6sentants diplomatiques accrddit~s aupr~s de Sa Majest6 le Roi.

Ces communications ont pour but de permettre d'informer les parents du malade et de les
mettre h m~me de sauvegarder leurs int~rats, ainsi que ceux du malade. En m~me temps, elles
donnent aux autorit~s du pays du malade 1'occasion de prendre les mesures n~cessaires pour pour-
voir aux soins de sa personne et de sa fortune.

Mon Gouvernement, estimant qu'il serait tr~s d6sirable de recevoir des notifications de m~me
nature concernant tout ressortissant suddois qui serait atteint h l'6tranger de maladies mentales,
m'a charg6 de proposer h Votre Excellence, titre de r6ciprocit6, les articles suivants

Article i.

Quand un ressortissant suisse sera atteint en Sude d'ali6nation mentale, son internement
dans une maison d'ali~n~s ou sa sortie d'un tel 6tablissement ou 6ventuellement sa mort sera
notifi6 h la Lgation de Suisse, h Stockholm.

Article 2.

Les notifications prdvues hi l'article Ier devront mentionner le nor de la maison d'ali~n6s ohi
le malade est intern6 et contenir, si possible, les indications suivantes concernant le malade

i. Nom et pr6noms ;
2. Date, lieu de naissance et lieu d'origine;

1 D'apr~s une lettre du ii janvier 1922, 6manant du Minist~re des Affaires 6trang~res su~dois,
a aucune ratification dudit arrangement n'est prdvue ).
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1 TRADUCTION. - TRANSLATION.

No. 198. - EXCHANGE OF NOTES CONSTITUTING AN AGREEMENT
CONCERNING THE EXCHANGE OF NOTIFICATIONS WITH
REGARD TO PERSONS OF UNSOUND MIND 2. BERNE, MAY 27,
SEPTEMBER io, AND NOVEMBER 29, 1921.

French official text communicated by the Swedish Ministry for Foreign A/fairs. The registration
of this Exchange of Notes took place on December 27, 1921.

LAGATION DE SUPDE.
BERNE, May 27, 1921.

MONSIEUR LE CONSEILLER FtDItRAL,

In accordance with the stipulations of Conventions concluded under condition of reciprocity
between Sweden and several other countries, the admission of lunatics who are nationals of these
countries into Swedish lunatic asylums, their release from these institutions, and their death have
been for some time regularly communicated to their respective Governments through their diplo-
matic representatives accredited to His Majesty the King.

These communications are made in order that the relatives of the patient may be informed
and to make it possible to safeguard their interests as well as those of the patient. Moreover, they
enable the authorities of the patient's country to take the necessary measures in order to provide
for the care of his person and of his fortune.

My Government considers that it would be very desirable that similar notification should
be made with regard to any Swedish nationals who are attacked abroad by mental diseases, and
has instructed me to propose to Your Excellency the adoption of the following articles under con-
ditions of reciprccity.

Article i.

Should any Swiss subject be attacked in Sweden with mental disease, his confinement in a
lunatic asylum or his release from such an institution or his death, as the case may be, shall be
notified to the Swiss Legation at Stockholm.

Article 2.

In the notifications provided for under Article I, mention shall be made of the name of the
lunatic asylum where the patient is confined, and they shall, if possible, contain the following inform-
ation regarding the patient :-

(i) Name and surname;
(2) Date and place of birth;

1 Traduit par le Secretariat de la Socift6 des 1 Translated by the Secretariat of the League
Nations. of Nations.

According to a letter of January II, 1922, emanating from the Swedish Ministry for Foreign
Affairs, "ratification of the present Agreement was not provided for. "
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3. Qualit6 ou profession;
4. Domicile & 16poque de l'internement dans l'6tablissement d'ali6n6s;
5. Dernier domicile dans le pays d'origine;
6. Noms et pr6noms, etc., des pare et m~re, ou, si ceux-ci sont d~c6d6s, noms et pr~noms des

plus proches parents avec indication de leur domicile ;
7. Si le malade est mari6, nom et pr6noms de l'autre, 6poux et indication de son domicile;

8. Date h laquelle le malade a W intern6 dans l'6tablissement ou en est sorti, ou y est d6d6;

9. Nom de la personne hi la demande de laquelle le malade a 6t6 intern6 dans l'6tablissement ;
io. Si l'admission a eu lieu en raison d'un rapport m~dical, date de ce rapport ainsi que le

nom et le domicile du m6decin ;
ii. Etat du malade et s'il permet son rapatriement, ainsi que rindication du nombre de

convoyeurs n6cessaires pour surveiller le transport.

Article 3.

Dans tout cas oii le Gouvernement su6dois r~clame le rapatriement d'un ressortissant suisse,
atteint d'ali~nation mentale, la demande sera accompagn~e d'une notification, contenant les
indications pr~vues 4 l'article 2.

Article 4.

Lorsqu'un ressortissant suisse, atteint d'une maladie mentale, est rapatri6, le dossier mdical
du malade tenu i la maison d'ali~ns sera communiqu6 aux autorit~s comp~tentes suisses.

En portant ce qui prc de h la connaissance de Votre Excellence, j'ai l'honneur de la prier
de bien vouloir m'informer si le Gouvernement suisse serait dispos6 A conclure avec la Suede l'arran-
gement dont il s'agit.

Je suis autoris6 h ajouter que cette proposition sera consid6rde par mon Gouvernement comme
un engagement, d~s que le Gouvernement suisse en aura assur6 la r~ciprocit6, laquelle, selon 1'avis
de mon Gouvernement, serait 6tablie si Votre Excellence voulait bien ins6rer dans sa r6ponse, avec
les modifications n6cessaires, les stipulations visdes ci-dessus.

Je saisis cette occasion, Monsieur le Conseiller f~dral, pour renouveler i Votre Excellence
F'assurance de ma trs haute consideration.

(Sign6) ADLERCREUTZ.

Son Excellence
Monsieur le Conseiller F~d~ral MOTTA,

Chef du D~partement politique f~d6ral, etc., etc.

Pour copie conforme :
Stockholm, au Ministre des Affaires 6trangres,

le 22 d~cembre i92i.

Le Secritaire giniral:
W. BOSTROM.
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(3) Trade or profession ;
(4) Place of residence at the time when the confinement in the lunatic asylum took place;
(5) The patient's last place of residence in his native country;
(6) Name and surname, etc., of the father and mother, or if these are dead, the names and

surnames of the nearest relatives with information as to their domicile ;
(7) If the patient is married, name and surname of the husband or wife, and the indication

of his or her domicile ;
(8) The date at which the patient was confined in the institution, or on which he left it, or

on which he died;
(9) The name of the person at whose request the patient was confined in the institution;

(IO) If the patient was admitted on a medical report, the date of this report and the name and
residence of the doctor ;

(ii) The condition of the patient and whether his state allows of his repatriation, and also an
indication of the number of attendants required in order to take care of the patient during the
journey.

Article 3.

In all cases where the Swedish Government demands the repatriation of a Swiss subject suffering
from mental disease, the request shall be accompanied by a notification containing the informa-
tion referred to under Article 2.

Article 4.

When a Swiss subject suffering from mental disease is repatriated, the medical record of
the patient, which is kept in the lunatic asylum, shall be communicated to the competent Swiss
authorities.

In communicating the above to Your Excellency, I have the honour to request you to be so
good as to inform me whether the Swiss Government is prepared to conclude the agreement in
question with Sweden.

I am authorised to state that this proposal will be considered binding by my Government
whenever the Swiss Government undertakes to grant reciprocal treatment. This treatment would,
in the opinion of any Government, be secured if you would embody in your reply the above pro-
visions, with any modifications which may be considered necessary.

I avail myself of this opportunity, etc.

(Signed) ADLERCREUTZ.

To His Excellency
M. MOTTA, Federal Councillor,

Head of the Federal Political Department, etc., etc.
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DWPARTEMENT POLITIQUE 17ZD-RAL.

Division des Affaires 6trangres.
IBERNE, le I0 septembre 192i.

MONSIEUR LE MINISTRE,

Par note du 27 mai, Votre Excellence avait bien voulu nous informer que le Gouvernement
su~dois attacherait du prix h conclure avec la Suisse un arrangement pour l'admission rdciproque
des alidn~s suisses et su~dois dans les maisons d'ali~n~s, leur sortie de ces 6tablissements et leur
d6cs.

D'accord avec les autorit6s f6d6rales int6ress6es, nous avons l'honneur d'informer Votre
Excellence qu'elles accueillent volontiers la proposition du Gouvernement Royal et prennent acte
des propositions formul6es dans la note pr6cit6e. En 6change, nous sommes en mesure de d6clarer
ce qui suit

Article i.

Quand un ressortissant suddois sera atteint en Suisse d'ali6nation mentale, son internement
dans une maison d'alidns ou sa sortie d'un tel 6tablissement ou 6ventuellement sa mort sera
notifi6 h la Lgation de Suede, h Berne.

Article 2.

Les notifications prdvues h l'article jer devront mentionner le nora de la maison d'alidns oil
le malade est intern6 et contenir, si possible, les indications suivantes concernant le malade

i. Nom et prdnoms;
2. Date, lieu de naissance et lieu d'origine;
3. Qualit~s ou professions ;
4. Domicile h l'6poque de l'internement dans l'tablissement d'ali~n~s;
5. Dernier domicile dans le pays d'origine ;
6. Noms et prdnoms, etc., des pare et m~re, ou, si ceux-ci sont d~c~d~s, noms et prdnoms des

plus proches parents avec indication de leur domicile ;
7. Si le malade est mari6, nom et prdnoms de l'autre 6poux et indication de son domicile;

8. Date h laquelle le malade a 6t6 intern6 dans l'6tablissement ou en est sorti, ou y est ddc~d6;

9. Nom de la personne h la demande de laquelle le malade a 6t6 intern6 dans l'tablissement;
IO. Si l'admission a eu lieu en raison d'un rapport m6dical, date de ce rapport, ainsi que le

nom et le domicile du m6decin ;
ii, Etat du malade et s'il permet son rapatriement, ainsi que indication du nombre de

convoyeurs n6cessaires pour surveiller le transport.

Article 3.

Dans tout cas ohi le Gouvernement suisse rdclame le rapatriement d'un ressortissant suddois,
atteint d'alidnation mentale, la demande sera accompagn~e d'une notification, contenant les
indications pr~vues h l'article 2.

Article 4.

Lorsqu'un ressortissant suddois, atteint d'une maladie mentale, est rapatri6, le dossier m~dical
du malade tenu h la maison d'ali6n~s sera communiqu6 aux autorit~s comp~tentes suddoises.
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FEDERAL POLITICAL DEPARTMENT.

Section for Foreigen Affairs

BERNE, September IO, 1921.
YOUR EXCELLENCY,

In a Note dated May 27, Your Excellency was.good enough to inform us that the Swedish
Government was very anxious to conclude an agreement with regard to the reciprocal admission
to lunatic asylums of insane persons of Swiss and Swedish nationality, their discharge from such
institutions and their death.

In agreement with the Federal Authorities concerned, we have the honour to inform Your
Excellency that they readily accept the proposal of the Royal Government, and have duly placed
on record the proposals formulated in the Note referred to above. In reply, we are in a position
to make the following declaration :

Article I.

Should any Swedish subject be attacked in Switzerland with mental disease, his confinement
in a lunatic asylum or his release from such an institution or his death, as the case may be, shall
be notified to the Swedish Legation at Berne.

Article 2.

In the notifications provided for under Article i, mention shall be made of the name of the
lunatic asylum where the patient is confined and they shall, if possible, contain the following inform-
ation regarding the patient :-

(I) Name and surname;
(2) Date and place of birth, and place of origin;
(3) Trade or profession ;
(4) Place of residence at the time when the confinement in the lunatic asylum took place;
(5) The patient's last place of residence in his native country;
(6) Name and surname, etc., of the father and mother, or if these are dead, the names and

surnames of the nearest relatives with information as to their domicile ;
(7) If the patient is married, name and surname of the husband or wife, and the indication

of his or her domicile ;
(8) The date at which the patient was confined in the institution, or on which he left it, or

on which he died;
(9) The name of the person at whose request the patient was confined in the institution;

(io) If the patient was admitted on a medical report, the date of this report and the name and
residence of the doctor ;

(II) The condition of the patient, and whether his state allows of his repatriation, and also an
indication of the number of attendants required in order to take care of the patient during the
journey.

Article 3.

In all cases where the Swiss Government demands the repatriation of a Swedish subject
suffering from mental disease, the request shall be accompanied by a notification containing the
information referred to under Article 2.

Article 4.

When a Swedish subject suffering from mental disease is repatriated, the medical record of the
patient, which is kept in the lunatic asylum, shall be communicated to the competent Swedish
authorities.
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Vous voudrez bien constater qu'une seule modification a 6t6 apportde h la proposition du
Gouvernement su~dois. Elle se trouve h l'article 2, chiffre 2, oix nous avons ajout6 (( le lieu d'origine ),
pour tenir compte du droit public suisse, h teneur duquel la nationalit6 d'un citoyen suisse n'est pas
6tablie par son lieu de naissance, mais par son lieu d'origine, soit par sa bourgeoisie communale,
qui est h6r6ditaire. Ce lieu d'origine est toujours mentionn6 dans les papiers d'identit6 suisses.

ous nous plaisons h croire que le Gouvernement royal acceptera cette modification et voudra
bien en tenir compte dans les communications qu'il sera appeld h adresser h propos d'alien6s suisses
aux autorit~s f~d~rales et au repr~sentant de la Suisse en Suede.

Veuillez agr6er, Monsieur le Ministre, l'assurance de notre haute consideration.

Dipartement Politique /idral.
P. 0. (Sign6) PAUL DINICHERT.

Son Excellence M. P. DE ADLERCREUTZ,

Ministre de Suede, Berne.

Pour copie conforme
Stockholm, au Minist~re des Affaires 6trang~res,

le 22 d6cembre 1921.

Le Secrgtaire giniral,
W. BOSTR65M.

LIGATION DE SUILDE

BERNE, le 29 novembre 1921.
MONSIEUR LE CONSEILLER F]HDIRAL,

Par note du io septembre dernier, le Ddpartement Politique f~d6ral avait bien voulu com-
muniquer au Ministre de Suede que les autorit~s f6drales int~ressdes accueillaient la proposition du
Gouvernement de S. M. le Roi, au sujet d'un arrangement pour l'admission r6ciproque des alidn~s
suddois et suisses dans les maisons d'ali~n~s, leur sortie de ces 6tablissements et leur d~c~s. Le
D~partement fdd6ral avait cependant, en m~me temps, fait savoir que le Gouvernement suisse avait
apport6 une modification h la proposition du Gouvernement royal en ajoutant h 1'article 2, chiffre 2,
les mots ((lieu d'origine )).

Je suis charg6 et j'ai l'honneur de porter la connaissance de Votre Excellence que mon Gou-
vernement a accept6 cette modification et que dans les communications qu'il sera appel h adresser
h propos d'ali6n6s suisses aux autorit6s f6ddrales et au repr6sentant de la Suisse en Suede, mention
sera faite du lieu d'origine de l'ali6n6 en question.

Je saisis cette occasion, Monsieur le Conseiller F~dral, pour presenter h Votre Excellence
l'assurance de ma plus haute consideration. (Sign6) RETTIG.

Son Excellence M. le Conseiller F~d6ral MOTTA,

Chef du Dpartement Politique F6ddral, etc., etc.

Pour copie conforme :
Stockholm, an Minist re des Affaires dtrang~res,

le 22 d~cembre 1921.

Le Secrdtaire gdniral,
W. BOSTR6M.
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You will note that one alteration only has been made in the proposal of the Swedish Govern-
ment. It occurs in Article 2, § 2, where we have added " the place of origin" in order to conform
to Swiss public law, in accordance with which the nationality of a Swiss citizen is not determined
by his place of birth, but by his place of origin, that is to say by his local citizenship, whicl4 is here-
ditary. The place of origin is always given in Swiss identification documents. We hope hat the
Royal Government will accept this modification and will be good enough to act upon it in any
communications which it may forward to the Federal Authorities and the Swiss representative
in Sweden, with regard to insane persons of Swiss nationality.

I have the honour to be, etc.,

(Signed) P. 0. PAUL DINICHERT.
For the Federal Political Department,

To His Excellency

M. P. DE ADLERCREUTZ,
Swedish Minister,

Berne.

SWEDISH LEGATION.

BERNE, November 29, 1921.
YOUR EXCELLENCY,

In a Note dated September io last, the Federal Political Department informed the Swedish
Minister that the Federal authorities concerned accepted the proposal of His Majesty's Government
with regard to an agreement respecting the reciprocal admission to lunatic asylums of insane persons
of Swedish and Swiss nationality, their discharge from such institutions and their death. The
Federal Department: however, pointed out at the same time that the Swiss Government had modified
the proposal of the Royal Government by adding to Article 2, § 2, the words " place of origin."

I am instructed to inform your Excellency that my Government has accepted this modifi-
cation, and that in all communications which it may subsequently make to the Federal authorities
and to the Swiss representative in Sweden, with regard to insane persons of Swiss nationality,
the place of origin of the insane person referred to will be mentioned.

I have the honour to be, etc.,

(Signed) RETTIG.

To His Excellency,
M. MOTTA,

Federal Councillor,
Head of the Federal Political Department.
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TEXTE ALLEMAND. - GERMAN TEXT.

No. 199. - VERTRAG ZWISCHEN DEM DEUTSCHEN REICHE UND
DANZIG OBER DIE REGELUNG VON OPTIONSFRAGEN 1, VOM
8. NOVEMBER 192o.

Texte oliciel allemand communiqui par le Mi- German ollicial text communicated by the Ger-
nistdre des A//aires dtrangdres d'Allemagne2 et man Ministry for Foreign A//airs2 and by the
par le reprisentant de la Pologne aupres de Polish Representative accredited to the League
la Socilt6 des Nations. L'enregistrement de ce of Nations. The registration o/ this Treaty
traite a eu lieu le 7 janvier 1922. took place on January 7, 1922.

Der Reichs- und Staatskommissar, Wirklicher Geheimer Oberregierungsrat FOERSTER, als
Vertreter des DEUTSCHEN REICHS, und der stellvertretende Vorsitzende des Staatsrates ffir das
Gebiet der kfinftigen FREIEN STADT DANZIG, Oberregierungsrat VON KAMEKE, als Vertreter des
Oberkommissars ffir das Gebiet der kfinftigen Freien Stadt Danzig, schliessen auf Grund der ihnen
erteilten Vollmachten folgenden Vertrag fiber die Regelung von Optionsfragen.

Artikel i.

Als wohnhaft im Gebiete der zukfinftigen Freien Stadt Danzig im Sinne der Bestimmungen
der Artikel 105 und io6 des Friedensvertrages8 sind diejenigen Personen anzusehen, die in dem
genannten Gebiet ihren Wohnsitz im Sinne des Par. 7 Bfirgerlichen Gesetzbuchs am io. Januar
1920 gehabt haben. Die vertragschliessenden Teile sind darfiber einverstanden, dass bei deutschen
Reichsangeh6rigen, die am IO. Januar 1920 einen solchen Wohnsitz sowohl im Danziger Gebiet
als auch in Deutschland gehabt haben, fur die Anwendung der Bestimmungen der Artikel 105
und io6 des Friedensvertrages fiber den Erwerb der Danziger Staatsangeh6rigkeit und fiber das
Optionsrecht, der Wohnsitz in Deutschland ausser Betracht bleibt.

Artikel 2.

Die Option erfolgt durch Abgabe einer Erklarung gegenfdber der zustandigen Beh6rde.
Zustandig zur Entgegennahme der Erklirungen sind ffir die im Deutschen Reiche oder im

Gebiete der Freien Stadt Danzig sich aufhaltenden Optionsberechtigten in Stadtkreisen die Orts-
polizeibeh6rde, in Landkreisen der Landrat des Aufenthaltsortes, im Uibrigen die diplomatischen
und konsularischen Vertreter des Deutschen Reichs oder Danzigs.

Wenn die Option vor einer Beh6rde erkldrt wird, die ausserhalb des Gebietes der Freien Stadt
Danzig ihiren Sitz hat, so ist die gemass Artikel 105 des Friedensvertrages erlangte Anwartschaft
auf die Danziger Staatsangeh6rigkeit durch eine Bescheinigung nachzuweisen, die von der zur
Ausstellung von Heimatscheinen zustiindigen Danziger Beh6rde ausgestellt wird.

Die Erklarung muss zu Protokoll oder in gerichtlich oder notariell beglaubigter Form erfol-
gen, fiber die Erklarung ist von der sie entgegennehmenden Beh6rde ein Ausweis zu erteilen, worin
auch die in den Besitz der gewahiten Staatsangeh6rigkeit gelangenden Familienmitglieder auf-
gefifihrt werden sollen.

Die ordnungsmssig erfolgte Abgabe der Erldirung bewirkt den Erwerb der gewahlten Staats-
angeh6rigkeit unter Verlust der Anwartschaft aus Artikel 105 des Friedensvertrages oder der auf
Grund dieses Artikels erworbenen Staatsangeh6rigkeit.

I L'6change des ratifications a eu lieu h Varsovie ' Ratifications exchanged at Warsaw, Decem-

le 17 d6cembre 1921. ber 17, 1921.
2 Voir note h la page 6o, volume II. 2 See foot-note page 69, vol. II.

a Le texte de ce trait6 n'a pas encore 6t6 repro- 3 The text of this treaty has not been repro-
duit par le Secr6tariat. duced by the Secretariat.
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Artikel 3.
Fur elternlose Personen unter achtzehn Jahren, ffir Minderjahrige von mehr als achtzehn

Jahren, bei denen die Voraussetzungen der Entmiindigung vorliegen, sowie ffir solche Personen,
die entmiindigt oder unter vorl5.ufige Vormundschaft gestellt worden sind, wird die Option durch
die gesetzlichen Vertreter ausgeifbt.

Den Personen, ffir welche Eltern, Vormiinder oder sonstige gesetzliche Vertreter die Option
ausgefibt haben, steht innerhalb der Optionsfrist ein Widerrufsrecht zu, wenn sie vor Ablauf der
Frist das achtzehnte Lebensjahr vollendet haben, oder wenn vor Ablauf der Frist der Grund der
gesetzlichen Vertretung fortgefallen ist. Auf die Ausiibung des Widerrufsrechtes finden die Be-
stimmungen des Artikels 2 des gegenwdrtigen Vertrags entsprechende Anwendung.

Artikel 4.
Das Optionsrecht erlischt durch einen in den Formen des Artikels 2 erkldrten Verzicht auf

die Option. Der Verzicht erstreckt seine Wirkung auf den gleichen Personenkreis, auf den die
Option ihre Wirkung ausfiben wfirde.

Auf den Verzicht finden die Bestimmungen des Artikels 3 sinngemasse Anwendung. Die Aus-
iibung des im Artikel 3, Abs. 2 vorgesehenen Widerrufsrechts gilt als Ausfibung des Optionsrechts.

Artikel 5.
Die Regierung der Freien Stadt Danzig errichtet in Danzig eine Sammelstelle ffir die abge-

gebenen Optionserkldrungen. An diese Sammelstelle haben die nach Artikel 2, Abs. 2, Artikel 4,
zur Entgegennahme der Option und des Verzichtes auf die Option zustandigen deutschen und dan-
ziger Beh6rden eine Abschrift der von ihnen gemriss Artikel 2, Abs. 3, Artikel 4 erteilten Ausweise
gleichzeitig mit deren Erteilung einzusenden. Die Regierung der Freien Stadt Danzig wird der
Deutschen Regierung vierteljdhrig, und zwar zum ersten male am i. Februar 1921, Verzeichnisse
der Personen mitteilen, die ihr Optionsrecht ausgeiibt oder darauf verzichtet haben.

Artikel 6.
Personen, die gem~ss Artikel io6, Abs. 3 des Friedensvertrages ihren Wohnsitz in das Gebiet

des Deutschen Reiches verlegen, dfirfen in der ihnen im Artikel lo6, Abs. 4 des Friedensvertrags
gewdhrleisteten Befugnis zur Mitnahme ihrer beweglichen Habe durch keinerlei Ausfuhrverbote
oder sonstige gesetzliche oder Verwaltungsmassanhmen, insbesondere nicht durch Konversion
von Geldforderungen, zwangsweise Umwechslung von Geldern oder durch Beschlagnahme von
Wertpapieren beschrdnkt werden.

Arlikel 7.
Meinungsverschiedenheiten fiber die Auslegung und Durchffifhrung der Bestimmungen dieses

Vertrages sollen von einer Kommission entschieden werden, die sich aus je einem Angeh6rigen
der vertragschliessenden Teile zusammensetzt und je nach Bedarf in Danzig zusammentritt.

In allen Fallen, wo sich die beiden Mitglieder der Kommission nicht einigen, entscheidet
ein neutraler Schiedsrichter, fiber dessen Ernennung sich die vertragschliessenden Teile verstdn-
digen werden.

Artikel 8.
Dieser Vertrag soll ratifiziert, und die Ratifikationsurkunden sollen sobald als m6glich in Dan-

zig ausgetauscht werden.
Der Vertrag tritt am Tage des Austausches der Ratifikationsurkunden in Kraft.

DANZIG, den 8. November 1920.

Der Deutsche Reichs- und Der Vorsitzende des Staaisrats
Staatskommissar: in Vetretung:

FOERSTER KAMEKE.



326 Socite' des Nations - Recuei des Traites. 1922

1 TRADUCTION.

No. 199. - TRAITE ENTRE LE REICH ALLEMAND ET DANTZIG AU
SUJET DU RtGLEMENT DES QUESTIONS D'OPTION, SIGNt A
DANTZIG LE 8 NOVEMBRE 1920.

M. FOERSTER, Commissaire du Reich et d'Etat, ( Conseiller supdrieur intime reel de r~gence #,
repr6sentant le Reich allemand, et M. VON KAMEKE, Conseiller supdrieur de rdgence, President
par int6rim du Conseil d'Etat du territoire de la future Ville libre de Dantzig, repr6sentant le Haut
Commissaire du territoire de la future Ville libre de Dantzig,

En vertu des pouvoirs qui leur ont 6t6 confdr~s, ont conclu le trait6 suivant, au sujet du r~gle-
ment des questions d'option :

Article I.

Sont consid~r6s comme habitants du territoire de la future Ville libre de Dantzig, au sens des
dispositions des articles 105 et io6 du Trait6 de paix, les personnes domicili~es, au sens du § 7 du
Code civil, dans le dit territoire It la date du io janvier 192o. Les Parties contractantes conviennent
qu'en ce qui concerne les ressortissants du Reich allemand qui, h la date du IO janvier 1920 6taient
domicili~s, au sens indiqu6 plus haut, I la fois dans le territoire de Dantzig et en Allemagne, le domi-
cile en Allemagne n'entrera pas en ligne de compte pour l'application des dispositions des articles 1o5
et io6 du Trait6 de paix, relatives h l'octroi de la nationalit6 dantzikoise et au droit d'option.

Article 2.

L'option s'effectuera par la remise d'une dclaration h l'autorit6 compdtente.
Sont comp6tents pour recevoir les d6clarations des ayants droit s6journant dans le Reich

allemand ou sur le territoire de la Ville libre de Dantzig :
a) Dans les districts urbains, les autorit6s de police locale
b) Dans les districts de campagne, le sous-pr6fet (Landrat) du lieu de domicile;
c) Dans les autres cas, les repr~sentants diplomatiques ou consulaires du Reich allemand

on de Dantzig.
Lorsque les formalit~s de l'option seront accomplies devant une autorit6 qui a son siege hors

du territoire de la Ville libre de Dantzig, les titres h l'octroi de la nationalit6 dantzikoise, acquis
en vertu de l'article 105 du Trait6 de paix, devront Otre prouv6s par un certificat, 6tabli par l'auto-
rit6 dantzikoise comptente pour la ddlivrance de certificats d'origine.

La d~claration sera faite sous forme de proc~s-verbal ou d'acte lgalis6 par un tribunal ou
un notaire. L'autorit6 qui l'aura reue devra en donner r~c~piss6 et faire figurer sur ce dernier les
membres de la famille de l'int~ress6, qui acquirent la nationalit6 choisie. Le fait de la remise, en
bonne et due forme, de la d~claration conf~re la nationalit6 choisie et fait perdre tout droit au
bin~fice de l'article 105 du Trait6 de paix ou de la nationalit6 acquise en vertu de cet article.

Article 3.

Pour les orphelins au-dessous de i8 ans, les mineurs de plus de 18 ans, qui se trouvent dans les
conditions de 1'interdiction, ainsi que les personnes interdites ou mises en tutelle, l'option
sera exerc~e en leurs lieu et place par leurs repr6sentants lgaux. Les personnes pour lesquelles les

I Traduit par le Secretariat de la Soci6t des Nations.
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1 TRANSLATION.

No. 199. - TREATY BETWEEN THE GERMAN REICH AND DANZIG
CONCERNING THE REGULATION OF OPTION QUESTIONS,
SIGNED AT DANZIG, NOVEMBER 8, 192o.

The Imperial and State Commissioner, Privy Councillor FOERSTER, representing the German
Empire, and the Deputy President of the Council of State of the territory of the future Free City
of Danzig, Privy Councillor VON KAMEKE, representing the High Commissioner for the territory
of the future Free City of Danzig, being duly authorised, herewith conclude the following Treaty
for the regulation of questions relating to options :

Article i.

Such persons shall be considered resident in the territory of the future Free City of Danzig,
in accordance with the regulations of Articles 105 and io6 of the Treaty of Peace, as shall have had
their domicile in the said territory i n conformity with § 7 of the Civic Law Code of January
1O, 1920. The Contracting Parties are agreed that with regard to German nationals who, on Ja-
nuary io, 1920, had such domicile both in Danzig territory and in Germany, the provisions of Articles
105 and io6 of the Treaty of Peace regarding the acquisition of nationality in the Free City of
Danzig and the right of option for domicile in Germany, shall not apply.

Article 2.

The option is exercised by means of a declaration made to the competent authorites.
The following shall be competent to receive the declarations of those who enjoy the. right

of option and who are residing in the German Empire or in the territory of the Free City of Danzig :
in urban districts, the local police authorities, in rural districts the sheriff of the place of residence,
and in other cases the diplomatic or consular representatives of the German Empire or of Danzig.
If the declaration of option is made before any authority outside the territory of the Free City of
Danzig, reversion of the nationality of the Free City of Danzig, according to Article 105 of the
Treaty of Peace, shall be authenticated by a certificate issued by the Danzig authorities com-
petent to issue certificates of naturalisation.

The declaration must be drawn up in the form of a protocol, or in an authenticated legal or
notarial form, and the authority receiving such declaration must issue a voucher in which shall
also be entered the members of the family who have obtained the nationality thus opted. When
such a declaration is duly submitted the nationality opted for is, ipso facto, obtained ; at the same
time the right of reversion provided for in Article 105 of the Treaty of Peace, and the nationality
obtained in virtue of that Article are lost.

Article 3.

In the case of orphans under 18 years of age, minors over r8 years of age who are supposed to
be incapable of managing their own affairs, and of such persons as have been put under trustees
or temporary guardianship, their legal representatives shall exercise the right of opting.

I Translated by the Secretariat of the League of Nations.
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parents, le tuteur ou autres reprdsentants ldgaux auront exerc6 l'option ) en leurs lieu et place,
jouiront, dans le d6lai fix6 pour l'option, du droit de rdtracter l'option faite en leur nora, s'ils ont
achev6 leur dix-huiti~me annie avant l'expiration du ddlai, ou si les motifs de leur interdiction ou
mise en tutelle ont disparu avant l'expiration du d~lai. Les dispositions de l'article 2 du pr&ent trait6
s'appliqueront & l'exercice du droit de rdtractation, dans la meme forme que celui du droit d'option.

Article 4.

Le droit d'option se perd par renonciation l'option exprim~e dans les formes prescrites h 'ar-
ticle 2. La renonciation 6tend ses effets au m~me groupe de personnes que celui auquel s'applique
l'option.

Les dispositions de l'article 3 s'appliquent h la renonciation au m~me titre qu'h l'option.
L'usage du droit de r~tractation, prdvu i l'alinda 2 de l'article 3, 6quivaut h l'usage du

droit d'option.
Article 5.

Le Gouvernement de la Ville libre de Dantzig 6tablira h Dantzig un office central, destin6 h
rassembler les ddclarations d'option qui auront W faites. Les autoritds allemandes et dantzikoises
comp6tentes pour recevoir les declarations d'option ou de renonciation h l'option, conform6ment
aux termes de l'article 2, alinda 2, et de l'article 4 du prdsent TraitM, transmettront A cet office central,
le jour m~me, copies des rdc~pissds ddlivrds par elles, conformdment h l'article 2, alinda 3, et h
l'article 4.

Le Gouvernement de la Ville libre de Dantzig communiquera trimestriellement au Gouverne-
ment allemand, et pour la premiere fois le Ier fdvner 1921, la liste nominative des personnes ayant
fait usage de leur droit d'option ou y ayant renonc6.

Artiele 6.

Les personnes qui transf~rent leur domicile sur le territoire du Reich allemand, en vertu des
dispositions de 1Farticle io6, alin6a 3 du TraitM de paix, ne doivent subir aucune restriction & la
facult6 garantie par 1'article io6, alin6a 4 du Trait4 de paix d'emporter avec elles tous leurs biens
meubles du fait d'interdictions d'exportation, de quelque nature que ce soit, ou de mesures
administratives, ni en particulier du fait de conversions de crdances, de change obligatoire d'esp&es
mon~taires, ou de saisie de valeurs.

Article 7.

Tous diffdrends relatifs hi l'interprdtation ou k l'application des dispositions du pr6sent trait6
seront rdglds par une Commission composde d'un reprdsentant de chacune des Parties contractantes.
Cette Commission se rdunira h Dantzig chaque fois que besoin sera. Dans tous les cas oi une entente
ne pourra se faire entre les deux membres de la Commission, le litige sera tranch6 par un arbitre
neutre, sur le choix duquel les Parties contractantes se mettront d'accord.

Article 8.

Le prdsent trait6 sera ratifi6 et les instruments de ratification 6chang6s aussit6t que possible,
h Dantzig. Le trait6 entrera en vigueur le jour de l'6change des ratifications.

DANTZIG, 8 novembre 1920.

Le Prisident du Conseil d'Etat par intrim:
(Sign6) KAMEKE.

Le Commissaire du Reich et d'Etat:
(Sign6) FOERSTER.
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Persons on whose behalf their parents, guardians, or other legal representatives have exer-
cised the right of opting, shall be entitled to the right of revoking such option within the period
during which it can be exercised, provided they have reached the age of 18 before this period expi-
res, or the reasons for legal representation have lapsed before the period expires. The regulations
of Article 2 of this Convention shall be equally applicable to the exercise of the right to revoke.

Article 4.

The right of opting lapses by waiver of the right duly declared according to Article 2. The
waiver covers the same class of persons as would have been affected by the exercise of the right
of option.

The regulations of Article 3 shall be equally applicable to the waiver. The exercise of the right
to revoke laid down in Article 3, § 2, shall be regarded as an exercise of the right of opting.

Article 5.

The Government of the Free City of Danzig shall establish in Danzig a central office to collect
declarations of option. The competent German and Danzig authorities for the reception of options
or waivers of option, as defined in Article 2, § 2, and Article 4, must send to this collecting office,
at the time of issue, a copy of the vouchers issued by them, as provided in Article 2, § 3, and
Article 4. The Government of the Free City of Danzig shall furnish the German Government with
a quarterly list, the first to be sent on February Ist, 1921, containing the names of the persons
who have exercised or waived the right of option.

Article 6.

Persons who, in accordance with Article io6, § 3, of the Treaty of Peace, transfer their
residence to the territory of the German Empire, must not, in the exercise of the right to take
with them their movable property, guaranteed to them in Article lo6, § 4, of the Treaty of
Peace, be subjected to any export prohibition or other legislative or administrative measures;
in particular, they must not be subjected to any conversion of money claims, compulsory
changing of money or seizure of securities.

Article 7.
Disputes as to the interpretation and execution of the provisions of this Treaty shall be settled

by a Commission consisting of one national of each of the Contracting Parties, which shall meet
in Danzig as required.

In all cases where the two members of the Commission do not agree, the dispute shall be settled
by a neutral arbitrator, who shall be appointed by agreement between the two Contracting Parties.

Article 8.

This Treaty shall be ratified and the ratifications shall be exchanged as soon as possible at
Danzig. The Treaty comes into force on the day of exchange of ratifications.

DANZIG, November 8, 1920.

The German Imperial State Commissioner:

(Signed) FOERSTER.

The Deputy President of the Council of State:
(Signed) KAMEKE.
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No. 200. - CONVENTION RELATIVE AU CONTROLE DU COMMERCE
DES ARMES ET DES MUNITIONS, ET PROTOCOLE, SIGNES A
SAINT-GERMAIN-EN-LAYE 1 LE io SEPTEMBRE 1919.

Texte ol/iciel /ranais communiqui par le Service /ranpais de la Socijtj des Nations et traduction anglaise
communiquie par le MinistMre des A//aires itrangdres de Sa Majestd britannique. L'enregis-
trement de cette Convention a eu lieu le 9 janvier 1922.

Les ETATS-UNIS D'AMIARIQUE, la BELGIQUE, la BOLIVIE, I'EMPIRE BRITANNIQUE, la CHINE,
CUBA, I'EQUATEUR, la FRANCE, la GRACE, le GUATI MALA, HAITI, le HEDJAZ, 1IITALIE, le JAPON,
le NICARAGUA, le PANAMA, le PtROU, la POLOGNE, le PORTUGAL, la ROUMANIE, I'ETAT SERBE-
CROATE-SLOVkNE, le SIAM et l'ETAT TCHP-CO-SLOVAQUE;

Considdrant que la longue guerre qui vient de prendre fin et k laquelle ont 6td successivement
mgles la plupart des nations, a eu pour effet d'accumuler, dans diverses parties du monde, des
quantit~s consid~rables d'armes ou de munitions de guerre dont la dispersion constituerait un danger
pour la paix et la tranquillit6 publique ;

Considirant que, dans certaines parties du monde, il est n6cessaire d'exercer une surveillance
sp~ciale du commerce et de la d~tention des armes et des munitions ;

Consid~rant que les stipulations conventionnelles, notamment l'Acte de Bruxelles 2 du 2 juillet
I89o, r~glementant le trafic des armes et des munitions dans certaines rdgions, ne correspondent
plus aux circonstances actuelles, qui exigent des dispositions plus d~velopp~es portant sur des
territoires plus 6tendus en Afrique et l'6tablissement d'un rdgime analogue sur certains territoires
d'Asie ;

Considdrant qu'une surveillance particuli~re de la zone maritime avoisinant certaines con-
tr6es est n~cessaire pour assurer 1'efficacit6 des mesures prises par les gouvernements, tant en ce
qui concerne l'importation des armes et des munitions dans ces contr~es qu'en ce qui concerne
l'exportation des dites armes et munitions hors de leurs territoires m~tropolitains ;

Et sous la r6serve qu'h l'expiration d'une p~riode de sept ans, la pr~sente Convention sera
sujette 4 revision en tenant compte de l'expdrience acquise, si le Conseil de la Soci~t6 des Nations,
agissant en cas de besoin h la majorit6, 6met un voeu dans ce sens;

Ont ddsign6 pour leurs Pldnipotentiaires :

Le PRPSIDENT DES ETATS-UNIS D'AMI-RIQUE:

L'Honorable Frank Lyon POLH, Sous-Secr~taire d'Etat;
L'Honorable Henry WHITE, ancien Ambassadeur extraordinaire et pl~nipotentiaire des.

Etats-Unis h Rome et h Paris;

Pour les accessions, adhdsions et ratifications, voir A la page 359.
De Martens, Nouveau Recueil Gdntral des Traitds, deuxirme sdrie, tome XVI, page 3.
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i TRADUCTION. - TRANSLATION.

No. 200. - CONVENTION FOR THE CONTROL OF THE TRADE IN
ARMS AND AMMUNITION, AND PROTOCOL, SIGNED AT SAINT-
GERMAIN-EN-LAYE 2, SEPTEMBER IO, 1919.

French ol/icial text communicated by the Service franFais de la Socitd des Nations and English trans-
lation communicated by His Britannic Majesty's Foreign Office. The registration of this Con-
vention took place on January 9, 1922.

The UNITED STATES OF AMERICA, BELGIUM, BOLIVIA, the BRITISH EMPIRE, CHINA, CUBA,
ECUADOR, FRANCE, GREECE, GUATEMALA, HAITI, the HEDJAZ, ITALY, JAPAN, NICARAGUA, PANAMA,
PERU, POLAND, PORTUGAL, ROUMANIA, the SERB-CROAT-SLOVENE STATE, SIAM and CZECHO-

SLOVAKIA ;

Whereas the long war now ended, in which most nations have successively become involved,
has led to the accumulation in various parts of the world of considerable quantities of arms and
munitions of war, the dispersal of which would constitute a danger to peace and public order ;

Whereas in certain parts of the world it is necessary to exercise special supervision over the
trade in, and the possession of, arms and ammunition ;

Whereas the existing treaties and conventions, and particularly the Brussels Act 8 of July 2,
189o, regulating the traffic in arms and ammunition in certain regions, no longer meet present
conditions, which require more elaborate provisions applicable to a wider area in Africa and the
establishment of a corresponding regime in certain territories in Asia;

Whereas a special supervision of the maritime zone adjacent to certain countries is necessary
to ensure the efficacy of the measures adopted by the various Governments both as regards the
importation of arms and ammunition into those countries and the export of such arms and ammu-
nition from their own territory ;

And with the reservation that, after a period of seven years, the present Convention shall
be subject to revision in the light of the experience gained, if the Council of the League of Nations,
acting if need be by a majority, so recommends;

Have appointed as their Plenipotentiaries:

The PRESIDENT OF THE UNITED STATES OF AMERICA:

The Honourable Frank LYON POLK, Under-Secretary of State;
The Honourable Henry WHITE, formerly Ambassador Extraordinary and Plenipoten-

tiary of the United States at Rome and Paris ;

t Traduit par le Secretariat de la Soci6td des 1 Translated by the Secretariat of the League
Nations. of Nations.

2 For the accessions, adhesions and ratifications, see page 359.
3 British and Foreign State Papers, vol. 82, page 55.
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Le G~n~ral Tasker H. BLISS, Reprsentant militaire des Etats-Unis au Conseil sup~rieur
de Guerre ;

SA MAJESTt LE RoI DES BELGES:

M. Paul HYMANS, Ministre des Affaires trang'res, Ministre d'Etat
M. Jules VAN DEN HEUVEL, Envov6 extraordinaire et Ministre pl~nipotentiaire de S. M. le

Roi des Belges, Ministre d'Etat ;
M. Emile VANDERVELDE, Ministre de la Justice, Ministre d'Etat;

Le PRISIDENT DE LA RI PUBLIQUE DE BOLIVIE :

M. Ismail MONTES, Envoy6 extraordinaire et Ministre pl6nipotentiaire de Bolivie h Paris;

Sa MAJESTt LE Roi DE GRANDE-BRETAGNE ET D'IRLANDE ET DES TERRITOIRES BRITANNIQUES

AU DELA DES MERS, EMPEREUR DES INDES:

Le Tr&s Honorable Arthur James BALFOUR, O.M., M.P., Secrdtaire d'Etat pour les Affaires
trangres ;

Le Tr~s Honorable Andrew Bonar LAW, M.P., Lord du Sceau priv6;
Le Tr~s Honorable Vicomte MILNER, G.C.B., G.C.M.G., Secr~taire d'Etat pour les Colo-

nies ;
Le Tr~s Honorable George Nicoll BARNES, M.P., Ministre sans portefeuille;

Et:

pour le DOMINION DU CANADA:

L'Honorable Sir Albert Edward KEMP, K.C.M.G., Ministre des Forces d'outre-mer;

pour le COMMONWEALTH d'AUSTRALIE :

L'Honorable George Forster PEARCE, Ministre de la Ddfense;

pour l'UNION SUD-AFRICAINE:

Le Tr~s Honorable Vicomte MILNER, G.C.B., G.C.M.G.;

pour le DOMINION DE LA NOUVELLE-Z LANDE:

L'Honorable Sir Thomas MACKENZIE, K.C.M.G., Haut Commissaire pour la Nouvelle-
Z6lande dans le Royaume-Uni ;

pour l'INDE :

Le Tr~s Honorable Baron SINHA, K.C., Sous-Secr6taire d'Etat pour l'Inde;

Le PRESIDENT DE LA RtPUBLJQUE CHINOISE:

M. Lou TSENG-TSIANG, Ministre des Affaires ktrangres
M. Chengting Thomas WANG, ancien Ministre de l'Agriculture et du Commerce;

Le PRESIDENT DE LA RkPUBLIQUE CUBAINE:

M. Antonio SANCHEZ DE BUSTAMANTE, Doyen de la Facult6 de droit de l'Universite de
La Havane, President de la Soci~t6 cubaine de Droit international ;
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General Tasker H. BLISS, Military Representative of the United States on the Supreme
War Council;

His MAJESTY THE KING OF THE BELGIANS:

M. Paul HYMANS, Minister for Foreign Affairs, Minister of State
M. Jules VAN DEN HEUVEL, Envoy Extraordinary and Minister Plenipotentiary of His

Majesty the King of the Belgians, Minister of State ;
M. Emile VANDERVELDE, Minister of Justice, Minister of State;

The PRESIDENT OF THE REPUBLIC OF BOLIVIA:

M. Ismail MONTES, Envoy Extraordinary and Minister Plenipotentiary of Bolivia at
Paris ;

His MAJESTY THE KING OF THE UNITED KINGDOM OF GREAT BRITAIN AND IRELAND and of the
BRITISH DOMINIONS BEYOND THE SEAS, EMPEROR OF INDIA:

The Right Honourable Arthur James BALFOUR, O.M., M.P., His Secretary of State for
Foreign Affairs ;

The Right Honourable Andrew Bonar LAW, M.P., His Lord Privy Seal;
The Right Honourable Viscount MILNER, G.C.B., G.C.M.G., His Secretary of State for

the Colonies ;
The Right Honourable George Nicoll BARNES, M.P., Minister without Portfolio.

And

for the DOMINION OF CANADA:

The Honourable Sir Albert Edward KEMP, K.C.M.G., Minister of the Overseas Forces

for the COMMONWEALTH OF AUSTRALIA:

The Honourable George Foster PEARCE, Minister of Defence;

for the UNION OF SOUTH AFRICA:

The Right Honourable Viscount MILNER, G.C.B., G.C.M.G.;

for the DOMINION OF NEW ZEALAND:

The Honourable Sir Thomas MACKENZIE, K.C.M.G., High Commissioner for New Zea-
land in the United Kingdom;

for INDIA:

The Right Honourable Baron SINHA, K.C., Under-Secretary of State for India;

The PRESIDENT OF THE CHINESE REPUBLIC:

M. Lou TSENG-TSIANG, Minister for Foreign Affairs;
M. Chengting Thomas WANG, formerly Minister of Agriculture and Commerce;

The PRESIDENT OF THE CUBAN REPUBLIC:

M. Antonio SANCHEZ DE BUSTAMANTE, Dean of the Faculty of Law in the University
of Havana, President of the Cuban Society of International Law ;
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Le PRASIDENT DE LA R1 PUBLIQUE DE L'EQUATEUR:

M. DORN Y DE ALSUA, Envoy6 extraordinaire et Ministre plnipotentiaire de 'Equateur
h Paris ;

Le PRASIDENT DE LA RAPUBLIQUE FRANqAISE:

M. Georges CLEMENCEAU, Prdsident du Conseil, Ministre de la Guerre;
M. Stephen PICHON, Ministre des Affaires 4trang&es
M. Louis-Lucien KLOTZ, Ministre des Finances ;
M. Andr6 TARDIEU, Commissaire gdn~ral aux Affaires de guerre franco-amdricaines;
M. Jules CAMBON, Ambassadeur de France;

SA MAJESTA LE RoI DES HELLtNES:

M. Nicolas POLITIS, Ministre des Affaires trangres
M. Athos ROMANOS, Envoy6 extraordinaire et Ministre pl1nipotentiaire aupr~s de la R6pu-"

blique franqaise ;

Le PR1 SIDENT DE LA R PUBLIQUE DE GUAT]SMALA:

M. Joaquim MENDEZ, ancien Ministre d'Etat aux Travaux publics et h 'Instruction
publique, Envoy6 extraordinaire et Ministre pl6nipotentiaire du Guat~mala h
Washington, Envov6 extraordinaire et Ministre pl6nipotentiaire en mission sp~ciale
h Paris;

Le PRJASIDENT DE LA RAPUBLIQUE D'HAITI:

M. Tertullien GUILBAUD, Envoy6 extraordinaire et Ministre pldnipotentiaire d'Haiti A
l'Equateur ;

Sa MAJESTA LE ROI DU HEDJAZ:

M. Rustem HAIDAR;
M. Abdul Hadi AOUNI;

Sa MAJESTJ LE RoI D'ITALIE:

L'Honorable Tommaso TITTONI, S6nateur du Royaume, Ministre des Affaires dtran-
g~res ;

L'Honorable Vittorio ScIALOJA, S~nateur du Royaume;
L'Honorable Maggiorino FERRARIS, S~nateur du Royaume;
L'Honorable Guglielmo MARCONI, S6nateur du Royaume;
L'Honorable Silvio CRESPI, D6put;

SA MAJESTP_ L'EMPEREUR DU JAPON:

Le Vicomte CHINDA, Ambassadeur extraordinaire et plnipotentiaire de S. M. 'Empe-
reur du Japon h Londres ;

M. K. MATSUI, Ambassadeur extraordinaire et pl~nipotentiaire de S. M. 'Empereur du
Japon h Paris;

M. H. IJUIN, Ambassadeur extraordinaire et pl~nipotentiaire de S. M. l'Empereur du
Japon Rome;

Le PRP-SIDENT DE LA RAPUBLIQUE DE NICARAGUA:

M. Salvador CHAMORRO, Pr6sident de la Chambre des D6put~s;
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The PRESIDENT OF THE REPUBLIC OF ECUADOR:

M. DORN Y DE ALSUA, Envoy Extraordinary and Minister Plenipotentiary of Ecuador
at Paris;

The PRESIDENT OF THE FRENCH REPUBLIC:

M. Georges CLEMENCEAU, President of the Council, Minister of War;
M. Stephen PICHON, Minister for Foreign Affairs;
M. Louis-Lucien KLOTZ, Minister of Finance;
M. Andr6 TARDIEU, Commissary-General for Franco-American Military Affairs;
M. Jules CAMBON, Ambassador of France;

His MAJESTY THE KING OF THE HELLENES:

M. Nicolas POLITIS, Minister for Foreign Affairs
M. Athos ROMANOS, Envoy Extraordinary and Minister Plenipotentiary to the French

Republic ;

The PRESIDENT OF THE REPUBLIC OF GUATEMALA:

M. Joaquim MENDEZ, formerly Minister of State for Public Works and Public Instruction,
Envoy Extraordinary and Minister Plenipotentiary of Guatemala at Washington,
Envoy Extraordinary and Minister Plenipotentiary on Special Mission at Paris

The PRESIDENT OF THE REPUBLIC OF HAITI:

M. Tertullien GUILBAUD, Envoy Extraordinary and Minister Plenipotentiary of Haiti
to Ecuador;

His MAJESTY THE KING OF THE HEDJAZ:

M. Rustem HAIDAR;

M. Abdul Hadi AoUNI;

His MAJESTY THE KING OF ITALY:

The Honourable Tommaso TITTONI, Senator of the Kingdom, Minister for Foreign Affairs;

The Honourable Vittorio SCIALOJA, Senator of the Kingdom ;
The Honourable Maggiorino FERRARIS, Senator of the Kingdom
The Honourable Guglielmo MARCONI, Senator of the Kingdom;
The Honourable Silvio CRESPI, Deputy;

HIS MAJESTY THE EMPEROR OF JAPAN:

Viscount CHINDA, Ambassador Extraordinary and Plenipotentiary of H. M. the Emperor
of Japan at London ;

M. K. MATSUI, Ambassador Extraordinary and Plenipotentiary of H. M. the Emperor
of Japan at Paris ;

M. H. IJUIN, Ambassador Extraordinary and Plenipotentiary of H. M. the Emperor of
Japan at Rome ;

The PRESIDENT OF THE REPUBLIC OF NICARAGUA:

M. Salvador CHAMORRO, President of the Chamber of Deputies
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Le PRtSIDENT DE LA RiPUBLIQUE DE PANAMA:

M. Antonio BURGOS, Envoy6 extraordinaire et Ministre pl~nipotentiaire du Panama h
Madrid;

Le PRISIDENT DF LA R]PPUBLIQUE DU PtROU:

M. Carlos G. CANDAMO, Envoy6 extraordinaire et Ministre pl~nipotentiaire de P~rou
h Madrid;

Le PRASIDENT DE LA RtPUBLIQUE POLONAISE:

M. Ignace J. PADEREWSKI, Pr~sident du Conseil des Ministres, Ministre des Affaires
trangres ;

M. Roman DMOwSI, Pr~sident du Comit6 national polonais;

Le PRISIDENT DE LA R1 PUBLIQUE PORTUGAISE:

Le Docteur Affonso DA COSTA, ancien Pr~sident du Conseil des Ministres;
Le Docteur Augusto Luiz Vieira SOARES, ancien Ministre des Affaires ftrangres;

SA MAJEST1 LE RoI DE ROUMANIE:

M. Nicolas Misu, Envoy6 extraordinaire et Ministre plnipotentiaire de Roumanie A
Londres ;

Le Docteur Alexander VAIDA-VOEVOD, Ministre sans portefeuille;

SA MAJEST LE RoI DES SERBES, DES CROATES ET DES SLOVkNES:

M. N. P. PACHITCH, ancien Prsident du Conseil des Ministres;
M. Ante TRUMBIC, Ministre des Affaires 6trang~res;
M. Ivan ZOLGER, Docteur en droit;

SA MAJESTt LE RoI DE SIAM :

Son Altesse le Prince CHAROON, Envoy6 extraordinaire et Ministre pl6nipotentiaire de
S. M. le Roi de Siam h Paris;

Son Altesse sr~nissime le Prince Traidos PRABANDHU, Sous-Secr6taire d'Etat aux Affaires
6trangres ;

Le PRISIDENT DE LA Ri PUBLIQUE TCHfCO-SLOVAQUE:

M. Charles KRAMXkf Pr~sident du Conseil des Ministres;
M. Edouard BENE9, Ministre des Affaires trangres ;

Lesquels, apr~s avoir chang6 leurs pleins pouvoirs reconnus en bonne et due forme,
Ont convenu des dispositions suivantes :

CHAPITRE I.

EXPORTATION DES ARMES ET MUNITIONS.

Article i.

Les Hautes Parties contractantes s'engagent h interdire 'exportation des armes de guerre
ci-apr~s 6num~res : pieces d'artillerie de toute espce, appareils propres h lancer des projectiles
explosifs ou gazog~nes de toutes espces, lance-flammes, bombes, grenades, mitrailleuses et armes
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The PRESIDENT OF THE REPUBLIC OF PANAMA :

M. Antonio BURGOS, Envoy Extraordinary and Minister Plenipotentiary of Panama at
Madrid ;

The PRESIDENT OF THE REPUBLIC OF PERU:

M. Carlos G. CANDAMO, Envoy Extraordinary and Minister Plenipotentiary of Peru at
Madrid ;

The PRESIDENT OF THE POLISH REPUBLIC:

M. Ignace J. PADEREWSKI, President of the Council of Ministers, Minister for Foreign
Affairs ;

M. Roman DMOWSI, President of the Polish National Committee;

The PRESIDENT OF THE PORTUGUESE REPUBLIC:

Dr. Affonso DA COSTA, formerly President of the Council of Ministers
Dr. Augusto Luiz Vieira SOARES, formerly Minister for Foreign Affairs;

HIS MAJESTY THE KING OF ROUMANIA:

M. Nicolas MIsU, Envoy Extraordinary and Minister Plenipotentiary of Roumania at
London;

Dr. Alexander VAIDA-VOEVOD, Minister without Portfolio;

HIS MAJESTY THE KING OF THE SERBS, THE CROATS, AND THE SLOVENES:

M. N. P. PACHITCH, formerly President of the Council of Ministers;
M. Ante TRUMBIC, Minister for Foreign Affairs
M. Ivan ZOLGER, Doctor at Law;

HIS MAJESTY THE KING OF SIAM:

His Highness Prince CHAROON, Envoy Extraordinary and Minister Plenipotentiary of
H. M. the King of Siam at Paris;

His Serene Highness Prince TRAIDOS PRABANDHU, Under-Secretary of State for Foreign
Affairs ;

The PRESIDENT OF THE CZECHO-SLOVAK REPUBLIC:

M. Charles KRAMki, President of the Council of Ministers
M. Edouard BENE9, Minister for Foreign Affairs ;

Who, having communicated their full powers found in good and due form,
Have agreed as follows :

CHAPTER I.

EXPORT OF ARMS AND AMMUNITION.

Article I.

The High Contracting Parties undertake to prohibit the export of the following arms of war:
artillery of all kinds, apparatus for the discharge of all kinds of projectiles explosive or gas-diffusing,
flame-throwers, bombs, grenades, machine-guns and rifled small-bore breech-loading weapons of
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ray~es de petit calibre se chargeant par la culasse, de tout module, ainsi que l'exportation des muni-
tions destinies h ces diverses categories d'armes. L'interdiction d'exportation s'applique h ces armes
et munitions, qu'elles soient mont~es ou en pi~ces d~tach6es.

Toutefois, les Hautes Parties contractantes se r~servent le droit d'accorder, en ce qui con-
cerne les armes dont 'emploi n'est pas prohib6 par le droit des gens, des autorisations d6rogeant h
cette interdiction, mais seulement en vue de permettre des exportations pour les besoins de leurs
gouvernements ou du gouvernement de l'une d'entre elles.

Dans le cas d'armes h feu et de munitions susceptibles de servir h la guerre et h d'autres buts,
les Hautes Parties contractantes se r6servent le droit de d6terminer, d'apr~s l'importance, la des-
tination et les autres circonstances de toute exp6dition, celui de ces usages auquel elles sont des-
tin6es et de d6cider dans chaque cas si les stipulations du present article leur sont applicables.

Article 2.

Les Hautes Parties contractantes s'engagent h interdire l'exportation des armes h feu et muni-
tions, monthes ou en pices ddtach~es, autres que les armes et munitions de guerre, lorsqu'elles
sont h destination des zones ou contr~es sp~cifi6es h l'article 6 ci-apr~s.

Toutefois, les Hautes Parties contractantes se r6servent le droit d'accorder des autorisations
d~rogeant h cette interdiction, 6tant entendu que ces autorisations seront ddlivr~es par leurs pro-
pres autorit6s, qui devront pr6alablement s'assurer que les armes ou munitions pour lesquelles un
permis d'exportation est demand6 n'ont pas une destination et ne doivent pas recevoir un usage
contraires aux stipulations de la pr~sente Convention.

Article 3.

Les chargements qui seront effectu6s en execution des contrats conclus ant~rieurement hi la
mise en vigueur de la prsente Convention, seront soumis aux dispositions de cette Convention.

Article 4.

Les Hautes Parties contractantes s'engagent h n'accorder aucune autorisation d'exporta-
tion h un pays qui se refuse h accepter la tutelle sous laquelle il a 6t6 plac6, ou qui, plac6 sous la
tutelle d'une Puissance, chercherait, en dehors de celle-ci, h se procurer des armes ou des munitions
vis6es aux articles i et 2.

Article 5.

Un Bureau central international, plac6 sous l'autorit6 de la Soci6t6 des Nations, sera ins-
titu6 avec mission de rdunir et de conserver les documents de toute nature 6changds entre les Hautes
Parties contractantes relativement au commerce et h la circulation des armes et des munitions
vis~es par la pr6sente Convention.

Chacune des Hautes Parties contractantes devra publier chaque annie un rapport indiquant
les autorisations d'exportation qu'elle aura accord~es, avec mention de la quantit6 et de la desti-
nation des armes et munitions qui en auront fait l'objet. Un exemplaire de ce rapport sera adress6
au Bureau central international et au Secr6taire g6n6ral de la Soci6t6 des Nations.

En outre, les Hautes Parties contractantes s'engagent h envoyer au Bureau central interna-
tional et au Secrdtaire g6n6ral de la Socidt6 des Nations des renseignements statistiques complets
sur les quantit~s et la destination de toutes les armes et munitions expor.t~es sans licence.
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all kinds, as well as the exportation of the ammunition for use with such arms. The prohibition
of exportation shall apply to all such arms and ammunition, whether complete or in parts.

Nevertheless, notwithstanding this prohibition, the High Contracting Parties reserve the right
to grant, in respect of arms whose use is not prohibited by International Law, export licences to
meet the requirements of their Governments or those of the Government of any of the High Con-
tracting Parties, but for no other purpose.

In the case of firearms and ammunition adapted both to warlike and also to other purposes,
the High Contracting Parties reserve to themselves the right to deteimine from the size, destina-
tion, and other circumstances of each shipment for what uses it is intended and to decide ineach
case whether the provisions of this Article are applicable to it.

Article 2.

The High Contracting Parties undertake to prohibit the export of firearms and ammunition,
whether complete or in parts, other than arms and munitions of war, to the areas and zone spe-
cified in Article 6.

Nevertheless, notwithstanding this prohibition, the High Contracting Parties reserve the right
to grant export licences on the understanding that such licences shall be issued only by their own
authorities. Such authorities must satisfy themselves in advance that the arms or ammunition
for which an export licence is requested are not intended for export to any destination, or for dis-
posal in any way, contrary to the provisions of this Convention.

Article 3.

Shipments to be effected under contracts entered into before the coming into force of the pre-
sent Convention shall be governed by its provisions.

Article 4.

The High Contracting Parties undertake to grant no export licences to any country which
refuses to accept the tutelage under which it has been placed, or which, after having been placed
under the tutelage of any Power, may endeavour to obtain from any other Power any of the arms
or ammunition specified in Articles I and 2.

Article 5.

A Central International Office, placed under the control of the League of Nations, shall be
established for the purpose of collecting and preserving documents of all kinds exchanged by the
High Contracting Parties with regard to the trade in, and distribution of, the arms and ammuni-
tion specified in the present Convention.

Each of the High Contracting Parties shall publish an annual report showing the export licences
which it may have granted, together with the quantities and destination of the arms and ammuni-
tion to which the export licences referred. A copy of this report shall be sent to the Central Inter-
national Office and to the Secretary-General of the League of Nations.

Further, the High Contracting Parties agree to send to the Central International Office and to
the Secretary-General of the League of Nations full statistical information as to the quantities
and destination of all arms and ammunition exported without licence.
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CHAPITRE II.

IMPORTATION DES ARMES ET MUNITIONS. ZONES DE PROHIBITION ET DE
SURVEILLANCE MARITIME.

Article 6.

Les Hautes Parties contractantes s'engagent, chacune en ce qui concerne le territoire soumis
sa juridiction, h prohiber l'importation des armes et munitions visdes aux articles I et 2 dans

les zones territoriales suivantes et, en outre, ht en interdire 1'importation et le transport dans la zone
maritime ddfinie ci-dessous :

i. La totalit6 du continent africain, hi l'exclusion des territoires de l'Algdrie, de la Libye et
de l'Union Sud-Africaine.

Sont comprises dans la zone de prohibition du continent africain les iles adjacentes situdes
h moms de cent milles marins de la c6te, ainsi que les iles du Prince, de Saint-Thom6, d'Annobon
et de Socotra.

2. La Transcaucasie, la Perse, le Gwadar, la p6ninsule arabique et les territoires continentaux
de l'Asie qui, an Ier aoait 1914, ddpendaient de l'Empire ottoman.

3. La zone maritime comprenant la mer Rouge, le golfe d'Aden, le golfe Persique, ainsi que
la mer d'Oman et limit6e par une ligne qui, partant du cap Guardafui, suivra le parall6le de ce cap
jusqu'h sa rencontre avec le 570 de longitude est de Greenwich et, de li, gagnera directement la
frontire orientale de la Perse dans le golfe d'Oman.

Des autorisations sp6ciales d'importation dans les zones ci-dessus d6finies pourront 6tre accor-
ddes ; dans la zone africaine, elles seront subordonndes h l'observation des prescriptions prdvues
aux articles 7 et 8 ci-apr~s, sans pr6judice des prescriptions plus rigoureuses qui se trouveraient
en vigueur sur les lieux ; dans les autres zones 6num6rdes dans le pr6sent article, ces autorisations
seront subordonndes h l'observation des prescriptions analogues, mises en vigueur par les gouver-
nements qui y exercent l'autorit6.

CHAPITRE III.

SURVEILLANCE A TERRE.

Article 7.

Les armes et munitions, dont l'importation dans les zones de prohibition aura 6t6 sp6ciale-
ment autorisde, ne pourront 6tre introduites que par les ports ddsignds h cet effet par les autorit6s
de l'Etat, Colonie, Protectorat ou pays soumis h mandat.

Elles y seront d6pos6es par l'importateur, h ses frais et risques, dans un entrep6t public plac6
sous la garde exclusive et le contr6le permanent de l'autorit6 et de ses agents, dont un au moins
devra appartenir aux cadres de l'administration ou de l'arm6e. Les entries ou sorties devront tou-
jours avoir t6 prdalablement autoris6es par les services administratifs de l'Etat, Colonie, Protec-
torat on pays soumis bL mandat, h moins qu'il s'agisse d'armes ou de munitions destin6es h l'ar-
mement de la force publique ou t l'organisation de la d6fense des territoires nationaux.

La sortie des armes et des munitions d6pos6es dans les entrep6ts ne sera autorisde que dans
Fun des cas suivants :

i. Etre h destination des localit6s d6signdes par l'autorit6 sup6rieure comme lieux oi les habi-
tants pourront ddtenir des armes, sous le contr6le et la responsabilit6 des autoritds locales, en vue
de la ddfense contre les pillards on rebelles ;
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CHAPTER II.

IMPORT OF ARMS AND AMMUNITION. PROHIBITED AREAS AND ZONE OF
MARITIME SUPERVISION.

Article 6.

The High Contracting Parties undertake, each as far as the territory under its jurisdiction
is concerned, to prohibit the importation of the arms and ammunition specified in Articles i and 2
into the following territorial areas, and also to prevent their importation and transportation in
the maritime zone defined below :

(I) The whole of the Continent of Africa with the exception of Algeria, Libya and the Union
of South Africa.

Within this area are included all islands situated within a hundred nautical miles of the coast,
together with Prince's Island, St. Thomas Island and the Islands of Annobon and Socotra.

(2) Transcaucasia, Persia, Gwadar, the Arabian Peninsula and such continental parts of
Asia as were included in the Turkish Empire on August 4, 1914.

(3) A maritime zone, including the Red Sea, the Gulf of Aden, the Persian Gulf, and the
Sea of Oman, and bounded by a line drawn from Cape Guardafui, following the latitude of that
cape to its intersection with longitude 570 east of Greenwich, and proceeding thence direct to the
eastern frontier of Persia in the Gulf of Oman.

Special licences for the import of arms or ammunition into the areas defined above may be
issued. In the African area they shall be subject to the regulations specified in Articles 7 and 8
or to any local regulations of a stricter nature which may be in force. In the other areas specified
in the present Article, these licences shall be subject to similar regulations put into effect by the
Governments exercising authority there.

CHAPTER III.

SUPERVISION ON LAND.

Article 7.

Arms and ammunition imported under special licence into the prohibited areas shall be admit-
ted only at ports designated for this purpose by the Authorities of the State, Colony, Protector-
ate or territory under mandate concerned.

Such arms and ammunition must be deposited by the importer at his own risk and expense
in a public warehouse under the exclusive custody and permanent control of the Authority and
of its agents, of whom one at least must be a civil official or a military officer. No arms or ammu-
nition shall be deposited or withdrawn without the previous authorisation of the administration
of the State, Colony, Protectorate or territory under mandate, unless the arms and ammunition
to be deposited or withdrawn are intended for the forces of the Government or the defence of the
national territory.

The withdrawal of arms or ammunition deposited in these warehouses shall be authorised
only in the following cases :

(I) For despatch to places designated by the Government where the inhabitants are allowed
to possess arms, under the control and responsibility of the local Authorities, for the purpose of
defence against robbers or rebels.
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2. Etre h destination des emplacements disign~s par l'autorit6 sup~rieure comme entrep6ts
places sous la surveillance et la responsabilit6 des autorits locales;

3. Etre 4 destination de particuliers qui justifient en avoir besoin pour leur usage personnel
l6gitime.

Article 8.

Dans les zones de prohibition sp~cifi~es h l'article 6, le commerce des armes et des munitions
sera plac6 sous le contr6le d'agents de l'autoritd publique et soumis aux prescriptions suivantes

i. Nul ne pourra tenir un entrep6t d'armes ou de munitions sans une autorisation.
2. Toute personne autorisde h tenir un entrep6t d'armes ou de munitions devra y affecter

un local special et clos, ne poss~dant qu'une entree, laquelle sera pourvue de deux serrures dont
l'une ne pourra 6tre ouverte que par les repr~sentants de l'autorit6.

L'entrepositaire sera responsable des quantits d'armes ou de munitions introduites dans
lentrep6t ; i1 en devra justifier h toute r~quisition. A cet effet, les entr&s et les sorties seront por-
t~es sur un registre special, cot6 et paraph6, dont les mentions seront appuydes sur les actes admi-
nistratifs ayant autoris6 les d6placements.

3. Aucun transport d'armes ou de munitions ne pourra 6tre effectu6 sans une autorisation
sp~ciale.

4. Aucune sortie d'un entrep6t priv6 ne pourra 6tre effectu~e sans une autorisation d~livr~e
par l'autorit r~gionale, sur demande motivde et appuy~e d'un permis de port d'armes ou d'une
autorisation sp6ciale d'achat de munitions. Toute arme devra 6tre enregistr~e et marquee ; l'auto-
rit6 pr6pos~e au contr6le indiquera, en outre, sur le permis de port d'armes, l'estampille appos~e
sur l'arme.

5. Nul ne pourra cdder, h titre gratuit ou ondreux, l'arme ou les munitions dont il est rdgu-
irement ddtenteur sans y avoir 6t6 autoris6.

Article 9.

Dans les zones de prohibition spdcifides h l'article 6, la fabrication et l'ajustage des armes ou
munitions seront interdits en dehors des arsenaux installds par l'administration locale ou, dans
les r~gions plac~es sous tutelle, en dehors des arsenaux installs par l'administration locale, sous
le contr~le de l'Etat mandataire, dans l'int~r~t de la ddfense du territoire ou pour le maintien de
l'ordre public.

La r~paration des armes ne pourra 6tre effectude que dans les arsenaux ou dans les 6tablisse-
ments ayant re~u, h cet effet, une autorisation de l'administration locale ; cette autorisation ne
sera accordde que moyennant des garanties assurant l'observation des r~gles posdes par la pr6sente
Convention.

Article Io.

Dans les zones de prohibition spdcifides h l'article 6, l'Etat qui doit emprunter le territoire
d'un Etat limitrophe pour l'importation des armes ou munitions, mont6es ou en pices ddtach~es,
du mat6riel et des mati6res destinies h 1'armement, sera autoris6 sur sa demande h les faire transiter
par le territoire de cet Etat.

Toutefois, il devra, h l'appui de sa demande de transit, garantir que les dits articles sont requis
pour les besoins de son propre Gouvernement et qu'ils ne seront aucun moment ni vendus, ni
cdd~s ou livr~s pour un usage priv6, ni employ6s h l'encontre des int~r~ts des Hautes Parties con-
tractantes.

Toute infraction devra faire l'objet d'une constatation rdgulire dans les formes suivantes
a) Si l'Etat importateur est pleinement souverain, la constatation de son. infraction sera

faite par un ou plusieurs des reprdsentants des Hautes Parties contractantes limitrophes accr-
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(2) For despatch to places designated by the Government as warehouses and placed under
the supervision and responsibility of the local Authorities.

(3) For individuals who can show that they require them for their legitimate personal use.

Article 8.

In the prohibited areas specified in Article 6, trade in arms and ammunition shall be placed
under the control of officials of the Government and shall be subject to the following regulations

(i) No person may keep a warehouse for arms or ammunition without a licence.
(2) Any person licensed to keep a warehouse for arms or ammunition must reserve for that

special purpose enclosed premises having only one entry, provided with two locks, one of which
can be opened only by the officers of the Government.

The person in charge of a warehouse shall be responsible for all arms or ammunition deposited
therein and must account for them on demand. For this purpose all deposits or withdrawals
shall be entered in a special register, numbered and initialled. Each entry shall be supported by
references to the official documents authorising such deposits or withdrawals.

(3) No transport of arms or ammunition shall take place without a special licence.

(4) No withdrawal from a private warehouse shall take place except under licence issued by
the local Authority on an application stating the purpose for which the arms or ammunition are
required, and supported by a licence to carry arms or by a special permit for the purchase of ammu-
nition. Every arm shall be registered and stamped ; the Authority in charge of the control shall
enter on the licence to carry arms the mark stamped on the weapon.

(5) No one shall without authority transfer to another person either by gift or for any conside-
ration any weapon or ammunition which he is licensed to possess.

Article 9.

In the prohibited areas and zone specified in Article 6, the manufacture and assembling of
arms or ammunition shall be prohibited, except at arsenals established by the local Government,
or, in the case of countries placed under tutelage, at arsenals established by the local Government,
under the control of the mandatory Power, for the defence of its territory or for the maintenance
of public order.

No arms shall be repaired except at arsenals or establishments licensed by the local Govern-
ment for this purpose. No such licence shall be granted without guarantees for the observance
of the rules of the present Convention.

Article io.

Within the prohibited areas specified in Article 6, a State which is compelled to utilise the ter-
ritory of a contiguous State for the importation of arms or ammunition, whether complete or in
parts, or of material or of articles intended for armament, shall be authorised on request to have,
them transported across the territory of such State.

It shall, however, when making any such request, furnish guarantees that the said articles.
are required for the needs of its own Government, and will at no time be sold, transferred or deli-
vered for private use nor used in any way contrary to the interests of the High Contracting Par-
ties.

Any violation of these conditions shall be formally established in the following manner:
(a) If the importing State is a sovereign independent Power, the proof of the violation shall

be advanced by one or more of the Representatives accredited to it of contiguous States among
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dit6s aupr s de lui. Apr~s qu'ils en auront avis6, s'il y a lieu, les repr6sentants des autres Etats
limitrophes, tous proc6deront en commun ht l'examen des faits et, le cas 6ch6ant, provoqueront les
explications de l'Etat importateur. Si la gravit6 des faits l'exige et si les explications de l'Etat
importateur sont jug~es insuffisantes, ils notifieront conjointement h cet Etat que toute autori-
sation de transit en sa faveur est d~sormais suspendue et que toute nouvelle demande lui sera
refus~e jusqu'h ce qu'il ait fourni des garanties nouvelles suffisantes.

Les formes et conditions des garanties pr~vues au present article feront l'objet d'une entente
pr~alable entre les repr6sentants des Hautes Parties contractantes limitrophes. Ces reprsentants
se communiqueront mutuellement, au fur et h mesure de leur 6mission, les permis de transit dali-
vr6s par les autorits comptentes.

b) Si l'Etat importateur est soumis au r~gime du mandat institu6 par la Socit6 des Nations,
la constatation de l'infraction sera faite par une des Hautes Parties contractantes ou, sur sa propre
initiative, par la Puissance h laquelle le mandat est d6volu ; c'est h cette dernire qu'il appartiendra
de prononcer ou de r~clamer, suivant les cas, la suspension et, h l'avenir, le refus de toute autori-
sation de transit.

En cas d'infraction dfiment constat~e, aucun nouveau permis ne sera accord6 i l'Etat contre-
venant sans le consentement pr~alable du Conseil de la Soci6t6 des Nations.

Dans tous les cas, si les menses ou la situation troubl~e de l'Etat importateur menacaient la
tranquillit6 publique de l'un des Etats limitrophes signataires de la pr~sente Convention, l'impor-
tation en transit des armes, des munitions, du materiel et des mati~res destinies h l'armement
sera refus~e h l'Etat importateur par tous les Etats limitrophes jusqu'h ce que la tranquillit6 soit
r6tablie.

CHAPITRE IV.

SURVEILLANCE EN MER.

Article i i.

Sous r6serve des dispositions contraires contenues dans les accords spdciaux actuellement
en vigueur ou dans ceux qui pourront 6tre ult6rieurement conclus et qui devront, en tout cas, satis-
faire aux prescriptions de la pr~sente Convention, F'Etat souverain ou la Puissance charg~e d'un
mandat de la Soci6t6 des Nations exerceront la surveillance et la police des eaux territoriales dans
les zones de prohibition spdcifi~es h l'article 6.

Article 12.

Dans les zones de prohibition, y compris la zone de surveillance en haute mer, telles qu'elles
sont sp~cifiees Larticle 6, toutes operations d'embarquernent, de debarquement et de trans-
bordement d'armes ou de munitions sont interdites aux navires indig~nes d'un tonnage inf6rieur
h 500 tonneaux.

A cet 6gard, sera considdr6 comme indigene tout navire appartenant h un indigene, ou arm6
ou command6 par un indigene, on dont plus de la moiti6 de l'6quipage sera composde d'indig~nes
originaires des pays riverains de l'Oc~an Indien, de la Mer Rouge, du golfe Persique et du golfe
d'Oman.

Cette disposition n'est applicable ni aux allges on chalands, ni aux navires qui, sans s'6loigner
de la c6te de plus de cinq milles, se livrent exclusivement au cabotage entre les diff6rents ports
du m~me Etat, Colonie, Protectorat on pays soumis h mandat oti se trouvent des entrep6ts.
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the High Contracting Parties. After the Representatives of the other contiguous States have,
if necessary, been informed, a joint enquiry into the facts by all these Representatives will be
opened, and if need be, the importing State will be called upon to furnish explanations. If the gra-
vity of the case should so require, and if the explanations of the importing State are considered
unsatisfactory, the Representatives will jointly notify the importing State that all transit licences
in its favour are suspended and that all future requests will be refused until it shall have furnished
new and satisfactory guarantees.

The forms and conditions of the guarantees provided by the present Article shall be agreed
upon previously by the Representatives of the contiguous States among the High Contracting
Parties. These Representatives shall communicate to each other, as and when issued, the transit
licences granted by the competent authorities.

(b) If the importing State has been placed under the mandatory system established by the
League of Nations, the proof of the violation shall be furnished by one of the High Contracting
Parties or on its own initiative by the Mandatory Power. The latter shall then notify or demand,
as the case may be, the suspension and future refusal of all transit licences.

In cases where a violation has been duly proved, no further transit licence shall be granted
to the offending State without the previous consent of the Council of the League of Nations.

If any proceedings on the part of the importing State or its disturbed condition should threaten
the public order of one of the contiguous State signatories of the present Convention, the importa-
tion in transit of arms, ammunition, material and articles intended for armament shall be refused
to the importing State by all the contiguous States until order has been restored.

CHAPTER IV.

MARITIME SUPERVISION.

Article ii.

Subject to any contrary provisions in existing special agreements, or in future agreements,
provided that in all cases such agreements comply with the provisions of the present Convention,
the sovereign State or Mandatory Power shall carry out all supervision and police measures within
territorial waters in the prohibited areas and zone specified in Article 6.

Article 12.

Within the prohibited areas and maritime zone specified in Article 6, no native vessel of less
than 500 tons burden shall be allowed to ship, discharge, or tranship arms or ammunition.

For this purpose, a vessel shall be considered as a native vessel if she is either owned by a native,
or fitted out or commanded bv a native, or if more than half of the crew are natives of the coun-
tries bordering on the Indian Ocean, the Red Sea, the Persian Gulf, or the Gulf of Oman.

This provision does not apply to lighters or barges, nor to vessels which, without going
more than five miles from the shore, are engaged exclusively in the ceasting trade between
different ports of the same State, Colony, Protectorate or territory under mandate, where
warehouses are situated.
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Toutes cargaisons d'armes on de munitions, charg6es sur les embarcations ou navires vis~s an
paragraphe precedent, devront 6tre l'objet d'une autorisation sp~ciale de l'autorit6 territoriale,
les armes ou munitions transport~es 6tant soumises aux dispositions de la prdsente Convention.

Cette autorisation devra contenir toutes les indications n6cessaires pour 6tablir la qualit6 et
la quantit6 des articles de la cargaison, le navire sur lequel celle-ci doit 6tre charg~e, le nom du des-
tinataire, le port d'embarquement et celui de destination. I1 devra, en outre, 6tre sp~cifi6 que 1'au-
torisation a 6t6 ddlivr~e conformdment aux prescriptions de la pr~sente Convention.

Les prescriptions qui prdc~dent ne sont pas applicables :
i. Aux transports d'armes ou de munitions effectus pour le compte des Gouvernements,

h la condition qu'ils soient convoy6s par un fonctionnaire dfiment qualifi6;
2. Aux armes ou munitions en la possession de personnes munies d'un permis de port d'armes,

lorsque ces armes sont destinies h 1'usage personnel de leur.d6tenteur et sont indiqu~es d'une ma-
nitre precise sur leur permis de port d'armes.

Article 13.

Pour prvenir tout transport irr~gulier d'armes ou de munitions dans la zone de surveillance
maritime spdcifi~e h l'article 6, 30, les navires indig nes d'un tonnage inf~rieur 500 tonneaux
qui ne se livrent pas exclusivement au cabotage entre les diff~rents ports du m~meEtat, Colonie,
Protectorat ou pays soumis h mandat sans s'6loigner de plus de cinq milles de la c6te et qui sont en
provenance ou h destination d'un point quelconque compris dans cette zone, devront itre munis
d'un manifeste de cargaison ou d'un document similaire, sp~cifiant la quantit6 et la qualit6 des
marchandises qu'ils transportent, leur provenance et leur destination. Cette pice continuera h
tre couverte par le secret, qui lui est assur6 par la l~gislation de l'Etat auquel le navire ressortit,

et ne pourra 8tre examinde lors des operations de v6rification de pavilion, h moins que l'int~ress6
n'y consente.

Les prescriptions concernant l'tablissement de ces documents ne seront pas applicables aux
bateaux qui ne sont pas enti~rement pontds, qui n'ont pas plus de dix hommes d'6quipage et qui
se livrent exclusivement h la pche dans les eaux territoriales.

Article 14.

L'autorisation d'arborer le pavillon d'une des Hautes Parties contractantes, dans la zone
de surveillance maritime sp~cifie l'article 6, 30, ne sera accord6e qu'aux b~timents indig~nes
qui satisferont h la fois aux trois conditions suivantes :

i. Les propritaires devront ressortir h la Puissance dont ils demandent t porter les cou-
leurs.

2. Ils seront tenus d'6tablir.qu'ils poss~dent des biens-fonds dans la circonscription de l'au-
torit6 h qui est adress6e leur demande, ou de fournir une caution solvable pour la garantie des
amendes qu'ils pourraient encourir.

3. Les dits propri~taires, ainsi que le capitaine du b~timent, devront fournir la preuve qu'ils
jouissent d'une bonne r~putation et, notamment, n'fvoir jamais 6 l'objet d'une condamnation
pour transport irr~gulier des articles viss dans la pr6sente Convention.

L'autorisation devra 6tre renouvelde chaque annde. Elle renfermera les indications n~cessaires
pour dtablir l'identit6 du navire, nom, tonnage, greement, dimensions principales, num~ro d'ins-
cription, lettres signal~tiques. Elle portera la date h laquelle elle aura W d~livr~e et la qualit6 du
fonctionnaire qui l'aura d~livrde.

Le nom du b~timent indigene et l'indication de son tonnage devront 6tre gravis et peints
en caract~res latins h la poupe ; les lettres initiales du port d'attache ainsi que le numdro d'enre-
gistrement dans la s~rie des num~ros de ce port seront imprims en noir sur les voiles.
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No cargos of arms or ammunition shall be shipped on the vessels specified in the preceding
paragraph without a special licence from the territorial authority, and all arms or ammunition so
shipped shall be subject to the provisions of the present Convention.

This licence shall contain all details necessary to establish the nature and quantity of the items
of the shipment, the vessel on which the shipment is to be loaded, the name of the ultimate con-
signee, and the ports of loading and discharge. It shall also be specified thereon that the licence
has been issued in conformity with the regulations of the present Convention.

The above regulations do not apply:
(I) To arms or ammunition conveyed on behalf of the Government, provided that they are

accompanied by a duly qualified official.
(2) To arms or ammunition in the possession of persons provided with a licence to carry arms,

provided such arms are for the personal use of the bearer and are accurately described on his licence.

Article '3.

To prevent all illicit conveyance of arms or ammunition within the zone of maritime super-
vision specified in Article 6 (3), native vessels of less than 5oo tons burden not exclusively engaged
in the coasting trade between different ports of the same State, Colony, Protectorate or territory
under mandate, not going more than five miles from the shore, and proceeding to or from any point
within the said zone, must carry a manifest of their cargo or similar document specifying the quan-
tities and nature of the goods on board, their origin and destination. This document shall remain
covered by the secrecy to which it is entitled by the law of the State to which the vessel belongs,
and must not be examined during the proceedings for the verification of the flag unless the inte-
rested party consents thereto.

The provisions as to the above-mentioned documents shall not apply to vessels only par-
tially decked, having a maximum crew of ten men, and exclusively employed in fishing within
territorial waters.

Article 14.

Authority to fly the flag of one of the High Contracting Parties within the zone of maritime
supervision specified in Article 6 (3) shall be granted only to such native vessels as satisfy all the
three following conditions :

i. The owners must be nationals of the Power whose flag they claim to fly.

2. They must furnish proof that they possess real estate in the district of the authority
to which their application is addressed, or must supply a solvent security as a guarantee for any
fines to which they may become liable.

3. Such owners, as well as the captain of the vessel, must furnish proof that they enjoy a good
reputation, and especially that they have never been convicted of illicit conveyance of the articles
referred to in the present Convention.

The authorisation must be renewed every year. It shall contain the indications necessary
to identify the vessel, the name, tonnage, type of rigging, principal dimensions, registered number,
and signal letters. It shall bear the date on which it was granted and the status of the official
who granted it.

The name of the native vessel and the amount of her tonnage shall be incised and painted
in Latin characters on the stern, and the initial letters of the name of the port of registry, as well
as the registration number in the series of the numbers of that port, shall be painted in black on
the sails.
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Article 15.

Les bateaux indig~nes auxquels, aux termes du dernier alinda de l'article 13, les prescriptions
relatives au manifesto de cargaison ne sont pas applicables, recevront, de l'autorit6 territoriale
ou de l'autorit6 consulaire, suivant les cas, une licence spdciale, renouvelable chaque annie et
rvocable dans les conditions pr~vues h l'article 19.

La licence spdciale indiquera le nom du bateau, ses caract~ristiques, sa nationalit6, son port
d'attache, le nom du capitaine, celui du propri~taire et les parages dans lesquels le bateau doit
naviguer.

Article 16.

Les Hautes Parties contractantes conviennent d'appliquer les r~gles suivantes dans la zone
de surveillance maritime spdcifi~e h l'article 6, 30:

i. Lorsqu'un bAtiment de guerre appartenant h l'une des Hautes Parties contractantes ren-
contre, en dehors des eaux territoriales, un navire indigene de moins de 500 tonneaux arborant
le pavillon d'une des Hautes Parties contractantes, le commandant du b~timent de guerre, s'il a
des raisons fond6es de croire que le navire indigene arbore ce pavillon sans en avoir le droit, afin
do transporter irr6guli6rement des armes ou des munitions, pourra proc6der h la vdrification de
la nationalit6 du dit navire par l'examen du titre autorisant le port de pavillon, h l'exclusion de
tout autre document.

2. A cet effet, un canot, command6 par un officier en uniforme, pourra 6tre envoy6 h bord
du navire suspect, aprs qu'on l'aura h6l pour lui donner avis de cette intention. L'officier envoy6
h bord du navire arrt devra procdder avec tous les 6gards et tous les mdnagements possibles ;
avant de quitter le navire arr~t6, il dressera un proc~s-verbal suivant la forme et dans la langue
en usage dans le pays auquel il appartient. Ce proc~s-verbal, qui constatera les faits, sera dat6 et
sign6 par l'officier.

Au cas oh il n'y aurait pas, h bord du b~timent de guerre, d'autre officier que le commandant,
les op6rations ci-dessus pr6vues pourront 6tre accomplies par le sous-officier le plus 6lev6 en grade.

Le capitaine ou patron du navire arrWt, ainsi que les t~moins, seront invit6s ht signer le proc~s-
verbal ; ils auront le droit d'y faire ajouter toutes explications qu'ils croient utiles.

3. Si l'acte d'autorisation d'arborer le pavillon ne peut 6tre produit ou si ce document n'est
pas en bonne et due forme, le navire sera conduit dans le port de la zone le plus rapproch6 oh se
trouve une autorit6 comptente de la Puissance dont le pavillon a 6t6 arbor6 et d6fdr6 h cette auto-
rit6.

Si l'autorit6 compdtente la plus proche repr~sentant la Puissance, dont le navire arbore le
pavilion, se trouve dans un port situ6 h une si longue distance du lieu de la saisie que le batiment
de guerre soit oblig6 de sortir de son secteur do stationnement ou de patrouille pour escorter jus-
qu'h ce port le navire saisi, la r gle ci-dessus 6noncde pourra ne pas 6tre suivie. Dans ce cas, le navire
pourra 6tre conduit au port le plus proche oh se trouve une autorit6 compdtente repr~sentant l'une
des Hautes Parties contractantes, autre que celle h laquelle ressortit le btiment de guerre. Des
mesures seront immddiatement prises pour aviser de la saisie l'autorit6 comptente repr6sentant la
Puissance int~ressde.

Aucune procddure ne sera engag6e contre le navire ou son 6quipage avant l'arriv6e du repr6-
sentant de la Puissance dont le navire arborait le pavilion, ou sans instructions de ce repr6sen-
tant.

4. I1 pourra 6tre proc~d comme il est dit au § 30, si, la verification du pavilion opdrde et
malgr6 la production du manifeste, le commandant du bhtiment de guerre persiste t consid~rer
le navire indigene comme suspect de transport irr~gulier d'armes ou de munitions.

Les Hautes Parties contractantes intdress6es d6signeront dans la zone et feront connaitre au
Bureau central, ainsi qu'aux autres Puissances contractantes, les autorit~s territoriales ou consu-
laires, ou les d~l6guds spdciaux, qui seront comptents dans les cas ci-dessus visas.



1922 League of Nations - Treaty Series. 351

Article 15.

Native vessels to which, under the provisions of the last paragraph of Article 13, the regu-
lations relating to the manifest of the cargo are not applicable, shall receive from the territorial or
consular authorities, as the case may be, a special licence, renewable annually and revocable under
the conditions provided for in Article i.

This special licence shall show the name of the vessel, her description, nationality, port of re-
gistry, name of captain, name of owner and the waters in which she is allowed to sail.

Article 16.

The High Contracting Parties agree to apply the following rules in the maritime zone specified
in Article 6 (3) :-

i. When a warship belonging to one of the High Contracting Parties encounters outside
territorial waters a native vessel of less than 500 tons burden flying the flag of one of the High
Contracting Parties, and the commander of the warship has good reason to believe that the native
vessel is flying this flag without being entitled to do so, for the purpose of the illicit conveyance
of arms or ammunition, he may proceed to verify the nationality of the vessel by examining the
document authorising the flying of the flag, but no other papers.

2. With this obiect, a boat commanded by a commissioned officer in uniform may be sent
to visit the suspected vessel after she has been hailed to give notice of such intention. The officer
sent on board the vessel shall act with all possible consideration and moderation ; before leaving
the vessel the officer shall draw up a procds-verbal in the form and language in use in his own
country. This procds-verbal shall state the facts of the case and shall be dated and signed by the
officer.

Should there be on board the warship no commissioned officer other than the commanding
officer, the above-prescribed operations may be carried out by the warrant, petty, or non-commis-
sioned officer highest in rank

The captain or master of the vessel visited, as well as the witnesses, shall be invited to sign
the procs-verbal, and shall have the right to add to it any explanations which they may consider
expedient.

3. If the authorisation to fly the flag cannot be produced, or if this document is not in proper
order, the vessel shall be conducted to the nearest port in the zone where there is a competent
authority of the Power whose flag has been flown and shall be handed over to such authority

Should the nearest competent authority representing the Power whose flag the vessel has
flown be at some port at such a distance from the point of arrest that the warship would have to
leave her station or patrol to escort the captured vessel to that port, the foregoing regulation need
not be carried out. In such a case, the vessel may be taken to the nearest port where there is a
competent authority of one of the High Contracting Parties of nationality other than that of
the warship, and steps shall at once be taken to notify the capture to the competent authority
representing the Power concerned.

No proceedings shall be taken against the vessel or her crew until the arrival of the represen-
tative of the Power whose flag the vessel was flying or without instructions from him.

4. The procedure laid down in paragraph 3 may be followed if, after the verification of the
flag and in spite of the production of the manifest, the commander of the warship continues to
suspect the native vessel of engaging in the illicit conveyance of arms or ammunition.

The High Contracting Parties concerned shall appoint in the zone territorial or consular au-
thorities or special representatives competent to act in the foregoing cases, and shall notify their
appointment to the Central Office and to the other Contracting Parties.
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Le navire soupgonn6 peut 6galement tre remis h un battiment de guerre de la nation dont il
a arbor6 les couleurs, si ce dernier consent h en prendre charge.

Article 17.

Les Hautes Parties contractantes s'engagent h communiquer au Bureau central le mod6.le-
type des documents vis6s aux articles 12, 13, 14 et 15, ainsi qu'une liste d6taill6e des autorisations
accord~es suivant les prescriptions du prdsent chapitre, au fur et h mesure de leur d6livrance.

Article 18.

L'autorit6 devant laquelle le navire soup~onn6 aura 6t6 conduit proc~dera h une enqute com-
plte selon ses lois et r~glements nationaux, un officier du bhtiment capteur entendu.

S'il rdsulte de cette enqute que le pavillon a 6t6 ill~galement arbor6, le navire arr~t6 restera
h la disposition du capteur et les responsables seront ddf~r~s aux tribunaux de ce dernier.

S'il est 6tabli que le navire arrtd portait rdguli~rement son pavillon, mais qu'il se livrait h
un transport irrdgulier d'armes ou de munitions, les responsables seront ddf6rds aux tribunaux de
l'Etat dont le navire portait le pavillon. Le navire lui-m8me demeurera avec sa cargaison h la garde
de l'autorit6 qui dirige l'enqu~te.

Article 19.

Tout transport ou toute tentative de transport irregulier, jui seront legalement constates h
la charge du capitaine ou du propri6taire d'un navire autoris6 h porter le pavillon d'une des Puis-
sances signataires ou ayant obtenu la licence pr~vue h 'article 15, entraineront le retrait imm&
diat de cette autorisation ou de cette licence.

Les Hautes Parties contractantes prendront les mesures n~cessaires pour que leurs auto-
rit6s territoriales ou leurs consuls envoient au Bureau central des copies certifi6es de toute auto-
risation d'arborer leur pavillon d~s qu'elle aura 6t6 accordde, ainsi que l'avis du retrait, dont ces
autorisations auraient 6t6 l'objet. Elles s'engagent 6galement h communiquer au dit Bureau des
copies des licences pr6vues h l'article 15.

Article 20.

Le commandant d'un bgtiment de guerre qui aurait arrWt un navire battant pavillon &ranger
doit, dans tous les cas, faire un rapport h son gouvernement en indiquant les motifs qui lont fait
agir.

Un extrait de ce rapport, ainsi qu'une copie du proc~s-verbal dress6 par l'officier ou le sous-
officier envoy6 h bord du navire arrWt, seront, le plus t6t possible, expddi6s au Bureau central
en mrme temps qu'au gouvernement dont le navire arraisonn6 arborait le pavillon.

Article 21.

Si l'autorit6 charg~e de l'enqu~te conclut h l'irr~gularit6 de l'arrt et du d6routement ou des
mesures impos~es au navire arr~t6, elle fixera le chiffre des indemnit~s dues. Si l'officier capteur
ou les autoritds auxquelles il ressortit contestent les conclusions de l'enqufte ou le montant de Fin-
demnit6 fixde, cette contestation sera soumise h un Tribunal arbitral, compos6 d'un arbitre d~sign6
par le gouvernement dont le navire portait le pavillon, d'un arbitre d~sign6 par le gouvernement
auquel ressortit l'officier capteur et d'un surarbitre choisi par les deux arbitres ainsi ddsign~s. Les
deux arbitres seront choisis, autant que possible, parmi les fonctionnaires diplomatiques, consu-
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The suspected vessel may also be handed over to a warship of the nation whose flag she has
flown, if the latter consents to take charge of her.

Article 17.

The High Contracting Parties agree to communicate to the Central Office specimen forms
of the documents mentioned in Articles 12, 13, 14 and 15, as well as a detailed list of the licences
granted in accordance with the provisions of this Chapter whenever such licences are granted.

Article 18.

The authority before whom the suspected vessel has been brought shall institute a full enquiry
in accordance with the laws and rules of his country in the presence of an officer of the capturing
warship.

If it is proved at this enquiry that the flag has been illegally flown, the detained vessel shall
remain at the disposal of the captor, and those responsible shall be brought before the courts of
his country.

If it should be established that the use of the flag by the detained vessel was correct, but that
the vessel was engaged in the illicit conveyance of arms or ammunition, those responsible shall
be brought before the courts of the State under whose flag the vessel sailed. The vessel herself and
her cargo shall remain in charge of the authority directing the inquiry.

Article 19.

Any illicit conveyance or attempted conveyance legally established against the captain or owner
of a vessel authorised to fly the flag of one of the Signatory Powers or holding the licence provided
for in Article 15 shall entail the immediate withdrawal of the said authorisation or licence.

The High Contracting Parties will take the necessary measures to ensure that their territorial
authorities or their consuls shall send to the Central Office certified copies of all authorisations
to fly their flag as soon as such authorisations shall have been granted, as well as notice of with-
drawal of any such authorisation. They also undertake to communicate to the said Office copies
of the licences provided for under Article 15.

Article 20.

The commanding officer of a warship who may have detained a vessel flying a foreign flag
shall in all cases make a report thereon to his Government, stating the grounds on which he acted.

An extract from this report, together with a copy of the procs-verbal drawn up by the officer,
warrant officer, petty or non-commissioned officer sent on board the vessel detained shall be sent as
soon as possible to the Central Office and at the same time to the Government whose flag the de-
tained vessel was flying.

Article 21.

If the authority entrusted with the enquiry decides that the detention and diversion of the ves-
sel or the measures imposed upon her were irregular, he shall fix the amount of the compensation
due. If the capturing officer, or the authorities to whom he is subject, do not accept the decision
or contest the amount of the compensation awarded, the dispute shall be submitted to a court
of arbitration consisting of one arbitrator appointed by the Government whose flag the vessel was
flying, one appointed by the Government of the capturing officer, and an umpire chosen by the
two abitrators thus appointed. The two arbitrators shall be chosen, as far as possible, from among
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laires ou judiciaires des Hautes Parties contractantes. Ces d6signations devront tre faites dans le
plus court d6lai possible et ne devront j amais porter sur des indig nes r6tribu6s par les Hautes Par-
ties contractantes. Toute indemnitd accord~e sera vers~e h l'int~ress6 dans le d6lai maximum de
six mois h dater de la d~cision.

La d6cision sera transmise an Bureau central et au Secrtaire g~n~ral de laSoci~t6 des Nations.

CHAPITRE V.

DISPOSITIONS Gt]NtRALES.

Article 22.

Les Hautes Parties contractantes exerqant leur autoritd sur les territoires situ~s dans les zones
de prohibition sp~cifi~es h l'article 6 s'engagent h prendre, chacune en ce qui la concerne, les me-
sures propres h assurer 'application de la pr~sente Convention et, notamment, la poursuite et la
rdpression des contraventions aux prescriptions qui y sont contenues.

Elles feront connaitre ces mesures au Bureau central et au Secr~taire g~nral de la Soci~t6 des
Nations, auxquels elles indiqueront les autorit~s comp6tentes vis6es aux articles prdc~dents.

Article 23.

Les Hautes Parties contractantes feront tous leurs efforts pour amener les autres Etats, Mem-
bres de la Soci~t6 des Nations, h adherer h la prsente Convention.

Cette adh6sion sera signifide par la voie diplomatique an Gouvernement de la Rdpublique
frangaise et par celui-ci h tons les Etats signataires ou adherents. Elle portera effet dater du jour
de la signification au Gouvernement frangais.

Article 24.

Les Hautes Parties contractantes conviennent que s'il venait h s'6lever entre elles un diff&
rend quelconque touchant l'application de la pr~sente Convention et ne pouvant tre rdgl6 par
voie de n~gociation, ce diff~rend devra tre soumis h un Tribunal d'arbitrage, conform~ment
aux dispositions du Pacte de la Soci~t6 des Nations.

Article 25.

Toutes les dispositions des Conventions internationales d'ordre g~n~ral ant~rieures, concer-
nant les matires faisant l'objet de la prdsente Convention, seront consid~r~es comme abrog~es,
en tant qu'elles lient entre elles les Puissances qui sont parties h la pr6sente Convention.

Article 26.

La prsente Convention sera ratifi~e le plus t6t possible.
Chaque Puissance adressera sa ratification au Gouvernement franqais, par les soins duquel

il en sera donn6 avis h toutes les autres Puissances signataires.
Les ratifications resteront ddpos~es dans les archives du Gouvernement fran~ais.
La pr~sente Convention entrera en vigueur, pour chaque Puissance signataire, h dater du d~p6t

de sa ratification et, ds ce moment, cette Puissance sera lie vis-h-vis des autres Puissances ayant
d~jh procdd6 au d~p6t de leurs ratifications.

D~s la mise en vigueur de la pr~sente Convention, le Gouvernement frangais adressera une
copie certifi6e de celle-ci aux Puissances qui, en vertu des traitds de paix, se sont engag~es h recon-
naitre et agrer ladite Convention et sont, de ce chef, assimildes aux parties contractantes et dont
le nom sera notifi6 aux Etats adherents.
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'the diplomatic, consular or judicial officers of the High Contracting Parties. These appointments
must be made with the least possible delay, and natives in the pay of the High Contracting Parties
shall in no case be appointed. Any compensation awarded shall be paid to the person concerned
within six months at most from the date of the award. vk

The decision shall be communicated to the Central Office and to the Secretary-General of the
League of Nations.

CHAPTER V.

GENERAL PROVISIONS.

Article 22.

The High Contracting Parties who exercise authority over territories within the prohibited
areas and zone specified in Article 6 agree to take, so far as each may be concerned, the measures
required for the enforcement of the present Convention, and in particular for the prosecution and
repression of offences against the provisions contained therein.

They shall communicate these measures to the Central Office and to the Secretary-General
of the League of Nations, and shall inform them of the competent authorities referred to in the
preceding Articles.

Article 23.

The High Contracting Parties will use their best endeavours to secure the accession to the
present Convention of other States Members of the League of Nations.

This accession shall be notified through the diplomatic channel to the Government of the French
Republic, and by it to all the signatory or adhering States. The accession will come into force
from the date of such notification to the French Government.

Article 24.

The High Contracting Parties agree that if any dispute whatever should arise between them
relating to the application of the present Convention which cannot be settled by negotiation, this
dispute shall be submitted to an arbitral tribunal in conformity with the provisions of the Covenant
of the League of Nations.

Article 25.

All the provisions of former general international Conventions, relating to the matters dealt
with in the present Convention, shall be considered as abrogated in so far as they are binding be-
tween the Powers which are Parties to the present Convention.

Article 26.

The present Convention shall be ratified as soon as possible.
Each Power will address its ratification to the French Government, who will inform all the

other signatory Powers.
The ratifications will remain deposited in the archives of the French Government.
The present Convention shall come into force for each Signatory Power from the date of the

deposit of its ratification, and from that moment that Power will be bound in respect of other Powers
which have already deposited their ratifications.

On the coming into force of the present Convention, the French Government will transmit
a certified copy to the Powers which under the Treaties of Peace have undertaken to accept and
observe it, and are in consequence placed in the same position as the Contracting Parties. The
names of these Powers will be notified to the States which accede.
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En foi de quoi; les Pl6nipotentiaires sus-
nomm~s ont sign6 la prdsente Convention.

Fait h Paris, le dix septembre mil neuf cent
dix-neuf, en un seul exemplaire, qui restera
d~pos6 dans les Archives du Gouvernement
de la R~publique franqaise et dont les expedi-
tions authentiques seront remises h chacune
des Puissances signataires.

(L. S.) FRANK I
(L. S.) HENRY

(L. S.) TASKER

(L. S.) HYMAN
(L. S.) J. VAN I
(L. S.) E. VAN
(L. S.) ISMAIL
(L. S.) ARTHUR

(L. S.)
(L. S.) MILNEI
(L. S.) GEO. N.
(L. S.) A. E. K]
(L. S.) G. F. P
(L. S.) MILNEI
(L. S.) THOMAS

(L. S.) SINHA
(L. S.) J. R. L(
(L. S.) CHENGTI:
(L. S.) ANTONIO

(L. S.) E. DOR
(L. S.) G. CLEI
(L. S.) S. PICH
(L. S.) L. L. K]
(L. S.) ANDRI

(L. S.) JULES' C
(L. S.) N. POL]
(L. S.) A. ROM

(L. S.) M. Rus'
(L. S.) ABDUL

(L. S.) TOM. TI
(L. S.) VITTORI

(L. S.) MAGGIOI
(L. S.) GUGLIEI

In faith whereof the above-named Plenipo-
tentiaries have signed the present Convention.

Done at Paris, the tenth day of September,
one thousand nine hundred and nineteen, in
a single copy which will remain deposited in
the archives of the Government of the French
Republic, and of which authentic copies will
be sent to each of the Signatory Powers.

. POLK.
WHITE.
H. BLISS.
S.
)EN HEUVEL.
DERVELDE.

IONTES.
JAMES BALFOUR.

BARNES.
IMP.
EARCE.

MACKENZIE.
OF RAIPUR.
)UTSENGTSIANG.
NG THOMAS WANG.

S. DE BUSTAMANTE.
N Y DE ALSUA.
MENCEAU.
ON.
LOTZ.
TARDIEU.
AMBON.
ITIS.
ANOS.

TEM HAIDAR.
HADI AOUNI.
[TTONI.
o SCIALOJA.
INO FERRARIS.

.MO MARCONI.

(L. S.) S. CHINDA.
(L. S.) K. MATSUI.
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(L. S.)
(L. S.)
(L. S.)

(L. S.)
(L. S.)
(L. S.)
(L. S.)
(L. S.)

(L. S.)
(L. S.)
(L. S.)
(L. S.)
(L. S.)
(L. S.)
(L. S.)
(L. S.)

PROTOCOLE.

Au moment de signer la Convention en date
de ce jour sur le commerce des armes et des
munitions, les Pl6nipotentiaires soussign~s d~cla-
rent, au nom de leurs Gouvernements respectifs,
qu'ils consid6reraient comme contraire h Fin-
tention des Hautes Parties contractantes et h
l'esprit de cette Convention que, en attendant
1'entr~e en vigueur de ladite Convention, une
Partie contractante prit quelque mesure qui
serait en contradiction avec les stipulations de
cette Convention.

Fait en un seul exemplaire h Saint-Germain-
en-Laye1, le dix septembre mil neuf cent dix-
neuf.

PROTOCOL.

At the moment of signing the Convention
of even date relating to the trade in arms and
ammunition, the undersigned Plenipotentia-
ries declare in the name of their respective
Governments that they would regard it as
contrary to the intention of the High Con-
tracting Parties and to the spirit of this Con-
vention that, pending the coming into force
of the Convention, a Contracting Party should
adopt any measure which is contrary to its
provisions.

Done at Saint-Germain-en-Laye 1, in a single
copy, the tenth day of September, one thousand
nine hundred and nineteen.

(L. S.) FRANK L. POLK.
(L. S.) HENRY WHITE.
(L. S.) TASKER H. BLISS.
(L. S.) HYMANS.
(L. S.) J. VAN DEN HEUVEL.
(L. S.) E. VANDERVELDE.
(L. S.) ISMAIL MONTES.
(L. S.) ARTHUR JAMES BALFOUR.
(L. S.) MILNER.

Quelques-unes des signatures ont dt6 appos~es ' Some of the signatures were affixed in Paris,
A Paris et d'autres b Saint-Germain-en-Laye. and some at Saint-Germain-en-Laye.

H. IJUIN.
SALVADOR CHAMORRO.
ANTONIO BURGOS.

I. J. PADEREWSKI.
ROMAN DMOWSKI.
AFFONSO COSTA.
AUGUSTO SOARES.
N. MISU.

ALEX. VAIDA VOEVOD.

DR. YVAN ZOLGER.
CHAROON.
TRAIDOS PRABANDHU.
D. KAREL KRAMAR.
DR. EDUARD BENES.
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(L. S.) GEO. N. BARNES.
(L. S.) A. E. KEMP.
(L. S.) G. F. PEARCE.
(L. S.) MILNER.
(L. S.) THOS. MACKENZIE.
(L. S.) SINHA oF RAIPUR.
(L. S.) J. R. LOUTSENGTSIANG.
(L. S.) CHENGTING THOMAS WANG.
(L. S.) ANTONIO S. DC BUSTAMANTE.
(L. S.) E. DORN Y DE ALSUA.
(L. S.) G. CLEMENCEAU.
(L. S.). S. PICHON.
(L. S.) L. L. KLOTZ.
(L. S.) ANDRP TARDIEU.
(L. S.) JULES CAMBON.
(L. S.) N. POLITIS.
(L. S.) A. ROMANOS.

(L. S.) M. RUSTEm HAIDAR.
(L. S.) ABDUL HADI AOUNI.
(L. S.) Tom. TITTONI.
(L. S.) VITTORIO SCIALOJA.
(L. S.) MAGGIORINO FERRARIS.
(L. S.) GUGLIELMo MARCONI.
(L. S.) S. CHINDA.
(L. S.) K. MATSUI.
(L. S.) H. IJUIN.
(L. S.) SALVADOR CHAMORRO.
(L. S.) ANTONIO BURGOS.
(L. S.) I. J. PADEREWSKI.
(L. S.) ROMAN DMOWSKI.
(L. S.) AFFONSO COSTA.
(L. S.) AUGUSTO SOARES.
(L-'S.) N. MISU.

(L. S.) ALEX. VAIDA VOEVOD.
(L. S.) DR. IVAN ZOLGER.
(L. S.) CHAROON.
(L. S.) TRAIDOS PRABANDHU.
(L. S.) D. KAREL KRAMAR.
(L. S.) DR. EDUARD BENES.
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ACCESSIONS.

GUATAMALA . ... le 22 janvier 1920.

PROU ...... ... le 31 janvier 192o.

HAITI . ...... . le 3 mars 1920.

ADHIZSIONS.

VENEZUELA

CHILI . .

FINLANDE

BULGARIE

le 8 mars i92o.
le 5 aofit 192o.
le 30 juin 1921.
le 13 septembre 1921

DtPOT DES RATIFICATIONS.

GRACE . . .

SIAM . . .

VENEZUELA

CHILI . . .

. . . le 24 aofit 1920.

. . . le 30 mars 1921.

. . . le 2o mai 1921.

. . . le 9 aoflt 1921.

ACCESSIONS.

GUATEMALA . ... January 22, 1920.

PERU ....... . January 31, 1920.
HAITI ....... .March 3, 1920.

ADHESIONS.

VENEZUELA

CHILE . .

FINLAND

BULGARIA

March 8,. 1920.
August . 5, 1920.
June 30; 1921.
September 13, 1921.

DEPOSIT OF RATIFICATIONS.

GREECE . .

SIAM . . .

VENEZUELA

CHILE . . .

. . . August 24, 1920.

. . . March 30, 1921.
May 20, 1921.

. . . August 9, 1921.
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ANNEXE IV.

No. 74. - CONVENTION POSTALE UNIVERSELLE, SIGNI E A MADRID LE 30
NOVEMBRE 1920.

RATIFICATIONS.

PROCtS-VERBAL1

DE DAPOT DE RATIFICATIONS DES CONVENTIONS ET DES ARRANGEMENTS CONCLUS A MADRID A

L'OCCASION DU Vlie CONGRS DE L'UNION POSTALE UNIVERSELLE 2
.

Les soussign~s se sont r~unis pour proc6der au d6p6t des ratifications des Conventions et des
Arrangements suivants, conclus h Madrid le 30 novembre 1920, l'occasion du VIlE Congr~s de
l'Union Postale Universelle.

i. Convention Postale Universelle.
2. Arrangement concernant le service des recouvrements.
3. Arrangement concernant l'6change des lettres et des bottes avec valeur d~clarde.
4. Convention concernant l'6change des colis postaux.
5. Arrangement concernant les abonnements aux journaux et publications p6riodiques.
6. Arrangement concernant le service des mandats de poste.
7. Arrangement concernant le service des virements postaux.

Les instruments de ratification prsent6s sont

ALLEMAGNE.

Sept actes dats le 23 novembre 1921 par lesquels le Pr6sident de l'Empire Allemand ratifie
les deux Conventions et les cinq arrangements susmentionn6s, avec les six protocoles finals.

AUTRICHE.

Un acte dat6 le 8 octobre 1921 par lequel S. E. le Pr6sident de la R6publique Autrichienne
rxatifie les deux Conventions et les cinq Arrangements susmentionn~s, avec les six protocoles finals.

1 Communiqu6 par le Ministre d'Espagne & Berne, le 27 d6cembre 1921.

Voir vol. III, pages 267-27 o de ce a Recueil s.
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ANNEX IV.

No. 74. - UNIVERSAL POSTAL CONVENTION, SIGNED AT MADRID, NOVEMBER 30,
1920.

RATIFICATIONS.

TRADUCTION - TRANSLATION 1.

MINUTES
2

CONCERNING THE DEPOSIT OF THE RATIFICATIONS OF THE CONVENTION AND ARRANGEMENTS
CONCLUDED AT MADRID DURING THE 7th CONGRESS OF THE UNIVERSAL POSTAL UNION3.

The undersigned met to deposit the ratifications of the following Conventions and Arrange-
ments concluded at Madrid on November 30, 192o, during the 7th Congress of the Universal
Postal Union:

(i) Universal Postal Convention.
(2) Arrangement concerning payment on delivery.
(3) Arrangement concerning the exchange of letters and parcels (boites) of a declared value.
(4) Convention concerning the exchange of parcels.
(5) Arrangement concerning subscriptions to newspapers and periodicals.
(6) Arrangement concerning money orders.
(7) Arrangement concerning the service of postal cheques.

The instruments of ratification presented were as follows:

GERMANY.

Seven acts dated November 23, 1921, by which the President of the German Reich ratifies
the two Conventions and the five Arrangements above-mentioned together with the 6 final Pro-
tocols.

AUSTRIA.

An act dated October 8, 1921, by which His Excellency the President of the Austrian Republic
ratifies the two Conventions and the five Arrangements mentioned above, together with the six
final Protocols.

I Traduit par le Secretariat de la Soci6t6 des 1 Translated by the Secretariat of the League
Nations. of Nations.

Communicated by the Spanish Minister at Berne, December 27, 1921.

s See vol. III, pages 267-70 of this " Series ".
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BELGIQUE.

i. Un acte dat6 le 12 f~vrier 1921 par lequel S. M. le Roi des Belges d~clare ratifier la Conven-
tion Postale Universelle sign~e par Ia Belgique et la Colonie du Congo Belge.

2. Un acte dat6 le 12 f~vrier 1921 par lequel S. M. le Roi des Belges ratifie I'Arrangement
concernant le service des recouvrements sign6 par Ia Belgique.

3. Un acte dat6 le 12 fdvrier 1921, par lequel S. M. le Roi des Belges d~clare ratifier l'Arran-
gement concernant l'6change des lettres et des boites avec valeur d~clar~e sign6 par Ia Beigique
et ]a Colonie du Congo Belge.

4. Un acte dat6 le 24 octobre 1921 par lequel S. M. le Roi des Belges d~clare ratifier la Con-
vention concernant 1'change des colis postaux et son r~glement, sign~e par Ia Belgique et Ia Colonie
du Congo Belge.

5. Un acte dat6 le 12 f~vrier 1921 par lequel S. M. le Roi des Belges ratifie l'Arrangement
concernant les abonnements aux journaux et publications p~riodiques sign6 par la Belgique.

6. Un acte dat6 le 12 f~vrier 1921 par lequel S. M. le Roi des Belges d6clare ratifier l'Arrange-
ment concernant le service des mandats de poste, sign6 par la Belgique et la Colonie du Conga
Belge.

7. Un acte dat6 le 12 fWvrier 1921 par lequel S. M. le Roi des Belges ratifie l'Arrangement
concernant le service des virements postaux, sign6 par la Belgique.

ESPAGNE.

Un acte dat6 le 29 novembre 1921 par lequel S. M. le Roi d'Espagne ratifie, pour l'Espagne,
les deux Conventions et les Arrangements concernant l'6change des lettres et des boites avec valeur
d~clar~e et le service des mandats de poste avec les quatre protocoles finals et pour les Colonies
espagnoles, les deux Conventions avec les deux protocoles finals.

FRANCE.

Un acte datd le 16 septembre par lequel le Pr~sident de Ia Rpublique Frangaise, au nor de Ia.
France, de l'Alg~rie, des Colonies et Protectorats fran~ais de l'Indo-Chine et de l'ensemble des.
autres Colonies fran~aises, ratifie les deux Conventions et les cinq Arrangements susmentionn~s.

GRANDE-BRETAGNE.

Deux actes dat~s le 24 aofit 1921 par lesquels le Ministre des Postes de S. M. Britannique d~clare
3 u'6tant dfiment autoris6, il ratifie la Convention Postale Universelle et i'Arrangement concernant
I6change des lettres et boites avec valeur d~clar~e, ainsi que les protocoles finals.

UNION SUD-AFRICAINE.

Un acte dat6 le 29 septembre 1921 par lequel le Gouverneur G~n6ral de l'Union Sud-Africaine,
au nor de celle-ci, ratifie la Convention Postale Universelle avec son Protocole final.

CANADA.

Un acte dat6 le 6 juillet 1921 par lequel le Ministre des Postes du Dominion du Canada d~clare
qu'dtant dfiment autoris6, il ratifie la Convention Postale Universelle avec son Protocole final.
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BELGIUM.

(I) An act dated February 12, 1921, by which His Majesty the King of the Belgians ratifies
the Universal Postal Convention signed by Belgium and the colony of the Belgian Congo.

(2) An act dated February 12, 1921, by which His Majesty the King of the Belgians ratifies
the Arrangement concerning payment on delivery signed by Belgium.

(3) An act dated Februray 12, 192r, by which His Majesty the King of the Belgians ratifies
the Arrangement concerning the exchange of letters and parcels (boltes) of a declared value, signed
by Belgium and the colony of the Belgian Congo.

(4) An act dated October 24, £921, by which His Majesty the King of the Belgians ratifies
the Convention concerning the exchange of parcels and the regulations relating thereto signed by
Belgium and the colony of the Belgian Congo.

(5) An act dated February 12, 1921, by which His Majesty the King of the Belgians ratifies
the Arrangement concerning subscriptions to newspapers and periodicals, signed by Belgium.

(6) An act dated February 12, 1921, by which His Majesty the King of the Belgians ratifies
the Arrangement concerning money orders, signed by Belgium and the colony of the Belgian
Congo.

(7) An act dated February 12, 1921, by which His Majesty the King of the Belgians ratifies
the Arrangement concerning the service of postal cheques signed by Belgium.

SPAIN.

An act dated November 29, 1921, by which His Majesty the King of Spain ratifies on, behalf
of Spain,the two Conventions and the Arrangements concerning the exchange of letters and parcels
(boltes) of a declared value, and concerning money orders together with the four final Protocols
and, on behalf of the Spanish colonies, the two Conventions with the two final Protocols.

FRANCE.

An act dated September 16, by which the President of the French Republic, on behalf
of France, Algeria, the French Colonies and Protectorates of Indo-China and the whole of the
other French Colonies, ratifies the two Conventions and the five Arrangements above mentioned.

GREAT BRITAIN.

Two acts dated August 24, 1921, by which H. M's Postmaster General being duly authorised,
ratifies the Universal Postal Convention and the Arrangement concerning the exchange of letters
and parcels (boltes) of a declared value together with the final Protocols.

UNION OF SOUTH AFRICA.

An act dated September 29, 1921, by which the Governor-Generalof the Union of SouthAfrica
ratifies on behalf of the latter the Universal Postal Convention together with its final Protocol.

CANADA.

An act dated July 6, 1921, by which the Postmaster-General of the Dominion of Canada being
duly authorised, ratifies the Universal Postal Convention together with its final Protocol.



366 Socide' des Nations - Recuei des Traitds. 1922

INDE BRITANNIQUE.

Trois actes dates le 6 octobre 1921 par lesquels le Secrdtaire d'Etat pour l'Inde d~clare qu'6tant
detment autoris6, ii ratifie les deux Conventions et l'Arrangement concernant 1'6change des lettres
et des boites avec valeur d6clarde ainsi que les trois Protocoles finals.

HONGRIE.

Un acte dat6 le ii octobre 1921 sign6 par le Ministre Royal Hongrois du Commerce d~clarant
que le Gouvernement Royal de Hongrie ratifie les deux Conventions et les cinq Arrangements
susmentionns.

JAPON.

Cinq actes dates le 6 octobre 1921 par lesquels S. M. l'Empereur du Japon ratifie les deux
Conventions susmentionn~es et les Arrangements concernant 1'6change des lettres et des boites
avec valeur d6clar6e, le service des mandats de poste et le service des virements postaux, avec
les cinq protocoles finals.

NORVkGE.

Six actes dates le 15 octobre 1921 par lesquels S. M. le Roi de Norv6ge ratifie les deux Con-
ventions mentionn~es et les Arrangements concernant le service des recouvrements, 1'6change
des lettres et des boites avec valeur ddclarde, les abonnements aux journaux et publications ptrio-
diques et le service des mandats de poste.

PAYs-BAs.

Un acte dat6 le 14 juillet 1921 par lequel S. M. la Reine des Pays-Bas d6clare ratifier les deux
Conventions et les cinq Arrangements susmentionn~s avec les six protocoles finals.

PORTUGAL.

Un acte dat6 le 29 mars 1921, par lequel S. E. le President de la R~publique Portugaise d6clare
ratifier les deux Conventions et les cinq Arrangements susmentionn~s, approuv~s par d~cret du
ii mars I92I.

SUhDE.

Un acte dat4 le 4 novembre 1921 par lequel S. M. le Roi de Suede ratifie les deux Conventions
susmentionn6es et les Arrangements concernant le service des recouvrements, l'6change des lettres
et des boites avec valeur d6clar~e, les abonnements aux journaux et publications pdriodiques, et
le service des mandats de poste.

Ces instruments de ratification ayant 6t6 trouv6s en bonne et due forme, sont confis au
Gouvernement de S. M. Catholique, pour 6tre d6pos6s dans les Archives du D~partement du Mi-
nistare d'Etat.

L'Ambassadeur de Belgique pr~sente une ddclaration portant, que les ratifications ddposdes
sur la Convention concernant l'dchange des colis postaux, l'Arrangement concernant l'dchange des
lettres et des boites avec valeur ddclarde, ainsi que les R~glements d'ex6cution et le Protocole
qui s'y rapporte, valent h la fois, pour la Belgique et la Colonie du Congo Belge.
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BRITISH INDIA.

Three acts dated October 6, 1921, by which the Secretary of State for India, being duly autho-
rised, ratifies the two Conventions and the Arrangement concerning the exchange of letters and
parcels (boites) of a declared value together with the three final Protocols.

HUNGARY.

An act dated October II, 1921, signed by the Hungarian Minister of Trade, ratifying, on
behalf of the Royal Hungarian Government, the two Conventions and the five Arrangements
above-mentioned.

JAPAN.

Five acts dated October 6, 1921, by which His Majesty the Emperor of Japan ratifies the two
Conventions above mentioned and the Arrangements concerning the exchange of letters and parcels
(boites) of a declared value, concerning money orders and concerning postal cheques, together
with the five final Protocols.

NORWAY.

Six acts dated October 15, 1921, by which His Majesty the King of Norway ratifies the two
Conventions above-mentioned, and the Arrangements concerning payment on delivery; the
exchange of letters and parcels (boites) of a declared value ; subscriptions to newspapers and
periodicals ; and concerning the service of money orders.

NETHERLANDS.

An act dated July 14, 1921, by which Her Majesty the Queen of the Netherlands, ratifies the
two Conventions and the five Arrangements above-mentioned together with the six final Protocols.

PORTUGAL.

An act dated March 29, 1921, by which His Excellency the President of the Portuguese Repub-
lic, ratifies the two Conventions and the five Arrangements above-mentioned, approved by a
decree of March II, 1921.

SWEDEN.

An act dated November 4, 1921, by which His Majesty, the King of Sweden ratifies the two
Conventions above-mentioned and the Arrangements concerning payment on delivery ; the exchange
of letters and parcels (boites) of a declared value, subscriptions to newspapers and periodicals;
and concerning the service of money orders.

The above instruments of ratification, having been found in good and due form, were entrusted
to the Government of His Catholic Majesty for deposit in the archives of the Department of the
Ministry of State.

The Belgian Ambassador submitted a declaration stating that the ratifications of the Con-
vention concerning the exchange of postal packets, the Arrangement concerning the exchange
of letters and parcels (bottes) of a declared value together with the regulations for their application
and the Protocol relating thereto, apply both to Belgium and to the Belgian Congo.
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En foi de quoi les soussignts dressent le pr~sent procs-verbal, dont copie certifi~e conforme
sera envoy6e h tous les Gouvernements signataires des deux. Conventions et cinq Arrangements
susmentionn~s conelus h Madrid, ainsi qu'au Bureau International de l'Union Postale Universelle
et au Secrtariat de la Soci~t6 des Nations.

Fait h Madrid le premier d~cembre mil neuf cent vingt et un.

Pour 1'ALLEMAGNE,

LANGWERTH.

Pour l'AUTRICHE,

GAGERN.

Pour la BELGIQUE et la COLONIE DU CONGO BELGE,

BORCHGRAVE.

Pour I'ESPAGNE et les COLONIES ESPAGNOLES,

M. Gonzalez HONTORIA.

Pour la FRANCE, I'ALGARIE, les COLONIES et PROTECTORATS FRANAIS de I'INDO-CHINE
et 1 ensemble des autres COLONIES FRANqAISES,

A. DEFRANCE.

Pour la GRANDE-BRETAGNE et les divers DOMINIONS, COLONIES et PROTECTORATS BRI-
TANNIQUES, I'INDE BRITANNIQUE, le CANADA et I'UNION DE L'AFRIQUE DU SUD,

Esme HOWARD.

Pour la HONGRIE, sp6cialement autoris6 par le Gouvernement Hongrois, le Ministre de
Suede,

Ivan DANIELSSON.

Pour le JAPON et l'ensemble des autres d6pendances japonaises,
Kinjiro HIROSAWA.

Pour la NORVhGE,

M. LIE.

Pour les PAYS-BAS,

Melvill VAN CARNBEE.

Pour le PORTUGAL et les COLONIES PORTUGAISES de 'Afrique, de l'Asie et de l'Oc~anie,
Vasco F. DE QUEVEDO.

Pour la SUtkDE,

Ivan DANIELSSON.

Pour copie certifie conforme,

Madrid, le 16 d~cembre 1921.

Le Sous-Secritaire du Ministdre d'Etat,
(Sign6) E. DE PALACIOS.
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In testimony whereof the undersigned drew up the present statement, certified copies of which
will be sent to all the Governments signatory to the two Conventions and the five Arrangements
above-mentioned, which were concluded at Madrid, and will be sent also to the International
Bureau of the Universal Postal Union and to the Secretariat of the League of Nations.

Done at Madrid on the first day of December in the year one thousand nine hundred and
twenty-one.

For GERMANY,

LANGWERTH.

For AUSTRIA,
GAGERN.

For BELGIUM and the BELGIAN CONGO,

BORCHGRAVE.

For SPAIN and the SPANISH COLONIES,

M. Gonzalez HONTORIA.

For FRANCE, ALGERIA, the FRENCH COLONIES and PROTECTORATES INDO-CHINA, and
all other FRENCH COLONIES,

A. DEFRANCE.

For GREAT BRITAIN and the various BRITISH DOMINIONS, COLONIES and PROTECTORATES
BRITISH INDIA, CANADA, and the UNION OF SOUTH AFRICA,

Esme HOWARD.

For HUNGARY, by special authorisation of the Hungarian Government,

Ivan DANIELSSON, Swedish Minister.

For JAPAN and all JAPANESE DEPENDENCIES,

Kinjiro HIROSAWA.

For NORWAY,

M. LIE.

For the NETHERLANDS,

Melvill VAN CARNBEE.

For PORTUGAL and the PORTUGUESE COLONIES in Africa, Asia and Oceania,

Vasco F. DE QUEVEDO.

For SWEDEN,

Ivan DANIELSSON.
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FINLANDE.

Par note du 3 janvier 1922, le Ministre d'Espagne h Berne a communiqu6 au Secrtaire G~n6ral
de la Socit6 des Nations

(,qu'en date du 21 d~cembre dernier (1921) ont 6t6 d~pos~s au Ministre d'Etat h Madrid,
les instruments par lesquels le Gouvernement de Finlande a ratifi6 les Conventions et Arrange-
ments suivants, conclus h Madrid le 30 novembre 1920

i. Convention Postale Universelle.
2. Arrangement concernant le service des Mandats de poste.
3. Arrangement concernant l'6change des lettres et des boites avec valeur d~clar~e.
4. Convention concernant l'6change des colis postaux.
5. Arrangement concernant les abonnements aux journaux et publications priodiques.

NOTIFICATION DE MISE EN VIGUEUR..

ETAT SERBE-CROATE-SLOVtNE.

Par note du 28 dcembre 1921, le Ministre d'Espagne h Berne a communiqu6 au Secr~taire
G~n~ral de la Socit6 des Nations que

((suivant une communication adress~e par la LUgation du Royaume des Serbes, Croates et
Slov~nes, h Madrid, au Ministre d'Etat de la m~me capitale, les bureaux de Postes du dit Royaume
mettront en vigueur h partir du 1 er janvier 1922, tous les Arrangements et Conventions signds
par leurs d 16gu~s le 3o novembre 1920 h Madrid h l'occasion du VIIme Congr~s de l'Union Postale
Universelle.

ADHI SION'
LETTONIE.

BUREAU INTERNATIONAL
DE

L'UNION POSTALE UNIVERSELLE

No 6131/311.

Objet :
Adhesion de la R~publique de

Lettonie h divers Actes
de l'Union.

BERNE, le 13 oclobre 1921.
MONSIEUR,

Par note du 4 octobre courant, le Conseil f~dral suisse a notifi6 aux Gouvernements des pays
de l'Union 'adh~sion de la RtPUBLIQUE DE LETTONIE aux Actes ci-apr~s indiquds:

Communiqude par le Directeur du Bureau International de I'Union Postale Universelle.
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FINLAND.

By a note of January 3, 1922, the Spanish Minister at Berne informed the Secretary-General
of the League of Nations

" that on December 21 last (1921) have been deposited at the Ministry of State at Madrid,
the instruments by which the Finnish Government has ratified the following Conventions and
agreements concluded at Madrid on December 30, 1920

(I) Universal Postal Convention.
(2) Arrangement concerning money orders.
(3) Arrangement concerning exchange of letters and parcels (boites) of a declared value.
(4) Convention concerning exchange of postal parcels.
(5) Arrangement concerning subscriptions to newspapers and periodicals."

NOTIFICATION OF ENTRY INTO FORCE.

SERB CROAT SLOVENE STATE.

By a note of December 28, 1921, the Spanish Minister at Berne informed the Secretary-General
of the League of Nations

" that the Ministry of State at Madrid has received a communication from the Legation of
the Serb-Croat-Sl6vene Kingdom in the same capital, to the effect that the Postal Administration
of the above mentioned Kingdom will put in force, as from January I, 1922, all the Arrangements
and Conventions which were signed at Madrid by its Delegates on November 30, 1920, on the
occasion of the VIIth Congress of the Universal Postal Union.

ADHESION 1
LATVIA.

2 TRADUCTION. - TRANSLATION.

INTERNATIONAL BUREAU
OF THE

UNIVERSAL POSTAL UNION.

Subject :
Adhesion of the Republic of Latvia

to various instruments of the Union.

BERNE, October 13, 1921.

SIR,
By a note dated October 4, instant, the Swiss Federal Council notified the Government of the

Countries belonging to the Union of the adhesion of the REPUBLIC OF LATVIA to the following
instruments

1 Comunicated by the Director of the International Bureau of the Universal Postal Union.

I Traduit par le Secretariat de la Soci~t6 des
Nations.

2 Translated by the Secretariat of the League
of Nations.
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i. h partir du Ier octobre 192i, h la Convention 1 postale universelle conclue h Rome
le 26 mai 19o6 ;

2. h partir du Ier janvier 1922, aux Conventions et Arrangements ci-apr s conclus h
Madrid le 30 novembre 1920:

a) Convention postale universelle (Convention principale)
b) Convention concernant l'6change des colis postaux;
c) Arrangement concernant l'6change des lettres et des boites avec valeur d~clarde.

La R~publique de Lettonie ne percevra pas une surtaxe sup~rieure ht 25 centimes pour les colis
postaux (article 21, § 2 de la Convention de Madrid).

Provisoirement, en attendant que la r~forme mondtaire soit effectu~e, l'unit6 mondtaire en
Lettonie est le rouble letton, qui 6quivaut h ioO kopeks. Il r~sulte, notamment, de la note prdcit~e
que les 6quivalents des taxes-types de l'Union sont fixes comme suit, pour l'Office de Lettonie
jusqu'au 31 d6cembre 1921 :

io roubles lettons pour 25 centimes-or
5 1 15
5 IO
2 ), 5

A partir du 1 er janvier, 1922, les 6quivalents seraient entre autres
15 roubles lettons pour 50 centimes-or
9 ), ) 30
71//2 )) 25
6 20
3 I0

Pour les colis postaux, les 6quivalents sont calcul~s sur la base de 65 roubles lettons i franc-or.

La R~publique de Lettonie est rang6e pour la r~partition des frais du Bureau international
dans la cinqui~me classe indiqu~e hi l'article XXXVIII du Rglement d'ex~cution de la Convention
principale de Rome et h l'article XXXVII du Rglement d'ex~cution de la Convention principale
de Madrid.

En cons~quence, j'ai l'honneur de vous prier de vouloir bien apporter les modifications sui-
vantes :

i. A l'article IV du R~glement de la Convention principale de Rome : Au tableau
insere dans cet article, entre ( Japon et Libdria )), intercaler : ( Lettonie, IO roubles lettons,
5 roubles lettons, 5 roubles lettons, 2 roubles lettons.,

2. A l'article XXXVIII du Rglement d'ex~cution de la Convention principale de
Rome, au § 5, 5 e classe, intercaler les mots €( R~publique de Lettonie ,, apr~s ( Gr&e ,,.

3. A l'article XXXVII du Rglement de la Convention principale de Madrid, § 5,
5 e classe, intercaler les mots (( R~publique de Lettonie ), apr~s (( Colombie ),.

4. Au tableau des 6quivalents annex6 h ma circulaire du ier octobre 1921, no 5868/299:
ajouter, apr~s (( Italie ),, les indications suivantes: ((Lettonie, 15 roubles lettons, 7 Y rou-
bles lettons, 9 roubles lettons, 6 roubles lettons, 3 roubles lettons, Ier janvier 1922. ,,

je vous fournirai plus tard les renseignements n6cessaires pour compl~ter le tableau des 6qui-
valents des taxes de la Convention des colis postaux de Madrid, ainsi que le Recueil de la Conven-
tion principale, la Liste des objets interdits, etc.

Veuillez agr6er, Monsieur, l'assurance de ma haute considration.
Le Directeur
DICOPPET.

1 De Martens, Nouveau Recuejl G~n6ral des Trait~s, troisigme sdrie, vol. I, page 355.
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(i) With effect from October I, 1921, to the Universal Postal Convention 1 concluded
at Rome on May 26, 19o6.

(2) With effect from January 1, 1922, to the following Conventions and agreements
concluded at Madrid on November 30, 1920.

(a) Universal Postal Convention (Principal Convention);
(b) Convention concerning the exchange of postal parcels.
(c) Arrangement concerning the exchange of letters and parcels (boites) of a declared

value.
The Republic of Latvia will abstain from levying any sur-tax in excess of 25 centimes upon

postal parcels (Article 21, § 2 of the Convention of Madrid).
Provisionally and until reforms have been effected in the currency, the monetary unit of Latvia

is the Latvian rouble, equivalent to ioo kopeks. The note referred to above lays down that the equi-
valents of the regular charges of the Union are fixed as follows, as regards the Latvian Office, until
December 31, 1921 :

1O Latvian roubles for 25 gold centimes.
5 15
5 10 
2 5

From January I, 1922, the following equivalents will be among others
15 Latvian roubles for 50 gold centimes.
9 30
7% Y2 25
6 )) ) 20
3 10 

In the case of postalparcels, the equivalents are calculated on the basis of 65 Latvian roubles =
i gold franc.

As regards the allocation of the expenses of the International Bureau, the Latvian Republic
is classed in the fifth category mentioned in Article XXXVIII of the Regulations of the Principal
Convention of Rome, and in Article XXXVII of the Regulations for the application of the Principal
Convention of Madrid.

I have therefore the honour to request that you will cause the following amendments to be
made :

(i) In Article IV of the Regulations of the Principal Convention of Rome, insert in
the table in this Article between the words " Japan and Liberia " : " Latvia, IO Latvian
roubles, 5 Latvian roubles, 5 Latvian roubles, 2 Latvian roubles ".

(2) In Article XXXVIII of the Regulations of the Principal Convention of Rome
in § 5, fifth category, insert after " Greece " the words " Republic of Latvia ".

(3) In Article XXXVII of the Regulations of the Principal Convention of Madrid,
§ 5, fifth category insert after " Columbia " the words " Republic of Latvia ".

(4) In the Table of Equivalents attached to my circular letter of October I, 1921,
No. 5868/299 and after " Italy " the following words : " Latvia, 15 Latvian roubles,
71/ Latvian roubles, 9 Latvian roubles, 6 Latvian roubles, 3 Latvian roubles, January i,
1922

I will supply you later with the information required to complete the Table of Equivalents
for the rates in the Madrid Convention on Postal Parcels, also with the Documents of the Principal
Convention, the List of Prohibited Articles, etc.

I have the honour, etc.
DECOPPET.

Director.

'British and Foreign State Papers vol. 99, page 254.
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No. 75. - ARRANGEMENT CONCERNANT L'I CHANGE DES LETTRES ET DES BOITES
AVEC VALEUR D]CLARIeE, SIGNIZ A MADRID LE 30 NOVEMBRE 1920.

RATIFICATIONS.

Les instruments de ratification de
I'ALLEMAGNE,

'AUTRICHE,
la BELGIQUE et le CONGO BELGE,
I'ESPAGNE,
la FRANCE, Y'ALG]tRIE, les COLONIES et PROTECTORATS FRANqAIS de 'INDO-

CHINE et 1'ensemble des autres COLONIES FRANqAISES,

le ROYAUME-UNI de GRANDE-BRETAGNE et d'IRLANDE et les diverses COLONIES
et PROTECTORATS BRITANNIQUES,

I'INDE,
la HONGRIE,
le JAPON et 1'ensemble des autres ddpendances JAPONAISES,

la NORVhGE,
les PAYS-BAS,
le PORTUGAL et les COLONIES PORTUGAISES de I'AFRIQUE, de I'AsIE et de

'OCAANIE et
la SUhDE,

ont dt6 d6pos6s hi Madrid le ior ddcembre 1921.
Ceux de la FINLANDE le 21 d6cembre 1921.

NOTIFICATION DE MISE EN VIGUEUR.

Cet arrangement a 6t0 mis en vigueur par 'ETAT SERBE-CROATE et SLOVENE i partir du
ier janvier 1922.

ADHt]SION.
LETTONIE h. partir du Ir janvier 1922. (Voir plus haut '° 74.)

No. 76.-ARRANGEMENT CONCERNANT LE SERVICE DES MANDATS DE POSTE, SIGNE
A MADRID LE 30 NOVEMBRE 1920.

RATIFICATIONS.

Les instruments de ratification de

I'ALLEMAGNE,
1'AuTRICHE,
la BELGIQUE et le CONGO BELGE,
I'ESPAGNE,
la'FRANCE, I'ALGfRIE, les COLONIES et PROTECTORATS FRAN9AIS de 'INDO-

CHINE et ]'ensemble des autres COLONIES FRANqAISES,

la HONGRIE,
le JAPON et l'ensemble des autres DkPENDANCES JAPONAISES,
la NORVkIGE,
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No. 75. - ARRANGEMENT CONCERNING THE EXCHANGE OF LETTERS AND PARCELS
(BOITES) OF A DECLARED VALUE, SIGNED AT MADRID, NOVEMBER 30, 1920.

RATIFICATIONS.

The instruments of ratification of
GERMANY,
AuSIRIA,
BELGIUM and the BELGIAN CONGO,
SPAIN,
FRANCE, ALGERIA, the FRENCH COLONIES and PROTECTORATES, INDOCHINA

and all other FRENCH COLONIES,
the UNITED KINGDOM OF GREAT BRITAIN and IRELAND and the various COLONIES

and BRITISH PROTECTORATES,
INDIA,
HUNGARY,
JAPAN and all JAPANESE DEPENDENCIES,
NORWAY,
the NETHERLANDS,
PORTUGAL and the PORTUGUESE COLONIES in AFRICA, ASIA and OCEANIA,

and
SWEDEN,

have been deposited at Madrid, December I, 1921.
Those of FINLAND December 21, 1921.

NOTIFICATION OF ENTRY INTO FORCE.

The agreement has been put into force by the SERB-CROAT AND SLOVENE STATE as from
January 1, 1922.

ADHESION.

LATVIA as from January I, 1922.

No. 76. - ARRANGEMENT CONCERNING MONEY ORDERS, SIGNED AT MADRID,
NOVEMBER 30, 1920.

RATIFICATIONS.

The instruments of ratification of

GERMANY,
AUSTRIA,
BELGIUM and the BELGIAN CONGO,
SPAIN,
FRANCE, ALGERIA, the FRENCH COLONIES and PROTECTORATES, INDOCHINA

and all other FRENCH COLONIES,
HUNGARY,
JAPAN and all JAPANESE DEPENDENCIES,
NORWAY,
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les PAYS-BAS,
le PORTUGAL et les COLONIES PORTUGAISES de 'AFRIQuE, de 1'AsiE et de

I'OctANIE et
la SUEDE,

ont 6t6 d6pos~s h Madrid le Ier-d~cembre 1921.
Ceux de la FINLANDE le 21 d~cembre 1921.

NOTIFICATION DE MISE EN VIGUEUR.

Cet arrangement a 6t6 mis en vigueur par I'ETAT SERBE-CROATE et SLOVkNE L partir du
1er janvier 1922.

(Voir plus haut no 74)

No. 77. - CONVENTION CONCERNANT L'ICHANGE DES COLIS POSTAUX, SIGNtE
A MADRID LE 30 NOVEMBRE 192o.

RATIFICATIONS.

Les instruments de ratification de

'ALLEMAGNE,
I'AUTRICHE,
la BELGIQUE et le CONGO BELGE,
1'ESPAGNE et les COLONIES ESPAGNOLES,
la FRANCE, I'ALGtRiE, les COLONIES et PROTECTORATS FRAN AIS de I'INDO-

CHINE et 1'ensemble des autres COLONIES FRANqAISES,
1'INDE,
la HONGRIE,
le JAPON et l'ensemble des autres DtPENDANCES JAPONAISES,
la NORVP-GE,
les PAYS-BAS,
le PORTUGAL et les COLONIES PORTUGAISES de ]'AFRIQUE, de I'ASIE et de

I'OCEANIE et
la SUiDE,

ont 6t6 d6poss Madrid, le ier d~cembre 1921.
Ceux de la FINLANDE le 21 d~cembre 1921.

NOTIFICATION DE MISE EN VIGUEUR.
Cette convention a 6t6 mise en vigueur par 1'ETAT SERBE-CROATE-SLOVtNE h. partir du

1er janvier 1922.

ADHRSION.

LETTONIE h partir du ier janvier 1922.
(Voir plus haut no 74.)
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the NETHERLANDS,
PORTUGAL and the PORTUGUESE COLONIES in AFRICA, ASIA and OCEANIA,

and
SWEDEN,

have been deposited at Madrid, December I, 1921.
Those of FINLAND, December 21, 1921.

NOTIFICATION OF ENTRY INTO FORCE.
This agreement has been put into force by the SERB-CROAT AND SLOVENE STATE as from

January I, 1922.

(See No 74 above.)

No. 77. - CONVENTION CONCERNING THE EXCHANGE OF POSTAL PARCELS, SIGNED
AT MADRID, NOVEMBER 30, 1920.

RATIFICATIONS.

The instruments of ratification of:

GERMANY,

AUSTRIA,
BELGIUM and the BELGIAN CONGO,
SPAIN and the SPANISH COLONIES,
FRANCE, ALGtRIA, the FRENCH COLONIES and PROTECTORATES, INDOCHINA

and all other FRENCH COLONIES,
INDIA,
HUNGARY,
JAPAN and all JAPANESE DEPENDENCIES,
NORWAY,
the NETHERLANDS,
PORTUGAL and the PORTUGUESE COLONIES in AFRICA, ASIA and OCEANIA,

and
SWEDEN,

have been deposited at Madrid, December 1, 1921.
Those of FINLAND, December 21, 1921.

NOTIFICATION OF ENTRY INTO FORCE.
This Convention has been put into force by the SERB-CROAT and SLOVENE STATE as from

January I, 1922.

ADHESION.

LATVIA as from January I, 1922.

(See No. 74 above.)
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No. 78. - ARRANGEMENT CONCERNANT LE SERVICE DES RECOUVREMENTS, SIGNI
A MADRID LE 3o NOVEMBRE 1920.

RATIFICATIONS.

Les instruments de ratification de
Y'ALLEMAGNE,
1'AUTRICHE,
la BELGIQUE,
la FRANCE, I'ALGLRIE, les COLONIES et PROTECTORATS FRANgAIS DE L'INDO-

CHINE et 1'ensemble des autres COLONIES FRAN AISES,
la HONGRIE,
la NORVhGE,
les PAYS-BAS,
le PORTUGAL et les COLONIES PORTUGAISES de I'AFRIQUE, de I'ASIE et de

Y'OCtANIE, et
la SUtDE,

ont dt6 d~pos~s h Madrid le Ier d6cembre 1921.

NOTIFICATION DE MISE EN VIGUEUR.

Cet arrangement a 6t6 mis en vig.ueur par I'ETAT SERBE-CROATE-SLOVtNE h partir duIor janvier 1922.
(Voir plus haut no 74.)

No 79. - ARRANGEMENT CONCERNANT LES ABONNEMENTS AUX JOURNAUX ET
PUBLICATIONS PIlRIODIQUES, SIGN] A MADRID LE 30 NOVEMBRE 192o.

RATIFICATIONS.

Les instruments de ratification de
I'ALLEMAGNE,
I'AuTRICHE,
la BELGIQUE,
la FRANCE, I'ALG1PRIE, les COLONIES et PROTECTORATS FRANqAIS DE L'INDO-

CHINE, et 1'ensemble des autres COLONIES FRAN AISES,
la HONGRIE,
la NORVhGE,
les PAYS-BAS,
le PORTUGAL et les COLONIES PORTUGAISES de 1'AFRIQUE, de I'ASIE et de

I'OcI ANIE et
la SUtDE,

ont 6t6 d~pos4s h Madrid le jer d~cembre 1921.
Ceux de la FINLANDE le 21 d6cembre 1921.

NOTIFICATION DE MISE EN VIGUEUR.
Cet arrangement a 6t6 mis en vigueur par I'ETAT SERBE-CROATE-SLOVtNE h partir du

Ier janvier 1922.
(Voir Plus haut no 74.)
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No. 78. - ARRANGEMENT CONCERNING PAYMENT ON DELIVERY, SIGNED AT
MADRID, NOVEMBER 30, 1920.

RATIFICATIONS.

The instruments of ratification of
GERMANY,

AUSTRIA,
BELGIUM,
FRANCE, ALGERIA, the FRENCH COLONIES and PROTECTORATES, INDOCHINA and

all other FRENCH COLONIES.
HUNGARY,
NORWAY,

the NETHERLANDS,
PORTUGAL and the PORTUGUESE COLONIES in AFRICA, ASIA and OCEANIA

and
SWEDEN,

have been deposited at Madrid, December 1, 1921.

NOTIFICATION OF ENTRY INTO FORCE.
This agreement has been put into force by the SERB-CROAT and SLOVENE STATE as from

January I, 1922. (See N o 74 above.)

No. 79.- ARRANGEMENT CONCERNING SUBSCRIPTIONS TO NEWSPAPERS AND
PERIODICALS, SIGNED AT MADRID, NOVEMBER 30, 1920.

RATIFICATIONS.

The instruments of ratification of
GERMANY,
AUSTRIA,
BELGIUM,
FRANCE, ALGERIA, the FRENCH COLONIES and PROTECTORATES, INDOCHINA

and all other FRENCH COLONIES,
HUNGARY,
NORWAY,
the NETHERLANDS,
PORTUGAL and the PORTUGUESE COLONIES in AFRICA, ASIA and OCEANIA

and
SWEDEN,

have been deposited at Madrid, December i, 1921.
Those of FINLAND, December 21, 1921.

NOTIFICATION OF ENTRY INTO FORCE.

This agreement has been put into force by the SERB-CROAT and SLOVENE STATE as from
January I, 1922.

(See No. 74 above.)
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No. 8o. - ARRANGEMENT CONCERNANT LE SERVICE DES VIREMENTS POSTAUX.

RATIFICATIONS.

Les instruments de ratification de
1'ALLEMAGNE,

Y'AUTRICHE,
la BELGIQUE,
la FRANCE, 1'ALGtRIE, les COLONIES et PROTECTORATS FRAN AIS de I'INDo-

CHINE et 1'ensemble des autres COLONIES FRAN AISES,

la HONGRIE,
le JAPON et 'ensemble des autres D PENDANCES JAPONAISES,
les PAYS-BAS et
le PORTUGAL et les COLONIES PORTUGAISES de 1'AFRIQUE, de 1ASIE et de

1'OctANIE,

ont R6 d6pos~s h Madrid le Ier d~cembre 1921.

NOTIFICATION DE MISE EN VIGUEUR.

Cet arrangement a 6t6 mis en vigueur par 1'ETAT SERBE-CROATE-SLOVkNE h partir du I or jan-
vier 1922.

(Voir plus haul no 74.)

No. a.- ADHJtSION DE LA LETTONIE A LA CONVENTION POSTALE UNIVER-
SELLE (CONVENTION PRINCIPALE) CONCLUE A ROME LE 26 MAI 19o6 1.

Voir page37 o de ce volume; voir vol. III, page 267 et 278 de ce a Recueil.D
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No. 8o.- ARRANGEMENT CONCERNING THE SERVICE OF POSTAL CHEQUES.

RATIFICATIONS.

The instruments of ratification of
GERMANY,

AUSTRIA,

BELGIUM,
FRANCE, ALGERIA, the FRENCH COLONIES and PROTECTORATES, INDOCHINA

and all other FRENCH COLONIES,
HUNGARY,
JAPAN and all JAPANESE DEPENDENCIES
the NETHERLANDS and
PORTUGAL and the PORTUGUESE COLONIES in AFRICA, ASIA and OCEANIA,

have been deposited at Madrid, December 1, 1921.

NOTIFICATION OF ENTRY INTO FORCE.

This agreement has been put into force by the SERB-CROAT and SLOVENE STATE as from
January I, 1922.

(See No. 74 above.)

No. qa. - ADHESION OF LATVIA TO THE UNIVERSAL POSTAL CONVENTION
(PRINCIPAL CONVENTION) CONCLUDED AT ROME MAY 26, 19o6 .

1 See page 370 of this Volume; see Vol. 3, page 267 and 278 of this " Series."
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ERRATA

Volume I

Ligne Ix, page 206, Lire:

The registration ol this Agreement took place
on September 7, 2920.

Volume III

Ligne 16, page 279, lire:
NO 14 a. - ADHtSION DE LA VILLE LIBRE

Volume IV

Ligne 35, page 282, lire:
Pour ]es ratifications voir ]a page 410.

Volume VI

Lignes 12 et 34, page 413, lire
LITHUANIA

Volume I

Line iX, page 206, read:

The registration of this Agreement took place

on September 7, 1920.

Volume III

Line 16, page 279, read:
No. 14 a. - ADHESION OF THE FREE

Volume IV

Line 39, page 283, read:

For the ratifications see page 411.

Volume VI

Lines 12 and 34, page 413, read:

LITHUANIA
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Index des volumes IV h VII

i. - Index chronologique des Trait~s.
2. - Accords g6ndraux internationaux (ordre chronologique).
3. - Index alphabdtique (pays et sujets).

N. B. - On a estim6 qu'il valait mieux 6tablir s6par6ment un Index des accords g6n6raux internationaux,
que de faire figurer chacun de ces accords, s6par6ment, sous le nora de chaque pays signataire. Les accords inter-
nationaux, non plus que les accessions ou d6nonciations s'y rapportant, ne figurent donc au nom des pays
dans l'Index alphib6tique. N6anmoins, on trouvera des r6f6rences & ces accords tant dans la Table chronologique
quo dans l'Index alphab6tique, par sujets.

EXPLICATION DES RENVOIS

Dans cette table, les chiffres romains renvoient aux volumes, les chiffres arabes aux pages de ces

volumes.

Exemple IV : 47 = volume IV: page 47.
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1873

Extradition. 8 j
Remis en vigueur: 22 sept. 1920 juilletN 1921

1880
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No 135j

894
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1920 .. ............... I No 35

1901
Amendant le trait6 d'extradition

Declaration .. du 3 ddcembre 1873. 8 juillet 1921

Remis en vigueur: 22 sept. 192o No 136

1906
Mandats-poste.

Accord Remis en vigueur (avec les mo-
Ao .. . difications subs6quentes) : 8 juillet 1921 1

22 sept. 1920 -No.. .. .. .. .. N 136

Mai 26.... Convention postale universelle.
Voir : ACCORDS G]tNtRAUX INTERNATIONAUX : 1906, 26 mai.

9 Grande-Janv. 9 Bretagne
Fv. 8 I Allemagne

Aofit 17. .. {
Allemagne
Grande-

Bretagne

1908

Accord { Mandats-poste. 8 juillet 1921
... Remis en vigueur : 25 juin 1920 1 No 135

1911

I Trait6 Extradition entre certains Protec-

torats britanniques et l'Alle-
magne. 1 8 juillet 1921
Remis en vigueur : 25 juin 1920 1 No 135

1912
Janv. 17 .. Convention sanitaire internationale.

Voir : ACCORDS GPNPRAUX INTERNATIONAUX : 1912, 17 janvier.

1913

Autriche Modifiant l'accord du 27 dec./25
Janv. i 1 Tnde Notes janv. 19o6. Mandats-poste. ,8 juillet 1921

Remis en vigueur : 22 sept 1920 No 136

V : 304-306

V: 304

V : 312

1921-1922

VoL Pages.

V: 304

V 312

V: 306

V: 304

V: 312

V: 312
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1902
Avril 21. .. Convention sanitaire internationale.

Voir : ACCORDS G]tNPRAUX INTERNATIONAUX : 1914, 21 avril.

Grande-
Juin 25 • .. Bretagne

Liberia

1917

Convention Convention du 21 juin x91t. terjuin1921
additionnelle RZ'glement des diffirends entre N 15la Sierra Leone et le Liberia . . I

Grande- 1919 
ui

Avril 4 Bretagne Trait6 .... Commission de conciliation No.. 116 192Br~sil N

V: 40

V: 46

Sept. o. { Convention et protocole inter-}
Voir: ACCORDS GtN]IRAUX INTERNATIONAUX

Contr6le du commerce des armes
et des munitions .

:919, 10 sept.

Sp.- e AI Rspartition de ]a flotte marchande 15 Sept. 1
Sept. 25 .  .. Bretagne IAccord . austro-hongroise .. 1.. . N! ° 6 3

IItalie

Voir aussi : 1912, 13/15 oct.
: 1921, Ier juin.

Sept. 30. France Trait6 Travail .{2 jillet 1921}
.. ... .. . .. .. No 133

Grande- Accord corn- Accords du 25 Sept. 1910. R~par-1 15 sept. 1921
Oct. 3/I5 .. Bretagne . mtu r tition de la flotte marchande NItalic I austro-hongroise ....... )

Voir aussi 1921, I er juin.

Nov. 10/12 . . Bretagne Accord .. ,.. {Repartition 'e lte acads 5 sp.12{ Grande- alemndes flottes marchandes Sept. 1921
No.101 apon Acr allemande et austro-hongroise. . I No 164

Nov. 17. .. { Japon Trait6Paraguay novi
Voir aussi 1 920, 29/3o nov.

Etats-Unis
Grande-

Bretagne
Dec. 9 France Trait6

Italie
Japon
et

Roumanie

Janv. 9 . { Autriche Accord {•"Pologne }I..

Dec. 15, I1Q1f Grande-Bretagne

Janv.io, 1920 France

Janv. 24 Grande-
• Bretagne

F~v. 6 Allemagne

Arrangement

}Notes . .

Commerce.... 30 sept.1921 I
.. .. Com erc .. . .. . .. No 19 VI : 368

]21 juillet 11921Minorit~s. Relations g6n6rales . 1 1oI40 2

1920
Conclusion d'une convention rela-'

tive au traitement de leur|
ressortissants en ce qui con- 23 nov. 1921

cerne les biens leur appartenant No 85
sur les territoires de l'autr,
partie. Imp6t sur le capital . .

Taxes t6l6phoniques I.... Ier juin 19211
• " [ No 117

Mandats-poste. Mode de r~glement
de comptes. 8 juillet 1921
Remis en vigueur : 25 juin 1920( No 135

Enregistrement
Date et No VoL Pages.

VI : 328

V: 280

VI : 330

VI : 334

V : 336

VII : 164

V: 54

V: 306
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IND2X CHRONOLOGIQUE (suite).

Janv. 24 Grande-
Bretagne Notes

F~v. 6 Allemagne{Grande-
F6v. x. .. Bretagne Trait6

Mascate I

F6v. 21/25 .{
H

u
n g r i e  } Notes .Suisse . .

Voir aussi :1921, 16/22 mars.

IGrande-
F~v. 4/28 .. Bretagne

Suisse

Enregistrement
1920 (suite). Date et No

Colis postaux. Mode de r~glement
de comptes. 8 jilt
Remis en vigueur : 25 juin 19201 ]uet921 }

Prolongation du Trait6 d'amiti, 1
de commerce et de navigation No 118
du 19 mars 1891......... I

Vol. Pages.

V: 304

V: 6o

Prolongation du Trait6 de com-I
merce du 9 mars 19o6 entre 23 nov.. 1921 VII 236
l'Autriche-Hongrie et la SuisseJ No 189 1

Arrangement JConvention des 12/20 juillet 1896. 28juillet 19211additionnell Colis postaux. ........ } No 15

Grande- {
Mars 21. •. Bretagne Accord .

Perse I

Mars 26. { Chili..Suede
Grande-

Mars 3 Bretagne
Avril 2 ISuede

Grande-
Avril 7 • .. Bretagne

Portugal

Grande-
Mai 6 .... Bretagne

Portugal

Mai ii. Pays-Bas
M V6n~zufla

Juin i { Allemagne"u " Hongrie

Etats-Unis
Grande-

Juin 4.... Bretagne
etc., et

Hongrie

Avril 26 Grande-
Bretagne

Juin 23 Chine

Juin 25  Grande-J 2 Bretagne

Juin T8 Grande-
Bretagne3 uillet 6 Norv~ge

Modification h la Convention com-1 19 avril 1921 1
merciale du 9 f6vrier 1903 .. ) No O2 

Commission permanente d'enqu~tel io mai 1921
Convention " et de conciliation ......... No ii i

Accord addi-tionnel ..

Accord .... {
Convention .. {

Accord des io/26 mai 1904. Colisi 1 er juin 1921
postaux. .......... No 119 J

Renouvelant l'accord des 28 aout
1913/4 juillet 1914. Recrutement 8 juillet 1921
h Tete (Mozambique) des tra- No 134

vailleurs indig~nes de Rhod~sieJ

Fronti res dans l'Afrique du sud- i9 avril 1021
est .... ............. J No 1o 3

VI : IO

IV: 48

IV : 272

V: 64

V: 298

IV : 94

STrait { et notes Rablissement des relations diplo-1 26 oct. 1921 VII 86T 1 matiques............ No 176 I

Convention Commerce 23 nov. 19211 VII: 2o8
provisoire k. . No 187

Trait6 Paix. ............. . 24 aofit 1921.... • No 152

Ratifications. ................

Accord ..... Mandats-poste I {
I e r

.
u i nNo 120

Note h l'Alle- {
magne . ..

Remise en vigueur de certains
trait~s bilat~raux entre l'Empirel 8 juillet 1921

britannique et l'Allemagne, en N
vertu de l'art. 289 du Traite del No 135
Versailles du 28 juin 1919 .... .

Accord addi- Accord des 8/18 sept. igoo. Colis} er juin 1921}

tionnel . .. postaux .... ... .... No 121

R~glement des dettes autrichiennes

Autriche 1 Convention J envers des ressortissants fran- iAofit 3" F Convention . ais. en vertu de art. 248 du 2t juillet 19211Ao~t3 . Frncetrait6 de Saint-Germain du No 141

Io sept. 1919. ...... ...

(non
reproduit)

VI 188

V: 84

V : 304

V: io8

V : 356
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1920 (suite).
Enregistrement- Vol. Pages.

Date et N
O

Etat serbe- 3 t V2
croate-slo-Aofit 114 .. vene Convention .. Alliance .. . . . j~ af Y V, "" N ° 105

Tch~coslova- N 5
quie I

Juillet 6 [ Grande-
Bretagne

Aofit 20 Danemark

Sept. Ir { Allemagne1 Autriche

Sept. 14. Etats-UnisS 1 Portugal

I Grande-Sept. 22. .. Bretagne

O Autriche

Oct. 4 . Belgique

Sept. 23 Grande-
Bretagne

Oct. 5 Belgique

Oct. 12.. .. I

}Accord addi- I Accords des 22 aott/14 Sept. 1903.1 jer juifl 19211 V: 130ti onnel . .. Colis pos taux .. .. . ... )! No 122

Convention ... Relations 6conomiques... . 28 avril 1921 IV 202

Arranement Prorogation de la convention d'ar-l 12 dec. 1921 VI 25Arrangement.5bitrage du 6 avril 1908 .... J NoiI9

Remise en vigueur de certains}

Note ? 'Au- trait6s.bilat6raux entre l'Empire8
tice .. lA- britannique et l'Autriche, en 8 juillet 1921310triche vertu de l'art. 241 du Trait6 de No 136 VSaint-Germain du io Sept. ie ]

Rtglement des dettes autrichiennes I
envers des ressortissants belges, 21 uillet 12T

Convention .. en vertu de 1'art. 248 du Trait6 No 1 V 372
de Saint-Germain, du to Sept.J N74
1919 .. .. .. .. .. ..

ment Transport des correspondances part Ier juin I921 V 148g aroplane .............. NO 123

Pologne
Russie (sovi6- Trait6 prdlimi-] ii avril 1921

tique) j naire et pro- Paix et conditions d'armistice No ioi
Ukraine (so- tocole .. .. J

vidtique) I

IV : 8

Nov. 8 Allemagne 1Trait .... Rglement des questions d'option 7 janv 1922Nov. o. Plg VII :324

Pologne 1 Conve tion de Fart'. 104 do Traite t11 : 19No.3.Cneto eVrale U2 joi 119 25 ROO 9 I 190Dantzig Relations g~n~rales ...... N 153
Nov. No3 .{153o

N Paaa }Notes .... Trait6 de commerce du 17 nov.} 30 Se p t 1921I
1Paraguay Noe 919 No 169 1 VI 374

Nov. 30. .. Convention postale universelle.
Voir : ACCORDS GIENtRA*UX INTERNATIONAUX : 1920, 30 nov.

Nov. 30. .. Arrangement international. Lettres, etc., valeur d~clar~e.
Voi¥ : ACCORDS GPNPRAUX INTERNATIONAUX: 1920, 30 nov.

Nov. 30. .. Arrangement international. Mandats-poste.
Voir : ACCORDS GIINP-RAUX INTERNATIONAUX 1 1920, 30 nov.

Nov. 30. .. Convention internationale. Colis postaux.
Voir: ACCORDS GANtRAUX INTERNATIONAUX" 1920, 30 nov.

Nov. 30. .. Arrangement international. Recouvrements.
Voir : ACCORDS GPNARAUX INTERNATIONAUX: 1920, 3o nov.
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INDEX CHRONOLOGIQUE (suite).

1920 (suite).
Enregistremen f

Date et N
0 ol. Pages.

Nov. 30. .. Arrangement international. Abonnements postaux aux jour-
I naux, etc.

Voir: ACCORDS GANtRAUX INTERNATIONAUX 1920, 30 nov.

Nov. 30. .. Arrangement international. Virements postaux.

Voir ACCORDS GPNItRAUX INTERNATIONAUX 1920, 30 nov.

J Grande- .IAbolition des capitulations en 12 d&. 1921

D6c. 9 .... Bretagn Arrangement Egypte ........... No 192 VII 258
Portugal

Dc. 13 .Statnt . Cour permanente de justice inter-

go A3C.ORDS...........ttX .TERNAT.ONAU . 10, 1dnationale.

Voir ACCORDS GfNtJAUX INTERNATIONAUX 1920, 13 d&c.

D6c. 16. Etats-UnisI ' Siam
Revisant les trait6s en vigueur.I 8 sept. 1921

Paix et amiti6, commerce et sp 1911 VI : 292
navigation ........ .. j No 16

1921

Janv. 8 Autriche Convention Convention du 17 mars 1920.1 23 Sept. 1921 VII 182Pologne I additionnellel Echange de marchandises . .. No 186

Grande- }Janv. io .. Bretagne Trait6
Portugal

Janv. IO .. {Grande-
Bretagne

Portugal

D~c. 8.102o /Grande-an. 8 92I Bretagne
J any. 18,1921 Pays-Bas

Janv. 19 ..I

Costa-Rica
Guat6mala
Honduras
Salvador

Janv. 20 . { Allemagne

Sept. 28, I918 Grande-
Ja-nv. 21,92 Bretagne

Danemark

Allemagne

-F6v 3.. .. Tch0co-
slovaquie

Fdv. 7. AutricheF~v. .... France

Trait .

Accord

Pacte

Application de la convention'
d'extradition du 17 oct. 18921
h l'extradition entre les terri-
toires de la R~publique portu-f
gaise et certains Protectoratsl
britanniques. ........

Application de la convention'
d'extradition du 17 oct. 1892
hi 1'extradition entre les terri-
toires de la R~publique portu-
gaise et certains Etats de la
presqu'ile malaisienne protegesJ
par la Grande-Bretagne

12 dec. 1921 VII: 264
No 193

12 dec. 1921 VII 272
No 194 7

Modification de l'accord des 131
f~v.!I3 mars 1899, modifi6 par Ierilin 1921
l'accord des 24/30 mai I9O5. NO 124
Correspondance t~l6graphiqu o
par cAbles sous-marins directs)

Union de l'Am~rique centrale 23 mai 1921.... N ° 113

Arrangement . Plebiscite en Haute-Sil~sie 31 aof t 19211 ~No 156

I Accord
I et juin 1921 }Sinistres maritimes ....... j No 125

{n Transfert de la juridiction dans le ler juilletI92lIConvention territoire de Hultschin .... J No 132

Application aux Alsaciens-Lor-
A rains de la partie X du Trait, 28 avril 1921

Arrangement de Saint-Germain du Io sept. No io8

I. 1919 .. .. .. .. .. ..I

V : 158

V 10

VI 222

V 162

V: 246

IV 252

I Trait6 .. .. I
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1921 (suite).
Enregistrement

Date e ,"

Etats-Unis Convention .. Colis postaux 18.......... j u i n 1 9 2

Norvge rI 0

Allemagne Noe R tablissement des relations corn- 21 aocit 1921

Bulgarie Noe .. Rmerciaies ......... ... No 157

Pologne
Russie (so- 25 avril 1921 1

vi6tique) Convention .. Rapatriement.. .......... N i i

Ukraine (so- 

N

vi6tique)

Mars 3 { Pologne Convention Alliance d6fensive 24 Oct. 192! 1 VII : 78Mas •" Roumanie .. .. . No 175

Grande-
Bretagne

Bolivie

Convention du 5 avril 1920, pourl8ju...Acre addition- r e a. S le 9

nel .adto- empecher l'emploi o fausses N 137n.. ... marques d'origine .. .. ..

Trafic belge h travers l'Afrique} 8 j uillet 1921

orientale. .......... No 138

Commerce .. avril 1921

N9 104

Grande-
Mars 15. .. Bretagne Convention

Belgique

Grande-
Mars 0. Bretagne Acrs6. Russie (so-

vi~tique)

Mars 17/18 EspagneMs Subde

Mars 18. ..

Pologne
Russie (so-

vi6tique)
Ukraine so-

vi6tique;

Mars 16/22 . HongrieMas [ Suisse

Voir aussi 1920, 21/25 fev.

Grande- }
Mars 22. .. Bretagne

V6n6zu6la

Mars 23 . { Sude

M EspagneMars 19124 .[Pays-Bas }

Notes

Trait6

Notes

Renouvellement de la convention 6 mai 1921 IV: 26o
commerciale du 27 juin 1892 . . i No 109

Paix 12 aofit 1921 I VI 52
.No 14

(Modification du d~lai do d6non-l
ciation du trait6 de commerce 23 nov. 1921 VII 236

. du 9 mars 19o6 entre l'Autriche No 189
[ Hongrie et la Suisse ......... J

Arrangement .1
R6clamations de certains sujets er juin 1921

britanniques contre le Gouver-I No 126
nement v6n6zu6lien .. . . .

V: 170

D6claration .. Marques de fabrique ........ 23 aril 1921 IV : 138

Notes

F6v. 17 .. Grande- '
• " Bretagne Notes

Avril 7 Argentine

Avril io. AllemagnePologne
I Protocole .. {

Prolongation de la d6claration du
12 juillet 1892, modifi6e par la
d6claration du 13 nov. s899]
Relations commerciales .. ..

D6nonciation de l'accord du ice
juin 1884. Colis d'6chantillon
do marchandises 6chang6s par(
la poste ............. .

9 nov. 102i VII : 116No 179 1

15 sept 1921No 165 1

Application do l'art. 268, § b, drv
Trait6 de Versailles du 28 jui 31 aofit 1921 /
1919. (Importation de mar- No 158
chandises en Allemagne) .. ..

VI 338

VI : 234

Janv. I IF6v. 
1i

F6v. 19.

F6v. 24

Vol. Pages.

V: 218

VI 228

Mars 14. • • { V: 316

V: 320

IV 128

''



921-1922 Socite' des Nations - Recuei des Traitds. 393

INDEX CHRONOLOGIQUE (suite).

1921 (suite).

Avril 14. . { Bulgarie NotesSuede I oe

Enregistrement
Date et No

Relations 6conomiques et com-merciales. Etablissement du r6- 2o juin 1921

gime de la nation la plus favo- NO i31
ris e .. .. .. .. .. .. I

Avril 20. .. Convention et Statut : Libert6 du transit. ............
Voir : ACCORDS GANARAUX INTERNATIONAUX : 1921 , 20 avril.

Avril 20. Convention et Statut: Regime des voies navigables d'int~r~t
A international.

Voirt: ACCORDS GIkNARAUX INTERNATIONAUX : 1921, 20 avril.

Protocole additionnel h la convention du 2o avril 1921 sur leAvril 20. .. r6gime des voies navigables d'int~rft international.

Voii : ACCORDS GtNARAUX INTERNATIONAUX : 1921, 20 avril.

Avril 20. { Declaration. Reconnaissance du droit an pavillort pour les Etats
A d~pourvus de littoral maritime.

Voir : AccORDS GtNfRAUX INTERNATIONAUX : 1921, 20 avril.

Avril 18/21 RoumanieA " Suede

Avril 22.

Avril 23.

Avril25. .

Mai6 ..

Mai6 ..

Grande-
Bretagne

Norv~ge

Roumanie
Tch~co-

slovaquie

Grande-
Bretagne

Esthonie

Grande-
Bretagne

Protugal

Allemagne
Russie (so-

vi~tique)

Mai 2.. Etats-U s ProtocoleMa 2 . .. P~rou I

Mai 13/28 Etats-Unis
SSu~de

.D1nonciation de la convention delj 1921Notes commerce et de navigation du mai 110
3 mars 191o.. ........... i

Suppression du regime des capitu- 28 mai i92i
Convention lations en Egypte ........ No 14

Convention Alliance defensive .... ... ... ... 3 o a
Ofi t155

Notes
Accord du 20 juillet 192o. Rela- Ier juin 1921 }

.... tions commerciales...... No 127

Arrangement Navigation adrienne 7 in 1921
provisoire .. NO 128

Arrangement }-Prisonniers de guerre {P.a.fit i2I
provisoire .. . No 159

Arbitrage de la reclamation Lan-1 19 aofit 1921 /{ dreau contre le Prou ..... .. J No 150

Reconnaissance r6ciproque des cer- .} Ordonnances . tificats dinspection des paque- 30 juillet 1921}
bots de voVageurs .. .. .. J NO 147

Grande- Accord compld-
Juin i .. .. Bretagne mentaire et

Italie I note ....

Accords du 25 sept. 1919 et desl
13/15 oct. 1019. R6partition de 15 sept. 1921

la flotte marchande austro-hon-f NO 163
groise ..... ........... I

(Allemagne {

Sarre (Cor- I Application du trait6 de Versailles,
Juin 3... *i mission de[ Protocole .. du 28 juin 1919, an Territoire[ 13 juin 1921

Gouv.) J I du bassin de la Sarre......j No 29

IV : 266

V: 34

VI 216

V: 174

V: 18o

VI: 268

VI : 172

VI: 42

VI : 324

V: 19o

Vol. Pages.

oV : 240
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INDEX CHRONOLOGIQUE (suite).

1921 (suite.)

Avri1 22. f Italie
Juin 4 Suede I Notes

Juin 19120 .{ Espagne Notes
fEspagne

Juin x6/24 . as-as•tPays-Bas I Notes

Grande-
Juin 27/29 .. Bretagne Notes

France

Enregistremen t
Date et N- Vol. Pages.

Renouvellement de la convention
internationale du 14 Oct. 18904aoi 12et- des actes la compl~tant. No 248

Transport des marchandises par
voie ferr~e ........... I

Relations commerciales. Etablis-122 juillet 19211Rsement d'un modus vivendi .. J No 143

VI 48

V : 388

Relations commerciales {9no o 1921 VII: 122.. .. . .. No i8o I

Confirmation des accords des l1/29 juillet191
22 avril et 14 dec. 1920. R6par- No 146
tition du tonnage ennemi.. I

I Gran e - Suppression du r6girme des capitu-1 19 juillet 10211
Juillet 8. . .ee A lations en Egypte....... J No 139 j

Juillet 14 ""

Juillet 15 .. {
Juillet 21 J

14/27

Grande-
Bretagne

Danemark

Grande-
Bretagne

Norv~ge

Grande-
Bretagne

Grace

Mai 23 " Finlande
Juillet 29 Suede

J Etats-Unis
Aot 24. "'Autriche

I Accord ..

Suppression du regime des capi- 20 aofit 1921
tulations en Egypte...... .. I No 151

Arrangement 10 arienne . . 0sept. 1921
provisoire . .} Navigation " N......No 162

J Exemption accord~e h l'6quipage 1
Arrangement des a6ronefs des formalit~s de N 15 sept. 6721

passeports et visas en 1921 . .1 No 16 7

INotes .. Echange de notifications concer-l 26 sept. 1921
. nant les alin~s. ........ No i68 J

} Trait6 .... Paix. ............. } 22 nov. 1921
No 184

VI: 24

V 330

VI 182

VI : 308

VI : 348

VI : 354

VII 156

2 Grande- Proprit6 minire. La Brea y, 12 dec. 92 VI 80
Aofit 27. Bretagne Convention Pariffas. .......... J No 95

Prou I
Grane- fImportation de l'opium, do Ia

Go~t 29. .ragne- Notesmorphine et des drogues simi 6 sept. 1921 V
Aofit 29. j 1etagne Notes laires de Grande-Bretagne en No 26o

Suede Subde. ............. J
SNorv~ge Arrangement . }19d~c. 1921 VII:294

Sept. 2 Russie (so- prlimia Commerce V N 6
vi~tique)

S oBulgarie Notes Relations commerciales et 6cono-} 23 nov. 1921 1
Hongrie miques ...... ...... I No 188 3

ji28 I Su~de 'Echbange de notifications concer-) 31Oc.12
Join 2 Tch~co- Notes .9nant les alins VII . O 8
Sept. 7 .- slovaquie n

Juillt 4 Portugal N Echange de notifications concer-21 noV. 1921 VII:4

Sept. 2o Suede Notes nant les alin~s . . . ..... I No 183

Grade- } {Echange de notifications concer-.iinov. 1921

Mai 25- 1 rendene Notes .... naI 1Sept. 21 . Su~de -nn e l~~

BulgarieSept. 30. "' Suede Notes .. { Relations commerciales et dcono-} 6 nov. 1921 VII 1381miques . .. ... . ... ) No 182 }V 3
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1921 (suite).

I Grande-Julet - BretagneOct. 5 "" France

Mai 29- f France
Nov. 9 • • Suede

Sept. 23- j Bulgarie
Nov. 13 .. Pays-Bas

Nov. 21/25 SRumanie

Mai 27- 1 Suede
Nov. 29. Suisse

Notes

Notes

Enregistremen t
Date et No

D~nonciation de la convention dul
je1 juillet 1861. Emigration dest 15 sept. 1921
travailleurs de lI'nde vers les No 166 I
co s fran~aises ........ J

Vol. Pages.

VI : 342

Echange de notifications concer-I 27 d~c. i92 VII :304.. . nant les alien~s .. .. .... J No 197 3o

Notes Importation en Bulgarie de mar-i 9
Notes .... chandises provenant des Pays- 9 nov. 1921

Bas. ...... .. ..... J

Notes

.Notes

Renouvellement de la convention}
internationale du 14 oct. 189o 3 c. 1921
et des actes la compl~tant. 3 d 9I VII ' 248
Transport des marchandises par N
vole ferr~e...........

{Echange de notifications concer- 27 d&c. 1921 314
nant les ali6nds ......... No 198
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ACCORDS GNERAUX INTERNATIONAUX

Enregistrement
Date No Vol. Pages.

Italie et Suede : 22 avril/4 juin 1921 4 .......... 4 a t t 1921}t  VI: 4 8
NOr i I:4

1890, 14 oct. Convention : Transport des marchandises par voie ferr~e.

Renouvellements.

Roumanie et Su~de: 21/25 nov. 1921 ........ 3dC. 1921 VII :2 4 8

1No 190

19o6, 26 mai. Convention pbstale universelle.

Adhesions.

Lettonie VI............................ VII 380
(Voir aussi VII 370-372.)

Voir aussi : INi)DEX No I : ACCORDS GItN1ARAUX INTERNATIONAUX : i906, 2 1 mai.

1912, 17 janv. Convention sanitaire 1..8 mai 192 IV : 282I7 .. . .. .. . .. .. . .. No 112

Ratifications.

Proc~s-verbal du d6p6t des ratifications .............. IV 410

(Voir Errata : VII : 382.)

1914, 21 avril. Convention sanitaire .................. J26 juillet 19211 V: 394
(Argentine, Br~sil, Paraguay, Uruguay) 1 No 144 V

1919, io sept. Convention et protocole : Contr6le du commerce des armes et 9 janv. 1922 } VII 332
munitions .. .. ..... .. .. ..... ..... .. No 2oo

Ratifications.

Gr&e 24 aofit 1920 ....................... VII : 359
Siam 30 mars 1921 . ............... VII 359
V~n6zu~la : 20 mai 1921 . ........... ......... VII : 359
Chili : 9 aot 1921. I...................... VIi 359

Accessions.

Guat6mala : 22 janvier 1920 .... ............... VII 359
P~rou 31 janvier 1920 .................... VII : 359
Haiti 3 mars 1920 ... ....................... VII 359

Adhesions.

V~n~zu6la : 8 mars 1920 .................... VII 359
Chili : 5 aofit 192o V...................... VII 359
Finlande : 30 juin 1921 .................... VII 359
Bulgarie 13 sept. 1921 .................... VII 359

1920, 30 nov. Convention postale universelle.

Ratifications.

Proc~s-verbal de d~p6t de ratifications :
er 

d6c. r921 ........ VII 362

Finlande : 21 dec. 1921 .................... VII 370



1921-1922 Socite des Na ions - Recuei des Traites. 397

ACCORDS GVN]RAUX INTERNATIONAUX (suite).

Enregistrement
Date et No

20, 30 nov. Convention pcstale universOlle (suite).

Notification d'entrie en vigueur.
Etat serbe-croate-slovne. ..............

Adhfsions.
Lettonie. ......................

(Voir aussi VII : 370-372.)

Voir aussi INDEX No I : ACCORDS GtNtRAUX INTERNATIONAUX: 30 nov. 1920.

20, 30 nov. Arrangement : Lettres, etc., valeur dfclar~e.
Ratifications : liste. ..................

(Voir aussi 362-370).

Notification d'entr~e en vigueur.

Ftat serbe-croate-slov~ne
(Voir aussi : VII 370.)

Adhsions.
Lettonie. ......................

(Voir aussi VII 370-372.)

Voir aussi " INDEX No x : ACCORDS GtNARAUX INTERNATIONAUX: 1920, 30 nov.

Arrangement : Mandats-poste.

Ratifications : liste. ...................
(Voir aussi VII : 362-370.)

Notification d'entrfe en vigueur.

Etat serbe-croate-slov~ne
(Voir aussi : VII : 370.)

Voir aussi INDEx No I : ACCORDS GfNfERAUX INTERNATIONAUX: 30 nov. I92O.

1920, 30 nov. Convention : Colis postaux.

Ratifications : liste. ..................
(Voir aussi : VII : 362-370.)

Notification d'entrge en vigueur.
Etat serbe-croate-slov~ne

(Voir aussi VII : 370.)

Adhesion.
Lettonie. ......................

(Voir aussi VII : 370-372.)

Voir aussi INDEX No i : ACCORDS G]tNPRAUX INTERNATIONAUX: 1920, 30 nov.

Arrangement : Recouvrements.

Ratifications : liste ..

(Voir aussi : VII : 362-368.)

Notification d'entr~e en vigueur.
Ftat serbe-croate-slov~ne

(Volt aussi : VII : 370.)

Voir aussi : INDEX No I : ACCORDS GANARAUX INTERNATIONAUX : 1920, 30 nov.

19

19

Vol. Pages.

VII :3 7 0

VII : 3 7 0

1920, 30 nov.

VII : 3 7 4

VII : 3 7 4

VII : 3 7 4

.. .... VII : 3 7 4

VII : 3 7 6

1920, 30 nov.

VII : 3 7 6

VII : 3 7 6

VII : 3 7 6

VII : 378

VII : 378
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ACCORDS GP-N]PRAUX INTERNATIONAUX (suite).

Enregistrement
Date et NO

1920, 30 nov. Arrangement : Abonnements postaux aux journaux, etc..

Ratifications : liste. ..................
(Voir aussi : VII : 362-370.)

Notification d'entr6e en vigueur.
Etat serbe-croate-slov~ne
(Voir aussi : VII : 370.)

Voir aussi : [NDEX No I : ACCORDS GAN]tRAUX INTERNATIONAUX 1920, 30 nov.

1920, 3o nov. Arrangement : Virements postaux.

Ratifications : liste. ..................

(Voir aussi : VII : 362-368.)

Notification de mise en vigueur.
Etat serbe croate-slov~ne

(Voir aussi : VII : 370.)
Voir aussi : INDEX No I : ACCORDS G]NARAUX INTERNATIONAUX :.1920, 3 nov.

1920, 13 dec. Statut : Cour permanente de Justice internationale

Protocole de signature : 16 dec. 1920 ........... {
Ratifications : liste. ..................

1921, 2o avril. D~claration : Droit au pavilion des Etats d6pourvus de litto-J
ral maritime .. .. .. .. .. .. .. .. . .. -

1921, 20 avril.

1921, 20 avril.

1921, 20 avril.

Convention et statut : Libert6 du transit {......-
Convention et statut : Regime des voies navigables d'int~r~tJ

international .. .. .. .. .. .. .. .. .. .. I

Protocole additionnel h la Convention du 20 avril 1921 sur la{
regime des vojes navigables d'int6r~t international . . . I

8 oct. 1921
No 170

8 oct. 1921
No 174

8 oct. 1921
No 171

8 oct. 1921
No 172

8 oct. 1921
No 173

VoL Pages.

VII : 378

.. .... VII :3 7 8

VII: 38o

VII: 380

VI : 390

VI : 380

VI: 410

VII :74

VII: 12

} vi :36

VII :66
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INDEX ALPHABETIQUE (pays et sujets).

Accords g6n6raux internationaux.
Voir l'index spdcial des ACCORDS GNPRAUX INTERNATIONAUX.

Arostation, Aronefs.
Voir : NAVIGATION AtRIENNE.

Afrique de l'Est.
Voir : EST AFRICAIN.

Afrique du Sud-Est.
Traitds, etc., y relatifs:-

Enregistrement
Date et No. Vol. Pages.

1920, 6 mai Grande-Bretagnei Convention. Fronti6res dans l'Afriquej 19 avril1919 }
Portugal J du Sud-Est .... ..... J No 103 IV ! 94

Afrique orientale.
Traitds, etc., y rehtifs

Grande-Bretagnel Convention. Trafic belge h traversi
1921, 15 mars • Belgique J l'Afrique orientale

Voir aussi : Extradition : 1921, IO janv. (Trait6 No 193.)
Mozambique.
Rhod~sie.

Alin6s.
1921, 23 mai J Finlande

29 juillett Suede

8juillet 1921 V V: 3 20
No 138 1

Notes. Echange de notifications con-I 26 sept. 1921 icernant les alin~s ...... ... I. No 168 VI : 354

1921, 28 juin- I Suede I Notes. Echange de notifications con-I
7 sept.t Tch~coslovaquie I cernant les alien~s .... .. .. j

1921, 4 iuillt Portugal
20 Sept.I Suede Notes. Echange de notifications con-}cernant les alidn~s ...........

1921, 25 mai- Grande-Bretagne Notes. Echange de notifications con-}
21 sept. { Suede 1 cernant les ali6nds ........... )

1921, 27 mai- France { Notes. Echange de notifications con-i
9 nov. Sude cernant les ali6n6s .... .. .. j

1921, 27 mai- J Sude
29 nov. Suisse

Allemagne.
Note k l'Allemagne:-

1920, 25 juin.. DBretagne-

31 oct. 1921 }VII 98
No 177 1

21 nov. 1921 }VII: 144
No 183 V1 4

Ii nov. 192 VII 128N. 18 1 vi:12

27 d6c. 1921 }VII : 304
No 197 1

Notes. Echange de notifications con-I 27 ddc. 1921 }cernant les alin~s ............. No 198 V 314

Remise en vigueur de certains trait6s

bilat~raux entre l'Empire britan-I
nique et l'Allemagne en vertu de
l'art. 389 du Trait6 de Versaillesj
du 25 juin 1919. .......... I

8 juillet 1921 V V
No 135 o

Traitds, etc., avec des puissances 6trang~res, t savoir :-

Trait. Extradition.
1872, 14 mai .. Grande-Bretagnel Remise en vigueur : 25 juin 1920 8juillet V92 V 3No 135 30
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INDEX ALPHAB]ATIQUE (suite)

Allemagne (suite).
Trait6s, etc., avec des puissances 6trang~res (suite) h savoir

188o, 20 mai } { Accord. Mandats-poste.

22 j Inde ... ...... emis en vigueur : 25 juin 1920 ..

( Accord. Colis postaux.
1894, 3/14 nov.. Grande-Bretagne Remis en vigueur (avec ses modifi-.

cations ult~rieures) : 25 juin 1920

1908, 9 j anv. GrneBrtgeAccord. Mandats-poste.

8 f~vr. Grande-Bretagne1  Remis en vigueur : 25 juin 1920 ..

Trait. Extradition entre certains pro-
tectorats britanniques et l'Alle-

1911, 17 a0oU. Grande-Bretagn magne.

Remis en vigueur : 25 juin 1920 ..

Notes. Mandats-poste. Mode de r~gle-
1920, 24 anv. Grande-Bretagne mnt do comptes.

6 flvr. Remis en vigueur : 25 juin 1920 .'4

Notes. Colis postaux. Mode de r~gle-1920, 24 janv. GrneBean ment de comptes.
f6vr.1 Remis en vigueur : 25 juin 1920

1920, ier juin . Hongrie .... Convention commerciale provisoire . {

1920, Ier sept.. Autriche .... Convention -6conomique........{

192, 8 nov. Dantzig { Trait. R~glement des questions d'op-r
190,8no. .Datzgtion. ................ I

1921, 20 janv. Pologne . .{Arrangement. Plebiscite en Haute-J
Sil6sie. ............. 1

fdvr. Tchdcoslovaquie j Convention. Transfert de la juridic-1
1921, 3 tion dans le territoire de Hultschinj

1921, 9 fvr... Bulgarie ,.Notes. R~tablissement des relationsi9 " commerciales ........... .... 1

Protocole. Application de l'art. 268.
§ b, du Trait6 de Versailles du

1921, 1o avril.. Pologne .. 28 juin 1919 (Importation de mar-

lchandises en Allemagne)...... .. I

9,6 mai... Russie Arrangement provisoire. Prisonniers192T, 6 ai (sovi~tique).1 de guerre . ... .... .. .. )

Sarre (Commiss. Protocole. Application du Trait6 de
1921, 3djuin de gouv. du Versailles, du 28 juin 1919, au

n Bassin do la Territoire du Bassin de la Sarre

os. SarNe)

Voil' aussi :TONNAGE.

Enregistrement
Date et NO Vol. Page.

8 juillet 192 V 306
No 135

8 juillet 1921 V V
No 135 3o4

8 juillet 1921 V: 30 4 -3o6
No 135 j

8 juillet 1921 V 304

No '35 3

8 juillet 1921
No 135 V: 306

8 juillet 192 1 V : 304
No 135 1

23 nov. 1921 }VII 2o8
No 187

28 avril 1921 }
No 107 IV: 202

7 janv. 1922
No 199 IVII :324

31 aofit 1921 }
No 15 6 VI :222

Ierjuillet 1921 }
No 132

31 aofit 1921 VI 228
No 157 I

31 aout 1921 VI 23
N6 158 V 2

31 aout 1921
No 159 VI: 268

13 juin 1921 }
No 129 V:19o
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INDEX ALPHAB1tTIQUE (suite)

Etat serbe-
croate-slov6ne Convention d'alliance..

Tch~coslovaquie I

Enregistrement
Date et No Vol. Pages.

30 aoft 1921 } VI : 210
No 154 1

mars Pologne1921, 3 m Roumanie
I Convention. Alliance defensive

1921, 23 avril Roumanic } Convention. Alliance defensiveaie Tchcoslovaquie
Alsace-Lorraine.

24 Oct. 1921
"" No 175

3o aofit 1921
•. No 155

Trait6s, etc., y relatifs:-

1921, 7 f~v. {Autriche
9" France

Am6rique.

Voir : ETATS-UNIS d'AMPRIQUE.

Amrique centrale.
Costa-Rica

1 Guatemala
1921 I9 janv. Honduras

Salvador

Arrangement. Application aux Alsa-

ciens-Lorrains de la Partie X du
Trait6 de St-Germain, du Io sept.
1919 .. .. .. .. .. .. .. I

Pactc d'Union de l'Am~rique centrale{

28 avril 1921 IV 252
No lO8 I

23 mai 1921 V :o
No 113 i

Amiti6.
Voir: PAIX ET AMITIA, COMMERCE ET NAVIGATION.

Arbitrage.
{ Etats-Unis Arrangement prorogeant la Conven-I 12 dec. 1921 VII 254920, 14 sept•. Portugal tion d'arbitrage du 6 avril 19o8 .. J No 191

1921,21mai {Etats-Unis Protocole. Arbitrage de la R~cla- i9 aofit 1921 VI 172
9 2 Prou mation Landreau contre le P~rou No 150

Voir aussi : CONCILIATION.

Argentine.
Trait~s, etc., avec des puissances 6trang~res, h savoir : -

Notes. D~nonciation de i'accord du
192, 17 f~v. Grande-Bretagn io juin 1884. Colis d'chantillons}

7 avril de marchandises 6chang~s par posteJ

Armes et munitions.
Convention et

1919, IO sept. protocole inter- Contr6le des armes et des munitions.
nationaux. I

Voir: ACCORDS GPNARAUX INTERNATIONAUX: I919, io sept.

Armistice.

Voir : PAIX.

Autriche.

Note h l'Autriche

15 sept. 1921
No 165 VI : 338

Remise en vigueur de certains trait6F
De ]a Grande- bilatlraux entre l'Empire britan- I 811920, 22 Sept. ret an tque et l Autniche, en vertu de 8 j u il e t 3190sept. Bretagne l'art. 241 du Trait6 de St-Germain. No 136 V:31o

l du IO sept. 1919 ........I

Alliances.

1920, 14 aoft

IVII : 78

J VI: 216
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INDEX ALPHABP]TIQUE (suite)

Autriche (suite).

Traitds, etc., avec des puissances 6trang~res, h savoir

{ TraitS. Extradition.
1873, 3 d6c. .. Grande-Bretagne Remis en vigueur : 22 sept. 1920

Enregistrement Vo.
Date et No . Pages.

. 8 juillet 1921 V
No 13 6 } V.312

( D~claration amendant le Trait6 d'ex-
Grande-Bretagne tradition du 3 d~cembre 1873. 8 juillet 192 1

Remis en vigueur : 22 sept. 1920 No 136

19o6,
27 dc'. 1905 -Inde

25 janv. 19o0)

;1913, iljanv.. Inde

1920, 9 janv... Pologne

1920, 3 aofit .. France

Accord. Mandats-poste.
Remis en vigueur (avec ses modifi-

cations ult~rieures) 22 sept.
1920

Notes modifiant l'Accord du 27 d~c./
25 janv. 19o6. Mandats-poste.

Remis en vigueur : 22 sept. 1920 .

I,
Accord touchant la conclusion d'une]

convention relative au traitement[
de leurs ressortissants, en ce qui
concerne les biens leur appartenant
sur les territoires de l'autre partie.
Imp6t sur le capital. .... I

8juillet 192 1 V :312
No 13 6 J

8 juillet 1921 V:312
No 136 j 1 2

23 nov. 1921 I I 16
No 185 V

f Convention. R~glement des dettesJ autrichiennes envers des ressor-
tissants fran~ais, en vertu de 21Vuillet 121)
l'art. 248 du Trait6 de St-Germain. N 141 356

Sdu io sept. i919 .. .. . . . .

28 avri1 1921 } IV: 2021920, 1
er sept. . Allemagne . .. Convention 6conomique ............. No lO7

1920, 4 oct... Belgique

1921, 8 janv... Pologne

1921, 7 f~v. .. France

Convention. R~glement des dettes I
autrichiennes envers des ressortis-|

.. sants belges, en vertu de l'art. 248
du Trait6 de St-Germain du io septJ
1919 .. .. .. .. .. .... .

Convention additionnelle 6 la Conven- /
tion du 17 mars 192o. Echange de
marchandises .... . ......

Arrangement. Application aux Alsa-I
ciens-Lorrains de la Partie X dL
Trait6 de St-Germain du io sept.

1919 .. .. .. .. .. .... I

21 juillet 1921 V: 372
NO 142

23 sept 1921 }VII 182

No1816

28 avril 1921
No Io V 252

22 nov. 1921 1
Etats-Unis .. Trait de paix .......... No 184 : 156

1961, 6juin ..

1921, 24 aoft .

Voir aussi : TONNAGE.

Bechuanaland: Protectorat britannique.

Voir : EXTRADITION : 1921, IO janv. (Trait6 No 193.)
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INDEX ALPHABITIQUE (suite)

Belgique.

Trait~s, etc., avec des puissances 6trang~res, h savoir

Enregistrement
Date et NO Vol Pages.

Etats-Unis ".
19Grande-Bretagn( ri6 epi 24 aofit 1921

I920, 4 juin " Gaet ret a [ Trait6 de paix..........No 152
Hongrie I Ratifications 

24 ao..t. . 92.

(non reproduit)
VI : 188

Convention. R~glement des dettesl
autrichiennes envers des ressortis- i

1920, 4 oct. .. Autriche .... sants belges, en vertu de l'art. 248 21 juillet 1921 V 372
du Trait6 de St-Germain du Io sept.J No 1 4

:
"

1919 .. . . ...... ......
seIt. G pondances par a~roplane ...... J No 123

1 g Convention. Trafic beige traversl 8 juillet 1921 V 320
192, 5 mrs. Gane-Betgn 1 I'Afrique orientale ...... ... j No 138 V:o

Biens.

1920, 9 j any.{ Autriche
2 Pologne

Voir aussi : PROPRIATP- MINIItRE.

Accord touchant la conclusion d'une'
convention relative an traitement|
de leurs ressortissants, en ce qui
concerne les biens leur appartenant
sur les territoires de l'autre partie.
Imp6t sur le capital.. ......

23 nov. 1921 }VII:564
No 185 1

Bolivie.
Trait6s, etc., avec des puissances 6trangres, h savoir

Acte additionnel h la Convention du'
1921, 14 mars.. Grande-Bretagne 5 avril 1920 pour emp8cher Femploi

de fausses marques d'origine

Br~sil.
Trait6s, etc., avec des puissances 6trangres, ht savoir

1919, 4 avril .. Grande-Bretagne Trait& Commission de conciliation .. mN 1921 V' 46

Bulgarie.

Trait6s, etc., avec des puissances 6trang~res, h savoir

192 1, 1MNotes.. R6tablissement des relationsl 31 aofit 1921 VI : 2281921, 19 fcv .. Allemagne .. . No 157 2

Notes. Relations 6conomiques et com-

1921, 14 . merciales. Etablissement du r~gimc/
1,14avr .Sue..... de la clause de la nation la plus

faVoris~e ....... .......

20 juin 1921 V:2 4 0
No 131

1921,3sept.. Hongrie . Notes. Relations commerciales etc° 23 nov. 1921
1 "o inomiques ............ No 188 VII 230

1921, 30 Sept. Sude Notes. Relations commerciales et 6co- 16 nov. 1921 }VI 138
191 0Sp.. ~e....1 nomiques . .. ..... .. ) No 182 VI 13

1921, 23 sernt.- Psa Notes. Importation en Bulgarie del
13 nov.. Pays-Bas marchandises provenant des Pays-1S Bas .. . . . . . •.

CAbles.

Voir: T]LIGRAPHE ET TftLAPHONE.

9 nov. 1921 VII : lo8
No 178 J

8 juillet 192 1 V 30
No 137



404 Socite' des Nations - Recueil des Traits. 1921-1922

INDEX ALPHABflTIQUE (suite)

Capitulations.

1920, 9 &c. Grande-Bretagne Arrangement. Suppression du r6gime}
' Portugal I des capitulations en Egypte ....

1921, 22 avril G rande-BretagneJ Convention. Suppression du r gimet
Norv~ge des capitulations en Egypte

Enregistrement
Date et NO

12 d&c. 1921
NO 192

Vol. Pages.

}VII : 258

28 mai 1921 V :
No 1 J

192, 8juillet {Grande-Bretagne Accord. Suppression du regime des 19 juillet 1921 V:3301 Suede B capitulations en F.gypte. . I No 139

2Grande-Bretagne Accord. Suppression du r6gime des 2o aofit I92i
1921, 14 juillet. Danemark I capitulations en Egypte. 15 I 5118

Certificats d'inspectlon des paquebots de voyageurs.
Voir : COMMERCE ET NAVIGATION.

Chemins de fer.

1921, 22 avril I ltalie

1 juin Sude

Roumanie1V21, 21125 nov. Sude

Voir aussi : TRANSIT.

Notes renouvelant la Convention)

internationale du 14 oct. 1890 et lest
actes la compl~tant. Transport des
marchandises par vole ferr~e. . .j

Notes renouvelant la Convention in-i
ternationale du 14 oct. 1890 et les
actes la compl6tant. Transport des
marchandises par vole ferrde .... I

4 aoft 1921 }VI 8
N

°
0i 4 8

3 dCC. 1921 VII 248
No 190 I 24

Chili.
Trait~s; etc., avec des puissances krangres, h savoir

Convention. Institution d'une Com-
1920, 26 mars.. Suede mission permanente d'enqufte et

de conciliation ............. ..
Chine.

Trait~s, etc., avec des puissances 6trangres, 4 savoir :
Etats-Unis

1920, 4 juin Grande-Bretagne Trait6 de paix
"n etc., et Notifications

Hongrie I

1o mai 1921 IV:
No IV272

24 aofit 192I (Non
No 152 N reproduit)

VI : 188

1920, 26 avril f 1 er uin921} V 8O 1o
1 2 i Grande-Bretagne Accord. Mandats-poste jin V:84

23 jouin JNO 120

Cocaine.
Voir : OpIuM.

Coils postaux.

1894, 3/14 nov.

1920, 24 ianv.

6 16v.

Grande-Bretagnej
Allemagne

Accord. Colis postaux. •
Remis en vigueur (avec ses modifi-1

cations ult~rieures) : 25 juin 1920

Grande-Bretane Notes. Colis postaux. Mode de r~gle-I Allemagne j ment de comptes.
Remis en vigueur : 25 juin 1920 ..

8 juillet 1921 1 V :304
No 135

8 juillet 1921 } V :304
No 135 1

Grande-Bretagnel Arrangement additionnel Is la Con- i 1921
1920, 4/28 f~v. {Suiss e vention des 12/20 juill

l
t 1896. 1  

VI: IO
I Colis postaux .. ........ j No 145

1920, 3 mars Grande-Bretagne Accord additionnel Ih l'accord des} 1er juin 1921 V: 64

2 avril ISude I 1O/26 mai 1904. Colis postaux .. No 119
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INDEX ALPHABATIQUE (suite)

Colis postaux (suite).
EnregistrementDate et N- VoL Pages.

1920, 18 j in Grande-Bretagne Accord additionnel h 1'Accord desi icr juif 1921 1V 108
6j uillet Norv~ge 1 8/x8 sept. 19oo. Colis postaux . NO 121

192o, 6 juillet j Grande-BretagneJ Accord additionnel k l'Accord des jer juin 1921 V:
20 aofit Danemark 22 aofit/i 4 sept. 1903. Colis postauxj No 122 V

( Convention }
1920, 30 nOV. internationale Colis postaux.

Voir: ACCORDS GANARAUX INTERNATIONAUX : 1920, 30 nov.

1921, II ianv. Etats-Unis C

I i icv. Norv~ge Conve

Voir aussi : CONVENTIONS POSTALES, etc.

Commerce.

1919, 17 nov. .{ Japon
Paraguay aTrait

Voir aussi : 1920 , 29/3 o novembre.

ntion. Colis postaux ...... x..8 juin 1921 } V:218No 130

Commerce .......... 30 sept. 192 1 VI36
I No 169 VIJ 6

1920, 21/25 f~v. { isHngrie

Voir aussi : 1921, 16/22 mars.
Notes. Prolongation du Trait6 de

commerce du 9 mars 19o6 entre
l'Autriche-Hongrie et la Suisse . .J

s.. Grande-Bretagne Accord portant modification t la1
1920, 2r mars. . ese Convention commerciale du 9 f6v.

I 190 3. ..............

1920, 1
o
r juin { Allemagne20Hongrie

1920, 2930 nov.{ Japon
IParaguay

1921, 8janv. Autriche
Pologne

1921, 19 f6v. Allemagne
IPologne

23 nov. 1921 VII :236
No 189

9 avril 1921 } IV 48
No 102 I

}Convention commerciale provisoire 23 nov. i92i }VII :2o8
I No x87

{Notes. Trait6 de commerce du 17 nov.1 30 sept. 1921 7
1919. .............. No 169 V

Convention additionnelle it la Con-l
vention du 17 mars 192o. Echange
de marchandises ........ J

23 sept. 1921 VII : 182
No i86 1

Notes. R6tablissement des relationst 31 aofit 1921 [ VI 228
commerciales .............. No 157 V

1 Grande-Bretagne c c1921, 16 mars.. Russie }Accord commercial. . ." .
I (sovi6tique) l

1921,1*8 mars Espagne
I92I, I7 I8mr Suede

1921,16/22 mars{ Hongrie

Voir aussi : 1920, 21/25 f6vrier.

1921,19/24 mars{ Espagne
IPays-Bas

Notes portant renouvellement de la
Convention commerciale du 27 juin
1892 .. .. .. .. .. .. ..

( Notes portant modification du d~lai)
de d6nonciation du Trait6 de com-
merce du 9 mars i9o6, entre
l'Autriche-Hongrie et la Suisse .. I

Notes. Prolongation de la D~clarationj
du 12 juillet 1892, modifi~e par la
d~claration du 13 novembre 1899.
Relations commercialeq........I

Notes. Relations 6conomiques et com-
merciales. Etablissement du regime
de la clause de la nation la plus favo-
ris~e .. .. .. .. .. .. .. I

19 av
r il 

1921 1 IV: 128
No 104

6 mai 1921 } IV: 26o
No 109

23 nov. 1921 VII 236
No 189 I

9 nov. 1921 VII11 :6
No 179 } o

2o join 1921 \:24
No 13 1 VJ 4

1921, q4 avril Bulgarie•Suede
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INDEX ALPHABt TIQUE (suite)
Enregistrement

Date et NO Vol. Pages.

1921, 25 avril Grande-Bretagne Notes concernantl'Accorddu 20 j uilletl jer juin 1921 VEsthonie 1920. Relations commerciales .. No 127

1921, 19/20juin{ Espagne

1921, 16/24 juin{ Espagne
fPays-Bas

Notes. Relations commerciales. Eta-I 22 juillet 1921blissement d'un inodus vivendi .. No 143 388

} Notes. Relation commerciales 9 no v 
1

9 2  
VII 122.. . No 180 II

I Norv6ge "
1921, 2 sept... Russie IArrangement prliminaire.

(sovi~tique)j

1921, 3 Sept. { Bulgarie""Hongrie

1921, 30 5CIt. Bulgarie9 ° Suede

19 d6c. 1921 .1 INo 196 jVII - 294

Notes. Relations commerciales et 6co-/ 23 nOv. 1)2I V :2
nomiques ........... .. J No 188 23

}Notes. Relations commerciales et 6co- 16 nov. 1921
nomiques .... .. .. .. .. I N o 182 1 V 138

Voir aussi : COMMERCE ET NAVIGATION.

: CONVENTIONS PCONOMIQUES.

:IMPORTATIONS.

: INDICATIONS D'ORIGINE.

" MARQUES D'ORIGINE.

Commerce et navigation.
Grande-Bretagneio Trait6 prolongeant le Trait6 d'amiti 6

1920, 11 f6v... Mascate an de commerce et de navigation dul
19 mars 1891 .............

1920, i6 dec. { Etats-Unis192o ""|Siam

1921, 18/2i avril{ Roumanie

1921, 13128 mai {Etats-Unis

Trait6 revisant les traitis en vigueur.
Paix et amiti6, commerce et navi-I

gation J.............!

Notes concernant la d~nonciation de)
la Convention de commerce et de
navigation du 3 mars 1910 ..{ Ordonnances relatives h la reconnais-I
sance r~ciproque des certificats
d'inspection des paquebots de voya-]
geurs ...... .............. I

Voir aussi : COMMERCE.
: NAVIGATION AItRIENNE.

: PAIX ET AMITIt, COMMERCE ET NAVIGATION.

: TONNAGE.

Commissions d'enquete et de conciliation.
VOwi ; CONCILIATION.

Communications.
Voir: CHEMINS DE FER.

: TRANSIT.

: VOIES NAVIGABLES.

Conciliation.

i er juin 1921 1 V: 60
No 118 /

8 sept. 1921 292
No 161 292

9 
° 

mII }
Mai 1921 IV: 266IN

° 
I I

30juillet1921 VI 4

N
°

14 7 2

1919, 4 avril Grande-Bretagne Trait& Commission de conciliation .. N 11 V: 4 6

F920, 26 mars.. hSui

Voir aussi : ARBITRAGE.
Convention. Institution d'une Com-1

mission permanente d'enqu~te et
de conciliation.. .........

io mai 1921 IV V:
No III I

Commerce (suite).

°
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Conventions 6conomiques.

1920, er sept. { Allemagne
ssAutriche

Voir aussi : COMMERCE.

INDEX ALPHABP-TIQUE (suite)

I Convention 6conomique ....... {

Conventions postales, etc.

19o6, 26 mai .. Convention postale universelle
Voir : ACCORDS GtNtRAUX INTERNATIONAUX : 1906, 26 mai.

1920, 23 ent. Grande-Bretagnef Arrangement. Transport des corres-
5 Oct. 1 Belgique 1 pondances par aeroplane......

1920, 30 nov... Convention postale universelle.
Voir : ACCORDS GtNERAUX INTERNATIONAUX : 1920, 30 novembre.

1920, 30 nov Arrangement } Lettres, etc. Valeur d6clarie.
international.

Voir : ACCORDS G9N9RAUX INTERNATIONAUX : 1920, 30 novembre.
onov. Arrangement }

1920, 30 nov.., international. Recouvrements.

Voir : ACCORDS GItNIRAUX INTERNATIONAUX : 1920, 30 novembre.

1920, 30 nov. Arrangement , Abonnements postaux aux journaux,
international. J etc.

Voir : ACCORDS GANPRAUX INTERNATIONAUX : 1920, 30 novembre.

1 er juin 1921 } :148No 123 1

1920, 30 nov. Arrangement }
international.Virements postaux.

Voir: ACCORDS GPN9RAUX INTERNATIONAUX : 1920, 30 novembre.

Motes. D6nonciation de l'Accord du11921, 17 f6v. f Grande-Bretagn io juin 1884. Colis d'6chantillon 15sept. 1921

7 avril Argentine de marchandises 6chang~s par la| No 165
I poste. .............. J

Voir aussi : CoLIS POSTAUX.

: M&NDATS-POSTE.

Conventions sanitaires.

Voir : HYGIftNE.

SVI : 338

Costa-Rica.
Trait~s, etc., avec des puissances 6trangres, a savoir

JGuat6mala PatdUnode1A iqeN
1921, 19 janv. Honduras Pacte d'Union de l'Am6rique centrale 23 mai 1921 V 1oISalvador I I N113

C6te d'Or: Protectorat britannique sur les territoires situ6s au nord.
Voir : EXTRADITION : 1921, IO janv. (Trait6 No 193.)

Cour permanente de justice internationale.
Voir : ACCORDS GANILRAUX INTERNATIONAUX : IQ20, 13 d6c.

Cuba.
Trait~s, etc., avec des puissances 6trangbres, h. savoir

Etats-Unis
Grande-Bretagn Trait6 de paix .......... 24 aot 1921

1920, 4 juetc et 152

Hongrie I Ratifications
(Non reproduit)
VI : 188

Enregistrement
Date et NO

28 avril 1921
No 107

Vol. Pages.

IV : 2o2
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INDEX ALPHABI2TIQUE (suite)

Danemark.
Trait6s, etc., avec des puissances 6trangres, 6L savoir

192o, 6 iuillet . Accord additionnel h l'Accord des
--- Grande.-Bretagne 1

20 aoflt 22 aofit/i4 sept. 1903. Colis postaux /
1921'

28 sept. 18 Grande-Bretagne Accord. Sinistres maritimes ....

21 janv. 1921)

Enregistrement Vol
Date et N . Pages.

Ier jnin 1921 V :130
No 122 J

Tcr j u in 1921 V : 162
NO 125 1

1921, 14 juillet Grande-Bretagne Accord. Suppression du r6gime des} 2o aoit 1921 }
capitulations en Egypte...... No 151 VI :82

Dantzig.

Trait6s, etc., avec des puissances 6trang6res, h savoir

1920, 8 IIov. .. Allemagne

]92o, 9 nov. .. Pologne

Dettes.

1920, 3 aoflt {Autriche•"France

19)20, 4 Oct. Autriche192o 4 ot...Belgique

1921, 7 f6v. {Autriche
V "c France

Voir aussi : Rt CLAMATIONS.

Trait6. R~glement des questions d'op-}
tion .................

{ Convention. Ex~cution de l'art. Io4
du Trait6 de Versailles du 28
1919. Relations g~n6rales I

Convention. R~glement des dettesl
autrichiennes envers des ressortis-
sants frangais, en vertu de 'art. 248
du Trait6 de St-Germain du io sept.
1919. ................

Convention. Rbglement des dettes
autrichiennes envers des ressortis-
sants belges, en vertu de P'art. 248
du Trait6 de St-Germain du io sept.
1919 ..... ............ _I

Arrangement. Application aux Alsa-
ciens-Lorrains de la Partie X du
Trait6 de St-Germain, du io sept.J
1919 .. .. .. .. .. .. .. I

7 janv. 1922
No 199

25 aofit 192i
No 153

VII :324

VI: 190

21 juillet 1921 V
No 1 1 356

21 juillet I921 V 372
No 142 j '

28 avril 1921 1IV
No O8 jI

Diplomatiques, Relations.
Voir : RELATIONS bIPLOMATIQUES.

Drapeaux.
Voir: PAVILLONS,

Echantillons de marchandises 6chang6s par la poste.
Voir : CONVENTIONS POSTALES, etc.

Economiques, questions.
Voir : CONVENTIONS ICONOMIQUES.

Voir aussi : COMMERCE.

Egypte.
Voir : CAPITULATIONS,

Emigration.

1921, Icr juillet- Grande-Bretagne
5 oct. I France I

Notes. D~nonciation de la Convention]
du I1e juillet 1861. Emigration des 15 sept. 1921 V 2
travailleurs de l'Inde vers les colo- No 166
nies frangaises .... .........
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INDEX ALPHAB1ATIQUE (suite)

Empire britannique.
Voir : GRANDE-BRETAGNE.

Earegistrement
Date et N

O Vol. Pages.

Espagne.

Trait~s, etc., avec des puissances ftrang'res, 4 savoir

Notes portant renouvellement de lal61921, 17118mars Suede .... Convention commerciale du 27 juin 6 mai 1921 IV 260
1892 .. ......... J NO 109

Notes. Prolongation de la d~claration) }
du 12 juillet 1892, modifi6e par la 19 nov. i92i VII :01921, 19/24 mars Pays-Bas .... declaration du 13 nov. 1899. Rela- No 179
tions commerciales ........

19/20 juin Notes. Relations commerciales. Eta-1 22 juillet 1921 V 388

1921, 19o i Sude...... blissement d'un modus vivendi . .J No 143 V

1921, 16/24 juin Pays-Bas . Notes. Relations commerciales nov. 1921 VII 122.. ... ~No 18o i: 2

Est africain: Protectorat britannique.

Voir: EXTRADITION : 1921, 1o janv. (Trait6 No 193.)

Esthonie.

Trait~s, etc., avec des puissances 6trang~res, h savoir

1921, 25 avril . Grande-Bretagnef Notes concernant l'accord du 20 uillet 11921, 25 •| 120. Relations commerciales .

Etat serbe-croate-slov~ne.

Trait~s, etc., avec des puissances ftrang~res, It savoirEtats-Unis {
Grande-Bretagne Trait6 de paix. ..........

1920, 4 juin .. etc., et Ratifications

Hongrie I

ier juin 1921 }V 74
No 127 1

24 aofit 1921
No 152 (Non reproduit)

VI : 188

1920, 14 aofit . Tchdcoslovaquie Convention d'alliance.......... 1921 VI 210No 154

Etats-Unis d'Am~rique.
Trait~s, etc., avec des puissances ftrang&es, h savoir

Grande-Bretagne
France

1919, 9 dec. .. tapo Trait& Minorits.

et
Roumanie

Grande-Bretagne

1920, 4 juin France Trait6 de paix
etc, et Ratifications

Hongrie el

Relations g6n~ralesi 21 juillet 1921 V V: 33 6tNo 140

{'(Non repro4a t1

.... .2. No 152 duit)

VI : x88

1920, 14 sept. Portugal Arrangement prorogeant la Conven-I 12 d6ec. 1921 VII 254Portuga ~ tion d'arbitrage du 6 avril 19o8 . .1 No 191

{ Trait6 revisant les trait~s en vigueur
1920, 16 d6c. Siam ...... gt.onPaix et amiti6, commerce et navi- 8 N161 VI 202

gation..............
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INDEX ALPHABP-TIQUE (suite)

Etats-Unis d'Am6rique (suite). Enregistrement
Date et No Vol. Pages.

Trait~s, etc., avec des puissances ftrang-res (suite), h savoir -

192i, i janv. .1 n .8 j u i n  
1921 V V 2 8

II f6v...1 Norvge .... Convention. Colis postaux ...... No 130

19211, 21 maj .. Protocole. Arbitrage delaR~clamation 19 aot 1921 VI 172P6rou Landreau contre le P6rou .. .. J No 15o

Ordonnances relatives h Ia reconnais-

1921, 13128 mai Suede . sance r~ciproque des certificat:
dinspection des paquebots de vova-
geurs ............... ..... I

3ojuillet 1921 1 VI : 42NO 14 7
4

192T, 24 aofit Autriche .. Trait6 de paix. 22 nOV 1921 VII: 156S.. e x No 184

Extradition.
1872, 14 mai Allemagne Trait6. Extradition. 8 juillet 1921

8 Grande-Bretagne Remis en vigueur : 25 juin 1920 .. No 135 V 304

1873, 3 d {c. Grande-Bretagne Trait6. Extradition. 8 juillet 1921 V
Autriche Remis en vigueur: 22 sept. 1920 .. No 136 312

o Grande-Bretagne D6claration amendant le Trait6 d'ex-
19°16ui ""Autriche traditindu 3 dcembre 1873. 8 juillet 1921 V

Remis en vigueur : 22 sept. 1920 .. { No 136 V 312

1911, 17 ao6t

1921, Iojanv.

Allemagne f
Grande-Bretagnc

Grande-Bretagnej
Portugal .

1921, Io janv. { Grande-Br

Falsifications.

Voir : INDICATIONS D'ORIGINE.

Finances.

Voir: DETTES.

Rt1CLAMATIONS.

SARRE.

Finlande.

Trait6. Extradition entre certains
Protectorats britanniques et l'Alle-
magne. {
Remis en vigueur : 25 juin 1920

Trait. Application de la Convention
d'extradition du 17 oct. 1892 1
l'extradition entre les territoires de
la R~publique portugaise et cef-]
tains Protectorats britanniques . .1

Trait6. Application de la Convention'
d'extradition du 17 oct. 1892 A
l'extradition entre les territoires de
la R~publique portugaise et cer-
tairfs Etats de la presqu'ile malai-
sienne proteg6s par la Grande-Bre-
tagne ......... .....

8 juillet 1921 V V

No 13 V 304

12 d&c . 1921 VII 264
No 19 .26

12 dc. 1921 VII
No 194 272

Trait~s, etc., avec des puissances 6trang~res, h savoir

92 jie Sude...... . Notes. Echange de notifications con- 26 Sept. 1921
29j ilet1 .cernant los ali~n~s .......... No 168 J
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INDEX ALPHAB1ATIQUE (suite)

Flottes marchandes.
Voir : TONNAGE.

France.
Trait~s, etc., avec des puissances 6trang6res, h savoir

Enregistrement
Date et No VoL Pages.

1919, 30 sept. . Italic ...... Trait& Travail .......... 2 juillNo 1921 V: 28

Etats-Unis

Grande-Bretagne
I919, 9 dec. .. Japon Trait& Minorit6s. Relations g~n~rales I

ou manie Tae
1920,}{

15 d0C. }010 Grande-Bretagne Arrangement. Taxes t6l phoniques
1o janv. 1920

Etats-Unis
Grande-Bretagnc Trait6 de paix ..........

etc., et Ratifications
Hongrie I

1920, 3 aofit .. Autriche

1921, 7 f~v. .. Autriche

21 juillet 1921 }
No 140 V : 336

jer juin 1921 }V: 46
No 117

24 aofit 1921

No 152 (Non reproduit)
VI : 188

Convention. R~glement des dettes
autrichiennes envers des ressor- i
tissants fran ais, en vertu de 21juillet 1921 }V : 356
Fart. 248 du Trait6 de St-Germain.) No 141
du IO sept. 1919 ......

Arrangement. Application aux Alsa-1
ciens-Lorrains de la Partie X du
Trait6 .de St-Germain, du io sept.f
1919. ...............

28 avril 1921 I
No IV : 252

1921, 27 mai-v. Subde .... Notes. Echange de notifications con-I 27 d6c. 1921 VII : 304
9 nov. cernant les alien~s ....... .. j No 197

1921, 27/29 juin

1921, 1er juillet-

5 oct.

Notes confirmant les accords des[
Grande-Bretagne 22 avril et 14 d~c. 192o. Repartition 29 juillet 1921 VI: 24

du tonnage ennemi ........ ... No 146

Grande-Bretagn {Notes. D~nonciation de la Conventioni
du I er juillet 1861. Emigration del
travailleurs de l'Inde vers les colo-r
nies frangaises ............. .

15 sept. 1921
No 166 342

Frontires,

1920, 6 mai Grande-Bretagne{ Convention. Fronti~res dans 'Afrique} 19 avril 1921
1 o,6 m i " Portugal I du sud-est.. . .. .. .. .. .. j NO 103 ) IV : 94

Gambie: Protectorat britannique.
Voir : EXTRADITION : 1921, IO janv. (Trait6 No 193.)

Grande-Bretagne.

Notes.

1920, 25 juin .. A l'Allemagne

Remise en vigueur de certains traits
bilat~raux entre l'Empire britan- i
nique et l'Allemagne, en vertu de} 8juillet 1921 3
l'art. 289 du Trait de Versailles, No 135
du 25 juin 1919. ............ .1

1920, 4 juin ..{
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Grande-Bretagne (suite).

Notes (suite).

1920, 22 sept.. A l'Autriche

INDEX ALPHABI TIQUE (suite)

Remise en vigueur de certains traitsl
bilat~raux entre l'Empire britan-
nique et l'Autriche, en vertu de
1'art. 241 du Traits de St-Germain,|
,du IO sept. 1919 .. .. • ., "..I

Enregistrement Vol Pages
Date et No

8 juillet 1921 V
NO 136 V.31o

Traitds, etc., avec des puissances 6trang~res (suite) h savoir:-

1872, 14 mai .. Allemagne

1873, 3 d&c. Autriche

1894, 3114 nov. Allemagne..

19O, 6 jnin .. Autriche

19o8, 9 janv. }Allemagne..
8 f~v.

1911, 17 aoft . Allemagne..

1917, 25 juin .. Liberia

1919, 4 avril . . Brsil

1919, 25 sept... Italic

Voir aussi : 1919, 13/15 oct.
: 1921, ier juin.

1919, 13/15 oct. Italic

Voir aussi : 1921, 1er juin.

1919, 10/12 nov. Japon

Etats-Unis
France

1919, 9 dec. Italic
Japon
et

Roumanie
1920,

15 dc. 1019 France

iO janv. 192o

TraitS. Extradition. 8 juillet 1921 } V: 304
Remis en vigueur :25 juin 192o No 135

{Trait. Extradition. 8 juillet 192i 1
Remis en vigueur: 22 sept. 1920 . NO 136 V . 312

Accord. Colis postaux.
Remis en vigueur (avec ses modifi- t

cations ult6rieures) : 25 juin 1920{ 8jNo0 et 1921 } V 304

Declaration amendant le Trait6 d'ex-
tradition du 3 d6cembre 1873. 8jnillet 1921 1 2
Remis en vigueur : 22 sept. 1920 .. No 136 V 312

Accord. Mandats-poste. 8 juillet 1921 1
Remis en vigueur : 25 juin 1920 . No 135 V 304-

Trait6. Extradition entre certains Pro-
tectorats britanniques et l'Allema-
gne.{
Remis en vigueur : 25 juin 192o

Convention additionnelle h la Con-
vention du 21 juin 1911 entre
l'Angleterre et le Lib6ria. R~gle-
ment des diff~rends entre la Sierra
Leone et le Lib6ria ...........

3o6

8 juillet 1921 1V :
No 135 f

l er juin 12l V 4NO 115 fV 4 o

Trait6. Commission de conciliation Nr ji 1921 V 46

" Accord. Rpartition de la flotte mar 15 sept. 19211
chande austro-hongroise . . .. j No 163 VI . 328

Accord compltant l'Accord du 25 sept.
1919. Repartition de la flotte mar-
chande austro-hongroise ....

Accord. Repartition des flottes mar-

chandes allemande et austro-hon-
groise ....... ...... ...... I

Trait6. Minorit~s. Relations gtn~rales{

15 sept. 1921 1
No 163 VI 330

15 sept. 1921 VI 334
No 164 1 3

21 juillet 1921 V
No 140 V: 336

Arrangement. Taxes t~l~phoniques.. er juin IV21I No 1117 V:5
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INDEX ALPHABP-TIQUE (suite)

Grande-Bretagne (suite).

Trait6s avec des puissances 6trang~res (suite), & savoir

1920,2.1 janv. lean
6 iev. I

1920, 24 janv. lean
6 1ev. I lemge

Notes. Colis postaux. Mode de r gle-
ment de comptes. {
Remis en vigueur : 25 juin 1920 .. I

Notes. Mandats-poste. Mode de r~gle-
ment de comptes.
Remis en vigueur : 25 juin 1920 ..

Enregistrement
Date et N

°  Vol. Pages.

8juillet 1921 V: 304
No 135 1

8 juillet 1921 } V:3o6
No 135 J

1920, 4/28 fv. . Suisse .

1920, 11 k~vrier Mascate

Arrangement additionnel h la Con-1
122 28jilet 92 'vention des 12/20 juillet 1896. No 1 } VI : 10

Colis postaux .... .. .... J

Trait6 prolongeant le Trait6 d'amiti*]
de commerce et de navigation, du
Ig mars 1921. ...........

Ierjuin 1 9 2 1 1 V:6o
No 118 I

1920, 3 mars 1 Suede
2 avriL

1920, 21 mars .. Perse

1920, 7 avril .. Portugal

1920, 26 avril Chine
23 jun h .

19zo, 6 mai .. Portugal

{ Accord additionnel h l'Accord des} Ier juin 1921 V: 64
'" 10/26 mai 1904. Colis postaux. No I19 I

Accord portant modification h la
Convention commerciale du 9 f~v.
190 3. ............... I

19 avril 19211 IV: 48
No 102 1

Accord renouvelant l'Accord des 281
aofit 1913/4 juillet 1914. Recrute- 8juillet 1921 V:298
ment h Tete (Mozambique) des[ No 134 }
travailleurs indig~nes de Rhod~siel

Accord. Mandats-poste ..... ;.{.er j u in 1921 V: 84

Convention. Fronti~rse dans l'Afriquej I9 avril 192i }
• du sud-est .... . No 1O3 IV: 94

Trait6 de paix .. .. .. .. .. {
Ratifications .. .. .. .. ..

24 aouft 1921
No 152 (Non reproduit)

VI : 188

1920, i8 juin N
6juiilet I Norvge

19 2o, 6luillet 1 Danemark..

20 aofit

1920, 23 Rept. i} ct Belgique .

1920, 9 d6c. Portugal

1921.
8 dec. 1920 Pays-Bas..

18janv. 1921

1921, io janv... -Portugal

Accord additionnel h l'Accord des} Ierjuin 1921 } V: io88/r8 sept. igoo. Colis postaux .. NO 121

Accord additionnel h l'Accord des jer jin 1921 } V:I3o
22 aoat/14 sept. 1903. Colis postauxJ No 122

Arrangement. Transport des corres-} er juin 1921 V
• pondances par aeroplane.... No 123 V:148

Arrangement. Abolition des capitu-1
lations en Egypte ... ........ )

Accord portant modification de l'Ac-i
cord des 13 f~v./i3 mars 1899,
modifi6 par l'Accord des 24/3o mai
1905. Correspondances t6lgraphi-
ques par cAbles sous-marins directs)

Trait6. Application de la Conventionl
d'extradition du 17 Oct. I892 do
'extradition entre les territoires de

la Rpublique portugaise et certains
Protectorats britanniques .... I

12 d6c. 1921 }Vii : 258
No 192

Ier juin 1921 V 158
No 124 . I

12 dec. 1921 }VII : 264

No 193 J

1 1)20, 4 juin .. I

Etats-Unis
France

etc., et
Hongrie
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INDEX ALPHABATIQUE (suite)

Grande-Bretagne (suite).

Trait~s, etc., avec des puissances 6trang~res (suite), h savoir

1921, Iojanv... Portugal

T9 2 1 ,  T7 f 6 v . A r e t n
7ari Argentine7 avril

1921, 14 mars .. Bolivie

1921, 15 mars .. Belgique

Trait6. Application de la Convention'
d'extradition du 17 oct. 1892 h
'extradition entre les territoires de

la Ripublique portugaise et cer-
tains Etats de la presqu'ile malai-
sienne proteges par la Grande-|
Bretagne. ............

Notes. D~nonciation de 'Accord du
de marchndises chagspr Iuio juin 1884. Colis d'6chantillon

"" de marchandises 6chang~s pax 1k[

poste ...... .. .. .. .. I
Acte additionnel h la Convention dul

5 avril 1920 pour emp&cher 1'emplo
do fausses marques d'origine ....

. Convention. Trafic belge h traverst
l'Afrique orientale ......... )

192I, 16 mars ".. Russie Accord commercial
(sovi~tique)J codcmecil. . . .

1921, 22 mars .. V~nfzu6la

192r, 22 avril .. Norvlge

1921, 25 avril .. Esthonie'

1921, 6 mai :. Portugal

1921, 25 mai- Sde..2 1 sept Sud.

1921, Ir juin .. Italic

1921, 27/29 juin France

1921, 1 er juillet. France
5 oct.

1921, 8 juillet .. Sulde..

1921, 14 juillet . Danemark

1921, 15 juillet . Norvlge

1921. l Grce14/27 jule1rc

Arrangement. R6clamations de cer]tains sujets britanniques contre le
Gouvernement do V~n~zu~la .. J

. Convention. Suppression du r6gimel
des capitulations en Egypte . . .. j

Notes concernant l'Accord du 20 j uilletl
192o. Relations commerciales .. j

Arrangement provisoire. Navigation/
a6rienne .. .. .. .. .. , .. j

. Notes. Echange de notifications con-I
cernant les ali6n~s .. .. ....

Accord compl6mentaire et note.
Accords du 25 sept. 1919 et des

.. . 13/1 5 Oct. 1919. 116partition de la/

flotte marchande austro-hongroise

Notes confirmant les Accords des]
22 avril et 14 dec. 1920. Repartition

' du tonnage ennemi.. .. .. ....
Notes. D~nonciation de la Convention

du Ier juillet 1861. Emigratio des

travailleurs do l'Inde vers les colo-
nies frangaises .............

Accord. Suppression du regime desl
.... capitulations en Egypte......

Accord. Suppression des capitulationsl
en Egypte............. )I.Arrangement provisoire. Navigationj
adrienne .. .. .. .... ..

Arrangement. Exemption accord6e '
l'quipage des a6ronefs des forma-
lit~s de passeports et visas en 1921)

Enregistrement
Date et No Vol. Pages.

12 dec. 1921 Vii 272
No 194 j

15 sept. 1921 I
No 165 V: 338

8 juillet 1921

No 137

8 juillet 1921
No 138

19 avril 1921
No 104

Ier juin 1921
No 126

28 mai 1921

No 114

i
e r 

juin 1921

No 127

7 juin 1921

No 128

iI nov. 1921

No 181

IV: 316IV:32o
V : 320

IV: 128

V: 170

V: 34

V 1 74

SV: 18o

vii : 128

15sept. 1921 VI
NO 163 3

29 juillet 1921 VI 2
No 14 6 24

15 sept. 1921 VI
No 166 I

i9 juillet 1921

No 139

20 aofit 1921
No 151

10 sept. 1921

No 162

15 Sept. 1921
NO 167

V: 330

VI 182

VI 308

VI: 348



1921-1922 Soite' des Nations - Recueil des Traites. 415

INDEX ALPHAB]MTIQUE (suite)

Grande-Bretagne (suite).

Traitds, etc., avec des puissances 6trang~res (suite), k savoir

1921, 27aofit Prou .... Convention. Proprit6 mini~re Lai
"92",27 a""...... Brea y Parifias

Notes. Importation de l'opium, de
la morphine et d'autres drogues[

1921, 29 aot.. Sude..........similaires de Grande-Bretagne en

I Suede.. ............
1921,

28 sepot. i0i8 Danemark.... Accord. Sinistres maritimes......
21 Janv. 1921

Voir aussi : INDE.

Grice.
Traitds, etc., avec des puissances 6trang~res, k savoir

f Etats-Unis '
Grande-Bretagne, Trait6 de paix

1920, 4 juin "" etc., et Ratifications
Hongrie I

1921, 21 Arrangement. Exemption accord~e 4
juillet Grande-Bretagne l'6quipage des adronefs des forma-14/27 lit~s de passeports et visas, en 1921)

Guatemala.
Traitgs, etc., avec des puissances 6trang~res, h savoir

Enregistrement
Date et NO VOL Pages.

12 dec. i921 lVII 28o
No 195 J

6 sept. 1921 VI 286
NO 16o I

1 er juin 1921 V: 162
No 125 1

24 aoit 1921
No 152 (Non reproduit)

VI : 188

15 sept. 1921 8
No 167 VI : 348

Costa-Rica
1921, 19 janv.. Honduras

Salvador

Haute-Siltsie.
Arrangement la concernant

19 2ojanv.. Allemagne

19 sPologne

Honduras.

I Pacte d'Union de l'Am~ique centrale{

23 mai 1921 V: o
No 113 V

Arrangement. Plbiscite en Haute-1 31 aofit 1921 VSilsie ..... .. .. .. ... No 156 1VI 222

Traitfs, etc., avec des puissances ftrang&es, h savoir :-

Costa-Rica
1921, 19 janv.. Guat6mala

Salvador I Pacte d'Union de l'Am~rique centrale{
23 mai 1921 }V :10

No 113 O

Hongrie.
Trait~s, etc., avec des puissances 6taangres, 5. savoir

Notes. Prolongation du Trait6 de
1920, 21/26 f6v. Suisse ..... commerce du 9 mars 19o6 entre

l'Autriche-Hongrie et la Suisse
Voir aussi : 1921, 16/22 mars.

23 nov. 1921 }VI : 236
No 189 I

1920, 1er juin .. Allemagne.. .. Convention commerciale provisoire.. 23 nov. 1921I t No 187

Etats-Unis Traite de paix{ 24 aofit 1921
920,4juin.R Grande-Bretagne ac Na 152etc. I Ratifications . . . . . . . .

)VII : 208

(Non reproduit)

VI : 188
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INDEX ALPHABPTIQUE (suite)

Hongrie (suite).

Trait6s, etc., avec des puissances 6trang~res (suite), 5. savoir:-

Notes portant modification du d~lai1
de dgnonciation du Trait6 de com-[92 , 6/22 mars Suisse .merce du 8 mars 19o6 entre 'Au-

triche-Hongrie et la Suisse .... J
Voir aussi 1 1920, 21/25 ftv.

1921, 3 sept. .. Bulgarie { Notes. Relations commerciales et 6co- Inoniques .... ... .. ....
Voir aussi : TONNAGE.

Hultschin.

Convention y relative

Enregistrement
Date et No Vol. Pages.

23 nov. 1921 VliI 236N
°0189

23 nov. 1921 VlII 230
No 188 J 3o

1921, 3 f6vrier. . J Allemagne } Convention. Transfert de la juridic-1 jerjuillet1921 V: 246
1Tch~coslovaquic j tion dans le territoire de Hultschinj No 132

Hygiene.
1912, 17janv... Convention sanitaire internationale.

Voir: ACCORDS G]IN1RAUX INTERNATIONAUX : 1912, 17 janvier.

1914, 21 avril .. Convention sanitaire internationale.
Voir : ACCORDS G]tNItRAUX INTERNATIONAUX : 1914, 21 avril.

Immigration.
Voir : EMIGRATION.

Importation.

1921, i0 avril. Allemagne {

Grndlo etgne J

192 , 29 ao it . S u d e {a

1921, 23 sept.- { Bulgarie
13 nov. Pays-Bas

Imp8ts.

1920,9 j anvier { AutrichePologne

Inde.
Notes la concernant

Protocole. Application de l'art. 268,
§ b, du Trait6 de Versailles du
28 juin 1919 (Importation de mar-
chandises en Allemagne) ....... I

Notes. Importation de l'opium, de la
morphine et d'autres drogues simi-
lairds de Grande-Bretagne en Suedel

Notes. Importation en Bulgarie del
marchandises provenant des Pays-
Bas .. .. .. .. .. ....

Accord touchant la conclusion d'une
convention relative au traitement
de leurs ressortissants, en ce qui
concerne les biens leur appartenant
sur les territoires de l'autre partie.
Imp6t sur le capital ........

Notes. Denonciation de la Convention]
1921, Ier juillet-1 Grande-Bretagne du Ier juillet i86i. Emigration des

5 oct. j France travailleurs de l'Inde vers les colo-
I nies fran~aises ..............

31 aofit 1921 }
No 158 VI: 234

6 sept. 1i92i VI 286
NO 16o I 28

9 nov. 1921 }VII 18
No 17 8

23 nov. 192 1VI x6
No 185 }VI : 164

15 Sept. 1921 VI 342
NO 166 VI34

88o, 20 mai { Accord. Mandats-poste. 8 juilet1921
22 juin Allemagne.. Remis en vigueur : 25 juin 1920 .. I No 135 V 306
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INDEX ALPHABt TIQUE (suite)

Inde (suite).

Notes la concernant (suite)

19o6, -

27 dec. 19o5 Autriche
25janv. i9o6

1913, 11 janv. . Autriche ...

Ck

Indications d'origlne.

1921, 14 mars..{ Grande-Bretagne

Voir aussi : MARQUES DE FABRIQUE.

Accord. Mandats-poste.
Remis en vigueur (avec ses modifi-

cations ult~rieures) : 22 sept. 1920{

Notes modifiant l'Accord du 27 d~c./
25 janv. 19o6. Mandats postaux.
Remis en vigueur : 22 sept. 1920. "

Acte additionnel h la Convention du.
5 avril 1920 pour emp6cher l'emploi
de fausses indications d'origine

Enregistrement
Date et N Vol. Pages.

8juillet 192 1 V : 3 12
No 136 J

8juillet 1921 V 312
NO 136 3

8 juillet 1921 1 V'i6
No 137 3

Islande.
Trait~s, etc., avec des puissances 6trangres, b. savoir

1291, 23 mars. .Sude. { D~claration. Protection des marquesl 23 avril 1921 }
19,3......de fabrique............ No 105 IV :138

Italie.
Trait6s, etc., avec des puissances 6trangres, is savoir

.Gnd-Bte Accord. Repartition de la flotte mar-I 15 sept. 1921 3
rane-reagne1  chande austro-hongroise .... NO 163 VI 328

Voir aussi : 1919, 13/15 oct.
: 1921, Ier juin.

1919, 30 sept... France Trait6. Travail .. .......... 1 3

1919, 13115 oct. Grande-Bretagne

Voir aussi : 1921, Ier juin.

Etats-Unis
Grande-Bretagne}

igg ~. France
I919, 9 d... Japon

et
Roumanie

Accord compl~tant l'Accord du 25 sept.]
I919. Repartition de la flotte mar-
chande austro-hongroise .... J

15 sept. 1921 3
No 163 VI : 330

Trait6. Minorit6s. Relations g6n6rales 21 juillet 1921 V :o6

1920, 4 j il .

1921 Ier juin.

1921, 22 avril
4 juin Suede..

Etats-UnisGrande-Bretagn Trait6 de paix ........ .. ..

etc., et Ratifications
Hongrie I

Accord compl~mentaire et note. Ac-

Grande-Bretagne cords du 25 sept. igg et des
1ltt5 Oct. han9. srpartition de la
flotte marchande austro-hongroisel

Notes portant renouvellement de la
Convention internationale du 14 oct.[
189o et des actes la compl~tant.*
Transport des marchandises par
voie ferr~e. .............. .I

24 aoft 1921
No 152 (Non reproduit)

VI : 188

15 sept. !921 I
No 163 VI 324

4 aofit 1921 VI 48
No 148
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INDEX ALPHAB] TIQUE (suite)

Japon.

Trait~s, etc., avec des puissances ftrangres, h savoir

Enregistrement Vol
Date et No Pages.

d Accord. R6partition des flottes mar-}
1919, 10/12 nov. Grande-Bretagn chandes allemande et austro-hon- 15 sept. 1921 VI 334

el groise .... .............. J No 164 1
1919, 3 3sept.'I921 } VI:368

1919, 17 nov... Paraguay .... Traitd. Commerce ........... No 169

Voir aussi 1920, 29/3o novembre.

Etats-Unis
Grande-Bretagne 2

i919, 9 dc, France Trait6. Minorit~s. Relations g~n6rales juillet 921 V: 336

et
Roumanie

Etats-Unis

1920, 4 juin. . Grande-Bretagne Trait6 de paix
Hong~e Ratifications

24 aofit 1921 I
No 152 (Non reproduit)

.. .... VI : 188

1920, 29/30 nov. Paraguay Notes. Trait6 de commerce du 17 nov.1 30 sept. 1921 1 VI1919. ............... No 169

Juridiction consulaire.
VoiY CAPITULATIONS.

cc La Brea y Parifaas

Convention y relative:

1 Grande-Bretagne Convention. Proprift6 mini~re eLa1 12 dc. 1921 VII 28o
1921, 27 aolt .. ~ P~rou J Brea y Pariflas No 1.........No I95

Landreau: Rclarmation Landreau.

Voir: R11CLAMATIONS,

Lettres, etc., valeurs dclar~es.

Voir : CONVENTIONS POSTALES, etc.

Liberia.

Trait~s, etc., avec des puissances.dtrangres, h savoir :-'

Convention additionnelle L la Con-I
. vention du 21 juin 1911 entrel

1917, 25 uin .. Grande-Bretagnel l'Argentine et le Lib6ria. R~glement
des diff~rends entre la Sierra Leone
et le Liberia. ...........

Malais, Etats malais f~d6r~s.

(Perak, Selangor, Negri Sembilan, Pahang.)

Trait& Application de la Convention'
d'extradition du 17 oct. 1892 ht

I92I, in janv. { Grande-Bretagne l'extradition entre les territoires de
Portugal la R~publique portugaise et certains

Etats de la presquIle malaisienne
proteges par la Grande-Bretagne .

Malaisie.

Voir: MALAIS, ETATS MALAIS FtlDeRtS.

Ierjuin I92 1 V :40

12 d6ec. 1921 Vii :272

No 194 7
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Mandats-poste.
x88o, 20 mai

22 juin AllemagneInde

INDEX ALPHABP-TIQUE (suite)
Enregistrement

Date et NO Vol. Pages.

Accord. Mandats-poste. 8 juillet 192} V o6
Remis en vigueur : 25 juin 1920 .. No 135

1906, A
27 d6c. 1905 Autriche

25janv. i9o6 Accord. Mandats-postc.
Remis en vigueur (avec ses modifi-

cations ult~rieures) : 22 sept. 19201
8 juillet 1921 V VN:312No 136 J

19O8, 9 janv. { Grandem-Bretagne Accord. Mandats-poste. 8 juillet 1921 3
8 fev. Allemagne Remis en vigueur : 25 juin 1920 "' No 135 V:304-3o6

I9 janvieri AutricheI Inde

1920, 24 ianv.

6 ftv.

Notes modifiant I'Accord du 27 d~c./
25 janv. 19o6. Mandats-poste.
Remis en vigueur: 22 sept. 1920 .. j

Grande-Bretagne Notes. Mandats-poste. Mode de r~gle-

Allemagne [ ment de comptes. {
Remis en vigueur : 25 juin 1920

8 juillet 1921 V 312
No 136 J

8juillet 1921 } V:3o6
No 135 V o

1920, 26 avril {Grande-Bretagne} A Iejuin 1921 } V:8 4
23 juin Chine Accords. Mandats-poste ...... NO 12o

1920, 30 nov. {Arrangement M
I internationalJ andats-poste.

Voir: ACCORDS GANtRAUX INTERNATIONAUX : 1920, 30 nov.

Voir aussi : CONVENTIONS POSTALES, etc.

Marchandises.
Voir: INDICATIONS D'ORIGINE.

: MARQUES DE FABRIQUE.

Marine marchande.
Voir : TONNAGE,

Marques de fabrique.
{ Suede

1921, 23 mars .. Islande

Voir aussi : INDICATIONS D'ORIGINE.

Marques d'origine.
Voir : INDICATIONS D'ORIGINE.

Dclaration. Protection des marquesl 23 avril 1921 IV: 138
de fabrique .. .... .... I No 105 }

Mascate.
Trait~s, etc., avec des puissances ktrangres, h savoir

- Trait6 prolongeant le Trait6 d'amiti6,
1920, ii f~v. Grande-Bretagne de commerce et de navigation du

19 mars 1918 j

Minorit~s.
Etats-Unis
Grande-Bretagne
France

1919, 9 dec. Italie Trait. Minorit6s. Relations g~n~rales
Japon ]
et

Roumanie J
Morphine.

Voir: OPIUM.

Ier juin 1921 V :60
NXo 118 J

21 juillet1921 V:336
No 140 j
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INDEX ALPHABP-TIQUE (suite)
Enregistrement Vol Pages.

Date et N VMozambique.

Voir: TETE.

Naufrages.
Voi? : SINISTRES MARITIMES.

Navigation.
Voir: COMMERCE ET NAVIGATION.

: NAVIGATION AtRIENNE.

: PAIX ET AMITIE, COMMERCE ET NAVIGATION.
: SINISTRES MARITIMES.
: TONNAGE.
" VOLES NAVIGABLES.

Navigation a6rienne.

1921, 6 mai Grande-Bretagne Arrangement provisoire. Navigation
Portugal I arienne .... .. .. ....

1921, 15 j uillet { Grande-Bretagne{ Arrangement provisoire. Navigation
Norvbge | a6rienne . . . . . .

Arrangement. Exemption accord~e a
1921, 21 juillet Grande-Bretagne l'6quipage des a~ronefs des forma-

14/2-'--" Grace lit6s de passeports et de visas, en
1 1921. .............

Negri Sembilan.
Voir : MALAIS, ETATS MALAIS F-DARIfS.

7 juin 1921
No 128

io sept. 1921
No 162

V 18o

VI: 308

15 Sept. 1921I 348No 167 VI

Nicaragua.
Trait6s, etc., avec des puissances 6trangres, h savoir

fEtats-Unis 2 ot12
juin Grande-Bretagne Trait6 de paix ......... 5 2  (Non reproduil)I92O, 4 ui . et.et |" NO 

1 5
I

Hongrie J Ratifications ................ VI : 188

Nig6ria: Protectorat britannique.
Voir : EXTRADITION : 1921, IO janv. (Trait4 No 193.)

Norv~ge.
Trait~s, etc., avec des puissances 6trang~res, h savoir

1920, jui Grande-Bretagne Accord additionnel ii l'Accord desi
6juillet 8/18 sept. 19oo. Colis postaux

Y921, II1 av. )Etats-Unis . .Convention. Colis postaux.....

1 Convention. Suppression du r6gime}

1921, 22 avril .. Grande-Bretagne des capitulations en Egypte

1921, 15 juillet . Grande-Bretagne{ Arrangement provisoire. Navigation/

1 arienne .ussie

1921, 2 Sept. Ru sovitique) Arrangement pr61iminaire. Commerce{

Nyassaland: Protectorat britannique.

Voir: EXTRADITION : 1921, IO janver. (Trait6 No 193.)

I er juin 1921
NO 121

18 juin 1921
No 130

28 mai 1921
No 114

1O sept. 1921
No 162

19 d6c. 1921
No 196

Vr: l08

V : 218

V:3 4

VI 3o8

vii : 204
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INDEX ALPHABtTIQUE (suite)

Lum.

Grande-Bretagne Notes. Importation de l'opium, de la)
1921, 29 aofit " ee Sude morphine et d'autres drogues simi-

laires de Grande-Bretagne en Sudej

Enregistrement
Date et No

6 Sept. 1921
No 16o

VoL Pages

VI : 286

Option.
1920, 8 nov. Allemagne Trait6. R~glement des quesin d'op-i 7 jNv. 192 VII! 324

I Dantzig tion N......... ° 99

Ort gine.

Voir: INDICATIONS D'ORIGINE.
: MARQUES DE FABRIQUE.

Ouganda: Protectorat britannique.

Voir: EXTRADITION : 1921, 1o janv. (Trait6 No 193.)

Paix.
1920, 4 juin Grande-Bretagne Trait6 de paix .... 24 aoft 1921

e t c ., e t R atif n N O 1 5 2

Hongrie Ratifications

Pologne
Russie, Trait6 pr~liminaire et protocole. Paixi1920, 12 octobre (sovi~tique) XUkraine ) et conditions d'armistice......

(sovi6tique)lI Pologne
Russie

1921, 18 mars.. (sovi6tique) Trait6 de paix ........
Ukraine J

(sovi6tique)l

1921, 24 aoft {Etats-Unis Trait de paixIAutriche }Tri dpix. . . . .{

Voir aussi : ABITRAGE.

: CONCILIATION.
PAIX ET AMITIA, COMMERCE ET NAVIGATION.

Paix et amiti6, commerce et navigation.

Grande-Bretan Trait6 prolongeant le Trait6 d'amiti6
1920, 11 f~vriezI Mascate de commerce et de navigation du

I 19 mars 1891 .... ...... "

1920, I6 d6c... SamUnis

Voir aussi: COMMERCE.

: COMMERCE ET NAVIGATION.

: PAIX.
: TONNAGE.

Trait6 revisant les trait~s en vigueur]
Paix et amiti6, commerce et navi-
gation .... ............. I

(Non reproduit)
VI : 188

II avril 1921 IV: 8
No 101

12 aofit 1921 VI:
No 149 5

22fnov. 1921 VII 156
No 184 1

Ier juin
1

92
1  V: 6o

No 118 J

8 sept. 1921 }VI 292
NO i61 V

Pahang.
Voir : MALAIS, ETATS MALAIS FADARPS.

Panama.
Trait6s, etc., avec des puissances 6trang~res, h savoir

i Grande-Bretagne Trait6 de paix {24 aot 192 (Non reproduit)1920, juill etc., et N 59 Hongrie e Ratifications ................ VI : 188

Opi
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INDEX ALPHAB] TIQUE (suite)

Paraguay.
Trait~s, etc., avec des puissances 6trang~res, h savoir

Enregistrement
Date et NO Vol. Pages.

30 sept. 1921 } I 3681919, 17 nov. .. Japon ..... Trait& Commerce ........ No 1692

Voir aussi : 1920, 29/3o novembre.

1920, 29!30 nOV. Japon.J Notes. Trait6 de commerce du 17 nov. 30 sept. I921 I 374199........... No v po

Passeports.

1921, 21

24(27 juillet

Pavilions.

1921, 20 avril

Arrangem ent. Exem ption accord ee Aj
Grande-Bretagne l'6quipage des a6ronefs des forma-
Grace lit~s de passeports et de visas, enJ

e 1921. ...............

Reconnaissance du droit au pavillon
D~claration. pour les Etats d~pourvus de littoral

maritime.

15 sept. 1921 VI : 348
No 167 J

Voir : ACCORDS GItN1RAUX INTERNATIONAUX : 1921, 20 avril.

Pays-Bas.
Trait~s, etc., avec des puissances dtrangres, h savoir

1920, ri mai .. V~n~zu~1a . ~,Trait6 et notes, R6tablissement desl 26 oct. 192I }VII:86
relations diplomatiques .. .. j No 176 8

Accord portant modification de l'Ac-
1921, J cord des 13 fdv./i3 mars 1899.

8 dac. 192C0 Grande-Bretagne modifi6 par l'Accord des 24/30 mai
18 janv 1921 1905. Correspondance t~l~graphi-

ques par citbles sous-marins directs)

1921, 19/24 mars Espagne ..

Notes. Prolongation de la Dclaration
du 12 juillet 1892, modifi~e par la
P~claration du 13 nov. 1899. Rela-
tions commerciales ...... .. I

ier juin 1921 V 158
No 124 jV 5

9 nov. 1921 VlII 116
No 179 J

1921, 124 join Espagne Notes. Relations commerciales. . 9 nov. 1921 lVII: 122
No 8o

1921, 23 Sp Bulgarie
13 nov. I

Notes. Importation en Bulgarie de
marchandises provenant des Pays-
Bas .. .. .. .. .. ....

9 nov. 1921 VI : log
No 178 V

Perak.
Voir : MALAIS, ETATS MALAIS F1tDtRAS.

P6rou.
Trait&s, etc., avec des puissances 6trangres, h savoir

192T, 21 mai Etats-Unis { Protocole. Arbitrage de la R~clamation 19 aoft 1921 }VI :172
Landreau contre le Prou .... J No 150

1921, 27 Grande-Bretagne Convention. Propri&t6 mini~re Lal 12 dec. 1921 VII :280
aoft ~ran~O-~ ag Brea y Pariflas n. ......... No 195

Perse.
Trait~s, etc., avec des puissances ftrangres, h savoir :-

Accord portant modification Is lal
1920, 21 mars Grande-Bretagnej Convention commerciale du 9 fv.

1903 -J..............

I9 avril 1921 } IV :48
NO 102 J

1921-1922

ml
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INDEX ALPHABtZTIQUE (suite)
Pl6biscite.

Voir : HAUTE-SILIASIE.

Pologne.
Trait6s, etc., avec des puissances 6trang~res, h savoir

Accord touchant la conclusion d'une)
convention relative au traitement

9janvier de leurs ressortissants, en ce qui1920, 9 . Autriche concerne les biens leur appartenant

sur les territoires de l'autre partie.
Imp6t sur le capital........

Etats-Unis
1920, 4 j uin Grande-Bretagne Trait6 de paix .... ...... {

etc., et

Hongrie Ratifcations

Russie
1920, 12 octobre (sovi6tique) Trait6 pr6liminaire et protocole. Paix

, Ukraine j et conditions d'armistice .(sovi6tique)l

.Dantzig (Ville (Convention. Ex6cution de l'art. 1041920, 9 nov. libre) du Trait6 de Versailles du 28 juin
1919. Relations g6n6rales

Convention additionnelle k la Con-)
1921, 8janvier . Autriche .. .. vention du 17 mars 1920. Echange

de marchandises .... .. .. I

1921, 20 janvier Allemagne

Enregistrement
Date et No Vol. Pages.

23 nov. 1921 }VII :64
NO 185 j

24 aout 1921
No 152 I(Non reproduit)

VI : 188

i t avril o1921} I: 8
No I01

25 aofit 1921 1 VI : 10o
NTo 153

23 sept. 1921 VII 182
No 186 I

Arrangement. P16biscite en Haute-i 21 aofit 1921 }VI 222
Sil6sie ..... .. .. .. .. J No 156 V

Russie

1921, 24 f~vrier Ukraine j Convention. Rapatriement.....

(soviftique)

25 avril 1921 I
NO IV: 142

1921, 3 mars .. Roumanic . .. Convention. Alliance d6fensive 24 oct. 1921
I No 175 78

Russie
1921, 18 mars (sovi~tique) Trait6 de.....

Ukraine .T de paix
(sovitique)|

Protocole. Application de l'art. 268
§ 6, du Trait6 de Versailles du1921, IO avri Allemagne . . 28 juin 1919 (Importation de mar-

chandises en Allemagne) ....
Portugal.

Trait6s, etc., avec des puissances 6trang~res, h savoir

1920, 7 avril Grande-BretagneI

12 aofit 1921 ' VI : 52
No 149 VJ 5

31 ao6t 1921 V
No 158 V 4

Accord renouvelant l'Accord des 28)
aofit 191314 juillet 1914. Recrute- 8juillet 1921 V
nent t Tete (Mozambique) des . No 134
travailleurs indig~nes de Rhod6siel

1920, 6 mai Grande-Bretagne Convention. Fronti'res dans l'Afrique 19 avril 1921
I du sud-est ........... . No 1 3 IV : (4

Etats-Unis
1920, 4 Juin Grande-Bretagne

etc., et I
Hongrie I

Trait6 de paix.. 24 aofit 1921
.. .. .. .. ..n No 152Ratifications . . . . . . . . (Non reproduit)

VI : 188
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INDEX ALPHABP-TIQUE (suite)

Portugal (suite).

Trait~s, etc., avec des puissances -trang~res (suite), h savoir

Enregistrement VoL Pages.
Date et N

O

1920, 14 Sept. Etats-Unis Arrangement prorogeant la Conven-f 12 dec. 1921 VII 254
tion d'arbitrage du 6 avril i9o8 . .1 No 191

1920, 9 dEc. Grande-Bretagne Arrangement. Abolition des capitu-{ 12 d~c. iqi I 258a lations en Egypte ........... No 192 2

Trait. Application de la Convention I
d'extradition du 17 oct. 1892 5|

Grande-Bretagne l'extradition entre les territoiresl
de la R~publique portugaise et
certains protectorats britanniques

Trait& Application de la Convention'
d'extradition du 17 oct. 1892 5|
l'extradition entre les territoires de[

Grande-Bretagne la R~publique portugaise et cer-
tains Etats- de la presqu'ile malai-
sienne protdg~s par la Grande-Bre-J
tagne. ..............

12 d6c. 1921 VIINo ~ 264No 193

12 dec. 1921 .VI
No 94 272

1921, 6 mai .. Grande-Bretagne Arrangement provisoire. Nav gationI adrienne .... .. .. .. .. t
7 juin 1921 V : 180

No 128 j

1921, 4 ;~~t . 1 Sud.. . Notes. Echange de notifications con- 21 nov. 1921 VIrr 4
20 sept. cernant les ali~n6s No.........No 183

Poste a6rienne.
Voir : CONVENTIONS POSTALES, etc.

Postes.
Voir: COLIS POSTAUX.

: CONVENTIONS POSTALES.

: MANDATS-POSTE.

Prisonniers de guerre.

{Allemagne1921, 6 mai .. Russie
(soviatique)

Voir aussi : RAPATRIEMENT.

Arrangement provisoire. Prisonniersf 31 aoflt 1921 1 VI : 268
de guerre .... .... ....... No 159

PropritY.
Voir: BIENS.

: PROPRIPTA MINItRE.

Proprit6 minire.
,aot{ Grande-Bretagne Convention. PropriWt. mini~re. La 12 dec. 1921 VII 280

VI 27 : S Brea y Parifas o No 195
Voir aussi : ]3IENS.

Rapatriement. IPologneRussie
1921, 24 f~vrier (sovitique) Convention. Rapatriement .. ..

Ukraine
(soviftique)l

Voir aussi : PRISONNIERS DE GUERRE.

25 avril 1921 IV :1
No xo6 j

921, 1ojanvier

1921, Io janvier
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INDEX ALPHABPETIQUE (suite)

R6clamations.
,22 mars..{ Grande-Bretagne Arrangement. Reclamations de cer-/

1921, 2Gnde-ag tains sujets britanniques contre lef Eta Gouvernement vdndzulien .... J

1921 21mai Etats-Unis1921, 21 mai.. Prou

Voir aussi : DETTES.

itecouvrements.
Voir : CONVENTIONS POSTALES.

Recrutement des travailleurs;
Voir : TRAVAIL, TRAVAILLEURS.

Relations diplomatiques.
1 Pays-Bas

1920, Ii mai . .[ V~n~zula

Enregistrement Vol Pages
Date et N .

Ier juin 1921 V : 170
No 126 J

Protocole. Arbitrage de la R~clama-I 19 aofit 1921 1 VI : 172
tion Landreau contre le P~rou .. ) No 150 1

Trait6 et Notes. R~tablissement des} 26 oct. 1921 }VII : 86relations diplomatiques .......... NO 176

Repartition des flottes marchandes.
Voir : TONNAGE.

Rhod~sie.
Accord y relatif. -

1920 7 avril .Grande-Bretagnef
19o:7 vrl .{Portugal •

Accord renouvelant l'Accord des 28Iaofit 1913/4 juillet 1914. Recrute-
ment 4 Tete (Mozambique) des
travailleurs indig~nes de Rhod~siel

8 juillet 1921 } V:2 9 8
No 134

Rhod~sie m6ridionale.
Voir: EXTRADITION :.1921, IO janv. (Trait6 No 193.)

Rhod~sie septentrionale.
Voir : EXTRADITION : 1921, IO janv. (Trait6 No 193.)

Roumanie.
Traits, etc., avec des puissances 6trangres, h savoir

(Etats-UnisGrande-Bretagne2[uilt 
91

1919, 9 dtc. . France Trait. Minorit6s. Relations g6nrales uillet 1921 V 33 6j Italie 
nr No 403

Japon

Etats-Unis

1920, 4 juil Grande-Bretagne{ etc., et }
Hongrie I

Traitd de paix. ..........

Ratifications. ..........

24 aofit 1921
No 152 (Non reproduit)

VI : I88

1921, 3 mars .. Pologne .... Convention. Alliance dtfensive 24 oct. 1921 VII :
S No 175 1

Note concernant la dtnonciation dejSuede...... la Convention de commerce et de
navigation du 3 mars 191o ....

9 mai 1921 1 IV : 266
No I IO I

2 30 ao-it 1921 }vI : 216
1921, 23 avrll .. Tchticoslovaquie Convention. Alliance dtifensive .. No 155

Notes renouvelant la Convention in-

Su~de..........ternationale du 14 oct. 1890 et les
actes la compltant. Trafic des
marchandises par voie ferre .... I

3 dtc. 1921 VII : 248
No 190

1921, 18/2i avril

1921, 21/25 nov.
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INDEX ALPHABtTIQUE (suite)
EnregistrenientRussle (soviftique). Date et No Vol Page.

Trait~s, etc., avec des puissances 6trang~res, h savoir

1020, 12 oct. _I Ukraine Trait6 pr6liminaire et protocole. Paix ii avril 1921
(sovitique) et conditions d'armistice .... No Ioi{ oone 25 av 1 2

1921, 24 f~vrier Ukraine } Convention. Rapatriement o2 avri 1921 IV 142
(sovi6tique) . " No 106

1921, 16 mars.. Grande-Bretagne Accord commercial ........ No 14 IV 128

fPologne 12 aofit 1921
1921, 18 mars.. Ukraine 1 Trait6 de paix i..No 1949 VI : 52

1 (sovi.tique).

1921, 6mai Allemagne Arrangement provisoire. Prisonniersl 31 aofit 1921 VI :268
" de guerre ............... j No 159 J

1921, 2 sept. .. Norv~ge .... Arrangement pr~liminaire. Commerce 19 do. i92 V

No 196 .9

Salvador.
Trait6s, etc., avec des puissances 6trang~res, h savoir

Costa-Rica23mi11
1921, 19 janv. .. Guatemala Pacte d'Union de l'Am~rique centrale 23 mai 1921 V: 10

Honduras N° 11

Sanitaires, conventions.
Voir : HYGIANE.

Sarre (Commission de Gouvernement du Bassin de la Sarre).
Trait~s, etc., avec des puissances 6trang~res, h savoir

1q21, ~~ .. , Protocole. Application du Traits de 3 12 91921, 3juin .. Allemagne.. Versailles, du 28 juin 1919, au No 129
territoire du Bassin de la Sarre

Selangor.
Voir : MALAIs, ETATS MALAIS FPD] RtS.

Serbe-croate-slov~ne, Etat.

Vir : ETAT SERBE-CROATE-SLOVPNFE.

Siam.
Trait~s, etc., avec des puissances 6trang~res, h savoir

(Etats-Unis 2af i i2
1 Grande-Bretagnel Trait de paix.24 aoit 191 (Non reprodoit)

1920, 4 jnil ,. ec.e |. . . . . No 152 (Nnrpout
etc., et Ratifications VI............ .... V I: 88

Hongrie
9 Trait6 revisant les trait~s en vigueur.1 8 Sept. 22

1920, I dc.. Etats-Unis Paix et amiti6, commerce et na- No 11 VI 292
vigation j............. No 161

Sierra Leone.
Convention y relative.

Convention additionnelle la Con-
oin Grande-Bretagne vention du 21 juin 1911 entre Cr j 1921

1917, 25 diberia l'Angleterre et le Liberia. R6glement e 
join 11 40

des diff6rends entre la Sierra Leone NoII5
Vo et le Lib:ria . .. . ... . .

Voir aussi : EXTRADITION : 1921, 10 janv. (Trait6 NO 193.)
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INDEX ALPHABI2TIQUE (sutte)
Sil~sie.

Voir : HAUTE-SILtSIE.

Sinistres maritimes.
1921I. Grande-Bretagne

28 sept. 1918 Danemark I Accord. Sinistres maritimes
21Janv192il

Somalis, CMte des (Protectorat britannique).
Voir : EXTRADITION : 1921, 10 janv. (Trait6 No 193.)

Sud-est africain.
Voir: AFRIQUE DU SUD-EST.

Suede.

Trait6s, etc., avec des puissances trangres, k savoirI Convention. Institution d'une Com-
1920, 26 mars.. Chili ...... mission permanente d'enqu~te et

de conciliation ....... t

Ierjuin 1921 V: 1V62
No 125

IO mai 1921 IV : 272
No iii I

1920, 3 mars Grande-Bretagne Accord additionnel k l'Accord desi 1 er juin 1921 V:64
2avril 10/26 mai 1904. Colis postaux .. I No 119 I

1921, 17/18 mars Espagne

1921, 23 mars.. Islande

1921, 14 avril .. Bulgarie

1921, 18/21 avril Roumanie

1921, 13/28 mai Etats-Unis

1921, 22 avril t4u-------- Italie . .

4juin E

1921, 19/20juin Espagne

Notes portant renouvellement de la
Convention commerciale du 27 juin
1892. ..............

6 nai 1921 I IV: 26o
No 109

{ Dclaration. Protection des marques 23 avril 1921 }de fabrique .. .. .. .. ..I No 105 IV : 138

Notes. Relations conomiques et com-merciales. Etablissement du regime
de la clause de la nation la plus
favoris6e. ............

Notes concernant la d~nonciation de
la Convention de commerce et de
navigation du 3 mars 191o ....

20 juin 1921 }

No 131 V

9 mai 1921 } IV: 266
No 110 1

Ordonnances relatives it la reconnais-
sance r~ciproque des certificats 30juillet 1921 VI: 42
d'inspection des paquebots de voya- No 147
geurs .. .. .. .. .. .. .. I

Notes portant renouvellement de ]a
Convention internationale du 14 oct.
189o et des actes la compl~tant.

I Transport de marchandises par[
voie ferr~e. ............... J

4 aouit 1921 }
No 148 I

Notes. Relations commerciales" : ta-1 22 juillet 1921 Vblissement d'un modus vivendi . j No 43 388

1921, 8 juillet.. Grande-Bretagne{ Accord. Suppression du regime des
I capitulations en Egypte

1921, 23 mai {ilneNts.Ehned notifications con-1
2 9 j ufilet IJ cernant les ali~n6s. .. .. .. .. j

I9juillet 1921 V:
No 139 V33

26 sept. 1921 VI
No I68 3

Notes. Importation de l'opium, de 1a
1921, 29 aofit .. Grande-Bretagne morphine et d'autres drogues simi-} 6 sept. 1921 VI : 286

1 laires de Grande-Bretagne en Su~deJ NO 16o I

Enregistrement
Date et NO Vol. Pages.
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INDEX ALPHABtTIQUE (suite)

Suede (suite).

Trait6s, etc., avec des puissances trangres (suite), . savoir

1921, 28 juin- } Tch6coslovaquie {Notes, Echange de notifications con-

1921 4 j uillet Portugal Notes. Echange de notifications con-I
Portugal ". cernant les alin~s .........

1921, 25 mai- Grande-Bretagne Notes. Echange de notifications con-
2r sept. rd- cernant les alin s ........

1921 , 30 Sept. Bulgarie { Notes. Relations commerciales etl
1 3 t g 6conomiques .... .. .. .. I

1921, 27 mai- IFrance I Notes. Echange de notifications con-
9 nov.{ cernant les ali6n6s. ........

Notes renouvelant la Convention
.internationale du 14 oct. .890 et

1921, 21/25 nov: Roumanie les actes la compltant. Trafic des

[ marchandises par voie ferr~e .. I

1921, 27 mai- Suisse ..... Notes. Echange de notifications con-i
29 nov. cernant les ali6n~s.........

Suisse.
Trait~s, etc., avec des puissances ktrang~res, h. savoir

Notes. Prolongation du Trait deI

1920, 21/25 f~v. Hongrie .... commerce du 9 mars 19o6 entre
Il'Autriche-Hongrie et la Suisse . .J

Voir aussi . 1921, 16/22 mars.

(Arrangement additionnel it la Con-i
1920, 4/28 f6v. Grande-Bretagne/ vention des 12/20 juillet 1896.

I Colis postaux .......... j

Notes portant modification du delai

j de d6nonciation du Trait6 de com-1921 i6/2 mas Hogrie .... merce du 9 mars 19o6 entre l'Au-|

triche-Hongrie et la Suisse .... J
Voir aussi : 1920, 21/25 f6vrier.

1921, 27 mai- Suede.... Notes. Echange de notifications con-i
29 nov. I cernant les alinds ......... J

Enregistrement Pages.
Date et No Vol

31 oct. 1921
No 177

21 nov. 1921
No 183

II nov. 1921

No 181

16 nov. 1921

No 182

27 dec. 1921
No 197

VII :98

VII 144

VII 128

VII : 138

IVII : 304

3 dc. 1921 248

27 d&c. 1921 }
No 198 vii 314

23 nov. 1921 VII :
No 189 2

28 juillet 1921 } VI :1
No 145 !

23 nov. 1921 lVII
No 189 J

27 dc. 1921 VII :
No 198 314

Swaziland: Protectorat britannique.
Voir: EXTRADITION : 1921. io janv. (Trait6 No 193.)

Taxes.

Voir : IMP6TS.

Tch~co-Slovaquie.

Trait~s, etc., avec des puissances ftrang~res, it savoir

rEtats-Unis.etae Trait de paix 24 aofit 1921 N
92,4juin .. etc., et Raiiains.......................I 5 2 8

1920, 4 jun Grande-Bretagne Tri~d axNo 152 j(Non reproduit)etc.,i et Ratifications .. . . . . . . . VI :188
9. Hongrie-a

19r4 ao6t Eta sroe-one Convention d'alliance.............o 121 VI 210
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INDEX ALPHABP-TIQUE (suite)

Tch6co- Slovaquie (suite).

Trait6s, etc., avec des puissances Atrang~res (suite), h savoir

Enregistrement
Date et NO Vol. Pages.

1921, 3 fvrier .Allemagne.. Convention. Transfert de la juridic-1 I juillet 1921 } V :2 4 6
tion dafis le territoire de Hultschinl No 132

• {~ 30oao6t 1921 }V:1
1921, 23 avril .. Roumanie . .. Convention. -Alliance d6fensive 3o No I VI 26

9228j- .Sude.. Notes. Echange de notifications con- 31 oct. 1921 1VII :98
7 sept. S cernant les alienes......... No 177

T616graphe et t6phone.

1920, Grande-Bretagne a
15 dec. 1919 Arrangement. Taxes tfl~phoniques
10 ]any. 1:92o Fac

Accord portant modification de I'Ac-
1921, . cord des 13 f6v./I3 mars 1899,I' rande-Bretagne .. , ,- , '/

dc. 192o an-B e modifi par l'Accord des 24/30 mai

I8janv. 1921 a / 19O5. Correspondance t6lgraphiqueI
par cables sous-marins directs . .1

Tete.

Accord y relatif : -
('Grande-Bretagnef Accord renouvelant l'Accord des 28

1920, 7 avril. r t g aofit 1913/4 juillet 1914. Recrute-

ment t Tete (Mozambique) desI travailleurs indignes de Rhod6siel

I
er juin 1921 V: 5 4No 117 1

1er juin 1921 V : 5 8

No 124 1

8 juillet 1921 V:298
No 134 J

Tonnage.
1919, 25 Sept. Grande-Bretagne Accord. Repartition de la flotte mar-I 15 Sept. 1921 1VI: 328

Italie .... .. I chande austro-hongroise ...... J No 163

Voir aussi : 1919, 13/15 octobre.
: 1921, Ier juin.

Grande-Bretagne Accord compltantl'Accord du 25 sept.
1919, 13/15 oct. g Italic ...... 1919. Repartition de la flotte mar-

chande austro-hongroise .... j
Voir aussi : 1921, Ier juin.

15 sept. 1921 V
No 163 VI 330

Grande-Bretagnef Accord. Repartition des flottes mar-i
J99aov. chandes allemande et austro-hon- 15 Sept. 1921919,on/12, groise.. ... No 164 } VI: 334

groise .... .- .. .. .. ..I

Accord compl~mentaire et note. Ac-I
GrandeBretagne cords du 25 sept. 1919 et des
Italie 13/15 oct. I919. Repartition de la

flotte marchande austro-hongroisel

15 Sept. 1921 VI : 324
No 163 1

1jin Grande-Bretagnej Notes confirmant les Accords des
France 22 avril et 14 d6cembre 1920. 292juillet1921 4

Repartition du tonnage ennei N 
4 6

Transit.
Voir aussi : CHEMINS DE FER.

VOIES NAVIGABLES.
Grande-Bretagne Convention. Trafic beige h traversl 8juillet1921

1921, 15 mars.. Belgique. l'Afrique orientale ........ No 138 32

1921, 2o avril.. Convention et statut: Libert6 du transit.

Voir : ACCORDS GANIRAUX INTERNATIONAUX : 1921, 20 avril.

1921, erjuin .. I
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INDEX ALPHAB11TIQUE (suite)
Transports.

Voir: CHEMINS DE FER.

: TRANSIT.

Travail, travailleurs.

1919, 30 sept. {France•Italie

1920, 7 avrii Grande-Bretagnef
Portugal

1921, 1 cr juillet-J
5 oct. I

Grande-Bretagne /
France I

Trait Travail.. 2 juillet 1921 } V:28oNo 13 3

Accord renouvelant l'Accord des 28I
aoOt 1913/4 juillet 1914. Recrute-
ment h Tete (Mozambique) des
travailleurs indig~nes de Rhod~sieJ

Notes. D6nonciation de la Convention I
du Ier juillet 1861. Emigration des
travailleurs de l'Inde vers les colo-
nies franqaises ............. I

8 juillet 1921 V: 298
No 13 1'V 9

15 sept. 1921 VI
NO 66 342

Ukraine (soviftique).
Trait~s, etc., avec des puissances 6trang~res, it savoir

Pologne Trait6 pr6 liminaire et protocole. Paixj
(sovitiquee et conditions d'armistice

Pologne
1921, 24 f~vrier Russie Convention. Rapatriement......

(sovi~tique)l
9 Pologne {

1921 18 mars. Russie } Trait6 de paix .. ........
(sovi6tique)/

Vn&u1a.
Trait6s, etc., avec des puissances 6trangres, hL savoir{ Trait6 et notes, R6tablissement

920, ii mai .. Pays-Bas relations diplomatiques ..

1921, 22 mars.. Grande-Bretagne{

Visa.

Arrangement. R6clamations de
tains sujets britanniques contr
Gouvernement de V~n~zu6la

I I avril 11921 IV 8

25 avril 1921 1IV
No io6 4

12 aout 1921 1
No 14 9 VI 52

des{ 26 oct. 1921 }
.. No 17 6 VII :86

e le i1e je uin 1921 V 70
NO 126 V1 JT

Voir : PASSEPORTS.

Voles ferr6es.
Voir: CHEMINS DE FER.

: TRANSIT.

Voies navigables.

1 Convention et Statut. - R6gime des voies' navigables1921, 20 avril .. d'int6r~t international.

Voir : ACCORDS GItNtRAUX INTERNATIONAUX : 1921, 20 avril.

Protocole additionnel h la Convention du 2o avril 1021
sur le regime des vojes navigables d'int~ret international.

Voir : ACCORDS G9NARAUX INTERNATIONAUX : 1921, 20 avril.

Zanzibar: Protectorat britannique.
Voir : EXTRADITION " 1921. io janvier. (Trait6 No 193.)

Enregistrement
Date et N- Vol. Pages.
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Index to Volumes IV-VII

i. - Chronological Index of Treaties.
2. - General International Agreements (Chronological Order).
3. - Alphabetical Index (Countries and Subjects).

N.B. - It was considered more useful to make a separate Index of General International'Agreements than
to enter each agreement separately under each signatory State. International Agreements, therefore, and accessions
to, or withdrawals from, such agreements, will not be found under the countries in the Alphabetical Index. Cross
references, however, have been given to these agreements, from the subjects concerned in the Alphabetical
Index, and also from the Chronological Index.

REFERENCES

References to the Treaties are to Volumes (Roman numerals), Pages (Arabic figures).

E.g. IV: 47 = Volume IV: Page 47.

ABBREVIATIONS.

Addl.
Art.
Provl.
Suppl.
U.S.A.

additional.
article.
provisional.
supplementary.
United States of America.
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CHRONOLOGICAL INDEX

1872
Registration

Date and No.

May 4 - Great Britain1Tet Extradition. 1121.JlMay 1 ."Germany f Treaty Renewed : June 25, 1920 1921, July 8

1873

De.3 Great Britain Trat ExtraditionAustria Treaty Renewed : Sept. 22, 1920..

1880
May,20 Germnany IArne nt Money Orders. 19,JuyS

June 22 India Arrangement Renewed : June 25, 1920 1 92, July 8

8NO. 35
1894

Great Britain)N 314 Germany Agreement

June 26 .Great Britain DeclarationAustria

Dec. 27, 1905 Austria
Jan. 25, 19o6 India

Parcel Post.
Renewed (with its subsequent8 1921, July8modifications) : June 25, 19201 No. 135

1901
Amending Extradition Treaty of

Dec. 3, 1873, 1921, July 8
Renewed: Sept. 22, 1920........No. 36

1906

Money Orders.
Arrangement . Renewed (with its subsequent July 8

modifications. : Sept. 22, 1920{ 1 36 8

May 26 . .. Universal Postal Convention.
See , GENERAL INTERNATIONAL AGREEMENTS : i906, May 26,

1908

Jan. 9 Great Britainj oe res
Feb. 8 Germany .1greem~ent .. lone Orer. 21 July 8Feb. 8 Renewed : June 25, 1920 .. No. 135

1911

Great Britain[ Extradition between certain Bri-
Aug. 17 "" Germany n Treaty .... tish Protectorates and German y.1 July 8Renewed : June 25, 1920.. .. No 135

1912
Jan. 17.. International Sanitary Convention.

See : GENERAL INTERNATIONAL AGREEMENTS : 1912, January 17.

1913

Modifying Arrangement of Dec.

J Austria Notes j27/January 25, 19o6. Money
ReIndia . Orders. 22, 192 Jl 3Renewed : Sept. 22, 1920 . .9I ul No.13

V: 304

V: 312

V : 312

V: 304-6

V 304

V : 312

Vol. Page.

V: 304

V : 312

V: 306

19zI,.July8I"NO. 136 }
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CHRONOLOGICAL INDEX (continued).

Registration
Date and No.1914

April 21 .. International Sanitary Convention.

See: GENERAL INTERNATIONAL AGREEMENTS: 1914, April 21.

1917

Vol. Page.

June 25 .{Great Britain Suppl
J Liberia I Convention{

Anglo-Liberian Convention of Jan.)
21, 1911. Settlement of disputes 1921, June x
between Sierra-Leone and Li- No. 115
beria ................... I

1919
April 4. . Braz Britain} Treaty .... Peace Commission .. ......... I92i, June I

Gpi rai No. 116

{International Convention and} Control of Trade in Arms and
Sept.1 m .. Protocol ......... Ammunition.

See : GENERAL INTERNATIONAL AGREEMENTS : 1919, Sept. 1O.

Sept 25 Great Britaini Agemn Disposal of Austro-Hungarian 11921, Sept. 153
"2 Italy Merchant Ships ........ No. 163

See also 1919, Oct. 13/15.
192i, June I.

jFrance } L1921, July 2
Sept, 30 " iItaly Treaty Labour. ............ No. 133

f Great Britainj Suppl. Agreements of Sept. 25, 1919. 1921, Sept. 15Oct. 13/15 Agreemen Disposal of Austro-Hungarian o. 13t Merchant Ships. ......... No. 163

See also 1921, June i.

Nov. I0/2 Great Britain Ag Disposal of German and Austro-)I921, Sept. 151
N" Japan Agreement .. Hungarian Merchant Ships .. ) No. 164 J

V: 40

V: 46

VI : 328

V: 280

VI 330

VI 334

Nov. 17 .{ Japan y TreatySParaguay j "

See also 192o, Nov. 29/30.

U.S.A.
Great Britain
France

Dec. 9.... Italy Treaty
Japan

and
Roumania

Commerce .. 11921, Sept. 301 V 368.. Commece .... ..... / No. 169 I: 6

Minorities. General Relations .. [ Jul 14 V :336

NO. 140

1920

Conclusion of a Convention regu-'f lating treatment of their res-

Jan. 9.. Austria Agreement pective nationals as regards 1921, Nov. 23 VII 164
Poland A  Property owned in territory No. 185

of other party. Levy on Ca-
pital. ........... )

Dec. 15, 1919 Great Britain Agreement
Jan. 10, i92O France I g

Jan. 24 {Great Britain Notes
Feb. 6 1Germany I

I1921, June 1 }Telephone Charges .. ....... No. 17

Money Orders. Method of settle-
ment of accounts.

1921, July 8
Renewed: June 25, 1920 .... I. No. 135

V : 54

V : 306
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CHRONOLOGICAL INDEX (continued).

1920 (cont.)

Jan. 24 JGreat Britain Notes
Feb. 6 Germany

Feb. i { Great Britain TreatyMuscat jTet

Feb. 21/25 { Hungary Notes
Switzerand I/ oe

See also : 1921, March 16/22.

Registration
Date and No.

Parcel Post. Method of settlement
of accounts.

. Renewed :June 25, 1920.. . .92, July 8.

e No. 135

Prolonging Anglo-Muscat Treaty 1921, June}
of March 19, 1891. Friendship,) No. 1e8
Commerce and Navigation . j

Vol. Page.

V 304

V: 60

{ Prolongation of Commercial Trea-
ty of March 9, 19o6. between 192T, Nov. 23 VII 236
Austria-Hungary and Switzer- No. 189 3

land .. .. .. .. .. .. )

Feb. 4/28 Great Britaini Add]. I Agreement of July 12/20, 1896. 1921, July 28} VI 1o42 Switzerland I Agreementj Parcel Post ......... )./ No. 145

March 21 { Great Britain Agreement Modifying Commercial Convention j 1921, April '9 IV 4 8
Persia A of Feb. 9, 1903 ............ No. 1O2 1

March 26 . Chile• [Sweden
Coneno Permanent Enquiry and Concilia- 1921, May 10}
Convention . tion Commission .. ...... ) No. III I 272

March 3 {Great Britain Addl. Agreement of May 10/26, 1904.1 1921, June iApril 2 Sweden Agreementl Postal Parcels ... ...... J No. 1I9

(Renewing Agreement of Aug. 28 t
Great Britain t 1913/July 4, 1914. Recruit- }

April 7 Portugal Agreement . . ment in Tete (Mozambique) of 921, luly 8 1
o Native Labourers from Rho-i No. 134

desia .. ... ... ....... 1

V :64

V : 298

May 6. Great Britainl Agreement Boundaries in South-East Africa.. 1921, April '9 IV 94
Portugal " NO. 103

{Netherlands Treaty and Re-establishment of Diplomatic 1921, Oct. 26 VII 86
May ii . Venezuela NotesJ Relations .... .. .. .. I No. 176 I : 6

June { Germany Provl. e 1921, Nov. 231 VII 2o8
un " "Hungary I Agreement . Commerce. ............ No. 187

U.S. A.
Great Britain

June 4 . etc., and
Hungary

Treaty .... Peace ...... ....... ANo. 1524

Ratifications

April 26 Great Britain A t 1921, June i
June 23- China I. Moe re.........No. 1-20

June 25 ".. Great Britain{

Renewal of certain Anglo-Ger-
Note to man Treaties, in accordance 192, July 8

Germany with Art. 28 of Treaty of9 NO. 135
Versailles of June 28, 1919 .. 1

June 18 Great Britainj Addl. I Agreement of Sept. 8/18, 1900. 1921, June i
July 6 Norway j Agreement I Postal Parcels ...... .. I No. 121

Not repro-
duced.

VI 188

V 84

V 304

V O8

I Austria
Aug. 3 . France

Settlement of Austrian debts tol
French nationals as provided 1 " 21

Convention for by Art. 248 of Treaty u 211
of St. Germain of Sept. ioj No. 141
1919 .. .. .. .. .. ..

V : 356
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CHRONOLOGICAL INDEX (continued).

Registration
Date and No.1920 (cont.)

Vol. Page.

Serb-Croat- 9 A 3

Aug. 14 Slovee State Convention .. Alliance ".... AuNo. 154 VI : 210

slovakia J

{ Great Britainf Addi. Agreement of Aug. 22)Sept. 14, 1921, June i}Denmark ] Agreement . 1903. Postal Parcels...... J No. 122

Germany Agr9ent .Economic..1921, April 28\
Austria greel No. 107

V: 130

IV : 202

..I U.S.a Agreeent . Extending Arbitration Convention I921, Dec. 12
SPortuga of April 6, 19o8 ........ 1 . No. 191 1 V11 : 254

Sept. 22 .. Great Britain AuNote to

I Austria

Oct. 4 . Belgium } "Convention

Renewal of certain Anglo-Austrianl
Treaties, in accordance with 1921, July 8
Art. 241 of Treaty of St. Ger- No. 136
main of Sept. 1o, 1919 .. 

Settlement of Austrian debts to
Belgian nationals as provided ,J 21
for by Art. 248 of Treaty u
of St. Germain of Sept. io, N o. 142

1919 .. .. .. .. .. ..

Sept. 23 f Great Britain ! Arecolet Conveyance of Mails by Aero-192I, June I

Oct. 5 Belgium J plane . .. . - No. 123

Poland
Russia Preliminary

Oct. 12 .. (Soviet) Treaty and
Ukrainia Protocol

(Soviet) i

(i92i, April iiPeace and Armistice Conditions. . 1o• A il

V : 310

V : 372

V : 148

IV: 8

Nov. 8 .. Germany Treaty .... Regulation of Option Questions. 1922' Jan. 7 VII : 324o . 8 " " D a n zig I , N o 19 9 1

{ Poland }
Nov. 9 .. Danzig Convention

(Free City)

Nov. 29130.. Japan NoeIParaguay INts . .

Execution of Art. 104 of Treatyl 192, Aug. 25
of Versailles of June 28, i919. No. 153
General Relations .... - I

VI : 190

Treaty of Commerce of Nov. 17, 1921, Sept. 301 VI 374
1919 ............... ..J No. 169 1

Nov. 30 .. Universal Postal Convention.

See : GENERAL INTERNATIONAL AGREEMENTS : 1920," Nov. 30.

Nov. 30 .. International Agreement. Letters, etc. Declared Value.

See : GENERAL INTERNATIONAL AGREEMENTS : 1920, Nov. 30.

Nov. 30 .. International Agreement Money Orders.

See : GENERAL INTERNATIONAL AGREEMENTS : 1920, Nov. 30.

Nov. 30 .. International Convention. Parcel Post.

See : GENERAL INTERNATIONAL AGREEMENTS : 1920, Nov, 30.

Nov. 30 .. International Agreement. Payment on Delivery.

See : GENERAL INTERNATIONAL AGREEMENTS : 1920, Nov. 30.

SPostal Subscriptions to News-

Nov. 3o .. International Agreement papers, etc.

See : GENERAL INTERNATIONAL AGREEMENTS : 1920, Nov. 30.

July 6
Aug. 20

Sept. I..
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CHRONOLOGICAL INDEX (continued).

1920 (cont.)

Nov. 30 .. International Agreement. Postal Cheques.

See : GENERAL INTERNATIONAL AGREEMENTS : 1920, Nov. 30.

De. 1Great Britainj gemn Suppression of Capitulations in~ 1921, Dec. 12 VI: 5
D . . Portugal Agreement Egypt... .......... No. 192

Dec. 13... Statute : Permanent Court of International Justice.

See : GENERAL INTERNATIONAL AGREEMENTS : 1920, Dec. 13.

Revising existing treaties. Peace 921, Sept.
U.S.A. }Treaty. and Amity, Commerce and Ia No i6 8

Dec. 16 Si vigation.. N.......... 16

1921

lAustria Suppl. . Convention of March 17, 1920. 1921, Sept. 23
J8 Poland Agreement Exchange of Goods ...... .J No. 186

VI : 292

VII : 182

Jan. IO.. { GreatBritain1 Treaty

Jan. io.. { Great Britain Treaty• "Portua I ray.

Dec. 8, 1920[ Great BritainA

Jan. 18, 19211 Netherlands I

Costa-Rica
Jan.ig.. Guatemala

Jan. 19... Honduras
Salvador

{ Germany
Jan.20. Poland

I Covenant

Application of Extradition Con- I
vention of Oct. 17, 1892, to 1921, Dec. 121 VII 262
Extradition between territories No. vii : 264
of Portuguese Republic and cer-
tain British Protectorates . • .1

Application of Extradition Con-
vention of Oct. 1.7, 1892, to1
Extradition between territories 1921, Dec. 121
of Portuguese Republic and cer- No. 194 VII 272

tain British-protected States in
Malay Peninsula

Modifying Agreement of Feb. 13/March 13, 1899, modified byl921, June I}
Agreement of May 2430, 1905. No. 124

Telegraphic Correspondence. Di- o
rect Cables. ..........

America.192, May 23}
Union of Central America 1.. ,No. M13

1I92I, Aug.31
Agreement .. Upper-Silesian Plebiscite .. 2 NO. 1561 No.biscite

Sept. 28, I91 8 f Great Britainl 1921, June i}

Jai. 21, 19211 Denmark Agreement .. Wrecks............ . . No. 125

Germany
Feb. 3 .... Czecho- Convention

Slovakial

Transfer of jurisdiction in territoryj 1921, July I
of Hultschin .. .. .. .. I No. 132

Austria Application to Alsatians and Lor- 2i81q, l
Feb. 7 . Agreement .. rainers of Part io of Treaty of No. io8Feb "France I St. Germain of Sept. 10, 1919

Jan. ii ! U. S. A.
Feb. 1 I 1 Norway

19e .. i G erm any
Bulgaria

Ci . 1921, June 18}Convention .. Parcel PostNO...........No. 130

V : 158

V :10

VI 222

V: 162

V: 246

IV 252

V : 218

Notes Commercial Relations. Resump-1921, Aug. 311 VI : 228} tion .... ... .. .. .. I No. I57

Registration
Date and No. Vol. Page.
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Feb. 24 • .

CHRONOLOGICAL INDEX (continued).

1921 (cont.)
Poland
Russia

(Soviet) Convention
Ukrainia

(Soviet))

I Poland
March 3 ." Roumania

Great BritainA
March 14 .. Bolivia Addi. Ac

Great Britain
March15 "Belgium IConventi

Great Britain)
March 16 .. Russia Agreeme

(Soviet)f

March 17/18 { Spain•Sweden I Notes

Poland
Russia

March I8 . (Soviet) Treaty
Ukrainia

(Soviet)l

March 16/22 .{Hungary Noe

Switzerland } Notes

See also : 192o, Feb. 21/25.

Registration Vol. Page.
Date and No.

Repatriation .......... 92, April 25 IV : 142

Convention .. Defensive Alliance.......... c2 249 VII: 78/ NO. 175 1

Convention of April 5, i920.1 921 July 8t. .. Prevention of False Indications NO. 137
of Origin........... .

on.. Belgian traffic through East Africa{ 1921, Ju1  8 }

nt .. Commerce .... ...... 2, April 19l

{ Renewing Commercial Convention 921, May 6}
of June 27, 1892 . ...... , .No. 109

.Peace.. ... 92, Aug. 12.. .. Peae . .. .. . .. .[ No. 149

V: 316

V: 320

IV 128

IV : 26o

VI 52

Modifying period required for]
denunciation of Commercial] 1 ,V
Treaty of March 9, 1906, bet-' No. 9 VII 236
ween Austro-Hungary and N

I Switzerland ... ......... I

Great Britainl { Claims of certain British subjects 1921, June I}March 22 .. Venezuela J Agreemet against Venezuela . .J No. 126

March 23 . Sweden Declar

March 19/24 .{ Spain Notes
Netherlands I

Febr. 17 Great Britain }Notes

April 7 Argentine

I92I, April 23 IV : 138
ation .. Trade Marks................ No. io 5 I

Prolongation of Declaration of}

July 12, 1892 as modified by 1921, Nov. 9
Declaration of Nov. 13, 1899.[ No. 179

Commercial Relations..... ..

Denunciation of Agreement of)
June IO, 1884. Packets of Pat- 1921, Sept. 151
terns of Merchandise exchanged No. 165

through the Post ...... 1

Application of Article 268, para-
April io Germany P o graph b of Treaty of Versaillesl921, Aug. 31

Ar Poland Protocol of June 28, 1919. (Import of[ No. 158 3.
Goods into Germany.).....

April 14 . Bulgaria NSweden Notes
Economic and Commercial Rela- 9 2 , June 20}

tions. Establishment of regime No. 131of most favoured nation clause

VII : 116

VI : 338

VI: 234

V: 240

April 20 .. Convention and Statute: Freedom of Transit.

See : GENERAL INTERNATIONAL AGREEMENTS : 1921, April 20.

Convention and Statute: Regime of Navigable Waterways of
April20 . International Concern.

See : GENERAL INTERNATIONAL AGREEMENTS : 1921, April 20.

V : 170

.°



1921-1922 League of Nations - Treaty Series. 439

CHRONOLOGICAL INDEX (continued).

1921 (cont.)

A Addl. Protocol to Convention of April 20, i92i : Regime of
April 20 . Navigable Waterways of International Concern.

See : GENERAL INTERNATIONAL AGREEMENTS : 1921, April 20.

April 20 Declaration recognising the Right to a Flag of States having no
A Sea-coast.

See : GENERAL INTERNATIONAL AGREEMENTS : 1921, April 20.

April 18/21 { Roumana'I Sweden

April 22 . { Great BritainI Agreement

Denunciation of ConventionNotes Commerce and Navigation
March 3, 1910 .. .. ..

of~
of1 1921, May 9JNo. 110

Suppression of Capitulations in 1921, May 28 /"'[ Egypt ...................... J No. 114 1

Roumania 1 11921, Aug. 301
April 23 .. Czecho-aa Convention .. Defensive Alliance... ...... No. 155

SlovakiaJ

April 25 { Great Britain Notes
""Esthonia I oe

Agreement of July 2o, 1920. 1921, JuneI
.... Commercial Relations. ..... No. 127

May 6 . Great Britainl Vrovl. 1o. 12, June 7Ma "Portugal Agreement Aerial NavigationN........ o 128

Germany Provl. 1921, Aug. 31
6Si t Agreement 6 Prisoners of War. ........ j No. 159

May 2. U.S.A. }May2I ""Peru

May 13/28 {Sweden }
n U. S. A

June I Great Britain{
June . ""Italy

Protocol . Arbitration of Landreau Claim 1921, Aug. '9 V : 172
against Peru .... .. .. I No. 150 1

Orders . { Mutual recognition of Inspection 191z, July 3
Certificates for Passenger Boats No. 147 0o

Suppl.
Agreen
and No

Germany
Saar Basin

Jue 3n . (Governing P l rt

Commission)J

April 22 I ltaly }Notes
June 4 I Sweden I

June 19/20 .. { Spain NotesISweden }Noe

Jue 624..{SpainNoe

June 16/24 1 Netherlands } Notes

June 27/29 . Great Britain Notes•France I oe

Agreements of Sept. 25, 19,
nent and Oct. 13/15, 1919. DisposalI192I, Sept. 15e of Austro-Hungarian and Ger- No. 163

te man Merchant Ships .. -

Application of Treaty of Ver- 1

salles, June 28, 1919. Saar NO. 129

Basin Territory .. ... ..... N. J

Renewing International Conven-}
tion of Oct. 14, 189o, and 1921, Aug. 4
relevant Acts. Railway Goods No. 148

Traffic ... ............

VI : 42

VI : 324

V : 190

VI : 48

Commercial Relations. Establish- 1921, July 22 V :388
ment of a modus vivendi .... No. 143

1921, Nov. 91}VI 2

Commercial Relations ...... 1, No. 8o VII 122

Confirming Agreements of April 22 1 J
and Dec. 14, 1920. Disposal of N. Ju 291
Enemy Tonnage ...... I No. 146

Juy Great Britaini {-emn Suppression of Capitulations in1 1921, July 191
J Sweden Agreement Egypt ....... ....... No. 139

S Great Britain greement Suppression of Capitulations in 1921, Aug. 201
Jul 1 1Denmark AgemetI Egypt ...... .. .. .... No. ~

VI : 24

V : 330

VI : 182

Registration
Date and No. Vol. Page.

IV : 266

V :34

VI 216

V 174

V 18o

VI 268
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CHRONOLOGICAL INDEX (continued).
Registration

1921 (cont.) Date and No.

July 15 . Great Britaint Provl. Aerial Navigation 1921, Sept. io
Ju Norway J Agreement .I .......on..No. 162

July21 'Great Britain) Exemption of Aircraft Crews from 1 .

4/2 7 Greece } Agreement •' Passport and Visa Regulations 192, Set 15N14/2 Grecein 1921. .. . ........... N. 1671

Vol. Page.

VI : 308

VI 348

May 23 Finland Notes Exchange of Notifications concer- 1921, Sept. 26 354
July29 Sweden ning Insane Persons .... No, 168

Aug. 241. U. S. A.Au .. . 'I" Austria
Treaty .. .. Peace ............ NoV. 221 VII: 156

Aug. 27 Great Britain Mineral Property La Brca y 1921, Dec. 12 VII : 28o
Per Agemn Pariflas ". . . . . . . No. 195 1

( Great BritainAug. 29.. "/ Sweden

Norway
Sept. 2. Russia

(Soviet)

S BulgariaSeit. 3.. Hungary

Sweden
June 28- Czecho- }

Sept. 7 1 Slovakial

Notes Importation of Opium, Morphine1 t6and similar drugs from Great I92Ie. 16o VI : 286
Britain into Sweden ...... . .

Preliminary Co r 1921, Dec. I
Agreement . mmerce. ............ No. 196 VII : 294

Notes Commercial and Economic Rela-11921, Nov. 231tions ...... ..... J No. 188 2 VII :23

Notes....... Exchange of Notifications concer- 1921, Oct. 31 VII 98ning Insane Persons .. .I No. 177 1

J uly 4 P rtu al ote E xchange of N otifications concer- 92 , N OV . 21} V I - 4July 4 Portugal INotes ning Insane Persons .. No. : 144Sept. 20 ' Sweden nigIsnePros .. .1N.183

May 25- { Great BritainN
Sept. 211 Sweden Notes

S BulgariaSept. 30... Sweden
I Notes

July I- { Great BritainN
Oct. 51 France Notes

May 27- ( France
Nov. 91 Sweden

Sept. 23- j Bulgaria
Nov. 131 Netherlands

NOV. 21/25. Roumania
NSweden

May 27- f Sweden }
Nov. 291 Switzerland Notes

Notes

Notes

Exchange of Notifications con-Ir921, Nov. II} VII: I28cerning Insane Persons . J No. 181 I

Commercial and Economic Rela-1I1921, Nov. I6l. tions .... .. .. .. .. J No. 182 VII : 138

Denunciation of Convention of'
July 1, 861. Emigration of 1921, Sept. 15
Labourers from India to the No. 166
French Colonies ....

VI : 342

Exchange of Notifications con-' 1921, Dec. 27} VII : 304
... cerning Insane Persons .... No. 197

.Importation into Bulgaria of

Goods coming from Nether- I92I, Nov. V
lands ............ No. 178

Renewing International Conven-
vant Acts. Railway Goods No. 19o

Traffic ......... .....

Exchange of Notifications con-1921, Dec. 271 VII : 314
. cerning Insane Persons .... J No. 198
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GENERAL INTERNATIONAL AGREEMENTS

Registration Vol. Page.
Date and No.

Convention : Railway Goods Traffic.
Renewals.

Italy and Sweden: April 22/June 4, 1921 "......-1921, Aug.4 VI: 4 8
No. 148 I

Roumania and Sweden : Nov. 21/25, 1921 . ..... 92 Dec. 3 VII 24 8
INo. 190

Universal Postal Convention.
Adhesions.

Latvia ............................. vii : 380
(See also : VII 370-372.)

See also : INDEX NO. I : GENERAL INTERNATIONAL AGREEMENTS : 1906, May 26.

1912, January 17. Sanitary Convention

Ratifications.
Protocol of deposit

(See Errata : VII : 382.)

..192i,.May 18j} V 8No. 112

IV: 41o

Sanitary Convention 1.................. 921, July 26}
(Argentine, Brazil, Paraguay, Uruguay.) I No. 144 V : 3 9 4

Convention and Protocol : Control of Trade in Arms and
Ammunition

Ratifications.
Greece : Aug. 24, 1920
Siam : March 30, 1921. ..............
Venezuela : May 20, 1921
Chile : Aug. 9, 1921

Accessions.

Guatemala : Jan. 22, 1921. ............
Peru : Jan. 31, 1920
Haiti : March 3, 1920 ..............

Adhesions.

Venezuela : March 8, 192o ............
Chile : Aug. 5, 1920
Finland : June 30, 1921
Bulgaria : Sept. 13, 1921

Universal Postal Convention.

Ratifications.

Minutes of Deposit of Ratifications : Dec. i, 1921
Finland : Dec. 21, 1921

Notification of Entry into Force.

Serb-Croat-Slovene State

1922, Jan. 9 } VII :332.. ~ No. 200

VII :3 59
VII : 359
VII : 3 5 9
VII: 3 5 9

VII : 359
VII :3 5 9.. .. .. .. vii : 3 5 9

VII :359
VII :359
VII: 359
VII: 359

VII: 362
VII: 37 0

VII:3 7o

18go, Oct. 14.

19o6, May 26.

1914, April 21.

1919, Sept. 10.

1920, Nov. 30.
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GENERAL INTERNATIONAL AGREEMENTS (continued).

Registration
Date and No.

Universal Postal Convention (continued).

Adhesions.

Latvia
(See also : VII : 370-372.)

See also : INDEX No. I : GENERAL INTERNATIONAL AGREEMENTS 1920, Nov. 30.

Agreement : Letters, etc. Declared Value.

Ratifications : list
(See also : VII : 362-370.)

Notification of Entry into Force.
Serb-Croat-Slovene State

(See also : VII : 370.)

Adhesions.
Latvia

(See also : VII : 370-372.)

See also : INDEX No. I : GENERAL INTERNATIONAL AGREEMENTS : 1920, Nov. 30.

Agreement : Money Orders.

Ratifications : list. ..................
(See also : VII : 362-370.)

Notification of Entry into Force.
Serb-Croat-Slovene State

(See also : VII : 370.)

See also : INDEX No. I : GENERAL INTERNATIONAL AGREEMENTS : 1920, Nov. 30.

Convention : Parcel Post.

Ratifications : list
(See also VII 362-370.)

Notification of Entry into Force.
Serb-Croat-Slovene State

(See also : VII : 370.)

Adhesions.

Latvia

(See also : VII : 370.372.)

See also INDEX NO I : GENERAL INTERNATIONAL AGREEMENTS : 1920,7Nov. 30.

1920, Nov. 30. Agreement : Payment on Delivery.

Ratifications : list
(See also : VII : 362-368.)

Notification of Entry into Force.

Serb-Croat-Slovene State
(See also : VII : 370.)

See also INDEX No. I : GENERAL INTERNATIONAL AGREEMENTS: 1920, Nov. 30.

Agreement : Postal Subscriptions to Newspapers, etc. -

Ratifications : list
(See also : VII : 362-370.)

1920, Nov. 30.

1920, NOV. 30.

Vol. Page.

VII 370

VII: 37 4

.. .... VII: 374

.. VII : 374

i92o, Nov. 30.

192o, Nov. 30.

VII 374

VII : 376

VII : 376

VII : 376

VII : 376

VII :378

VII: 378

VII: 37 8

192o, Nov. 30.
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GENERAL INTERNATIONAL AGREEMENTS (continued).
Registration

Date and No. Vol. Page.

L920, Nov. 30. Agreement : Postal Subscriptions to Newspapers, etc. (continued).

Notification of Entry into Force.
Serb-Croat-Slovene State .................... VII : 378

(See also : VII : 370.)
See also INDEX No. I : GENERAL INTERNATIONAL AGREEMENTS: 1920, Nov. 30.

1920, NOv. 30. Agreement : Postal Cheques.

Ratifications : list ........................ VII : 380

(See also : VII : 362-368.)

Notification of Entry into Force.

Serb-Croat-Slovene State ..................... VII : 380

(See also : VII : 370.)
See also : INDEX No. I : GENERAL INTERNATIONAL AGREEMENTS: 1920, Nov. 3.

i92o, Dec. 13. Statute : Permanent Court of International justice ........... VI : 390
{1921, Oct. 81}V 8

Protocol of Signature: Dec 16, 1920 1.......... No. 7

Ratifications : list ........................ VI : 410

i92i, April 20. Declaration : Right to a Flag of States having no Seacoast 121, No. 748 VII: 74

1921 , April 20. Convention and Statute Freedom of Transit ...... 1921No.Ct' 71 V1 12

1921, April 2o. Convention and Statute : Regime of Navigable Waterways of 1921, Oct. 8
International Concern ..... ................ No. 172 VII 36

1921, April 20. Addl. Protocol to Convention of April 20, 1921, on Regime of 1921, Oct. 8 VII 66
Navigable Waterways of International Concern .... .. .No. 173 6
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ALPHABETICAL INDEX (Countries and Subjects).

Aerial Navigation.
t Great Britain

92I, May 6..Portugal
Great Britain

1921, July 15 .. Norway

1921, July 21 Great Britain
14/27 Greece

Africa East.
See : EAST AFRICA.

Africa, South-East Africa.

See : SOUTH-EAST AFRICA.

Air Navigation.

See: AERIAL NAVIGATION.

Alliance.

Registration
Date and No.

Provl. Agreement. Aerial Navigation No. 128
Provo. 1928n

Vol. Page.

V: 18o

Provi. Agreement. Aerial Navigation 192J, Sept. 0 VI 308

{Agreement. Exemption of Aircraft 1 S
Crews from Passport and Visa 1921 Sept. 15 VI 348
Regulations in 1921 .. . I

192o, Aug. 14 {Serb-Croat-
Slovene State

Czechoslovakia I Convention. Alliance ......

1921, Aug. 30 1 VI : 210
No. 154

1921, March 3 Poland Convention. Defensive Alliance 1921, Oct. 24 V5 I 78macl~ 1 Roumania I NO. 175

1921, April 23 Czechoslovakia Convention. Defensive Alliance .. No. 155

Alsace and Lorraine.

Treaties etc., concerning:

1921, Feb- AustriaI92IFeb. I France

Agreement. Application to AlsatiansI
and Lorrainers of Part io of Treaty
of St. Germain, of September io,
1919 .. .. .. .. .. .. .. I

1921, April 28 IV

No. lo8 I

America, Central.
See6 CENTRAL AMERICA.

America, United States of.

See ; UNITED STATES OF AMERICA.

Amity.

See i PEACE AND AMITY, COMMERCE AND NAVIGATION.

Arbitration.

1920, Sept. 14..{ U. S. A.
Portugal Agreement extending Arbitration 1921, Dec. 12 : 2,;

Convention of April 6, 19o8 .. . . I No. 9I i
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ALPHABETICAL INDEX (continued).

Arbitration (continued).

1921, May 21 .. r A.

See also : CONCILIATION.

: PEACE: 1919, April 4.

Registration
Date and No. Vol. Page.

Arbitration of Landreau Claim against ! 1921, Aug. 9 VI9 : 172

Peru ................... J No. 15o V

Argentine.
Treaties, etc., with Foreign Powers,

1921, Feb. 17 } Great Britain
April 7 1

Notes. Denunciation of Agreement of)

June 1o, 1884. Packets of Patternsl
of Merchandise exchanged through
the Post ...... .. .. .. I

1921, Sept. 15 }VI:
No. 165 V

Armistice.

See : PEACE.

Arms and Ammunition.
International Control of Trade in Arms and Ammun-

1919, Sept. Io.. Convention itibn.
and Protocol. t

See : GENERAL INTERNATIONAL AGREEMENTS : 1919, Sept. io.

Austria.

Note to:

1920, Sept. 22.. Great Britain

Renewal of certain Anglo-Austrian

Treaties in accordance with Art. 2411 1921, July

of Treaty of St. Germain of Sept. IO, No. 136
1919. ..............

Treaties, etc., with Foreign Powers, viz. :-
Treaty. Extradition.

1873 , Dec. 3 .. Great Britain Renewed : Sept. 22, 1920 ....

191o, June 6 .. Great Britain

19o6, Dec. 27'051 India
Jan. '2 5 'o6J

1913, Jan. ii .. India

1920. Jan. 9 .. Poland

192o Aug. 3 .. France

V : 310

1921, July 8 V:312No. 136 )

Declaration amending Extradition
Treaty of Dec. 3, 1873.

1 921, July 8 /

Renewed : Sept. 22, 1920 .. . No. 136 V :312

Arrangement. Money Orders.
Renewed (with its subsequent mo-9
difications) : Sept. 22, 1920.. 2No. July 1368 V 312

Notes modifying Arrangement of
Dec. 2 7/Jan.25, 19o6. Money Orders.

1I921, July 8} V:3

Renewed: Sept. 22, 1920 .... No. 136

J Agreement concerning conclusion of
a Convention regulating treatment 1

of their respective nationals as 1921, Nov. 23 VII : 164
regards Property owned in territoryj No. 185

of other party. Levy on Capital . .1

Convention. Settlement of Austrian}
debts to French nationals, as 1921, July 21 V 356
provided for by Art. 248 of Treaty No. 141
of St. Germain of Sept. io, 1919• .
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ALPHABETICAL INDEX (continued).
Registration Vol. Page.

Austria (continued). Date and No.

Treaties, etc., with Foreign Powers (continued), viz.

1920, Sept. I .Germany Economic Agreement 1921, April 28 IV 202
Sept Gerany greeentNo. 107

Convention. Settlement of Austrianl
Ot20, Belgium debts to Belgian nationals asl 1921, July 21 V 372

1920,Oct 4 provided for by Art. 248 of Treaty| No. 142

of St. Germain of Sept. o, 1919 • .1

Suppl. Agreement to Convention of) pt. 23

1921, Jan. 8 .. Poland March 17, 1920 Exchange of 1921V Se1
Goods ... ......... f No. 86 VII: i8

Agreement. Application to Alsatians}

192I, Feb. 7 • France and Lorrainers of Part io of Treay, 1921 April 28 I : 252

of St. Germain of Sept. io, 1919 .J . io8
1921, A-.24 U. S. A.Treaty of Peace.... 1921, Nov. 22 }

Aug. Treaty No. 184 VII - 156

See also : SHIPS, SHIPPING.

Bechuanaland: British Protectorate.
See " EXTRADITION : 192T, Jan. io. (Treaty No. 193.)

Belgium.
Treaties, etc., with Foreign Powers

U. S. A.
1920, June 4 • *Great Britain190,Jue etc., and

Hungary

1920, October 4 Austria

192, Sept. 23 Great Britain
Oct. 5

1921, March 15. Great Britain

viz :-

Treaty of Peace. ........... {
Ratifications. ..........

Convention. Settlement of Austrian
debts to Belgian nationals as[
provided for by Art. 248 of Treaty

of St. Germain of Sept. io, 1919 . j

Agreement. . Conveyance of Mailsl
by Aeroplane. ...........

. Convention. Belgian traffic through[
East Africa. ..........

1921, Aug. 24
No. 152 Not reproduced.

VI : r88

1921, July 21 V :372
No. 142 1

1921, June I
No. 123

1921, July 8
No. 138

V 148

V 320

Bolivia.

Treaties, etc., with Foreign Powers, viz.:-
9Addl" Act to Convention of April. 592i July 8 V

1921, March 14. Great Britain 192o. Prevention of False Indica- No. 137: 6
tions of Origin. ..........

Boundaries.

1 Great Britain
1920, May 6 . Portugal

Agreement. Boundaries in South-East 1921, April 19
Africa ... ............. .I No. 103 J I 94

Brazil.
Treaties, etc., with Foreign Powers, viz

1919, April 4 • Great Britain .. Treaty. Peace Commission ..... 9  Jle I V: 46

British Empire.

See : GREAT BRITAIN.
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ALPHABETICAL INDEX (continued).
Registration ' ,,l -

Bulgaria. Date and No. Vol. age.

Treaties, etc., with Foreign Powers, viz
1Feb. i .. Germany {Notes. Commercial Relations. 1921, Aug. 31 VI 228

1921, Resumption .... .. .. .. I No. 157 8

Notes. Economic and Commerciall

1921, April 1.. Sweden .. .. Relations. Establishment of regime 1921, June 2o
12 of most favoured nation clause . No. 131 V:2

Notes. Commercial and Economici 1921, Nov. 23 VII :23
1921, Sept. 3 .. Hungary Relations .... ........... No. 188 2

Notes. Commercial and Economic/ 1921, Nov. 6 13
1921, Sept. 30.. Sweden Relations .................... No. 182 V . 8

1921, Sept.{23- Netherlands Notes. Importation into Bulgaria ofl 1921, Nov. 9 IVII 108
Nov. 13J Goods coming from Netherlands . J No. 178

Cables.
See : TELEGRAPHS AND TELEPHONES.

Capitulations.
1 Great Britain

1920, Dec. 9 .. Portugal

April 22. Great Britain

1921,A I Norway

1921, July 8 Great BritainI921 Jul 8 . Sweden

1921, July 14 Great Britain
I Denmark

Central America.

Costa-Rica
9 Guatemala

1921, Jan. 19 .. Honduras
Salvador

Agreement. Suppression of Capitula- 1921, Dec. 12 VI : 258
tions in Egypt ........ .... No. 192

Agreement. Suppression of Capitula-tions in Egypt .............

Agreement. Suppression of Capitula-l
tions in Egypt .............

Agreement. Suppression of Capitula-1
tions in Egypt ............. J

I Covenant of Union of Central America{

Chile.
Treaties, etc., with Foreign Powers, viz

1920, March 26. Sweden Convention. Permanent Enquiry and}
. Conciliation Commission......

China.
Treaties, etc., with Foreign Powers, viz

U. S. A.
Great Britain Treaty of Peace. ..........

1920, June 4 etc., and Ratifications
Hungary

1920, April 26 Great Britain Agreement. Money Orders......
June 23

Claims.
,March 22. Great Britain

1921, M Venezuela

1921, May 21 {U. S. A,
Se" Peru

See also : DEBTS.

1921, May 281 V :3 4
No. 114 3

1921, July 191 V'3o
No. 139 3

1921, Aug. 20 ' VI 182
No. 151

1921, May 23 V 10
No. 113 1

1921, May io } IV 272
No. iii I

1921, Aug. 24 Not reproduced.
No. 152 o

.. .. .. VI : 188

192, June I V:84
No. 120

Agreement. Claims of certain Britishl 1921, June i V:
subjects against Venezuela .... ) No. 126 I70

Protocol. Arbitration of Landreaul I92I, Aug. 19 } VI: 172

Claim against Peru ........ No. 15o
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ALPHABETICAL INDEX (continued).

Cocaine.
See : OPIUM.

Commerce.

1919, Nov. 17. . Paraguay

See also : 192o, Nov. 29/30.

Hungary
192o, Feb. 21/25 Switzerland

See also : 1921, March 16/'2.

1920, March 21. Great BritainI92 Mach I Persia

1920, June i .. Germany

192o, Nov. 29/30{ Japan
192oI Paraguay

{Austria
1921, Jan. 8 Austia

1921, Feb. 9 Germany

Registration
Date and No. Vol. Page.

Treaty. Commerce.. 1921, Sept. 30 } VI : 368
.. .. .. .. No. 169

Notes prolonging Commercial Treaty 2
of March 9, 19o6 between Austria- N 1921, Nov. 232
Hungary and Switzerland

Agreement modifying Commercial 1921, April19 V 1
Convention of Feb. 9, 1903.... No. 102

} Provl. Commercial Agreement . 92 Nov. 23 VII 2o8

{ Notes. Treaty of Commerce of Nov. 1921, Sept. 30 VI 374
17, 1919. ............. No. 169

Suppl. Agreement to Convention of)
March 17, 1920. Exchange of' 1921, Sept. 23 
Goods ............... No. .86 82

{Notes. Resumption of Commerciall 1921, Aug. 31 VI : 228
Relations T............J No. 157

1921, March 16. Great Britain Commercial Agreement 1921, April ig IV : 128
1 Russia (Soviet) C No. 104

1921, Mar. 17/18 Spain192I, /Sweden

1921, Mar. 16/22 Switzerland

See also : 1920, Feb. 21/25.

Spain
192i, Mar. 19/24 Netherlands

1921, A pril 14 : B uweden

1921, April 25. { Great Britain

9 Esthonia

1921june 19/20 Spain
I92I,June 12o hSweden

192Ijune 16/24{ Spain
Netherlands

Notes renewing Commercial Conven-} 1921, May 6 IV : 260tion of June '27, 1892 .... ... j No. 109

Notes modifying period required for

denunciation of Commercial Treaty
of March 9, 19o6 between Austria-
Hungary and Switzerland .. .. I

Notes. Prolongation of Declaration
of July 12, 1892 as modified by
Declaration of Nov. 13, 1889. Com-
mercial Relations ........ I

192i, Nov. 23 V
No. 189 VII : 236

1921, Nov. 9
No. 179 }VII: 116

Notes. Economic and Commercial }
Relations. Establishment of rgime 1921, June 202
of most favoured nation clause .. No. 131 :

{ Notes concerning Agreement of Julyj 1921, June i }
20, 1920. Commercial Relations .. J No. 127 V :174

Notes. Commercial Relations. Esta-1 192r, July22 V
blishment of a modus vivendi . . No. 143 V 388

Notes. Commercial Relations .. { 1921, NOv. 9

1Norway Preliminary Agreement. Commerce 1921, Dec. I9 VII
9 Russia (Soviet) Im No. 196

1921, Sept. 3 l{ariaHungary Notes. Commercial and Economici 1921, Nov. 23 VII :2Relations .... ........ J No. 188 230
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ALPHABETICAL INDEX (continued).
Registration

Date and No. Vol. Page.

Notes. Commercial and Economici 1921, Nov. 16
Relations ............... J No. 182 jVII :138

See also COMMERCE AND NAVIGATION.

ECONOMIC CONVENTIONS, etc.

IMPORTATION.
MERCHANDISE MARKS.

:.TRADE MARKS.

Commerce and Navigation.

Great Britain
920, Feb. ii .. Muscat

IU.S.A.
192o, Dec. 16 U. Siam

1921, Aprili8/2i{ Roumania
92 Sweden

1921, May 13/28 Sweden
IU.S. A.

Treaty prolonging Anglo-Muscat Trea-)
ty of March 19, 18gi. Friendship,
Commerce and Navigation

Treaty revising existing treaties./
Peace and Amity, Commerce and
Navigation ......

Notes. Denunciation of Convention]
of Commerce and Navigation of
March 3, 1910 ...........

1921, June I V: 6o
No. 18 J

1921, Sept. 8 VI 292
No. 9 } : 292

1 921, May 9 lIVt 266
No. 110

Orders. Mutual recognition of Ins-1
pection Certificates for Passengers 1921, July 30 } 42

Boats .................. NO. 147

See also : AERIAL NAVIGATION.

: COMMERCE.
: PEACE AND AMITY, COMMERCE AND NAVIGATION.

: SHIPS, SHIPPING.

Communications.
See: NAVIGABLE WATERWAYS.

: RAILWAYS.

: TRANSIT.

Conciliation.
Chile

1920, March 26. Sweden

See also : ARBITRATION.
: PEACE : 1919, April 4.

IConvention. Permanent Enquiry and} 1921, May i0 } IV : 272Conciliation Commission ...... No. III I

Costa Rica.
Treaties, etc., with Foreign Powers, vizIGuatemala 1 May

1921, Jan. 19 •. Honduras Covenant of Union of Central America 23
Salvador No. 113 V o

Court of International Justice, Permanent.
See : GENERAL INTERNATIONAL AGREEMENTS : 1920, Dec. 13.

Credits.
See : DEBTS.

Cuba.
Treaties, etc., with Foreign Powers, viz

(U. S.A. 
111 u.2Great Britain Treaty of Peace .. .5 )Nt 1921, Aug. 24192. Jne .. 1 ec.,andNo. 152 jNot reproduced

2etc., and Ratifications ................ VI: z88Hungary I

Commerce (continued).

1921, Sept. 30. .BulgariaSweden
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ALPHABETICAL INDEX (continued).

Czechoslovakia

Treaties, etc., with Foreign Powers, viz

(U. S. A.
Great Britain Treaty of Peace ..........1920, June 4 etc. and Ratifications
Hungary

Registration
Date and No. Vol. Page.

192ANo. 15 Not reproduced.

VI : 188

192o, Aug. 14. . Serb nSroat- Convention. Alliance ........ 92 Aug. 30 VI 210
1921, Feb.3 .. Ge y Convention. Transfer of jurisdiction 1921, JulyI V 246

Feb. 3..Germany .... in territory of Hultschin.. ... J No. 132

1921, April23.. Roumania .... Convention. Defensive Alliance { I921, Aug. 30 }VI :216

1921, June 28- SwedenSept. 71 wee Notes. Exchange of Notifications/ 1921, Oct. 31 VII : 98
concerning Insane Persons .. .. I No. 177

Danzig, Free City of
Treaties, etc., with Foreign Powers, viz

1920, Nov. 8 .. Germany . Treaty. Regulation of Option Ques-l
tions ......... .. .. .. ..

192o, Nov. 9 .. Poland.

Debts.

Austria
1920, Aug. 3-. France

1920, Oct. 4 Austria
Belgium

{ Austria
1921, Feb. 7 "France

See also : CLAIMS.

1922, Jan. 7 VII : 324
No. 199 I

Convention. Execution of Art., 04 Aug. 25of Treaty of Versailles of Junns 28 11 5 VI : 19o1919g. General Relations . . ... yj N. 5

Convention. Settlement of Austrian)

debts to French nationals as
provided for by Art. 248 of Treaty
of St. Germain of Sept. IO, 1919 . .J

Convention. Settlement of Austrian,
debts to Belgian nationals as
provided for by Art. 248 of Treaty
of St. Germain of Sept. io, 1919 J

Agreement. Application to Alsatians}
and Lorrainers of Part X of Treaty
of St. Germain of Sept. Io, 1919..

1921, July 21 V : 356No. 141

1921, July 21 :
No. 142 V372

192 April 28 IV:No.'io8 2

Denmark.
Treaties, etc., with Foreign Powers, viz

1920, July 6 1 Addl. Agreement to' Agreement oq
-ug 01 Great Britain .. Aug. 22/Sept. 14, 1903. Postal 1921, June I V : 130

Aug. 20 Parcels ............ No. 122

192 1, 
i~,JnSept. 28, 1918 Great Britain Agreement. Wrecks .1921, June 162

Jan. 21, 1921N
July Agreement. Suppression of Capitula-1 1921, Aug. 20 I : 182

1921, 14.. Great Britain tions in Egypt...... .. .. No. 151

Diplomatic Relations.

,May Netherlands1920, M II .. Venezuela
Treaty and Notes. Re-establishmentl 1921, Oct. 26 VII : 86

of Diplomatic Relations ..... ).J No. 176 8
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ALPHABETICAL INDEX (continued).

East Africa.
Treaties, etc., concerning

1921, March 15. Great Britain1921 Marh 15 Belgium

See also : EXTRADITION : 1921, Jan.
: RHODESIA.

: TETE.

Economic Conventions, etc.
Sept. Germany

920, Se Austria

See also : COMMERCE.

Registration
Date and No.

Convention. Belgian traffic throughl 1921, July 8
East Africa ......... .... J No. 138

io. (Treaty No. 193.)

Vol. Page.

V:32 °

Economic Agreement. {1921, April28 I, 202
....... No. 10 7 V

Egypt.
See : CAPITULATIONS.

Emigration.

1921, July I- I Great Britain
Oct. 5 France

Notes. Denunciation of Convention)
of July I, 1861. Emigration of
Labourers from India to the
French Colonies ........-

1921, Sept. 15 ' VI :342
No. 166 1

Enquiry and Conciliation Commission.
See : CONCILIATION.

Esthonia.
Treaties, etc., with Foreign Powers,

1921, April 25.. Great Britain

Extradition.
1 Great Britain1872, May 14 .Germany

Great Britain
1873, Dec. 3 .Austria

Great Britain190, June 6 .. Austria

. Great Britain
1911, Aug. 17.. Germany

1 Great Britain1921, Jan. 10 .. Portugal

Great Britain
1921, Jan. Io .. Portugal

viz :-
Notes concerning Agreement of July

20, 1920. Commercial Relations

Treaty. Extradition..

Renewed: June 25, 1920.......

Treaty. Extradition ........
Renewed : Sept. 22, 1920

{Declaration amending Extradition
Treaty of Dec. 3, 1873.
Renewed : Sept. 22, 1920 ....

Treaty. Extradition between certain
British Protectorates and Germany.
Renewed : June 25, 1920

Treaty. Application of Extradition
Convention of Oct. 17, 1892 to|
Extradition between territories of
Portuguese Republic and certain
British Protectorates

Treaty. Application of Extradition'
Convention of Oct. 17, 1892, to/

Extradition between territories of
Portuguese Republic and certain
British-protected States in Malay]
Peninsular. ............

1921, June I V:1 74No. 127 1

1921, July 8
No. 135

1921, July 8
No. 136

V : 3o 4

V:3I2

1921, July 8 V :312No. 136

1921, July 8 1 V
No. 135 304

1921, Dec. 12 IlI 26
No. 193

1921, Dec. 12 VI
No. 194 272
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False Indications.
See : MERCHANDISE MARKS.

Registration Vo
Date and No.

Finance.
See: CLAIMS.

DEBTS.

SAAR BASIN.

Finland.
Treaties, etc., with Foreign Powers, viz

1921, May 23 - Sweden .... Notes. Exchange of Notificationst 1921, Sept.26 V
July 29 concerning Insane Persons . J No. 168

Flags.
1921, April 20.. Declaration recognising the Right to a Flag of States having no Seacoast.

See : GENERAL INTERNATIONAL AGREEMENTS : 1921, April 20.

France.
Treaties, etc., with Foreign Powers, viz

I919, Sept. 30.. Italy ...... Treaty. Labour..{

U.S. A.
Great Britain

1919, Dec. 9. apan Treaty. Minorities. General Relations

and
Roumania

1920,
Dec. 15, 1919 Great Britain
Jan. io, 1920

1921, July2 1 V: 280
No. 133 1

1921 July 21, lV :
No. 140 V

Agreement. Telephone charges 1921,.June I V:54
.. No. 117

Great Britain Treaty of Peace.". •
9OJune ( A.| .

1, Hu and Ratifications

Hungary I

192o, Aug. 3 .. Austria

1921, Aug. 24 }Not reproduced
No. 152 r

.. .. .. VI : 188

Convention. Settlement of Austrian}
debts to French nationals, as 1921, July 21 V : 356
provided for by Art. 248 of Treaty No. I41
of St. Germain of Sept. Io, 1919l

1921, Feb. 7 .. Austria ..

1921, June 27/29 Great Britain

1921, July I- }Great BritainOct-' 5 )ra rti

1921, May 27- } Sweden
Nov. 9hip

Friendship.

Agreenient. Application to Alsatians)
and Lorrainers of Part X of
Treaty of St. Germain of Sept. oJ
1919 j..............

1921, April 28 IV
No. Yo8 I

Notes confirming Agreements of) 1921 July 29
April 22 and Dec. 14, 1920. Disposal N1. 2 V 24
of Enemy Tonnage......... No. 146

Notes. Denunciation of Convention I
of July 1, 1861. Emigration of
Labourers from India to the
French Colonies ............

I921, Sept. 15 VI : 342
No. 166 1

f'1Notes. Exchange of Notificationsi 1921, Dec. 27 
1VII :

"1 concerning Insane Persons....J No. 197

See : PEACE AND AMITY, COMMERCE AND NAVIGATION.
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Frontiers.
See : BOUNDARIES.

ALPHABETICAL INDEX (continued).

Registration Vol Page.
Date and No,

Gambia: British Protectorate.
See : EXTRADITION : 1921, Jan. Io. (Treaty No. 193.)

General International Agreements.
See the separate Inex o/ GENERAL INTERNATIONAL AGREEMENTS.

Germany.
Note to :

1920, June 25.
From Great

Britain1

Renewal of certain Anglo-German]
Treaties, in accordance with Art.
289 of Treaty of Versailles off
June 28, 1919 ........I

192, July 8 V: 3 04No. 135 1 0

Treaties, etc., with Foreign Powers, viz :-

{Treaty. Extradition. { }
1872, May14.. Great Britain "" Renewed : June 25, 1920 1921, July 8 V:3o4

.. ,. No. 135
188o, May2o Agreement. Money Orders.

i88o, May 20 India Renewed : June 25, 1920 1921, July 8 v :3o6
June 22 Rew2,No. 135

1894, Nov. 3/14 Great Britain
Agreement. Parcel Post.

. Renewed (with its subsequent mo-
difications) : June 25, 1920 .. I

1921, July 8 V V
No. 135 V

F9o Jb.9 Great Britain Agreemnt Money Orders. N 2,July 8
TFeb.8 "" Renewed : June 25, 1920 .... No. 135 V: 3046

1911, Aug. 17.. Great Britain

1920, Jan. 24 Great Britain

1920, Jan. 24 Great Britain

Feb. 6

Treaty. Extradition between certain
British Protectorates and Germany.
Renewed : June 25, 1920 ... I

Notes. Money Orders. Method of
settlement of accounts.
Renewed June 25, 1920 .... 4

Notes. Parcel Post. Method of sett-
lement of accounts.
Renewed June 25, 1920 ....

1921, July 8 V V
No. 135

1921, July 8 V: 3o6
NO. 13

1921, July 8 V304
No. 135

1920, June I Hungary .. Provl. Commercial Agreement 1921, Nov. 23 VII 208Jun Hugay Aremen j NO. 187
1920, Sept. i Austria Economic Agreement.. .. {.. .. 1921. April 28 IV 202

1920, .. .. . No. 107 ;IV20
I92o, Nov. 8 Danzig. Treaty. Regulation of Option Ques-} 1922, Jan. 73

No. . anig.....,tions .... .. ...... .. .. j No. 199 III32
1921, Jan. 20.. Poland . Agreement. Upper-Silesian Plebiscite 1921, Aug. 31 } VI 222

Jan Aremen. .per-esan~e.~ick 1  NO. 156

1921, Feb. 3 .. Czechoslovakia Convention. Transfer of jurisdictionj 1921, July I V} 246
1 in territory of Hultschin ..... .. J No. 132 V

1921, Feb. Bulgaria. Notes. Commercial Relations. Re-i 1921, Aug. 31 } VI 228Fg sumption ..... ....... .. ) No. 157
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ALPHABETICAL INDEX (continued).

Registration Vol. Page.
Germany (continued). Date and No.

Treaties, etc., with Foreign Powers (continued) viz:-
Protocol. Application of Art. 268,

92, April IO.. Poland........ paragraph b, of Treaty of Ver- i921, Aug. 31 VI: 234
'" sailles of June 28, 1919. (Import No. 158

of Goods into Germany).........

1921, May 6 .. Russia (Soviet).. Provl. Agreement. Prisoners of War 1921, Aug. VI 268

1 No. 159

Saar Basin (Gov- Protocol. Application of Treaty of'1921, June 3 "/ eruing Commis-/ Vrales of June 28, 19gig. Saar No Igo

sion). ..... Basin Territory. .........

See also : Snips, SHIPPING.

Gold Coast: British Protectorate of Northern Territories of.
See : EXTRADITION: 1921, Jan. Io. (Treaty No. 193.)

Great Britain.
Notes from :

Renewal of certain Anglo-German ITreaties, in accordance with At.289920, June 25.. To Germany . of Treat of Versailles of June 28,
I919 .. .. .. .. .. ....

1920, Sept. 22.. To Austria .

Renewal of certain Anglo-Austrian)
Treaties, in accordance with Art 241

.of Treat of St. Germain of Sept. lO,1919 .. . . . . . .. . ....

1921,.Jtuly 158 } V: 304

1921, July 8

No. 136 V:31o

Treaties, etc., with Foreign Powers, viz:-

1872, May 14 .. Germany

1873, Dec. 3 .. Austria

1894, Nov. 3/14 Germany

19oi, June 6 .. Austria

{ Treaty. Extradition.
Renewed : June 25, 1920..... {

{ Treaty. Extradition.Renewed : Sept. 22, 1920

Agreement. Parcel Post.
Renewed (with its subsequent

modifications) : June 25, 1920 {
Declaration amending Extraditionj Treaty of Dec. 3, 1873.

Renewed : Sept. 22, 1920 .... {

I9°8, Jan. 9 Germany ""..Agreement. Money Orders.
Feb. 8 " Renewed : June 25, 1920.

1921, July 8
No. 135

1921, July 8
No. 136

V : 304

IV: 312

1921, July 8 V: o 4No. 13530

1921, July 8
No. 136

192T, July 8
No. 135

V :31.2

V :30 4

i911, Aug. 17 Germany

1917, June 25., Liberia

i919, April 4 .. Brazil..

Treaty. Extradition between certain
British Protectorates and Germany.,
Renewed : June 25, 1920 .... 4

Suppl. Convention to Anglo-Liberianl
Convention of Jan. 21, 1911.1
Settlement of disputes between
Sierra-Leone and Liberia .. .. I

1921, July 8 V:3 4No. 135 1 0

I921, June I ) V:40
No. 115 4

Treaty. Peace Commission 1921,6June ) V: 46.... .. No. II6
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ALPHABETICAL INDEX (continued).

Great Britain (continued).

Treaties, etc., with Foreign Powers (continued), viz.

1919, Sept. 25.. Italy ....

See also : 1919, Oct. 13115.
: 1921, June i.

1919, Oct. 13/15 Italy ....

See also : 1921, June i.

1919, Nov. 10/12 Japan

1919, Dec. 9 .[

U.S.A.
France
Italy
Japan

and
Roumania

1920.
Dec. 15, 1919 France

Jan. 10, -920j

1920, Jan. 24 }

Feb. 6 J Germany.

1920, Jan. 24 Germany
Feb. 61

I92O, Feb. ii.. Muscat.

192o, Feb. 4/28 Switzerland

1920, March 21. Persia

1920, March 3 1 Sweden

April 2 Swde

192o, April 7 -. Portugal

1920, May 6 .. Portugal

U.S.A.
France

1920, June 4 .. etc., and

Hungary

192o, April 26 China

June 23f

1920, June 18 Norway

July 6 1

Registration
Date and No. Vol. Page.

Agreement. Disposal of Austro-Hung-I 1921, Sept. 15 }
" arian Merchant Ships...... J No. 163 VI: 328

Suppl. Agreement to Agreement of i }
.. Sept. 25, 1919. Disposal of Austro- 1921, Sept. 15 330

Hungarian Merchant Ships .. .j No. 163

Agreement. Disposal of German andl 1921, Sept. 15 } VI 334
" Austro-Hungarian Merchant ShipssJ No. 164

Treaty. Minorities. General Relationsj 1921, July 21 V: 336
1 No. 140

.. Agreement. Telephone charges .{j192i,.June i }17 V : 54

Notes. Money Orders. Method of
. settlement of accounts.

Renewed June 25, 1920 ..

Notes. Parcel Post. Method of sett-
. lement of accounts.

: June 25, 1920

Treaty prolonging Anglo-Muscat Trea-1

. tv of March 19, 1891. Friendship,
Commerce and Navigation ....

{ Addl. Agreement to Agreement of}
July 12/20, 1896. Parcel Post ..

I Agreement modifying Commercial
Convention of Feb. 9, 1903 .. I

1921, July 8 V : 3o6No. 13

1921, July 8
No. 135

1921, June I
No. 118

V:3o4

V:6o

1921, July 28 1 VI :1No. 145 1

1921, April 19 } IV : 48
No. 102

Addl. Agreement to Agreement of} 1921, June i V : 64
" May lO/26, 1904. Postal Parcels .. I No. 119

Agreement renewing Agreement of
Aug. 28, 1913/July 4, 1914. Recruit-

" ment in Tete (Mozambique) of
Native Labourers from Rhodesia)

1921, July 8 V: 298
No. 134

Agreement. Boundaries in South-l 1921, April 19 } IV :
East Africa No.. . No. l3

Treaty of Peace .......... No. 152 Not reproduced

Ratifications ................ VI : 188

Agreement. Money Orders . ..... {i921 June1 84" No. 120

Addl. Agreement to Agreement ofi 1921, June } V:io8Sept. 8/18, 19oo. Postal Parcels .. No. 121
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ALPHABETICAL INDEX (continued).

Great Britain (continued).
Treaties, etc., with Foreign Powers (continued), viz.

Registration
Date and No. Vol. Page.

192o, July 6 } DenmarkAug. 20

1920, Sept. 23 Belgium
Oct. 5

1920, Dec. o .. Portugal

1921, Jan. io .. Portugal

1921, Jan. io.. Portugal

1921,

Dec. 8, 1920 Netherlands
Jan. 18, 192-1

1921,
Sept. 28, 1918 Denmark
Jan. 21, 192 1 )

1921, March 14. Bolivia.

1921, March 15. Belgium

Addl. Agreement to Agreement of)Aug. 22/Sept. 14, 1903. Postal
Parcels ........... I

1921, June I V 130
No. 122

Agreement. Conveyance of Mails byl 1921, June i V : 148
"'l Aeroplane . ............ J No. 123

Agreement. Suppression of Capitula- 1921, Dec. 12 258
j tions in Egypt ............... No. 192

Treaty. Application of Extraditionjf Convention of Oct. '7, 1892 to I
Extradition between territories of
Portuguese Republic and certain
British Protectorates

Treaty. Application of Extradition'
Convention of Oct. 17, 1892 to]
Extradition between territories of
Portuguese Republic and certain|
British-protected States in Malay
Peninsular. ........... )

Agreement modifying Agreement of /
Feb. 13/March 13, 1899, modified
by Agreement of May 24/30, 1905.'
Telegraphic Correspondence. Direct
Cables .................

1921, Dec. t2 IVII :
No. 193 J

1921, Dec. 12 VII :
No. 194 V

1921, June I V: 158
No. 124

Agreement. Wrecks . 1921, June I V: r62No. 125 1

Add. Act to Convention of April 5,
1920. Prevention of False Indica-[
tions of Origin ............. J

1921, July 8 V V
No. 137 V

Convention. Belgian traffic throughl 1921, July 8 V 320
"" East Africa. ........... No. 138

{1921, April 19 }IV : 128
r92I, March 16 Russia (Soviet).. Commercial Agreement ............. No. l4

2Agreement. Claims of certain British} i92i, June Vi1921, March 22. Venezuela subjects against Venezuela. No. 126 : 170

1921, Feb. 17 Argentine

April 7

Notes. Denunciation of Agreement}
of June io, 1884. Packets of) 1921, Sept. 15
Patterns of Merchandise exchanged No. 165 VI : 338
through the Post .... . .. J

.Norway Agreement. Suppression of Capitula-1 1921, May 28 }1921, April 22.. Nortions in Egypt ........... ).J No. 114 V : 34

1921, April25'.. Esthonia .. Notes concerning Agreement of Julyl 1921, June i V : 174
20, 1920. Commercial Relations . .J No. 127

1921, May 6 .. Portugal

1921, June I.. Italy ..

Provl. Agreement. Aerial Navigation 1921, June 7 V:I8O
No. 128 o

Suppl. Agreement and Note. Agree-
ments of Sept. 25, 1919 and 9
Oct. 13/15, 1919. Disposal of i921, Sep. 15 VI : 324
Austro-Hungarian and German No. 163
Merchant Ships ... ......... I
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ALPHABETICAL INDEX (continued).

Great Britain (continued).
Treaties, etc., with Foreign Powers, (continued), viz.

1921, June 27/29 France

1921, July 8 .. Sweden

1921, July 14.. Denmark

1921, July 15.. Norway

1921, July 21 Greece
14/271 rec

1921, Aug. 27 Peru

1921, Aug. 29.. Sweden

1921, May 25- SwedenSept. 2i1Swde

1921, July I- France

Oct. 5!

See also : INDIA.

Notes confirning Agreements of)
April 22 and Dec. 14, 1920. Disposal 1921, July 29 VI 24
of Enemy Tonnage .... ... ... .No. 146

{Agreement. Suppression of Capitula-1 1921, July 191\: 3tions in Egypt.............J No. 139

Agreement. Suppression of Capitula- 1921, Aug. 20 VI 182
tions in Egypt.. ........ J No. 151

Provl. Agreement. Aerial Navigation{ 1921, Sept. O VI 308... No. 162

Agreement. Exemption of Aircraftl 1
Crews from Passport and Visa N 1921, Sept.15 8
Regulations in 1921 ........ j No. 167

Agreement. Mineral Property. "La1 1921, Dec. 12 jI 8.. . Brea y Parifias "" .. .. .... No. 195 VI 8

Notes. Importation of Opium, Mor-) S.phine and similar drugs from 192 1 Sept.

Great Britain into Sweden .. .. I

Notes. Exchange of Notificationsi 1921, Nov. II 128concerning Insane Persons .. .. J No. 181

Notes. Denunciation of Convention)

of July I, 1861. Emigration of
Labourers from India to thef
French Colonies ........ I

1921, Sept. 15 V
No. 166 VI 342

Greece.
Treaties, etc., with Foreign Powers, viz

U.S.A.
Great Britain

1920, June 4 - etc., and
Hungary

Treaty of Peace. .......... {
Ratifications. ..........

1921, Aug. 152 Not reproduced

VI : 188

19} {~y2 Agreement. Exemption of Aircraft 12,Sp.1
192!, Julyz 2 .Great Britain .. Crews from Passport and Visa 92, Sept. VI 8

T4 27 Regulations in 1921 .. ..... j No. 167 34

Guatemala.
Treaties, etc., with Foreign Powers,

Costa Rica
1921, Jan. 19 .. Honduras

Salvador

Health Conventions.
See : SANITARY CONVENTIONS.

I Covenant of Union of Central America{

1921, May 23 V: o
No. 113 1

Honduras.
Treaties, etc., with Foreign Powers, viz

Costa Rica 
12,My2i921, Jan. 19 . . Guatemala Covenant of Union of Central America 192, May 23 V o

SSalvador I No. 13 I

Registration
Date and No. Vol. Page.
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ALPHABETICAL INDEX (continued).
Registration Vol P

Hultachin. Date and No. age.

Convention concerning:

{Germany {Convention. Transfer of jurisdiction 1921, Julyx V:2461921, Feb- 3 Czechoslovakia f in territory of Hultschin..... No. 132

Hungary.
Treaties, etc., with Foreign Powers

192o, Feb. 21/25 Switzerland

See also : 1921, March 16/22.

viz
Notes prolonging Commercial Treaty 192 Nov. 23

of March 9, 1906 between Austro- No. 89 }VII : 236
Hungary and Switzerland ...

1921, Nov. 23 }V~II 2081920, June I .. Germany ... Provl. Commercial Agreement .. .. No. 187
No 192 Au. 1

U.S.A.
1920, June 4 •. Great Britain

etc.

1921, March
Y6/22 Switzexland

Treat of Pace1921, Aug. '24 )Not reproduced.Treaty of Peace. ......... No. 152

Ratifications ................ VI : 188

Notes modifying period required forl
denunciation of Commercial Treaty[
of March 9, 19o6 between Austro-
Hungary and Switzerland .... I

192,No v.89 23 VII : 236

See also : 192o, Feb. 21/25.

{Notes. Commercial and Economic 192T, Nov. 23}VII:230

1921, Sept. 3 .. Bulgaria Relations ... .......... No. 188
See also SHIPS, SHIPPING.

Iceland.
Treaties, etc., with Foreign Powers, viz

1921, March 23. Sweden .... Declaration. Trade Marks .... .. {
Immigration.

See : EMIGRATION.

i91o, April 23 IV : 138
No. 105 J 1 3

Importation.

1921, April I o. Poand

A s 2 Great Britain

1921, August 29( Sweden

1921, Sept. 23- J Bulgaria
Nov. 13 Netherlands

See also : COMMERCE.

India.
Notes concerning

1921, July I- Great Britain
Oct. 5 France

Protocol. Application of Art. 268,

paragraph b, of Treaty of Versailles
of June 28, 1919 (Import of Goods
into Germany)...... ...

Notes, Importation of Opium, Mor-
phine and similar drugs from
Great Britain into Sweden .. ..

1921, Aug. 31 } VI :234

1921, Sept. 6 VI 286
No. 16o V

Notes. Importation into Bulgaria ofl 1921, Nov. 9 VII :O8Goods coming from Netherlands .. No. 178 J

Notes. Denunciation of Convention}
of July i, i86i. Emigration of 1921, Sept. 15 VI 342
Labourers from India to the French No. 166
Colonies .. .. .. .. .. .. I

Treaties, etc., with Foreign Powers, viz
188o, May2 G Agreement. Money Orders. 921, July 8

June 22 Renewed : June 25, 1920 .. No. 135 V :3
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ALPHABETICAL INDEX (continued).

India (continued).

Treaties, etc., with Foreign Powers, (continued) viz.

19o6,
Dec. 27, 1905 Austria

Jan. 25, 19ol

1913, Jan. ii .. Austria

Insane Persons.
1921, May 23 r Finland

July 29 Sweden

Arrangement. Money Orders.
. Renewed (with its subsequent

modifications) : Sept. 22, 1920 {
Notes modifying Arrangement of

Dec. 27/Jan. 25, 19o6. Money
Orders.
Renewed Sept. 22, 1920 ....

Registration
Date and No.

1921, July8 }
No. 136 V :312

1921, July 8 V
No. 136 V 312

Notes. Exchange of Notifications / 1921, Sept. 26 1concerning Insane Persons . J No. 168 VI: 354

1921, June 28- Sweden . Notes. Exchange of Notifications/ 1921, Oct. 31 }VII 98
Sept. 7 Czechoslovakia I concerning Insane Persons .... ) No. 177

1921, July 4 f Portugal
Sept. 201 Sweden

1921, May 25- { Great Britain
Sept. 21 Sweden

i92i, May27- j France
Nov. 91 Sweden

1921, May 27- Sweden
Nov. 291 Switzerland

Notes. Exchange of Notifications 1921, Nov. 21concerning Insane Persons ... No. 183 VII 44

Notes. Exchange of Notificationsi 1921, Nov. ii VII1T28
concerning Insane Persons .... j No. 181I

{Notes. Exchange of Notifications 1921, Dec. 27 1
concerning Insane Persons ... I No. 197 VII 304

{ Notes. Exchange of Notifications i921, Dec. 27
concerning Insane Persons .. .. J No. 198 VII : 314

Inspection Certificates for Passenger Boats.
See : COMMERCE AND NAVIGATION.

Italy.
Treaties. etc., with Foreign Powers, viz.

1919, Sept. 25.. Great Britain . . Agreement. Disposal of Austro-Hun-)
garian Merchant Ships.......J

See also : 1919, Oct. 13/15.

: 1921, June i.

1919, Sept. 30.. France Treaty. Labour ....... .. ..

1919, Oct. 13/15 Great Britain

See also : 1921, June I.

U. S. A.
Great Britain

9, Dec. France
Dec.9.. Japan

and
Roumania

U.S.A.
Great Britain

1920, June 4 etc., and

Hungary

Suppl. Agreement to Agreement of1
Sept. 25, I919. Disposal of Austro- ' No. 163 VI : 330
Hungarian Merchant Ships .. I I

Treaty. Minorities. General Relations{ 1921 July 21 V: 3361 No. 140

Treaty of Peace.{ 1921, Aug. 24 )Not reproduced.
Ratificat ......... No. 152 o 8dRatifications .. . . . . . . . VI : 188

1921, Sept. 15
No. 163 VI : 328

1921, July 1321 } V: 28o
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ALPHABETICAL INDEX (continued).

Italy (continued).
Treaties, etc., with Foreign Powers (continued), viz.

Registration
Date and No. Vol. Page.

1921, June I .. Great Britain

1921, April 22 } Sweden

June 4

Japan.

Suppl. Agreement and Note. Agree-
ments of Sept. 25, 1919 and I
Oct. 13/15,1919. Disposal of Austro- 1921, Sept. 15 VI 3
Hungarian and German Merchanti No. 163 J V 24
Ships ................

Notes renewing International Con-
vention of Oct. 14, 189o, and
relevant Acts. Railway Goods Traf-
fic. ...............

1921, Aug. 4 VI
No. 14 8 j

Treaties, etc., with Foreign Powers, viz :-

Agreement . Disposal of German and) 1921, Sept. 15 }Austro-Hungarian Merchant Shipsj No. 164 V :

1919, Nov. 17.. Paraguay .... Treaty. Commerce. ........ {
See also : 192o, Nov. 29/30.

U.S.A.
Great Britain

igg e.9..France{
919, Dee. 9 rItaly Treaty. Minorities. General Relations{

and
Roumania

U. S.A.
Great Britain Treaty of Peace. ..........1920, June 4 .. etc., and
Hungary Ratifications

192o,Nov. 29/30 Paraguay

"La Brea y Parifias."
Agreement concerning :

1921, Aug. 27.. Great Britain

Labour, Labourers.

1919, Sept. 30.. France

1 Great Britain1920, April 7 .Portugal

1921, July I- j Great Britain
Oct. 5 France

Landreau Claim.
See : CLAIMS.

Letters, etc., of Declared Value.
See : POSTAL CONVENTIONS, etc.

1921, Sept. 30 V
No. 169 VI : 368

1921, July 21 V
No. 14 o V:3 3 6

1921, Aug. 24 }Not rpduced.
No. 152 rep

VI : 188

/ Notes. Treaty of Commerce of 1921, Sept. 30 /Nov. 17, 1919 .......... . No. 169 VI 374

{Agreement. Mineral Property La i92i, Dec. 12}vii:280
Brea y Parifias"......... No. 195

Treaty. Labour 1921, July2 V: 28o.. .. . .. .' NO. 133

Agreement renewing Agreement of

Aug. 28, 1913/July 4, 1914.
Recruitment in Tete (Mozambique)
of Native Labourers from Rhodesiaj

1921, July 8 V:298
No. 134

1919, Nov.Io/I2 Great Britain

Notes. Denunciation of Convention}

of July i, 1861. Emigration of 1921, Sept. 15 VI
Labourers from India to the No. 166 V 342
French Colonies .............
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Liberia.

Treaties, etc., with Foreign Powers

1917, June 25.. Great Britain

Lunatics.
See : INSANE PERSONS.

Suppl. Convention to Anglo-Liberian)
Convention of Jan. 21, 1911,1

Settlement of disputes between|
Sierra Leone and Liberia .... I

Registration Vol. Page.
Date and No.

1921, June i V 4 0
No. 115 1

Mails by Aeroplane.
See : POSTAL CONVENTIONS, etc.

Malay Peninsula.
See " MALAY STATES, FEDERATED.

Malay States, Federated.
(Perak, Selangor, Negri Sembilan, and Pahang.)

Treaty.
Conve

1 Great Britain Extrac
1921, Jan. io Portugal Portug

British
I Penins

Merchandise Marks.
Great Britain Addl. Ac

1921, March 14. 1 Bolivia 1920.
oi tions

See also : TRADE MARKS.

Merchant Ships.
See : SHIPS, SIuPPING.

Mineral Property.
See : PROPERTY.

Minorities.
U. S. A.
Great Britain
France

1919, Dec. 9 .Italy
Japan and
Roumania

Money Orders.

188o, May 20 J Germany
June 22 India

19o6, Austria
Dec. 27, 1905 India

Jan. 25, x9 o6J

19o8, Jan. 9 Great Britain
Feb. 8 Germany

1913, Jan. ii Austria
, India

Application of Extradition)
ntion of Oct. 17. 1892 to
lition between territories of 1921, Dec. 12 VII 272
guese Republic and certain No. 194
-protected States in Malay|
ula .............. )

;t to Convention of April 5,
Prevention of False Indica-
of Origin .. .. .. .. I

I Treaty. Minorities. General Relations{

1921, July 8 V:3r6
No. 137 1

1921, July 2Z V} 36
No. 140 1

{ Agreement. Money Orders.Renewed : June 25, 1920 .. 1921, July 8 V:3o6
No. 135

Arrangement. Money Orders.
Renewed (with its subsequent

modifications) : Sept. 22, 1920.. 1921, July 8 1V :
No. 136 !

{ Agreement. Money Orders.Renewed : June 25, 1920 . 1921, July 8
"" No. 135

Notes modifying Arrangement of
Dec. 27/Jan. 25, 19o6. Money
Orders.
Renewed : Sept. 22, 1920 . 1921, July8

I No. 136

V 304

V 312
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Money Orders (continued).

1920, Jan. 24 J Great Britain
Feb. 6 Germany

192o, April 26 Great Britain
June 23 China

Notes. Money Orders. Method
settlement of accounts.
Renewed : June 25, 1920

Agreement. Money Orders.

192o, Nov. 30.. International Money Orders.

See : GENERAL INTERNATIONAL AGREEMENTS : 192o, Nov. 30.

See also : POSTAL CONVENTIONS, etc.

Morphine.

See : OPIUM.

Mozambique.
See : TETE.

Muscat.
Treaties, etc., with Foreign Powers, viz

I Treaty prolonging Anglo-Muscat Trea- }

1920, Feb. Ii .. Great Britain .. ty of March 18, 1891. Friendship, 1 V : 6o
Commerce and Navigation .... No.

Navigable Waterways.
1921, April 20.. Convention and Statute on Regime of Navigable

Waterways of International Concern.

See : GENERAL INTERNATIONAL AGREEMENTS : 1921, April 20.

1921, April 20.. Addl. Protocol to Convention of April 20, 1921 on
Regime of Navigable Waterways of International
Concern.

See : GENERAL INTERNATIONAL AGREEMENTS : 1921, April 20.

Navigation.
See : AERIAL NAVIGATION.

: COMMERCE AND NAVIGATION.

: NAVIGABLE WATERWAYS.

: PEACE AND AMITY, COMMERCE AND NAVIGATION.
: SHIPS, SHIPPING.

" WRECKS,

Negri Sembilan.

See : MALAY STATES, FEDERATED.

Netherlands.
Treaties, etc., with Foreign Powers, viz

920, May .ii .. Venezuela . Treaty and Notes. Re-establishment 1921, Oct. 26 LVII : 86
of Diplomatic Relations...... No. 176

Agreement modifying Agreement of

1921, J Feb. I 3 /March 13, 1899, modifiedl
Dec. 8, 1920 Great Britain .. by Agreement of May 24/30, 1905,(
Jan. 1 8, 19 21J Telegraphic Correspondence. Direct

Cables. ........ .....

192i, June i V : 158
No. 124

Registration
Date and No.

1921, July 8
No. 135

1921, June I
No. 120

Vol. Page.

V :3o6

V:84
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Netherlands (continued).

Treaties, etc., with Foreign Powers (continued), viz.
Notes. Prolongation of Declaration)

i921, March July 12, 1892 as modified by
9 1 /24 Spain. ""."".Declaration of Nov. 13, 1899.1

Commercial Relations ........

1921, June 16/24 Spain ..... Notes. Commercial Relations .... {
1921, Sept. 23- B a Notes. Importation into Bulgaria of}

Nov. 131 goods coming from Netherlands ..

Registration
Date and No. Vol. Page.

1921, Nov. 9
No. 179

i921, Nov. 9
No. 18d

1921, Nov. 9
No. 178

}VII 116

}VII : 122

IVII : io8

Nicaragua.
Treaties, etc., with Foreign Powers, viz

U. S. A. 1921 Au. 24
1 Great Britain Treaty of Peace A. 2 Not reproduced.1920, Jue4 .. t. and .. . .. . No. 152

etc., an d Ratifications ................ VI : 188
Hungary

Nigeria: British Protectorate.
See : EXTRADITION : 1921, Jan. Io. (Treaty No. 193.)

Northeran Rhodesia: British Protectorate.

See : EXTRADITION : 1921, Jan. Io. (Treaty No. 193.)

See also : RHODESIA.

Norway.
Treaties, etc., with Foreign Powers, viz

I92O, June 18 Great Britain Addl. Agreement to Agreement of} 1921, JuneI }V: io8
July 6 G B Sept. 8/18, igoo. Postal Parcels No. 121

Jul 6 9i ueS :1

1921, Jan. ii U . A..... Convention. Parcel Post V9, uno 1:218

Feb. Ii I No { 30

April Agreement. Suppression of Capitula-1 1921, May 28 V:34
1921, 22.. Great Britain tions in Egypt .... .. .. .. j No. 114

1921, July 15.. Great Britain.. Provl. Agreement. Aerial Navigation 92Seo. 10V162 i 308

1921, Sept. 2 .. Russia (Soviet). Preliminary Agreement. Commerce.. Dec. 9 VII 294

Preimiary~~geemn~. ~~mere.1 No. 196

Nyasaland: British Protectorate.

See : EXTRADITION : 1921, Jan. IO. (Treaty No. 193.)

Opium.

Great Britain
1921, Aug. 29 Sweden

Option Questions.

Nov.,8Nov. 8 Germany
1920, o Danzig

Pahang.

See : MALAY STATES, FEDERATED.

Notes. Importation of Opium, Mor-1 1921, Sept. 6 I VI : 286
phine and similar drugs froml No. 16o
Great Britain into Sweden .. ..

Treaty. Regulation of Option Ques-} 1922, Jan. 7 }
tions .. ......... . ... No. 99 VII :324
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Panama.
Treaties, etc., with Foreign Powers, viz

U.S. A.

1920, June 4 Great Britain Tre
etc., and R

Paraguay. Hungary

Treaties, etc., with Foreign Powers, viz

1919, Nov. 17.. Japan ..... .. Trea

See also : 192o, Nov. 29/30.

ity of Peace

atifications

1921, Aug. 24 Not reproduced.
.. . No. 152

VI : 188

ty. Commerce 1921, Sept. 30
Lty Cmmrc.............No. 1i69 I VI :368

1920, Nov.2 9 /3o Japan...... Notes. Treaty of Commerce of Nov.17,1 1921, Sept. 30
1919 ...... .. .. .. .. I. No. 169 ) V : 374

Parcel Post.

1894, Nov. V Great Britain
I Germany

1920, Jan. 24 r Great Britain
Feb. 6 Germany

192o, Feb. 4/28{Great Britain

1920, March 3 { Great Britain
April 2 Sweden

1920, June 18 { Great Britain

July 6 Norway

1920, July 6 j Great Britain
Aug. 2o Denmark

Agreement. Parcel Post.
Renewed (with its subsequent mo-

difications) : June 25, 1920 1921,. July 8 V -304
NO. 135

Notes. Parcel Post. Method of settle-
ment of accounts.
Renewed : June 25, 1920 .. 1921JUly V 304

{ Addl. Agreement to Agreement of} 1921, July 28} VI
July 12/20, 1896. Parcel Post .. No. 145 10

Addl. Agreement to Agreement of} I92I, June I V 6
May 10/26, 1904. Postal Parcels .. ) No. 119 V

Addl. Agreement to Agreement of} 1921, June i
Sept. 8/18, I9OO. Postal Parcels .. ) No. 121 V: 1o8

Addl. Agreement to Agreement of J V: 130

Acug. 22/ Sept. 14, 19o.. ... ost. .2 June
SParcels ... . .. No12

IInternational192o, Nov. 30.. Convention) Parcel Post.

See : GENERAL INTERNATIONAL AGREEMENTS : 1920, Nov. 30.

1921, Jan. ii u. S. A.
Feb. Ii I Norway

See also : POSTAL CONVENTIONS, etc.

Passports.
1921, July 21 J Great Britain

14/27 1 Greece

Convention. Parcel Post . I92I, June 18 V2
I. . LNo. 13o V:28

Agreement. Exemption of Aircr}ft1 -
Crews from Passport and Visa 1921 Sept.5
Regulations in 1921. ...... No. 167 : 348

Patterns of Merchandize exchanged though the Post.
See : POSTAL CONVENTIONS, etc.

Peace.
1919, April 4 .. Great Britain

U. S. A.
Great Britain920, June 4 • etc., and

SHungary

Treaty. Peace Commission 1921, June i V: 4 6
"" No. j16 V:6

Treaty of Peace [1921, Aug. 24 N
S No.t reproduced.

Ratifications. ................ VI : 188

Registration
Date and No. Vol. Page.
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ALPHABETICAL INDEX (continued).
Registration

Peace (continued). Date and No. Vol. Page.

Poland Preliminary Treaty and Protocol.1 1921, April Is

1920, Oct. 12 .. Russia (Soviet) Peace and Armistice conditions No. ioi IV 8
[ Ukrainia (Soviet)j

Poland 1921, Aug. 12
1921, March IS. Russia (Soviet) Treaty of Peace A. 12

9 Ukrainia (Soviet)) No. 49 VI 52

U. S.A. Treaty of Peace 1921, Nov.22 VII: i6

i92i, Aug. 24 Austria . No. 184

See also : ARBITRATION.
: CONCILIATION.

: PEACE AND AMITY, COMMERCE AND NAVIGATION.

Peace and Amity, Commerce and Navigation.
Treaty prolonging Anglo-Muscat Trea-] 9

GreaFt Bbitain ty of March I9, 1891. Friendship, 118 Vune60
Muscat Commerce and Navigation .... ) No. 8

US. A. Treaty revising existing treaties.1192o, Dec. 16 . m Peace and Amity, Commerce and I92I, Sept. 816 VI : 292Dec. "{ Siam I. Navigation . ............ No. 161

See also COMMERCE.
COMMERCE AND NAVIGATION.

PEACE.

SHIPS, SHIPPING.

Perak.
See : MALAY STATES, FEDERATED.

Permanent Court of International Justice.
See : GENERAL INTERNATIONAL AGREEMENTS : 1920, Dec. 13.

Persia.
Treaties, etc., with Foreign Powers, viz

0March Agreement modifying Commercial / 1921, April 19I

920, M 21. Great Britain Convention of Feb. 9, 1903 .... J No. 102 IV 48

Persons of Unsound Mind.
See : INSANE PERSONS.

Peru.
Treaties, etc., with Foreign Powers, viz

1921, May21 .. U. S. A... . Protocol. Arbitration of Landreaul 1921, Aug. 19 } VI: 172
May Claim against Peru ........... J No. 150

1 Agreement. Mineral Property La} 1921, Dec. 12 }VII 2801921, Aug. 27.. Great Britain . rayPrfa . . . . o 9
SBrea y Parifiass......... No. 195

Plebiscite.
See : UPPER SILESIA.

Poland.
Treaties, etc., with Foreign Powers, viz

Agreement concerning conclusion of
a Convention regulating treatment 1

1920, Jan9 .. Austria .... of their respective nationals as 92, Nov. 23 164
regards Property owned in territory No. 185
of other party. Levy on Capital .. I
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ALPHABETICAL INDEX (continued).

Poland (continued).
Treaties, etc., with Foreign Powers (continucd), viz.

1U. S. A.
9,Great Britain Treaty of Peace192o, June 4 1.- etc., and

.Hungary Ratifications

Registration
Date-and No. Vol. No. Page.

1921, Aug. 24 }Not reproduced

.... .. .. No. 152
VI : 188

1920, Oct. 12 Russia (Soviet) f Preliminary Treaty and Protocol. 1921, April II IV: 8
Ukrainia (Soviet) Peace and Armistice conditions . . No. ioi

9No {Danzig (Free Convention. Execution of Art. 1o4 1921 Aug 25 VI
1920,g Nov.e 9 . 1 91 u.2192o, of Treaty of Versailles of June 28,j 190

C ity) 1i919. General Relations . . . .

1021, Jan. 8 Austria Suppl. Agreement to Convention ofl 1921, Sept. 23 VII 182

March 17,'1920. Exchange of GoodsJ No. 186
21, Jan. z Germany . Agreement. Upper-Silesian Plebiscite 1921, Aug:3 I

921, a.20..GI No. 156 Vi :222

24 Russia (Soviet) Repatriation2, Apri 25 IV 142

1921, Feb. 2 (Soviet)l Convention. I No. lO6 I

1,92, March 3.. Roumania. .Convention. Defensive Alliance 1921, Oct. 241VII:78
No. 175

1921, March 18 Russia (Soviet) Treaty o 1921, Aug. 12 VI 521 Ukrainia (Soviet)J f Peace..........No. 149

Protocol. Application of Art. 268,]
paragraph b, of Treaty of Versailles

1921, April 0.. Germany .. of June 28, 1919 (Import of Goods
into Germany).. .........

Portugal.
Treaties, etc., with Foreign Powers, viz.

Agreement renewing Agreement of0
Aug. 28, 1913/July 4, 1914. Recruit-

192o, April 7-.. Great Britain ment in Tete (Mozambique) off
Native Labourers from Rhodesia..)

192i, Aug. 31 VI :
No. 1.58

1921, July8 V 298
No. 134 V

1920, May 6 .. Great Britain Agreement. Boundaries in South-East 1921, April 19 IV: 94
Africa ....... ........ J No. 103

U. S. A.
SGreat Britain

1920, June 4 . etc., and

Hungary

Treaty of Peace 1921, Aug. 24 }Not reproducedTreatifc an . .......... . 152 1Ratifications .. . . . . . . . VI : 188

Agreement extending Arbitration Con-I 1921, Dec. 1 VII 254
Sept. vention of April 6, 19o8 ..... .. j No. 191

11920, Dec. 9 .. Great Britain Agreement. Suppression of Capitula-1 1921, Dec. 12 }VII :258
tions in Egypt ............... No. 192

1921, Jan. io.. Great Britain

1921, Jan. io.. Great Britain

Treaty. Application of Extradition
Convention of Oct. 17, 1892, to 1921, Dec 12
Extradition between territories of No. 193 VII : 264
Portuguese Republic and certain /
British Protectorates ........

Treaty. Application of Extradition'}
Convention of Oct. 17, 1892 to
Extradition between territories of 1921, Dec. 12 VII : 272
Portuguese Republic and certain No. 194
British-protected States in Malay
Peninsula. ............
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Portugal (continued).

Treaties, etc.. with Foreign Powers (continued), viz.

Registration
Date and No. Vol. Page.

1921, May 6 .. Great Britain .. Provl. Agreement. Aerial Navigation 92Io. June128 V: 8oI1No. 1286

1921, July 4 Sweden

Sept. 20 w

Notes. Exchange of Notificationsl i921, Nov. 21 VI 144
. concerning Insane Persons .... j No. 183 1

Postal Conventions, etc.
19o6, May 26 .. Universal Postal Convention.

See : GENERAL INTERNATIONAL AGREEMENTS : 1906, May 26.

i92o, Sept. 23 { Great Britain fAgreement. Conveyance of Mails by} I92i, June }
Oct. 5 Belgium I Aeroplane. ......... No. 123

192o, Nov. 30.. Universal Postal Convention.
See : GENERAL INTERNATIONAL AGREEMENTS : 192o, Nov. 30.

International
192o, Nov. 30.. Agreement Letters, etc. Declared Value.

See : GENERAL INTERNATIONAL AGREEMENTS : 1920, Nov. 30.

1 International P
1920, Nov. 30.. Agreementj Payment on Delivery.

See : GENERAL INTERNATIONAL AGREEMENTS : 1920, Nov. 30.{ International I Postal Subscriptions to Newspapers,1920, Nov. 30.. Agreementj etc.

See : GENERAL INTERNATIONAL AGREEMENTS : 1920, Nov. 30.

192o, Nov. 30.. {International
I Agreement I Postal Cheques.

See : GENERAL INTERNATIONAL AGREEMENTS: 1920, Nov. 30.

1921, Feb. 17 Great Britain

April 7 Argentine

See also MONEY ORDERS.
PARCEL POST.

Notes. Denunciation of Agreement)

of June IO, 1884. Packets of
Patterns of Merchandise exchanged
through the Post ...........

1921, Sept. 15 } 8
No. 165 1

Post Office Orders.
See : MONEY ORDERS.

Prisoners of War.

1921, May 6 Russia (Soviet) Provl. Agreement. Prisoners of War 1921, Aug. 31 VI : 268
"" i (SoRiARA No. 15

See also : REPATRIATION.

Property.

1920, Jan. 29 .. Astri

Agreement concerning conclusion of1

a Convention regulating treatment)
of their respective nationals asl 1921, Nov. 23 VII:164
regards Property owned in territory| No. 185
of other party. Levy on Capital

1921, August 27{ Great Britain { Agreement. Mineral Property " 1921, Dec. 12 }VI : 28o,A s Peru I Brea y Parifas" ........ ..... . No. 195



468 League of Nations - Treaty Series. 1921-1922

ALPHABETICAL INDEX (continued).

Railways.
1921, April 22 Italy

June 4 Sweden

g2iNov. 21/25{ Roumania
See ,o . 15 Sweden

See also : TRANSIT.

Registration
Date and No. Vol. Page.

Notes renewing International Con-1
vention of Oct. i4, 18Go, and 1921 Aug. 4 VI : 48
relevant Acts. Railway Goods Traffic NO. 148

Notes renewing International Conven-j
tion of Oct. 14, 189o and relevant[
Acts. Railway Goods Traffic ..

1921, Dec. 3 VII :
No. 19o

Recruitment of Labourers.

See : LABOUR, LABOURERS.

Re patriation.

1021, Feb. 24 . Russia (Soviet) Convention. Repatriation 1921, April 25 V : 142

Ukrainia (Soviet)j No. 1O6

See also : PRISONERS OF WAR.

Rhodesia.

Agreement concerning :

{ Great Britain
920, April 7 .. Portugal

See also : NORTHERN RHODESIA.
: SOUTHERN RHODESIA.

Rhodesia, Northern.
See : NORTHERN RHODESIA.

Rhodesia, Southern.

See : SOUTHERN RHODESIA.

Roumania.

Agreement renewing Agreement oi

Aug. 28, 1913/July 4, 1914. Recruit-I
ment in Tete (Mozambique) of
Native Labourers from Rhodesia..)

1921, July 8 V : 298
NO. 134 V:29

Treaties, etc., with Foreign Powers, viz

(U. S. A.
Great Britain uly 21

1919, Dec. 9 .. France Treaty. Minorities. General Relations1 V : 336
Italy NO. 40
JapanI

U.S.A.
Great Britain

etc., and
Hungary

T of2Peace.i21, Aug. 24 Not reproduced
Trecay of INo. :52

Ratifications.........................VI: 188

1921. March 3.. Poland .... Convention. Defensive Alliance ' "1921, Oct. 24V

Notes. Denunciation of Convention}
of Commerce and Navigation of 1921, May 9 IV : 266
March 3, 1910 . ........... .. No. I

1921, Aprili8/2i Sweden ..

1921, April 23.. Czechoslovakia Convention. Defensive Alliance . 92r, Aug. 3 IVi : 216
NO. 155

Notes renewing International Con- }
1921, Sweden .. .. vention of Oct. 14, 8o, and rele- 1921, De. VII : 248

vant Acts. Railway Goods Traffic. No. 9o

1920, June 4 ..I
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RegistrationRussia (Soviet). Date and No. Vol. Page.

Treaties, etc., with Foreign Powers, viz

12,Oct. 12 Poland (Preliminary Treaty. and Protocol. 1921, April ii IV 8
1920, .12.. Ukrainia (Soviet) Peace and Armistice conditions . No. oi{Poland 1 ovnin ptito 921I, April 5 } 4
1921, Feb. 24 . .{Pan ( Convention. Repatriation ........ No. i6 IV 142

1921, March 16. Great Britain .. Commercial Agreement { i921, April19 } IV: 128

Commrcil Ageemnt...........No. 104
i82i, March I& Poland Treaty of Peace 1921, Aug. 12 VI 52

9 Ukrainia (Soviet)) No. 149

1921, May 6.. Germany .... Provl. Agreement. Prisoners of War{ 1921, Aug. 31 VI :268

921, Sept. 2 .. Norway .... Preliminary Agreement. Commerce.. 1921, Dec. 19

1921,No. 196
Saar Basin (Governing Commission).

Treaties, etc., with Foreign Powers, viz :-
Protocol. Application of Treaty of 1

1921, June 3 .. Germany .... Versailles of June 28, 1919. Saar 1921, June 1 19
Basin Territory. ......... No. 129 :

Salvador.
Treaties, etc., with Foreign Powers, viz

Costa Rica
1921, Jan. 19 •. Guatemala Covenant of Union of Central America 1921, May 23 V IO

Honduras No. 113

Sanitary Conventions, etc.
1912, Jan. 17 .. International Sanitary Convention.

See : GENERAL INTERNATIONAL AGREEMENTS : I912, January 17.

1914, April. 21 .. International Sanitary Convention.

See : GENERAL INTERNATIONAL AGREEMENTS : 1914, April 21.

Selangor.
See : MALAY STATES, FEDERATED.

Serb-Croat-Slovene State.
Treaties, etc., with Foreign Powers, viz

U. S.A.121Au.4IGreat Britain Treaty of Peace...........921, Aug. 241,Ntr
1920, June 4 .. rtan Treaty No. 152 Not reproduced.etc., and Ratifications ................ VI: i88

Hungary I

192o, Aug. 14 .. Czechoslovakia Convention. Alliance . 1921, Aug. 30 VI 2
Ag Chso........No. 154 210

Service des Recouvrements.
See : POSTAL CONVENTIONS, etc. (Payment on Delivery.)

Ships, Shipping.
1919 Set.5..Get Britain Agreement. Disposal of Austro-Hun-I 1921, Sept. 15~Italy garian Merchant Ships .... .. No. 163 VI : 328

See also 1919, Oct. 13/15.

: i92i, June i.
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Ships, Shipping (continued).

1919, Oct. 13/15 Great Britain191, Ot. 3/1 Italy

See also : 1921, June i.

1919, Nov. o12{ Great Britain1919,NOV.II Japan

1921, June . Great Britain191, June I Italy

1921, June 27/29{ f GeBritain

Shipwrecks.
See : WRECKS.

Siam.
Treaties, etc., with Foreign Powers,

U . S. A.
Great Britain

1920, June 4 etc., and

Hungary

Registration
Date and No. Vol. Page.

Suppl. Agreement to Agreement off
Sept. 25, 1919. Disposal of Austro- 1921, Sept. 15
Hungaiian Merchant Ships .... No. 163 VI . 330

{Agreement. Disposal of German and £921, Sept. 15}
Austro-Hungarian Merchant Ships) No. 164

Suppl. Agreement and Note. Agree-
ments of Sept. 25, 1919 and Oct. 192, Sept. r5
13/r5, 1919. Disposal of Austro- 92 VI 324
Hungarian and German Merchantj
Ships . .. .. .. .. .. .. I

Notes confirming Agreements of Aprill
22 and Dec. 14, 192o. Disposal of 1921, July 29 4
Enemy Tonnage........ . No. 146 j .24

viz:-

Treaty of Peace ... ........... N921 Aug" 24 jNot reproduced.

Ratifications.. .............. VI : i88

192o, Dec. 16.. U. S. A.....j

Sierra Leone.
Convention concerning

Great Britain {

1917, June 25. Liberia

See also : EXTRADITION : 1921, Jan. io.

rreaty revising existing treaties. /
Peace and Amity, Commerce and
Navigation ......... -

uppl. Convention to Anglo-Liberian I
Convention of Jan. 21, 1911.1
Settlement of disputes between
Sierra Leone and Liberia ..

(Treaty No. 193.)

1921, Sept. 8 1VI 292
No. 161 ;V 9

1921, June I 40
No. 115 V

Silesia, Upper.

See : UPPER SILESIA.

Somaliland: British Protectorate.

See : EXTRADITION : I921, Jan. to. (Treaty No. 193.)

South-East Africa.
Treaties, etc., concerning :

I Great Britain192o, May 6 . Portugal
Agreement. Boundaries in South-i 1921, April I9 1

East Africa ........... J No. 103 IV 94

Southern Rhodesia: British Protectorate.
See : EXTRADITION : 1921, Jan. to. (Treaty No. 193.)

Spain.
Treaties, etc., with Foreign Powers, viz

1921, March Sweden Notes renewing Commercial Conven-} 1921, May 6 }IV: 26 o
17/18 1 tion of June 27, 1892 .. .... No. 1O9
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RegistrationSpain (continued). Date and No. Vol. Page.

Treaties, etc., with Foreign Powers (continued), viz

Notes. Prolongation of Declaration
1921, March Netherlands of July 12, 1892 as modified by 1921, Nov. 9 VII : 116

924, NteDeclaration of Nov. 13, 1899. No. 179
Commercial Relations .... .. I

1921,11111e 19120 Sweden Notes. Commercial Relations. 192i, July 22 V : 388
.u2 d Establishment of a modus vivendiJ No. 143

1921june 16/24 Netherlands ... Notes. Commercial Relations 1921,No.v 9 VII : 122

Swaziland: British Protectorate.
See : EXTRADITION : 1921, Jan. io. (Treaty No. 193.)

Sweden.
Treaties, etc., with Foreign Powers, viz

i92o, March 26. Chile .. ..... Convention. Permanent Enquiry and} 1921, May 1O / IV: 272
Conciliation Commission ...... No. 11 I

1920, M rAddl. Agreement to Agreement of 1921, June V

April 2 "" May 10/26, 1904. Postal Parcels..j No. 119

1921, March S { Notes renewing Commercial Con-I 1921, May 6 }IV 260
17/ Spain..... vention of June 27, 1892 No. 1O9

{I1921, April1231 V 3
1921, March 23. Iceland .... Declaration. Trade Marks .... , No. 20 IV 138

Notes. Economic and Commerciall }
1921, April 14.. Bulgaria .... Relations. Establishment of RNgime o 921, June 204 V:2o

of most favoured nation clause .. No. 131

Notes. Denunciation of Convention) 1921 May 91921,April 18/2t Roumania . .. of Commerce and Navigation ofj No. iao IV 266

March 3, 1910 ...........
1921, My13/28 U. S. A... Orders. Mutual recognition of Inspec-1 1921, July 30 4

May tion Certificates for Passenger BoatsJ No. i47 VI:42

Notes renewing International Con-}
1921, April 22 Italy vention of Oct. 14, 18go and 1921, Aug. 4 VI 4

June 4  Iy . relevant Acts, Railway Goods No. 148
Traffic .. .. .. .. .. .

1921,June 19/20 Spain.{ Notes. Commercial Relations. 1 1921, July 22 V: 388.. .. Establishment of a modus vivendif No. 143

1921, July 8 Great Britain { Agreement. Suppression of Capitulat-l 1921, July 191 V:330
ions in Egypt .... .. .. .. ) No. 139

1921, 23 Notes. Exchange of Notificationsl 1921, Sept. 26
July 29 .ia. concerning Insane Persons .... j No. 168

(Notes. Importation of Opium, Mor- }1921, August 29 Great Britain .. phine and similar drugs from Great[ 1921, Sept. 6 VI 286Britain into. Sweden .... .. J No. 16

1921, Jue28- ~ zcoNotes. Exchange of Notificationsl 1921, Ot 1~ 9191 ue2-Czechoslovakia 0Ot 1VI9Sept- 7 s concerning Insane Persons .... No. 177
Sept'Ju7y }Prua {}I:4

1921, July 4 P Notes. Exchange of Notificationsl 1921, Nov. 21 1

Sept. o ... concerning Insane Persons .. .. j No. 183 1



472 League of Nation - Treaty Series. 1921-1922

ALPHABETICAL INDEX (continued).

Sweden (continued).
Treaties, etc., with Foreign Powers

1921, May 25- Great Britain
Sept. 21

Registration
Date and No. Vol. Page.

(continued), viz :-
Notes. Exchange of Notificationsl 1921, Nov. ii V

1  
2

concerning Insane Persons .. .. ) No. i81 : 128

1 Notes. Commercial and Economic 1921, Nov. 16 VII. 138192 t ..Bulgaria . Relations .. .. .. .. .... No. 182 1

1921, May 27- France
Nov. 9 1 Notes. Exchange of Notificationsl 1921, Dec. 27 VIIconcerning Insane Persons .. ..J No. 197 1 304

Note

1921, Nov.21/2 5 Roumania

1921, May 27- SwitzerlandNov. 291 wteln

Switzerland.
Treaties, etc., with Foreign Powers,

1920, Feb. 21/25 Hungary ..

See also : 1921, March 16/22.

Srel
Tr

s renewing International Con-i
ntion of Oct. 14, 189o, and
evant Acts. Railway Goods
affic .. .. .. .. ....

1921, Dec. 3 VII :
No. 19o 2

Notes. Exchange of Notifications 1921, Dec. 27 VII
concerning Insane Persons .... No. 198 V 314

viz :-
Notes prolonging Commercial Treaty 1921, Nov. 23

of March 9, 19o6 between Austro-9 NoV. 2
Hungary and Switzerland

Feb. 4!28 Great Britain Addl. Agreement to Agreement of} 1921, July 28192o, July 12/20, 1896. Parcel Post .. No. 145

1921, March Hungary16/211Hngr

See also : 192o, Feb. 21/25

1921, May 27- Sweden
Nov. 291

Taxation.

Austria
1920, Jan. 9 Poland

Telegraphs and Telephone
1920, GetBi

Dec. 15, 191Great Brit

Jan. io, 1920 France

1921, G
Dec. 8, 192. Great Brit

Jan. x8, 191 Netherlan

Telephones.
See : TELEGRAPHS AND TELEPI

Notes modifying Period required for}
Denunciation of Commercial Treatyt 1921, Nov. 23
of March 9, 19o6 between Austro- No. 189 IVII : 236

Hungary and Switzerland .... I

Notes. Exchange of Notificationsl 1921, Dec. 27concerning Insane Persons .. .. J No. z98 314

Agreement concerning conclusion of}
a Convention regulating treatment1
of their respective nationals as 192N, Nov. 23 16
regards Property owned in territoryi No. 185 V 64
of other party. Levy on Capital ..!

S.

in Agreement. Telephone charges 1921, June "" No. 117 V:5

tain

ds

HONES.

Agreement modifying Agreement of IFeb. 13/March 13, 1899, modified
by Agreement of May 24130, 1905.
Telegraphic Correspondence. Direct
Cables ........... ..... I

1921, June i VNo. 124 V

Tete.
Agreement concerning:

April Great Britain192o Apil .. Portugal
Agreement renewing Agreement of'l

Aug. 28, 1913/July 4, 1914. Recruit-t 1921, July 8 V: 298
ment in Tete (Mozambique) ofi  No. 134
Native Labourers from Rhodesia..

I VI: io
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Registration

Tonnage. Date and No. Vol Page.

See : SHIPS, SHIPPING.

Trade.

See : COMMERCE.

See also : TRADE MARKS.

Trade Marks.
March Sweden Declaration. Trade Marks 23

1921, M 23. Iceland No. 105 IV 138

See also : MERCHANDISE MARKS.

Transit.
2Great Britain Convention. Belgian traffic through N 1923, July8 3

1921 , March 15. Belgium East Africa .... .. .... No. 138 V 32

1921, April io.. Convention and Statute on Freedom of Transit.

See : GENERAL INTERNATIONAL AGREEMENTS - 1921, April 20.

See also : RAILWAYS.

Transport.

See : RAILWAYS.

: TRANSIT.

Uganda: British.Protectorate.

See : EXTRADITION : 1921, Jan. io. (Treaty No. 193.)

Ukrainia (Soviet.)

Treaties, etc., with Foreign Powers, viz

1{Oct. 12 Poland }Preliminary Treaty and Protocol. 1921, April ii IV: 8
920, ORussia (Soviet) Peace and Armistice conditions .. J No. ioi

i921, Feb. 24.. Poland Convention. Repatriation No. io6 IV: r42
I Russia (Soviet) No., o

iqzMarch 1 Poland Tra92fPec1i~ , Aug. 12 V'5
1921, r i8. Russia (Soviet) Treaty of Peace1.......... No. i49

United States of America.

Treaties, etc., with Foreign Powers, viz
Great Britain
France

1919, Dec. 9 Italy Treaty. Minorities. General Relations 1921, July 21 V3

Japan iNo. 140
and

Roumania

Great Britain 192y, Aug. 24

France Treaty of Peace. .......... No. 152 Not reproduced
1920, June 4 etc., and Ratifications ................ VI: 188

Hungary I
9 Agreement extending Arbitration } 192 [,Dec. 12V

,Sept. 4 Portugal . Convention of April 6, 19o8 .... No. 191 VII 254

DTreaty revising existing treaties. 1921 Sept.8
192o, Dec. 16 .. Siam .... Peace and Amity, Commerce and No. 161 VI: 292

Navigation ..... .. I
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United States of America. (continued).

Treaties, etc., with Foreign Powers (continued), viz.:-

Registration Vol Page
Date and No.

Convention. Parcel Post. . 1921, June I8 V 218
No. 130

{Protocol. Arbitration of Landreau 1i921, Aug. 9 VI7
Claim against Peru ....... No. 150 172

Orders. Mutual recognition of Inspec 9

tion Certificates for Passengers 1921, July 3 VI 42
Boats NO. 147

1921, August 24 Austria ..... Treaty of Peace {I92i.Nov. 22 VII: I56

Upper Silesia.

Agreement concerning

1921, Jan. 20 Germany Agreement. Upper-Silesian Plebiscite 1921, Aug. 31 VI 222Jan. o Poland No. 156

Venezuela.

Treaties, etc., with Foreign Powers, viz

Netherlands . Treaty and Notes. Re-establishmentl1920,Mayx I .. " of Diplomatic Relations .... J

1921, March 22. Great Britain .. Agreement. Claims of certain Britishl
, subjects against Venezuela ..

Visas.

See : PASSPORTS.

Waterways, Navigable.

See : NAVIGABLE WATERWAYS.

Wrecks.
1921,

Sept. 28, 19I8 Great Britain

Jan. 21, 1 1 Denmark

1921, Oct. 26 vIrT: 86
No. 176 1' 86

1921, June I }
No. 126 V: 17o

}{ I921, June1 V} i~
Agreement. Wrecks .. .. No. I25 V 162

Zanzibar: British Protectorate.

See : EXTRADITION : 1921, Jan. lo. (Treaty No. 193.)

1921, Jan. ii N

Feb. ii Nr

1921, May 21 .. Peru

3921, May 13/28 Sweden
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